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 —————

 "Friday,  Aprit“ll,  975/Chaitra  27,  897
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 ~—  Clock

 [Me.  Speaker  in  the  Chair]

 OBITUARY  REFERENCE

 MR.  SPEAKER:  Hon'ble  Members,
 I  have  to  inform  the  House  of  the
 sad  demise  of  Shri  Pashabhai  Patel

 away  at  Bombay  on  the
 0th  April,  975  at  the  age  of  74

 Shr  Pashabha:  Patel  was  a  Member
 of  the  Fourth  Lok  Sabha  during  the
 years  967—70  representing  Baroda
 Constituency  of  Gujarat.  He  lef;  his
 studies  during  the  non-cooperation
 movement  in  1921,  Industrialist  and
 a  businessman,  Shri  Pate]  suffered
 imprisonment  during  the  freedom
 struggle  when  he  refused  to  pay  a
 large  sum  of  income-tax  as  a  protest
 agains,  the  detention  of  National
 Leaders.  A  widely  travelleq  man,  he
 Wag  liked  by  all  these  who  came  into
 contact  with  him  because  of  his  ami-
 able  nature,

 We  deeply  mourn  the  loss  of  this
 friend  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.  vr

 Fhe  House  may  stand  in  silence  for
 4  short  while  to  express  its  sorrow.

 The  Members  then  stood  in  silence
 for  &  short  shile.

 SARI  PILOO  MODY  (Godhra)
 I  want  the  House  ६0  note  the  pret
 4i7  Lh,

 |
 ?
 |
 ।
 |

 2

 of  the  Leader  of  the  House  now-n-
 days  ever,  when  obituary  references
 are  being  made.

 श्री  मधु  लिमये  (बाका)  :  कल  हम  लोगो
 ने  काल  एटेंशन  के  ऊपर  गृह  पत्नी  श्री  ब्रह्मा-
 नन्द  रेड्डी  का  वक्तव्य  सुना  |  उन्होंने  कई  प्रश्नों
 का  जवाब  नहीं  दिया  शौर  इसलिए  बाध्य  हो
 कर  मुझे  आज  क्वेश्चन  आवर  को  सस्पेंड  करने
 का  प्रस्ताव  देना  पडा  लेकिन  बाप  लोगों  के
 प्राधिकार  को  न  छीनने  के  लिए,  मैं  ने  84  के

 तह॒त  मोरारजी  देसाई  जी  के  भ्रनशन  के  बारे
 में  जो  प्रस्ताव  दिया  है  उस  पर  अगर  2  बजे
 से  चर्चा  करने  के  लिए  तैयार  हो  जाएंगें,  तो

 मुझे  कोई  आपत्ति  नहीं  है  कि  क्लेन  प्रवर
 चले  ।  इसलिए  इस  बारे  में  मैं  श्राप  को  गाइडेस
 चाहता  हु  t

 An  Hon,  Member.  Everyday

 at  मधु  लिमये  श्राप  उन्हें  मतदाता

 चाहते  है  ,  मैं  उन  से  विनती  कर  रहा  हू  4  में

 खुद  कह  रहा  हू  कि  मैं  क्वेश्चन  झावर  को
 रोकना  ही  चाहता  प्रखर  मेरा  प्रस्ताव  मान
 लिया  जाए 1  मै  केवल,  अध्यक्ष  महोदय,
 बाप  की  गाइडेंस  चाहता  हू  ?  भाप  के  एटीट्यूड
 पर  मुझे  बडा  ताज्जुब  होता  है...  (व्यवधान)
 हक बक.

 अध्यक्ष  महोदय  :  मैं  इस  पर  फैसला  नहीं
 कर  सकता  |

 SHRI  JTYOTIRMOY  BOSsSU  (Dia-
 mond  Harbour):  The  Government

 Ramaiah  kindly  report  to  the  House
 ag  to  ‘what  is  the  latest  health  con-
 dition  of  Mr,  Morarji  Desai?  We
 would  like  to  have  the  latest  health

 it
 (interruptions)
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 MR.  SPEAKER;  So  far  as  motions
 under  rule  84  are  concerned,  on  ell
 such  motions,  time  illocations  have
 been  done  by  the  Businesgy  Advisory
 Committee,

 "SHRI  SHYAMNANDAN  MISHRA:
 (Begusarai):  No,  Sir,  Something

 very  important  and  serious  hag  come
 up.  It  hag  to  be  considered  by  the
 House.

 MR.  SPEAKER:  You  have  been
 referring  to  this  matter  for  the  last
 2-3  days.

 SHRI  SHYAMNANDAN  MISHRA
 Do  you  mean  to  suggest  that  what
 we  decided  about  three  or  Your  weeks
 back  should  hold  good  even  in  the
 present  circumstances?  When  did  the
 Business  Advisory  Committee  meet
 last?

 MR  SPEAKER:  It  is  not  three  or
 four  weeks  back.

 श्री  साधु  लिमये  आप  कल  नहीं  करे।  कई
 प्रश्न  उठाए  गए  थे  जिन  का  इन्होंने  कोई
 जवाब  नहीं  दिया  ।  श्री  पुरूषोतम  मावल कर
 ने  पूछा  था  कि  क्‍या  आप  ने  आर्मी  को  एलर्ट
 किया  है,  उस  का  जवाब  नहीं  झागों  |  हम  ने

 पूछा  था  कि  क्‍या  गुजरात  में  फैसला  डेकक्‍्लेयर
 किया  है  ,  (व्य वबन)  एडवरटडिजमेट
 झा  रहे  हैं।

 श्री  के०  एस०  चावड़ा  :  रिटरनिंग
 अाफिसर  नियुक्त  किया  है,  इस  का  जबाब  नहीं
 भाया  |

 श्री मधु  लिये  रिट॒रनिंग  भ्र  फिसर  के
 बारे  में  प्रश्न  पूछा  था,  उन  का  जबाब  नही  पाया  ।

 SHRI  P.  G.  MAVALANKAR  (Ah-
 medabad):  Yesterday,  if  yotl  were
 present  here,  you,  Sir,  would  have

 jeeen  that  although  I  raised  a  series
 “of  quentiong,  not  a  single  reply  came.
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 (Interruptions).

 SHRI  है.  V.  NAIK  (Kanara):
 This  ts  ७  daily  occurrencd....  (Inter.
 ruptions).

 SHRI  MADHU  LIMAYE:  Even
 your  question  was  not  answered.

 मैं  इस  में  आप  की  गाइडेंस  चाहता  हू  t

 भ्रध्यक्ष  महोदय
 ©  ह  जो  पास्ट  है,  यह  तो

 चलता  रहेगा।  छापने  परसो  भी  इस  के  बारे
 में  वहा  था।

 Uiutersuptions).

 T  will  not  speak,  if  you  go  on  like
 that.

 जहा  तक  वाल  स्टेशन  का  सवाल  है,  जहा  इसके
 लिए  45  मिनट  है,  वहा  कन  तीन  घंटे  ले  लिए  t

 SHRI  PILOO  MODY  Even  six
 hours  would  not  have  been  enough.

 The  Minister  knew  nothing.

 भ्रध्यक्ष  महोदय  परसों  भी  बाप  ने
 टाइम  लिया  t  उस  से  पहले  मरी  टाइस  लिया
 था  दौर  कब  भाप  ले  रहे  हैं  84  के  बारे  में
 तो  आप  को  पता  होगा  कि  इस  का  टाइम  इन
 कन् मल टेशन  विद  दि  लीडर

 SHRI  PILOO  MODY:  Where  is  the
 leader?

 MR.  SPEAKER:  ‘The  leader  35
 represented  by  the  Minister  of  Par-
 liamentary  Affairs.  ५

 SHRI  MADHU  LIMAYE:  The
 Minister  of  Parliamentary  Affairs  can.
 not  takq  over  the  functions  of  the
 Leader  of  the  House.

 MR.  SPEAKER:  In  the  matter  of
 businegs  of  the  House,  he  representa
 the  Leader cf  the  House.  We  now
 take  wp  Questions.  (interruptiona).
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 ORAL  ANSWERS  TO  QUESTIONS

 Export  of  Sugar

 808,  SHRI  MOHINDER  SINGH
 GILL:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  the  people  connected
 with  the  sugar  industry  in  the  country
 have  urged  upon  Government  to  uti-
 fise  the  fruits  of  all-time  high  pro-

 ‘duction  of  sugar  by  booking  export
 orders  right  now;

 (b)  whether  in  this  context  Govern-
 ment  are  considering  ihe  question  of
 setting  up  a  high  powered  inter-
 ministerial  committee  to  take  on-the-
 spot  decision  in  the  matter;  and

 (ey  if  so,  the  steps  that  have  been
 taken  to  ensure  better  ulihsation  of
 the  production  than  last  year?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA).
 ta)  Yes,  Sir.  There  have  been  ro-
 presentations  for  increasing  exports
 in  view  of  higher  level  of  production
 attained  in  1974-75,  scason

 (9)  Export  of  sugar  is  entrusted  to
 STC  vhich  is  taxing  expeditious
 action  for  export  of  sugar  from  the
 new  crop.

 (ey  All  efforts  are  being  made  for
 exporting  the  available  surplu,  of
 sugar  this  year.

 श्री  महेन्द्र  सिह  गिल  :  क्‍या  मंत्री  महोदय

 यह  बताएंगे  कि  लास्ट  इयर  5.5लाख़  टन

 शूगर  एक्सपोर्ट  की  गई  थी  कौर  1974-75
 मे  कितनी  मिकदार  में,  कितनी  मात्ना  मे  यह
 एक्सपोर्ट  की  जाएगी  शोर  पर  क्विंटल  किस
 केट  पर  यह  फारेत  कन् ट्रीज  को  भेजी  जाएगी  ?

 PROF.  D.  P,  CHATTOPADHYAYA-
 In  the  year  1974-75,  the  total  quan-
 th  sugar  exported  by  the  ST.C. q  of

 Jakh  tonnes  and  it  fetched
 crores.
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 upon  whsf  will  be  the  quantity  of
 surplus  after  domestic  consumption,
 Although  besa.ee  of  the  fact  that
 production  has  beerg  better  than  lust
 year,  we  hope,  we  will  be  able  to
 export  more.  In  order  to  earn  more
 foreign  exchange,  it  might  be  possible
 to  deny  ourselves  a  little  more  sugar
 and  export  more.  The  price  will  de-
 pend  on  varfous  factors,  such  as,  total
 production  elsewhere,  prospecting  of
 the  wheat  crop  elsewhere  and  other
 factors.  But  if-will  be  less  than
 what  we  could  have  last  year.

 at  महना  सिह  गिल  :  पिछले  साल  किस
 रेट  पर  चीनी  बेची  गई  थी  ?

 PROF.  D  P.  CHATTOPADHYAYA
 Last  year,  there  was  no  uniform
 price  throughout  the  year  Softictimes,
 we  sold,  say,  at  292  pounds  per
 tonne;  then,  in  some  cases,  it,  was  sold
 at  3]6  pounds;  in  some  other  cases,
 it  was  sold  et  350  pounds.  So,  it
 depended  upon  so  many  factors  from
 time  to  time

 SHRI  PROBODH  CHANDRA:  May
 I  know  from  the  Government  if  there
 is  a  concerted  action  or  efforts  on  the
 part  of  importing  countries  to  pay  us
 less  than  what  the  market  price  is
 in  those  countries.

 PROF  .D  P  CHATTOPADHYAYA:
 The  price  that  we  fetched  is  consis-
 tent  with  the  world  price  as  indicated
 by  the  London  Daily  price  quoted  on
 that  particular  date.

 SHRI  SHYAMNANDAN  MISHRA:
 He  hag  asked  a  different  question.
 His  question  is  whether  there  ts  a
 concerted  action  on  the  part  of  the
 importing  countries  to  quote  tess
 price.  That  is  the  ‘question  which  he
 has  asked.

 PROF"D.  P,  CHATTOPADEYAYA:
 I  have  answered  it  this  way.  I  do
 not  know;  we  are  not  aware  of  the
 concerted  action  But  even  the
 prices  we  got  indicate  that  if  there
 was  auch  an  effort,  if  was  not  success-
 ful.  We  could  fetch  the  highest
 possible  price.



 PROF,  9.  P.  CHATTOPADHYAYA:
 It  is  relatively  a  small  fall.  I  do  not
 call  it  a  steep  fall.

 SHRI  8.  प्र.  NAIK:  I  want  to
 know  whether  the  gain  which  we  ara
 getting  out  of  export  of  sugar  would

 offset  by  the  import  of

 ty,  export  earnings  is  forgetting
 that  what  we  gain  by  exporting  sugar

 in  regard  to  import  of  our
 q@erea)  vis-c-vis  export  of  sugar.  In
 other  words,  are  we  promoting  the
 production  of  cereal  as  against  the
 production  of  sugarcane?

 PROF,  D.  P.  CHATTOPADHYAYA:
 As  Tt  have  said.  we  have  exported
 Rs,  316  crores  werth  of  sugar
 through  S.T.C.  and  Rs.  22  crores
 worth  of  sugar  through  Agriculture
 Ministry.  But  as  our  food  require-
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 because  of  inequality  in  the  quantum
 ef  requirement  of  import  of  food.

 SHRI  INDRAJIT  GUPTA:  WiL
 the  hon.  Minister  kindly  tell  us
 which  countries  were  the  principal
 purchasers  of  sugar  last  time  and
 what  were  the  quantities  in  terms  af
 value  of  the  exports  to  the  leading
 countries  which  purchased  sugar?

 PROF.  D.  P.  CHATTOPADHYAYA:
 Among  the  countries  which  purchase
 our  sugar  are,  Iran,  Sudan,  Indonesia,
 Sri  Lanka,  Morroco,  Egypt,  Eden,
 Jordon,  Yaman,  F.R.G.  and  Maldive.
 fran  purchased  the  highest  quantity;
 next  Sudan  and  thereafter  Indonesia.

 Alleged  Racket  in  Central  Bank  of
 India,  Calcutta

 +
 *6ll.  SHRI  SAKTI  KUMAR

 SARKAR:
 SHRI  M.  KATHAMUTHOU:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  an  agent  and  some
 other  employees  of  the  Central  Bank
 ef  India,  Calcutta  have  been  suspended
 following  the  detection  of  a  racket
 involving  nearly  Rs  5i  lakhs;  and

 (b)  if  80,  the  facts  thereof  and  fur-
 ther  action  being  taken  in  this  regard?

 THE  MINISTER  OF  FINANCE
 (SHRI  C,  SUBRAMANIAM):  (a)  and
 (b).  A  statement  is  laid  on  the  Table
 of  the  House.

 STATEMENT

 (a)  and  (b).  Central  Bank  of
 India  has  reported  that,  during  the  in-
 ternal  audit  of  the  Barbourne  Road
 branch  in  February—May,  1074,  it
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 thecated  to  the  bank  and  discount  of
 bogus  bills  with  the  bank.  The  total
 amount  involved  is  estimated  by  the
 bank  to  be  of  the  order  of  Rs.  5]
 lakhs.

 )  The  bank  has  filed  g  criminal
 complaint  with  the  Central  Bureau  of
 Investigation,  which  has  registered  a
 case  and  has  started  investigation.  The
 bank  has  also  filed  Civil  Suits  against
 the  4  firms  involved  in  this  case  for
 recovery  of  the  amount  due  to  bank
 and  lodged  a  cluim  with  the  insurance
 company  for  reimbursement  of  the
 logs  under  the  Bankers’  Indemnity  Po-
 licy.  The  bank  has  til]  now  placed
 under  suspension  four  officials  who
 are  allegedly  involved  in  these  frau-
 dulent  transactions.

 SHRI  SAKTI  KUMAR  SARKAR:
 In  the  year  1974,  the  Central  Bank  of
 India  regional  office  at  Calcutta  was
 burnt  and  gutted.  It  is  still  a  mystery
 end  that  mystery  has  not  yet  been
 exposed,  In  the  same  year,  we  find
 from  the  answer  that  certain  firms
 dealing  with  chemicals  and  dyes  in
 Calcutta  defrauded  Rs.  5i  lakhs.  I
 want  to  know  the  names  of  the  firms
 as  well  as  the  proprietors  of  the  firms.

 SHRI  C.  SUBRAMANIAM:  No
 doubt,  there  was  a  fire  accident  in  the
 main  building.  But  that  has  nothing
 to  do  with  the  fraud  that  has  been
 committed  in  the  Brabourne  Road
 branch  of  the  Bank.  4  firms  are  in-
 valved  out  of  which  0  firms  are  fic-
 titious,  Some  of  the  names  of  part-
 ners  and  proprietors  involved  are:

 Shri  Gulabraji  P.  Chandrana
 Shri  Normad  Odhabji  Bhatt
 Shri  Rajendra  K.  Chandrana
 Shri  Rasmukh  Sundarji  Jasani

 Shri  Prasad  Mehta

 Shri  BR.  Shah
 Shri  Resmukh  rR  Marwana
 Shr  Jayantile,  Shah

 .
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 SHRI  SAKTI  KUMAR  SARKAR:

 According  to  the  answer  given  by  the
 hon,  Minister,  most  of  the  firms  are
 fake.  I  want  to  know  whether  he  has
 investigated  that  these  firms  have  a
 network  of  this  kind  of  work  through-
 out  the  country  and,  whether,  in  view
 of  the  increasing  or  growing  corrup-
 tion  in  the  nationalised  banks,  with
 the  collusion  of  some  officials,  he  de-
 sires  to  create  a  special  cell  to  inves-
 tigate  all  these  affairs  so  that  such
 things  do  not  happen  in  future.

 SHRI  0  .  SUBRAMANIAM:  I  will
 not  agree  with  the  hon,  Member  that
 there  is  growing  corruption  in  the
 nationalised  banks.  Taking  into  ac-
 count  a  very  large  number  of  transac-
 tions,  running  into  millions  and  mil-
 hons,  such  fraudulent  transactions
 are  very  much  limited.  The  seems
 to  be  a  very  daring  fraud.  That
 is  why  the  CBI  is  inquiring  into  it.  I
 hope,  if  they  hav,  got  a  network  of
 fraudulent  activities,  all  this  will  come
 out  of  the  investigations.  The  Reserve
 Bank  has  a  special  cell  for  it  and  they
 try  to  fing  out  whether  the  affairs  of
 the  banks  are  going  on  fairly  well.

 Improvement  of  Jorhat  and  Lilabari
 Airports

 °613.  SHRI  BISWANARAYAN
 SHASTRI:  Will  the  Minister  of  TOU.
 RISM  AND  CIVIL  AVIATION  be
 Pleased  to  state:

 (a)  whether  there  is  a  scheme  for
 the  improvement  of  Jorhat  and  Lila-
 bari  airports;  and

 (b)  if  8०,  when  the  work  will  be
 taken  up?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  and  (b).  Plans  for
 construction  of  a  civil  enclave  at
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 SHRI  BISWANARAYAN  SHAS.
 TRI:  It  is  well  known  that  the  rail-
 ‘Way  communication  is  very  poor  in
 the  eastern  part  of  the  country.  There.
 fore,  people  have  te  travel  by  air  of
 mecessity;  air  travel  is  not  a  luxury
 there.  In  view  of  this,  may  I  know
 from  the  hon,  Minister,  apart  from
 the  proposed  renovation  of  the  small
 airport  building  there,  what  other
 steps  he  proposes  to  take  for  improve-
 ment  of  the  air  communication,  ins.
 tallation  of  the  technical  equipment
 and  providing  passenger  amenities?

 Secondly,  Lilsbari  being  the  airport
 for  air-dropping  operation  for  the  ma-
 jor  part  of  Arunachal  Pradesh  ind
 the  airport  for  the  Capital  of  that
 State,  may  I  know  whether  the  air
 wervice  between  Lilabari  and  Calcutta
 will  also  touch  Gauhati?

 SHRI  RAJ  BAHADUR:  At  present,
 in  order  to  meet  the  requirements  of
 the  area  for  communications,  there
 are  the  following  services:  four  times
 4  week  service  of  the  ‘Fokker  from
 Calkcutta-Jorhat-—Lifsbari—  Mohanbart
 and  back;  three  times  a  week  Cal-
 eutta-Dimaour-Jorhat-Lilabari  and

 ;  four  times  a  week  Calcutta-
 | ea  and  back;
 three  times  a  week  Calcutta-Gauhati
 Tezpur-Jothat  and  back.  Taking  into
 account  the  limitations  on  the  fleet
 position  of  -the  Indian  Airlines,  we
 arg  ह...  to  do  our  best.

 So  fir  “as  passenger  amenities  are
 goncerned,  I  have  said  already  that
 we  have  plans  for  construction  af
 a  civil  enclave  at  Jorhat  and  for  ex-
 pansion  of  the  existing  terminal  build-
 ing  for  passenger  facilities.

 About  alr-dropping,  that  particular
 thing  comes  under  the  purview  of
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 SHRI  BISWANARAY,

 is  no  service  between  Lilsberi  and
 Geuhati,  I  want  an  assurance  from
 the  Minister  that  there  would  Be  a
 service  linking  those  placea.

 SHRI  RAJ  BAHADUR:  As  and
 when  the  fleet  position  improves,  we
 shall  consider;  we  shall  bear  that  re  छह
 quirement  in  mind.

 SHRI  SAMAR  MUKHERJEE:  Only
 three  days  back  I  have  come  from
 Assam  via  Chabua  Airport.  Just  an
 little  while  ago,  I  waz  talking  ty  the
 Minister  about  it,  Chabua  and  Mohan-
 bari  are  not  the  same  airport;  they
 are  two  different  airports.  Chabue  is
 under  the  Deferce  Department.  Now
 Chabua  is  being  useqd  and  Mohanbari
 as  under  repair.  These  are  two  dif-
 ferent  airports,  The  difficulty  is  this.
 Because  the  Chabua  airport  is  under
 Defence  Department,  the  passengers
 are  not  allowed  to  go  by  car  within
 the  compound  of  the  contonment  ares.
 So,  their  cars  are  to  be  left  outside,
 which  is  nearly  one  mile  away.  They
 are  harrassed  in  this  way.

 Secondly,  there  is  no  tea  stall  there;
 there  are  no  atfnenities  in  the  Chabua
 airport;  all  the  staff  come  by  coach
 from  Dibrugarh  and  go  away  the  mo-
 Tent  the  plane  leaves  All  the  rooms
 are  kept  under  lock  ang  key.  I  war
 held  up  there  because  the  flight  on
 the  7th  was  cancelled  on  account  af
 bad  weather.  For  three  or  four  hours
 we  were  held  up  there.  There  was
 no  arrangement  even  for  tea.  The
 passengers  compisined  to  me  that  I
 should  raise  this  point  and  speak  to
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 DGCA  with  which  we  are  concerned,
 He  himself  said  tt  is  under  repair,  So,
 we  should  try  to  expedite  the  repairs
 and,  meanwhile,  we  will  take  up  the
 matter  with  the  Alr  Force  people  to
 provide  such  amenities  as  might  be
 possible  within  their  limitations  of

 SHRI  DINESH  CHANDRA  GO-
 SWAMI:  May  I  know  from  the  hon
 Minister  whether  it  is  a  fact  that  there
 @f@  no  medical  facilitie,  available
 either  in  Jorhat  or  Lilabarl  or  Gauhats
 aerodromes  which  cause  difficulties  to
 the  passengers’  Will  the  Minister
 take  some  steps  to  remedy  this?

 SHRI  RAJBAHADUR  Medical
 facies?

 SHRI  DINESH  CHANDRA  GOS-
 WAMI-  Like  first  aid

 SHRI  RAJ  BAHADUR  Iam  _  not
 aware  I  take  the  information  and  I
 will  look  into  it

 ft  हुकुम  चंद  कछु बाय  :  सभी  हवाई

 अडडों  पर,  जब  प्लेन  दो  चार  घटे  नेट  हो  जाता

 है,  तो  वहा  ने  खाते  का  सिलता  है  ते  पीने  को
 मिलता  है,  न  चाय  मिलती  है  कौर  न  कुछ
 बड़ा  मिलता  है।  मैं  मत्ती  महोदय  में  जानना

 आहत  हु  कि  जब  प्लन  2,  4  घटे  या  उससे  भो
 झ्र पिक  लेट  हो  जाए  ता  जा  लाने  कौर
 नाश्ते  का  समय  है  उस  समय  वहा  खाना  कौर

 ना  ता  मिल  सके,  क्या  ऐसी  व्यवस्था  करेगे  ?

 "eft  ate  कुमार  साल्वे :  भ्रमर  तो  जी
 पैसा  लेकर  इतना  करवा  दे  तो  बहुत  बहन  न

 होगा ।

 की  शाम  सहाय  पांडे  :  रेंट  इतना  लेते  है
 लेकिन  सीधे  दो  बिस्कुट  पकड़ा  देते  हैं।

 थी  राज  बहादुर  ;  मेलबर्न  को  कौर  या त्ति यो
 को  वाकई  बहुत  चसुरविधा  है  कि  उनको  खाने
 को  नहीं  मिलता  है  4  लेकिन  जहा  निश्चित है  कि
 मुलाइट  20  मिनट  या  राधे  चन्दे  की  ही  होती

 है  बहा  खाना  देना  संभव  हो  जाता  है।  इसके

 बह  गा  आशिक  को  है
 कर  इक नाभि

 कर

 मेरा  पाल हैकि है  कि  मेरे  मित्र  भी  कछवाय  जो
 काफी  लम्हें  च,  डे  हैं,  यदि  उनका  बदन  भी  जरा

 छरहरा  हो  जाए  तो  अच्छा  हैं।

 अध्यक्ष  महोदय  :  यह  बहुत  खाने  पीने  का
 शौक  रखते  है  I

 sit  see  बिहारी  बाज पेयों  :  मंत्री  जी
 हमे  बड़े  मजाक  के  त।र  पर  से  रहे  हैं  ।

 शी  राज  बहादुर  मै  विल्कुल  मजाक
 के  तौर  पर  नहीं  ले  रहा  हू  ।  मुझे  इस  प्रमुविधा
 के  बारे  मे  मालूम  हैँ,  हम  कोशिश  कर  रहे  हैं।

 श्री  झील  बिहारी  बाजपेयी  :  अध्यक्ष  जी,
 झावस्‍्वय  श्रीलंका  गए  थे।  बड़ी  संख्या  में
 बिदेशी  होते  हैं  लेकिन  श्री  लका  से  मद्रास  तक
 की  जो  उड़ान  है  वह  स्वदेशी  उडान  है  ।  उसमें
 खाली  बिस्कुट  खाने  को  दिए  जाते  है  जब  कि
 भाजन  का  वक्त  होता  है।  यदि  किरशायायदाना

 हो  तो  10,  25  सपा  बढ़ा  दीजिए  जिन
 भारत  की  यह  तस्वीर  विदेशियों  के  सामने  पेश

 मत  कीजिए  ।

 श्री  राम  बहादुर  हम  जल्दी  इस  बार  मे

 कार्यवाही  कर  रहे  हैं।  लेकिन  बाप  इक नामी
 को  प्रावश्यकता  का  भी  ख्याल  करे  £

 शी  हुक्म  चन्द  कल्याण  छापने  किराया
 बढ़ा  दिया  है  लेकिन  खाना,  नाश्ता  दृश्य  कर

 दिया  है।  यह  मेरी  ही  शिकायत  नहीं  है  सभी
 मैम्बर्स  को शिकायत  है  |  हवाई  अड्डा  30,i0
 12,  62  मील  दूर  होता  है|  चाय,  नशे  का

 प्रबन्ध  होना  चाहिए  i

 SHRI  PILOO  MODY  Absolutely
 shocking  There  can  be  no  excuse

 SHRI  PRIYA  RANJAN  DAS
 MUNSI.  You  charge  some  Rs  5  more
 but  serve  food.

 SHRI  VASANT  SATHE,.  These  davs
 your  aur-hostesses  have  no  work
 because  of  this

 SOME  HON.  MEMBERS  We  wou'd
 welcome  your  comments  on  this
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 went  महोदय :  थी  राज  बहादुर  देखें

 कि  जो  कोसो ंसे  प्लेन  भाता  है  वह  छोटा  ता
 है।  प्रिये देश  में  एक  जगह से  दूसरी  जगह जो
 लेग  चलते  है,  उससे  भी  बहुत  छोटा  है  भोर

 ,  उसमें  बुरी  हालत  है।  वह  जैसे  छोटी  सी

 पुरानी  टम-टम  होती  थी,  जैसा  है।  बाप  उसको

 देखिए,  उसका  बहुत  बुरा  इम्प्रैशन  होता  है।

 आपकी  जो  एयर-होस्टेस  है  वह  इस  तरह  से

 पूछना  है  कि  यह  नाही  कहे  तो  अच्छा  है।

 Export  of  Bauxite  Ore

 *6i4.  SHRI  P.  R.  SHENOY:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  there  is  foreign  market
 for  the  export  of  bauxite  ore  from
 India;

 (b)  if  so,  whether  the  foreign  mar-
 ket  ia  being  exploited  fully;  and

 (c)  the  countries  that  have  shown
 interest  in  Indian  bauxite?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (c).  Small  quantities  of  bauxite
 have  been  exported  to  Japan,  German
 Democratic  Republic,  Czechoslovakia
 and  Bangladesh.

 Exports  of  bauxite  from  India  are
 limited,  because  they  are  uneconomical
 to  the  foreign  buyers  on  account  of
 high  cost  of  inland  transportation,  in-
 adequate  port  facilities  and  high  ocean
 freight.

 SHRI  P.  R.  SHENOY:  Bauxite  is
 available  in  a  large  quantity  on  the
 Western  Ghat  in  South  Kanara  Distt,
 in  the  hinterland  of  new  Mangalore Port.  This  can  be  exported  economi-
 cally  as  no  inland  transport  is  involv-
 ed.  It  can  be  exported  to  Western
 countries  especially  to  Iran,  Iraq  and
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 other  Western  Aslan  countties  enqno-
 mically.  I  would  like  to  know  whether
 the  Government  has  exploreq  the
 possibility  of  exporting  bauxite  to
 Wester  Asian  countries,

 SHRI  VISHWANATH  PRATAP
 SINGH:  Before  exporting  of  any
 mineral  we  have  to  take  into  con.
 sideration  domestic  demand.  We  have
 our  own  industries  to  convert  bauxite
 into  alumina  and  into  aluminium  pro-
 ducts.  High  grade  bauxite  we  have
 restricted,  because  of  its  need  in  the
 country.  The  restriction  as  it  goes  is
 hke  this—bauxite  containing  alumina
 al  ove  50  per  cent  is  restricted.  Bauxite
 containing  alumina  between  40  to  50
 per  cent  but  containing  Silica  below
 5  per  cent  is  restricted.  But  other
 grades  are  freely  exported,  The  other
 constraints  on  export  are  transport
 cost  and  competition  from  other  coun-
 tries.

 SHRI  P,  R.  SHENOY:  My  complaint
 is  that  inferior  quality  of  bauxite  that
 is  available  in  the  hinterland  of  New
 Mangalore  Port  is  not  exported  at  all.
 It  is  lying  waste  there.  I  would  like
 to  know  what  steps  have  been  taken
 by  the  Government  to  export  this  ore.

 SHRI  VISHWANATH  PRATAP
 SINGH:  We  have  no  restriction  on  low
 grade  bauxite  as  such,  if  there  are
 demands  for  this  type  of  bauxite  we
 will  have  no  objection  to  export  It.

 SHRI  R.  S,  PANDEY:  Taking  into
 consideration  a  good  lot  of  potential
 of  the  high  grade  bauxite  which  {s
 available  in  Madhya  Pradesh  and  in
 many  other  States  also  Eare  Govern-
 ment  is  contemplating  to  produce

 SHRI  VISHWANATH  PRATAP
 SINGH:  We  would  prefer  to  export
 alumina  inslead  of  bauxite.  Ho  we
 eould  go  from  alumina  to  aluminium
 products,  such  a  shift  in  export  would
 be  preferred,
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 Prodvction  of  Yarn  and  Cloth  for
 ‘Domestic  Consumption

 +

 817.  SHRI  P.  GANGADEB:
 SHRI  PURSHOTTAM  KA-

 KODKAR;  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  production  of  yarn  and
 cloth  for  both  domestic  consumption
 and  exports  would  be  augmented  in
 the  Fifth  Plan;

 (b)  if  80,  whether  Government  will
 regulate  the  production  pattern  of
 yarn;  and

 (९)  the  galient  features  thereof?

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA):
 (a)  to  (ce).  A  statement  ts  laid  on  the
 Table  of  the  House,

 Statement

 (a)  Yes,  Sir.  It  has  been  proposed
 to  raise  the  production  of  cotton  tex-
 tikes  to  10,000  million  mts.  from  both
 the  orgamised  and  decentrahzed  Sec-
 tors,  and  of  yarn  to  1.270  mallion  kgs.
 at  the  end  of  the  Fifth  Plan,  For  this
 purpose  it  has  been  decided  to  allow
 expansion  to  the  extent  of  4.6  million
 spindles  and  10,000  looms,

 (8)  and  te).  Yes.  Sir.  The  objective
 is  to  increase  the  supply  of  free  yarn
 for  the  decentralised  weaving  sector
 with  special  reference  to  the  handloom
 sector,  and  to  bring  about  better  dis-
 persal  of  spinning  capacity  to  cater
 effectively  to  the  needs  of  weavers
 throughout  the  country.  The  expansion
 in  spinning  capacity  will  be  made  sub-
 ject  to  the  following  conditions:—

 (a)  the  units  will  have  to  supply
 thelr  production  in  hand  or  cone
 form  aa  per  the  directions  of  the
 Fextile  Commissioner;  and

 (be)  90Her  cent  of  the  new  spinning
 preduction  should  be  below  40s
 coat.
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 SHRI  P,  GANGADEB:  In  view  of
 the  fact  that  there  is  country-wide
 shortage  of  coarse  and  medium  cloth
 at  a  reasonable  price,  I  would  like  to
 know  from  the  hon.  Minister  whether
 Government  have  made  any  plan  to
 standardise  production  so  as  to  produce
 only  one  or  two  varieties  of  cloth  and
 ban  the  rest  of  the  varieties  from
 being  produced  in  this  country,  and
 further  will  Government  ensure  that
 a  reasonable  proportion  of  the  total
 production  of  standard  cloth  produced
 in  this  country  1s  made  available  to
 the  public,  and  that  no  inferior  quality
 of  coarse  cloth  should  find  place  m  it.

 PROF.  D.  P.  CHATTOPADHYAYA:
 We  appreciate  the  point  made  by  tbe
 hon.  Member  regarding  the  necessity
 of  reducing  the  enormous  number  of
 varieties  that  we  have  in  this  textde
 field,  that  i,  1100  vaneties  of  textiles
 or  so.  He  has  suggested  whether  we
 can  bring  2  down  to  one  or  two.
 Obviously  that  will  be  very  difficult
 and  it  will  create  dislocation  of  pro-
 duction  and  thereby  causing  largescale
 unemployment,  But  the  main  point  is
 taken  care  of  and  it  as  this.  We  have
 already  introduced  0  per  cent  reduc-
 tion  with  effect  from  last  year  and
 gradually  we  propose  to  reduce  the
 varieties  more  and  more.  And,  regard-
 ing  the  second  question  I  would  like
 to  say  that  regarding  the  total  produc.
 tion  of  textiles  in  the  mill  sector  we
 have  reserved  nearly  24  per  cent  for
 standard  cloth  and  we  have  introduced
 new  specifications  from  ist  of  March
 of  this  year  so  that  the  quality  of  the
 standard  cloth  improves,

 SHRI  P.  GANGADEB:  Sir,  I  would
 further  like  te  know  whether  Govern-
 ment  is  also  thinking  of  allowing  pro-
 duction  of  finer  varieties  of  cloth  only
 for  the  purposes  of  export  and  at  the
 same  time  having  limitation  of  its
 domestic  consumption?  What  is  the
 decision  of  the  Government  in  this
 regard?

 PROF.  D.  P.  CHATTOPADHYAYA:
 On  thig  point  the  position  is  like  this.
 All  textiles  that  we  export  are  not  of
 mer  or  super-fine  variety,  Medium
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 ‘variety  is  there.  What  type  of  textile
 we  can  export  depends  upon  the  de-
 mand  for  that  particular  type  of  pro-
 duct.  Superfine  variety  and  fine
 variety  is  not  so  much  in  demand,

 SHRI  हू;  S.  CHAVDA:  Handloom
 ifidustty  does  not  get  adequate  quantity
 of  cofton.  Whatever  the  handloom
 sector  has  to  get  is  to  be  purchased  et
 very  high  prices.  In  view  of  the  fact
 that  the  country  gets  valuable  foreign
 exchange  by  export  of  handioom  cloth,
 may  4  know  whether  Government  will
 think  in  terms  of  stopping  the  export
 of  yarn  and  make  it  available  to  the
 handioom  industry?

 PROF.  9,  P.  CHATTOPADHYAYA:
 In  the  expansion  that  is  allowed  in  the
 textile  field,  90%  of  yarn  is  under  the
 count  forties  und  this  is  generally
 meant  for  the  handloom  sector,  If  i»
 having  in  view  the  weavers’  interest  in

 ‘mind,  that  the  Government  has‘  seen
 to  it  that  90  per  cent  ef  the  production
 is  made  available  mainly  to  them.

 SHRI  S.  R.  DAMANI:  During  the
 Fifth  Five-year  Plan  spindles  expansion
 is  estimated  to  be  2.06  millions  and
 looms  i0,000  and  this  would  require
 more  consumpt.on  of  cotton.  May  I
 know  from  the  Minister  whether  Gov-
 ernment,  while  allowing  expansion,
 wil]  also  keep  in  mind  that  side  by  side
 the  production  of  cotton  piso

 increases?

 ‘  नह  =  pa  fe  ©
 PROF.  -D.  P.  CHATTOPADHYAa:

 We.  share  this  view  and  we,pmppese
 also  to  increage  Sbeqpt  edu  on.  -of  eot-
 ton  and  in  fact  so  far  as  the  medium
 varieties  of  cotton  andi-jts  production
 ip  concerned  weaatill  भष्पावणम  short
 supply.  We  propose  te  encoyrage  eur
 farmers.  te  produce  more  ‘af  -mediam
 staple.  We  have  imported  two  lakh
 bales  of  medium  staple  cotton  from
 Pakistan  while  our  shortage  is  8  lakh
 bales.  ado

 tives.
 SHRI  हू,  GOPAL:;  The  Minister  stated

 -'in  reply  to  part  (b>  and  -{c)}~that  ‘the
 objective  is  to  increase  the  supply  of

 *  free  yarn  for  the  decentralised  weaving
 sector  with  special  reference  to  the
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 handloom  sector’.  I  hope  the  Minister
 will  agree  with  me  that  the  problem  is
 not  one  of  production  but  of  disiribu-
 tion,  I  wou!d  like  to  know  from  him
 what  steps  have  been  taken  by  Govern-
 ment  to  streamline  the  distribution  of
 yarn?

 PROF.  D.  P.  CHATTOPADHYAYA:
 Distribution  is  an  issue  about  which  I
 do  not  know  whether  it  is  necessarily
 a  problem,  It  is  allotted  by  the  Textile
 Commissioner  to  the  respective  State
 Governments,  It  ig  for  them  to  lift
 and  distribute  properly.

 SHRI  H.  M.  PATEL:  The  Minister
 said  that  he  will  revise  the  specification
 of  standard  cloth,  Has  he  considered
 the  acvisalility  of  including  in  this
 revised  classification  the  finer  cloth  pro-
 duced  in  the  country  so  that  you  can
 consume  more  of  long  staple  cotton
 which  33  grown  in  ths  country?  My
 other  question  is  this.  The  Munister
 also  said  that  there  is  a  shortage  of
 medium  staple  cotton.  Would  they
 consider,  while  asking  the  farmers  to
 produce  it,  seeing  to  it  that  they  in-
 crease  the  production  so  that  whatever
 production  tuke,  place  here,  f  does  not
 meet  witn  the  same  fate  as  has  hap-
 pened  to  the  long  staple  cotton?

 PROF.  D.  P.  CHATTOPADHYAYA:
 We  have  already  made  the  specifica-
 tion.  But  I  am  not  sure  even  if  we
 propose  to  use  lung  staple  cotton  for
 the  production  of  standard  cloth,
 whether  it  be  technically  ‘feusible  or

 +  not,
 .

 *
 °  SHRI  H.  M,  PATEL;  It  is  possible  to
 produce  this.  .

 a  -PROF,  D.  P.  CHATTOPADHYAYA:
 I  am  not  quite  sure.  That  is  why  |

 .-Said  that.  This  possibility  will  cer-
 tainly  be  examined.  And,  ag  I  have
 said,  it  is  our  endeavour  to  see  that
 whatever  is  produced  in  the  country
 and  is  in  demand,  naturally,  we  would
 like  to  absorb  it  but  the  question  is
 whether  we  can  absorb  and  whether
 the  production  capacity  is  there.

 .
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 SHRI  VASANT  SATHE:  Sir,  I  be.
 lieve,  the  hon.  Minister  is  aware  that
 if  they  produce  standard  cloth  in  the
 name  of  the  poor,  it  means  that  they
 will  be  getting  only  substandard  coarse
 variety.  We  can  produce  the  standard
 cloth  even  out  of  long  staple  cotton
 that  has  been  produced  in  this  coun-
 try  which  is  surplus.  Will  the  Munis-
 ter  assure  that  this  long  staple  variety
 will  be  fully  utilised  to  produce  the
 standard  cloth,  particularly,  by  ensur-
 ing  that  im  the  decentralised  sector,
 for  the  production  of  sarees  the  same
 is  reserved  to  the  handloom  sector  and
 finer  count  of  yarn  is  supphed  to  the
 handloom  wavers  to  produce  sarees?
 The  middle  sector  does  not  produce
 saree,  0५  Was  recominended  long  time
 back  by  the  Ashoka  Mehta  Committee.
 Will  ome  measures  be  taken  to  ra-
 tionalse  the  production  of  cloth  to
 consume  the  internal  cotton  and  also
 the  yarn?

 PROF  D  P.  CHATTOPADHYAYA:
 T  have  already  responded  to  the  ques-
 tion  ot  Vir.  Patel  I  would  hke  to  re-
 peat  «(We  are  examining  the  possi-
 bility  of  using  Jong  staple  cotton  for
 the  purpose  of  production  of  mill-cloth.

 SHRI  VASANT  SATHE:  You  have
 not  even  given  remunerative  price.
 How  can  the  farmers  produce  the
 cotton’

 SHRI  RAJA  KULKARNI:  Is  there
 Tepresentation  made  by  the  textile
 mills  in  respect  of  the  production  of
 Standard  cloth  and  other  varieties?
 If  so,  what  has  been  done  to  that?

 PROF.  D.  P.  CHATTOPADHYAYA:
 A  section  of  industry  hus  represented
 about  their  difficulties  regarding  the
 Production  of  standard  cloth  because
 they  find  that  it  is  unremunerative
 from  their  point  of  view.  From  968
 to  i974  the  cost  of  production,  accord-
 ing  to  their  calculation,  has  gone  up
 nearly  to  05  per  cent.  But,  last  year,
 we  allowed  utilisation  of  30  per  cent.
 Even  now  65  per  cent  of  it  is  un-
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 covered.  They  have  a  grievance,  we
 are  looking  into  the  matter  and  a  deci-
 sion  will  be  taken  soon.

 श्री  हुकम  बन्द  कछवाय :  पावर  लूम  को
 भाप  ने  लघु  उद्योग  माना  है  सोप  कपड़े  का
 उत्पादन  बनाने  में  पाव  र  लूम  बहुत  अधिक

 सहयोग  देता  है।  इस  पर  ड्यूटी  दस  रूपये

 पहले  थी,  भ्रम  बाप  ने  200  रूपए  कर  दी  हूँ  V

 इस  से  उद्यत  काफी  सराय  स्थिति  में  पाया  है
 ता  क्‍या  श्राप  इस  बात  पर  विचार  करेगे  कि

 यह  ड्यूटी  कम  की  जाए?  जो  एक  यूनिट  चलाता

 है  उस  पर  भी  200  रूपए  और  ज।  00  यूनिट
 चलाता  हैं  उस  पर  भी  200  रुपए  ड्यूटी  आप  ने
 लगा  दी  है,  तो  क्या  इस  में  कुछ  अंतर
 करना  चाहते  है  शोर  मह  ड्यूटी  कम  करना

 चाहते  हैं  कया  ?  |

 PROF,  D.  P.  CHATTOPADHYAYA:
 Sir,  I  cannot  say  whether  it  will  te
 reduced  but  so  far  as  smaller  umts
 are  concerned  we  may  have  a  look
 at  it

 Purchase  of  Wide-Bodied  Aircraft

 +

 *620.  SHRI  C  K.  CHANDRAPPAN.

 SHRIMATI  PARVATHI  KRI-
 SHNAN:  Willi  the  Mimster  of
 TOURISM  AND  CIVIL  AVIATION
 be  pleased  to  stute:

 (a)  whether  it  is  a  fact  that  Indian
 Airlines  ig  going  to  buy  some  wide-
 bodied  aircraft;

 (b)  if  80,  the  details  thereof;  and

 (९)  which  are  the  countries  who  have
 so  far  approached  India?

 THE  MINISTER  OF  FOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  to  (c).  Indian  Airlines  have
 submitted  to  Government  their  detail-
 ed  proposals  regarding  purchase  of
 wide-bodied  aircraft.  These  are  under
 the  consideration  of  Government.
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 The  aircraft  in  the  Aeld  are:—

 (a)  A300B,  known  as  Eur  Airbus,
 manufactured  in  France  2  ”-
 sociation  with  manufactur.  rs  in

 Germany,  Holland,  Spam  and
 U.K.

 44)  DC—10—10;),  manufactured  in
 Lat)

 —
 Tri-  >  U.S.A.

 ar,

 SHRI  C.  K.  CHANDRAPPAN.  May  I
 know  what  is  the  criteria  on  the  basis
 of  which  the  Government  have  selected
 these  wide-bodied  aircrafts?  Secondly,
 which  are  the  other  countries  who  had
 offered  ssmilar  aircrafts  to  Indian  Air
 lunes?

 SHRI  RAJ  BAHADUR.  So  far  as  the
 latter  part  of  his  question  is  concerned.
 I  have  already  rephed  in  my  written
 answer.  So  far  as  the  considerations
 which  govern  the  acquisition  of  wile-
 bodied  aircrafts  are  concerned,  they
 are  mainly—traffic  potential  and  the
 growth  of  trafic  mainly  on  trunk
 routes.  These  wide-bodied  aurcrafts
 are  much  more  economical  to  operate
 as  they  can  carry  larger  number  of
 passengers  and  also  can  cater  to  the
 requirements  of  traffic  as  it  grows.

 SHRI  C.  K.  CHANDRAPPAN,  Sir,
 may  I  know  whether  the  attention  of
 the  Government  had  been  drawn  to
 press  reports  indicating  about  the
 presence  of  a  certain  lobby  in  favour
 of  a  certain  American  aircraft  com-
 pany  which  is  trying  to  influence  the
 decision  of  the  Indian  airlines  against
 4  certain  aircraft  which  is  better  than
 the  one  produced  by  that  American
 aircraft  company?  What  is  the  reaction
 of  the  Government  to  that?  When  will
 the  Government  take  the  final  decigion
 about  purchasing  of  these  aircrafts?

 SHRI  RAJ  BAHADUR:  We  are
 award  of  the  press  reports  and  we
 are  also  aware  of  the  lobby  but  we
 are  not  at  ail  affected  by  it.  The  main
 criteria  on  the  basis  of  which  we  will

 tions,  fuel  consumption,  capability  of
 economicutiligation  and  life  certifica-
 tion.

 So,  we  must  be  immune  from  the
 influences  of  this  lobby  and  we  must
 deade  most  objectively.

 SHRI  BRLJ  RAJ  SINGH:  Sur,  I  have
 heard  with  great  attention  what  the
 hon.  Mmuster  has  said  about  these
 wide  bodied  aircraft.  May  I  know
 whether  one  of  the  considerations  for
 thig  would  be  the  availability  of  the
 existing  airports  and  the  runway
 lengths?

 SHRI  RAJ  BAHADUR,  That  also  is
 a  very  important  factor,  If  our  run-
 way  can  take  these  aircrafts  and  we
 can  operate  on  them  certainly,  it  will
 be  one  of  the  important  considerations.

 SHRI  N.  K.  SANGHI  May  I  know
 from  the  hon  Minister  whether  one
 of  the  biggest  problems  facing  the
 Indian  Airhnes  is  the  different  types
 of  aircraft  being  used  by  the  Indian
 Airlines?  Is  it  not  a  fact  that  by
 standardisation  of  the  aircrafts  in  the
 country,  you  would  be  able  to  save  a
 lot  on  spare  parts,  technical  knowhow,
 engineering  skill  etc?  Hag  this  matter
 been  considered  in  deciding  about  these
 wide  bodied  aircraft?

 SHRI  RAJ  BAHADUR  This  is  also
 a  consideration,  We  would  hke  to
 standardise  ag  far  as  possible,  But,
 we  will  also  have  to  cater  and  respond
 to  the  requirements  of  traffic  and  we
 shall  also  have  to  grow  and  advance
 with  the  technology.  I  think,  Indian
 Airlines  should  not  lag  behind  in  that
 also.  An  ouf-moded  and  out-dated  air
 craft  will  not  meet  the  requirements
 of  the  growling  traffic,

 SHRI  JYOTIRMOY  BOSU:,  Sir,  I
 have  two  problems.  Sir,  I  want  to  ask
 the  hon.  Minister,  ore

 MR.  SPEAKER:  Kindly  keep  sitting.
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 SHRI  GHAPALENDU  SBHATTA-
 CHARYYIA:  Sir,  as  regards  the  vari-
 ous  types  of  aircraft  that  we  are  con-
 sidering  for  purchase,  have  the  Gov-
 ernment  assessed  the  break-even  point
 and  the  fuel  consumption  of  different
 types  of  aircrafts  before  coming  to  a
 final  decision  in  the  matter  of  pur-
 chase?

 SHRI  RAJ  BAHADUR  Break-even
 load  factor  is  also  006  of  the  criteria
 I  have  said  that  When  I  said  econo
 mics  of  operation,  that  also  covers
 that.

 MR.  SPEAKER  Should  I  wait  for
 you?

 SHRI  N  K  P  SALVE  Instead  of
 he  catching  your  eye,  it  38  the  other
 way  round

 SHRI  JYOTIRMOY  BOSU  I  have
 two  eyes,  one  om  you  and  one  on  the
 person  next  to  me  Will  the  -en  Muni:-
 ter  kindly  tell  us,  whether  they  have
 explored  the  possibility  of  buying  re
 conditioned  old  planes  which  are  sol!
 for  a  song  in  Europe  and  America?
 If  not,  what  is  the  reason  for  the  same”

 SHRI  RAJ  BAHADUR:  I  am  sorry,
 I  do  not  have  the  information  I  take
 the  information

 MR  SPEAKER  Very  tame  beast
 now!

 wire  तथा  धातु  व्यापार  निगम  हारा
 झिझक  के  निर्यात-व्यापार  का  राष्ट्रीय-

 करण  करने  का  निर्णय

 623.  करी  शकर  दयाल  सिंह  :  क्‍या
 बाणनिए्य  मंत्री  यह  बताने  की  कृपा  करेगे  वि

 (क)  क्या  हाल  ही  में  खनिज  तथा  धातु
 व्यापार  निगम  ने  भ्रामक  की  कुछ  कसमों  के
 निर्यात  व्यापार  का  राष्ट्रीयकरण  किया  था,

 0  यदि हो,  तो  उसका  मुख्य  विवरण

 क्या है;  *
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 (ग)  क्या  भ्रामक  के  बड़े बड़े  व्यापक  रियो
 के  प्रभाव  में  पड़कर  इस  निर्णय  को  परिवर्तित
 कर  दिया  गया  है;  कौर

 (घ)  यदि  हा,  तो  तत्सम्बन्धी  तथ्य
 क्‍या  हु?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH}
 (a)  to  (d)  A  statement  rf  lald  on  the
 Table  of  the  House,

 Statement

 On  5th  March,  1975,  the  Mica  Trad-
 ing  Corporation  issued  a  Circular  that
 from  ist  April,  1975,  they  would  take
 over  completely  the  export  of  smaller
 sizes  of  processed  mica,  namely,  num-
 ber  5  sizes  and  below  in  blocks,  con
 denser  films  and  splittings  (both  book
 form  and  loose,  dusted  and  undusted)
 in  all  quahties  and  all  selected  to  cut
 sizes,  if  the  usable  area  is  less  than
 six  Square  inches  From  that  date,  the
 erstwhile  exporters  would  not  be  al
 lowed  to  negotiate  sale  contracts  with
 foreign  buyers  for  these  sizes  of  mica.
 This  decision  has  not  been  changed
 However,  the  matter  is  being  examined
 m  depth

 शी  शंकर  दयाल  सिह  :  अध्यक्ष  जी,
 धारा  उद्योग  में  बिहार  के  कोमा  और

 गिरीडीह  के  बीच  करीब  3  लाख  लोग  सगे

 हुए  है।  काटेज  इंडस्ट्री  के  रूप  में  घर  धर
 में  इस  उद्योग  का  काम  होता  है  ।  तय  से  एम०
 एम  टी०  सी०  ने  वहा  प्रवेश  किया  है,  तब  से
 व्यापार  मे  वृद्धि  हुई  है  और  काम  भी  हुआ  है  ।

 इस  के  लिए  मैं  सरकार  की  सराहना  बरसी

 हु  कौर  चाहता  हु  कि  'एम०  एम०  dio  सी०
 का  कौर  अधिक  विकास  हो  लेकिन  साथ  ही
 मैं  सरकार  से  जानना  चाहता  हू--5  मार्च,
 i975  कौ  सिटको  ने  यह  आदेश  जारी  किया  है
 कि  अप्रैल,  975  से  छोटे  किस्म  का  यानी

 सें०  5  से  नीचे  का  जितना  अधिक  होगा,  उस

 को  सिटको  स्वंय  खरीदेगी  कौर  स्वंय  उसका



 वियात  करेंगी  ।-मैं  सरकार  से  जानता  चाहता
 हूँ  i  पहिले  8  लेकर  अंब  सक  किससे  का  परदेस
 सिटको  ने  किया  है  तथा  सिटको  के  पास  कितनी
 पुंज।  है,  जिस  से  कि  वह  प्रतीक  की  खरीद

 क्र  सके  t

 SHRI.  VISHWANATH  .  PRATAP
 SINGH:  About  the  funds  with.  MTCO,
 it  ig  like  this:  paid  up  capital  0.50
 «crores,  loan  from  MMTC  Re.  2.90

 ‘erores  and  cash  credit  limit  with  SBI
 Rs.  i.50  crores—total  Rs.  3.50  crores.
 About  purchases  made  by  MTCO  from
 the  first  of  this  month,  I  have  not  got
 the  figures.  I  can  furnish  them  to  the
 hon.  member.

 श्री  होकर  दयाल  सिह  :  प्रध्यक्ष  जी,  प्रतीक
 का  व्यापार  ऐसा  व्यापार  है  जिस  का;  लग-
 भग  90  प्रतिशत  एक्सपोर्ट  होत।  है  1  मैं  चाहता
 हूँ  फि  सरकार  इसे  में  फार यार  तरीके  से  काम
 करें।  जो  पिछली  फ़िक्स  हैं  उन  के  प्रुस्तार

 मरीज-करीब  20  करोड़  का  अवरक  का  निर्यात

 हम  विदेशों  को  कर  रहे  हैं।  इस  के  लिए  अाफ-
 यक  है  कि  सीटों  के  पास  5-20  करोड

 रूपया  बराबर  रहे  जिस  से  कि  छोटे  व्यापा-
 रियों  से  अबरक  खरीद  कर  बाहर  भेजी  जा

 सके  ।  इसी  सदमे  में  में  सरकार  से  जानना

 चाहता  हूं  कि  अमी  हाल  में  जब  एम०  एम०  टी
 सी०  ने  यह  आदेश  जारी  क्रिया  कि  सिटको  के

 द्वारा  इसकी  ख  रद्द  और  निर्यात  का  काम  होगा,
 उस  के  बाद  क्‍या  वहां  के  ग्राहक  व्यापारियों
 ने  भ्रापकों  कोई  प्रतिवेदन  दिया  |  क्‍या  झ्रापके

 कोई  भ्रमणकारी  कोडरमा  अर  गिरिडीह  क्षेत्र

 में  गए  थे  ?  क्या  उन्होंने  कोई  रिपोर्ट  सरकार
 को  दी  है  और  कया  उसी  सन्दर्भ  में  सरकार  इस
 आदेश  के  सम्बन्ध  में  कोई  पुनर्विचार  कर  रही

 है?

 SHRI  VISHWANATH  PRATAP
 SINGH:  It  is  true  that  after  the  noti-
 fication  by  MTCO,  reprepentations

 made.  Joint  Secretary,  Suri  Gill,
 ah  went  to  Bihar  for  obtaining  first  hand

 information  about  the  working  of  the
 er.

 :
 tntica  trade  and  industry.  The  report  is

 that  MTCO  should  ‘continue  to  play  &
 commanding  role  in  the  mica.  trade,

 af}  शंकर  दबाव  सिह  :  यह  तो  कोई  हत्त
 नहीं  हुआ  मैं  चाहता  हूं  कि  जो  मजदूर  कौर  छोटे...
 लोग  इस  में  लगे  हुए  हैं  उन  का  शोषण  में  हो।  7
 इसके  सम्बन्ध  में  मैं  डेफिनिट  जानता  चाहता
 हैं  कि  जो  आदेश  जारी  किया  है  उस  पर  बाप
 कायम  रहेंगे  या  उस  प्रदेश  में  कोई  संशोधन
 करने  फा  भाप  का  विचार  है.

 SHRI  VISHWANATH  PRATAP
 SINGH:  So  far  as  the  weaker  sections
 are  concerned,  their  exploitation  should
 be  prevented.  Such  is  the  objective
 of  Government  and  that  is  why  bodies
 like  MITCO  &  MMTC  have  been  form-
 ed.  Whatever  decision  Government
 will  take  will  be  in  consideration  of
 this  objective,

 SHRI  CHAPALENDU  BHATTA,
 CHARYYIA:  Will  the  hon.  Minister
 kindly  inform  the’  House  how  much  of»
 orderg  in  value  were  placed  by  MTCO
 in  the  market  during  the  last  ten
 months  and  how  much  of  the  orders
 have  been  received  by  payment  of
 cash?  Also  of  the  number  of  small
 dealers  who  were  operating,  3,000  of
 them,  one  year  ago,  how  many  are
 in  existence?  What  is  the  extent  of
 growth  of  unemployment  of  mica
 workers  over  the  72-mile  belt  from
 Koderma  to  Giridih  during  the  last  ten
 months?

 SHRI  VISHWANATH  PRATAP
 SINGH;  Sir,  in  one  question,  too  many
 facts  have  been  asked.  I  can  assure
 him  that  the  labourers’  point  of  view
 and  the  employment  point  of  view  will
 be  taken  inte  account  by  Government
 This  matter  is  under  consideration.  1  .
 would  request  the  hon.  member  to  put
 one  question  seeking  one  set  of  fact.

 SHRI.  CHAPALENDU  .  BHATTA-
 CHARYYIA:  My  question  has  not  been
 answered...  The  Minister.  stated.  that
 the  commanding  rele  will  be  taken  by
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 MTCO.  Am  I  to  understand  that  in
 the  long-range  health  of  toe  industry,
 MTCO  ia  going  to  set  up  4  mica  paper
 plant  and  produce  micamised  powder
 which  will  increase  the  unit  realisation
 from  mica  export?

 SHRI  VISHWANATH  PRATAP
 SINGH  This  is  a  good  suggestion  and
 has  been  taken  note  of

 ———

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Growth  Rate  of  Tourism

 9609  SHRI  JHARKHANDE  RAI
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  refer

 to  the  reply  given  to  Unstarred  Ques-
 tion  No  3460  on  the  6th  December,
 974  regarding  growth  rate  of  tourism
 and  state

 (a)  whether  the  growth  rate  of
 tourism  has  improved  in  the  current
 year  as  compared  to  last  year,

 (b)  if  40,  the  broad  details  thereof,
 and

 (c}  if  not  the  reasons  therefor  and
 the  steps  taken  by  Government  to
 improve  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH)  (a)  and  (b)  The  growth  rate
 of  tourism  has  shown  an  improvement,
 so  far  in  the  current  year  as  follows

 I974  7975
 १  age
 change

 Jariry  34778  42,66T  ti2z9

 P:b-uagry  33,081  38,905  +17  8

 Mires  35,355  41,000  7  76  3
 (eatimate)  aan

 (९)  Dogs  not  arise.

 Written  Anwoer.
 30

 Tax  Liabilities  of  Director/Share-
 ५

 holders  of  Mis  Jay  Engineering  works-

 *gi0.  SHRI  SAT  FAL  KAPUR,  Will
 the  Minister  of  FINANCE  be,  pleased
 to  state

 (a)  the  names  of  Directors  and  per-
 sons/companies  who  have  imvested  a
 capital  of  Rs  10,000  or  more  in  M/s.
 Jay  Engineers:g  Works  Ltd  and
 against  wuom  arrears  of  uncome-tax
 wealth-tax,  excise  duty  and  corpora-
 tion  tax  are  outstanding,

 (9)  the  amount  so  outstanding  and
 since  when  outstanding,

 {c)  the  action  taken  or  proposed  to
 be  taket:  to  recover  the  same,  and

 (dy  the  reasons  for  delay  in  reali-
 sing  the  tax  dues?

 THE  MINISTER  OF  STATE  IN  THE
 MLsIST&\  OF  FINANCE  (SHRI  PRA
 NAB  KUMAR  MUKHERJEE)  (a)  to
 (a)  “M/s  Jay  Engimeermg  Work»
 Limited  are  a  large  company  having  4
 subseribed,  issued  and  paid-up  capital
 amounting  to  about  Rs  247  crores  as
 per  annual  refurn  of  the  company  The
 numver  of  persons/compames  holding
 shaies  worth  Rs  l0  000  or  more  in  the
 compan}  as  on  20  92-1974  iy  about  ॥4५
 and  the  shareholders  ate  spread  in
 different  parts  of  the  country  Inform:
 thon  regarding  the  ariears  of  various
 direct  taxes  and  excise  duty  outstand-
 ing  against  each  of  the  Directors  ani
 the  aforesuid  shareholders  ete  will
 have  to  be  collected  from  the  field  for
 mations  fiom  different  paits  of  the
 county  Collection  of  the  desired  in
 formation  regarding  shareholders  wil!
 imolhe  considerable  time  and  labour
 which  will  not  be  commensurate  wit?
 the  results  that  may  be  achieved  How
 ever,  as  indicated  im  reply  to  the  sup
 plementaries  fo  the  Honourable  Mem-
 ber’s  earher  Starred  Question  No  344
 in  regard  to  the  same  company  replied
 in  the  House  on  1443-1975,  the  requisite
 joformation  regarding  shareholders
 having  shares  above  Rs  50,000  is  bemg
 collected  and  the  same  wll  be  laid  on
 the  Table  of  the  Hp

 775

 soon  88
 possible.  Information  (regarding  the
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 Directors  of  the  company  is  also  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Faciiities  for  Tourists  Visiting
 Ladakh  by  Air

 *gi2.  SHRI  KUSHOK  BAKULA:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  facilities  existing  at  present
 for  tourists  visiting  Ladakh  by  air;
 and

 (b)  the  steps  proposed  to  improve
 the  same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  Leh  is  at  an  altitude  of
 3,292  metres  above  mean  séa_  level.
 None  of  the  aircraft  in  the  fleet  of
 Indien  Airlines  at  present  i,  suitable
 for  operating  to  Leh  in  Ladakh
 Tourists  visiting  Ladakh  by  roag  now
 avail  of  the  P.W.D.  rest  houses  located
 at  Drass,  Kargil,  Budhkharboo,  Khalsi,
 Leh,  Nyoma  and  Nubra  in  addition  to
 a  private  small  hotel,

 (b)  The  question  of  providing  further
 tourist  facilites  in  Ladakh  will  be  con-
 aidered  after  undertaking  a  feasinhty
 study,  and  subject  to  the  availability
 of  funds.

 Rate  of  Interest  Charged  by  Nationall-
 se@  Banks  from  Public  on  Consumer

 Loan,

 *6i5.  SHRI  NAWAL  KISHORE
 SHARMA:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state-

 (a)  the  rate  of  interest  charged  by
 nationalised  banks  on  consumer  Joans
 from  public:

 {b)  the  number  of  times  when  this
 rate  of  interest  was  increased,  the
 extent  of  increase  and  the  reasons  of
 increase;

 (eo)  whether  it  is  to  discourage  con.
 sumer  lom  to  public;  and  j4

 (d)  the  additional  steps  ह...  to
 be  taken  in  this  regard?

 THE  MINISTER  OF  FINANCE  (SHRI
 C.  SUBRAMANIAM):  (a)  ४०  (a).
 While  there  Is  no  specific  directive
 from  Reserve  Bank  of  India  to  banks
 that  they  should  not  grant  consumer
 loans,  the  general  policy  of  commercial
 banks  being  to  give  credit  for  produc-
 tive  purposes,  this  type  of  loans  are
 accorded  lower  priority.  In  the  present
 context  when  there  is  need  for  general
 credit  restraint,  banks  are  naturally
 devoting  greater  attention  to  the  credit
 requirements  of  production  and  priority
 sectors,

 While  banks  have  been  giving  loans
 of  this  kind  to  théir  employees  at  con.
 cessional  rates  of  interest,  for  others
 they  charge  interest  at  rates  generally
 higher  than  those  for  productive  ad-
 vances,  These  rates  of  interest  have
 been  going  up  along  with  interest
 rates  for  other  categories  of  advances
 te  which  the  minimum  rate  of  interest
 stipulated  by  the  Reserve  Bank  of
 India  applies.

 Agitation  by  Employees  of  Income  Taz
 ene

 *6i6,  SHRI  VARKEY  GEORGE:

 SHRI  M.  M  JOSEPH:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  Income-tax  emplo-
 yees  have  decideg  to  launch  a  nation-
 wide  agitation  to  press  for  their  long-
 standing  departmental  demands;

 (b)  whether  thelr  demands  include
 creation  of  additional  poste  for  effec-
 tive  survey  and  intelligence  work  and
 information  regarding  shareholders
 aistants  and  record  keepers  as  pet+
 Wanchoo  Committee  recommendations;
 and

 (c)  the  action  Government  proposed
 to  take  in  thie  regard?
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 THE  MINISTER  OF  STATE  IN  THE

 ype
 OF  FINANCE  (SHRI  PRA-

 AS  KUMAR  MUKHERJEE):  (a)  The
 Government  have  not  received  any
 intimation  from  the  recognised  Feder-
 ation  of  Income  Tax  employees  to  this
 effect.

 {b)  and  (¢).  Do  not  arise.

 Kothapur  Airport

 *6i8.  SHRI  NIMBALKAR  Will  the
 Muuster  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state

 (a)  whether  Government  have  sanc-
 Zioned  an  airport  for  Kolhapur;

 (9)  whether  at  is  now  a  spill-over
 project  from  the  Fourth  Five  Year
 Pian;  and

 (ey  when  it  ig  expected  te  be  com-
 pleted?

 THE  MINISIER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  to  (०),  The  proposal  to
 develop  the  existing  «aerodrome  at
 Kolhapur  has  been  deferred  as  the
 Indian  Airline,  are  unlikely  to  be  m

 @  position  to  airlink  Kolhapur  in  the
 Fitth  Five  Year  Plan  period.

 Export  of  Iron  Ore  by  M.MTC,

 61D,  SHRI  N.  Eg  HOHO:  Will  the

 Minleter
 «of  COMMERCE  be  pleased  to

 state:

 (a)  whether  the  Minerals  and
 Metals  Trading  Corporation  has  de-
 cided  to  curtail  the  export  of  iron
 Ore  during  the  current  year;

 (b)  if  ao,  the  reasons  therefor  and
 the  amount  of  foreign  exchange  earn-

 we
 likely  to  be  lost  ag  a  result  there- . हू

 १९)  what  were  the  targets  laid  down
 for  the  export  of  iron  ore?

 nor
 ‘BF  CaATTOPADEPAYA

 (७  Sven  A6¢  arin,
 aM  tae

 (ec)  Tentatively,  a  target  of  I5  mil-
 lion  tonnes  for  export  of  jron  ore  by
 MMTC  during  1975-76  has  been  fixed,

 I.TD.C/,  Decor  Deal

 *621,  SHRI  SHASHI  BHUSHAN:
 SHRI  VIRBHADRA  SINGH:

 Will  the  Manister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state;

 (a)  whether  his  attention  has  been
 drawn  to  a  news-item  appearing  in
 ‘Blitz’  dated  the  5th  March,  975  under
 the  heading  “I.  T.  0,  C.’s  decor  deal
 exposed”;

 (b)  the  full  facts  thereaf;

 (७)  the  reaction  of  Government
 thereto;  and

 (d)  the  action  taken  against  persons
 responsible?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  to  (d).  Yes,  Sur.  Central
 Bureau  of  Investigation  have  carried
 out  investigations  into  certain  allega-
 tions  made  against  the  Chairman  and
 Managing  Director,  India  Tourism
 Development  Corporation,  The  Central
 Bureay  of  Investigation’s  report  has_
 heen  referred  to  the  Central  Vigilance’
 Commission.  Further  necessary  action
 will  be  taken  on  the  adv.ce  of  the  Com-
 mission.

 Raids  by  Income  tax  Authorities:  in
 Haryana

 *622  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state;

 (a)  the  names  of  the  persons  or  firms
 in  the  State  of  Haryana  whose  premi-
 ses  were  raided  by  the  Income-tax
 authorities  during  ‘1974;  and

 (b)  the  details  of  the  materials
 seizeg  in  each  casey

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  (a)
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 and  (b).  A  statement  fg  laid  on  the
 Table  of  the  House.  [Placed  in  Library
 See  No.  LT-84/75).

 Commission  drawn  by  Daughter-ia-
 Law  of  Prime  Mthister  from  L.I.C.

 *624.  प्त  SHARAD  YADAV:
 SHRI  MADHU  DANDA.-

 VATE:

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Prime  Minister  has  made  a  statement
 in  Parliament  that  her  daughter-in-
 Jaw  who  ig  an  Insurance  Agent  was
 mot  receiving  any  commission  from
 the  LIC;  and

 (b)  if  not,  what  is  the  total  amount
 drawn  my  Mrs.  Sonia  Gandhi  as
 commission  from  L.LC.  for  the  work
 done  by  her  during  ‘1974?

 THE  DEPUTY  MINISTER  IN  THR
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI);  (a)  No,  Sir.

 (b)  Shrimati  Sonia  Gandhi  has  not
 done  any  business  as  an  agent  for  the
 Life  Insurance  Corporation  of  India.
 The  question  of  any  commission  accru-
 ing  to  her  from  L.LC.,  therefore,  does
 not  arise.

 Export  of  Jute  to  European  and  African
 Countries

 #625,  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state

 (a)  the  names  of  the  countries  in
 Europe  and  Africa  where  India  ex-
 Ports  jute  at  present;

 (b)  whether  India  imports  some
 material  from  those  countries  under
 the  normal  procedure  or  it  is  done
 through  barter  system;  and

 (९)  the  annual  value  of  jute  export-
 ed  to  those  countries  and  ataual  value
 ef  such  other  materials  imported  frem

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 India  exports  jute  goods  to  almost  all
 countries  in  Europe  and  most  of  the
 countries  in  Africa.

 (b)  India  imports  various  items  of
 machinery,  capital  goods  etc.  from  West
 European  countries  and  raw  materials
 like  Sisal,  Manila  Cashewnuts  atc,
 from  African  countries  under  normal
 procedure.  Imports  from  East  Euro.
 pean  countries  are  under  bilateral  pay-
 ment  system  where  imports  and  exports
 balance  each  other  over  a  period  of
 time.

 {c)  The  annual  value  of  jute  goods
 exported  to  Europe  in  ‘1973-74,  was
 around  Rs.  60  crores  and  to  Africa  wag
 about  Rs.  l5  crores.  Imports  of  other
 materials  from  Europe  to  India  has
 been  of  the  order  of  Rs.  92  crores
 and  from  Africa  about  Rs  167  crores
 during  1973-14,

 Revalidation  of  Import  Licences

 4626.  SHRI  D.  8.  CHANDRA
 GOWDA:;  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Union  Government  have
 decided  to  revalidate  import  licences
 issued  under  free  foreign  exchange,
 rupee  payment  and  U,  K.  Credit  for  a
 period  of  six  months  in  view  of  ship-
 ping  difficulties  and  the  non-availabl-
 lity  of  industrial  raw  materials  in  the
 international  market;  and

 (b)  if  so,  the  main  features  of  the
 policy  of  Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (eR
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  In  terms  of  the  import
 policy  announced  on  JA-1975,  import
 Hcences  for

 oe  id  on  ie sparea  issued  prior  s  .
 to  actual  users  and  exporters
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 initial  validity  perfod  of  i8  months,
 wili  automatically  be  deemed  to  be
 valid  for  24  months  from  the  date  of
 issue,  provided  these  licences  have  not
 Blready  been  revalidated  beyond  their
 initial  validity  period  of  8  months.

 ईरान  के  उद्योग  मंत्री  को  भारत  थोड़ा

 9627.  की  लगा  होनी  :  तथा  बाणी
 मंत्री  यह  बताने  की  कृपा  करेगे  कि  ,

 (क)  हाल  ही  में  ईरान  के  उद्योग  मंत्री
 की  भारत  यात्रा  के  दौरान  भारत  कौर  ईरान
 के  बीच  भारिक  सहयोग  बढ़ाने  हेतु  फीस  मंत्रियों

 तथा  सरकारी  ग्रधिका  रियो  से  साथ  तथा  किन

 प्रस्तावों  पर  बातचीत  हुई  थी  ,  कौर

 (ख)  उपरोक्त  बातचीत  की  मुख्य  बाते
 क्‍या  हैं?

 बाजणिम्य  मंत्री  (प्रो०  Fro  पी०  चिटो-
 उपाध्याय)  :  (क)  सौर  (ख)  ईरान  मर फार
 के  उद्योग  तथा  खान  भर्ती  महामहिम  fi  फारूख
 नज मबादी  एशिया  नथा  प्रशान्त  क्षेत्र  के  लिए
 झ्राधिक  तथा  साम।/  जिस  परिषद्‌  के  एक  बैठक
 के  सम्बन्ध  में  भारत  जाये  थे  ।  नई  दिल्‍ली  में

 झेंपने  ठहरने  के  दौरा:  इरान  मंत्री  ने  विदेश
 मंत्री  शौर  उद्योग  तथा  नागरिक  पूर्ति  मंत्री  से

 शिष्टाचार  के  नाते  भेट  की।  उन्होंने  दोनों

 मंत्रालयों  के  भ्र धि का  रियों  क ेसाथ  भी  तीन

 की  जिसके  दौरान  दोनो  देशों  के  बीच  उद्योग  के

 व्यापक  क्षेत्र  मे  सहयोग  बढ़ाने  की  सम्भावना
 पर  पुमविलोपन  किया  गया।  ईरानी  पक्ष  ने

 इस  बात  में  दिलचस्पी  प्रकट  की  पि  विभिन्न
 कस्बों  में  ईरान  की  प्रावश्यकताओ  को  पूरा  करने
 के  लिए  जो  बैनी  क्षमताएं  उपलब्ध  है  उनका
 प्रयोग  करके  दोनों  देशों  के  बीच  प्राथमिक  सह-

 योग  को  सुहृद  किया  जाए।  इस  बात  पर  सहमति
 हुई  किः  विशेषज्ञों  का  एफ  दल  औद्योगिक
 सहि विध् वि  के  विभिन्न  क्षेत्रों  में  उपलब्ध  क्षमता
 तथा  विशेष  दी  की  पडताल  करते  के  लिए

 भार  झाएगां  |

 Written  Answers

 Over-Invoicing  and  Under-In
 in  Exports  and  Imports  by  Coca

 Cola  Expert  Corporation

 5877.  SHRI  SOMCHAND  SOLANKI:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:
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 (a)  whether  Coca  Cola  Export  Cor-
 poration  hag  been  resorting  to  over-
 invoicing  in  exports  in  order  to  earn
 higher  importation  replenishment
 licences  during  the  last  three  years:

 (b)  whether  it  resorts  to  under-in-
 voicing  in  the  matter  of  imports  of
 concentrate  and  is  indulging  in  eva-
 sion  of  import  duties;  and

 (c)  whether  his  Ministry  hag  receiv.
 ed  number  of  complaints  against  Coca
 Cola  Export  Corporation  in  this  mat-
 ter  and  still  it  has  not  recommended
 penal  action  under  I/DR)  Act  and  Cus-
 toms  Act  against  this  firm?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  (a)
 to  (०).  Information  i5  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Countries  participated  in  Indian  Engi-
 neering  Trade  Fair

 5878.  SHRI  8.  N.  MISRA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state

 (a)  the  countries  that  participated
 in  the  recent  Indian  Engineering  Trade
 Fair  held  in  Delhi;

 (b)  how  far  this  fair  has  been  suc-
 cessful  in  increasing  awareness  in
 foreign  countries  about  the  engineer-
 ing  goods  manufactured  in  India;  and

 (c)  what  follow-up  action  is  being
 taken  to  tap  foreign  markets  for  the
 export  of  Indian  engineering  goods?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Overseas  country  participation
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 was  not  requested  acl  as  such  the
 question  of  their  part's  pation  does  not
 arisé,

 {b)  The  Faur  proveu  etlective  in  pro
 yecting  a  proper  image  of  the  Engineer-
 Ing  Industry  in  India  by  displaying  at
 one  place  the  diverse  range  of  pro
 ducts  manufactured  by  Indian  Indus-
 try.  Buyers,  purchase  mussions  and
 technical  experts  from  Europe,  Africa,
 Gouth-East  and  West  Asia  and  Gulf
 countnes  visited  the  Fair  and  according
 to  the  Association  of  Engineering  In-
 dustry  export  orders  worth  about
 Rs.  9.5  crores  are  likely  to  materialise
 Besides  this,  trade  enquiries  woith
 several  crore,  have  been  received.

 (९)  The  Assocation  of  Indian  En-
 gineering  Industry  and  the  participat
 ing  firms  are  following  up  on  the  ex
 port  enquiries  generated  at  the  Fair
 They  are  considering  on  the  spot  <ur-
 veys  on  the  demand  for  Indian  En
 gineering  goods  in  specific  countries
 The  Association  of  Indian  Engineerin}
 Industry,  which  organised  the  Trade
 Fair,  is  preparing  a  detailed  report  on
 the  Trade  Fair  indentifying  action  to
 be  taken  by  Industry  and  other  con
 cerned.  Co-ordinated  acton  would
 then  be  inthated  by  the  Industry

 जेलों  हारा  कटे-फटे  और  सेले  नोटों  का
 स्वीकार  न  किया  जाता

 5879.  थी  धत शाह  प्रधान  :  क्या  वित्त
 मी  यह  बसाने  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  में  इस  बारे  से  कोई
 सर्वेक्षण  किया  है  कि  बैंक  !  रुपए  2  रुपए,
 8  क,  शीर  0  हवा  के  मोटो  को,  जो

 ग्रामीण  शौर  नगरीय  क्षेत्रों  मे  ग्रसित  संख्या
 में  फटते-कटते  और  पैसे  होते  हैं,  लेने  था  बदलने
 से  शना  करते  हैं,  भौर

 ि)  बदी  हां,  तो  इस  मामले  में  क्या
 आर्येद्राद्दी  की  गई  है  ह...  की  जागी  है  ?
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 बिस  संता लय  में  राज्य  मंत्री  1६ 4  चिम
 कुमार  मुखों)  :  (क)  यद्यपि  कोई  सर्वेक्षण
 नहीं  किया  गया  है  फिर  भी  ऐसा  विश्वास  करने
 के  कारण  है  कि  बैंको  द्वारा  कटे-फटने  कौर  मैले
 मोट  लिए  जाने  से  इकार  करने  के  मामले  बहुत
 भ्रधिक  नहीं  हूँ  t

 (ख)  भारतीय  रिजर्व  बैंक  के  विभिन्न
 कार्यालयों  में  कटे-फट  और  मेले  नोटों
 को  बदलने  की  सुविधायें  पहनें  से  हो  मौजूद  हूँ  t
 बैक  श्राफ  इडिया  के  नाम  भी  हिदायतें  जारी
 कर  दी  गयी  है  जित  मे  उससे  कहा  गया  है  कि
 ने  कंबल  करेंसी  चेस्ट।  वालो  शाबाधों  का  बल्कि
 सभी  शाखाओं  को  देय  रकम  भी  अदायगी
 के  सिलसिले  में  थो  से  कटे  -फटे  नोट  स्वीकार
 करने  चाहिए।  इसके  अलावा  राष्ट्रीयकृत
 बैंको  से  कहा  गया  है  कि  वे  भी  भ्र पने  सभी
 कार्यालयों  से  देय  रस्मो  की  भ्रदायगी  के  मामले
 में  मैने  कौर  थोड़े  क्ले-फटे  नोट  स्वीकार  करे  q
 डाक-तार  विभाग  प्रौढ़  रेलवे  के  नाम  भी  ये
 हिदायतें  जारी  कर  दी  गयी  है  कि  थे  देव  रकमों
 की  प्रदाय गी  के  लिए  थोड़े  कटे-फटे  कौर  मेले
 नोट  स्वीकार  करें।  नए  नोटों  की  सप्लाई  मे

 वृद्धि  करने  की  दृष्टि  से,  करेसी  कौर  बैंक  फोटो
 की  छपाई  की  उपलब्ध  क्षमता  को  तबा  देश  के
 इन्दर  करेगी  नोटों  और  बैक  नोटों  के  काम
 के  उत्पादन  की  बढाने  तथा  करेंसी  और  बैंक
 नोट  कागज  का  कुछ  सीमित  माता  में  रायात
 करने  के  लिए  भी  कदम  उठाए  जा  रहे  हैं  ?

 Setting  up  of  Acrodrome  in  Shmls

 588l  PROF.  NARAIN  CHAND
 PARASHAR  Will  the  Minister  of
 TOURISM  AND  CIVIL  AVIATION  be
 pleased  to  state  the  latest  progress
 made  in  setting  up  an  aerodrome  in
 Simla?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  A  project  report  covering  vari-
 ous  aspects  of  the  proposa)  for  the
 setting  up  of  an  aerodrome  ai  Simla  in
 consultation  with  the  Planning  Com-
 mission  is  under  preparation.
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 बालिका  अं्रल्मप  हारा  शमा कार परों  को
 दिये  गये  विज्ञापन

 5882.  भी  सुधाकर  पांडे  :  क्या  बाहुल्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  गत  वर्ष  उनके  मंत्रालय  के  विभिन्न
 विज्ञानों,  कार्यालयों  कौर  निगमों  को  प्र  से
 विभिन्न  समाचार-पत्रों  को  दिए  गए  विज्ञापनों
 की  संख्या  क्‍या  है  ;

 (का)  इसमे  से  कितने  विज्ञापन  अंग्रेजी  में

 हैं  धौर  कितने  विज्ञापन  हिन्दी  में  हैं  ;  श्र  र

 ि)  अंग्रेजी  मे  दिए  गए  विज्ञापनों  को
 हिन्दी  मे  ने  देने  के  क्या  कारण  थे  और  इस  बारे
 में  भावी  कार्यवाही  करने  के  सम्बन्ध  में  क्या
 निर्णय  किया  गया  है?

 बाजीगर  मंत्रालय  में  उपमंत्री
 श्यो  विश्वनाथ  प्रताप  सिह)  मरातब  तथा
 सम्बन्धित  विभागों  तथा  कार्यालयों  के  सभी
 विज्ञापन  तथा  हृदय  प्रचार  निदेशालय,
 सूचना  GW  प्रसारण  मता लय  द्वारा  दिए  जाते
 हैं।  महालय  अपने  नियंत्रणाधीन  निगमों  की
 भोर  से  विज्ञापन  नही  देता  है।

 (@)  बौर  (ग).  प्रश्न  नहीं  उठते  ।

 Reuter  operatea  by  Indian  Airlines

 $883.  SHRIMATI  PREMALABAI
 CHAVAN:  Will  the  Minister  of  TOUR.
 ISM  AND  CIVIL  AVIATION  be
 Pleased  to  state:

 (a)  the  ६048]  number  of  routes  ope-
 rated  by  the  Indian  Airlines  at  present;

 (b)  the  number  and  names  cf  routes
 on  which  it  incurs  loss  by  not  being

 ane
 to  recover  the  tota:  operating

 (९)  ह...  number  and  names  of  routes
 on  whith  if  cannot  recover  even  the
 direct  operating  cost;  and

 Written  Answers  43

 (a)  which  of  the  above  routes  are
 subsidiseg  from  the  Civil  Aviation
 Development  Fund  and  the  total
 amount  of  annual  subsidy?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  The  total  number  of  routes
 operated  by  Indian  Airlines  during
 ‘1974-75,  was  92  amd  according  to  sum-
 mer  schedule  brought  into  force  from
 -4-i975  the  number  of  routes  now

 operated  is  88.

 (b)  to  (0).  Routewise  economics  of
 services  operated  by  Indian  Airlines
 during  the  year  ‘1974-75,  have  not  yet
 been  compiled.

 Lean  advanced  byi  Nationalised  Banks
 to  small  geale  industries  in  Districts  of

 West  Bengal

 5884,  SHRI  5.  N.  SINGH  DEO:  will
 the  Minister  of  FINANCE  be  pleased
 to  state;

 (a)  the  total  amount  of  loans  §  ad-
 vanced  by  the  nationalised  banks  to
 Small  Scale  Industries  of  all  the  dis-
 tricts  of  West  Bengal  during  the  year
 ‘1974;  and

 (४)  how  many  applications  were
 pending  as  at  the  end  of  January,
 ‘1975?

 DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  The  latest
 available  data  of  outstanding  advances
 of  public  sector  banks,  including  the
 14  nationalised  banks,  to  small  scale
 industries  in  the  different  districts  of

 West  Bengal  relate  to  end  of  December
 973  and  these  are  set  out  in  the

 attached  Statement.

 (b)  The  present  system  of  data
 re-

 porting  in  Banks  does  not  provide  for
 compilation  of  information  regarding
 loan  applications  pending  with  the  bank
 branches,
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 Statement

 District  No.  of  Amt.  out
 Accounts  standing

 ~

 (Amt,  in

 @w  (2)  (3)

 t.  Calcutta  5880  2695
 a.  24-Parganas  .  820  671

 ०)  356  300

 4.  Howrah  2329  858

 5»  Midnapur  374  29
 6.  Bankura  230  2

 qe  Purulia  .  746  9
 ७  5st  555
 o  Birbhum.  95  3

 ro,  Nadia.  503  6s
 ti,  Murshidabed  23  5
 iz,  Malda  269  3

 BE  West  Dinsjpur  32  a

 t4.  Darjecling  (217  Ig
 Is.  Jalpaiguri.  708  ‘iis
 16.  Cooch-Bihar  62  4

 Total  72423  5382

 Note:  Data  are  based  on  Basic
 Statistical  Returns  and  are
 Not  comparable  with  the  data
 compiled  by  public  sector
 banks  for  priority  seciors  be-
 cause  of  definitional  charges.

 Creaéit  to  Cotton  Corporation  of  India

 5885.  SHRI  a  JANARDHANAN:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  his  Ministry  has  asked
 the  Finance  Momnistry  for  additional
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 credit  to  the  Cotton  Corporation  of
 India;

 (9)  if  so,  what  are  the  additional
 works  going  to  be  taken  by  the  COL;
 and

 (c)  what  ig  the  Finance  Ministry’s
 reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 Yes,  Sir.

 (b)  The  additional  credit,  if  made
 available  to  the  C.C.I.  will  enable  it
 to  make  larger  purchases  of  cotton  in
 the  domestic  market,

 (c)  No  decision  has  yet  been  taken.

 Trade  Prospects  with  Afghanistan

 5886.  SHRI  H.N  MUKHERJEE:  Will
 the  Munister  of  COMMERCE  be  pleased
 to  state,

 (a)  whether  during  his  recent  visit,
 President  Daug  of  Afghanistan  had  a
 discussion  with  Government  regarding
 trade  pruspects  with  India;  and

 tb)  if  ao,  the  main  feature  there-
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  In  the  course  of  the  re-
 cent  visit  of  President  Daud  of  Afghan-
 istan,  discussions  were  held  with
 Members  of  the  Afghan  Delegation  re-
 garding  trade  prospects  with  India,  and
 the  conclusion  of  a  new  Trade  Agree.
 ment.

 Son-et-Lumiere  show  at  Golconda
 Fert  in  Andhra  Pradesh

 5887.  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  Government  have  a
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 ६)  if  go,  the  broad  details  thereof

 and  what  measures  have  been  taken
 in  this  regard;  and

 {e)  whether  this  project  is  propseé
 to  be  included  in  the  Fifth  Five  Year
 Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  to  (९).  There  is  at  pre-
 gent  no  proposal  under  consideration
 of  Government  for  putting  up  Son  et-
 Lumiere  show  at  Golconda  Fort  in
 Andhra  Pradesh,  during  the  Fifth  Five
 Year  Plan  period.

 Ban  on  New  Recruitment  in  Nationa-
 lised  Banks

 ‘SBBB.  SHRI  GAJADHAR  MAJHI
 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  Government  have  im-
 posed  ban  on  new  recruitment  in  all
 the  nationalised  banks;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (od).
 Government  have  not  imposed  any  ban
 as  such  on  new  recru:iment  in  na-
 tionalised  banks.  However,  Govern-
 ment  of  India  have  been  bringing  the
 instructions  issued  by  them  from  time
 to  time,  regarding  economy  measures
 to  be  adopted  by  Government  depzrt-
 ments,  to  the  notice  of  the  public  sec-
 tor  banks  with  a  request  to  consider
 adoption  of  similar  measures  in  their
 organisations.

 Private  Operators  operating  Cargo
 and  Passenger  Services

 5889.  SHRI  ISHAQUE  SAMBHALI:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  the  names  of  the  private  opera-
 tory  and  their  Directors  who  are  at
 present  operating  cargo  and  passenger
 services  in  the  country;
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 (b)  the  names  of  the  private  opera-

 tors  and  their  Directors  who  have
 been  given  handling  contracts—both
 for  internal  and  international  traffic
 at  the  four  airports  in  the  country;

 (९)  the  manner  in  which  these  con-
 tracts  were  awarded  to  them  and  whe-
 ther  these  are  awarded  annually  or
 for  how  many  years  ard  on  which
 terms  and  conditiong  and  when  the
 next  contract,  will  be  publicised  and
 awarded;  and

 (d)  the  concessions  and  other  facili-
 ties  being  granted  to  the  Directors  and
 ether  officers  of  these  operators  by  way
 ef  issue  of  free  cr  concessional  air
 trave]  tickets,  internal  and  internatio-
 nal,  for  them  and  their  families?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  (a)  to  (dj.  The  informutLon  re-
 quired  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Export  Promotion  Businesg  run  by
 Exhibition  Officers

 5880  SHRI  SHYAM  SUNDER
 MOHAPATRA:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state

 (a)  whether  there  was  at  any  time
 any  enquiry  against  Shri  K  Ss.  Luthra,
 an  exhibition  officer  of  his  Ministry
 for  several  charges  of  corruption;

 (b)  if  30,  the  findinus  of  the  en-
 quiry;

 (९)  whether  Government  are  aware
 that  some  exhibition  officers  are  run-
 ning  export  promotion  business  in  the
 names  of  their  relations  and  have  built
 some  posh  houses;  and

 (d)  whether  these  officers  have  sub-
 mitted  their  list  of  properties  ani
 assets  to  Government?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 and  (b).  There  were  anonymous  com-
 plaints  against  Shri  K.  8.  Luthra.
 which  were  looked  into.  However,  no



 47

 positive  case  could  be  established
 against  bim.

 (०)  No,  Sir,

 (d)  As  required  under  he  Rules,  all
 the  officers  submit  their  annual  pro-
 perty  returns.

 Tourist  Atiraction  invoiving  Natural
 Rock  Formation

 ‘Ba91,  SHRI  8.  V.  NAIK.  Will  the
 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state.

 (a)  whether  India  has  any  tourist
 attractions  involving  natural  rock  for-
 mation  other  than  ‘Yan’  m  North
 Kanara,  Karnataka;  and

 {b)  if  so,  what  are  they?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH)  (a)  and  (b)  In  so  far  as  the
 international  toursts  are  concerned  the
 major  tourist  attractions  are  our
 archaeological  ह्ाघ्णे  historical  monu-
 ments.  The  Deparmetnt  of  Tourism,
 therefore,  has  been  concentrating  its
 efforts  on  the  development  of  facili-
 ties  at  selected  archaeological  centres.

 In  view  of  this  and  due  to  constraint
 on  resources  the  Department  of  Tour-
 ism  has  not  as  yet  made  any  survey
 of  the  natural  rock  formations  in  the
 country  which  have  the  possihility  of
 being  devceloped  as  a  tounst  attraction

 wea  प्रदेश  में  पर्यटक  केसों  पर  खर्च  का

 गई  धनराशि

 5892.  शी  भंडारण  दीक्षित  :  क्या
 पर्यटन  और  नागर  विमानन  मंत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  गत  वर्ष  कुल  कितने  पर्यटकों  ने
 मध्य  प्रदेश  की  बाता  की  ;

 च)  वे  कितने  स्थानों  को  देखने  गए  ;
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 (+)  क्यां  दन  पर्यटकों  से  अजित  धम

 के
 से

 डु
 राशि  को  इन  स्थानों  पर  शर्म  किया

 ;  c

 (भ)  यदि  हां,  तो  तत्सम्बन्धी  संक्षिप्त
 ब्यौरा  क्या  है?

 पर्यटन  और  सा सर  विमानन  संजा लय  में
 राज्य  मंत्री  शबी  सुरेखा  पाल  सिंह)  :  (क)
 शौर  (ल)  :  पर्यटन  विभाग  द्वारा  विदेशी
 पर्यटकों  के  भ्रायसन  का  रिकार्ड  अखिल  भारतीय
 आधार  पर  रखा  जाता  है  ने  कि  राज्यवार
 है  पर।  परदेशीय  पर्यटकों  के  क्रमश  के
 बारे  में भाकडों  का  सकता  पर्यटन  विभाग
 द्वारा  नहीं  किया  जाता  है।

 ब्र  oi974  के  दौरान  423,161
 अन्तर्राष्ट्रीय  पर्यटक  भारत  जाए  थुयेर
 1972-73  के  दौरान  किये  गये  सर्वेक्षण  के

 अनुसार  सर्वेक्षण  की  अवधि  में  भारत  भाने
 बाले  कुछ  अन्तर्राष्ट्रीय  पर्यटकों  मे  से  7,  2
 प्रतिशत  पर्यटकों  से  खजुराहो  की  तथा  i.  2
 प्रतिशत  पर्यटकों  ने  भोपाल,  ग्वालियर  की  यात्रा
 की।

 (ग)  शौर  (9)  केन्द्र  सरकार  के
 नियंत्रणाधीन  स्मारकों  मे  प्राप्त  होने  बाली

 प्रवेश-शुल्क  को  छोड़  कर  केन्द्र  सरकार  पर्यटन
 स्थलों  की  यात्रा  करने  बाले  पर्यटकों  से  कोई
 प्रत्यक्ष  राजस्व  प्राप्त  नहीं  करनी  है

 Employees  im  Inoonse-tax.
 Departmen,  Delhi

 5693  DR.  RANEN  SEN  Wil  the
 Minister  of  FINANCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  5707  on  the  Sth  April,
 974  regarding  employees  working  in

 ~—
 Department,  Delhi  and

 state-

 (a)  whether  the  permanent  poste
 lying  vacant  ag  on  3ist  March,  19m
 in  the  various  cadres  haye  since  been
 filled  up;  and

 (b)  if  not,  the  reayony  therefset
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  (a)
 amd  (b).  Ag  on  3lst  March,  1973,  800
 permanent  posts  were  lying  vacant  in
 various  non-gazetted  cadres  in  Delhi
 charge.  Out  of  these,  7Il  posts  have
 already  been  filled  up  by  confirming
 the  persons  concerned.  The  confirma-
 tions  against  the  remaining  posts  will
 be  made  as  soon  as  verification  of
 character  and  antecedents,  passing  of
 typing  test  and  vigilance  clearance  etc.
 of  the  persons  concerned  have  been
 completed,

 Advance  made  by  Nationalised  Banks
 in  Priority  Sector

 ‘8094,  SHRI  M.S.  PURTY:  Will  the
 Minster  of  FINANCE  be  pleased  to
 state:  .

 (a)  the  amounts  advanced  hy  natio-
 nalised  banks  in  priniity  sector  so  far
 during  the  year  ‘YT4-75;  and

 (bb)  the  amounts  advanced  in  1973~
 74  in  that  sector  und  overdues  pend-
 ing  recovery  at  present?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 Outstanding  advances  of  pub‘ic  sector
 banks,  including  the  cry  nationalised
 banks.  to  the  priomty  sectors  compris-
 ing  Agriculture  (direct  and  indirect
 finance),  small  scale  industries,  oad
 and  water  transport  operations,  retail
 trade  and  small  business,  professional
 and  sell-employed  persons  and  educa-
 tion,  amounted  to  Rs.  7292.4  crores  88
 at  the  end  of  June,  3973  and  to
 Rs.  688.3  crores  as  at  the  end  of  June,
 i074.

 The  present  system  of  data  flow
 provides  for  information  on  the  re-
 covery  position  on  direct  finance  to
 agriculture  only.  The  latest  available
 figures,  which  relate  to  June,  973  are
 as  under:
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 Recovery  position  of  agricultural
 Advances  (Direct  Finance)  by  public
 sector  Banks  as  at  the  end  of  June
 ‘1973.

 (Amt.in  Re.  crores)

 i.  Balance  outstanding  29829
 2.  Demand.  ‘146-47

 3.  Recovery  70  24

 4.  Percentage  fo(3)t0(2)  '  47°56

 Data  are  provisional.

 Strike  by  Supervisury  Staff  ef  State
 Bank  of  India

 5895.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  FINANCE
 be  pleased  ot  state:

 (a)  whether  22,000  Supervising  Staff
 of  the  State  Bank  of  India  launched
 Token  Strike  on  5th  April,  975  and
 held  demonstrations  on  severe]  other
 dates  before  5th  April,  ‘1975;  and

 (b)  if  so,  the  reasons  therefor  and
 what  immediate  sieps  Gavernment
 Propose  to  take  against  these  strikers
 and  demonstrators?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATL
 SUSHILA  ROHATGI):  (a)  and  (b).
 State  Bank  of  India  has  reported  that
 the  supervising  staff  of  the  bank  have
 been  holding  demonstrations  at  the
 large  and  medium  offices  of  the  bank
 from  20th  March  975  and  also  observ-
 ed  a  token  strike  on  the  4th  April,
 i975  to  press  their  demand  for  increas-
 ed  rate  of  dearness  allowance.

 State  Bank  of  India  has  advised  its
 offices  to  deol  with  the  strike  and  de.
 monstrations  in  accordance  with  the
 standing  instructions,  According  to
 State  Bank  those  who  were  absent
 from  duty  on  the  4th  April,  975  are,
 inter  alia  Habit  for  dtduction  of  one-
 day's  emoluments.
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 Number  of  Employees  in  Airports  in "  North-Eastern  States

 5896.  SHRI  ROBIN  KAKOTI:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  total  number  of  various
 categories  of  employees  in  different
 airports  in  North-Eastern  States;  and

 (9)  the  total  number  of  local  pec-
 ple,  (ie.  people  from  the  States)  em-
 ployed  in  the  above  airports,  out  ol
 them?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  and  (b).  The  informution
 required  is  being  collected  and  will  be
 jaid  on  the  Table  of  the  Sabha  in  due
 course.

 Pensions  to  Government  Empioyees
 absorbed  in  Autonomoug  Bodies

 5997.  SHRI  BHALJIBHAI  PARMAR.
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 fa}  whether  Government  employees
 absorbed  permanently  i,  autonomous
 bodies  are  not  paid  pensions  and  other
 allied  benefits  from  the  date  of  their
 absorption  and  their  pay  is  also  res-
 tricted  on  the  anology  of  the  Govern-
 ment  of  India  order  No,  §(34)  Estt:
 JI/87  of  25th  March,  1958;

 {b)  if  so,  the  reasons  thereof;  and

 (९)  the  actual  age/Length  of  service
 for  seeking  voluntary  retirement;

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  (a)
 to  (c).  A  Government  servant  is
 entitled  to  seek  voluntary  retirement
 either  after  atlnining  the  age  of  50
 years  if  he  is  in  Class  I  or  Class  II
 seryice  or  post  and  had  entered  Gov-
 ernment  service  before  aftaining  the
 age  of  35  years,  and  after  attaining  the
 age  of  55  years  in  all  other  cases  or
 after  completion  of  30  years  service
 Permanent  Government  employees  ab-
 sorbed  permanently  in  the  autonomous
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 bodies,  in  the  public  interest,  are  paid
 pro-rata  pension,  gratuity  etc.  in  res-
 pect  of  the  service  rendered  under  the
 Government  and  these  benefits  are  dis-
 bursable  either  from  the  earliest  date
 from  which  the  Government  servant
 could  have  retired  voluntarily  under
 the  rules  applicable  to  him  or  from
 the  date  of  absorption  in  the  autonom.
 ous  body,  whichever  is  later.  Their  pay
 38  refixed  as  re-employed  pensioners
 under  the  relevant  orders.  The  reason
 for  p:acing  the  above  restriction  is  that
 it  ३58  only  after  attaining  the  age  of
 50/55  years,  as  the  case  may  be,  or
 after  completion  of  30  years  of  service,
 that  a  Government  servant  can  retire
 with  pensionary  benefits.

 Smugglers’  Activities  on  Western  and
 Eastern  Coastg

 5808,  SHRI  JYOTIRMOY  BOSU:  will
 the  Minister  of  FINANCE  be  pleased
 to  state

 (a)  whether  according  to  available
 reports,  smugglers  are  active  once
 more  aj]  along  the  coastline  north  and
 south  of  Bombay  ang  on  the  castern
 sea  coast  from  Visakhapatnam  on-
 wards;  and

 (b)  if  so,  the  facts  thereof  and  action
 taker  in  relation  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  (a)
 and  (b).  Some  intelligence  reports
 Suggest  that  after  the  first  shock,  there
 are  again  signs  of  activities  by  smug-
 glers.  The  position  is,  however,  under
 constant  watch.  Apart  from  preven.
 tive  detentions  of  smugglers  and
 foreign  exchange  racketeers,  measures
 have  already  been  taken  to  set  up  the
 preventive  checks  in  vulnerable  areas,
 the  distribution  centres  and  on  the
 feeder  roads,  A  wireless  communica-
 tion  network  linking  a  number  of
 points  on  the  west  coast  has  also  been
 established.  Extra  staff  and  equipment
 have  also  been  provided  to  field  offices
 for  the  purpose.  Fourteen  Norweigian
 boats  fitted  with  radar  ang  other
 equipments  have  been  acquired  and
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 xix  more  boats  are  expected  to  arrive
 shortly.

 Administrative  steps  such  ag  bring-
 ing  more  effective  officers  into  the
 position  have  also  been  taken.  More
 administrative  &  legislative  measures
 are  under  consideration.

 जेस्टर्स  इलेक्ट्रॉनिक्स  प्राइवेट  लिमिटेड
 को  जारी  किये  गये  शायरी  लाइसेंस/

 पत्र  अधिकार

 5899.  शनी  महेन्द्र  सिंह  अनेक  :  क्‍या
 बाचिरी  मत।  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  तीन  वर्षों  में  कैप्टन

 इलेक्ट्रानिक्स  प्राइवेट  लिमिटेड,  20,  नेशनल

 पार्क,  नई  दिल्‍ली  को,  निर्यात  ऋषादेंगों  को

 पूरा  करने  के  लिए  कच्चा  माल  रायात  करने

 हेतु  कितने  मूल्य  के  प्र ग्रिम  आयात  लाइसेंस,
 गझ्रधिकार  पत्र  जारी  किए  गए  तथा  उनका
 जारी  करने  की  तारीख  तथा  उनके  अ्स्तर्गत
 आयात  किए  जाने  वाला  माल  क्या  है  ,  तथा
 उक्त  प्रायात  लाइसेंस  ।अ्रधिकार  पत्न  कितने

 टद्रॉजिस्टरों  तथा  अन्य  उपकरणों  के  निर्यात  के

 लिए  जारी  किए  गए  ;

 (खि)  कया  यह  भी  सत्र  है  कि  उस
 भ्रमित  हयात  लाइसेंस  भ्रधिकार  पत्रों  पर
 निर्यात  किए  माल  के  आधार  पर  जो  माल
 आयात  किया  जाना  था  वह  नहीं  किया  गया।

 (ग)  यदि  हा,  तो  इसके  क्‍या  कारण

 है  तथा  उक्त  फर्म  द्वारा  निर्यात  किए  गए  माल
 का  थ्योरी  क्या  है;  ौर

 (घ)  क्या  इस  फर्म  ने  लंदन  में  अपने

 कार्यालय  केवल  दिखने  के  लिए  खोल  हुए  हैं
 तथा  उसे  लंदन  की  तथाकथित  फर्मों  से  जाली
 आयात  ऋयादेशों  के  झ्राधार  पर  प्रेरित
 आयात  लाइसेंस  मिल  हैं  .

 बालिका में  जाली  में  उपमंत्री  (भी  विश्व-
 साथ  प्रताप  सिह)  :(क)  से  (ध)  :  मैक्स

 बोस्टन  इलेक्ट्रोनिक  प्राइवेट  लि०,  20,
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 नेशनल  पार्क,  नई  दिल्‍ली  ने,  पं जो कूत
 निर्यातकों  के  लिए  भायात  नीति  के  ग्रीन  विगत
 तीन  वर्षों  के  दौरान  किसी  भी  विशेष  निर्यात
 परमादेश  को  पूरा  करने  के  लिए  कच्चे  माल  तथा
 संघटकों  के  लिए  शकरम  आयात  लाइसेंस/
 प्राधिकार  पत्र।रिलीज  झ्राइईर  प्राप्त  नही  किए
 हैं।

 हरियाणा  के  किसानों  को  दई  विकास  के
 बारे  में  वाणिज्य  मंत्री  के  साथ

 बैठक

 5900.  श्री  सोकार  लाल  बैरवा  क्या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेगे  किः

 (क)  क्‍या  हरियाणा  के  किसान  कपास
 की  खेती  के  विकास  शौर  उसको  क्रम  कीमत
 के  प्रश्नों  को  लकर  27  फरवरी,  975  को
 उनसे  मिले  ये;  शौर

 (ख)  यदि  हां,  तो  सरकार  ने  उन्हें
 क्या  आशवासन  दि!  थे  ?

 वाणिज्य  मंत्रालय  सें  उपमंत्री  (श्री  विश्व
 साथ  प्रताप  सिह:  (कर)  जी  नहीं।

 (@)  प्रश्न  नहीं  उठता?

 Amendment  of  restricted  Dividends
 Act

 590.SHRI  CHANDRA  SHEKHAR
 SINGH:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  whether  Government  propose  to
 bring  an  amendment  to  the  Restricted
 Dividendg  Act;  and

 (b)  if  so,  the  salient  features  there-
 of?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  and  (b).  Yes,  Sir.  A  Bill  to

 amend  the  Companies  (Temporary
 Restrictions  on  Dividends)  Act,  I974
 to  provide  that  while  dividends  in
 excess  of  the  various  limitations  laid
 down  in  the  Act  may  not  be  paid,
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 higher  dividends  can  be  declared,  the
 deferred  dividends  being  payable  in
 two  annual  instalments,  but  without
 intevest,  after  the  expiry  of  the  pre-
 sent  Act,  will  be  introduced  in  Parlia-
 ment  soon,

 Fertilizer  Supplied  by  USSR
 to  India

 5902  SHRI  M  RAM  GOPAL  RED-
 DY:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state

 (a)  whether  USSR  has  decided  to
 raise  prices  of  fertilizer  for  supply  to
 our  country;

 (8)  uf  so,  the  reasons  therefor,  and

 (९)  the  extent  of  increase  decided?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  No,  Sir

 (9)  and  (c)  Do  not  arise

 तम्बाकू  क  तस्करों

 5903.  शी  महा दीपक  सिंह  हार्य

 क्या  बिस  मन्त्री  यह  बताने  की  कृपा  करेगे

 कि

 (क)  क्या  यह  सच  है  कि  भारत  मे

 तम्बाकू  का  तस्कर  लम पार  बडी  मात्रा  मे

 होता  हैं;

 (ख  यदि  हा.  तो  इसके  क्‍या  मुख्य
 कारण  हैं;  घोर

 (ग)  इसे  रोकने  क॑  लिये  सरकार  द्वारा

 क्या  कदम  उठाये  जा  रहे  है  *

 कस  मंजा सम  में  राज्य  मंत्री  (भी  प्रणव

 कुमार  भूषण)  .  (क)  यद्यपि  ऐसे  मामले

 हुए  हैं  जिसमे  तम्बाकू  पर  केन्द्रीय  सदन

 शुक  की  चोरी  सरकार के  नोटिस  में  भागी

 &  तथापि  ga  मद  से  शुल्क  की  कुल  वसूली
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 की  ध्यान  में  रखते  हुए  इस  मामलों  कौ  ह.
 पैमाने  ५९  तस्करी।  की  सजा  देता  सभीभीय
 नहीं  होगा  ;

 (@)  यूपी  इस  कार  चेरियों  के

 मुख्य  कारण  बेईमान  व्यापारियो  की  कर
 की  चोरी  करने  भर  शीघ्र  धन  कमाने  की

 प्रवृत्ति  ह ैइस  निमित्त  अपनाये  जाने  वाले  तरीके
 ये  रहे  है  देव  शुल्क  की  झदायर्ग,  के  (बना

 तम्बाकू  की  चोरी  छिपे  रूप  से  निकासी,
 गोदामों  में  तम्बाकू  का  बदला  जाना,  फरजी
 तौर  पर  नष्ट  करना,  और  केन्द्रीय  उत्पादन

 शुल्क  से  संबंधित  दस्तावेजों  में  प्राधिकृत
 परिवर्तन  करना  1

 (ग)  जहा  कही  शुल्क  की  चोरी  के
 मामले  पकड़े  गये  है  दोष,  व्यक्तियों कों  कानू नी
 कार्यवाही  के  प्रसार  दण्डित  कया  गया  है,
 कौर  निवारक  उपायों  को  दढ  किया  गया  है  1
 इसके  अतिरिक्त  तम्बाकू  पर  उत्पादन  शुल्क
 टेरिफ  के  प्रशासन  की  जाच  करने  के  लिये
 सरकार  ने  तम्बाकू,  उत्पादन  शुल्क  टैरिफ
 समिति  नियुक्त  की  थी।  उस  समिति  की
 अन्तरिम  सिफारिश  प्राप्त  हो  गई  है।  भौर
 उनके  परियमत  oi975  के  बिल  विधेयक
 में  कतिपय  परिवर्तन  पहले  की  प्रस्तावित  कर

 दिए  गये  हैं।  समिति  की  अ्रन्तरिम  रिपोर्ट  की
 प्रतीक्षा  है।  रिपोर्ट  के  प्राप्त  होने  पर  इस
 प्रकार  की  चोरी  रोकने  के  लिये  जामे  कार्यवाही
 की  जायेगी।

 Granteg  to  Gratuity  frosts
 by  Commissioner  of  Income  Tax  ta

 Wea  Benga,

 5904,  SHRI  P.  M  MEHTA:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  names  of  the  gratuity  trusts
 which  were  granted  exemption  ky
 Commissioner  of  Income  tax  in  West
 Bengal  in  97]  to  1074;

 (b)  the  dates  on  which  Coal  Mines
 Authority  Ltd.,  Bharat  Coking  Coal
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 Lid.,  National  Coal  Development
 Corporation  Lid.,  Singeueri  Companies
 Léd.,  were  granted  exemption  in  res-
 pect  of  their  gratuity  trusts;  and

 (ce)  whether  any  other  coal  mining
 eompany  wag  granted  such  an  ex-
 emption?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Under  rule  2  of  Part  B  of  the
 Fourth  Schedule  to  the  Income-tax
 Act,  96]  the  following  gratuity  trusts
 ‘were  given  approval  by  Commissioner
 of  Income-tax,  West  Bengal  during
 I97  to  ‘1974;

 L  R.  B.S  Rubber  Mill  Gratuity
 Fund,

 2  Tractors  India  Limited  Staff
 Gratuity  Fund

 3,  Birla  Gwalior  (P)  Ltd.  Emp-
 loyees  Gretuity  Trust.

 4.  Champdany  Jute  Co  Lid,  Gra-
 tuity  Fund,

 5.  Khaitan  and  Co
 Gravity  Fund.

 6.  Gramophone  Co.  of  India  Ltd.
 Employees  Gratuity  Insurance
 Scheme  Trust  Fund

 La  Sen's  Chemical  Works  Pvt.
 Ltd.  Employees  Gratuity
 Fund.

 a  Smentific  Design  and  Develop
 ment  Pvt.  Ltd.  Employees
 Gratuity  Fund.

 British  Metal  Corporation  (P)
 Ltd.  Employees  Gratuity
 Fund.

 {b)  and  (ce),  The  information  is  be-
 ing  collected  and  will  be  laid  on  the

 =
 of  the  House  as  early  as  possi-

 implementation  of  Agreement  with
 USER  fer  Import  of  Fertiliser,

 908,  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  COMMERCE  be
 Pleased  40  state:

 wt
 whether  the  implementation  of

 signed  in  «=  February,  i075

 Employees
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 with  USSR  for  import  of  fertilizers  has
 started;  and

 (b)  if  so,  how  ‘much  fertilizers  have
 been  imported  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.

 (b)  39860  tonnes  of  fertilizers  have
 already  been  shipped  by  the  U.SS.R.
 authorities  upto  3ist  March,  1975.

 Kecommendationg  made  at  the  U.N.
 Economic  and  Social  Commission  for

 Asia  and  Pacific

 §906.SHRI  BIRENDER  SINGH
 RAO:  Wil  the  Minister  of  COM-
 MERCE  be  pieased  to  state  whether
 any  recommendations  made  at  the
 session  of  the  UN.  Economic  and  So-
 cial  Commisuon  for  Asia  and  Pacific
 held  1a  New  Delhi  during  the  month
 of  Nurch,  COTS  have  been  received  by
 Government  and  if  so,  Government's
 reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH?-
 The  Commision,  ut  its  New  Delhi
 Session,  reviewed  the  progress  made
 by  the  region  in  the  different  fieids
 of  economic  and  social  activity,  ap-
 proved  the  terms  of  reference  of  its
 main  Commuttees,  rationalised  the
 structure  of  its  subsidiary  bodies  and
 endorsed  an  integrated  Programme  of
 Work  and  Priorities  for  the  period
 975—77.  It  also  adopted  resolutions
 reflecting  the  consensus  among  the
 member  countries  in  regard  to  the  re-
 gional  contribution  to  the  establish-
 ment  of  a  New  International  Econo-
 mic  Order,  Icgislative  arrangements
 within  the  Commission  on  matters  re-
 lating  to  Shipping  and  Ports,  estab-
 Ishment  of  regional  centres  for  trans-
 fer  of  technology  and  for  Agricultural
 machinery,  regional  plan  of  action  for
 enhancement  of  the  role  of  women  in
 development,  Coordination  of  the
 activities;  of  the  regional  training
 institutions  and  change  in  the
 mame  of  the  Asian  Institute  of
 Eeonomic  Development  and  Planning.

 tf



 59  Written  Answers

 The  Indian  delegation  fully  participat-
 ed  in  the  Session  and  was  by  and
 large  satisfied  with  the  outcome  of  ‘he
 deliberations.  The  follow-up  action
 would  be  initiated  by  the  Secretariat
 of  the  Commission,

 Import  of  Fertilixers

 5907.SHRI  VEKARIA:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  the  total  quantity  of  fertilizers
 imported  during  the  year  1974-75;  and

 (b)  the  names  of  tne  countrieg  from
 whom  imported,  country-wise  and
 quantity-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  A  statement  is  enclosed

 Statement

 Statement  showing  country-wise  an{
 quantity-wise  imports  of  fertil  zers  during
 7974-75«

 S.No  Country  Cray

 ree

 moe  (2)  a
 i.  Austria.  50,000
 2.  Belgium  (21,000,

 3.  Bulgaria  pad

 4.  Denmark  T0,000

 ‘Se  DPRK.  I0,500

 6  Frarce  3,24,000

 qe  GDR.  3,09.45§

 8.  Holland  90,000

 i  Imi},  -2,60,950
 to.  Japan  .  4:80,000

 Tz,  Kuwait.  14$0,000

 tz,  Poland.  6  *  8:37,209
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 (7)  (a)  (3)

 3.  Quetar  +.  11690

 14.  ‘Romania  Zs  34,837

 15.  Spain  .  20,000
 16.  ULS.A.  ,  6,0§,900
 17.  U.K.  T,3§,000
 18.  U.S.S.R.  $910,330
 19.  West  Germany  ‘$121,000
 20  «Yugoslavia  10,000,

 35,38.425
 ——  enn

 (The  above  figures  sre  provss.oi.es  +

 Experiments  in  Artificial  Rain

 5908.  SHRI  B.  R  SHUKLA  Will
 the  Minister  of  TOURISM  AND  CiVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  experiments  to  aug-
 ment  ramfalj  by  artificial  means  were
 conducted  over  Rihand  reservoir  dur-
 ing  the  monsoon  seasons  of  1973  and
 1974;

 (b)  to  what  extent  these  experi-
 ments  were  successful;  and

 (c)  whether  such  experiments  have
 been  ubandoned?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SURENDRA
 PAL  SINGH);  (a)  Yes,  Sir.

 (b)  An  increase  of  i7  ty  28  per  cent
 in  rainfall  was  claimed  in  i973.  The
 evaluation  of  the  results  of  I97¢  is
 not  yet  complete  aa  the  rainfal.  data
 for  the  period  of  the  experiments  is
 stil,  not  available  from  the  State  Gov.
 ernment,

 (०)  No,  Sir.  The  Government  of
 Uttar  Pradesh  have  not

 &
 cy

 at
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 Promotions  of  §.C.  and  8.T,  in
 Public  Sector

 5909.  SHRIMATI  ROZ.,  DESHI-
 PANDE:  Will  the  Minister  of  FIN.
 ANCE  be  pleased  to  atate:

 (a)  what  is  the  percentage  fixed  for
 Promotions  for  Scheduled  Castes/
 Scheduled  Tribes  in  Public  Sector  In-
 dustries  and  Corporations;  and

 (b)  how  many  such  promotiong  have
 been  given  im  Export  Credit  and
 Guarantee  Corporation  Ltd.?

 THE  MINISTER  OF  SIATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Reservation  for  Scheduled  Castes

 ig  5  per  cent  and  for  Scheduled  T-ites
 7k  per  cent  of  the  total  number  of
 vacancies  which  are  to  be  filled  up  by
 promotions  ag  under:—

 Gi)  Posts  filed  by  prc  muticn
 through  limited  departmental
 competitive  exam  nations  with.
 in  or  to  Class  L.,  [7]  anu  IV
 in  which  the  element  of  c:rect
 recruitment,  if  anv,  dues  not
 exceed  50  per  cent.

 (ii)  In  promotions  made  on  the
 basis  of  seniority  subject  to
 fitness  In  appoiniments  to  all
 Class  I,  Class  II,  Class  Il]  and
 Class  IV  posts  in  grades  of
 services  in  which  the  element
 of  direct  recruitment,  if  any,
 does  not  exceed  59  per  cent

 (li)  In  promotion,  made  by  selec.
 tion  in  or  to  Clas;  वा  and  iV
 from  Class  lili  tu  Class  IL
 within  Class  61 ह  and  from
 Class  II  to  the  Irwest  rung
 or  category  in  Class  I,  m
 gtades  or  services  in  which
 the  element  of  direct  reruil-
 ment,  if  any,  does  not  ex-
 ceed  57  per  cent.

 (b)  According  to  available  informa-
 tion  the  Export  Credit  and  Guarantee
 Corporation  Lid.  made  2  promotions
 in  Clang  IT  during  the  year  3974  both
 ef  whic  were  given  to  Schefuled
 Carte  tandidates,
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 Activities  on  Darjeeling-
 Nepal  Border

 5910,  SHRI  8,  A.  MURUGANAN.
 THAM;  Will  the  Minister  of  FINANCE
 be  pleased  to  state-

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  smuggling
 activities  on  Darjeeling-Nepal  border;
 and

 (b)  if  so,  the  facts  thereof  and
 action  being  taken  ip,  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (‘SHRI
 PRANAB  KUMAR  MUKHERIE®):
 ta)  Government  are  aware  of  the
 smuggling  activities  on  Darjeeling.
 Nepal  border,

 (b)  The  value  of  se.zures  effected
 on  Darjeeling-Nepal  border  curing
 the  last  three  years  is  as  under:—

 Year  Export  Import  Tort
 (Rs.* (Rs.)  Rs.)

 i972  8.474  Ti18,265,  F260

 973  26,218  9  §,35.879  5.2  st

 I974  1644.561  6.37-429  Th2aco

 However  to  prevent  smugg:ing
 Preventive  Units  and  Check  Posts
 have  Leen  set  up  on  Darjeeling-
 Nepal  border  to  keep  a  vigi-
 lant  eye  over  smugglers.  The  Prever-
 tive  staff  undertake  regular  preven-
 tive  patrol  and  conduct  searches  cf
 secret  places  of  storage  as  also  the
 persong  of  suspected  carriers/smug-
 glers,  They  also  regularly  carry  cut
 checks  of  vehicular  traffic  by  surprise
 and  on  the  basis  of  informat-on.

 Ip  addition  the  following  measures
 to  check  smuggling  on  InJo.Nepal
 border  have  been  taken:—

 (i)  Cooperation  of  H.M.G.  of  Nepal
 hag  been  sought  with  a  view  to  check
 smuggling  across  the  Border;

 ‘GN  for  effective  control  the  entite
 staff  deployed  along  the  border  has
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 teen  put  under  the  unified  control  of
 @  Collector  of  Customs  stationed  at
 Patna;

 (ili)  Jeeps  and  other  necessary
 anti-smuggling  equipment  including
 fire-armgs  have  been  provided  to  the
 staff  for  checking  the  smuggling;

 (iv)  a  post  of  an  Officer  on  Special
 Duty  was  created  in  the  D.rectorate

 of  Revenue  Intelligence  to  act  as  a
 Centraliseqg  Agency  for  coordinating
 the  anti-smuggling  work  related  to
 Indo-Nepal  border;

 (५०)  necessary  arrangements  have
 been  made  to  import  tra.ning  to  tbe
 ataff  in  anti-smuggling  work  including
 training  in  surveillance  and  use  of
 fire-arms;

 (vi)  Preventive  parties  are  deployed
 in  the  cities  near  the  border  to  check
 smuggling  besides  the  mobsle  preven-
 tive  parties  who  are  alsy  engaged  on
 similar  work;

 ivii)  with  a  view  to  check  smugg-
 Ting.  action  has  also  been  tuken  to
 detain  smugglers  under  the  Conser-
 vation  of  Foreign  Exchange  and  Pre-
 vention  of  Smuggiing  Activities  Act,
 1074,

 Orders  received  by  S.TC.  for  Export
 of  Cement

 59ll.  SHRI  RAJDEO  SINGH:  Will
 the  Ministe:  of  COMMERCF  be
 pleased  to  state

 (8)  whether  the  State  Trading  Cor-
 poration  has  got  fresh  orders  for
 cement  export  of  the  value  of  Rs,  5
 crores;

 (b)  which  are  the  countries  and
 -whom  8,.T.C,  exports  cement;

 (९)  the  total  value  of  the  export
 orders  for  cement  received  by  S.T.C.
 by  now;  and  a

 (a)  the  period  during  which  these
 orders  were  received?

 THE  DEPUTY  MINISl\ER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (a.  The  STC  exports  cement

 to  Tran,  Oman,  Bangledesh,
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 Uniteg  Arab  Emirates,  Maldives  and
 other  West  Asian  countries,  Cement
 worth  about  Rs.  8.50  crores  has  been
 shipped  in  i974.75.  It  would  not  be
 in  the  interests  of  the  Corporation's
 operations  to  disclose  the  value  amd
 period  of  execution  of  order,  in  hand
 for  export  of  cement.

 Proposay  of  U.K.  Government  to
 Restrict  Import  of  Cotten  Yara

 5912,  SHRI  RAM  HEDACO:  Will  the
 Minister  of  COMMERCE  b»  leased
 to  state:

 (a)  whethe:  U.K.  Government  pro-
 pose  to  resirit  import  of  colton  yarn
 trem  all  sources  and  introduce  new
 curbs  on  toreign  knitwear  and  woven
 fabrics  and  garments;  and

 (b)  it  so,  ats  effect  on  our  industry
 and  economy  in  the  country!

 THE  DEPUIY  MINISILR  IX  THE
 MINISTRY  OF  CUMMERLE  (SHRI
 VISHWANATH  PRAIAP  =  SuwGill)
 (a)  The  U.K.  Government  iiturr  ed
 us  of  their  inte.tion  toa  intructuc:  with
 efiect  from  grd  oo  Api,  gio  survell-
 lance  on  the  import  of  texta.s  ७.  all
 Main  fibres  trom  allo  nen-kurovpean
 Economie  Community  ,ources  The
 surveillance  i.  through  impurl  Heenéia
 for  these  products,  We  are  given  to
 understand  that  licences  will  ne  heely
 issued  on  demand  provided  there  38
 firm  evidence  of  orders  wih  vverseas
 suppliers.  The  U.K.  Governme:!  have,
 however,  stated  that  the  object  of  this
 exercise  is  ito  maintain  detuiled  and
 up-to-date  information  avout  imports
 and  the  action  is  not  to  be  iaken  as  a
 stage  towards  further  quantative
 restrictions.

 It  may  also  be  stateq  thal  imports
 of  following  {tems  of  colton  textiles
 from  India  into  the  U.K.  have  been
 subject  to  quantitative  restrictions  for
 a  number  of  years:—

 {l)  Cotton  yarn

 {2)  Woven  cotton  fabrics,  grey  or
 bleached,  merceriseg  or  nok. क

 (3)  Other  woven  ception  tabyite
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 (4)  Woven  cotton  garments  end
 Madeups.

 (b)  It  is  too  early  to  comment  ag  to
 what  would  be  the  effect  of  the  mea-
 gurés  taken  by  the  U.K.  Government.

 wen  प्रवेश  के  दुर्ग  जिले  में  राजहरा  में

 जाली  करेंगी  नोटों  का  गिरोह

 $913.  थी  हुँ कम  चन्  कसू बाय:  क्‍या
 जिस  मस्ती यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मध्य  प्रदेश  पुलिस  ने  मार्च
 975  के  दूसरे  सप्ताह  में  दुर्ग  जिले  के

 राणहारा  क्षेत्र  में  जाली  करेंसी  नोट  छापने
 के  एक  गिरोह  का  पता  लगाया  था  कौर  इस
 बारे  में  कुछ  व्यक्षियो  को  गिरफ्तार  किया

 था;

 (@)  यदि  हा  तो  उनसे  जाली  नोट

 छापने  का  क्या  क्या  सामान  बरामद  किया  गया
 और  यह  गिरोह  कब  से  कार्य  कर  रह  था,
 कौर

 (ग)  गिरफ्तार  किये  गये  व्यक्तियों
 के  विरुद्ध  सरकार  द्वारा  शब  तक  क्या  कार्य-

 यही  की  गई  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (थी  प्रथम

 कुमार  मुखर्जी  )  :  (क)  मध्य  प्रदेश  को

 पुलिस  ने  3  मार्च,  975  को  एक  ऐसे  व्यक्ति
 को  पकड़ा  था  जो  l0  रुपये  का  जाली  नोट
 चलाने  की  कोशिश  कर  रहा  था।  तलाशी
 लिये  जाने  पर  उसके  पास  दस-दस  पये  के

 मूल्य  के  5  और  जाली  नोट  बरामद  हुए  t
 उससे  पूछताछ  करने  के  बाद  एक  ऐ  से  गिरोह  का
 पता  चला  जो  दस-दस  रुपये  के  जाली  नोट
 छापने  और  उन्हें  बल  ते  का  काम  करता  है।
 इस  सिलसिले  में  दस  व्यक्ति  गिरफ्तार
 किये  जा  चुके  हैं  भ्र ौर  दो  के  फरार  होने  की
 खबर  मिली  है।

 (ल)  इस  जांच  के  दौरान  पुलिस  ने
 जाली  नोट  छापने  के  i0  ब्लाक,  छपाई  की

 4l  LS.  8
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 मशीन  स्थायी,  और  4000  सफेद  कागज
 पकड़े  हैं  जिन  पर  भारतीय  रिजर्व  बैंक  की
 मोहर  और  ‘i0'  का  अंक  छपा  है  और
 नकली  लाइन  बनी  है।  चूंकि  इस  मामले  का
 जाँच  भ्र भी  पूरी  नहीं  हुई  है  इसलिए  पक्‍के
 तौर  पर  यह  नहीं  कहा  जा  सकता  कि  यह
 गिरोह  कय  से  काम  कर  रहा  है।

 (7)  भारतीय  दण्ड  संहिता  की  धारा
 489  (ख)  शौर  (7),  के  अन्तर्गत  मामला  दर्ज
 कर  लिया  गया  है  भ्रोर  इसकी  जाच  की  जा

 रही  है।
 Smuggling  of  Rice  to  Pakistan

 ‘5914,  SHRI  VASANT  SATHE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  a  racket  in  smuggling
 of  rice  to  Pakistan  via  Gujarat  from
 Dhulia  District  i,  Maharashtra  has
 recently  been  unearthed;

 (b)  if  so,  the  facts  thereof;

 (c)  what  action  is  taken  against  the
 officers  and  other  persons  involved  in
 smuggimg  of  rice  to  Pakistan;  and

 (d)  sahent  featureg  of  steps  taken
 or  proposed  to  check  smuggling  of  rice
 to  Pakistan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  No  such  racket  in  smuggling  of
 rice  to  Pakistan  via  Gujarat  from
 Dhulia  District  of  Maharashtra  b  5
 erme  to  the  notice  of  the  Gor.  nmeast

 (b)  to  (d)  Does  not  arise  in  view
 of  reply  given  to  part  (a)  above.
 Amount  spent  in  Gujarat  State  to  face

 scarcity

 ‘5015,  SHRI  D  P.  JADA  Will  the
 Minister  of  FINANCE  be  pleased  t-
 state,

 (a)  the  total  amount  spent  in  Guja-
 rat  State  during  tio  yeaty  1978-78,
 1073-74  ond  ‘1974-75,  to  {ace  fife  scardt-
 ty;
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 (b)  out  of  this  how  much  has  been
 given  by  the  Central  Government;

 (c)  the  amount  estimated  to  be  apent
 during  the  year  1975-76;  and

 (d)  the  help  sanctioned  by  the  Cen-
 tre  for  this  yeary

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM);  (a)  to
 @.  The  expenditure  on  «drought
 yelief  in  Gujarat  for  the  years  1972-73,
 to  ‘1975-78  ag  reported  by  the  Siate
 Government  and  the  Ceutral  assistance
 meade  available  towards  that  expendi-
 ture  are  set  out  in  the  fobewiag
 table.

 (Rs.  Crores)

 Yor  Papeudie  Get  orn
 tute  ANsis  ance

 upredb
 the  Side

 Goycrament

 7972-73  वा  पा  8  eo

 ‘1973-74  50  5०  4g 21%

 AOM75  42  46  I?  39

 1975-76 .E 8  '  the  *  00  a

 Tada lee  trot  assy  ouce  oot  Re,
 70  कौरी  cro  wclauangioie  कटन  3
 Trot  ris  under  review,

 Demand  of  Indizn  Bed-Shee's  in
 Foreign  ‘+untries

 §9i6,  SHRI  5.  ¥  KRISHNAN  Will
 ihe  Minister  of  COMMER  E  be  pl+  sed
 to  state-

 (8)  whether  Indian  bed-sheets  have
 captivated  the  mind  of  foreign  house-
 wiv  s  who  are  going  in  for  more  hand.
 joom  and  hand  printed  bed-sheets
 for  their  bed  rooms,  and

 (b)  if  so,  the  names  of  such  coun-
 trieg  and  the  amount  of  foreign  ex-
 change  expected  to  be  earned  there-
 from  during  1975-762

 Wrigten  Ancwere  &

 THE  DEPUTY  MISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  8sINGH):
 (a)  Tt  ig  true  that  demand  for  Indian
 Bed.sheets  both  mill  made  and  hand-
 lyomn  abroag  is  increasing.

 (b)  West  Germany,  Sweden,  U.S.A.
 Denmark,  U.K.,  Canada  ete.  are  the
 major  importers  of  our  bed-sheets,
 The  total  foreigu  exchange  earning
 during  1975.76  through  the  expost  af
 Bed-sheets  is  expected  to  be  worth
 Rs.  25  crores,  of  which  handloem  bed.
 .cetg  may  eecovm  for  Ns.  5  crores,

 R:  isiclions  in  U.K,  against  import  of
 forcizn  knit-wear  and  woven,  fabrics

 5917,  SHRI  s.  R.  DAMAN)]  Wil  the
 Minister  of  COMMERCE  be  pleased  to
 State:

 (a)  the  restrictions  operating  in
 the  U.K,  against  import  of  foreign
 Ikmuit-wear,  on  woven  fabrics  and
 garments,

 (b}  whether  any  other  member
 countries  of  the  E.C.M,  have  placed
 or  are  thinking  of  placing  similar  res-
 tuctions;:  if  so,  the  names  of  the  coun-
 tres,  and

 (c)  it  effects  on  India's  export  of
 such  items?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SIRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (c),  Imports  of  Cotten  Woven
 fabrics  ang  garmeit,  from  India  into
 the  U.K.  are  sibjcct  to  quantitative
 restrictions,  under  bilateral  arrange-
 ments.  No  quantitative  restricflons,
 are  at  present  applied  by  the  U.K.  te
 imports  of  coitor  knit-wear  from
 Inda

 All  cotton  textile;  imported  from
 India  into  the  Eurapean  Eeonomic
 Con  munity  (excluding  U.K.)  have
 als,  been  subjected  tp  quantitative
 rectrictions  separately  under  bilateral
 ati.rigements,  For  imports  from
 0  ‘er  countries  and  spocified  textiles
 (७  UK  ang  the  other  members  of
 fhe  EEC  different  regimes  apply.
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 In  the  past  the  Government  of  India
 secured  through  these  arrangements
 progressively  increased  quotas.  Nego-
 tiations  are  being  held  for  entering
 into  a  new  arrangement  with  the

 f  Community,

 Rise  in  the  prices  of  non-controlled
 '  cloth

 5918.  SHRI  NOORUL  HUDA:  Will
 _  the  Minister  of  COMMERCE  be  pleas-

 ed  to  state:

 (a)  whether  the  Union  Government
 had  asked  cotton  mills  represented  by
 Indian  Cotton  Mills  Federation  as  to
 why  they  had  increased  prices  of  some
 non-controlleqd  varieties  of  cloth  by
 30  to  20  per  cent;

 (b)  whether  there  is  no  regulation
 of  price  over  non-controlled  cloth;  and

 (c)  in  view  of  steep  price  rise  of
 _the  above  varieties  of  cloth,  whether

 ,  Government  propose  to  have  some
 -kind  of  price  control  over  the  same?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 fa)  Yes,  Sir.  The  'CvwFr  had  stated
 That  due  to  increase  in  price,  of  cot-
 ton  and  of  inputs  such  a3  wages,  irfe-

 ‘Test  rates  and  power  charges,  an  in-
 “crease  im  price  had  become  inevitable
 Government  indicated  to  the  ICMY
 that  they  vieweq  with  disfavour  any

 al  of  the  welcome  trend  of  de-
 in  prices  which  nad  _  benefited

 ers  to  some  extent.

 (b)  Prices  of  non-controlled  cloth
 ‘are  not  under  statutory  control;

 {c)  No,  Sir.

 अफीम  का  उत्पादन  और  निर्यात

 4919.  श्री  भगीरथ  भंवर  :

 शी  शिकार  लाल  बैरवा  :

 क्‍या  चत  मन्त्री  यह  बताने  की  कृपा

 रंगे  कि  :

 (क)  गत  वर्ष  देश  में  राज्यवार  भ्रम
 उत्पादन  कितना-कितना  हुआ  और  इसमें

 कितनी  मात्रा  में  इसका  निर्यात  किया  गया  ;

 (ख)  अफीम  किस  भाव  पर  उत्पादकों

 से  खरीदी  गई  और  विदेशों  में  इसकी  बिक्री
 का  औसत  भाव  क्या  रहा;

 (ग)  भ्रम  की  कितनी  मात्रा  का  देश  में

 फार्मास्यूटिकल  उद्योगों  में  प्रयोग  किया  गया;

 (घ)  देश  में  एल का लायड  का  कितना

 उत्पादन  इस  समय  होता  है  और  इसमें  बृद्धि
 करने  के  लिये  क्या  योजना  बनाई  जा  रही  है;
 और

 (3)  अ्रफीम  उत्पादन  में  सुधार  और

 वृद्धि  करने  तथा  उत्पादकों  को  प्रोत्साहन  देने

 संबंधी  विवरण  क्‍या  है  ?

 वित्त  मंत्रालय  में  राज्य  मंत्री  (श्री  प्रसव

 कुमार  मुखर्जी)  :  (क)  देश  में  वर्ष

 974  में  ग्रीम  का  राज्य  वार  उत्पादन  इस

 प्रकार था  —

 राज्य  90  डिग्री  घनत्व  पर

 उत्पादित  अफीम

 अर्थात्‌  0  प्रतिशत  नमी

 वाली  अफीम  की  मात्रा

 ल्ााााााफएएए,

 (मीट्रिक  टनों  में )
 मध्य  प्रदेश  448

 राजस्थान  246

 उत्तर  प्रदेश  393

 जोड़  887

 विक्की

 वर्ष  974  में  निर्यात  के  लिए  भेजी  गई

 अफीम  की  कुल  मात्रा  86  मीट्रिक  टन  थी  ।

 (ख)  पोस्त  के  काश्तकारों  से  खरीदी

 गई  अफीम की  कीमत  खण्ड-दरों  पर  निश्चित

 की  जाती  है,  अर्थात्‌  प्रति  हेक्टेयर  अ्रफीम  की

 जितनी  ही  अ्रधिक  उपज  होगी  काश्तकार

 को  उतनी  ही  अधिक  कीमत  दी  जायगी  |  वर्ष
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 i974  में  उत्पादित  अफीम  की  खोआ-दरे

 इस  प्रकार चीं

 श्रेणी  70  डिग्री  घनत्व  पर,

 अर्थात्‌  30  प्रतिशत
 नमी  वाली  अफीम  का

 प्रति  किलोग्राम  मूल्य

 Fo

 {i)  जिन  काश्त-
 कारों  ने  प्रति

 हिकटेपर  60
 fireqto  या

 इससे  अधिक
 अफीम वी  है  t  100,00

 (ii)  जिन  काश्तकारों  ने  प्रति

 हैक्टेयर  40  कि०  ह 11  या  इससे
 अधिक  किन्तु  60  कि  11.4  से
 कम  भ्रम  दी  है  t  90  00

 (  iii)  जिस  काश्तकारों ने  प्रति  हेक्टर-
 यर  30  कि  ग्राम  या  इससे
 अधिक  किन्तु  40  कि०  ‘We  से

 कम  अ्रफीम दी  है  a  75.00

 (iv)  जिन  काश्तकारों  ने  प्रति

 हेक्टेयर  30  कि  we  से  कम
 अफीम  दी  है  1  60.00

 a

 भारत  सरकार  द्वारा  बाहरी  देशों  को
 बिक्री  के  लिए  नियत  की  गई  भ्रम  की
 कीमत जो  पैल ,  19748 से  3  मार्च,
 L975  तक  wit  थी,  90  गयी  घनत्व  पर

 झपी  में शाव  मारकीन  भ्रस्सवंस्तु  की

 अति  इकाई  3.  20  अमेरिकी डालर  भी  जो
 चलि  किलोग्राम  लगभग  52.00  अमेरिकी
 डालर  बैठती  है  (भारतीय  अफीम  में  सामा-
 माता साई  मारकीन  की  |... |  दस  इका-
 वा  छह  हैं  4

 पक

 वि  1. &  r074  में  देश  में  atte.
 fete  उद्योग को  3,586  कि  शाक

 (प्रयोग  द ५६  कौर  प्रफीम  की  |...  के

 रूप  में)  दी  गई  थी  ।

 (घ)  वर्ष  1974  में  सरकार  के  गाजी-

 पुर  स्थित  कारखाने  में  4,164  fee  ग्रा०
 अफीम  प्रल्कालाइड  का  निर्माण  किया  गया।  ,
 अल्कालाइड  का  उत्पादन  बढ़ाने  के  लिए
 नीमच  (मध्य  प्रदेश)  में  दूसरा  कारखाना
 स्थापित  किया  गया  है  जिसे  जल्दी  ही  भालू
 किए  जानेकी  संभावना  है  ।

 (3)  सरकार  ने  अफीम  का  उत्पादन

 बढ़ाने  और  पोस्त  के  काश्तकारों  को  प्रोत्सा-

 हन  देने  के  लिए  निम्नलिखित  उपाय  किए
 हैं.  :--

 (i)  पोस्त  के  कसी  काशत कार  को
 दिया  जानें  वाला  अफीम  का  मूल्य  एक
 ऐसे  विसेंट  अनुक्रम  से  निकल  किया  जाता

 है  जो  उसके  द्वारा  दी  गई  अफीम  की  उपज

 प्र  निर्भर  करता  है  ।  प्रति  हेक्टेयर  भ्रपेक्षाकृत
 भ्र धिक  उपज  वाले  काश्तकार  को  मूल्य  की

 झवाबगी  अपेक्षाकृत  ऊची  दर  पर  की  जाती

 है  4

 (ii)  प्रत्येक  प्रवीण  प्रभाग  में  पोस्त  के

 ऐसे  काश्तकार को  नारद  रस  ह.  दिए  जाते  हैं
 जो  भ्रम  की  सबसे  ध्वजिक  उपज  देता  है  +

 (ili)  कोट-तोशक  दवाइयों  एवं  बे-
 को  का  प्रयोग  करने  के  संबंध  में  काश्तकारों
 को  शिक्षा  देखे  के  लिए  प्रदर्शनों  का  आयोजन
 किया  जाता  है  ।

 (iv)  अफीम  की  उपज  तथा  क्वालिटी
 में  सुधार  लाने  की  दृष्टि  से  पोस्त  के  बीजों,

 मिट्टी तथा  बैंकों  भ्रादि  के  संबंध  में  प्रयोग
 करने के  लिए  पोस्त  को  काट  वाले  ह...

 क्षेत्रों  में  प्रयोगात्मक काम  कामल  किए  चय

 हैं।  इन  प्रयोगों  से  प्राप्त  निष्कर्षों का  उपभोग
 अफीम  को  उपज  बढ़ाने  से  गोश्त के  one
 कारों का  मॉर्नदर्श  करने  के  लिए  किया

 चाय का  |  a
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 (6)  सरकार  ने  पोस्त  की  काश्त

 वचा  फीस  के  उत्पादन  के  विभिन्न  पहलुओं
 के  संबंध  में  बहुत  ही  दर्द-कालीन  प्रावधान
 ोखबनायें  भिखारी  की  हैं  निष्कर्ष  प्राप्त

 होने  पर,  पस्त  के  काश्तकारों  को  ग्रीम

 की  उपज  तथा  मॉर्फीन  भनलप्स्तु  की  मात्रा

 बढ़ाने  मे  उनसे  सहायता  समलैंगी  ।

 (6)  रायासयिनक  उर्वरक  तथा  कीट-

 सा शक  दवा ध्या  प्राप्त  करने  में  कान्ता रो  की

 चेताया  को  जाती  है

 Number  of  Foreign  Tourist,  overflew
 major  Indian  Airports

 $920.  SHRI  P.  G.  MAVALANKAR:

 arrivals  in  the  first  three  months  of
 7४5  ts  ag  shown  below:

 January  February  March

 2974  3118  332I  =  - 35255

 7975  42,661  ‘38,915  41,000,
 जे  umate)

 Percens-
 agein-
 crease.  iz  9  ape  163 , (Batimate)

 Statement

 3,  The  Indian  Airlines  have  in-
 troduced  ‘Discover  India  pro.
 motional  fares’  payable  .o
 foreign  exchange  trom  ist
 September,  ‘1974.  are  US
 $200  for  4  days  and  US
 $275  for  2l  days’  unrestricted
 travel  on  the  domestic  se
 tors  of  Indian  Airlines,

 cently  to  foreign  tourists  at
 the  instance  of  the  Depar.-
 ment  of  Tourism.

 3.4  vigorous  market-oriented
 drive  has  been  launcheg  an
 the  potential  markets  abroad
 Under  the  ‘Operation  Europe’
 and  ‘Operation  U.S.A.’  launch.
 ed  in  collaboration  with  Air
 India,  efforts  are  being  mace
 to  attract  more  tourists  fro:
 Continental  Europe  and  the
 Americas,

 4,  Government  of  india  Tours:
 Office  ig  belng  opeved  in  West
 Asia  to  attract  touriste  from
 the  off  rich  countries

 bad  Intensive  publicity  programme

 *
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 a  Visa  fees  for  a  number  of
 countries  on  8  reciprocal  pasls
 have  been.  abolished,

 a  Bilateral  agreements  have  been
 made  with  West  Germany,
 Yugoslavia,  Nordic  Countries
 and  Bulgama  for  the  aboli-
 tion  of  visas  for  stay  upto  90
 days

 The  period  of  validity  of  the
 Zi-<day  landing  permit,  which
 permits  a  visa-free  entry,  hat
 been  raised  to  28  days

 i0.  Facilitation  procedures  at  ait
 ports  have  been  improved

 }  Liquor  permits  are  given  to
 foreign  touristy  free  of  charge
 on  all.India  basis  by  Indian
 Missions  and  Government  of
 India  Tourist  Offices

 Ve  Efforts  are  being  made  to  eli-
 minate  the  nuisance  of  beg-
 gars  and  touts.

 LB.  A  complaints  cell  2n  the  De-
 partment  has  been  created  to
 deal  with  all  tounst  com.
 plaints  for  taking  remedial
 measures

 i4.  Incentives  have  been  given  to
 the  travel  trade  by  way  of  re-
 lease  of  foreign  exchange  to
 enable  them  to  undertake  ex-

 and
 leading  international  tra-
 magazines  abroad

 1m  As  a  part  of  publicity  drive,
 the  Tourism  Department  in-

 TV  lm  producers  fron,  abroad
 for  familiarisation  visits  to

 16.  Holiday  resorts  at  Gulmarg,
 Kovalam  and  Goa  are  being
 created  for  destination  traffic.

 Writes  Answers  ra

 18.  Witd.life  tourism  &  fyeing
 developed  to  attract  wild  life
 enthusiasts  from  abroad.

 ५8  Financial  assistance  is  given
 to  voluntary  organisations,
 institutions  and  other  private
 parties  in  the  tourist  trade
 by  way  of  grants  and  loans
 for  improving  and  augmenting
 tourist  facilites

 20.  Existing  tourist  facilities  at
 important  tourist  centres  are
 being  improved  wherever
 possible.

 ai.  Places  of  tourist  interest  in.

 22.A  training  programme  for
 building  up  a  cadre  of  train.
 ed  and  qualified  personnel  for
 manning  tourist  services  is
 being  organised.

 a3.  Special  point-to.point  fares
 have  also  been  introduced  on
 some  internationul  sectors  of
 Air-India  eg  New  York/
 Bombay/Delhi,  Paris-Dethi/
 Bombay/Calcutta  etc  within
 the  IATA  framework  Con.
 tinuous  efforts  are  being  made
 through  Air-India  to  intro.
 duce  attractive  promotional
 fares  on  as  many  sectors  as
 possible  to  reduce  the  initial
 cost  of  travel  to  India  and  te
 face  the  stiff  competition  from
 other  tourist  destinations,

 24  The  World  Tourism  Organisation
 {WTO)  had  declared  1978  as
 the  South  Asia  Tourlam  Year.
 it  is  expected  that  thig  would
 focug  attention  to  India  tn  the
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):

 required  information  is  furnish-
 hereunder:—

 Description  Revenue  earned  during

 I97a-73—-I973-74  aye
 1

 5
 upto  Janu-
 ary,  7975

 (Rs.
 in

 hs)

 Tes.  7250  ya72  Fite
 Tea  Cess  3  94  98  92
 Mineral  Oils  382I  है  137 ४६  3520
 Oil  Ceas  I  I  I

 Jute  Manu-
 facture  2  zz  9

 Jute  Twist
 Yarn  7  9  s

 Escalation  in  Nyion  prices

 ‘5922,  SHRI  RAGHUNANDANLAL
 BHATIA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  there  has  ben  fre-
 quent  escalation  in  nylon  prices  ever
 since  the  defunct  voluntary  yarn  pact

 var
 concluded  particularly  in  Amrit-

 (४)  if  co,  whether  escalations  an-
 meunted  by  spinners  in  popular  counts
 of  yarn  amounted  to  as  high  as  80  per
 cant;

 (०)  if  so,  facts  thereof;

 (a)  whether  Central  Nylon  Com-
 mittee  did  not  meet  since  October,
 6  and

 (a)  to  (ce).  There  hag  been  periodical
 escalation  in  nylon  prices,  Escalations
 are  on  account  of  the  escalation  claus®
 regarding  the  increase  in  the  price  of
 caprolactum  in  the  Voluntary  Agree-
 ment  between  the  nylon  spinners  and
 weavers.  The  escalation  in  the  nylon
 yarn  prices  of  popular  counts  during
 the  period  September,  973  upti]  now
 approximately  amount  to  80  per  cent.

 Ad)  ‘Yes,  Sir.

 (e)  These  meetings  did  not  teke
 place  for  want  of  quorum  due  to  the
 absence  of  representatives  of  weavers
 associations  in  adequate  number,

 Cotton  imported
 ary

 Pakistan  during

 5923.  SHRI  R.  N.  BARMAN:  Will
 the  Minister  of  COMMERCE  be  pless-
 ed  to  state:

 (a)  the  total  quantity  of  cotton  im-
 ported  from  Pakistan  in  1974;

 Cb)  details  of  qualities  of  cotton

 a  aia
 from  Pakistan  during  ‘1974;

 an

 (eo)  what  has  been  and  would  be
 the  price  of  imported  Pakistani  Cotton
 as  compared  to  Indian  Cotton?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINUH):
 (a)  and  (bd).  There  was  no  umport  of
 cotton  from  Pakistan  during  ‘1974.
 However,  a  contract  was  signed  «:
 Sist  January,  975  between  Cotton
 Corporation  of  India  and  the  Pakistan
 Cotton  Export  Corporation  for  the
 import  into  India  of  two  lakh  bales
 of  cotton  from  Pakistan.  The  ship-
 ment  of  first  consignment  of  one  lakh

 is  expected  to  be  made  curing
 ending  3lst  May.  975 riod

 (¢)  The  landed  prices  of  Pakistan
 ate  about  20  to  25  per  cent

 than  the  prices  of  corresponding
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 Inport  Licences  Scandal  uneartlied  by
 ©.B.I,  in  Jodhpar

 8924,  SHRI  KE.  को,  MADHUKAR:
 Will  the  Mini.i.c  of  COMMERCE  be
 Pleased  to  refer  to  the  reply  given
 to  Unstarreg  Question  No.  704  on  the
 i5th  November,  974  regarding  import
 licences  scandal  unearthed  by  CBI.
 in  Jodhpur  and  siate;

 (a)  whether  the  investigation  has
 been  completed  on  the  impor;  licences
 seandal  unearthed  by  C,BI.  in  Jodh-
 pur;

 (bh)  if  so,  the  main  features  thereof
 and  action  taken  thercon;  and

 {c)  if  not,  the  reasons  for  the  delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  The  cases  are  still  under  investi-
 gation.

 (b)  Investigation  ws  still  pending.
 This  will  be  known  after  the  investi-
 gation  Is  complete,

 (ec)  The  Investigation  involves  scru-
 tiny  of  voluminous  documents  relating
 to  several  import  licences  and  exami-
 nation  of  a  number  of  witnesses.

 Stocks  accumulated  with  8,7.C.

 5025,  SHRI  JAGANNATHRAO
 JOSHI:

 SHRI  ISHWAR  CHAAUDHRY:
 SHRI  PRAEOBH  CHANDRA:
 SHRI  M.  AM  GOPAL

 TwEDOY:
 SHAY  HAMENDRA  SINGH

 BANERA:
 SHRI  ATAL  BIHAR!

 VAJIPAYEE:

 Wil]  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  the  value  of  stock  that  have
 accumulated  with  the  State  Trading
 Corporation;

 (9)  what  is
 bee

 Hemewise  breal-
 the  value  of  these  stocks,  reasons

 Ad  ‘oats  fn  each  case  and
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 extent  of  losses  that  heave  bem  .।
 incurred;  and

 (c)  the  preventive  measures
 taken  for  future?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  The  value  of  stocks,  lying  with
 STC  as  on  28-2.1975  was  Re.  46.52
 crores  against  normal  stock  (holding
 of  the  STC  around  Rs.  30  crores,

 (b)  The  break.up  of  total  stocks  is
 as  under:—

 Imports  Ra.
 crores.

 Ouls  &  Fats  76  26
 (Tallow  and  fats)

 Chemicals  4°99
 (Plastics  and  pairt  raw  है

 matérials)

 Drugs  &  Pharmaceuticals  .  हुआ

 Textiles  3°56
 IRMAC  o'49

 General  Products  6°  xo
 (Newsprint)

 Imported  cars  om

 46°  3

 the  Items  and  the  extent  of  losses
 would  be  known  only  after  the  ao-
 counts  are  finalised.
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 perfog  with  the  STC  with  3
 View  to  ensuring  prompt  ift.
 ing  of  the  allotted  matenal
 hy  them,

 by  Accumulated  stuck;  are  tuken
 into  account  while  placing
 future  exports.

 iis)  Shipments  are  being  .esche-
 @uled,  wherever  possible,  .nd
 allottees  are  being  astisted  to
 avall  of  the  80  Murketi:  4
 Scheme  under  which  the  <Jlot-
 tees  can  hft  the  stocks  imme-
 diately  <gainct  bills  of  ६४-
 change  which  will  be  negoti-
 able  upto  90  days  from  the
 date  of  lifting

 Complaints  received  by  LLC,

 5926.  SHRI  NITIRAJ  SINGH  CHAU-
 DHURY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  stote:

 (a)  the  number  of  compl<ints  re-
 ceived  each  year  during  the  last  three
 years  by  LIC  offices  and  their  nature
 generally;  and

 (b)  the  steps,  if  any,  taken  to  re-
 duce  the  complaints  and  the  recults
 achieved?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (०)

 Nature  of  =  972-73  1973-74
 complaint  T.g.T974  tO

 30.9.1974

 bh  Cigims
 on  poli-
 gies.  6227  6273  3873

 a.  Commi-
 salon  to

 fs |  on
 876  65t  3384

 :  ने
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 (b)  Continuous  efforls  are  being
 made  to  improve  the  efficiency,  The
 Corporation  hag  very  receutly  streng-
 thened  the  machinery  for  dealing
 with  complaints  in  all  the  Divisional
 Offices  A  Management  Information
 Cell  hag  been  set  up  in  each  Divi-
 sional  Office  entrusted  with  the  res.
 ponsibilty  of  attending  t.  all  com-
 plaints  received  direct  by  the  Divi.
 sional  Office,  or  through  the  Zonat
 Office  or  Central  Office.  The  objective
 ig  not  only  to  redress  cpecific  grie-
 vances,  but  also  to  have  constant  re-
 view  of  the  administrative  procedures.
 A  study  of  statistics  of  compaints
 reveal  that  there  has  been  a  down-
 ward  trend  in  complaints

 Realisation  of  amount  advanced  by
 Nationalised  Banks  to  Private  Sector

 Industries  in  Bihar

 5027.  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Minister  of  FINANCE
 be  pleased  to  state;

 (a)  the  amount  of  loans  not  realized
 upto  the  due  date  which  have  been
 advanced  by  the  nationalised  banks  to
 the  private  sector  industries  in  the
 State  of  Biber  during  the  last  three
 years;

 (b)  the  names  of  such  industries
 and  the  amount  of  loans  pending
 against  such  industries;  and

 (c)  the  steps  Government  propose
 to  take  to  realize  the  full  amount?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  to  (c).
 The  Hon'ble  Member,  presumably,  bas

 nationalised
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 of  their  statutory  auditors  from  year
 to  year,

 It  may  be  added,  that  in  acco.dance
 with  the  practice  and  usage  customary
 among  bankers  and  ‘n  accordance
 with  the  provisions  of  the  Banking
 Companies  (Acquisition  and  Transfer
 of  Undertakings)  Act,  i970,  informa-
 tion  relating  to  or  to  the  aflairs  of  the
 individual  constituents  of  the  nafiona-
 ised  banks  is  not  divulged.  Further.
 the  formg  of  Balance  Sheet  and  Pro-
 fit  and  Loss  Account  prescribed  under
 the  provisiong  of  Section  29  of  the
 Banking  Regulation  Act,  949  for  all
 the  commercial,  ‘banks,  including  the
 mationalised  banks,  do  not  provide  for
 disclosure  of  the  provisions  made  for
 bed  and  doubtful  debts  in  the  pub-
 lished  accounts.

 Production  quet,  of  Contreiieg  Cloth

 $928.  DR.  H.  P,  SHARMA  Will  the
 Minister  of  COMMERCE  te  pleased
 ta  state:

 (a)  the  decisions  taken,  if  any,  as
 ब  result  of  the  recent  rethinking  about
 revising  the  production  quota  of  con-
 txolled  cloth  and  the  textile  mills  ex-
 port  obligations;  and

 (b)  the  factors  and  criteria  taken
 into  consideration  in  this  regard?

 Hie  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  No  decisions  have  yet  been  tuken
 in  the  matter,

 (b)  Doeg  not  arise.

 Allocation  in  Badget  for  Payment  of
 ex  gratia  competetion  for  Enemy

 Properties

 9029.  SHRI  SAMAR  GUHA  Will
 the  Minister  of  COMMERCE  be  pleas-
 od  to  state:

 (a)  whether  out  of  Rs,  72  crores
 allocated  in  97!—-74  budgets  for  pay-
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 (b)  whether  out  of  aliovated  azacust in  the  budget  for  ‘1074-75.  only  76  lakhs
 was  paid  to  the  claimants:

 (c)  if  no,  whether  the  unpaid
 has  been  returned  to  the  consolidates
 Fund  of  Government  of  India  after
 3lst  March,  ‘1978;

 (d)  whether  Calcutta  Panel  and  the
 Office  of  Custodian  approved  and  sanc.

 —
 cases  of  East  Pak,  Claimants;

 {e)  if  so,  whether  these  claimants
 have  received  ez  gratia  compensation
 by  Sist  March,  9757

 THE  DEPUTY  MINISTER  IN  HE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir,  The  claims  registered
 with  the  Custodian  of  Enemy  Proper.
 ty  for  India  relate  to  different  type  of
 properties,  requiring  verification  end
 valuation  as  in  1968.  The  majority  of
 the  claimants  found  it  difficult  to  fur-
 nish  direct  evidence  of  ownership,
 which  resulted  in  the  slow  settlement
 of  the  claims,  and  consequent  under.
 utihzation  of  the  budget  provision.

 (b)  and  (c).  Out  of  the  budget
 provision  of  Rs,  2  crores,  an  amount
 of  Rs.  l.4  crores  has  been  paid  to  the
 claimants  during  the  financial  year
 1974-75,  The  unutilizeg  amcunt  of  the
 budget  provision  has  automatically
 lapeed

 (d)  The  Panel  compnsing  the  Cus.
 todian  of  Enemy  Property  and  two
 other  members  has  80  far  verified  208
 claims.

 (७)  By  Sist  March,  3976,  ex-grotia
 payment  hag  been  made  in  respect  of
 63  claims  verified  by  the  Panel.  The
 remaining  claims  are  being  proceased.
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 General  Insurance  Industry  wag  taken
 over,  whereas  all  other  cadres  have
 been  given  ad  hoe  increments  and  if

 ps
 the  reasons  therefor;  and

 (b)  the  progress  made  in  standardis-
 ing  and  rationalising  of  pay-scales  and
 wervice  conditions  uf  the  development
 employees  and  by  what  time  it  will
 be  done?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  The  deve-
 lopment  employees  of  the  erstwhile
 New  India  Assurance  Co.  Ltd,  and  the
 Oriental  Fire  and  General  Insurance
 Co.  Ltd.  continue  to  get  increments
 which  would  have  been  admissible
 under  the  settlements  applicable  to
 them  just  prior  to  nationalisation.
 The  development  employees  of  the
 other  “Units”  were  given  “ad  hoc”
 inerements  in  1973,  974  and  975
 based  on  their  performance

 (b)  Discussions  have  been  iaken
 place  with  the  concerned  Uniong  of
 these  employees  but  it  is  not  possible
 to  indicate,  at  present,  by  when  their
 pay  scales  ang  allowances  will  be
 rationalized.

 Pests  of  Chairman  ang  Executive
 Director  lying  vacant  in  Projects  and

 Equipment  Corporation  of  India
 Limited

 ‘3931,  SHR]  PRABODH  CHANDRA:
 SHRI  R.  8.  PANDEY:
 SHRI  VASANT  SATHE:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  the  posts  of  Chairman
 and  Executive  Director  have  not  been
 filled  up  in  Projects  and  Bquipment
 Corporation  of  India  Limited  since
 January,  1974;  and

 (hy)  if  80,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VIBHWANATH  PRATAP  SINGH):
 (a)  aod  (b).  The  post  of  Chairman
 REC  was  filled  on  an  ad-hoc  basis
 iromedigtely  on  its  falling  vacant  in
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 January,  1974,  The  post  ot  Executive
 Director  which  fell  vacant  in  October,
 978  is  being  kept  in  abeyance  for
 the  time  being.

 Contribution  of  powerlooms  in  India’s
 Exports

 5932,  SHRI  TUNA  ORAON:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  the  contribution  made  by  the
 powerlooms  in  exports  of  the  country
 during  the  last  three  years,  year-wise;

 (b)  number  of  powerlooms  in  the
 country,  State-wise;

 (c)  the  quantum  of  superfine  varie-
 ties  of  yarn  supplied  to  the  power-
 looms  during  the  last  three  years,
 year-wise  and  State-wise;  and

 (d)  the  action  taken  by  his  Minis-
 try  to  save  their  small  industries  with
 special]  reference  to  West  Bengal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 {a}  The  value  of  export  of  power.
 loom  fabrics  and  made-ups  during  the
 last  three  years  is  as  under:

 Year  Value  (un  Rs,  Lakhs)

 1972  193-2
 7973  467  6
 7974  4747  (Provisional)

 (b)  A  statement  is  attached.

 (c)  The  quantum  of  superfine  varie-
 tes  of  cotton  yarn  (Le.  counts  67s  and
 ebove)  delivered  in  the  form  of  cones/

 Year  Deliveries  (in’  ccoKg:  *

 i97t  18,  303

 7973  .  20,424

 7975  18,002
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 State-wise  break-up  of  the  above  de-
 liveries  48  not  available

 «@)  The  day  to  day  development  of
 amall  industries,  including  powerloom
 industry,  falls  within  the  State  Sec-
 tor.  All  schemes  and  projects  for
 their  development  are  formulated  and

 Statement

 Estimateg  number  of  powerloows  in  States  as  on  8lst  December,  974

 Written  anwerh  $के

 Si.  Stare  Estumated  number  of  Power-
 No.  looms

 Cotton  Art  Silkk  ‘Total

 %  Andhra  Pradesh  .  8,193,  1434  9,687
 2  Kerala  23703  179  2,382
 3  Kaernatake  os  7O2  १4  22,826
 4  Tamil  Nad  17,064  8,202,  25,266
 5  Pondicherry  1,997  bd  है  पके  #  #  |
 6  Gujarat  15,222  43,3I0  $8,533
 7  Rajasthan  49508  90  ast
 B  West  Bengal  9,429  736  10,165,
 9  Biker  4589  908  S097

 30  «(Assam  752  '  753
 ™  Orissa  1239  ™  ,273
 a2  Uttar  Pradesh  13,292,  2,279  ASST"
 23  Maharashtra  90,745  28,089  ,  ‘18,834
 ry  Madhya  Pradesh  ona  926  10,638
 75  Deihi  1909  584  189g
 46  Punjab  नि  2535  16,078  18619
 ry  Himachal  Pradesh  :  49  5  4
 x8  journo  &  Kahmik  .  $I  240  age
 29  6‘Tripura  24  we  Pry
 20  6Manipur  +  +  32  ~*~  33
 ा  Dadra  and  Negarhaveli  736  Fe  4
 2%  Gos  Damen  and  Diu  .  76  20  rd
 23  Haryana  i,004  495  aor
 24  Kendle  Free  Trade  Zone.  नि  ve  68  a
 25  Chandigarh  .  F  Pn  oo.
 26  ~Nogaland  :  6  ‘  6

 Toran  93067  116006  SADIOS
 *
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 Import  Licennes  feted  to  large
 Rndustelal  House,

 ‘$9388.  KUMARI  KAMLA  KUMARI:
 ‘Will  the  Minister  of  COMMERCE  be
 Pieared  to  state:

 (a)  the  number  of  import  licences
 femued  to  20  large  industrial  houses  in
 the  years  1973-74  and  1974-75;

 {b)  whether  favour  has  been  shown
 t  Shahu  Jain  and  J,  K.  Industries  for
 fgsue  of  import  licences,  and

 ,  {c)  if  so,  the  reasons  therefor?

 ५८१  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  COMMERCE  (SHRI
 VIBHWANATH  PRATAP  sINGH):
 (a)  Particulars  of  all  import  licences
 jiagsued  are  published  in  the  Weekly
 Bulletin  of  Industrial  Licences,  Import
 Idcences  and  Export  Licences,  copies
 of  which  are  avaiable  in  the  Parlia-
 ment  Library

 (b)  and  (c).  Import  licences  are
 governed  by  the  policy  in  force,  In
 the  absence  of  any  detailed  particular
 it  is  «difficult  to  say  whether  any
 favour  has  at  all  been  shown  to  these
 Houses  in  the  grant  of  import  Licences.

 Deposits  and  advances  made  by  Banks
 in  Quilon  District  of  Kerala

 5034,  SHRIMATI  BHARGAVI  THAN-
 KAPPAN  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  total  deposits  and  advances
 made  in  Quilon  District  of  Kerala  by

 CHAITRA  a,  1807  (SAKA)  Written  Answers  90

 (i)  Canara  Bank  (fi)  Syndicate  Bank
 (iii)  Central  Bank  of  India  (iv)  State
 Bank  as  on  the  3ist  March,  1076;  pur-
 pose-wise  and  Taluk-wise;

 (७)  the  amount  advanced  to  parties
 outside  the  Districts  from  the  offices
 inside  the  District;  and

 (९)  the  reasong  for  advances  being
 lower  than  deposits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 The  latest  available  district-wise  data
 relating  to  deposits  and  advances  of
 branches  of  Canara  Bank,  Syndicate
 Bank,  Central  Bank  of  India  and
 State  Bank  of  India  locateg  in  Quilon
 District  and  the  purposewise  distribu.
 tion  of  advances  of  these  four  banks
 utilised  in  that  district  are  set  out  m
 the  Annexure.  The  present  system  of
 statistical  reporting  does  not  however,
 provide  for  compilation  of  data  Taluk-
 WiSe  of  according  to  the  doricile  of
 the  borrowers

 {e)  The  level  of  advances  of  indi-
 vidual  branches  is  deternined  by  the
 level  or  economic  achvify  in  their
 command  areas  particularly  in  the
 organised  sectors  of  trade  and  indus-
 try  and  the  opportunities  for  extend-
 ing  credit  to  small  borrowers  in  terms
 of  specific  developmental  programmes
 in  areas  like  lang  development,  minor
 irrigation,  gmall  ,cale  industries  and
 large  and  medium  sized  industries.

 Statement  ~
 (Amount  in  thousands  of  rupees)

 Bank sa  ae Bank  of  Sank  of
 India  =  Inds

 a)  (a)  (9)  @  (5)

 सफर  238$7  18579  B42  4395

 Advance  :
 (४)  At  per  sanction  24787  11870  73469  5984
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 Smet  SES  SR  a
 India  India

 Occupation  :  है

 @  Agriculture  and  allied  activities  5546  865  4574  7699

 Gi)  Of  which  :

 (7)  Direct  Finance  4  730  2967  65

 (2)  Indirect  Finance  9  72  348

 i)  Industry  i  i  .  9649  5577  7747  7539

 (tii)  Trade  2763  2374  2686  553

 (०)  Personal  loans  1176  850  328  485

 (vi)  All  others  704  7439  005  974

 TOTAL  24838  II979  6277  5250

 गुजरात  में  अकाल  राहत  कायों  पर  धन
 खर्च  किया  जाना

 5935.  श्री  गुरविन्दर  एम  परेल :

 क्या  पत्ती  मंत्री  यह  बताने  की  कपा  करेंगे

 कि  :

 (%)  4  we72-73,  9  73-74
 >

 झा  (or4=75  के  'दौरान  गुजरात  में

 अधाप्स  <0  पर  चे  किए  गए  धन

 HP  चाय  me  ak

 (@)  &  Tria  on  को  सशि  कित्ता

 है  और  उसमे  वर्ष  दार  राज्य  के  अंश  का  ब्यौरा

 ब्या  है  ;  और

 (ग)  वर्ष  975-76  के  दौरान  इस
 कार्य  पर  कितनी  धनराशि  खर्च  होने  की  सभा-

 वना  है  और  उसने  केन्द्रीय  सरकार  और  राज्य

 सरकार  के झंश  का  पृथक-पृथक  ब्यौरा  क्या

 है  ?

 वित्त  मंत्री  (श्री  सो०  सुब्रह्मण्यम  ):

 (क)  से  (ग)  :  निम्नलिखित  सारणी  सें

 वर्ष  972-73 4%  975-769  गुजरात

 में  सूखा  राहत  कार्यों  पर  किया  गया  खर्च
 जैसा  कि  राज्य  सरकार  द्वारा  सूचित  किया

 गया  है  और  इस  खं  के  संबंध  में  उपलब्ध

 की  गयी  केन्द्रीय  सहायता  का  ब्यौरा  दिया  गया

 (करोड़  रुपयों  में)

 वर्ष  राज्य  सरकार  केन्यन  सहा-
 द्वारा  सूचित  सत्ता

 खर्च  की  राशि

 1972-73  3.9]  18.  50

 1973-74  50.52  49,2:°*

 1974-75  41.  46  3.39

 1975-76  56.00  om

 (अनुमानित )

 “वर्ष  1972-73  से  सम्बद्ध  0.60

 करोड़  रुपए  की  बकाया  सहायता  की  राशि

 शामिल  है
 #*  +  मामला  विचाराधीन  है  ।
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 of  smugglig  against  Directors
 of  M/s,  India  Carbon  Ltd.

 5986.  SHRI  H.  K.  L.  BHAGAT:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state;

 (a)  whether  any  of  the  share-
 holders|Directors  of  the  India  Carbon
 Limited,  were  arrested  on  charges  of
 smuggling;

 (b)  if  so,  the  names  of  such  persons;
 an#

 (c)  the  nature  of  charges  and  the
 incriminating  articles  recovered  from
 them?

 ty, =

 _  THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI

 KUMAR  MUKHERJEE):
 The  information  is  being

 ec  and  will  be  laid  on  the
 ble  of  the  House  as  soon  as  possi-

 ervatixia  of  Scheduled  Castes  and
 lated  ‘Tribes  candidates  to  Class  I

 and  EI  posts  mn  LIC,

 Br.  SHRI  GADADHAR  SAHA:
 il  the  Minister  of  FINANCE  be

 sed  to  state;

 a)  whether  the  direct  recruitment
 Scheduled  Caste  snd  E£cheduled

 candidates  to  Class  I  and  Class
 sts  in  LIC  has  }eca  stopped  end

 3  the  reasons  therc‘_  :

 )  the  percentages  of  £c:_cdcled
 e  and  Scheduled  Tribe  candidates

 ass  I  il,  HI  and  IV  posts  in
 sfore  and  after  adoption  of  re-

 ation  orders;
 )  whether  this  indicates  their  low

 j00r  representation  in  service  in
 so,  what  measures  are  being

 before  dereservation;  and

 |  whether  the  question  of  direct
 tment  of  S.C.  and  S.T.  candi-

 fo  class  J  and  JI  posts  has  been
 by  the  L.I.C.  in  the  light  of

 on  of  the  award  of  National
 Tribunal  and  if  so,  with
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUUSHILA  ROHATGI):  (a)  Due  to
 certain  connected  issues  being  uncer
 reference  to  the  National  Industrial
 Tribunal,  the  LIC  did  not  undertake
 any  direct  recruitment  io  class  I  posts
 since  1967.  Recruitment  to  elass  IL
 posts  including  those  reserved  for
 SC/ST  candidates  was  hewever  con-
 tinued.

 (b)  Percentages  before  adoption  of
 Reservation  Order  ‘(3]-3-964)

 Class  I  Class  II  Class  III  Class  IV

 SC  Orr  048  9-78

 0°54

 fet  Er}

 ST  0-04  0°08  ए  54
 दणणणण्णणण्णणण्णमाणणााणााााााााााााााााााााााााााााााााररा

 Percentages  after  adoption  of  Reser-
 vation  Order  (3l-3-974).

 ClassI  Class  IJ  Class  III  Class  IV

 SCG  90-I6  O35  2°57  14:92

 ST  0-05  o-02  0°24  ee

 (०)  With  a  view  to  fill  up  ali  ibe
 vacancies  reserved  (including  those
 brought  forward)  for  the  candidates
 beinging  to  Sched:!:i  Castes  and
 Scheduled  Tribes.  the  LIC  has  recent-
 ly  taken  the  following  measures:—

 G)  Separate  interviews  for  Sche-
 duled  Caste/Scheduleq  Tribe
 candidates:

 ‘{ii)  Vacancies  reserved  for  SC/
 ST  candidates  nct  to  be  filled
 by  othe;  candidates

 (iii)  Grouping  of  rosts
 similar  scales  cf  pay.

 carrying

 (iv)  Recourse  to  ad  hoc  recruit-
 ment  in  the-event  of  unsatis-
 factory  response  from  SC/
 ST  candidates  at  the  time  of
 general  recruitment.
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 (a)  The  question  of  direct  recruit.
 these

 petition  is  under  consideration  of  the
 Lc.

 Allegations  against  Chairman  of
 I.T.D.C.

 5038.  SHRI  VIJAYPAL  SINGH:
 SHRI  C.  K.  CHANDRAPPAN:

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 {a)  whether  Government  have  re-
 ceived  a  joint  letter  from  several
 MPs,  seeking  an  enquiry  into  the
 Various  allegations  levelled  by  mass
 media  against  the  Chairman  of  India
 Tourism  Development  Corporation;

 {b)  whether  the  CBI  has  enquired
 into  those  and  submutted  an  interim
 report  about  this  officiel;  and

 (c)  if  so,  the  broad  details  and
 action  taken  against  him?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR),  (a)  to  (०)  Yes,  Sir  The
 Central  Bureau  of  Investgation  have
 carried  out  mvestigations  into  certain
 ailegations  made  aguinst  the  Chair
 men  and  Managing  D.rector,  Inca
 Tourism  Development  Corporation.
 The  Central  Bureau  of  Investigation’s
 report  hay  been  referred  to  the  Cent-
 ral  Vigilance  Commission,  Further
 mecessary  action  will  be  taken  on  the
 ativice  of  the  Commission.

 Malpractices  in  disposal  of  confiscated
 goods

 6039.  SHRI  MUEKHTIAR  SINGH
 MALIK;  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 {a)  whether  in  Collectorate  of  Cen.

 through  National  Consumers  Coopera-
 tive  Federation  and  Defence  canteens
 hag  come  to  notice  in  the  Collectorate
 of  Customs  and  Central  Excise,  Dell.

 (b)  confiscated  goods  are  not  allowed
 to  be  sold  to  departmental  officers  oF
 to  members  of  the  public.  However,
 persishable  goods  hke  cigarettes  and
 foodstuffe  are  allowed  to  be  sold  to
 the  memberg  of  the  public.  The  valua-
 tion  of  goods  is  done  by  a  Cammittee
 consisting  of  three  semor  officera  of
 the  Collectorate  after  careful  verifi-
 cation  of  the  market  prices  of  similar
 goods.  Hence  the  question  of  any  loss
 to  the  government  revenue  does  not
 Arse;

 (९)  In  view  of  (a)  and  (0)  above,
 does  not  arise.

 lhnport  of  Polyester  Chips

 5040  SHRI  MADHU  LIMAYE:  Wil
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 gation  at  these  violations  by  the  Com-
 merce  Ministry?

 |  THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  Yes,  Sir.

 {b)  and  (c),  In  the  case  of  M/s
 Indian  Organic  Chemicals,  investiga~
 tion  has  been  completed  and  the  report
 is  under  examination.  in  the  case  of
 M/s.  Chemicals  ang  Fibres  of  India
 departmental  action  has  been  initiated.

 Settlement  of  DA  issue  of
 Supervisory  Siaff  of  S  Bi,

 ‘5041  SHRI  DHAWANKAR
 SHRI  VASANT  SATHE

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  settlement  of  DA  issue
 of  the  State  Bank  of  India  superviolry
 Staff  is  pending  since  long  and  that
 there  48  a  mounting  unrest  among  the
 staff  members  over  this  issue  and

 (b)  if  so,  the  steps  taken  to  settle
 the  DA  ssuc  ensuring  justice  to  the
 supervisory  staff  ard  removing  the
 exisung  anomaly,  in  ihe  pay  structure
 of  supervisory  and  non-super  sory
 staff?

 THE  DEPUTY  MINISIER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  and  (b)
 State  Bank  of  India  has  reported  that
 the  agreement  reached  .n  i970  regard-
 ing  salary  structure  between  the  bank
 and  the  All  India  State  Benk  of  India
 Supervising  Staff  Federation  expired
 on  3ist  Detember  973  The  Federa-
 ion  had  raised  with  the  ban«  the
 question  of  increase  in  the  rates  of
 Dearneag  Allowance  after  the  expiry
 of  tha  agreement  Pending  reaching
 an  agreement,  ihe  Supervising  Staff
 ure  being  paid  Dearncss  Allowance  as

 with  certain
 perlodicity  of

 @ich  payments  and  =  raising  the  pay
 vel  upto  which  Dearness  Allowance
 ahould  be  paid.  The  bank  hod  nego-

 Noveruber,  er  ae  ig Mier  as  no
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 had  submitted  certain  proposals  in
 regard  to  Dearness  Allowance  revision
 to  Government  for  their  prior  clear
 ance  and  these  proposals  are  under
 examination  in  Government  in  cote

 rilation
 with  the  Reserve  Bank  of

 ndia,

 The  State  Bank  of  India  has  further
 reported  that  the  superv  sing  staff
 have  been  holding  demonstrations  at
 the  large  ang  medium  offices  ef  the
 bank  from  20th  March  i975  and  also
 observed  a  token  stmse  on  the  4th
 April  975  in  support  of  thar  demand
 fur  higher  Dearness  Allowance

 State  Bank  of  India  has  advised  its
 offices  to  deal  with  the  strike  and  de
 monstrationg  in  accordince  with  the
 standing  instructions  According  to
 State  Bank  those  who  were  absent
 from  duty  on  the  4th  April  975  are,
 mter  alia  Lable  for  deduction  of  one
 aa}  6  emoluments

 मध्य  प्रदेश  में  बनों  के  विकसित  के  लिये
 'बिदक  बेक  को  सहायता

 5942.  श्री  फूल  वाद  वर्मा  :  क्‍या
 चत  मस्ती  यह  बताने  की  क्षमा  करेगे  कि

 (क)  क्या  विश्व  बैक  मध्य  प्रदेश  के  वो
 के  विकास  में  रुचि  ले  रहा है  और  विश्व

 बैंक  का  एक  दल  नवम्बर,  974  ने  प्रथम

 सप्ताह  से  मध्य  प्रदेश  का  दौरा  कर  रहा  है  और

 (@)  मदिहा  तो  तत्सम्बन्धी  ब्यौरा  क्या

 हैँ  ?

 विस  मंत्री  (भो  सी०  सुश्रह्मष्यम्‌)
 (क)  कौर  (ख)  भारत  में  बनो  के  विकास  की

 सम्भावता  ो  की  समीक्षा  करने  और  भविष्य

 में  इस  काम  में  पूजी  लगाने  के  लिए  परयोजनाझो

 की  प्राथमिकता  निश्चित  करने  के  लिए  विश्व

 बैंक  के  वन  सर्वेक्षण  कौर  जानकारी  प्राप्त  रने

 वाले  एक  दल  ने  भकटूबर-तवस्बर,  974  में

 भारत  का  दौरा  किया  था।  इस  दल  ते

 प्रारम्भिक  जानकारी  प्राप्त  करने  के  लिए  मध्य

 प्रदेश  का  भी  दौरा  किया  था।  बस्तर  के  बत
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 संरक्षण  की  एक  प  रोजाना  के  बारे  में  बात--
 आंत  करने  के  लिए  बैक  के  एक  दल  के  प्रदेश-
 मई  में  दोबारा।  मध्य  प्रदेश  का  दौरा  किया  जाने
 की  सम्भावना  है।  इस  परियोजना  के  सम्बन्ध  में
 कौर  अधिक  स्पष्ट  जानकारी  इस  दौरे  के  बाद

 ही  उपलब्ध  हो  सकेगी

 Fanel  of  SAS  Accountants

 5943,  उन्तप्ता  P.  M  SAYEED  Will  the
 Minister  of  FINANCE  be  pleased  to
 State,

 (a)  whether  the  panel  of  S,AS.
 Accountants  (Section  Officers)  prepar-
 ed  by  the  retaring  Auditor  Genera]  in
 ‘1972,  for  selection  of  persons  to  be
 posted  to  India  Audit  offices  in  UK  /
 U.S.A  wag  not  at  all  operated  by  his
 successor,  and

 (b)  af  so,  the  reasons  for  not  ope-
 rating  the  panel?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Yes,  Sir,

 (b)  It  has  been  reported  by  the
 Comptroller  and  Auditor  General  of
 India  that  the  working  of  the  earlier
 system  of  selection  and  posting  of
 staff  to  the  offices  in  UK.  and  U.S.A.
 hag  thrown  up  some  problems  and
 accordingly  he  found  it  necessary  to
 change  the  procedure  Thuis  has  since
 been  dong  and  a  new  p  nel  was  pre-
 pareg  in  April,  974

 5944,  SHRI  N,  K.  SANGHI  Will  the
 Minister  of  FINANCE  be  pleased  to
 state,

 (a)  whether  cash  rewards  have  been
 given  to  the  Indian  hockey  players
 for  their  success  in  the  World  Cup
 tournament;

 (b)  म  a0,  the  total  amount  of  money
 g  E  g  |
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 (c)  webther  this  reward  hes  been
 exempted  from  payment  of  In¢come-
 tax?  <_

 THE  MINISTER  OF  STATE  IN  tHE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  and  (b)  No  information  about
 the  cash  rewards  reportedly  given  by
 various  agencies  to  the  members  of
 the  Indian  hockey  team  is  availble,
 with  the  Ministry  of  Finance.

 (c)  Under  Section  10(8)  of  the
 Income.tax  Act,  l94l  ag  amended
 from  ‘1-4-1972,  casual  and  non-recur-
 ing  receipts  in  excess  of  Rp  1,600  art
 liable  to  Incometax  As  such  these
 cash  rewards  would  pve  taxable.  880७
 tion  0(I7A)  of  the  Income-tax  Act,
 I96l  inserted  by  the  Direct  Taxes
 (Amendment)  Act,  974  exempts,

 “any  payment  made,  whether  in
 cash  or  in  kind,  m  pursuance  of  awaids
 for  Lterary  scientific  and  artistic
 work  or  attainment,  or  for  proficiency
 in  sports  and  games,  instituted  by
 the  Central  Government  o-  by  any
 State  Government  or  approved  by  the
 Central  Government  mm  thi;  behalf.

 Provided  that  the  approval  granted
 by  the  Central  Government  shal]  have
 eflect  for  such  assessment  year  or
 years  (including  an  assessment
 or  years  commencing  before  the  date
 on  which  such  approval  is  granted)
 as  may  be  specified  in  the  order,
 granting  the  approval”

 Mode  of  promotion  for  the  post  of  .
 Draughtsman  in  Meteorological

 Department

 $945  SHRI  CHANDRIKA  PRASAD:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleanui  to  state:

 (a)  the  qualifications,  nature  of* duties,  pay  scales  and  mode  of  promo-
 tion  prescribed  for  the  post  af
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 (b)  whether  they  are  promoted
 along  with  Senier  Observers  and
 ‘DCs  on  some  ratio  basis;

 (९)  if  so,  the  ratio  and  the  criteria
 edopted  for  fixing  it;

 (d)  whether  the  ratio  fixed  earlier
 js  due  for  revision;  and

 (e)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  The  required  informa-
 tion  in  respect  of  the  post  of  D:aughts-
 man  in  India  Meteorologicsi  Depart-
 ment  is  as  follows.  Tnere  are  no
 posts  of  Cartographer  and  Cartogra-
 phical  draughtsman  in  the  Depart-
 ment.

 (l)  Qualifications,

 (i)  Higher  Secondary  or  equiva-
 lent.

 (ii)  Certificate  in  Liaughtsman-
 ship  (Mechanical)  from  a  re-
 cognised  institution  with  rro-
 ficiency  in  Mechanics  and
 model  drawing.

 Dessirable.  Knowledge  of  Photograbpy

 (2)  Nature  of  duties;

 (i)  Prepare  charts,  diagrams,  base
 maps,  contour  maps  of  river
 basins,  wall  maps  and  dia-
 grams  to  serve  as  exhibits,

 (ii)  Prepare  drawing  of  instru-
 ments  and  “Nachinery,  copy
 layout  plans,  for  location  of
 observatories,  installation  of
 instruments  etc.

 (iil)  Transfer  plotteg  maps  and
 diagrams  to  offset  plates  for
 final  printing.

 (iv)  Prepare  synoptic  exercises  for
 trainees.

 4%  Tracing  |... .. ३

 की)  Eplarge  or  reduce  maps  ac-
 fo  requirements.

 Written  Answers  92

 (vi)  Keep  account  of  the  drawing
 Thateriais,

 (viii)  Plantimeter  worm  .

 (3)  Pay  scale;
 Rs,  330--l0-—380—-EB—.  _--s00—

 EB—5—560,

 (4)  Mode  of  promotion  prescribed  for
 the  post  of  Draughisman  in  the
 india  Meteorological  Depactment:

 In  accodrance  with  the  exisiing
 Recruitment  Rules,  Mechani-
 eal  Draughtsman  with  at  least
 5  years  of  service  in  the  grade
 a8  eligible  for  promotion  to
 the  post  of  Scientific  Assist-
 ant,

 The  pay  scale  of  draughtsman  in
 the  India  Meterological  De-
 partment  compares  favourably
 with  other  Government  offices,
 The  information  in  respect  of
 posts  other  than  the  post  of
 draughtsman,  which  do  not
 exist  with  the  India  Meterolo.
 gical  Department  is  not  rea-
 dily  available,

 (b)  and  (८).  Seator  Observers,
 Upper  Division  Clerks  2nd  Draughts-
 men  are  eligible  for  promotion  to  the
 post  of  Scientific  Assistant.  The  quota
 for  promotion  is  fixed  on  the  basis  of
 the  cadre  strength  in  these  grades.
 Out  of  40  promotions,  35  are  filled  by
 Senior  Observers,  4  'y  Upper  Divi-
 sion  Clerks  and  one  by  Braughtsman.

 (a)  and  (e).  The  matters  is  under
 examination,

 Appointments  in  Supervisory  Cadres
 of  Indian  Airlines

 5846.  SHRI  VAYALAR  RAVI.  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 {a)  the  total  number  of  parsons
 appointed  in  the  supervisory  cadres  of
 the  Indian  Airlines  during  the  last
 three  years  and  its  year-wise  break-
 up;  and

 (8)  what  are  the  reasons  for  ap-
 pointing  persons  in  supervisory  cadres
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 when  workers  are  being  retrenched
 on  the  groud  of  excess  staff?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  The  number  of  posts  in
 Grades  0/i2  and  above  which  are
 treated  aS  supervisory  categories,  in-
 Cluding  technical  posts,  filled  during
 the  last  three  years  was  as  follows:—

 972  .  .  .  *  O55

 1973  .  .  .  ढ  339

 "O74  +  न  323

 (b).  There  has  been  mo  cuse  of  re.
 lenchment  due  ty  a  réeuuction  in  the

 establishment  strength.  The  posis  in
 lhe  supervisory  cadres  filled  quring
 the  last  three  j)eat,  r2present  addi-
 tong  to  the  cadre  0i  vaconvies  due  to
 upgradation  of  posis,  promotions,  re-
 Vrements,  resignations  uid  cusualties,

 Construction  of  Tourist  Hotels  in
 Gorakhpur  (U.P  )

 5947.  SHRI  NARSINGH  NARAIN
 PANDEY:  Will  the  Minster  of
 TOURISM  AND  CIVIL  AVIATION  be
 Pleased  to  state:

 (a)  whether  Government  propusc  to
 construct  tourist  hotels  m  Golakhpur,
 the  Central  place  near  Lumbin;  and
 Kushinagar  in  U.P,

 (b)  whether  any  scheme  in  this
 fegerd  was  received  by  the  U.P
 Government  fer  converting  Ramgarch
 Lake  area  for  the  purpose;  and

 (e)  if  so,  the  reaction  of  Umon
 Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SURENDRA
 PAL  SINGH):  (a)  India  Tourmm
 Development  Corporation,  a  public
 sector  undertaking,  has  at  present  720
 proposal  to  construct  a  hotel  at  Go-~
 vakhpur,  At  Kushinagar,  the  Corpora-
 tien  plans  to  expand  its  existing  &

 goom  Travellers’  Lotige  by  adding  25
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 The  expansion  project  will  be  taken
 up  for  implementation  subject  to
 availability  of  resources  and  satistac-
 tory  feasibility  study.

 (b)  The  Department  of  Tourism  has
 not  received  any  proposal  from  the
 U.P  Government  for  converting  Ram-
 garh  Lake  aren  to  construct  tourist
 hotels,

 (e)  Does  not  arise

 Smuggling  of  milk  powder  into  India

 5948  SHRI  YAMUNA  PRASAD
 MANDAL  Will  the  Minister  of
 FINANCE  be  pleascd  to  state

 {ay  whetaer  Government's  attention
 ha,  been  diawn  to  smuggling  of  milk
 powder  frum  Nepal  and  Bangladesh
 inte  India  and  to  ity  clandestine  sales;
 and

 (b)  the  steps  being  taken  to
 eliminate  smuggling  and  to  check
 erusion  of  exdise  revenue?

 YHE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Government  ure  awere  that  some
 quantity  of  milk  powder  w  being
 smuggled  into  India  from  Nepal  and
 Bangladesh  However,  no  clandestine
 sales  of  milk  powder  has  been  noticed
 in  the  markets

 (by  The  following  measures  have
 been  taken  to  climinate  smuggling
 across  the  Indo-Nepal  and  the  Indo-
 Bangladesh  borders;

 INDO-BANGLADESH  BORDER

 a)  customs  staff  has  been  posted
 along  the  border,  who  under.
 take  preventive  patrols;

 (ii)  close  Haison  is  maintained
 with  the  Border  Security
 Force  and  the  States  Polloe
 at  different  levels  for  antl-
 smuggling  work;
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 (iif)  personnel  of  the  Border  Se-
 eurity  Force  and  the  local
 police  in  the  border  areas
 have  been  empowered  to  take
 action  under  the  Customs
 Act,  T3962  for  anti-smuggling
 work;

 INDO-NEPAL  BORDER

 (i)  co-operation  of  His  Majesty's
 Government  of  Nepal  has
 been  sought  with  a  view  to
 check  smuggling  across  the
 border;

 (if)  for  effective  control  the  en-
 tire  staff  deployed  along  the
 border  has  been  put  under
 the  unified  control  of  a  Col-
 lector  of  Customs  stationed
 at  Patna;

 (iii)  jeeps  and  other  necessary
 anti-smuggling  equipment  in-
 cluding  fire  arms,  have  been
 provided  to  the  staff  for
 checking  the  smuggling;

 (iv)  a  post  of  an  Officer  on  Spe-
 cial  Duty  was  created  in  the
 Directorate  of  Revenue  Intel-
 ligence  to  act  as  a  Centralised
 Agency  for  coordinating  the
 anti-smuggling  work  relating
 to  Indo-Nepal  border;

 (v)  necessary  arrangements  have
 been  made  to  impart  trainin?
 to  the  staff  in  anti-smuggling
 work,  including  training  in
 survellance  and  use  of  fire-
 arms;

 (vi)  preventive  parties  are  de-
 ployed  in  the  cities  near  the
 border  to  check  smuggling
 Besides  the  mobile  preventive
 parties  who  are  also  engaged
 on  similar  work,

 With  a  view  to  check  smuggling,
 action  has  also  been  taken  to  detain
 atnuggiers  under  the  Conservation  of
 Porelgn  Exchange  and  Prevention  of
 fiugyling  Activities  Act,  1974.
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 दिल्‍ली  में  अशोक  बिहार  के  निकट  रह
 रहे  हथकरघा  बुनकरों  को  वहां  से  हटाने

 का  प्रस्ताव

 5949.  शौ  लालजी  भाई  :  क्‍या
 बालिश्त  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि;

 (क)  क्‍या  दिल्‍ली  में  अशोक  जिहार
 के  निकट  रह  रहे  सैकड़ों  हथकरघा  बुनकरों
 को  वहां  से  हटाने  का  सरकार  का  विचार  है;
 और

 (ख)  यदि  हा,  तो  उनको  पुन.  विस्थापित
 करने  सम्बन्धी  ब्यौरा  क्‍या  है  ?

 वाणिज्य  मंत्रालय  सें  उप मंत्र,  (भी  विश्व-
 नाथ  ताप  सिह)  :  (क)  और  (ख).
 जहां  तक  वाणिज्य  मंत्रालय  को  विधि  है
 दिल्‍ली  में  भ्र शोक  बिहार  के  पास  रहते  वाले
 सैंकड़ों  हथकरघा  बुनकरों  को  हटाने  को
 कोई  प्रस्थापना  नहीं  है  ।  तथापि,  भारत
 नगर  जो  कि  अश  क  विहार  के  पास  ही  है,  मं
 स्थापित  की  जा  रही  एक  बुनकर  कालोनी
 में  हुधकरघा  सहकारों  समितियां  को  निर्मित
 शैड  देने  के  लिए  उद्योग  निदेशालय,  दिल्ली
 प्रशासन  की  एक  योजना  है  ।

 Free  trade  sone  for  Goa

 5950,  SHRI  HARI  KISHORE
 SINGH:  Wil]  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Government  have  seen
 the  press  report  in  the  Hindustan
 Times,  dated  the  3rd  March,  978
 about  reported  statement  of  Chief
 Minister  of  Goa  that  her  Governmen:
 was  determined  to  press  for  Goa
 being  made  a  free  trade  zone  to
 promote  export  oriented  industries  in
 the  Union  Territories;  and

 (b)  if  go,  Government  of  India’s
 reaction  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir,
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 (b)  Government  of  India  have  al-
 ready  sought  some  details  and  have
 also  suggested  to  the  Goverment  of
 Goa  for  carrying  out  feasbility  study
 in  order  to  examine  their  proposal.

 Items  काश्त  from  non-rupee
 payment  countries

 595  SHRI  BHOGENDRA  JHA‘
 Wil  the  Minister  of  COMMERCE  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  3600  on  the
 28th  Feruary,  1975,  regarding  in  ports
 from  developed  and  rupee  payment
 eountries  and  state

 (a)  whether  m  importing  at  the
 most  competitive  prices  care  is  taken
 to  conserve  foreign  exchange  by
 giving  preference  to  rupee  paymient
 countries,  if  so,  the  broad  features
 thereabout,  and

 (b)  the  main  :temg  being  umportcd
 from  pon-rupee  payment  countries
 which  can  be  available  from  countries
 heaving  relations  of  trade  on  rupee-
 payment  bass,  the  approximate
 amount  spent  on  such  items  in  terms
 of  rupee  and  the  causes  for  not
 making  efforts  to  replace  the  same  by
 Yupee-payment  import?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 da)  and  {b).  Imports  mto  the  country

 are  allowed  in  accordance  with  the
 requirements  of  the  economy  and  sub-

 availability  of  resources t  8  g

 to
 foreign  exchange  but  are  subject  to
 the  contiderations  of  availability,  price
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 आोभपुर  हुई  दी

 5952.  भी  भूख  ह. ६  कोंगो :  क्या
 बर्पदम  और  सागर  विमानन  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  जोधपुर  के  हवाई  मह्  का  काम
 कब  तक  पूरा  हो  जायेगा  कौर  वहा  पर  हवाई
 जहाज  प्रतिदिन  कब  उतरने  लगेंगे,  कौर

 (ख)  हवाई  जहाजों  के  वहां  पर  कब
 तक  न  उतरने  के  क्‍या  कारण  है?

 बर्वे दन  शौर  तांगा  विभो नत  मंत्री  (भी
 राज  बहादर)  (क)  कौर  (ल)
 इंडियन  एयरलाइन्स  पहले  ही  एच  ०  एस  ०-
 748  विमान  मे  जोधपुर  के  रास्ते  बम्बई  तथा

 दिल्‍ली  के  बीच  सप्ताह  में  तीन  बार  की  एक
 मान  सेवा  परिचालति  कर  रही  हैं  1
 जैसे  ही  विमान  बेड़े  की  स्थिति  सुघर  जाती
 है  झयवा  उडान  प्रमुसूचिया  में  कुछ  समान
 करके  यह  व्यवहार  हो  पाता  है  इस  सेवा  की

 झा वृत्ति  को  बढ़ा  कर  दैनिक  कर  दिया  जाएगा  t

 जोधपुर  हवाई  हो  पर  एप्रन॑  तथा  टैक्सी
 ट्रैक  का  निर्माण  कार्य  लगभग  पूरा  हो  चुका
 है  i  मीनल  भजन  का  निर्माण  कार्य

 चालू  वित्तीय  वर्ष  के  दोरान  प्रारम्भ  हो
 जाने  की  भागा है  |

 Market  survey  in  france  for  export  of
 Diesel  Engines  and  Electronic  Appa-

 ratus

 5033,  SHRI  SHRIKISHAN  MODI;
 SHRI  ए  GANGADEB:
 SHRI  R,  V,  SWAMINATHAM:
 SHRI  9.  D.  DESAI:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  India  has  asked  France
 to  aseist  India  in  conducting  market
 surveys  in  France  for  export  of  diesel
 engines,  slectronic  apparatus  and  other
 tents;  and

 (®)  if  sa,  the  reaction  of  Freace
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 ‘THE  DEPUTY  MINISTER  IN  THE
 WINTSTRY  OF  COMMERCE  (SHRI

 weavers
 PRATAP  SINGH):

 a)  and  (b).  Yee,  Sir.  During  the
 ‘ndo-French  Economic  Commission's
 neeting  held  in  New  Delhi  from  the
 Ith  March  to  7th  March,  1975,  a  re-
 quest  was  made  for  assistance  in  the
 field  of  market  surveys  in  France.
 The  French  delegation  agreed  to  re-
 seive  two  Indian  experts  in  such  sec-
 tors  as  diesel  engines,  electronic  con-
 trolling  and  measuring  equipments
 ate,  The  final  choice  will  be  made
 after  a  preliminary  study.

 गई  विल्ली/दिल्ली  में  अपने  मकानों  में  रहने
 साले  सरकारी  कर्मचारियों  को  मकान

 किराया  भत्ता

 5954.  शो  टेक  क्या  पति  मो

 यह  बताने  की  कृपा  करेगे  कि  3

 (क)  कया  ऐसे  सरकारी  कर्मचारी  जो

 दिल्‍ली/नई  दिल्‍ली  में  अपने  (जज,  मकानों  में

 बहते  हैं  कौर  कोई  मकान  कर  एवं  सपत्ति  कर

 नहीं  देते.  सरकार  से  मकान  क्रिया  भत्ता
 लेने  के  हकदार  नहीं  हैं

 (ख)  क्या  राजपक्षे  उच्चतर  प्रौढ़

 विश्वास,  बदरपुर,  नई  दिल्‍ली  में  कई
 प्राध्यापक  ऐसे  हैं  जिनको  उक्त  सरकारी
 नियम  के  अनुसार  मकान  किराया  भत्ते  का

 भूगतान  नहीं  किया  जाना  जाहिए,  परन्तु
 जो  मकान  किराया  भत्ता  प्राप्त  कर  रहे  हूँ  q

 (ग)  यदि  हां,  तो  उनको  रह  भत्ता

 दिए  जाते  के  क्या  कारण  है;  घोर

 (घ)  सरकार  इस  सबंध  में  क्‍या

 गार्थ वाही  कर  रही  है  ?

 विस  धान्य  में  राज्य  मंत्री
 (भी  प्रश्न

 शुमार  मृतका)  :  (क)  जो  केन्द्रीय
 कमरी  नई  विल्ली/दिल्ली  में

 "समय  के  मे  न  में  रहता  है,  वह  मकान
 किराया  मूल्य  :  प्रायर  पर  मकाम
 जता  पाने का  हकदार  होता  हैं, लगू
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 भले  ही  वह  भवन  कर/सम्पत्ति  कर  देता  हो
 अथवा  नहीं  |

 (ख)  केवल  एक  ही  ऐसा  मामला  ध्यान
 में  आया  हैं  जहां  राजकीय  उच्चतर  माध्यमिक
 बरीड  विद्यालय,  बदरपुर  के  एक  प्राध्यापक  का,
 जिस  पर  झरने  श्वा  के  मकान  में  रहने  का
 ग्यारह  है,  कुछ  अवधिया  के  लिए  मकान
 किराया  भत्ता  दया  गया  था  HY

 (ग)  प्राध्यापक  को  मकान  किराये  भत्ते
 को  अदायगी  उसके  द्वारा  दिए  गए  मकान
 किराया  प्रमाण  पत्न,  के  आधार  पर  की  गई  थी;
 लेनी  इसके  सही  होने  के  बारे  में  विवाद
 है  {

 (घ)  मामले  की  जांच  पड़ताल  की
 जा  रही  है  शौर  यदि  यह  बात  सिद्ध  हो  जाती
 हैं  कि  यह  गलत  भुगतान  का  मामला  हैं  तो
 बसूली  करने  के  लिए  कार्यवाही  वी  जाएगी  ।

 Raids  to  unearth  Black  Money  in
 Bombay

 5955  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state

 (a)  whether  the  House  of  Shri  P  D,
 Mittal,  a  famous  builder  of  Bombay
 was  not  raided  under  ‘Operation  of
 Builders  Black  Money  and  Unearthing’
 in  1972-73;

 (b}  whether  Government  have  re«
 ceived  any  complaint  in  this  इच्टब्तपप
 and

 (c)  i¢  so,  what  action  has  been
 taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  The  house  of  Shri  P.  D.  Mittal

 was  not  searched  during  the  course  of
 searches  made  in  April,  973  in  some
 of  the  cases  of  “builders”  of  multi-
 storeyed  buildings  in  Bombay.

 (by)  Yea,  Siz.
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 (९)  The  complaint  is  being  enquir-
 ed  into  and  necessary  actibn,  as  cal-~
 led  for,  wily  be  taken,

 Raids  on  jocker  of  India  Safe  Deposits
 Ltd,  Caleutta

 5956.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  Central  Excise
 authorities  hag  recently  carried  out
 raids  on  the  India  Saf,  Deposita,  Ltd.,
 a  locker  company  of  Calcutta;

 (b)  if  80,  whether  investigations
 have  revealed  any  evidence  of  illegal
 hoarding  of  gold  and  black  money  in
 the  company's  lockers;

 (c)  whether  certain  leading  ‘jute  and
 tea  interests  are  among  the  clients  of
 the  company;  and

 (d)  further  action,  if  any,  taken  in
 the  matter?

 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Gold  Control  Officers  of  Calcutta
 and  Orissa  Collectorate  of  Central  Ex-
 cise  had  recently  searched  a  number
 of  lockers  of  India  Safe  Deposit  Vault
 Company  Ltd.,  e  Locker  Company  of
 Calcutta.

 (b)  Diamonds  and  precious  stones
 worth  Rs.  1734,00,000  approximately
 were  seized  for  suspected  violation  of
 Customs  Act.  Gold  and  gold  orna-
 ments  worth  over  Rs.  7,00,000  were
 seized  for  suspected  violation  of  Gold
 Control  Act.  Share  Certificates,  Bank
 Deposit  Receipts,  etc.  were  seized  for
 investigation  under  the  Income-tax
 Act,

 (९)  No  specific  evidence  of  involve-
 ment  of  leading  tea  and  jute  interests
 among  the  hirerg  of  the  lockers  was
 found.  However,  a  Director  of  the
 company  who  was  arrested  oD
 (27-2-1975  for  abetting  the  offence
 under  Gold  Control  Act,  ts  connected
 with  tea  Industry,

 locker  and  removing  its  contents
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 5057,.SHRI  8,  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  FIN-
 ANCE  be  pleased  to  state:

 (a)  the  amount  spent  during  1974
 75  and  that  proposeg  to  be  spent  for
 renovation  and  interior  decoration  of
 the  existing  head  office  building  of
 National  Insurance  Company  Lhnited,
 at  3,  Middleton  Street,  Calcutta-i0
 which  was  built  only  in  ‘1966;

 {b)  the  amount  spent  by  National
 Insurance  Company  Limited,  Calcutta
 to  fing  alternative  accommodation  for
 itg  erstwhile  unit,  Commercia]  Union,
 which  has  fis  own  building  at
 3,  Middleton  Street,  Caleutta-6;  and

 (९)  whet  action  Government  have
 taken  against  such  avoidable  oxpen-
 diture  incurred  by  a  public  sector
 company  in  disregard  to  the  public
 Policy  of  economy  and  credit  squeeze?

 THE  DEPUTY  MINISTER  IN  THE’
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGD:  (a)
 The  amount  spent  during  1974-76  and
 proposed  to  be  spent  is  Rs.  10,398  and
 Rs,  6,62,000  respectively.

 (b)  Rs.  ‘1,098,240  which  includes  ca-
 pital  expenditure  on  fans,  lghts,
 counters  etc.  amounting  to  Rs  72,0i2
 The  rent  is  Rs  40,925  p.m.

 (ce)  The  building  at  3,  Middleton
 Street,  Calcutta,  was  not  constructed
 in  1966.  However,  in  that  year,  the
 Commercial  Union  Assurance  pur-4
 chased  it  for  locating  their  Branch
 Office,  It  is  now  proposed  to  loctte
 National  Insurance  Company's  imtem
 grated  Head  Office  consisting  of  32
 erstwhile  foreign  and  Indien  insurers
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 The  Office  of  Unit:  Commercial
 Union  which  js  now  Division  No,  III
 of  the  Company  thas  been  shifted  to
 anothe:  premises  to  make  Head  Office
 of  National  Insurance  Company  Li-
 mited  and  this  has  resulted  in  certain
 unaveidable  additions  and  alterations,

 Government  are  advised  by  the
 General  Insurance  Corporation  that
 the  expenses  incurred  for  accommo-
 dating  the  Company’s  Head  Office  and
 divisional  office  are  reasonable.

 Relaxation  of  celling  on  manganese
 ore  exports

 5958,  SHRI  ARJUN  SETHI:  Will  the
 Minster  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  Government  have
 partially  relaxed  the  ceiling  on
 medium  and  high  grade  manganese
 ore  exports;  and

 (b)  if  so,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (bi  Some  relaxation  has  been
 made  in  the  export  of  high  grade
 manganese  or:  only  and  export  of
 additional  one  lakh  tonnes  of  high
 grade  mangaresc  ore  has  been  allow-
 ed.

 Enquiry  against  Chairman  of  M/s.
 Larsen  and  Touwbro  Ltd,

 5989.SHRI  ANANTRAOQ  PATIL:
 Will  the  Mimster  of  FINANCE  be
 pleased  to  state

 (a)  whether  the  investigations
 against  Chairman  of  Larsen  and
 Toubro  Limited  hag  been  completed:

 (b)  if  so,  the  result  of  the  inquiry;

 (ec)  whether  Government  are  aware
 that  his  term  came  to  an  end  cn  Sist
 March,  7975;  and

 (a)  ॥  so,  whether  Government  had
 taken,  necessary  steps  to  complete  the
 inquiry  in  timet
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  and  (b),  Investigations  by  the
 Income-tax  Department  in  the  case  of
 the  Chairman  of  M/s  Larsen  and
 Toubro  are  not  yet  complete.

 (c)  The  term  of  appointment  of  the
 Chairman  of  the  Company  expired  on
 31-3-1975,  Proposal  to  extend  the  term
 has  been  received  in  the  Department.
 of  Company  Affairs

 (d)  Enquiry  is  being  pursued  to  en-
 sure  its  early  completion

 Disposal  of  Imported  Chemicals  by
 &TC.

 5960.  SHRI  ANADI  CHARAN  DAS:
 SHRI  P.  GANGADEB:
 SHRI  D.  D.  DESAI:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:

 Will  the  Minister  of
 be  pleased  to  state:

 (a)  whether  the  State  Trading
 Corporation  is  planning  a  shift  {n  its
 commercial  policy  on  the  disposal  of
 imported  chemicals;  and

 (b)  if  so,  the  broad  features  thereof
 with  reasons  therefor?

 COMMERCE

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  There  is  no  shift  in  the
 commercial  policy  of  the  STC  in  re-
 gard  to  the  disposal  of  imported  che-
 micals  However  where  the  stocks
 were  not  being  hfted  due  to  shortfall
 in  international  prices  of  some  of
 these  materials  a  downward  revision
 of  prices  has  beer  carried

 Assistance  from  World  Bank  for
 Agricultural  and  Rural  Development

 §96.SHRI  SHANKERRAQ  SA-
 VANT:  Will  the  Minister  of  FIN-
 ANCE  be  vleased  to  state:

 (a)  whether  the  World  Bank  has
 decided  to  double  its  aid  for  agricul-
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 tura]  and  rural  development  in  deve-
 loping  countries;

 (b)  if  so,  what  will  be  its  impact
 upon  our  Fifth  Bien,

 (c)  what  ald  are  we  getting  cur-
 rently  from  the  World  Bank  for  this
 purpose;  and

 (a)  what  are  the  conditions  of  the
 repayment  of  this  aid?

 THE  MINISTER  OF  FINANCE
 (SHRI  0,  SUBRAMANIAM):  (a)  Yes,
 Sir.

 (b)  and  (c).  Currently  nearly  40
 per  cent  of  the  total  aid  from  the
 Wor'd  Bank  Grcup  is  for  the  projects
 connected  with  increasing  agricultural
 production  and  similar  assistance  is
 likely  to  be  forthcoming  in  the  near
 future.

 (a)  IBRD  loans  carry  rate  of  inter-
 est  of  8  4  per  cent  per  annum  and  are
 repayable  over  a  perind  of  25  to  30
 years  with  a  grace  period  o*  5  to  0
 years.  IDA  credits,  on  the  cther
 hand,  are  repayable  over  5)  years,
 including  a  grace  period  of  0  ‘ears,
 and  carry  no  interest,  but  anlv  a
 service  charge  of  3/4  of  one  per  cent
 per  annum,  to  meet  its  administrative
 cost.

 Number  of  employees  in  Indian
 Airlines

 §962.SHRI  PRIYA  RANJAN  DAS
 WUNSI:  Will  the  Minister  of  TOUR-
 SM  AND  CIVIL  AVIATION  be  pleas
 ‘d  to  state-

 (a)  the  number  of  commercial  pilots,
 .teward  and  air  hostesses  and  regular
 employees  on  the  strength  of  Indian
 Airlines  who  are  not  considered  as
 offidtrs  of  Indian  Airlines  during  the
 strike  périod;

 (४)  the  number  of  officers  in  Indian
 ‘Airlines  during  sttike  period:

 grength  of  aircraft
 {
 i

 fleet  af  Alrlings  ang  the

 §  day!
 undlertaken  per
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 (a)  the  mumber  of  pilots,  air  ‘hos
 teases,  steward  and  other  employees,
 including  the  officers  now  in  Indian
 Airlines?

 THE  MINISTER  OF  ‘TOURISM
 AND  CIVIL  AVIATION  <SHRI  RAJ
 BAHADUR):  (a)  The  strength  of
 Commercial  Pilots,  Cabin  Crew  (Ste
 wards  and  Air  Hostesses)  and  other
 reguiar  emp  oyeer  (excluding  Officers)
 in  Indian  Airlines  on  90-11-73  was  as
 under:—

 (a,  Commercial  Pilots  नि  437

 (b)  Cabin  Crew  (Stewards
 Rin  Hotere)  A  437

 (c)  Other  regular  employees  13,564
 @)  Securty  Staff  457

 TOorTaL  14,869,
 The  lock-out  was  declared  in  Indian

 Airlines  on  24-11-73

 (b)  103.  a

 (९)  The  present  Operating  Fleet  of
 the  Corporation  is  as  follows:

 Boeing  737200  TO

 Caravelle  6+3  on
 drv  lease:

 है 2  न  9

 HS—~748  .  75

 Viscount  हे  2

 The  average  number  of  services  ope.
 rated  by  Indian  Airlines  is  256  per

 day.  नि

 (ad)  33279  as  on  28-2-i975.

 Decline  के  popularity  of  Indian  Tea  ta
 Worta  Markets

 8963.SHRI  BANAMALI  BABU:
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 (a)  whether  the  sale  and  popularity
 of  Indian  tea  is  receding  behind  in  the
 world  markets;

 tb)  the  details  indicsting  trend  of
 tea  exports  to  varlouy  countries  of  the
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 world  during  the  last  three  years,
 year-wise  and  country-wise;

 2
 whether  Government  propose  to

 bark  upon  an  ambitious  project  tor
 promotion  of  tea  in  foreign  markets;
 anid

 (d)  if  so,  the  amount  earmarked  for
 the  Purpose  and  whether  it  will  be
 used  for  tapping  new  markets  or
 wooing  back  the  old  markets?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  No,  Sir  Export  of  tea  from  India
 duting  January-October,  974  was
 185.39  m.  kgs.  valued  at  Rs.  38.25

 _cfores  compared  to  44.32  he  kgs  va-
 Jued  at  Rs.  0.47  crores  dimming  =  the
 same  period  of  1973.

 (b)  A  statement  is  laid  on  the  Ta-
 ble  of  the  House  [Placeq  in  Library.
 See  No,  LT-84]2/75}

 (९)  Export  Promotion  in  Tea  is  be-
 ing  constantly  kept  under  review  so
 that  changes  found  suitable  could  be
 adopted  on  such  review

 (d)  A  provimon  of  Rs.  65.7]  lakhs
 has  been  mude  in  1975-76.  Budget  for
 Tea  Promotion  outside  India  which
 will  intr-clia  include  expenditure  on
 generic  promotion,  uninationa]  promo-
 tion,  promotion  of  special  packs  of
 india  tea  with  the  cooperation  of  the
 local  blenders/packers,  delegations
 for  market  study  and  exploring  new
 markets,  trade  delegations  etc.

 Service  Rales  fer  OMeers  and  Staff  of
 LT.D.Cc.

 6964,8HRI  RAMAVATAR  SHAS-
 TRI:

 SHRI  VIRBHADRA  SINGH.

 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to
 state:

 arte
 whether  it  Is  a  fact  that  Board

 of
 a
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 Wag  informed  that  these  rules  had
 been  brought  wte  force;

 (b)  af  so,  from  which  date  these
 ruleg  have  been  given  effect  to;  and

 (९)  whether  any  notification  has  been
 issued  Or  circulated  to  the  members  of
 staff  and  uf  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SUREN-
 CRA  PAL  SINGH)  (a)  ana  (L)
 The  staf¥  regulations,  including  ser-
 vice  rules,  for  the  empioyees  of  India
 Tourism  Development  Corporation
 were  approved  by  the  management  of
 the  Corporation  on  3ist  August,  1973.
 The  Committee  on  Public  Undertak-
 ings  was  informed  that  these  rules
 were  being  followed  in  the  India
 Tourism  Development  Corporation
 even  prior  to  973  though  they  were
 formally  written  down,  compiled  and
 put  together  only  in  973

 (९)  Draft  Stending  Orders  covering
 the  conditions  of  service  of  workmen
 under  the  Industrial  Emplevment
 {Standing  Orders)  Act,  I946  have
 been  filed  with  the  Certifying  Autho-
 rity,  Delhi.  These  will  be  notified’
 circulated  to  the  members  of  the  staff
 after  certification  by  Certifying  Au-
 thority

 कंट्रोलर  ore  डिफेंस  एकाउन्ट्स  के  कार्यालयों
 में  पदोन्नतियों  और  तबादले

 5965.  थी  जनेंद्र  मि :  क्या
 विश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  इस  बात  की
 जानकारी  है  कि  कंट्रोलर  साफ  डिफेंस

 एक्राउन्ट्स  के  कार्यालयों  में  जो  पदोन्नति
 घौर  तबादले  हो  रहे  हैं  उनके  पीछे  राजनैतिक
 कारण  हैं  ;  भौर

 (ख)  यदि  हु,  तो  इसको  रोकने  के
 लिया  सरकार  द्वारा  क्या  कार्यवाही  की  जा

 रही  है?
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 विश  अंदाज़4  में  राज्य  मंत्री  (भी  प्रणव

 कुमार  सुरजी)  (क)  सरकार  के
 पास  कोई  जानकारी  नहीं  है  जिससे  यह
 विश्वास  किया  जा  सके  कि  रक्षा  लेखा  सिर-
 ललको के  कार्यालयों  में  हुई  पदोन्नतियों  भौर
 तबादलों  के  पीछे  कोई  राजनैतिक  कारण

 है  1

 ~  (खा)  प्रश्न  नहीं  उठता  t

 Re-Clasification  of  Cloth

 5968.  DR.  LAXMINARAIN  PAN-
 DEYA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  the  qualities  of  cloth
 are  proposed  to  be  re-classified;  and

 (b)  whether  powerloom  cloth  is
 also  likely  to  become  excisable  as  u
 result  of  the  proposed  classification?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISWANATH  PRATAP  SINGH):
 (a)  The  question  of  revision  of  the
 existing  classification  of  mill-made
 cloth  ig  proposed  to  be  discussed  in
 the  meeting  of  the  Cotton  Textiles
 Consultative  Board  on  परत.  April,
 ‘1975.

 (9)  Doeg  not  arise.

 Fereign  hoidings  in  Hindusian  Lever
 Lita.

 ‘5067.  SHRI  S.  M.  BANERJEE:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  equity  holdings  of
 Unilever  London  in  Hindustan  Lever
 Lamited  ig  85  per  cent;

 (b)  whether  the  whole  of  this
 equity  amount  has  come  ou;  of  the
 cummulative  profits  over  the  years
 from  our  country;

 (९)  whether  the  grant  of  C.O.B.
 licence  in  the  above  context  to  Hin-
 dustan  Lever  Limited  means  permis-
 sion  for  further  continuous  exploita-
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 tion  of  our  gullible  consumer,  in  the
 country;  and

 (d)  Uf  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  MINISTER  OF  FINANCE

 SHRI
 C.  SUBRAMANIAM):  (a)  Yes,

 (b)  No,  Sir.

 (९)  and  (d).  The  application  of
 Hindustan  Lever  Limited  under  Bec-
 tion  29(2)  (a)  of  the  Foreign  Ex-
 change  Regulation  Act,  973  for  per-
 mission  to  continue  to  carry  on  ite
 existing  activities  is  under  examina-
 tion.

 Export  of  Basmati  Rice

 5968.  SHRI  P.  VENKATASUB-
 BAIAH:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Basmati  rice  has
 emergeg  as  ,  major  export  earner  for
 the  country;

 (b)  af  so,  the  figures  of  export
 during  the  current  year  as  compared
 to  the  corresponding  period  last  year;
 and

 (c)  the  steps  envisaged  to  keep  up
 these  exports?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISWANATH  PRATAP  SINGH):
 (a)  Not  yet,  Sir.

 (9)  The  export  of  Basmati  Rice
 during  the  last  two  years  hag  been
 as  under:—

 Quantity  (T)  Value
 Rs.  in  lakh

 ‘1973-74  748623  668-18

 1974-75*  26234  4332°08

 *(April-Nov.  14).
 fo)  As  incentive  for  incressing

 production,  more  attractive  price  is
 being  paid  to  the  growers  for  bagnath
 paddy,  A  proposal  to  encourage  oon
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 tract  cultivation  for  increasing  pro-
 duction  in  selected  areas  in  Bihar,

 द्

 Rajasthan  and  U.P.  beside  Pun-
 +  Mab  and  Haryana,  fs  under  consulta-
 "tion  with  different  bodies.

 Increase  In  export  of  Mill  Made
 Cotton  Textiles

 5969  SHRI  R  S  PANDEY  Will
 the  Mmister  of  COMMERCE  ४
 pleased  to  state:

 (a)  whether  export  of  mill  made
 cotton  textiles  hag  imcreaced  by  about
 50  per  cent  durm,  1974,  ang

 (b)  at  so  the  reasons  therefor  des-
 pite  its  shortage  in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISWANATH  PRATAP  SINGH):
 (व)  During  the  year  ‘1974,  exports  of
 eotton  textiles  increased  by  about  45
 per  cent  in  terms  of  value  over  those
 in  1973  However,  the  quantity  of
 exports  fell  from  6309  mulion  sq
 meters  in  975  to  4676  “nlhon  sq
 meters  during  1974,

 (b)  Does  not  arise

 Coconut  Based  Industries  in  Kerala

 5970  SHRI  VAYALAR  RAVI  Will
 the  Minister  of  COMMERCE  be
 pleased  to  tate’

 (a)  whether  the  Experts  of  the  Asian
 Coconut  Community  has  suggested
 that  ao  feasbilitv  study  should  be
 made  m  Kerala  for  the  starting  of  a
 thain  of  cononut  based  industiie,  m
 that  State,  and

 (9)  if  so,  the  facts  thereof,  and

 (९)  the  actions  taken  m  the  matter”

 THE  DEPUTY  MINISTER  IN  THE
 :  MINISTRY  OF  COMMERCE  (SHRI
 VISWANATH  PRATAP  SINGH):
 (a)  to  (७),  The  Industrial  Economist

 ,  Of  the  Asian  Caconut  Community  who
 visited  India  last  year  in  his  Report
 has  recommended  for  the  Government
 of  India  to  consider  requesting  UNDP/
 DWNIDO  assistance  to  conduct  feasl-
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 bility  study,  on  the  establishment  of
 an  integrated  coconut  processing  com-
 plex  in  the  Sate  of  Kerala.  This  study
 will  also  cover  modernization  of  coir
 vlocessing  industry  and  its  effects  on
 Socio-Economic  problems.  In  order
 to  implement  this  recommendation  a
 draft  Project  proposal  hag  been  pre-
 pared  und  is  under  consideration.

 Cess  on  production  of  Virginia  Tobacco

 5971  SHRI  ७  Y  KRISHNAN:  Will
 the  Miniter  of  COMMERCE  be  pleas-
 ed  to  gtate

 da)  whether  there  is  any  proposal
 under  the  consideration  of  Govern-
 ment  that  a  ce+,  should  be  levied  on
 th,  entue  production  of  virginia
 tubatco  and  on  cxpourts  of  all  types  of
 tubacco  to  finance  the  proposed  tobac-
 co  beard,  and

 (b)  if  so  t
 of’

 TLE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 (a)  Yes,  Sir

 (bi  The  Tebacco  Cesg  Bill,  3975  as
 introduced  m  the  Lok  Sabha  on  7th
 March,  ‘1975,  seeks  to  provide  for  levy
 by  way  of  Cess

 om)  a  duty  of  eacise  at  the  rate
 of  one  paisa  kilogram  on
 Virginia  Tobacco  which  a
 produceg  in  Indig  and  sold  at
 any  registered  auction  plat-
 form

 fu)  a  dutv  of  customs  at  such
 rate  not  eaceeding  one  per
 cent  ad  valcrtem  as  the  Cen-
 tial  Government  may  specify
 on  all  tonecco  which  is  ex-
 ported

 fu.ent  fcatulcs  there-

 Arrest  of  Tobacco  Smugglers

 5972  SHRI  MAHADEEPAK  SINGH
 SHAKYA:  Wul  the  Minister  of  FIN-
 ANCE  be  pleased  to  state-

 (a)  whether  Government  have  fail-
 ed  in  apprehending  the  tobacco  amug-
 glers;  and
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 tb)  if  80,  the  teasons  therefor; rr
 (९)  the  mumber  of  such  emugglers

 arrested  during  the  last  year;  and

 (a)  the  facts  of  sucn  eases  detected
 fh  Etah  districy  of  Uttar  Pradesh
 during  1973-747

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  No,  Sir,

 (b)  In  view  of  (a)  above,  the  ques-
 tion  does  not  azise

 (c)  Forty  four

 (d)  Twelve  cases  of  smuggling  were
 booked  in  Etah  district  during  1973~
 74,  Out  of  those:

 (i)  in  3  cases  902  kg  of  unmanu-
 factured  tobacco  was  being
 despatched  as  manufactured
 tobacco,

 (i)  m  3  cases,  8580  kg  of  tobacco
 was  being  transported  on
 time-barred  permifs  or  dupli-
 cate  consignments  were  being
 transported;

 (ii)  in  6  cases,  743  kg.  of  tobacco
 was  seized  on  account  of  being
 transported  without  any  per-
 mit

 Findings  of  Study  Team  on  Production
 in  the  Textile  Industry

 §973  SHRI  BHOGENDRA  JHA:
 SHRIMATI  ROZA  DESH-

 PANDE,

 Will  the  Minister  of  COMMERCE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarreg  Question  No  5098,  on
 the  80  December,  974  regarding
 judgment  of  Supreme  Court  on  take-
 over  of  sick  textile  mills  and  state:

 {a)  results  of  the  findings  of  the
 study  team  headed  by  the  Textile

 regarding  cut  back  in
 production  in  the  textile  industry  and
 reaction  of  Government  thereon;  and

 (४)  12.  total  capacity  of  production
 of  the  private  textile  mills  and  of  the
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 mills  run  by  the  Textile
 para

 ont
 ang  the  actual  monthly  on
 during  the  last  one  year  and  the
 steps  taken  to  ensure  full  rated  pro-
 duction?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  The  report  of  the  study  team  is
 stil]  awaited.

 (b)  At  the  end  of  December,  1974,
 the  total  installeq  capacity  of  the
 cotton  textile  mill  industry  waa  ‘18,83
 millon  spindles  and  208  lakh  looms.
 The  total  mstalled  capacity  of  203
 mill,  under  the  National  Textile  Cor-
 poration  ig  295  million  spindles  and
 45,725  looms.

 A  statement  showing  the  monthly
 production  of  the  cotton  textile  indus~
 try,  as  a  whole,  during  7974  js  attach-
 ed  as  Annexure  Out  of  the  total
 production  shown  therem,  mullg  under
 the  National  Textile  Corporation  pro-
 duced  796  million  metres  of  cotton
 cloth  and  453  million  kgs  of  cottan
 yarn

 In  order  to  augment  the  production
 of  mills  under  the  National  Textile
 Corporation,  modernisation  program-
 mes  have  been  worked  out  in  respect
 of  87  mills  involving  an  outlay  of
 about  Rs  54  crores.

 Statement

 Srarement  कुफिस्काइगा  the  proJuct  on  figures
 of  cotton  cloth  ond  cotton  yarn  dunng
 the  year  7974

 ‘

 Corton  cloth
 Coppers  psn fTa  Milhon  Metros)  (in  Million

 Kgs.)

 Jenuaty  OTE  9  277  784  77  453
 February  7994  307  g2i  67  985
 March  1974  349  727  86.792
 Aprl  1974,  355  670  86  270
 May  3974  ny  १78  84  929

 i
 १६  ॥/  |  or6

 age ‘ly,  1974  4०0  306
 |

 77737 e  va  *
 October  7974

 हू

 न
 ..

 beat  red
 Movember,  1974  ts  Fy
 December  7974  Ia  390

 Trot  49S  608TH  hon
 i  4atS.  600  a9g%.  284
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 Fall  in  price  of  Cotten

 ‘5074.  BHRI  MADHU  LIMAYE:  Will
 ,  the  Minister  of  COMMERCE  be  pleas-

 ed  to  state:
 (a)  whether  there  had  been  a  pre-

 capitate  fall  in  the  prices  of  different
 varieties  of  cotton  in  November  and
 December,  1974;

 (b)  the  total  purchases  made  by  the
 Cotton  Corporation  of  India  ang  other
 Governmental  agencies,

 (९)  whether  these  purchases  had
 any  impact  on  tie  prices  of  raw  cot-
 ton;  नि

 (a)  whether  the  .:ncome  transfers
 from  the  farm  sector  to  the  organised
 industrial  sector  caused  by  a  sharp
 fal]  in  cotton  prices  will  not  adversely
 affect  production  next  year;  and

 (९)  if  so,  the  steps  the  Government
 propose  to  take  to  re-assure  the  cot-
 ton  growers  in  this  regard”

 THE  DEPUTY  MINISTER  IN  १
 MINISTRY  OF  COULMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  As  compared  to  September,  974
 level  of  prices,  the  decline  in  prices
 in  November  and  December,  1974  is
 of  the  order  of  Rs  1,200  to  Rs,  2,100
 per  candy.  However,  the  prices  which
 prevailed  in  Novemier  and  December,
 974  were  higher  than  the  prices  dur-
 ing  the  corresponding  months  of  1973,

 (9)  The  Cotton  Corporation  has
 purchased  about  6.300  bales  and  the
 Maharashtra  State  Cooperative  Mar-
 keting  Federation  has  purchased  about
 i2  lakh  bales  so  far

 (९)  Yes,  Sir  to  a  limited  extent.

 (d)  The  fall  in  prices  of  cotton  dur-
 ing  Novernber  and  December,  974
 may  not  in  any  way  influence  the
 cotton  production  next  year  as  the
 prevailing  prices  during  these  months
 were  higher  than  those  of  the  corres-
 ponding  period  in  the  previeus  year.

 (e)  Stock  restrictions  on  milly  have
 been  further  relaxed  with  effect  from
 I8th  December,  974  80  that  mills
 could  enter  the  market  to  replenish
 their  stocks  upto  3  to  4  l/2  months

 Recently  in  February,
 १  '  .  ‘a  cotton  having  @
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 staple  length  of  1-1/8”  and  above
 have  been  exempted  from  the  stock
 limits  These  steps  are  intended  to
 increase  the  deMang  for  cotten  and
 fetch  better  prices  to  the  growers.

 Irregularities  by  M/s.  Tata  Mills  Ltd.

 5975  SHRI  SAT  PAL  KAPUR;  Will
 the  Viunister  of  COMMERCE  be  pleas-
 ed  to  state-

 (a)  the  mumber  and  nature  of
 var.oug  irregularities  conrmitted  by
 M/s  Tata  Muls  Limited  during  the
 last  three  years;  ang

 (b)  the  action  take,  by  Govern-
 ment  against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  §a)
 The  mill  had  packed  five  ales  of
 printed  shirting  in  non-standara  bales
 in  contravention  ot  Clause  21  of  the
 Cotton  Textiles  (Control)  Order,  1948.

 (o;  The  mills  were  directed  to
 open  the  vales  ani  pack  the  cloth  m
 stundard  bales  netore  clearame

 Dual  Pricing  Policy  for  Essential
 Commodities

 5976.DR.  H  P,  SHARMA  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  Prime  Mumuster
 while  addressing  a  meeting  of  the
 bus  nesg  community  organiseg  by  the
 Indian  Merchants’  Chamber  at  Bombay
 on  December  38909  1974,  made  it  clear
 that  the  recent  suggestion  of  the  busi-
 ness  community  for  a  dual  pricing
 policy  was  not  acceptable  to  Govern-
 ment  unless  a  part  of  production  was
 made  available  for  essential  purposes
 and  to  vulnerable  sections  at  prices-
 subsidised  by  the  free  sale  of  the
 remainder;

 (b)  if  so,  the  precise  policy  af  Gov-
 ernment  in  this  regard;  and

 (e)  for  which  category  of  items
 such  dual  pricing  policy  is  proposed
 to  be  adopted  by  Government  on  the
 saiq  condition?
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 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  In
 the  course  of  her  speech  at  the  meet-
 ing  organised  by  the  Indian  Mer-
 chants)  Chamber  at  Bombay  on
 December  28,  1974,  the  Prime  Minister
 ‘had  inter  alia,  stafed  that  a  dual  pric-
 ing  policy  would  be  justifiable  if  a
 certain  proportion  of  production  is
 made  available  for  essential  purposes
 and  for  vulnerable  sections  at  prices
 which  would  be  subsidised  by  the  free
 Sale  of  the  rest  of  production.

 (b)  As  indicated  in  reply  to  starred
 Question  No,  445  on  2i.3  1975,  Gov-

 ‘ernment  feel  that  a  dual  pricing  policy
 may  sometimes  he  in  the  mterest  ot
 both  consumers  and  producers  as  it
 enables  the  former  to  obtam  a  subs-
 tantial  pert  of  their  essential  require-
 ments  at  relatively  low  prices,  while
 any  losses  incurred  by  the  later  in  tes-
 pect  of  low-priced  supniies  can  be
 made  good  through  sales  effected  in
 the  open  market,

 ic)  Matters  regarding  identification
 of  essential  consumer  items,  end  re-
 lated  issues  such  as  pricing  and  distri-
 bution  policy,  are  under  examination
 in  the  concerned  Department  of  the
 Ministry  uf  Industry  and  Cini)  Sup-
 plies,

 Society  for  interest  free  loang  to
 Entrepreneurs

 5977.  SHRI  K.  LAKKAPPA;:
 SHRI  SUKHDEO  PRASAD

 VERMA:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  a  new  society  hag  been
 wet  up  by  Government  recently  which
 will  provide  interest  free  loans  to
 entrepreneurs  and  technologists  for
 establishing  medium-sized  industrial
 units;  and

 (b)  if  80,  the  composition  of  the
 society  and  other  broad  features?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRI-
 MATI  SUSHILA  ROHATGI):  (a)  and
 b),  The  Industrial  Finance  Corpora-
 tion  of  India  has  established  the  ‘Risk
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 Capital  Foundation’  which  was
 registered  as  a  Society  under  the
 Societies  Registration  Act,  1860,  om
 the  22nd  January,  1978.  The  Founda.
 tion  will  have  a  Board  of  ‘Trusttees
 and  the  first  Board  of  Trustees
 will  inclu  le  a  Chairman,  the
 Charman  and  the  General  Manager

 of  the  Corporution  (ex-officio  mem-
 bers)  two  Directors  of  the  Industrial
 Finance  Corpuration,  two  persons  to
 be  nommated  by  the  Boarg  of  the
 Corporation  representing  Industry,
 Finance,  Banking,  Technical  Institu-
 tions,  bodies  and  undertakings  and  the
 representatives  of  other  financial
 institutions  including  the  Kreditans-
 talt  (KFW)  who  support  the  Founda-
 tion.

 The  activities  of  the  Foundution
 would  start  abt  its  Board  ci  Trustees
 have  tormulated  ruics  and  regulations
 ecovening  its  operatic:  The  Founda.
 tron  has  since  been  maigurated  on  the
 l0th  March,  l975

 The  main  objective  of  the  Founda.
 tion  would  be  tr  provide  assistance  to
 new  entrepreneurs  and  technologists
 for  promoting  industrial  projects  by
 giving  loans  and  advances  free  of
 interests  or  at  nominal  rate  of  interest
 to  enable  them  to  provide  their  con-
 tribution  to  equity  capital  of  the  pro-
 jects  which  have  been  sanctioned  fin-
 ancial  assistance  by  the  Corporation
 and/or  the  other  all-India  financial
 institutions.

 Imporg  of  Fertilizers

 5978.  SHRI  HAT  SINGH,  Will  the
 Miniter  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  have  de-
 cided  to  canalise  the  entire  import  of
 fertilizers  in  the  country  through  a
 single  agency;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  The  question  of  entrusting
 the  entire  import  of  fertilizers  to  8
 single  agency  fs  engaging  the  attert-
 tion  of  the  Government,
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 ॥/  Bank  Study  to  Domestic
 Resources  for  Oil  Exploration

 8979,  SHRI  MOHINDER  SINGH
 GILL:  Will  the  Minister  of  FINANCE
 be  pleaged  to  state:

 (a)  whether  World  Bank  study  on
 domestic  resources  for  oil  explora-
 tlon  has  suggested  foreign  collabora-
 tion  and  a  better  role  to  be  played  by
 the  Oil  India  Limiteg  also  for  onshore
 activities;  and

 {b)  if  so,  what  is  his  reaction  to
 these  suggestions  especially  towards
 giving  a  comparatively  better  role  to
 Ol  India  Limited?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 (b).  There  is  nu  proposal  to  enter  into
 foreign  collaboration  for  onshore  ex-
 Ploration  ag  such  and  =  nor  is  there
 any  proposal  to  assign  additional  areas
 to  Oil  Indiu  Limited  for  oil  explora-
 tion  for  the  time  being.

 World  Bank  Study  o,  Energy  Sector
 of  India

 5980  SHRI  P  M.  MEHTA:
 SHR]  VARKEY  GEORGE:
 SHRI  Y  ESWARA  REDDY:
 SHRI  R  V  SWAMINA-

 THAN:
 Will  the  Ministe,  if  FINANCE  he

 pleased  to  state-
 (a)  whether  World  Bank  study  on

 the  energy  sector  of  India  has  propos-
 ed  foreign  help  in  oil  projects.

 (b)  whether  in  proposing  foreign
 collaboration  in  onshore  and  Bombay
 High  Programmes,  the  study  says  that
 this  will  be  desirable  in  view  of  the
 large  foreign  exchange  requirements
 and  because  of  the  urgency  to  increase
 the  nation’s  oi]  production:

 (e)  if  so,  whether  Government
 have  examined  the  study  report  of
 the  World  Bank;  and

 (d)  when  the  final  decision  is  likely
 to  be  taken?

 THE  MINISTER  OF  FINANCE
 (SHRI  0.  SUBRAMANIAM):  (a)  to

 (4),  It  is  the  policy  of  the  Government
 to  intensify  both  onshore  and  offshore

 afi  tes.
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 oil  exploration  programmes  with  a
 view  to  achieve  self-sufficiency  in
 the  quirkest  possible  time.  While  it
 igs  the  objective  of  the  Government
 to  develop  indigenous  capatilities  for
 fabrication  and  erection  of  production
 platform,  construction  of  pipelines  and
 other  sul-sea  structures,  it  is  proposed
 to  expedite  exploration’  production
 effort  in  the  offshore  areas  by  hiring
 to  the  extent  necessary  the  best  avail.
 able  engineering  and  consultancy
 services  world-wide.  While  the  ONGC
 is  carrying  out  exploration  operations
 in  Bombay  High  offshore  on  its  own,
 the  Bengal  and  Kutch  offshore  basins
 have  been  contracted  to  two  foreign
 firms  with  a  view  to  expedite  offshore
 exploration  efforts.

 Dilution  of  foreign  shareholdings  in
 Macnelll  and  Barry  Limited

 Calcutta

 598]  SHRI  ANADI  CHARAN  DAS:
 Wil  the  Muimster  of  FINANCE  te
 pleased  to  state:

 (a)  the  steps  taken  for  dilution  of
 foreten  shareholdings,  other  than  any
 Merger  or  amalgamation  in  the  Mac-
 neil}  and  Barry  Limited,  Calcutta;

 (b)  whether  the  foreign  sharehol-
 derg  are  stil]  controlling  the  affairs  of
 the  said  company;  ang

 (c)  the  total  number  of  paid  up
 shares  being  held  by  such  foreigners
 ang  nameg  and  particulars  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  to  4ch  The  mformstion  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Pakisiani  Dhow  caught  by  Customs
 near  Bombay

 5982.  SHRI  ARVIND  M.  PATEL:
 SHRI  VEKARIA:

 Will  the  Minister  of  FINANCE  १8
 pleased  to  state:

 (a)  whether  a  Pakistani  dhow  was
 caught  by  the  Custom  authorities
 near  Bombay  coast  recently;
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 (b)  if  so,  the  details  of  the  items
 seized  from  that  boat;  and

 (c)  the  number  of  persons  arrested?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  Although  several  mechanised
 crafts  have  been  seized  near  the  Bom-
 bay  coast  by  Customs  authorities
 during  the  course  of  anti-smuggling
 operations,  none  of  the  crafts  seized.
 since  1-1-15,  has  been  found  to  be  of
 Pakistani  origin.

 (b>  and  (eo),  Does  not  arise  in  view
 of  the  above.

 Permission  to  Indianise  capital  of
 India  Tobacco  and  Vazir  Sultan

 5983.  SHRI  SOMCHAND  SOLAN-
 KI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 fa)  the  terms  ang  conditiong  subject
 to  which  India  Tobacco  (ITC)  and
 Vazir  Sultan  have  been  given  per-
 mission  to  Indianise  part  of  their
 capital;

 (b)  whether  ITC  and  VST  have  of-
 fered  shares  to  the  Indiay  public  at
 fancy  rate  of  premium:  if  80,  at  what
 rates;

 (९)  whether  ITC's  share  capital  in-
 cludes  shares  worth  Rs.  490  lakhs
 issued  to  foreign  companies  for  use
 of  trade  marks  and  biand  names;
 ang

 (d)  whether  Government  propose
 to  stop  remittances  of  dividends  in
 foraign  exchange  on  the  above  shares
 under  Foreign  Exchange  Regulation
 Act,  on  a  time-boung  programme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE:  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  The  terms  and  conditions  subject
 to  which  India  Tobacco  Company

 Limited  and  Varir  Sultan  Tobacnd
 Company  Limited  have  been  given
 permission  to  Indianise  part  of  their
 capital  are  as  follows:—~

 (I)  28,04,775  equity  shares  of  Re.  10
 each  held  by  the  foreign  share.
 holders  of  the  company  shall  be
 sold  to  Indian  public  to  ring
 down  the  foreign  holdings  from
 748  per  cent  to  60  per  cent  at
 par.  The  sale  proceeds,  after
 the  payment  of  Capital  Gains
 Tax,  if  any,  will  be  allowed  to
 be  repatriated  in  7  equal
 annual  instalments.  Interest
 earned  on  outstanding  sale
 proceeds  less  incume  tax  thereon
 will  be  allowed  to  be  repatria-
 tion.

 (mu)  The  proposed  28.04,775  shares  to
 be  disinvested  will  be  distri-
 buted  as  under  :-—

 No.  of
 shares.

 (i)  LIC  and  UTI  T$B:904

 (n)  To  the  exiting  Indian
 shareholders  of  the  India
 Tobacco  Cnom-any  as
 Rights  in  the  ratio  of  16  b  "  af  *  t

 (iii)  To  Publi.  1,00,000,

 (iv)  To  employees  of  the  Cum-
 any  including  the
 iTect  ors;  2,00,000°

 1९१4  For  private  placemem  t¢
 Others  §0,000

 a  —
 ToTaL  28045775 ———  ee

 Vazir  Sultan  Tobacco  Co.  Limiteg

 Issue  of  17,70,000  equity  shares  of
 Rs.  0  each  to  the  Indian  nationals
 only  at  a  premium  of  Rs.  6  per  share
 to  bring  down  the  foreign  holdizigs
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 from  65.6]  per  cent  to  36.45  per  cent
 the  details  of  which  are  as  under:—

 No.  of
 shares.

 (r)  Rightsissuetothe  existing
 sharcholders  (Indians  only
 inthe  ratio  ofr:  4  T373;940

 (2)  To  the  employees  of  the
 Company  subject  to  the
 limitthat  no  employee  in-
 cluding  the  Directors  will
 be  alloted  more  than  200
 shares  on  aralional  basis  §0,000

 3)  To  pablic  through  prospee-
 tus  :  155485060

 Tortau  I7370;000

 The  public  issue  shall  not  be  made
 unless  satisfactory  underwriting
 arrangements  for  at  least  50  per  cent
 of  the  issue  are  made.  The  share
 money  of  Rs.  6  per  share’  shall  be
 fully  called  up  within  one  year  from
 the  date  of  approval.

 (b)  ITC  have  offered  shares  to  the
 Indian  public  at  par,  ie,  Rs.  i0  per
 share  and  VST  have  offered  shares  of
 Rs.  0  each  to  the  Indian  public  at
 Rs.  6  per  share  i.e.  including  a  pre-
 mium  of  Rs.  6  per  share.

 (0)  No,  Sir,

 {d)  Does  not  arise.

 Raids  by  Income-tax  Authorities

 5984.  PROF.  NASAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  plensec  to  state:

 (a)  the  number  of  raids  conducted
 by  the  Income-tax  Authorities  for
 seizing  the  unaccounted  stocks  of
 various  types  during  the  current  finan.
 cial  year,  State-wise;

 (b)  a  brief  account  of  the  raids,  in
 which  stocks  worth  over  Rs.  5  lakhs
 were  involved,  State-wise;  and

 (९)  the  nameg  of  the  parties  on
 whom  raids  were  conducted?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
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 (a)  Statistics  about  searches  are  main-
 tained  by  Commissioner  of  Income  tax
 charge-wise  and  not  State  wise.  The
 total  mumber  of  search  and  seizure
 operaticns  made  curing  the  financial
 year  i974-75  (upto  28.2.1975)  Com-
 missioner  of  Incomne-tax  chargewise  is
 given  in  the  statement  annexed.
 Separate  statistics  regarding  cases
 involving  seizure  of  unaccounted
 stocks  are  not  kept.

 (b)  and  {c).  Because  of  the  very
 Jarge  number  of  searches  involved  it
 would  involve  considerable  time  and
 labour  to  collect  cata  about  individual
 search  cases  invelving  seizure  of  un-
 accounted  stocks.  However,  if  the
 Honourable  Member  desires  to  have
 information  about  any  particular  case
 or  cases,  the  same  would  be  collected
 and  furnished.

 Statement

 Number  of  Search  ard  Seizure  operations
 by  the  Income-  Tux  Depertment  during  the
 period  1-4-1  974  to  28-2-1975—  Commis-
 sioner  of  Income-tex  cherge-wise.

 No.  of
 Scarches

 Commissioner  O°
 Income-tax  cherge

 Andhra  Pradesh  भर  35
 Assam,  WNapalend,  Meghelsya,

 Manipur,  Tripura,  Union  ‘Ver-
 Titorjes  of  Arunechal  Friécsh  &
 Mizoram  8

 Bihar  5  9
 Bombay  (Including  Central).  253
 Delhi  (including  Centre}  62
 Gujarat  4  209
 Jaipur.  के  34
 Kerala  92
 Kanpur  मे  240
 Lucknow  {  79
 Madhya  Pradcsh  !  86
 Madras  fincluding  Contre)  60
 Mysore  45
 Nagpur  .  25
 Orissa.  Iz
 Poona  I05
 Patiala  373
 Amritsar  89
 West  Bengal  (includir.g  Calcutta

 Central).  Im6

 TorTaL  I893
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 Request  to  place  Himachal  Pradesh
 under  g  single  unit  for  Income-tax

 5985.  PROF.  NARAIN  CHAND
 PARASHAR:  Will  the  Minister  of
 FINANCE  be  pleased  to  state:

 (a)  whether  Government  have
 received  any  request  for  declaring
 the  whole  of  Himachal  Pradesh,  a
 compact  area  under  a  single  unit  for
 Income  Tax  Administration;

 (b)  if  so,  whether  any  decision  has
 been  taken  in  this  regard:  and

 (c)  what  is  the  existing  set  up  and
 how  it  ls  proposed  to  be  re-Organised?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJER):

 (a)  No  Sir

 (b>  Does  not  arise

 (c)  Under  the  existing  set  up  venus
 yarts  of  Himachal  Pradesh  are  in  the
 jurisdiction  of  Commissioner  of
 Income  tax,  Patiala-I,  Patiala,  There
 38  nO  proposal  to  appoint  a  separate
 Commissioner  of  Income-tax  for  Ti  ya-
 chal  Pradesh

 Trade  Agreements

 5986.  PROF,  NARAIN  CHAND
 PARASHAR:  Will  the  Mumnister  of
 COMMERCE  he  pleased  to  state-

 (8)  the  uamcs  of  the  countries  with
 whom  India  has  entereq  into  trade
 ugreements  during  th:  last  three  years
 including  the  current  financial  year
 alongwith  the  dates  on  which  these
 agreements  were  signed  88  alsy  the
 names  of  the  places  where  they  were
 signed  and  names  and  designations  of
 the  dignitaries  signing  the  agreements;
 and

 (9)  a  resume  of  the  progress  made
 by  the  trade  under  these  agreements
 anid  the  extent  to  which  our  trade  has
 fmproved  with  these  countries  after
 these  agreementst
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 THE  DEPUTY  MINISTER  in  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  b).  A  statement  is  lala  on
 the  Table  of  the  House.  [Placed  in
 Library.  See  No,  LT-048/78),

 fee  मंत्रालय  हारा  समाचार-पं  को
 लिये  गये  विज्ञापन

 5987.  श्री  सुधाकर  पांडे  :  क्या
 जिस  मती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मंत्रालय  के  विभिन्न  विभागों,
 कार्यालयों  और  निगमों  ग्राही  की  शोर  से
 पिछले  वर्ष  वि  भ  समाचार-पदों  को  कितने
 विज्ञापन  दिये  गये  ;

 (@)  उनमें  से  कितने  विज्ञापन  अग्रेजी

 में  थे  शोर  सिने  गन्दी  में  थे  ,  और

 (ग।  जा  विज्ञापन  अग्रेज़ी  भें  भेजे
 गये  उन्हें  हिन्दी  में  न  भेजने  का  क्या  कारण
 ध  झर  आगे  दस  नारे  मे  कार्यवाही  करने  का

 सरकार  द्वार।  क्या  निगम  दिया  गया  हैं  ?

 बिल  मंत्रालय  में  राज्य  मंत्री  (श्री  प्रणव

 कुमार  समाजों)  (बे)  से  (गम).  अर्थ
 974  के  दौरान  दस  सविनय  सूची-
 बाली  विभागों  द्वारा  केवल  एक  ही  विदा
 प्र  विक्रान्त  तथा  दृश्य  प्रचार  निदेशालय
 के  माध्यम  से  दिया  गया  था  जो  2  अग्रेज़ी

 समाचार-पत्रा  तथा  एक  हिन्दी  समाचार-पसन्द
 में  प्रकाशित  हुआ  था  ।  कार्यालयों  सथा
 निगम  के  सम्बन्ध  में  सूचना  एकत्रित  की
 जा  रही  है  और  मभानटल  पर  रख  दी  आएगी  ?

 पर्यटन  जौर  सागर  विमानन  मंत्रालय  के

 अधीन  कार्यालय।  हारा  समाधारपक्नों
 को  दिये  गये  विज्ञापन

 3988.  शनी  सुधाकर  पांडेय:  कया
 चर्भटन  और  नागर  विमानन  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  उनके  मंत्रालय  के  अधीत  विच्छिन्न
 विभागों,  कार्यालयों  तथा  निगमों  की  ओर  से
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 गत  वर्ष  विभिन्न  समाचारपत्रों  को  कितने
 विज्ञापन  दिये  गये  ,

 {@)  उन  में  से  कितने  विज्ञापन  अग्रेजी
 में  और  कितने  हिन्दी  में  थ,  और

 (ग)  जो  विज्ञापन  अग्रेज़ी  में  भेजे

 गए  उन्हें  हिन्दी  मेंस  भेजने  का  ब्य  कारण
 था  और  भविष्य  में  उस  बा”  में  सरक/२  ot
 a  कार्यवाही  करने  का  बिचार  है  *

 पर्यटन  और  सागर  विमानन  मंत्री  (श्री
 राज  बहादुर):  (क)  से  (ग ह«  सूचना  कथित
 की  जा  रही  है  तथा  सभा  पटल  पर  रख  दे

 जाएगी  |

 oan  to  Unemployeg  Youth  by
 Natlonalised  Banks  in  West  Bengal

 5989.  SHRI  Ss.  N.
 Will  the  Munster  of
 Pleased  to  slate

 SINGH  DEQ.
 FINANUE  be

 (a)  whether  8  number  of  nation-
 ulised  banks  are  reluctant  to  give
 loang  to  the  unemployed  youth  to
 nurchase  Auto  Rickshaw  in  West
 3engal;

 (b)  if  so,  the  reasons  thereior;

 (९)  the  number  of  youth  given  such
 ang  during  the  last  three  years,
 year-wise,  district-wise  and  bank-
 wise;  and

 (ले)  the  action  taken  regarding  the
 Educated  Youth  Employment  Scheme
 of  the  State  and  the  work  done  upto
 date,  district-wise?

 THE  DEPUTY  MINISTER  IN  THE
 ISTRY  OF  FINANCE  (SHRIMATI

 SHILA  ROHATGI):  (a)  and  (b)
 requisite  information  is  being

 edllected  and  will  be  laid  on  the  Table
 of  the  House.

 (c)  The  present  arrangements  for
 flow  of  data  in  banks  does  not  pro-
 vide  for  compilation  separately  of

 है  ypee  tana
 of  advances  given  for  purchase

 auto-rickshaws.
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 (a)  Presumably,  the  Hon'ble  Mem-
 ber  is  referring  to  the  progress  made
 by  the  public  sector  banks  in  extend-
 ing  credit  support  for  the  schemes
 formulated  by  the  State  Gcuvernment
 under  the  “Half-a-Miion  Jobs
 l'r-.yramme”,  The  available  data
 reveals  that  es  at  the  end  of  June,
 2५7४  the  outstanding  advances  of
 pio  a  sector  bunes  to  the  educater
 unrmployed  im  West  Benjsal  under
 this  ptogramine  oemnunted  to  Rs,  22
 do.  hy  spread  aver  to  2943  accounts

 Talks  with  U.S.S.I,  about
 Rouble  Value

 changing

 5990,  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (७)  whether  recently  there  bad
 been  any  talk  between  the  representa-
 tiv.  of  USS  R.  and  India  at  New
 Deih:  regarding  the  changing  of
 Routle  value;  and

 (b)  If  so,  the  results  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  C,  SUBRAMANIAM):  (a)  and
 (bd).  Yes,  Sir,  The  discussions  with
 the  Soviet  authorities  in  this  regard
 were  held  in  New  Oelhi  from  itth
 March,  975  to  4th  April,  1975.  These
 discussiong  which  were  held  in  a  cor-
 dial  atmosphere  factlituted  better
 understanding  of  the  respective  posi-
 tions  of  the  two  sides.  Further  dis-
 cussions  are  proposed  to  be  held  to
 arrive  at  a  mutually  ,atisiactory  solu-
 tion  to  this  question.

 Free  Trade  zone  in  Calcutta

 §99l.  SHRI  S.  N,  SINGH  DEO;  Will
 the  Minister  of  COMMER‘'E  be  pleased
 to  state;

 (a)  whether  his  Ministry  held  a
 number  of  meetings  with  the  West
 Bengal  Government  officials  regarding
 the  Free  Trade  Zone  in  Calcutta;

 (b)  if  go,  the  data-wise  participants
 in  the  discussion;  and
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 (e)  the  present  position  of  the  pro-
 posal?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH).
 (a)_and  (b).  The  [nferManisteriol
 official  team  under  the  Ch  :irmanship
 of  Additional  Secretary,  Ministry  of
 Commerce  held  discussion,  with  the
 Chief  Secrefary  ong  other  offivers  of
 the  Government  १  West  Be  gal  on
 14th  and  i5th  June,  ‘1974.

 (९)  The  propos:  has  been  accepted,
 in  principle,  as  3  Fiflh  Five  Year
 Plan  Scheme.

 Guidelines  provided  by  Reserve  Bank
 to  Banks  for  credit  schemes

 5992.  SHRI  SHARAD  YADAV:
 PROF.  MADHU  DANDAVATE:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state:

 (a)  whether  the  guidelines  provided
 by  the  Reserve  Bank  to  the  Banks  for
 credit  schemes  t>  al!  sectors  oi  econn-
 my  have  been  ficzted;

 (b)  whether  these  banks  have  now
 resorted  to  unhealthy  banking  practi-
 ces  of  delaying  their  commitments;

 (९)  if  so,  the  dvtails  thereof;  and

 (9)  steps  taken  tu  remedy  them?

 THE  DEPUTY  LiINISIER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATL
 SUSHILA  ROHATGI).  (a)  to  (d)-
 The  credit  policy  announced  by  the
 Reserve  Bank  for  the  1974-75,  busy
 season,  on  the  29th  October  1947,
 continues  to  lay  stress  on  restraint  in
 credit  creation,  ulule  at  the  same
 time  providing  for  selectivity  for  the
 deployment  of  available  credit  so  a>
 to  sustain  investment,  augment  pro-
 duction  and  facilitate  better  dirtribu-
 tion  of  essential  commodities,  Bank?
 have  been  advised  tn  accord  the  high-
 em  priority  to  public  food  procure.
 ment  ang  distribution,  agriculture
 (including  the  distribution  of  inputs),
 exports,  manufacturing  wits  in  the
 public  sector,  and  private  industries
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 in  the  ‘core’  sector  and  those  produc-
 ing  goods  needed  for  mags  congump-
 tion.  A  greater  degree  of  selectivity
 in  the  extension  of  further  cregit  to
 other  designateq  priority  sectors  guih
 ag  small-scale  industry  and  other
 small  borrowers,  based  not  only  on
 size  but  also  on  the  type  of  produc-
 tion  of  the  borrcwing  unit,  has  also
 been  introduced.

 The  progress  in  regard  to  the  im-
 plementation  of  the  policy,  particu-
 larly  in  regard  to  the  sectoral  deploy-
 ment  of  credit  by  the  banks,  ig  kept
 under  constant  review  ty  the  Reserve
 Bank,  Reserve  Bank  also  assists  the
 banks  in  implementing  the  policy
 guidelines  wherever  necessary.  The
 Pprovizional  data  regarding  sectoral
 deployment  of  credit,  which  at  this
 stage  are  availatle  for  the  first  three
 months  of  the  current  busy  season,
 viz.  November  1974,  fo  January  975
 indicate  that,  by  and  large,  the  deploy-
 ment  of  eredit  bas,  been  in  accordance
 with  the  polic;  guidelines  issued  by
 the  Reserve  Bank.

 Changes  in  Guidelines  issued  under
 Foreign  Exchange  Regulation  Act

 5993.  SHRI  ARVIND  M.  PATEL:
 Will  the  Minister  of  FINANCE  be
 Pleased  to  state:

 (a)  whether  Government  are  not
 making  any  changes  in  the  guidelines
 issued  to  the  Reserve  Bank  of  India
 for  dealing  with  applications  from
 companies  with  more  than  40  per  cent
 foreign  share-holdings  under  the
 Foreign  Exchange  Regulation  Act;  and

 (b)  If  so,  the  facts  thereof?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  and
 {b).  The  Guidelines  for  the  adminis-
 tration  of  Section  20(2)(a)  of  the
 Foreign  Exchange  Regulation  Act  1973
 were  announced  by  the  Government,
 8  copy  of  which  wag  laid  on  then
 Table  of  the  House  on  20th  December
 1973,  and  the  sume  are  in  operation.
 Changes  in  the  Guidelines,  tf  found
 necessary  may  he  considered  on
 roerits.
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 te  of  Bigek  Monay  for  Purchase  of
 Landed  Propertiss

 ‘8054.  DR.  H,  P.  SHARMA  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  Government’s  attention
 hes  been  drawn  to  the  increasing
 investment  of  black  money  in  resi-
 dential  and  commercial  iards  and
 heuses  in  unauthorised  colomes  of
 Delhi  in  particular  and  othe-  metro-
 polis  in  general;

 (b)  whether  there  is  any  sct  pro-
 cedure  or  regulation  and  chrck  on
 such  investments  and  for  asvessing
 guch  property  to  taxes,  such  ag  In-
 come-tax  and  wealth  tax.  If  go,  what
 sieps  are  taken  to  secure  account  of
 the  money  invested  in  such  property
 and  for  ensuring  that  the  entire
 property  income  therefrom  i,  assessed
 to  taxes;  and

 (९)  if  not,  the  steps  taken  and  pro-
 posed  to  be  taken  in  that  direction?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE).
 (a)  The  Government  is  aware  of  the
 tendency  to  invest  unatcounted  for
 money  in  residentia]  and  commercial
 lands  and  houses  in  colonies,  both
 authorised  and  unauthorized  in  Delhi
 and  other  metiup.litan  cities

 (by  and  (c)  The  Income-tux  De-
 partment  conducts  surveys  of  colomes
 and  enquiries  into  the  sources  of  in-
 vestment  in  lands  and  houses,  The
 unexplained  investments  are  brought
 fo  tax  as  income  from  undisclosed
 sources.  The  income  from  such  pro-
 perties  ig  also  assessed.  The  proper
 tles  are  taken  into  account  while
 framing  assessments  under  the  Wealth-
 tax  Act,  ‘1057.  Wherever  necessary,
 the  cases  are  referred  ta  the  Valua-
 tion  Cell  to  ascertain  the  fair  market
 value  of  the  property  and/or  cost  of
 enastruction,

 Provision  has  been  made  through
 the  Taxation  Laws  (Amendment)  Act,
 Im  for  acquisition  of  immovable
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 properties  where  theie  bave  been
 under-valued  at  the  time  of  transfer.

 National  Wage  Income  Prices  Polley

 5995.  DR  H,  P.  SHARMA-  Will  the
 Minister  of  FINANCE  be  pleased  to
 state

 fa)  what  steps  have  so  far  been
 taken  tor  evulving  an  integrated
 nationa)  wage-income-prices  policy;
 and

 (b)  by  what  time  such  a  policy  is
 likely  to  be  thrashed  out”

 THE  MINISTER  OF  ftINANCE
 (SHRI  ron  SUBRAMANIAM;  (a)  and
 (b)  ‘Ihe  “approach  to  the  Fifth  Plan
 i974--79”  had  given  an  outline  of  the
 prices,  wages  and  incomes  policy  suit-
 ed  to  the  country.  In  the  bght  there-
 of.  a>  well  as  of  the  recommendations
 of  the  Dharia  Committee,  the  public
 distribution  system  is  herng  made  more
 effective  through  the  establishment
 of  a  full-fledged  Department  of  Civil
 Supplies  Issues  relating  to  wage
 Policy  are  being  studied  by  the  Wage
 Cell  specially  set  up  .n  the  Murustry
 of  Labour  on  the  recomm:  ndations  of
 another  Committee  appointed  by  the
 Planning  Commissi  n  These  gre
 some  of  the  steps  taken  hy  the  Gov-
 ernment  as  a  part  of  if5  erdea.ours
 to  evolve  a  viable  incomes  policy

 (ntroduction  ef  Flight  from  Delhi  to
 Assam  and  Caleutta  to  Kathmandu

 via  Muzaffarpur  and  Darhtanga
 ‘Buus,  SHRI  BHOGENDRA  JHA.

 Will  the  Minister  of  IOURISM  AND
 CIVIL  ‘AVIATION  he  please.  to
 state:

 (a)  whether  Indian  Arrlines  fight  te
 Muzaffarpur  hag  been  cancel?  are  if
 80,  the  reasong  therefor;

 (h)}  whether  it  :s  proposed  to  intro.
 duce  any  flight  from  Delhi  to  Assam
 and  from  Calcutta  te  Kathmandu  rit
 Muzaffarpur  and  Dharbhanga;  and

 (c)  if  so,  the  broad  details  there-
 about?
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 THE  MINISTER  OF  TOURISM  AND
 CIVIL,  AVIATION  (GHRI  RAJ  BAHA-
 DUR):  (a)  Muzsffarpur  is  one  of  the
 36  cities  to  which  air  services  were
 discontinued  by  Indian  Airlines  due
 to  very  high  cost  of  operation  result-
 ing  from  the  steep  increase  in  the
 price  of  aviation  fuel  and  the  decision
 to  phase  out  uneconomical  aircrafts
 like  Dakotas  and  Viscounts  from  their
 fleet.  Indian  Airlines  have  no  plans
 te  resume  air  service  to  Muzaltarpur
 in  the  near  future,  However,  the
 feasibility  of  permutting  private  ope-
 retors  to  operate  air  service  to  Musa.
 fYarpur  is  under  Gove:ament's  consi-
 deration,

 (ua  No,  Sir.

 (ep  Does  not  arise,

 Seizure  of  Smuggled  Goods  on  Indo-
 Nepal  Border

 5997  SHRI  BHOGENDHA  JHA:
 Will  the  Minister  of  FINANCE,  be
 Pleased  to  refer  to  the  reply  gicen  to
 Unstarred  Question  No.  3494  on  the
 i4th  March,  975  regarding  seuure  of
 smuggled  goods  on  Indo-Nepal  border
 and  state

 (a)  whether  the  causes,  including
 tampering  of  evidences  of  large  scale
 acquittals  00  the  basis  of  case  records
 are  being  enquired  into  to  fix  respon-
 sibility  and  ensure  future  perfor-
 mances,  if  so,  facts  thereabout;

 (b)  whether  a  Magistrate  of  village
 Jonke  in  Basopatti  Block  and  a  Cus-
 toms  Inspector  were  caught  by  the
 loca]  people  red-handed  while  smugg)-
 ing  goods  and  the  Customs  Inspector
 produced  before  all  the  District
 Magistrates,  S.Ps  and  Commissioner  of
 Darbhanga  Division  who  were  holding
 a  meeting  at  Jaynagar;  and

 te)  if  so,  facts  thereabout  and  result
 of  enquiry  held  by  those  officers?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  No  such  case  of  tampering  of
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 evidence  hag  come  {o  the  notice  of
 Government,

 (9)  and  (c),  The  B.D.O,  Basopatti
 wag  apprehended  by  some  lvcal  peo-
 ple  on  ‘19-5-1974  for  alleged  smuggling
 of  foreign  goods  stated  to  have  been
 recovered  irom  his  jeep,  Subsequent.
 ly  some  other  person  claimed  the
 ownerslip  ot  the  goods.  The  B.D.O.
 was  placed  under  suspension  by  the
 State  Government,  Hewever,  the
 B.D.O,  was  iound  not  guJty  and  has
 een  remstated,

 In  another  instance,  Customg  Ine
 pector  was  surrounded  ang  held  by
 weal  persons  on  5-5-i944,  while  he
 Mus  exanunoing  the  seized  goods  re
 covered  fiom  a  smuggler,  The  Iins-
 pecto:  was  toicibly  paruded  through
 the  town  alung  with  the  Customs
 driver.  ‘They  were  finely  taken  to
 tne  District  Magistrate,  Madhuban,
 who  was  camping  at  Jaynagal  along-
 with  the  Superintendent  of  Puylice.
 On  inte:vention  of  the  District  Magis-
 trate,  both  the  Inspector  and  the  driver
 were  released  by  tne  lucal  persons,
 ‘the  Inspector  and  the  driver  have
 since  got  a  cuse  registered  at  Jaynagar
 Police  Station  for  wrongful  confine-
 ment  and  intimidation,

 Construction  of  Hotel  in  Hyderabad
 by  LT  D.C.

 5998.SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  the  India  Tourism
 Development  Corporation  has  g  pro-
 posal  for  the  construction  of  a  hotel
 on  the  foreshore  of  Hussainsagar  lake
 in  Hyderabad;  and

 (b)  if  so,  the  broad  detailg  of  the
 project  and  the  steps  taken  in  this
 regard  so  far?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SUREN-
 DRA  PAL  SINGH):  (a)  The  draft
 With  Five  Year  Plan  of  India
 Tourism  Corporstion
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 does  not  iticlude  any  proposal  for  the
 construction  of  a  hote]  at  Hyderabad.

 (9)  Does  not  arise.

 Construction  of  Boat  House  at
 Hyderabad

 5909,SHRI  Y.  ESWARA  REDDY:
 Will  the  Ministe:  otf  TOURISM  AND
 CIVIL  AVIATION  be  pleased  tc
 state;

 (a)  whether  the  Andhra  Pradesh
 Tourism  Development  Corporation  has
 sent  the  plang  and  ह  timate:  am:  un'-
 ing  to  Rs  687,000  fcr  thc  construction
 of  Boat  House  at  Hvcerabad  to  the
 Union  Government  fo.  accotding  up-
 proval  and  sanction  «{  expenditure;
 and

 (b)  if  so,  the  main  features  of  the
 plan  and  Government's  decision  therc-
 on?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SUREN.
 DRA  PAL  SINGH):  (a)  and  (bd).  A
 proposal  for  the  construction  of  a
 Boat  House  on  the  foreshore  of  Hu:-
 sainsagar,  Hyderabad  at  an  estimated
 cost  of  Rs.  5,87,000  was  received  from
 the  State  Government.  On  examins-
 tion  it  was  found  that  it  would  not  be
 possible  to  take  up  the  Scheme  during
 the  Fourth  Pilar  period  by  the  Centra]
 Department  of  Tourism,  The  Sta‘e
 Government  were  informed  acco:  ding-
 ly  on  9-5-1978.  The  inclusion  of  the
 schemes  in  the  Fifth  Plan  will  be
 determined  according  to  their  priori-
 ties,  feasibility  and  availability  of  re-
 sources.

 ‘fea  Auction  in  London

 6000,  SHRI  INDRAJIT  GUPTA:
 SHRIMATI  PARVATHI  KRI-

 SHNAN:

 Will  the  Minister  of
 be  pleased  to  state:

 (a)  whether  the  Study  Group  of  the
 Parllemmentarians  come  to  a  cate-
 gerical  conclusion  that  the  present

 COMMERCE
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 system  of  the  auction  in  London  is
 defective;

 (b)  if  so,  the  reasons  and  salient
 festures  theieof:

 {c)  steps  taken  hy  Government
 agsinst  it;  and

 (di)  what  is  Government's  reaction
 on  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATHT  PRATAP  SINGH):
 (a)  and  (b)  Report  of  the  Parlia-
 mentarians’  Plurtations  Study  Group
 or,  Tea  Industry  iter  «is  has  advo-
 cuted  stopping  «despatch  of  teas  on
 ccnsgnment  basis  for  auction  in  Lon-
 don—this  being  one  of  the  contribu-
 tur=  causes  fol  sagging  tea  prices.

 (९)  and  (a)  Ir  view  of  the  fact  that
 there  has  been  a  declining  trend  in
 the  despatchs  of  Indian  teas  to  Lon-
 Com  uuctio.,  ane  the  Price  of  Indian
 tea  in  London  auction  has  increased
 by  about  74  new  pence  per  Kg.  over
 the  last  one  vear  the  Government  ig
 keeping  a  close  watch  on  the  system of  auction  .4  London,

 Officers  of  Air  India  entitled  to  Free
 use  of  Transport

 609!.SHRI  ISHAQUE  SAMBHALI:
 Wi  the  Ministes  of  TOURISM  AND
 CIVIL  AVIATION  be  plessed  to
 state:

 Ca)  the  categories  of  officers  of  the
 Air  India  based  at  Bombay  and  Delhi
 who  are  entitled  tu  the  free  use  of
 transport;

 (b)  which  of  these  officers  have
 been  given  Air-India’s  Cars-driver-
 @riven  and  self  driven,  and  whether
 any  ceiling  has  been  laid  down  upto
 which  these  can  be  run;

 (c)  the  measures  taken  to  prevent
 the  misuse  of  these  cars  by  the  officers
 concerned  for  private  purposes  and
 for  going  to  and  coming  back  from
 their  place  of  duty:

 {d)  whether  this  concession  is
 evaluated  for  purpose  of  computation
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 of  perquisites  for  Income-tax  purposes
 and  if  not,  the  reasons  therefor;  and

 (९)  the  total  expenditure  incurred
 on  the  maintenance  of  these  vars  dur-
 ing  the  last  two  years  and  the  sleps
 taken  or  being  taken  to  cut  down
 expenditure  thereo,  to  enforce  econo-
 my?

 THE  MINISTER  OF  TOURISM
 AND  CIVIL  AVIATION  (SHRI  RAJ
 BAHADUR):  (a)  The  Departmental
 Heads,  Deputies  of  Senior  Depart-
 mental  Heads  ana  the  Manager  West-
 ern  India  at  Bombay  and  the  Regional
 Manager  and  Manager  at  Delhi  who
 are  field  officers  on  sales  work  are
 provided  with  Corporation's  transport
 for  use  on  official  duties.

 (9)  Cars  allotted  to  the  Senior  De-
 partmental  Heads,  Managers,  Western
 India  and  Northern  India  and  the  Re-
 gional  Manager,  Delhi  are  provided
 with  Corporation’s  drivers  and  the
 others  are  self-driven,  Ceiling  on  use
 is  controlled  by  limits  on  fuel  allowed,
 named  200  litres  per  month  which  has
 been  now  reduced  to  790  tres  as  a
 measure  of  economy,

 (e}  and  (d).  The  cars  allotted  to
 the  Officers  are  allowed  for  private
 use  also  and  recovery  is  made  at  pres-
 eribed  rates  for  such  private  use.  The
 uge  of  the  car  is  permitted  only  with-
 in  municipal  limits  of  greater  Bom-
 bay  and  it  cannot  be  taken  beyond
 these  limits  except  with  express  per-
 mission  of  the  Managing  Director  No
 ease  of  any  misuse  has  come  to  na-
 tice  so  far.

 For  private  use  of  the  car,  recovery
 ig  made  at  a  rate  of  Rs.  450  per  month
 for  big  car  end  Rs,  400  for  small  car
 where  driver  is  provided,  Where  dri-
 ver  is  not  provided,  recovery  is  made
 at  a  rate  of  Rs  400  per  month  for
 big  car  and  Rs,  75  for  small  car.

 {e)  As  the  Corporation  has  its  own
 transport  division  maintaining  over  52
 vehicles,  maintenance  of  the  ears  al-
 iotted  to  officers  is  done  in  the  same
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 workshop  and  jt  is  difficult  to  sepa- Tate  this  expenditure.

 In  view  of  the  steep  increase  in
 the  price  of  petrol,  the  ceiling  of  200
 litres  of  petrol  has  been  cut  down  to
 360  litres  per  month,

 Private  Individual  spopSoreg  to
 Organise  Trade  Fair  in  Poland

 6002.  SHRI  SHYAM  SUNDER  Mo-
 HAPATRA:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  a  private  individual
 Was  sponsored  by  his  Ministry  to
 organise  a  Trade  Fair  in  Poland  three
 years  ago;

 (b)  whether  he  hag  kept  various
 liabilities  in  that  country  causing  em-
 barrassment  to  India;

 (९)  is  there  «ny  C.BI.  enquiry  in
 this  regard;  and

 (d)  if  sv,  what  are  the  findings?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  No,  Sir.  the  actual  position  is
 that  M/s  National  Alliance  of  Young
 Enterpreneurs,  New  Delhi,  approached
 us  for  co-ordingting  the  participation
 of  Indian  firms  in  Poznan  Intemmatio-  rs
 nal  Consumer  Goods  Fair  held  in
 Poznun  during  September  23-30.  ‘1973,
 As  the  Mninistrr  did  not  officially
 participate  in  that  fair,  their  requeat
 was  uccedea:  to  in  the  interest  of
 export  prom  tion,

 (b)  Yes,  Sur  -

 (e)  and  (d).  The  matter  is  being
 looked  into  by  the  Enforcement  Di-
 rectorate  on  the  basis  of  the  informa-
 tion  furnished  te  them  by  C.B.L  and
 this  Ministry,

 Complaints  receivea  by  Ministry  of
 Commerce  from  Ambassadors  Abroad

 6003.  SHRI  SHYAM  SUNDER  MO.  ad
 HAPATRA:  Will  the  Minister  of
 COMMERCE  be  pleased  to  state:

 (a)  whether  his  Mipistry  has
 received  a  few  complaints  from  our
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 .  Council  of  Trade  Fairs  and  Exhibi-
 tions,  Bombay,  like  employment  of
 girly  and  their  use  for  quesfionable
 Purposes,  ‘selling  goods  during  an

 .e@xhibition  and  not  paying  customs
 duty’,  resulting  if  local  government's
 refusal  to  olir  exhibits  in  the  subse-
 quent  year;

 (b)  whether;  the  officers  concerned
 have  been  brought  to  book;  and

 (०)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Critical  assessment  reports  on
 our  participation  in  Exhibitions  ab-
 read  whenever  received  from  our  Mis-
 sions  or  Ambassadors  abroad  are  stu-
 died  with  a  view  to  taking  advantage
 of  the  criticism  for  improving  our
 future  participations,  No  complaints
 of  the  type  mentioned  have  been  re-
 ¢eived  from  our  Ambassadors  abroad
 during  the  last  5  years  in  respect  of
 participations  arranged  by  the  Indian
 Council  of  Trade  Fairs  and  Exhibi-
 tions,  Bombov.

 (b)  and  te).  Do  not  arise.

 Representation  from  Cochin  Customs
 Staff  Association

 6004.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  FINANCE  *€  pleased
 to  state:

 (a)  whether  Government  have
 received  any  representatféh  from  the
 Cochin  Customs  Staff  Association
 regarding  the  appointmen;  of  relatives
 of  departmental  personnel  on  com-
 passionate  grounds:  and

 '(b)  if  80,  the  reaction
 ‘ment  thereto?

 of  Govern-

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY.  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):

 > ta)  Yes,  Sir

 Aeoorling  to  the  existing  orders
 to  all  Central  Government
 mpecial.  relaxation  is  per-
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 missible  even  on  compassionate  grounds
 for  the  appointment  of  relatives  of  re..
 tiring  and/or  retired  Government  ser-~
 vants.  Some  relaxation  is  available
 only  for  appointment  of  a  dependent  of
 a  Government  servant  who  dies  in
 harness  or  who  is  retired  from  service
 on  medical  grounds.

 Schemes  with  the  Aig  of  Agricultural
 Refinance  Corporation  in  Kerala

 6005.  SHRI  VAYALAR  RAVI:  Wil
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  which  are  the  important
 schemes  proposed  to  be  undertaken  in
 the  State  of  Kerala  with  the  aid  of
 Agricultural  Refinance  Corporation
 during  the  Fifth  Plan;  and

 (9)  the  total  amount  to  be  spent
 thereon  and  the  gist  of  actions  taken
 go  far  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 The  Corporation  has  projected  a  totai
 lending  programme  of  Rs.  900  crores
 for  five  years  beginning  from  July,  974
 for  the  entire  country  including  Kerala,
 Under  this  programme,  schemes  for
 minor  irrigation,  soil  conservation,
 plantation,  storage,  marketing,  farm
 mechanisation,  dairy  development.
 povliry  and  fisheries  will  be  assistec
 by  the  Agricultural  Refinance  Corpora.
 tion.  Disbursements  by  the  Agricul.
 ture!  Refinance  Corporation  under
 varioug  schemes  in  different  states  in
 the  country  will  be  however  depending
 upon  the  ability  of  the  institutions  im-
 rlementing  the  schemes  to  prepare  and
 get  the  schemes  sanctioned  by  the  Cor-
 poration.

 Urte  the  end  of  December,  1974,
 Agricultural  Refinance  Corporation
 sanctioned  68  schemes  involving  Hnan-
 cial  assistance  of  Rs.  i7.57  crores  in
 Kerala,  of  which  Agricultural  Refin-
 ance  Corporation’s  rommitment  =  is
 Rs,  1.66  crores,  These  schemes  relate
 to  minor  irrigation,  land  development,
 plantations  and  horticulture,  farm



 _  Saechanisation,  poultry,
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 ment  arid  fisheries

 Foreign  Banks  in  India

 6006.  SHRI  VAYALAR  RAVI

 laity  develop.  |

 Wh
 othe  Minister  of  FINANCE  be  pleased

 to  state

 (a)  the  total  number  of  foreign
 ~panks  operating  in  India,  their  ccun-
 try-wise  break-up;  and

 '  (b)  the  total  assets  of  these  banks,
 bank-wise  and  the  total  deposits  of

 these  banks  during  the  last  three  vears
 (and  its  bank-wise  break-up?

 et  pregent  &  foreign  ‘banks  operating.
 in  India,  “Thelr  country-wise  breakaup:

 “ig  as  under:

 Name  ofthe  Country  =  4  No.  of  banka  °

 United  Kingdom.  .  7  4a
 United  States  6  Amcrier  oe
 Japan  7  2
 Netherlends  Yr

 France  ee
 Bangladesh  a

 -  THE  DEPUTY  MINISTER  IN  THE
 ‘MINISTRY  OF  FINANCE  (SHRIMATI

 tb)  A  statement  giving  the  required
 information  as  reported  by  the  Reserve

 (ii)*~-Provisinel

 Gil**—The  Bank  started  fanctiining  in  India  from  the  ह: ... ह  September;t974.  -
 (iv)  ‘The  assets  and  deposits  of  two  Pakistan!  Batke—IHabit  Bank  —  and  National  Bask

 which  administered  by  the  Costodian  Property
 “mot  “been  given  ae  the  question  ames  foreign  pak  pecoentl  opecating ri  ce Caddie,»

 sheets  artes
 saesitsed,  by  the  banks

 ‘hen;

 SUSHILA  ROHATGI):  (a)  There  are  Bank  of  Indio.  is  enclosed.

 Statement

 “Name  of  the  bank  Total  assets  as  at  the  end  of  Deposits
 \inchading  |  inter-bank

 3  deposits’  as  at  end  of
 i  I972  I973  I974  I972  I973  197  4

 _  7  ‘Rs.  in  crores)
 *  Pa  British  Bank  of  the
 ta  Middle  East  18  03  201  wy  $7  9°79  it  57  2°  44
 4  #  Chartered  Bank  98°93  20'  27  43°63  oF  3l  42°63  gS 62
 ot  3७  Mercantile  Bank  Ltd.  95°75  79°  ह. 4  89°  40  or  76  68‘  96  73°46
 9  *  Giindlays  Bank  Ltd..  =  362:I8  =  29173  443°09"  9  333799  «=  36754  370"  33°
 ५.  -§  American  Express  In-
 fa  .

 iron
 Bank-  &  66% 3  ‘ation.  53  83°6.  sor8  sh  90  “I

 मं.  &  pat  Sees.  49  3°77  3°54  $  7

 Savings  Assodason  #23)  B66  68 Pa
 tags  As

 $2°  74  53°23,  6  47°25  49°  50°07
 Pane  Firs  City

 5  ८  ”  8० eo
 nee

 oe  7  lI9°  27  I30'  34  Ol  हि  47  94°  34  +O,
 oe  8  Bank  of  Tokyo  Led.  a5"  43  1645  36°  4०  I-92  .  33.90  oi  23

 7.9  |  Mitsui  Benk  Lid.  4°03  न  “6  2  “OK  “a
 4

 —  oe  ne
 ao?

 :

 ™  3  ad  a
 a  a  ic  oes  uit  Og  lmao.

 &  ga.  Danque  Nationale  De
 7  *  ate  a  af  be

 pe  Paris  3  है?  qv  36
 7

 at  mm  02,  पु  50  1S 70.  oo

 4
 ta,  Sonali  Bank**  +  a  ws  A.  as  O35  cen

 ANotes:-~(i)  N.A.—Not  available



 Loan  asked  for  by  Town  Municipal
 Council,  Karkal  from  Syndicate a

 Bank

 6007.  SHRI  P.  R.  SHENOY:  Will
 Minister  of  FINANCE  be  pleased  ६0
 state:

 (a)  whether  the  major  Panchayat  of
 Karkal  (now  Town  Municipal  Coun-
 cil,  Karkal)  had  asked  for  a  loan  from
 Syndicate  Bank  to  execute  the  water
 supply  work  in  Karkal;  and

 (b)  if  so,  the  stage  at  which  the
 request  for  loan  stands  at  present?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 Major  Panchayat  of  Karal,  which  is
 now  called  Town  Municipal  Council,
 Karxal  is  a  constituent  of  the  Syndi-
 eate  Ban's.  In  accordance  with  the
 practice  and  usages  customary  among
 the  bankers  and  also  in  accordance
 with  the  provisions  of  the  status  under
 which  the  nationalised  banks  have  been
 set  up.  information  relating  to  indivi-
 dual  constituents  of  the  bank  cannot
 be  divulged.

 Amount  due  by  Town  Municipality,
 UDIPI  due  to  Syndicate  Bank

 6098.  SHRI  9.  R.  SHENOY:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  the  total  amount  due  by  the
 Town  Miunicipality,  UDIPI  to  the
 Syndicate  Bank  under  different  heads;
 and

 (४)  the  reagens  for  not  collecting
 the  duez?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).  As
 the  information  sought  velates  to  the
 affairs  of  a  constituent  of  a  nationalised
 bank.  it  cannot  be  divulged  in  accord-
 ance  with  the  practices  and  usages
 customary  among  bankers  and  also  in
 accordance  with  the  provisions  in  the
 statut  governing  the  nationalised  banks.

 Coca-Cola  Export  Corporation

 aOog,  SHRI  SHASHI  BHUSHAN:
 Will  the  Minister  of  FINANCE  he
 pleased  to  state:

 (a)  whether  it  is  observed  from  the
 application  of  the  Coca-Cola  Export
 Corporation  under  Section  29  of  FERA
 that  the  pro  rata  sharing  of  Area
 Office  Head  Office  expenses  are  very
 large;

 (b)  what  are  the  terms  and  condi-
 tions  under  which  Government  per-
 mitted  Coca-Cola  Export  Corporation
 to  remit  such  expenses  of  the  date  of
 granting  such  permission;

 (c)  whether  the  pro  rata  share  of
 Area  office  and  Head  office  expenses
 appear  to  be  a  certain  percentage  of
 sales  and  is  this  form  of  royalty;

 ‘d)  what  is  the  difference  between
 Area  office  and  Head  office  expenses
 and  the  justification  for  allowing  both
 these  expenses  as  tax  deductible  ex-
 penses;  and

 ‘e)  how  much  tax  is  being  lost  due
 te  ellowing  this  deduction?

 THE  MINISTER  OF  FINANCE
 (SHRi  C,  SUBRAMANIAM):  (a)  An
 upward  trend  is  noticed  in  the  claims
 07  the  Coca-Cola  Export  Corporation
 en  account  of  Head  Office/Area  Office
 expenses  for  the  years  969  to  1972;
 the  ciaim  for  the  year  I973  is  how-
 ever  somewhat  lower,

 My  and  (०),  Such  expenses  are
 claimed  in  the  proportion  that  the
 turnover  cf  the  Indian  branch  bears
 to  the  global  turnover  of  the  Corpora-
 tion.  The  expenses  so  claimed  are  not
 of  the  nature  of  royalty.

 The  remittances  on  account  of  Head
 Office/Area  Office  Expenses  are
 aliowed  by  the  RBI  only  if  these  are
 accepted  by  the  Income  Tax  authori-
 ties  as  expenses  chargeable  to  the  re-
 venues  of  Indian  branch.  These  re-
 mittances  are  further  subject  to  the
 formula  laid  cown  in  respect  of  this
 company  to  the  effect  that  its  remit-
 tances  on  all  counts  (imports,  profits,
 head  office/area  office  expenses,  ser-
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 vice  charges  otc.)  for  the  yeats  969
 to  8ist  March,  972  will  be  allowed
 upto  80  per  cent  of  its  total  export
 earnings  for  those  years,  and  that
 with  effect  from  ist  April,  972  such
 remittances  on  all  counts  will  be  al-
 lowed  upto  80  per  cent  of  the  com-
 pany’s  earnings  from  exports  of  its
 items  of  production.

 (d)  The  ditference  between  the  Head
 Office  expenses  ang  Area  Office  ex-
 penses  igs  that  while  the  former  ex-
 jpenses  are  incurred  in  U.S.A.  where  the
 head  office  is  situated  the  latter  are
 incurred  at  the  places  where  the  area
 offices  are  located,  In  substance,  the
 expenditure  under  these  heads  is  orga-
 nisational  and  administrative  expend.
 ture  for  the  global  activities  of  the
 Corporation  which  is  allocable  to  :ts
 various  branches.  These  expenses  are
 claimed  as  a  deduction  under  the  In-
 come-tax  Act,  96]  on  the  basis  that
 these  are  laid  out  and  expended  by
 the  Corporation  wholly  and  exclusively
 for  the  purposes  of  the  business  of  ifs
 Indian  branch

 (e)  The  expenditure  is  allowed  as  8
 deduction  under  the  Income-tax  Act.
 96  in  computing  the  taxable  bus:-
 ness  profits  of  the  Indian  branch  of  the
 Corporation.  As  these  deductions  have
 been  allowed  in  accordance  with  the
 statutory  provisions  under  the  IT.  Act,
 they  cannot  be  regarded  as  a  loss  of
 tax  due  to  the  Government.

 Order  receiveg  by  Voltas  from  Iraq

 60I0  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of
 COMMERCE  be  pleascd  to  state:

 (a)  whether  Voltas  has  received  a
 big  order  from  Iraq  for  supplying  ten
 water  well  drilling  rigs  with  other
 equipments;

 (b)  if  so,  the  broad  details  thereof;
 and

 (ce)  whether  It  will  be  canalised
 through  the  State  Trading
 Corporation?
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 THE  DEPUTY  MINISTER  IN  TH
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (c).  Voltas  have  received  an
 order  for  I0  Nos.  drilling  rigs  from
 the  Ministry  of  Agriculture,  Baghdad,
 The  value  of  the  order  is  $  0  lakhs,
 The  firm  have  already  shipped  8  Noa.
 drilling  rigs  valued  at  $  .5  lakhs.
 The  balance  supply  is  expected  to  be
 completed  owiihin  the  next  sit
 months,

 मध्य  च्रदेंदा  के  ग्रामीण  क्षेत्रों  में  स्टेट  बैंक
 साफ  इंडिया  की  शाखायें

 60l3.  श्री  गंगा जरण  दीक्षित  :  क्या
 ति  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  के  ग्रामीण  क्षेत्रो  में
 इस  समय  स्टेट  बैंक  ऑफ  इंडिया  को  कुल
 कितनी  णा खाये  है  :

 (ख)  निकट  भविष्य  में  और  कितनी
 शाखा ये  खनी  जायेगी  और

 (ग)  नई  शाखायें  खोलते  समय  वेक
 दारा  किन-किन  बाली  पर  विचार  किया  जाता

 है  ,

 वित्त  मंत्रालय  में  उपमंत्री  (श्रीमती
 सुशीला  रोहतगी):  (क)  दिसम्बर,  .974
 के  प्रीत  तक  मध्य  प्रदेश  में,  भारतीय  स्टेट
 बैंक  के  247  कार्यालय  थे,  जिनमें  से  26
 ग्रामीण  क्षत्रों  में  ग्रह  स्थित  थे  ।

 (ख)  शाखा  विस्तार  का  कार्य  तीन
 वर्षीय  कोचिंग  योजना”  के  कार्यक्रम  की
 सीमाओं  के  भीतर  क्रिया  जाता  है  ।  भार-
 तीय  रिजर्व  चैक  से  सूचित  किया  हे  कि  भारतीय
 स्टेंट  बैंक  के  पास  इस  समय  मध्य  प्रदेश  के
 ग्रामीण  क्षेत्रों  में  शाखा  खोलने  के  लियें
 i6  लाइसेन्स  ब्राबंदन  है  ।

 (ग)  नई  शाखायें  खोलते  समय  जिस

 बातों  का  ध्यान  रखना  प्रगति  है  उनमें  से

 अमुक  ये  हैं,  जमाये  खुदाने  कौर  'उत्पादक
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 उद्योगों  की  ऋण  प्रदान  करने  की  सम्भावनीय,

 ऑघारभूत  ढांचों  से  संबधित  सुविधाघरों  की
 उपलब्धता  मार्गदर्शन  (लीड)  दायित्व,  बने-
 मतन  शाखा  जाल  प्राणी  |

 मध्य  प्रवेश  में  पर्यटकों  को  आर्थिक  करने
 के  प्रयास

 60l2.  भरी  गंगा धरण  दीक्षित
 कया  चबर्पटन  और  सागर  विमानन  मलरी  यह
 बताने  की  कृपा  करेंगे  ि

 (क)  कप  मध्य  प्रदेश  में  पाठको  को
 आकर्षित  करने  के  लिये  कोई  नये  प्रयास
 किये  गये  है  बौर  यदि  हा  तो  तत्सबधी  तथ्य
 क्या  है  ,

 (@)  क्या  इन  प्र  ्  विमान  सेवा
 तथा  सवार  के  श्न्प  साधन  जैसी  संविधायी
 भी  शामिल  है.  और

 (ग)  क्या  भारतीय  कार  विदेशी  पर्य-
 टक।  को  आकर्षित  करने  के  लिय  इन  सुख-
 सुविधा  का  भारत  तथा  विदेशों  में  प्रचार
 करने  का  विचार  है  ?

 पर्यटन  और  नागर  विमानन  मंत्रालय  में
 राज्यमंत्री  (श्री  सुरेख  पाल  सिह)  (7)
 पर्व टन  विभाग  अपने  विदेश  स्थित  कार्यालय
 के  माध्यम  से  भारत  मे पर्वर  रवि  के  स्पा ना
 का  प्रचार  राज्यवार  करके  समग्र  रूप  में
 करता  है  ।  मध्य  प्रदेश  एक  महत्वपूर्ण
 पर्यटन  क्षेत्र  होने  के  कारण  पर्यटन  चि भग
 द्वारा  प्रकाशित  पर्यटन  साहित्य  में  यथेष्ट
 प्रचार  पाता  है  ।

 (@)  भर  (ग)  फिलहाल  इण्डियन

 एयरलाइंस  समय  प्रवेश  में  ग्वालियर  भोपाल,
 इंदौर  तथा  खजुराही  के  लिए  अनुसूचित
 सेवाएं  परिचालित  करती  है  ।  इन  के
 बारे  में  सभा  प्रत्य  सम्बद्ध  यात्रा  सुबिधायो।
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 सुख-साधनों  के  बारे  में  सूचना  विश्व  के  समस्त
 विदेशी  पर्यटकों  को  हमारे  विदेश  स्थित
 कार्यालयों  के  माध्यम  से  दी  जाती  है.

 मध्य  ब्रदेदा  में  बैंटन  विकास  योजनायें

 60I3  श्री  गंगाधर  दीक्षित  :  बया
 पर्यटन  और  नागर  विमानन  मंत्री  यह
 बताने  की  कृपा  करेगे  कि  मध्य  प्रदेश  में
 केन्द्र  द्वारा  प्रायोजित  पर्यटन  विकास  की
 योजनाकारों  के कब  तक  पूरा  होने  की  सम्भावना
 है  ?

 पटन  और  नागर  विमानन  भत्रालस  में
 राज्य  मंत्री  (श्री  सुरेन्दर  पाल  सिह)  :
 मध्य  प्रदेश  भे  केन्द्रीय  पर्यटन  विभाग  द्वारा
 प्रारम्भ  की  गई  स्कीमों  के  पूरा  होने  की
 संभावित  लीबिया  निम्न  प्रकार  हैं

 स्कीम  पुरा  होने  की  संभावित
 तिथि या

 (a)  भोपाल  युव।  भवन  प्रा  हो  चुका  है
 हॉस्टल  तथा  हास्टल  के  शीघ्र

 टी  चालू  ८  जाने  की
 सहायता  हे  |

 (2)  खजुराहो जल  975  के  मध्य  तक  1

 सप्लाई  स्कीम

 (3)  साची  जल  जनवरी  r975  मेरी
 स  लाई  स्कीम  हा  गयी  ।

 (4)  कान्हकिसली  पर्यटन  विभाग  का
 जल  सप्लाई  स्कीम  अंशदान  7  00  लाख

 रपये  तक  सीमित
 था  जिस  का  भुगतान
 किया  जा  चुका  है  ।
 राज्य  सरकार  को
 प्रायोजना  को
 975  में  पूरा  कर
 लेने  की  तराशा  है  1
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 wt  प्रदेश  हारा  कोसा  कपड़े  का  भिर्धात

 60i4.  श्री  ग्रंगाचरण  दीक्षित  :
 क्या  बाजिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  “कथा  मध्य  प्रदेश  से  कोसा  कपड़े
 के  निर्यात  में  वृद्धि  हुई  है  ;

 (@)  यदि  हां,  तो  तत्संबंधी  ब्यौरा
 क्या  है  शौर  उसका  उत्पादन  किस  हद  तक

 बढ़ती  हुई  माग  पूरी  करने  की  स्थिति  में

 है  ;

 (ग)  किन-किन  देशों  में  इसकी  माग  में

 बुद्धि  हो  रही  है  चौर  इस  के  निर्यात  से  कितना
 बाधित  विदेशी  मुद्रा  भ्रमित  होने  की  राणा

 है  ;  कौर

 (धन)  कोसा  कपड़े  के  उत्पादन  कौर
 निर्यात  करने  वालो  की  सहायता  हेतु  सरकार
 का  विचार  क्या  कार्यवाही  करने  का  है  ?

 वाणिज्य  मंत्रालय  सें  उप मंत्रो  (श्री
 विश्वनाथ  प्रताप  सिह)  :  (क)  और  (ख).
 कोसा  कपड़े  के  निर्यात  को  'राजवीर  आकड़े
 नहीं  रखे  जाते  है।  देश  से  होने  वाले

 कोसा  कपड़े  के  कुल  निर्यातो  मे  3  प्रतिशत  की

 मामूली  सी  बृद्धि  हुई  है  जो  अप्रैल-फरवरी

 974  के  दौरान  179,45  लाख  रूपये

 से  बढ़कर  प्रशाल-फर  री  975  में  65.57

 लाख  रुपये  के  हो  गा।।  चुकी  कोसा  कपड़े

 के  कुल  उत्पादन  का  केवल  5  प्रतिशत  से

 20  प्रतिशत  निर्यात  होता  है  इसलिए  f  aut

 में  इसकी  बढ़ी  हुई  मांग  को  पूरा  करने  में  कोई
 कठिनाई  नहीं  आएंगी  ।

 (ग)  कोसा  कपड़े  के  लिए  पश्चिम

 जर्मनी,  निशान,  स्विटजरलैंड  तथा  आस्ट्रेलिया
 से  मांग  बढ़ी  है  ।  1975-76  के  दौरान

 कोसा  कपड़े  के  निर्यात  का  प्रकाशित  मूल्य
 235  लावा  रुपये  है  ।
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 (घ)  (1)  केन्द्रीय  रेशम  बोड़  ,में
 कोसा  कपड़े  के  वितिर्मातां-सिर्यातक्रों  को
 सुस्थिर  कीमतों  पर  टसर  कोनों  तथा  टसर
 वेस्ट  प्राप्त  करने  शौर  उसे  सप्लाई  करने  के
 लिए  बच्ची  सामग्री  बैक  स्थापित  किया  है.  ।
 टसर  विकास  निगम  स्थापित  कर  के  बैंक  के
 कार्यकलापों  को  बढ़ाने  की  प्रस्थापना एं
 विचाराधीन  है.

 (2)  टसर  बुनकरों  के  वित्त  के  लिए
 देश  के  विभिन्न  भागों  में  बुनकर  सेव,  केन्द्र
 खोले  जा  रहे  हैं  ।

 (3)  रेशम  के  माल  का  निर्यात  बढ़ाने
 के  लिए  फ्रेन्कफुर्त  में  कत् दिय  रेशम  बोर्ड  का
 एक  विदेशी  कार्यालय  स्थापित  करने  की  एक
 प्रस्थापना  विचाराधीन  है  1

 Non  Gazetted  Staff  working  in
 Income  Tax  Department

 60l5.  DR.  RANEN  SEN:  Will  the
 Minister  of  FINANCE  be  pleased  to
 State:

 {a)  the  sanctioned  and  working
 strength  of  the  non-gazetted  stall  af
 the  Incume  tax  Department  in  each
 cadre/grade  on  the  3lst  March,  974
 in  each  Commissioner's  charge  func-
 tioning  under  the  Central  Board  of
 Direct  Taxes;  and

 (b)  the  number  of  permanent  posts
 lying  vacant  in  each  cadre/grade  as  on
 let  April,  974  ang  30th  September,
 i974  in  each  Commissioner’s  charge
 and  reasons  of  not  fillmg  them  up?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (8)  and  (b).  The  information  is  being
 collected  and  will  be  laid on  the
 Table  of  the  House  as  early  as
 pousible.
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 | bi¢,  SHRI  M.S.  PURTY:  Will
 Minister  ‘of  COMMERCE  be  pleas

 ‘ed  to  state:

 :  yp  fa)
 be

 quantum  of  Basmati  rice
 “procured  by  the  State  Trading  Corpo-

 “-Yation  for  export  during  last  three
 years;  at

 {b)  whether  Government  are  mak-
 ‘ing  adequate  publicity  for  the  sale  of
 procured  Basmati  rice;  and

 te)  Hf  so,  the  broad
 thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (8)  The  following  quantities  of  Bas-
 mati  Rice  were  supplied  to  or  pro-
 cured  by  STC  for  export  during  the
 last  three  years:—

 outlines

 ‘1972-73,  14,879  M.T.
 1978-74  26,127  M.T.
 1974-75  68,000  M.T.

 (b)  Yes,  Sir.

 (९)  Contacts  have  been  established
 with  the  leading  rice  importers  in  the
 West  Asia  some  of  whom  have
 launched  a  publicity  drive  through

 ‘the  media  of  television,  cinema  and
 newspapers  for  popularising  the
 Indian.  Basmati  Rice,

 Small  Savings  in  Post  Offices

 6017,  SHRI  SHASHI  BHUSHAN:
 Wi  the  Minister  of  FINANCE

 “be  pleased  to  state  the  particular
 steps  taken  to  boost  small  savings  in
 the:  post.  offices’?

 THE  DEPUTY  MINISTER  IN  THE

 JONISTE
 ed

 dh
 oF.  (SHRI-

 tor  ee
 ROHATGI):  The

 tecently  to  promote  Small
 Savings
 Parnes

 include  the
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 ist  April,  2974  and  again
 from  the  23rd  July,  2074  im
 line  with  the  increased  rates
 of.  interest  on  deposits  in
 Commercial  banks.

 (ii}  In  order  that  State  Govern-
 ments  and  Union  Territories.
 make  concerted  effort  to  im-:
 Prove  collectiois,  targets  for
 achievement  in  the  first  three
 years  of  the  Fifth  Five-Year
 Plan  have  been  drawn  up  and
 intimated  to  them;  these  in-
 clude  detailed  targets  for
 Authorised  Agents  under  the
 Standardised  Agency  System,
 Pay  Roll  Savings  Groups,
 Mahila  Pradhan  Kshetriya
 Bachat  Yojana  and  Sancha-
 yakas.

 (iii)  With  a  view  to  encouraging
 retention  of  larger  balances
 in  P.O.S.B.  a  Prize  Incentive
 Scheme  was  introduced  in
 December,  1973,  and  two
 draws  for  prizes  were  held—
 the  first  on  the  ‘Bist  July,
 974  and  the  secong  on  the
 Sist  January,  1975.

 (iv)  Tt  has  been  decided  to  open
 National  Savings  Bureaux  in
 the  four  metropolitan  cities—
 viz.,  Delhi,  Calcutta,  Madras
 and  Bombay;  these  will  be
 run  by  the  P  &  T  Department
 to  transacy  exclusively  Sav-

 ings  Bank  work.  To  begin
 with,  one  National  Savings
 Bureau  will  %e  opened  in

 ‘each  of  the  four  cities.

 (v)  With  a  view  to  encouraging  per-
 sonal  collections.  it  has  been
 decided  that  with  effect  from
 ‘1-4-1976,  where  such  collec-
 tions  exceed  the  targets  fixed,
 the  State  Governments  con-
 ‘cerned  will  be  entitled  to  loan
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 Jeint  Sector  Project  for  Cashew
 Development

 60i8  SHRI  C  JANARDHANAN  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state

 (a)  whether  the  Cashew  Corpora-
 tion  of  India  hag  8  proposal  to  get  up
 &  joint  sector  project  for  the  cashew
 development  in  the  country,

 (b)  whether  Government  have  ap~
 proved  of  this  project.  and

 (९)  af  80,  the
 project?

 THE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)  (a)
 to  (c)  The  Government  have  not  re-
 ceived  anv  such  proposal  so  far  fiom
 the  Cashew  Corporation  of  India

 particulars  of  the

 Project  to  Develop  New  Fibres  and
 Composites

 606.9  SHRI  VARKEY  GEORGE  Will
 the  Min  ster  of  FINANCE  be  pleased
 lo  state

 (a)  whether  Government  propose
 to  take  up  a  project  to  develop  new
 fibres  and  composites  under  the
 United  Nations  Development  Prog-
 ramme;  and

 (b)  sf  50,  the  main
 thereof?

 features

 THE  MINISTER  OF  FINANCE
 (SHRI  C  SUBRAMANIAM)  fa)  and
 (b)  The  United  Nations  Development
 Programme  has  approved  on  24th
 January  975  a  request  from  the  Gov-
 ernment  of  India  for  assistance  of  the
 order  of  380,000  for  the  development
 of  new  fibreg  and  composites

 The  principal  objective  of  this  pro-
 ject  is  to  introduce  and  develop  in
 India  the  technology  of  composite
 materials  like  fibre  re-inforced  plastics
 and  mixtures  of  metal  and  conven.
 tional  fibres.  Such  composite  materials
 would  have  special  characteristics  for
 use  in  agriculture  and  fishing  and  in
 the  ch«mica)  industry.  U.N.DP.  assist-

 APRIL  a  i975
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 ance  for  this  project  would  be  ayail-
 able  m  the  form  of  speciahsed  equip-
 ment,  training  of  qualified  staf?  from
 the  research  laboratories  participating
 in  the  Programme  and  visits  by  experts
 from  abroa'  for  specified  purposes.
 Chit  Fund  and  Benefit  Companies  in

 Gujarat
 6020  SHRI  P  G  MAVALANKAR:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  Government  have
 taken  any  fuithe:  action  agaist  the
 so  called  Chit  Fund  ang  Benefit  Com+
 panies  in  Gujarat,  and

 (9)  7  52,  bioad  detailg  thereof?

 THE  DEPUIrY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)  (a)  and  (b).
 Reser,e  Bank  of  Inda  has  reported
 that  according  to  the  information
 available  with  it  24  institutions  are
 ‘Carey  78  on  chit  fund  business  of  the
 coment  onal  type  and  23  other.  are
 engaged  Im  organising  or  managing
 prize  chits  lucky  draws  and  other
 allie  i  schemes  in  the  State  of  Gujarat

 In  the  case  of  two  institutions  carry-
 ing  on  business  other  than  conventional
 chit  fund  business  the  acceptance  of
 fuithe:  deposits  has  been  prohibited
 Ly  the  Reserve  Bank  and  m  the  case  of
 three  other  similar  institutions  show-
 cause  notice  have  been  issued,  with  a
 view  te  prohibiting  them  from  accept.
 ing  fresh  deposits  The  validity  of  the
 Miscellaneous  Non  Banking  Companies
 (Reserve  Bank)  Directions,  973  has
 been  questioned  in  the  meantime  in
 two  writ  petitions  which  are  pending
 before  the  Bombay  High  Court  The
 Reserve  Bank  has  added  that  subject  to
 the  provisions  of  the  Court's  stay  order
 in  the  case  of  the  two  compariies  which
 have  filed  writ-petitions  and  subject  to
 the  provisions  of  the  directions  in  the
 other  cases,  the  Reserve  Bank  has  been
 in  correspondence  with  the  institutions
 concerned  with  a  view  to  improving
 their  postition  and  protecting  the  in.
 terest, of  the  general  public  to  the  #x-
 tent  to  which  ‘this  say  be  possible.

 प
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 fhorean  of  Public  Enterprises

 6021,  SHRI  BIRENDER  SINGH  RAO
 Wih  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  the  working  of
 Bureau  of  Public  Enterprises  was
 recently  reviewed  by  a  Committee
 under  the  Chairmanship  of  Shri
 Pathak,

 (b)  what  were  the  main  findings
 of  that  Committee,  and

 (c)  what  steps  have  been  taken  to
 implement  recommendationg  of  chat
 Committee?

 THE  MINISIER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)
 (a)  The  Action  Committee  on  i  Ubiie
 Enterprises  under  the  Chairmanship
 of  Shri  M  8  Pathak,  then,  Member,
 Plauning  Commission  whith  also  ex-
 amined  the  relationships  between  the
 public  secto:  and  the  \arious  oigans  oj
 the  Government  dealing  with  the  public
 enterprises,  with  a  view  to  recommend-
 ing  improvements  and  organisahonal
 changes,  wherever  necessary  has  inter-
 alsa  considered  the  appropriate  role  of
 the  Bureau  of  Pubic  Enterprises  for
 achieving  the  desired  objectives

 (9)  and  (up  The  Action  Committee
 submitted  ils  Report  on  the  Bureau  of
 Pubhe  Enterprises  to  the  Finance
 M  nister  in  Januarv,  974  Most  of  the
 recommendations  made  by  the  Com
 mittee  have  been  implemented  in  prac
 tice  by  now  eg

 Gi)  Setting  up  of  the  Public  Enter
 prises  Selection  Board  in  August
 3974  which  :9  being  serviced  bi
 the  Bureau  of  Pubhe  Enterprises

 (i)  Development  of  close  links  by
 the  Bureau  with  other  consul-
 tancy  organisations  for  under-
 taking  specific  assignments

 (lii}  Utilisation  of  the  Standing  Con-
 ference  of  Public  Enterprises  for
 aecertaining  the  views  of  Public

 on  matter  under
 consideration  in  the  Government
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 in  regard  to  the  functioning  of
 the  enterprises,  as  also  consti-
 tution  of  Consultative  Com-
 mittees  drawn  from  selected
 Public  Enterprises  for  discussing
 the  problems  relating  to  various
 aspects  of  the  working  of  the
 Public  Enterprises

 (iv)  Organisation  of  research  into  the
 varlous  aspects  of  the  activities
 of  Public  Enterprises  like  inter-
 firm  comparison,  etc

 (६४)  Improvement  in  the  content  of
 the  Annual  Report  on  the  work
 ing  of  industrial  and  commer.
 cial  undeitakings  of  the  Central
 Government  presented  by  the
 Bureau  to  the  Parliament

 (vi)  Improved  monitoring  systems  in
 respect  of  the  various  aspects  of
 the  working  of  Public  Enter-
 prises

 (vi)  Organisation  of  personnel  data
 bank  in  the  Bureau  for  uhhsa-
 tion  at  the  time  of  appointment
 for  semor  level  posts  m  Pubhe
 Enterprises,  as  also  the  data
 bank  on  important  cusnponents
 of  employee  compensauon

 (vim)  Undertaking  measure,  for  pre
 senting  to  the  country  a  factual
 account  of  the  achievements  of
 Public  Enterprises  in  vanous
 directions

 (९)  Making  the  Bureau  mure  ac
 ceptable  to  Public  Enterprises
 and  admuristrative  Ministries  by
 improving  the  quality  of  advise
 renderé@  on  various  aspects

 Standing  Conference  of  Public
 Enterprises

 6022  SHRI  BIRENDER  SINGH
 RAO:  Will  the  Minister  of  FINANCE
 be  pleased  to  state-

 (a)  whether  a  new  body  known  as
 standing  Conference  of  Public  Eater-
 prises  (SCOPE)  hag  been  copastituted;

 (b)  what  are  the  functions  of  this
 body;  and
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 fe)  whether  its  functions  do  not  5
 overlap  with  the  |  Bureau  of  Public
 Enterprises?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)
 (a)  and  {b)  An  association  of  Public
 Enterprises  called  the  Standing  Con-
 ference  of  Publ  Enterprises  has  been
 formed  under  the  Registration  of  Bocte-
 ties  Act  The  main  funct  on,  of  the
 Standing  Conference  are

 (i)  to  promote  a  bette:  understand
 ing  among  the  public  at  large  of
 the  individual  and  collective  con
 tribution  of  Public  Fnterprises
 to  the  economic  development  of
 the  nation  and  to  undertake
 such  actiyitiis  as  may  le  deem
 ed  necessary  to  achieve  this
 aim,

 (it)  to  provide  a  forum  of  the  Public
 Enterprises  for  mutual  exchange
 of  ideas  and  experiences  and  for
 collective  thinking  on  matters  of
 common  intirest

 Qn)  to  promote  busines,  ;  otcntial  of
 Public  Enterprises  anc  provide
 business  infurmation  ard

 (iv)  to  undertake  and/or  sponsor  re-
 search  projects  on  problem.  re
 lating  to  Pubhe  Enterprises  etc

 (०)  There  us  no  overlap  of  functions
 between  the  Standing  Conterence  of
 Puble  Enterprises  and  the  Bureau  of
 Pubhe  Enterpiises  The  Bureau  of
 Pubbe  Enterprises  lb  a  part  of  the
 Finance  Ministiy  and  its  important
 functions  relate  to  the  evaluation  of
 investment  deciwions  evaluation  of
 performance  control  of  expenditure
 financial  management,  formulation  of
 common  policies  in  the  area  cf  com-
 pensation,  civil  construction,  terms  of
 appomtment,  etc,  act  as  a  Data  Bank,
 report  to  Parliament,  assist  the  Par-
 hamentary  Committee  on  Public
 Undertakings,  service  the  Public  Enter-
 prises  Selection  Board  in  the  matter  of

 tera  on  which  advice  is  sought.  How-
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 aver,  the  Bureau  of  Public  Entecpetees
 takes  the  assistance  of  the  Standing
 Conference  of  Public  Enterprises  Jor
 consultation  with  the  Public  Eiyter.
 prises  in  formulation  of  common
 pohcies

 LIC  Loans  for  EBoonomlc  Uplift  of
 SC.  and  aT.

 6023  SHRI  P  M  MEHTA  Will  the
 Mimste:  of  FINANCE  be  pleased  to
 state

 (a)  whether  the  Union  Government
 have  asked  the  LIC  to  giant  loans
 to  the  State  Governments  for  the
 exclusive  purposes  of  financing
 schemes  for  the  economic  uplift  of
 Scheduled  Casteg  and  Scheduled
 Tribes,

 (b)  whether  the  Union  Govern-
 ment  have  icceived  the  proposal  from
 Gujarat  Government,

 (c)  if  «so,  whether  Government
 have  asked  the  LIC  to  allot  the
 funds,

 (त)  what  are  the  proposals  made
 by  the  Gujarat  Government  for  the
 uplift  of  Scheduled  Castes  ang  Sche-
 duicd  Tribes,

 (ey  whether:  any  other  State  Gov-
 ernment  ha,  also  forwarded  proposal
 to  the  LIC,  and

 (f)  #  so  the  action  taken  thereon?

 THE  DFPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHIL  A  ROTIATGI)  (a)  to  te)  No,
 Sir

 (d)  Does  not  ar‘se

 (९)  and  «f)  A  proposal  from  Tamil
 Nadu  Haryan  Housing  and  Develop.
 ment  Corporation  Ltd  was  received
 LIC  in  October  Bt  for  a
 Hs  75  crores  for  fnahcing
 struction  of  30,000  houses  for

 EE  egg<

 ze

 ay



 ‘OYH'  Schemes,  are  to  be  routed
 _»  through:  Housing  and  Urban  Develop-
 "ment  Corporation  (HUDCO),  the  LIC
 a  did  not-find  it  possible  to  agree  to  the

 oe  proposal,

 a
 Erregulariiies  by  M/s,  Century  Rayons

 Limited

 ,6024.  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  the  number  and  nature  of
 various  irregularities  committed  by
 M|s  Century  Rayong  Limited  during
 the  last  three  years;  and

 (b)  the  action  taken  by  Govern-
 ment  against  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 ६8)  and  (b).  M/s.  Century  Rayon
 Spinning  &  Weaving  Mills  Ltd.  have
 been  producing  rayon  filament  yarn  to
 about  50  per  cent  of  licensed  capacity
 and  their  production  of  rayon  tyre

 cord  yarn  was  about  37  per  cent  of
 licensed  capacity  in  the  year  1972.  Pro-
 duction  in  excess  of  25  per  cent  of
 capacity  is  irregular.  Government  are
 awaiting  the  report  of  the  Sarkar  Com-

 ‘mission  before  deciding  on  action  to
 be  taken  against  the  firm  for  irregulari-
 tieg  committed.

 +

 Fingncial  Diffeulties  of  Small  Scale

 6025  SHRI  VARKEY  GEORGE:  Will
 the  Minister  of  FINANCE  be  pleased

 fgehemes,  loans  to  Apex  Coop.  Housing
 dMaence  .  Societies  and  loans  under

 tional  capacity
 industry;
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 THE  DEPUTY  MINISTER.  IN  THE
 MINISTRY  OF  FINANCE  (@HRIMATI
 SUSHILA  ROHATGI):  (a)  and.  (b).
 While  announcing  the  credit  policy.  for
 the  current  busy  season  on  28th  Octo.
 ber,  ‘1974,  the  Reserve  Bank  had
 emphasized  on  the  commercial  banks
 the  need  for  introducing  a  greater
 degree  of  “selectivity”  in  the  deploy-
 ment  of  credit  to  priority  sectors  such
 as  small  scale  industry  and  other  small
 borrowers.  Banks  have  been  advised
 that  small  scale  industrial  units  pro-
 ducing  inputs  for  the  core  sector  and
 wage  goods  industries  are  to  be  pre-
 ferred  to  the  units  in  less  essential
 lines.  Banks  have  been  further  advis-
 ed  that  the  policy  of  giving  priority  to
 small  industry  as  such  may  be  -efined
 in  its  application  so  as  to  accord  such
 treatment  more  particularly  to  units
 having  credit  limits  of  Rs.  70  lakhg  and
 below.  Within  the  framework  of  this
 policy,  and  subject  to  the  availability
 of  lendable  resources,  banks  endeav-
 our  to  meet  genuine  credit  needs  of
 small-scale  industrial  unitg  for  produc-
 tion  purposes.

 Additional  Capacity  in  Woollen
 Industry

 6026:  SHRI  ANADI  CHARAN
 DAS:

 SHRI  PURUSHOTTAM
 KAKODKAR:

 SHRI  9,  0.  DESAT:;
 SHRI  P.  GANGADEB:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  have
 teken  any  decision  for  allowing  addi-

 in.  the  woollen

 (b).  if  so,  to.  what  extent  this  would
 "  falag  the  export  capacity;  and

 “Sag,  hates  additional  ©  -worated
 and  powerlotme  could.  be spindles

 JAautalied  by  ‘the  “priority  units  in  the
 “woollen  industry?  nee ad



 ० VISHWANATH  SRATAP  ENG):
 (a)  ‘While  no.  new  decision  has  ©  been

 aoe  taken’  to  allow  additional  capacity  in
 the  woollen  industry,  the  following

 schemes  have  been  formulated  from
 thme  ‘to  time  in  respect  of  various  sec-
 tors  of  the  woollen  industry:—

 i)  Expansion  of  priority  units.  in
 ‘the  worsted  sector.

 Gi)  Vertical  integration  of  hosiery
 units

 (iii)  Modernisation  of  hosiery  units.

 div)  Creation  of  additional  combing
 capacity,

 (४)  Totogration  of  shoddy  spinning
 units.

 dvi)  U.P.  Export  Corporation  has
 been  issued  letter  of  intent  for
 000  woollen  spindles  for  manu.
 facture  of  carpet  yarn.

 (vii)  Some  shoddy  and  worsted  spin-
 dles  and  powerlooms  have  been
 sanctioned  for  being  set  up  in
 backward  areas.

 (viii)  Letter  of  intent  for  setting  up
 an  ex-minister  carpet  factory
 at  Goa  with  an  export  obliga-
 tion  of  80  per  cent  has  been
 issued.

 (ix)  Under  Liberalised  Policy  expan.
 sion  of  85,900  woollen  spindles
 has  been  permitted.

 (b)  It  is  not  possible  to  state  the
 exact  extent.

 (ec)  Certain  units  have  been  recom.
 ‘mended  for  grant  of  additional  worsted

 spindles.  and.  powerlooms.  for  sub-
 stantial  expansion  on  the  basis  of  their

 :  attained  continued  priority
 Status  by  virtue  of  exports  of  their  pro

 8  ducts,  At  present,  there  is  no  pro-

 6027.  SHRI  JHARKHANDE  |  RAL:
 Will  the  Minister  of  COMMERCE  ‘be

 ‘pleased  to  state:  .

 (a)  whether  Government  are  aware
 of  the  activities  of  the  Institute.  of

 Jute  Technology  and:  Indian  Jute  Mills
 Association  Research  Institute;

 (b)  what  are  the  main  features  of
 technical  education  given  by  the  Ins-
 titute  of  Jute  Technology  and  the
 Research  activities  of  the  Indian  Jute
 Millg  Association  Research  Institute

 _(c)  whether  the  syllabi  of  the  LIT,
 and  the  programme  of  Research  acti-
 vities  of  the  LJ.M.A.RI,  are  approv-
 ed  by  Government;  and

 (d)  if  so,  the  broad  outlines  there.
 of?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.  Indian  Jute  Mills  Associa-
 tion  Research  Institute  was  closed
 down  in  3966  and  replaced  by  Indian
 Jute  Industries  Research  Association.

 (b)  Institute  of  Jute  Technology  im.
 parts  theoratica]  and  practical  training
 in  Jute  Technology  including  machine
 maintenance,  spinning,  weaving,  textile
 science,  industrial  costing,  Management
 principles,  workstudy  and  quality  con-
 trol.  Indian  Jute  Industries  Research
 Association  conducts  research  on  jute
 agriculture  and  genetics;  Jute  Products.
 Processes  and  machinery  development
 and  futuristic  development  in  Jute.

 (९)  and  (ay  The  Syllabi  of  the  Insti
 ‘tute  of  Jute  Technology  have  ‘act  yet

 been  approached  by  the  Government,
 The  research  programmes  of  the  Indian
 Jute  Industries  Research  .Assoctation
 aré  ammually  monitored  and  approved.

 ‘by  Coutell  of  Scientific  and  Industrial
 Research,  Council.  of  ‘Management  .

 of:
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 Cristy  in  Small  Scale  Cotton  Manutac-
 fw  turing  Industry  in  Punjab

 6028.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  small  scale  cotton
 manufacturing  industry  of  Punjab  is
 facing  crisis  for  the  last  three  months;

 (b)  if  so,  the  reasong  therefor;  and

 (९)  the  steps  taken  jin  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATIT  PRATAP  SINGH):
 (a)  The  Government  have  no  such  in-
 formation.

 (b)  and  (०)  Do  not  arise

 Streamlining  of  Import  Licensing
 Procedure

 6029,  SHRI  P.  M  MEHTA  Will  the
 Mimster  of  COMMERCE  be  please,  to
 state:

 (a)  whether  the  import  licensing
 procedures  are  being  streamlined  to
 eluninate  chances  of  economic  offen-
 ces,

 (b)  whether  the  major  recommen-
 dations  of  the  Law  Commission  for
 removal  of  economic  offences  have
 also  been  taken  into  consideration;

 {e)  if  so,  the  main  features  of  the
 new  policy  to  be  adopted;  and

 (a)  the  major  changes  likely  to  be
 made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH)
 {a)  to  (d).  The  procedures  have  been
 ftreamlined  to  eliminate  delay.  Gov-
 ‘@rment  have  under  consideration  cer-
 tain  proposal  to  strengthen  the  penal
 Provision  of  the  IMPEX  Act  and
 Orders  isayed  thereunder  to  ensure
 that  offences  ave  dealt  with  more
 eectively,  it  would  net  be  in  public

 interest  at  this  stage  to  give  the  salient
 features  of  the  proposals  under  con-
 sideration.

 Investment  in  New  Industrial  Units

 6030.  SHRI  P.  VENKATASUBBALAH:
 Will  the  Mimster  of  FINANCE  be
 pleased  to  stafe

 (a)  whether  the  need  for  radical
 changes  in  the  approach  to  resource
 mobilisation  and  industria]  finance  in
 the  country  and  a  policy  for  mopping
 up  local  savings  and  resources  for  in-
 vestment  in  new  industrial  units,  es-
 pecially  those  promoted  by  technolo.
 gists  has  been  stressed  by  him  while
 inaugurating  the  Risk  Capital  Founda.
 tion  floated  by  the  Industrial  Finance
 Corporation  to  help  promotional  acti-
 vity;

 (b)  if  so,  the  steps  Government
 propose  to  take  in  this  direction;  and

 (c)  the  broad  outlines  of  Govern.
 ment  policy  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI)-  (a)  Perhap-
 the  Hon'ble  Member  has  in  mind  cer
 tain  observations  forming  part  of  the
 address  of  the  Minister  for  Industry
 and  Civil  Supplies  which  was  read  ou!
 in  his  absence  at  the  Inaugural  func
 tion  of  the  Risk  Capital  Foundation
 held  on  March  I0,  ‘1975.  In  that  address
 the  MYnister  Riad,  inter-alia  drawn  at-
 tention  to  the  need  for  mopping  up  of
 financial  resources  by  covering  larger
 and  larger  sections  of  people  so  that
 our  indigenous  talent  could  be  fully
 mobilised  for  industrial  development

 th)  and  (c).  Government  constantly
 keep  under  review  the  question  of
 mobilisation  of  resources  for  economic
 development  and  encouragement  tu
 new  entrepreneurs.  It  is  with  that
 purpose  in  view,  that  the  Industrial
 Finance  Corporation  has  made  the
 start  to  float  the  Risk  Capital  Founda-
 tion  to  help  new  entrepreneurs  with
 seed  capital  io  promote  viable  projects.
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 Agrecment  for  Assistance  from  France

 6031.  SHRI  RAM  HEDAOO:  Will  the
 Minister  of  FINANCE  be  pleased  to
 state:

 (a)  whether  France  had  agreed  to
 give  a  fresh  credit  to  India  under  a
 development  assistance  agreement
 signed  recently  at  Paris;

 (b)  if  so,  the  amount  thereof  and
 ita  likely  use  in  the  country;

 (c)  the  total  French  credit  made
 available  to  India  so  far,  how  much
 of  it  hag  been  repaid  and  how  much
 stil]  remains  outstanding;  and

 (d)  the  different  fields  of  economic
 and  industrial  development  where  the
 French  credit  is  being  utilised  at  pre-
 sent?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  Yes,
 Sir.  two  Anancial  protocols  for  a  total
 sum  of  Rs.  57.80  crores  (FF  3i5  mil-
 lion)  representing  French  aid  to  India
 for  ‘1975-76  were  signed  between  the
 Governments  of  India  and  France  on
 9-2-1975,

 (b)  The  first  protocol  is  for  a  credit
 of  Rs,  4i.28  crores  (FF  225  million)
 out  of  which  Rs.  2.0  crores  (FF  ii5
 million)  are  earmarked  tor  imports
 from  France  of  heavy  equipment  and
 goods  and  services  required  for  indus-
 trial  projects  and  Rs.  20.8  crores  (FF
 il0  million)  are  earmarked  for  import
 of  light  equipment,  components,  spare
 parts  chemicals,  fertilizers  and  indus-
 trial  raw  materials  from  France.

 The  second  protocol  provides  a  credit
 of  Rs.  6.52  crores  (FF  90  million)  to
 enable  India  to  finance  import  of  goods
 and  services  from  France  for  the  pro-
 jects  and  programmes  of  the  Indian
 Departments  of  Atomic  Energy  and
 Space.

 re)  The  total  French  assistance  under
 the  aegis  of  the  Consortium  made
 i.  om  4
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 available  to  India  amounts  tp  Ra,  Paty
 crores  (FF  2355  million).  The  entire
 amount  has  not,  however,  been  spent.
 A  total  of  FY  560.25  million  has  been
 répaid  and  FF  i93.09  million  still  re-
 mains  outstanding  out  of  the  amounts
 so  far  utilised.

 (d)  The  French  credit  is  belng  utilis-
 ed  to  meet  the  import  requirements  of
 industries  and  activities  such  as  cement
 thermal  and  hydro-electric  power,
 paper,  wool-combing,  textiles,  mining,
 oil  refinery,  fertilizers,  caprolactum,
 petro-chemicals,  caustic  soda,  alloy
 steel,  atomic  energy,  space,  railways,
 ports,  lighthouses  and  civil  aviation.

 Note.  The  rate  df  exchange  used  is
 the  existing  customs  rate  of  exchange
 of  Rs.  00—FF  54.50.

 Purchase  of  Wide-bodied  Jets  for
 Indian  Airlines

 6032.  SHRI  MOHINDER  SINGH
 GILL:

 SHRI  N.  E.  HORO:
 SHRI  D.  B,  CHANDRA

 GOWDA:
 SHRI  HARI  SINGH:
 SHRI  ARJUN  SETHI:

 Will  the  Minister  of  TOURISM
 AND  CIVIL  AVIATION  be  pleased  to
 state:

 (a)  whether  the  Board  of  Directors
 of  the  Indian  Airlines  met  recently  to
 take  a  decision  regarding  the  purchase
 of  wide-bodied  jets  for  future  use;
 and

 (b)  if  so,  the  decisions  taken  there.
 at?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  Yes,  Bir.

 (b)  The  whole  matter  relating  to  the
 purchase  of  aircraft  by  the  Corporation
 is  under  Government's  dorsideration,
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 eclaration  of  Stocks  of  Newsprint

 6633.  SHRI  MOHINDER
 SINGH  GILL:

 SHRI  SUKHDEO  PRASAD
 VERMA;

 Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 (a)  whether  the  newspaper  mana-
 gements  all  over  the  country  have  re-
 presented  to  him  to  persuade  excise
 inspectors  not  to  ask  for  the  stocks  of
 newsprint  with  the  industry  which
 they  are  doing  in  the  wake  of  one  per
 cent  excise  duty  on  newspaper  sales:
 and

 (b)  if  go,  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE).
 (a)  No  such  representation  has  been
 receiveu  from  newspaper  manage-
 ments.

 (b)  Does  not  arise.

 Scheme  to  Bring  down  varieties  of
 Cloth

 6034.  SHRI  JHARKHANDE  RAI:
 DR.  H.  P.  SHARMA:
 SHRI  PURUSHOTTAM

 KAKODKAR:
 SHRI  P.  GANGADEB:
 SHRI  D.  D,  DESAI:

 Will  the  Minister  of  COMMERCE
 2  pleased  fo  state:

 (a)  whether  Government  are  con-
 tidering  a  scheme  under  which  textile
 mills  will  be  required  to  bring  down
 the  varieties  of  cloth;  and

 (b)  if  so,  the  main  features  and  the
 objectives  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.

 (h)  It  is  contemplated  that  mills
 promuping  more  that  one  variety  per
 L00  Yooma  may  be  required  to  reduce
 the  zutinher  of  varieties  by  ry  per  cent

 Written  Answers  1

 to  start  with.  Thereafter,  steps  may
 be  taken  to  reduce  the  varieties  further
 to  a  maximum  of  25  per  cent  over  o
 period  of  two  years.

 Tax  Liabilities  of  Directors  of  M/s
 Mohindra  and  Mohindra  Ltd.

 6035.  SHRI  SAT  PAL  KAPUR:  Wilt
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  names  of  directors  of  M/s,
 Mohindra  and  Mohindra  Ltd.,  and  the
 amount  of  income-tax,  wealth  tax,  ex-
 cise  duty  and  corporation  tax  out-
 standing  against  each  of  them  and
 the  action  taken  to  realise  the  eame;

 (b)  whether  any  CBI  enquiry  was
 ever  conducted  against  them  or  any
 such  enquiry  is  pending  against  them
 and  if  so,  the  particulars  thereof;  and

 (c)  whether  any  raids  were  con-
 ducted  at  the  residence  of  the  directors
 or  at  the  premises  of  the  company  and
 if  so  the  particulars  thereof  and  the
 Getails  of  the  documents  and  goods
 seized  during  the  raids?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)
 (a)  The  Directorg  of  M/s.  Mohindra
 and  Mohindra  Ltd.  as  on  -2-l976  as
 furnished  by  the  company  are—S/Shri
 Keshub  Mahindra,  Harish  Mahindra,
 H.  8.  Malik,  I.  Chatterji,  Suresh
 Mahindra,  F.K.F.  Nariman,  Devji
 Ratansey.  K.  V.  Sardesai,  Akbar
 Hydari.  H.V.R.  Iyengar,  Yogindra  N
 Mafatial  and  Roy  D.  Chappin  Jr.

 Information  regarding  the  amount  of
 income-tax  and  wealth-tax  outstanding
 against  the  Directors  S/Shri  Keshub
 Mahindra,  Harish  Mahindra,  H.  s.
 Malik,  Suresh  Mahindra,  Devji  Ratan-
 sey,  K.  द  Sardesai,  H.  फ  R.  Iyengc.
 and  Yogindra  N.  Mafatlal  as  on  3!-3.7%
 and  the  action  taken  to  realise  the
 same  are  furnished  in  the  enclosed
 statement.

 Individuals  are  not  Hable  to  corpora-
 tion  fax.  Remaining  information  is
 being  collected  and  wilt  be  lala  on  the
 Table  of  the  House.
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 (9)  No  CBI  enquiry  was  conduct-
 ‘ed  against  M/s.  Mahindra  and  Mahin-
 dra  Ltd.  or  their  Directors  and  no

 such  enquiry  ३5  pending  against  them
 with  the  C.B.I.

 (c)  No  raid  by  Income-tax  authori-
 ties  was  conducted  at  the  residence  of
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 the  Directors  S8/Shri  Keshub  Mahindra
 Warith  Mahindra,  H.  S.  Malt,  Siiresh

 Mahindra,  Devji  Retansey,  K,  ¥,  Sate
 desu.  H.V.8.  Iyengar  ang  ‘Yogindra
 N  Mafatlal  or  at  the  premises  of  fhe
 company,  Remaining  information  ts

 being  collected  and  will  be  laid  on  the
 Table  of  the  House.

 Statement

 Sl,  Name  of  the  Director  Demand  outstanding  Steps  taken  torealbe  the
 No.  on  a

 demand.
 (Rs:  in  tabbos
 Income-  Wealth-
 Tax  ten

 $/Shn

 7  Keshub  Mahindra  .  +  .  nul  nil  mi
 2  Harsh  Mshindra  .  द  nil  nil  nul

 3  H.S.  Mahk  (Individual.  .  0°26  il  Time  for  payment  of ,

 totaling  Rs. =
 lakh

 had
 fot

 exp  0  Te
 bi  fl १५  payments  on of  Rs.  o-

 थू  (४५
 seid  to  have

 already  made
 wrung.

 ee asseasee,  were
 cation  and  adyustment.  Pending actions  are  being  expedited.

 4  Swesh  Mahindra  ,  #  '  nil  4s  The  recovery  of  demand  has
 been  as  it  is  disputed
 in  —

 5  Deva  Ratamsey  .  .  «oor  nil  =  Show-cause  notice  har  heen  iasued.
 (Advance-tax)

 ्  K.V.  Sardesu  .  o-ar  Show-cause  notice  under  section
 223  of  the  Income-tam  Act  was
 issued,  m  to  which

 euseaace  fica  out  that  a

 “plication
 was

 &  ad  a
 ् posal.

 >  H.V.R.  Iyengar,  .  नि  nil  nil  nil

 3  Yogudra  N.  Mafatlal}  नि  X43
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 Vax  {Ybilities  of  Directors  of  M/s.
 German  Remedies  Limited

 g0s¢,  SHRI  SAT  PAL  KAPUR;  Will
 the  Minister  of  FINANCE  be  pleased
 fo  state;

 (a)  the  nameg  of  the  directors  of
 M/s  German  Remedies  Limited  and
 the  amount  of  income-tax,  wealth  tax
 excise  duty  and  corporation  tax  out-
 standing  against  each  of  them  and
 the  action  taken  to  realise  the  same;

 (b)  whether  any  CBI  enquiry  was
 ever  conducted  against  them  or  any
 guch  enquiry  is  pending  against  them
 and  if  so,  the  particulars  thereof,  and

 (९)  whether  amy  raids  were  con~-
 ducted  at  the  residence  of  the  direc-
 tors  or  at  the  premuses  of  the  com-
 pany  and  if  ५०,  the  particulars  thereof
 and  the  details  of  the  documents  and
 goods  sewed  during  the  raids?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (5HRI
 PRANAB  KUMAR  MUKHERJEE).
 (a)  Information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House.

 (b)  No  CBI.  enquiry  was  conducted
 against  M/s.  German  Remedies  Ltd.
 er  their  Directors  and  no  such  en-
 quiry  is  pending  against  them  with
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 {c)  Information  is  being  collected
 and  will  Le  laid  on  the  Table  of  the
 House

 Credit  Facilities  by  Nationalised  Banks
 to  fictitious  Firms

 637  SHRI  SAKTI  KUMAR  SAR-
 KAR  Will  the  Minister  ot  FINANCE
 be  pleased  to  state.

 (a)  whether  a  number  of  complamts
 have  been  received  by  the  CBI  that  a
 number  of  nationaliseq  bank,  are
 giving  credit  facilities  to  fictitious
 firms,

 (b)  if  so  the  particulars  of  the
 cases  biought  to  the  notice  of  the
 Ministry,  bank-wise,  during  last  five
 years,  and

 {c)  the  artion  taken  im  each  case?

 THE  MINISTER  OF  FINANCE
 (SHRI  C  SUBRAMANIAM)  (a)  to
 fc)  Central  Bureau  of  Investigation
 has  reported  that  it  had  registered  for
 investigation  19  cases  during  the  years
 i987],  4972,  973  and  1974,  in  respect
 of  complaints  relating  to  giant  of  ere-
 cit  facibtes/leans  by  nationalised
 banks  to  fictitious  persons/firms  The
 bank-wise  details  of  these  are  giver

 the  C.B.L  below:-—

 Sl.  No  of
 No.  Name  of  the  Bank  cases  Present  stage  of  irvesngatrer

 registered
 for  in-
 vestigation

 I  a  3  4

 7  Central  Bank  of  Indu.

 2  Bank  of  India  .  ‘

 9  Punjab  National  Bank.  न

 4  RenkotRarcds:  .  so.

 I  CBI  hes  launched  the Prosecution  against

 I  CBI  has  recommended
 ee  ee ings  against  the  persons  7

 2  In  ane  case,  on  the  recemmendations  of  CBI

 72777  ant
 saa

 cs

 CBI  has  taunched  prosecution.  “ane
 Departments!  proceedings  against  the  perecns

 *  involved  are  being  recommended  by  CBI.
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 r  2  3  4

 Commercial  Bank.  Fi  2  In  one  CBI  bes  launched
 qT  United  ommercal  Bak.  In  ope  oe  पु  ्  amc’  peso

 5  Unieed
 Ben  and  the  other

 case  is  under  investigation  by

 2  One  under 6  CanataBesnk.,  .  «  3

 ्य

 is
 —  gs

 receded et

 in

 case  CBI  iad  gem  है  or

 7  DenaBank  ,  .  .  4  All  the  4  cases  are  under  various  stages  of
 investigation.

 8  Syndicate  Bank  न  I  CBI  has  launched  prosecution.

 zo  Allahabad  Bank  :  7  2

 Branches  of  Nationalised  Banks  in
 Tamil  Nedu

 6038.  SHRI  SAKTI  KUMAR  SAR-
 KAR.  Will  the  Minister  of  F:NANCE
 be  pleased  to  state:

 (a)  the  particulars  of  the  nationa-
 Need  bank  branches  in  Tamil  Nadu,
 district-wise  and  bank-wise  at  pre-
 gent,  and

 (b)  the  number  of  nationalised
 bank  branches  hkely  to  be  opened  dur-
 ing  the  year  ‘1975-76  in  thie  State,  dis-
 trict-wise  and  bank-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  RPHATGI),  (a),  District.
 wise  information  relating  to  the  num-
 ber  of  branches  of  public  sector  banks
 in  Tamil  Nadu  as  at  the  end  of  De-
 cember  974  is  get  out  in  statement-I
 laid  on  the  Table  of  the  House,  [Placed
 in  Library.  See  No,  LT-9434/75.)

 {b)  Branch  expansion  work  is  unde.-
 taken  by  the  banks  within  the  frame-
 work  of  three  year  rolling  plans
 Currently,  the  plang  for  the  three
 yeats  207577  are  being  finahsed.
 Reserve  Bank  have,  however,  reported

 Ip  one  case  CBI  has  recommended
 mental  pro

 ceectings
 aganet  the

 employee  and  m  second  case  CBI  has
 jaunched  prosecution.

 Both  the  cases  are  under  various  stages  of
 investigation.

 that  ag  at  the  end  of  December,  1974,
 Pubhc  sector  banks,  including  74
 nationalised  banks,  had  77  heences/
 allotments  on  hang  for  opening  offices
 in  Tamil  Nadu.  District-wise  and
 bank-wise  details  are  set  out  in  state-
 ment-II  laid  on  the  Table  of  the
 {Placed  m  Library.  See  No.  LT-94l4/
 75).

 Rural  Banks  in  West  Bengal

 6039  SHRI  SAKTI  KUMAH  SAR-
 KAR  Will  the  Minister  of  FINANCE
 be  pleased  to  state  whether  the  rural
 banks  are  not  imecreaying  in  West
 Bengal  and  if  so,  the  reasons  there-
 for?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI);  It  has  been
 the  endeavour  of  commercial  banks,
 Particularly  those  in  the  public  sec
 tor,  to  extend  their  branch  network
 to  rural  areas  in  all  the  States,  in
 cluding  West  Bengal,  As  a  result,
 ihe  number  of  camimerclay  bank
 branches  at  rural  centres  in  West
 Bengal  has  increasag  from  42  ag  oF
 July  19,  i969  to  249  ag  on  Deoember
 $1,  l974——~no  tocremee  of  474  per  cent.

 {s
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 Wrand  Cases  in  Central  Bank  of  India,
 Calcutta

 6040,  SHRI  SAKTI  KUMAR  SAR-
 KAR:  Will  the  Minister  of  FINANCE
 be  pleased  to  state:

 fa)  whether  a  number  of  fraud
 cases  have  come  to  the  notice  of  Gov.
 ernment  in  Central  Bank  of  India,
 Calcutta:

 {b)  if  so,  the  particulars  of  the  cases,
 the  names  of  the  officials  and  the  per-
 gong  involved  in  these  cases;  and

 {c)  the  action  taken  in  this  regard?

 THE  MINISTER  CF  FINANCE
 (SHRI  C.  SUBRAMANIAM).  (३)  to
 {c).  Information  turnisneg  by  the
 Central  Bank  of  India  its  set  out  in
 the  statement  laid  on  the  Tatle  of  the
 House.  [Placed  in  Library  See  No.
 LT-945/75].

 Steps  to  Create  Infrastructure  for
 Tourism  in  Ladakh  by  3.70

 6041.  SIRI  KUSHOK  MBAKU).-A:
 Will  the  Minister  of  TOURISM  AND
 CIVIL,  AVIATION  be  plessed  to  state
 the  steps  taken  by  Government  to
 create  and  estalsh  infrastructure  for
 Indian  and  international  toutisin  in
 Ladakh  by  the  india  fourism  Leve-
 lopment  Corporation?

 THE  MINISTFR  OF  STA!IE  IN  I]]E
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  Ladakh  was  not  o.en  for
 tourist  traffic  until]  August  ‘1974.  The
 draft  Fifth  Five  Year  Plan  of  the
 India  Tourism  Development  Corpo-
 ration  aS  approveg  by  ine  Planning
 Commission  80९8  not  include  any  tou-
 vism  seheme  in  Ladakh.

 Tourista  visiting  Ladakh  now  avail-
 of  the  Puble  Works  Department  Rest
 Housep  at  Drass,  Kargil,  Budbkbar
 boo,  Khalsi,  Leh,  Nyoma  and  Nubra.
 The  question  of  providing  additional
 tourist  facilities  in  Ladexh  will  be
 considered  after  undertaking  feasibili-

 oe  —
 and  subject  to  availability

 Opening  of  Division  of  L.L.C.  ai  Jorhat,
 Apso

 6042.  SHRI  BISHWANARAYAN
 SHASTRI:  Wili  the  Minister  of  FIN.
 ANCE  be  pleased  to  state:

 (a)  whether  LIC.  is  going  to  open
 a  Division  at  Jorhat  in  Assam;  and

 (b)  if  so,  when?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  No  such
 proposal  is  at  present  under  conside-
 ratian  of  the  L.IC

 (by)  Does  not  arise,

 Opening  of  branches  by  Lead  Bank  in
 Lakhimpur

 ois.  SHRI  BISHWANARAYAN
 SHASTRI,  Will  the  almister  of  FIN-
 ANCE  be  pleased  to  state

 (a)  which  is  the  lead  bank  for
 vpening  branches  in  the  district  of
 Lakhimpur;

 fb)  how  many  brasihes  have  been
 opened  so  far  in  that  district  by  that
 tank;

 ic)  the  ratio  between  the  popula-
 tion  and  tne  branches  of  the  vank  in
 that  district  and

 (व)  how  does  it  compare  with  ratio
 in  other  pits  of  the  country?

 TLE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATL
 SUSHILA  ROHATGI):  (a)  Unmied
 Bank  of  India  have  the  lead  responsi-
 bihty  for  District  Lakhimpur,  Assam.

 (b)  to  (d).  Reserve  Bank  have  re
 poited  that  as  at  the  end  of  Decem-
 ber  974  there  were  5  branches  of  the
 commercia]  banks  functioning  in  the
 district  of  Lakhimpur,  Assam.  Of
 these  3  belonged  to  United  Bank  of
 India.  Ags  on  that  date  the  popula.
 tion  per  bank  office  in  this  district
 was  142,000  compared  to  30,000  for
 the  country  as  a  whole,
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 Bajpe  Airport

 6044.  SHRI  P.  R.  SHENOY:  Will  the
 of  TOURISM  AND  CIVIL

 AVIATION  be  pleased  to  state:

 (a)  whether  there  Bt  any  represen.
 tation  to  shift  the  present  airport  at
 Bajpe  to  &  better  place;

 (b)  whether  the  present  airport  at
 Bajpe  is  not  suitable  for  landing  big-
 ger  planes;

 (९)  whether  in  view  of  the  opening
 of  the  New  M:ngslore  Harbour,  there
 is  need  ior  a  bigger  aicpurt  in  South
 Kanara  District  and

 (d)  the  action  taken  by  Govern.
 ment  to  shift  the  present  airport?

 THE  MINISTER  OF  TOURISM  AND
 “IVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR)  (a).  Yes,  Sir

 {b)  The  present
 Suitable  for  limited
 Boeing  737  aircraft

 (९)  and  (d)  The  existing  aero-
 drome  at  Baype  is  adequate  to  meet
 the  present  need,  and  ‘t  is  not  pro-
 posed  to  shift  it  ‘o  another  location.

 aerodrome?  75
 overstions  ty

 Electronics  Expor;,  Processing  Zone  in
 Bombay

 6045.  SHRI  P.  R  SHENOY  Wil)  the
 Minister  of  COMMERCE  be  pleased
 to  state

 (a)  whether  there  ig  an  Electronics
 Export  Processing  Zone  rear  Santa
 Cruz  in  Bombay  under  the  admimis-
 trative  control  of  the  Commerce
 Ministry;

 (b)  the  number  of  units  that  can
 function  in  the  zone  and  the  units  that
 are  actually  functioning  at  present
 with  their  names,  and

 (e}  the  vale  of  export  of  products
 feom  the  zone  in  the  year  ‘1974-757

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 PRATAP  SINGH):

 APRIL  i,  975
 4  4 *
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 (b)  The  Zone  can  acctmmodated
 about  87  units  but  the  actual  num
 ber  would  depend  upon  the  size  of
 each  unit,  The  followmg  five  unite
 have  been  functioning  in  the  Zone®
 since  September,  Wit

 l.  M/s,  Clarestat  India  Ltd,

 2  M/s.  Trimourtl  Electronics  Pvt.
 Ltd.

 3.  M/s  Applied  Electronics  Pvt.
 Ltd.

 4,  *M/s.  Indicos  Computer  Ser-
 vices  Pvt  Lid

 5.  M/s.  Asha  Brothers  Pvt.  Ltd.

 (e)  Rs
 i97c

 470306  upto  ist  March,

 Service  charges  charged  by  Coca  Cola
 Export  Corporation

 6046.  SHRI  NAWAL  KISHORE
 SHARMA,  Will  the  Minister  of  FIN.
 ANCE  be  pleased  to  refe.  to  the  ap-
 plication  of  Coca  Cola  Export  Corpo-
 ration  under  Section  29  of  FERA  «nd
 state

 ,

 (a)  what  are  the  basis  of  charging
 service  charges  to  Denmark  and
 Africa,

 (b)  what  ere  the  exports  during
 97l,  972  and  973  to  Denmark  and
 Africa  by  CCEC;  and

 (c)  under  what  policy  and  permis.
 sion  these  service  charges  were  being
 allowed?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM),  (a)  At
 cording  to  information  available  with
 RBI,  the  service  charges  are  charged
 in  proportion  to  the  volume  of  export#
 ef  concentrates  to  the  countries  in
 question  साधकिन्यनाईक  प्र  buyers’  purchased
 of  concentrates  trom  other  countries.

 (b)  The  realisations  on  account  of
 exports  by  the  company  of  non,  aloo
 holic  beverage  baves  to  Desmark  ant

 (गृह  9  bonded  area  outside  the  Zone  for  the  time  being.)
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 Africa  during  the  years  97i,  1972  and
 l973  are  as  under:

 (Res.  iakhs)

 एकता  I972  973

 Denmark  fob  27°75
 Africe  96°  ३  Tw  §  3749  2

 (९)  With  effect  from  91-1969  the
 remittance  of  service  charges  by  the
 Indian  branch  ot  the  Coca  Cola  Ex-
 port  Corporation  to  the  other  over-
 seas  branches  of  the  Corporation  is
 subject  to  an  independent  ceiling  of
 ig  per  cent  of  the  export  carnings
 from  exports  of  concentrates  to  the
 territories  of  the  said  vwther  overseas
 branches  of  the  Corporation.  These
 remittances  will  be  within  the  overall
 ceihng  of  80  per  cent  of  the  export
 earrings  applicable  to  the  remittances
 of  the  Indian  branch  or  all  counts
 (ie  imports,  profits,  head  office  ex-
 penses,  service  charges  to  overseas
 branche,  etc.),

 Use  of  trade  marks  by  foreign
 Companies

 6047.  SHRI  NAWAL  KISHORE
 SHARMA,  Will  the  Minister  of  FIN.
 ANCE  he  pleased  to  state,

 (a)  the  name,  of  foreign  companies
 who  have  applied  under  Section  28(3)
 of  Foreign  Exchange  Regulation  Act
 for  permitting  the  use  of  the  trade
 mark;

 (b)  the  criterig  by  which  conside-
 ration  direct  or  indirect  will  be
 determined;  and

 (e)  whether  Government  permit
 a  foreign  collaboration  for  consumer
 Product  manufacture  if  the  foreign
 companies  guarantee  to  export  twice
 of  what  they  remit?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  A
 list  giving  the  names  of  companies
 ett,  who  have  applied  to  the  Reserve
 Bank  of  India  under  Section  29(}(e}>
 read  with  Section  28(3)  of  the  Foreign
 Exchange  Regulation  Act,  1979  for

 permitting  the  use  of  thar  trade
 marks  has  been  laid  on  the  Table  of
 the  Lok  Sabha  on  10-4-1975.  in  ful-
 filment  of  the  assurance  given  in  res.
 pect  of  unstarred  questicn  No.  8377
 for  20-12-1974,

 (७)  The  term  “indirect  considera
 tior”  has  not  been  defined  in  the  Act
 itself.  It  has  been  used  with  a  view
 to  ersuring  that  apart  from  the  direct
 and  more  easily  identifiable  forms  of
 consideration  even  somewhat  remote
 and  less  ebvious  forms  of  considera-
 tion  are  also  brought  within  the  ambit
 ot  the  Act.  It  will  however  not  be
 possible  fo  mak.  any  generalisation  in
 regarq  tu  what  will  constitute  “indi.
 rect  consideration”  for  the  purposes
 of  the  Act,  and  in  each  case  a  view
 in  this  regard  wilt  have  to  be  tuken
 onty  after  considering  the  totality  of
 the  facts  und  circumstances  relating
 to  it

 tc)  Foreign  collaborations  ate  per-
 mutted  selectively  only  11 ल  fields  of  high
 picrts  where  import  --f  technology
 i,  con  idereq  necessary.  In  other
 areas  im‘luding  low.priority  and  non-
 esser‘ial  sector)  a  relaxation  is  made
 ou  met  :f  substantial  exports  are
 guaranier,  over  a  period  of  5  to  0
 yeurs  and  there  are  reasonable  pros-
 pects  for  such  exports.

 Financial  Assistance  to  fshing
 industries  in  Kerala

 6048,  SHRI  VARKEY  GEORGE:
 Will  the  Minister  of  FINANCE  be
 pleased  to  state.

 {a)  whether  the  Reserve  Bank  of
 India  and  the  Agricultural  Refinance
 Corporation  have  decided  to  stop
 financial  assistance  to  the  fishing  in-
 dustries  in  Kerala;

 {b)  if  so,  the  reasons  therefor;  and

 (c)  what  steps  are  being  taken  to
 remedy  the  situation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SVSHILA  ROHATGI):  (a).  No,  Sir.

 {b)  and  (¢).  Do  aot  arise,
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 Compontte  Textlic  Mitte

 6049.  SHRI  N.  E.  HORO:  Will  the

 Eager
 of  COMMERCE  be  pleased

 9  i

 {a}  whether  Government  propose  to
 permit  large  business  houses  to  set
 up  composite  textile  mills;  and

 (b)  if  so,  the  main  features  thereof?

 THE  DEPUTY  MINISTER  IN  LHE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH).
 4a)  There  is  no  such  propos]  under
 considet  ation,

 (b)  Does  not  arise.

 Import  duty  on  dry  fruits  from
 Afghanistan

 6050  SHRI  SHASHI  BIIUSHAN.
 Will  the  Vinigfer  of  FINANCE  be

 Pleased  to  state

 ६8)  whether  taf  rates  on  dry
 fruits  imported  from  Afghanistan
 Liave  not  been  revised  for  the  last
 three  years  ang  whether  it  has
 resulted  in  huge  los,  to  exchequer
 due  to  lower  rmport  duties;

 (by  whether  market  rates  of  dry
 fruits  have  gone  up  by  i00  per  cent
 over  the  period;

 (९)  the  amount  of  less  of  import
 duty  thereby;  and

 (a)  the  steps  being  taken  by  Gov-
 ermment  in  this  regard?

 THE  MINISTER  OF  SLATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  to  (a).  The  tariff  values  in  ret
 pect  of  certain  varieties  of  dry  fruits
 imported  from  Afghanistan  were  fixed
 in  July  O71.  Thereafter  these  were
 reviewed  m  7972  and  798  when  it  was

 However,  having  द...  to  ihoreate
 in  their  prices,  the  tariff  valog  fa  al.
 Teady  under  revision.

 Accordingly,  the  question  of  log,  of
 revenue  domg  not  arise,

 Import  Heonee  for  dry  fruit,  te  STC.

 §05  SHRI  SHASHI  BHUSHAN:
 SHRI  K  MALLANNA:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state.

 (a)  whether  the  State  Trading  Car-
 poration  was  granted  an  import  licence
 for  dry  fruits  fiom  Afghanistan  for
 Rs  25  lakhs  las’  year,

 (b)  whet  has  been  the  performance
 of  STC  for  this  luente  ang  how  much
 profit  hag  been  made  by  STC  on  this
 import,

 (९)  whether  the  STC  has  been  given
 Hcence  for  import  of  dry  fruits  from
 Iran  and  for  dates  from  Iraq;

 (ay  ४  so,  the  value  thereof  and
 whether  any  profit  hag  heen  made  by
 STC  on  this  import,  and

 (e)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTR:  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH:  (a)
 Yes,  Sir

 (by  The  STC  ha«  imported  dry  fruit
 valued  at  Rs  5  lakhs  cif.  STC  is
 expected  to  make  a  small  profit.

 {c)  No  heence  for  import  of  dry
 fruits  from  Iran  has  been  given  to  the
 STC.  The  STC  has,  however,  been
 given  a  Licence  for  import  of  dates
 fromm  Iraq.

 (a)  The  value  of  the  import  Hesnce
 for  dates  is  Re.  50  lakhs  No  imports
 of  dates  have,  however,  been  made  by
 STC  so  far.

 (ह)  Does  bot  arise,
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 Inning  of  solleqg  currency  notes  by
 uationaligeed  banks

 6052,  SHRI  RAM  PRAKASH:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state;

 {a)  whether  natlonaliseg  banks
 have  been  issuing  only  soiled  currency
 notes  for  sometime  past,  especially  in
 some  backward  States  like  Haryana;

 (b)  if  so,  the  reasons  therefor;  and
 (९)  what  steps  have  been  taken  by

 Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (a)  to  (९),  In  view  of  the  large  increase
 in  currency  requirements  and  limited
 avilability  of  fresh  notes  from  Nasik
 Press,  the  Reserve  Bank  of  India  has
 been  distributing  reissuable  notes  as
 also  fresh  notes  as  equitably  as  possi-
 ble.  As  a  result  there  has  been  some
 deterioration  in  the  qualhty  of  the
 notes  in  circulation  in  general.  This
 difficulty  is  not  confined  to  only  a
 particular  State  Since  May  1974,  the
 Reserve  Bank  of  India  had  been  meet-
 ing  the  indents  for  notes  from  banks,
 Government  Departments  etc.  to  the
 extent  of  0  per  cent  in  fresh  notes
 and  the  balance  in  reissuable  notes.
 This  percentage  was  increased  to  25
 per  cent  for  Re.  i  and  Rs.  2  notes
 from  December  1974  and  January,
 i975  respectively.  This  restriction  on
 the  issue  of  fresh  notes  in  the  deno-
 minations  of  Re,  1,  Re  2  and  Rs,  5
 have  since  been  withdrawn.  Relaxa-
 tiong  in  the  issue  of  fresh  notes  iu
 other  denominations  will  be  made  as
 soon  as  adequate  notes  are  available
 from  the  new  Bank  Note  Press,  Dewas.

 समाजवादी  वेशों  को  मुद्रा  क ेसाथ  भारतीय
 च्फ्ये  की  विभिन्न  इर

 6053.  भरी  कंकर  दयाल  सिह  :
 की  We  genre:  क्‍या  जिस  मंत्री  यह
 बताने  की  छुपा  करेंग  कि:

 (क)  शी  हि  ही  में  सोवियत  संघ
 शश  ह. । 2  के  साथ  भारतीय  रपये  को
 विभिंन  दरों  में  जो  परिवर्तन  किया  गया  है

 4ii  LS  द
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 उससे  भारतीय  मुद्रा  शर  विदेश  व्यापार  पर
 क्या  प्रभाव  पड़ा  है  ;

 (@)  क्‍या  अन्य  समाजवादी  देशों  ने  भी
 भारती।  रुपये  के  साथ  अपनी  मुद्रा  को
 विनिमय  दरों  में  परिवर्तन  किया  है;  भौर

 (व)  यदि  ही,  तो  वे  देश  कौन-कौन
 से  हैं  और  उसकी  विनिमय  दरों  में  बपयानकया
 अन्तर  प्राये  हैं  ?

 बिस  मंत्री  (भो  सी०  सुधहाध्यम)  :

 (क)  सोवियत  समाजवादी  जनतंत्र  संघ
 फा  स्टेंट  सैफ  सोवियत  समाजवादी  जनतंत्र
 सब  में  होने  व.ले  गैर-ब।णिज्यिक  लेनदेन  के

 लिए  भारतीय  रुपये  और  रूबल  की  विनिमय
 दरों  मे  विशेष  रुए  से  मार्च  i974  से  संशोधन
 करता  रहा  है  ।  ये  दरें  सोवियत  समाजवादी
 जनता  संघ  में  दिये  जाने  व,  ले  गैर-वाणिज्यिक
 लेनदेन  पर  लागू  होती  है  कौर  इका  व  गायिका
 लेनदेन  पर  कोई  असर  नहीं  पडता  t

 (ख)  कौर  (ग)  धन्य  समाजवादी
 देशों  के  सम्बन्ध  मे  स्थिति  ४ह  है  कि  इन
 देशो से  भारत  को  जो  ऋण  मिले  हैं  वह  भारती4
 रुपये  में  मिलने  हैं  q

 इन  देशों  के  साथ  आयात;  निर्यात  व्याप,र
 भी  अपरिवर्तनीय  रुपये  मे  किया  जाता  है।
 इसलिए  भारतीय  रुपये  कौर  इस  पूर्वी
 यूरोपी4  देशों  के  मुद्रा  क ेबीच  की  विनिमय
 दर  का  ऋण  और  व्यापार  सीधी  लेन  देन
 पर  लागू  होने  का  सवाल  पैदा  ही  नहीं  होता  1

 पर्यटकों  को  श्राकृणित  करने  के  लिए  एयर
 इंडिया  को  योजनाएं

 6054.  शी  शंकर  बयान  सिह  :  क्‍या
 पैटन  और  सागर  जबिमागन  मली  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्‍या  उनके  मंत्रालय  ने  विदेशी
 पर्यटकों  को  भारत  झाक षित  करने  के  लिए
 कोई  ऐसी  योजना  बनाई  थी  जिसके  भन्सर्गत
 किसी  भी  पर्यटक  द्वारा  200  डालर  के

 टिकट  पर  सारे  भारत  की  यात्रा  की  जा

 सके
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 (w)  oft  हां,  तो  इस  बोलता  के
 अन्तर्गत  कितने  विदेशी  पर्यटक  भारत  जाये
 और  एयर  इंडिया  को  इस  से  जो  लाभ  हुमा
 उसका  वितरण  क्या  हैं;  "मौर

 (4)  कया  देशी  पर्यटकों को  एक  क्षेत्र
 &  दूसरे  क्षेत्र  तक  ले  जाने  के  लिए  भी  पर्यटन
 विभाग  कोई  ऐसी  योजना  बना  रही  है  ?

 पर्यटन  कौर  नागर  विमानन  मंत्रालय
 में  राज्यमंत्री  (भी  सु रेसा पल  सिंह)  :

 (क)  इंडियन  एयरलाइस  ने  भारत  दर्शन
 किराये!  आरम्भ  किये  हैं।  कोई  भी  विदेशी

 शारीरिक,  भ्रथवा  कोई  भारतीय  जो  सामान्यता
 विदेश  में  रह  रहा  हो,  इस  सुविधा  का  पात

 है  बचते  किं  भुगतान  अमरीकी  डालरों  मे
 अथवा  किसी  अन्य  परिवर्तनीय  मुद्रा  में
 किया  जाए।  इस  प्रकार  का  टिकट  रखने
 वाला  व्यक्ति  200  भ्रम रिकी  डालर  के  भुगतान
 पर  i4  दिनों  के  लिये  तथा  275  अमरीकी
 डालर  के  भुगतान  पर  1  दिनों  के  अवधि
 के  लिये  इडियन  एयरलाइंस  के  श्रन्तदेशीय
 सेक्टरों  पर  अपनी  इच्छानुसार  यात्रा  कर
 सकता  है  बर्शते  किसी  एक  ही  स्टेशन  पर  दो
 बार  ते  उतरे  सिवाये  ऐसी  स्थिति  के  जिसमे
 कि  किसी  स्टेशन  के  भाये  पर  पड़  जाने  के
 कारण  वहा  प्रवान्तर  रूप  से  दुबारा  उतरना
 अनिवार्य  हो  जाये  q

 (ख)  चूकि  टिकट  विजय  भ्रन्तर्राष्ट्रीय
 विमान  कम्पनियों  द्वारा  विदेशों  में  किया  जाता

 है,  इसलिये  ऐसे  पर्यटकों  की  नभ्य  बता
 सकता  सी  संभव  मही  है  लिन्‍्होंते  इस  स्कीम
 के  अन्तरगत  भारत  की  यात्रा  की  है  ।  तथापि
 उद्योग  की  प्रारंभिक  प्रतिक्रिया  अच्छी  रही
 है  और  उन  के  प्रसार  भविष्य  में  पर्याप्त
 बिक्री  होते  तथा  उसकी  सीता  बढ़ने  की  संभा"
 बना  है  ।

 (मं)  एक  1...  से  दूसरे  केत  शी  यात्रा

 करेंगे  वीजे  भारतीय  पर्यटकों  के  लिये  कोई
 विशेष  रिवायत  देंगे  का  विचार  नहीं  है

 Written  Anuners  .  98

 Rise  in  Pablic  Debt
 a  *

 6055.  SHRI  SHARAD  YADAV:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  there  has  been  steep
 rise  in  public  debt  of  Government;

 (b)  whether  it  is  also  2  fact  that
 the  debt  servicing  charges  have  also
 increased;  and

 (९)  if  so,  ateps  taken  to  reduce  the
 same?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  to
 (०),  Public  Debt  is  one  of  the  Impor-
 tant  sources  for  financing  the  Five
 Year  Plans  Public  Debt  is  raised
 primarily  for  meeting  capital  expendi-
 ture  and  for  providing  loans  to  State
 Governments,  Public  Sector  projects
 etc  The  Public  Debt  of  the  Central
 Government  at  the  end  of  1973-74,
 amounted  to  Ris,  693]  crores  as  com-
 pared  to  Rs  2500  crores  at  the  and  of
 I96B-69  interest  on  Public  Debt  in
 i973-74  amounted  to  Rs,  649  crores  as
 against  Rs.  375  crores  in  1668-69.  It
 may,  however,  be  mentioned  in  this
 connection  that  at  the  end  of  ‘1973-74
 as  against  the  total  outstanding  Public
 Debt  of  Re  i693!  crores  Central  Gov-
 ernment's  capita]  outlays  and  loans
 advanced  amounted  to  Rs,  256l
 crores.

 Findings  of  delegation  regarding
 export  of  jute  good,

 6036.  SHRI  SHARAD  YADAY:
 PROF,  MADHU  DANDAVATE:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state;



 VISHWANATH  PRATAP  SINGH):
 (a)  A:  seven  member  fact-finding  dele-
 gation  under  the  leadership  of  Secre-
 tary,  Export  Production,  in  the  Minis-
 try  of  Commerce,  visited  the  princi-
 pal  jute  markets  of  United  States  of
 fumerica  and  Canada  from  i0th  to
 Sist  February,  ‘1975.

 b)  The  delegation  hag  reported  that
 tie  recenié  decline  in  demand  for  jute
 goods  in  these  countries  is  primarily
 due  to  the  growing  competition  from
 synthetic  substitutes.  Recession  in  the
 buiiding  industry  has  aleo  contributed
 to  the  fall  in  demand  there.  Position
 of  exports  is  expected  to  improve  by
 ‘1976,  provided  effective  measures  are
 takers  now  itself  for  counter-acting
 the  competition  from  the  synthetics.

 Steps  taken  by  MAMLT.C,  to  reduce
 eengeation  at  perts

 6057.  SHRI  SHARAD  YADAV:
 PROF.  MADHU  DANDAVATE.
 SHRI  SHANKER  RAO

 SAVANT:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 metaly  stock  have  piled  up  in  various
 major  ports  and  the  port  authorities
 have  warned  the  Minerals  and  Metals
 Trading  Corporation  to  remove  the
 same;  and

 (b)  if  so,  what  steps  have  been
 taken  by  Minerals  ang  Metals  Trading
 Corporation  to  reduce  the  congestion
 at  ports?

 &)  Dues  १०६  wrive.
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 Development  works  at  airport,  in
 Katnataks

 6088,  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  the  bread  outlines  of  develop-
 ment  works  Govermment  have  under-
 taken  at  varioug  airporta  in  Karnataka
 during  the  last  three  years;  and

 (b)  the  total  amount  sanctioned  for
 the  purpose  and  spent  so  farr

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  and  (b).  The  Information
 required  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Sabha.

 Scheme  to  develop  weekend  picnic
 Spots  in  Karnataka

 6059.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  there  is  any  scheme
 in  the  Central  Sector  to  develop
 weekend  picnic  spots  near  towns  and
 citieg  of  Karnataka;

 {b)  uf  go,  the  salient  features  there-
 of.  and

 (०)  if  not,  whether  any  such  scheme
 ig  proposeg  to  be  formulated  to  sult
 people  belonging  to  low  imome
 groups?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  No,  Sir.

 {b)  Does  not  arise.

 &  As  the  development  of  facili-
 ties  for  home  tourists  is  primarily  the
 responsibility  of  State  Goversment,
 the  development  of  picnic  spots  near
 towns  and  cities;  would  come  within
 the  purview  of  the  State  Government
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 Decision  op  MALT.C.'s  कल्मारन्यों  to
 enter  inte  export  trade  of  Iron

 Ore  in  Goa

 8060,  GHRI  K.  LAKKAPPA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 {a)  whether  the  proposal  of  the
 Minerals  and  Metals  Trading  Corpo-
 ratiey  to  enter  into  the  export  trade
 of  iron  in  Goa  hag  been  opposed  by
 the  concerneg  traders  there  and  also
 by  the  Government  of  Goa;

 (b)  if  so,  the  facta  of  the  matter;

 (c)  the  decision  of  Unio,  Govern-
 tment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.

 (b)  and  (c).  The  Government  has
 noted  the  view-point  of  the  Goan  ex-
 porters  and  the  Government  of  Goa
 These  will  be  kept  in  view  while  taking
 8  decision  in  the  matter.

 जीती  पर  उत्पादन  शुल्क

 606i.  शमी  चन्द  शैतानों  :
 ची  एस०  Yo  मुदगम्तम  :

 क्‍या  बिस  मंत्री  यह  बताने की  कृपा  करेगे
 है|  :

 (क)  )  क्या  प्रभी  हाल  ही  में मार तीय
 चीनी  मिल  संघ  का  कोई  प्रतिनिधि-मेहल
 उनसे  मिला  था  भ्र ौर  उसने  खुले  बाजार  में
 बिक्री  के  लिए  उपलब्ध  चीनी  पर  उत्पादनशुल्क
 में  की  गईं  वृद्धि  क।  वापस  लेने  पर  भ्रनुरोध
 क्रिया  था  ;  कौर

 (@)  यदि  हा,  a  उस  पर  सरकारकी
 क्या  अ्रतिकिया  है  ?

 विस  मंत्रालय  में  राज्य  मंत्री  (श्री  प्रभव

 कुमार  मु्ता्जीं )  =  (क)  जी,  हां  ।

 (@)  मामले  की  जांच  की  भा  रही
 हे  4
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 Managemeng  of  sick  ten  gardens

 6062.  SHRI  0.  P.  JADEJA:
 SHRI  8.  8.  DAMANI

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  Government  ere  con-
 sidering  to  take  over  the  management
 of  some  of  the  sick  tea  gartiens  in  the
 country;

 (b)  the  particulara  of  such  gardens
 and  smount  required  for  re-activising
 them:  and

 (९)  the  steps  to  be  taken  by  Gov-
 ernment  for  improving  the  condition
 of  sick  gardens?

 THE  DEPUTY  MINISTER  IN  TIIE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (c).  Measures  including  take
 over  of  management  to  rehabilitate  the
 gardens  which  can  be  revived  back  to
 normaky  are  under  examination  of
 Government.

 Indian  Alrlines’  services  ty  U.P.

 6063.  SHRI  S  N.  MISRA:  Will  the
 Mimster  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a)  whether  Indian  Alrlines  propose
 to  extend  its  services  to  more  cities
 in  U.P.  in  the  near  future;  and

 (b)  the  names  of  such  cities  which
 are  to  be  linked  with  air?

 THE  MINISTER  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  RAJ  BAHA-
 DUR):  (a)  Indian  Airlines  have  no
 Plans  to  extend  their  services  to  more
 cities  in  Uttar  Pradesh  in  the  rear
 future,

 (bd)  Does  not  arise,
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 Dmport  of  newsprint  during  974
 6064.  SHRI  8.  N.  MISRA:  Will  the

 Minister  of  COMMERCE  be  pleased  to
 state:

 {a>  the  name,  of  the  countries  which
 have  been  approached  by  Government
 of  India  and  with  whom  discussions
 regarding  port  of  newsprint  were
 held  during  the  year  ‘1974;

 (b)  the  broad  outlines  of  the  dis-
 cussions  held;  and

 (९)  the  decisiong  arrived  at?
 THS  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  to  (ec).  While  Government  them-
 selves  have  not  held  any  direct  dis-
 cussions  for  actual  imports,  the  STC
 which  is  responsible  for  the  import  of
 newsprint  held  discussions  with  news-
 print  suppliers  in  USA,  UK,  Austria,
 Canada,  Japan,  Sweden,  Norway,  Fin-
 land,  Bangladesh,  USSR  and  Czecho-
 slovakia  for  import  of  newsprint  on
 mutually  acceptable  terms,  As  a  result,
 i9  contracts  for  import  of  ‘1,489,160
 M/Ta.  of  newsprint  were  concluded  in
 1974,

 Development  of  Tourist  Industry
 6065.  SHRI  S.  N.  MISRA:  Will  the

 Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 {a)  whether  any  new  decision  has
 been  taken  by  Government  for  deve-
 lopment  of  tourist  industry  in  the
 country;

 ane
 if  s0,  the  broad  outlineg  thereof;

 {c)  the  additional  funds  allocated  for
 the  purpose  during  the  year  ‘1975-767

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  to  (c).  The  development
 of  tourism  is  a  continuous  process.  The
 emphasis  in  the  Fourth  Plan  was  on
 building  up  the  tourist  infrastructure
 (accommodation  and  transport  facili-
 ties),  development  of  selected  areas  53
 mountain  and  beach  resorts  for  attract-
 ing  larger  volume  of  destination  tourist
 trailic,  development  of  cultural  tourism
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 as  represented  by  archaeological  and
 historical  monuments,  and  the  devetop-
 ment  of  wild  life  tourism.  The  same
 pattern  of  development  will  continue
 in  the  Fifth  Plan  for  which  purpose  an
 outlay  of  Rs,  78  crores  hag  been  pro-
 vided  in  the  Central  Sector  in  the  draft
 Fifth  Plan.  The  outlay  approved  by  the
 Planning  Commission  for  1975-78  is
 Rs.  806.00  lakhs  in  the  Central  Sector.

 Export  of  Groundout  जा

 6086.  SHRI  S.  N  MISRA:
 SHRI  MUKHTIAR  SINGH

 MALIK:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state-

 (a)  the  quantum  of  grcundnut  or
 groundnut  oil  exported  or  proposed  to
 be  exported  from  the  country  durmg
 the  years  197475,  and  ‘1975-76;

 (७)  the  names  of  the  countries  with
 which  agreementg  for  the  export  of
 groundnut  have  been  signed  alongwith
 the  rateg  at  which  i,  will  be  exported;

 (c)  the  extent  to  which  export  has
 been  reduced  in  view  of  shortage  of
 groundnut  oil,  acute  rise  in  its  price
 and  poor  production  in  the  country
 during  the  current  year;  and

 (6)  alternative  arrangements  made
 to  fill  the  export  gap?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  India  exports  only  the  hand.  picked
 selected  variety  of  ground-nuts  called
 HPS  groundnuts  which  contain  com-
 paratively  lesser  oil  and  are  not  gener-
 ally  used  for  oil  extraction.  All  other
 varieties  of  groundnuts  are  bannei  for
 export.  The  export  of  HPS  ground-
 nuts  during  1974-75  is  estimated  to  be
 around  6]  thousand  tonnes.  During
 975.76  a  quantity  of  75  thousand  ton-
 nes  is  likely  to  be  expected.  The  ex.
 port  of  groundnut  oil  from  the  country
 is  not  allowed.

 (b)  HPS  groundnuts  have  been  in-
 cluded  in  the  annual  Trade  Plan  Agree.
 ments  signed  with  the  East  European
 Countries.  No  rates  have  however,
 been  fixed  for  the  proposed  ‘export.
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 {c)  HPS  groundnuts  are  not  general.
 ly  used  for  crushing  and  their  export
 corigtitutes  lesa  than  2  per  cent  of  the
 total  groundnut  production  in  the
 country.  Therefore,  it  is  not  consider.
 ed  necessary  to  reduce  the  exports  of
 HPS  groundnuts.

 @)  Does  not  arise  in  view  of  an-
 swer  to  part  (0)  above

 Canalisation  of  import  of  raw
 material  and  export  of

 manufactured  goods

 6067.  ह-1.8:4 6  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  woollen  industry  are
 gore  over  canalisation  of  import  of
 raw  material  and  export  of  manufac-
 ह... ६  goods;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  and  (b).  Import  of  woollen  raw
 material  is  camalised  but  in  case  of
 export  only  woollen  knitwear  ia
 ¢analised,  The  woollen  industry  has
 been  representing  for  grant  of  full
 letters  of  authority  for  replenishment
 against  exports.  On  account  of  rapid
 decline  in  prices  of  wool  certain  con-
 tracts  which  were  placed  with  the  con-
 currence  of  the  users  earlier  for  import
 of  wool  had  run  into  difficulties  which
 have  now  been  sorted  out  and  revised
 procedure  is  being  followed  by  the
 canalising  agency.  In  the  new  Import
 Policy,  provision  has  been  made  for  the
 grant  of  full  letters  of  authority  for
 replenishment  against  exports  in  con-
 sonance  with  procedure  for  other  com~
 modifies.

 Propom  to  operate  air  services  by
 Temit’  Nadu  State  Tourien

 Development  Corporation

 6088,  SHRI  M.  KATHAMUTHU:  Will
 the  Minister  of  TOURISM  AND  CIVIL
 AVIATION  be  pleased  to  state:

 (a}  whether  the  Tami]  Nadu  State
 baa Fourigy,  Development  Carporation

 3  |... ह  to  operate  ile  own  ait

 Places  of  tourist  agent  aaa
 b)  i  8७,  the  broad  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOURISM  AND  CIVIL
 AVIATION  (SHRI  SURENDRA  PAL
 SINGH):  (a)  and  (b).  It  is  understood
 that  the  Tamil  Nadu  Tourism
 ment  Corporation  are  examining  8
 proposal  to  operate  air  services  coh.
 necting  Madras  with  other  places  of
 tourist  importance.  The  proposal  is
 in  a  very  preliminary  stage,  and  the
 Corporation  are  proposing  to  under
 take  a  feasibility  study  shortly.

 Central  Assistance  to  Tamil  Nadu

 6069  SHRI  M  KATHAMUTHU :
 Will  the  Mininster  of  FINANCE  be
 pleased  to  state~

 (a)  whether  the  Chief  Minister  of
 Tamil  Nadu  declareg  that  the  State
 Government  would  reject  Central
 Assistance  to  the  State  for  drought
 relief  as  a  protest  against  certain
 utterance  by  the  Unioy  Finance  Minis.
 ter;  and

 (b)  ft  wo,  the  facts  thereof  and
 Government's  reaction  thereto?

 THE  MINISTER  OF  FINANCE
 (SHRI  0.  SUBRAMANIAM)-  (a)  and
 (b).  The  Government  of  Tamil  Nadu
 wag  allocated  an  advance  Central
 assistance  of  Rs,  750  crores  for  meet-
 ing  expenditure  on  drought  reMef  for
 the  financial  year  ending  3ist  March,
 i975.  On  the  basis  of  the  progress  of
 expenditure  reported  by  the  State
 Government,  the  full  allocated  Central
 assistance  has  been  released  to  the
 State  ag  shown  below:

 (Ra.  in  crores}
 2lst  February,  075  ow
 l0th  March,  975  2३0
 25th  March,  1975  4°38

 Total:  150

 This  advance  Central  aesistance  hes
 net  heem  rejected,  No  farmal  commend



 tog:  Written,  Atuinere  CHATTRA  at,  ७  (SAKA)

 cation  fii  regerd  to  the  Chie!  Minix-
 ह... क  reported  views  hag  been  received.

 Woerlg  Bank  Aid  to  Boost  Farm
 Output

 0070.  SHRI  ह:  M.  MEHTA:
 SHRI  R  V.  SWAMINATHAN:

 Will  the  Minister  of  FINANCE  be
 pleased  to  state

 (a)  whether  the  World  Bank  plans
 to  provide  aid  to  boost  farm  output
 in  the  world  over  the  next  five
 yeara;

 {b)  if  a0,  whether  India  hag  also
 beer  assured  of  any  ald  to  boost  farm
 output;

 (c)  whether  India  has  approached
 the  World  Bank  for  this  scheme;  and

 (d)  the  main  points  of  the  World
 Banks  proposal  and  how  India  is  to
 get  this  aid  from  the  World  Bank?

 THE  MINISTER  OF  FINANCE
 (SHRI  C.  SUBRAMANIAM):  (a)  Yes,
 Sir,

 {b)  to  (d).  India  has  already  been
 getting  assistance  from  the  Bank
 Group  for  projects  aimed  at  increas-
 ing  agricultural  production  and  fur-
 ther  assistance  in  this  field  is  likely
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 to  be  available  for  fdentified  and
 viable  priority  projects,

 Lowes  saffered  by  Public  Sector
 Undertakings

 6071.  SHRI  s.  R.  DAMANI:  Wil
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  the  names  of  public  sector
 industrial  units  which  have  worked
 for  more  than  three  years  since  their
 commissioning  and  have  not  been  able
 to  make  any  profit  so  far;

 (by  the  full  particulars  in  each  case
 of  capital  investment  salient  features
 of  their  original  project  reports  and
 the  areas  where  the  calculations  have
 proved  wrong  in  the  actual  working:
 and

 (९)  the  reasons  thereof  and  the
 steps  found  necessary  in  each  case
 to  make  their  working  economically
 viable  and  to  ensure  reasonable  return
 on  the  investment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE
 PRANAB  KUMAR  MUKHERJEE):
 (a)  to  (e).  The  information  regarding
 companies  in  the  manufacturing  and
 mining  sectors  which  have  incurred
 losses  after  three  years  of  commis-
 sioning  and  the  investment  in  these
 companies  is  ag  follows:

 Sl.
 No.  Name  of  the  Undertaking

 Investment  #  on  3I-3-74

 t.  Neyveli  Lignite  Corpn.  Ltd.  .
 2.  Pyrites,  Phosphates  &  Chemicals  Ltd.
 3.  Indian  Drags  &  शफिशाशा1 दाक  Led.
 4  Bharat  Heavy  Plates  &  Vessels
 Ss,  Heavy  Engg.  Corpn.  Lid.
 oe  ‘Triveni  Structurels  Lad,
 7.  Machine  Tool  Corporation  of  India  Led.
 44  Bharat  Ophthaimic  Glass  Ltd.  नि
 ry  Hindusten  Photo  Films  Mfg.  Co.  Ltd.

 1.  Tasmory  &  Pootwear  Corpn.  Ltd.

 Ray
 en  lakh

 .  30097  9336  79433
 .  409  352  960
 4  3420  5580  9000
 ’  है  (+६  १  223  2262

 ‘  76079  73649  28728
 300  578  828
 400  46  86r

 a  286  7  803
 '  632  7656  2288

 ‘  58  409  कण

 ‘fie
 statement  =  attec

 main  ressotis  for  the  poor  performance  and  the  remedial  steps  teken  ere  given  ir  the
 hed.
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 StaTEMENT

 l,  Neyveli  Lignite  Corporation,

 High  over-burden  and  poor  condi-
 tion  of  machinery  and  equipment,
 Government  have  decided  to  increase
 the  effective  lignite  raising  capacity
 by  augmenting  its  existing  equipment
 and  replacing  old  ones.

 2.  Pyrites  Phosphates  and  Chemicals
 Ltd.

 The  Company's  sole  customer,  the
 Sindri  Unit  of  Fertilizer  Corpn.  of
 India  has  been  operating  below  par
 due  to  old  age  of  machinery.  Gove-
 ernment  have  decided  to  improve  and
 modernise  the  Sindri  Fertilizer  Unit
 which  will  improve  off-take  from
 Pyrities,  Phosphate  and  Chemicals.
 Also  efforts  are  being  made  to  use
 Rock-phosphate  for  fertilizer  applica-
 tion.

 3.  Indian  Drugs  and  Pharmaceuticals
 Lad,

 While  the  Hyderabad  Unit  of  the
 Company  is  working  well,  the  Surgical
 Instruments  plant  at  Madras  and  the
 Antibiotics  plant  at  Rishikesh  are  not
 doing  well  due  to  lack  of  demand  in
 the  case  of  Madras  Unit  and  techno-
 logical  and  power  bottlenecks  in  the
 other  unit.  Government  are  taking
 steps  for  improving  the  working  of
 the  surgical  unit  by  diversification.
 Many  of  the  technological  probelms  of
 Rishikesh  Plant  have  also  been  over-
 come,  The  Company  as  a  whole  has
 turned  the  corner,

 4,  Bharat  Heavy  Plates  and  Vessels.

 The  Company  has  built  up  produc-
 tion  capability  of  about  32  per  cent
 of  its  rated  capacity  since  going  into
 commercial  production  in  1971.  In
 physical  terms  the  production  in-
 creased  from  2400  tonnes  in  1971-72,  to
 4994  tonnes  in  1972-73,  5656  tonnes  in
 973.74  and  7200  tonnes  in  1974-75,  New
 lines  of  production  are  being  taken  up
 to  improve  capacity  utilisation  fur-
 ther.
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 5,  Heavy  Engineering  Corporation,

 In-adequate  demand  and  low  pro-
 ductivity  have  been  the  main  prob-
 lems.  Steps  for  better  production
 planning,  multiple  shift  working  and
 improveg  productivity  have  been
 taken.

 6,  Triveni  Structurals  Ltd.

 The  break-even  point  of  the  com-
 pany  ig  very  high,  To  improve  the
 position  in  this  regard  company  is
 taking  up  high  value  jobs.

 7.  Machine  Tool  Corporation  of  India,

 Non-availability  of  quality  castings,
 power  shortage  and  unsatisfactory  sel-
 ling  arrangements  hampered  the  com-
 pany’s  working  Steps  have  been
 taken  to  overcome  these  difficulties  by
 a  merger  with  HMT  and  appointment
 of  sole  selling  agents.

 8.  Bharay  Ophthalmic  Glasg  Ltd.

 The  high  cost  of  Lens  making  and
 power  shortage  were  the  mam  pro>-
 lems.  It  has  been  decided  to  progres-
 sively  close  the  Lens  Department  and
 take  up  other  items  like  optical  Glass
 with  the  resources  so  released.  A
 captive  generator  ig  being  installed  for
 power.

 9.  Hindustan  Photo  Films  Mig.  Co.
 Ltd.

 Technological  problems  and  heavy
 loan  burden  were  responsible  for  poor
 performance.  Technological  problems
 have  been  largely  overcome  and  pro-
 posalg  are  under  consideration  for  re-
 structuring  the  capital  of  the  com-
 pany.

 10,  Tannery  and  Footwear  Corpn,  of
 India.

 Old  Machinery  and  poor  morale  of
 the  workers  inherited  from  the  old
 private  sector  management  as  well  as
 power  shortage  came  in  the  way  of
 better  production.  Modernisation  of
 equipment,  diversification  of  produc-
 tion,  improvement  in  wages  and
 labour  incentive  have  been  done  to  im-
 prove  performance.
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 Visit  of  a  Business  Mission  from  U.K.
 to  India

 6072,  SHRI  VEKARAIA:
 SHRI  P.  MAVALANKAR:
 SHRI  RAJDEO  SINGH:
 SHRI  ARVIND  M.  PATFL:
 SHRI  R.  ्  SWAMINATHAN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  a  busines;  mission  from
 U.K.  sponsored  by  the  Birmingham
 Chamber  of  Industry  and  Commerce
 came  to  New  Delhi  on  a  twelve  days
 tour  to  India;

 (b)  if  so,  the  purpose  of  thig  visit;
 and

 (c)  the  result  of  their  talks
 with  the  Indian  Government?

 held

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):
 (a)  Yes,  Sir.

 (b)  The  purpose  of  the  mission  in-
 cluded  establishment/furtherance  of
 business/industrial  contacts.

 (c)  The  discussions  were  genera]  in
 nature  including  exchange  of  views  on
 exports/imports  in  the  fleld  of  en-
 gineering  items/joint  ventures  etc,

 Work-ie-Rule  Agitation  by  Employees
 of  SBI,  Bombay

 6073.  SHRI  NOORUL  HUDA:  Will
 the  Minister  of  FINANCE  be  pleased
 to  state:

 (a)  whether  the  employees  of  State
 Bank  of  India,  Bombay  launched  a
 work-to-rule  agitation  in  support  of
 thelr  demands  which  include  acco-
 modation  facilities  and  a  new  canteen;
 and

 (b)  whether  Government  propose  to
 negotiate  immediately  with  the  em-
 ployees  and  remove  their  genuine
 grievances?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  (a)  and  (b).
 State  Bank  of  India  has  reported  that
 its  workman  staff  working  at  its  Cen-
 tral  Office,  State  Bank  Computer  Cen-
 tre,  Bombay  Local  Head  office  and
 Bombay  Main  Branch,  launched  an
 agitation  mainly  by  way  of  demons-
 tration  and  non-ohservance  of  stag-
 gered  working  hours  from  the  5th
 March,  975  in  support  of  their  de-
 mands  which  include  (i)  provision  of
 quarters  to  the  staff,  especially  to  the
 subordinate  staff  workingf  in  Bombay,
 (ii)  cancellation  of  the  proposed  shift-
 ing  of  the  International  Banking  Divi-
 sion  of  the  Bombay  Main  Branch  from
 its  present  premises  to  Nariman  Point
 and  (iii)  withdrawal  of  restricted
 canteen  hours.

 Following  the  discussions  between
 the  bank  and  the  representatives  of
 the  Union  which  are  now  in  progress,
 the  agitation  is  reported  to  have  been
 suspended  by  the  Union  from  the  5th
 March,  1975.

 एक  पये  का  सिक्‍का  जारी  करना

 6074.  श्री  भगीरथ  भंवर  :  क्या
 बिस  मंत्री  यह  बताने  की  कपा  करेंगे  कि

 (क)  क्या  ु,  रुपए  वाले  नटों
 के  मेले  होने,  जल्दी  कमजोर  होने  क्‍ग्रथवा  फट
 जाने  के  कारण  सरकार  का  पुन  एफ  रुपये
 वाले  सिक्के  जारी  करने  का  विचार  है  ;

 (ख)  क्या  एक  रुपये  के  सिक्के  और

 एक  रुपए  के  नोटों  के  गुण-दाब  का  तुलनात्मक
 भ्रध्ययन  किया  गया  है  ;

 (ग)  यदि  हा,  तो  उसका  ब्यौरा  क्‍या

 है  ;  शौर

 (घ)  नोटों  की  छपाई  के  लिये  भ्रच्छी
 किस्म  का  कागज  और  सर्जरी  का  प्रयोग
 करने  और  नोटों  के  नम्बरों  की  आये  दिन  की

 गड़बड़ी  को  दूर  करने  के  लिए  क्या  कदम
 उठाये  जा  रहे  हैं  ?
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 जिस  अंजाम में  शब्द  मंत्री  पी  -
 कुमार  सुक्खी:  (कफ)  एक  रुपये
 की  भांग  में  हर  हाल  होने  वाली  बृद्धि  को

 पूरा  करते  के  लिए  एक-एक  शाये  के  सिक्के
 तैयार  करने  का  प्रस्ताव  है  ।  इसके  मैले
 करेंसी  नोटों  के  स्थित  पर  नये  नोट  छापे
 जायेंगे  ।

 (ख)  कौर  (ग),  यद्यपि  एक  रुपये  के
 जोद  को  तैयार  करने  पर  जो  लागत  आती

 है  बहू  एक  रुपये  का  सिक्का  तैयार  करते
 की  लागत  मे  कही  कम  होती  है  ।  लेकिन
 नोट  की  तुलना  में  सिक्का  कही  क्रीक  टिकाऊ

 होता है  ।  अतः  जब  सिक्के की  लागत  को
 उस  लम्बी  भ्र वधि  के  हिसाब  से  देखा  जाय
 तो  बहु  अन्तत'  नोट  की  लागत  भें  कही  कर्म
 बैठती  ।  इसके  अलावा  सिक्‍का  तैयार  करने
 से  हर  साल  गंदे  नोटों  को  बदलते  कौर  उससे
 सम्बद्ध  कामो  की  कठिनाइयों  से  बिल्कुल
 बचा  जा  सकता  है  जिसके  कारण  भारतीय
 रिजर्व  बैक  को  बहुत  बड़ा  अमला  रखना
 पढ़ता  है  कौर  बैल्टों  के  निर्माण  पर  पूंजी
 च  करनी  पड़ती  है  4  नोटों  की  जांच  करने
 के  लिए  जाच  विभाग  खोलने  पढ़ते  हैं  ।

 (@)  जहा  तक  सिक्‍योरिटी  पेपर  मिल,

 होशंगाबाद  द्वारा  सप्लाई  किये  जाने  बाले
 कागज  की  क्वालिटी  का  सम्बन्ध  है,  कागज
 की  मजबूती  और  फिनिश  के  मामले  में  यह
 क्वालिटी  किसी  विदेशी  कागज  से  घटिया

 नहीं  है  J  नोटों  की  छपाई  में  जा  स्थितियां
 इस्तेमाल  की  जाती  है  उनकी  रोशनी  से
 फीका  पहले  और  भौतिक  तथा'  रासायनिक
 प्रभाव  को  रोकने  के  सम्बन्ध  में  शन्तराष्ट्री
 मानकी  के  प्रनुसार  बढ़ी  बड़ी  जांच  की
 जाती  है  |

 नोटो  से  नम्बर  में  होने  वाली  गलती
 में  बचने  के  लिए  नासिक  भैस  में  जांच  पड़-
 ताज  के  तरीके  को  और  कड़ा  बना  दिया  गया

 है  ।  नासिक  प्रैस  में  नम्बर  लगाते  वाली

 पुरानी  मशीनों  की  जगह  पर  रोटरी  फिल्म
 की  नम्बर  लगाने  वाली  नयी  मशीनें  लगायी
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 जा  रही  हैं,  देवास  कितने  1.  में  छपाई  की
 जो  नपी  मशीनें  लगायी  गयी  हैं,  उसमें  तम् गर
 लगाने  वाली  रोटरी  किस्म  की  गयी  मशीनें

 पहले  से  ही  लगी  हैं  1

 Scheme  formulated  by  8.T:C,  for
 equitable  distribution  of  inperted
 Raw  Material  for  Chemical  Indastey

 6075,  SHRI  BHAGIRATH  SBHAN-
 WAR:  Will  the  Minister  of  COM.
 MERCE  be  pleased  to  state:

 (a)  whether  any  new  scheme  hos
 been  formulated  by  the  State  Trading
 Corporation  for  the  fair  and  equitable
 distribution  of  imported  raw  material
 for  the  chemical  industry;  and

 (b)  if  a0,  the  broad  outlines  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  (a)
 and  (b).  No  new  scheme  ag  such  has
 been  launched.  Appropriate  adjust-
 ments  under  the  existing  scheme  have
 been  made  from  time  to  time.

 Export  of  Cement  to  Iran  through
 &.T.C.

 6076.  DR.  LAXMINARAIN  PAN-
 DEYA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  a  consignment  of  cement
 exported  to  Iran  in  the  year  1974098.
 has  been  returned  back  finding  the
 cement  to  be  below  standard;

 (b)  the  names  of  industries  the
 products  of  which  have  been  exported
 to  Iran  and  the  action  taken  against
 those  responsible  for  this  type  af
 production  and  despatch  to  Iran;  aad

 (9)  and  ©.  Do  not  arise,
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 Tourists  visited  Gir  Forests  in  Gujarat

 OTT.  SHRI  2,  ७.  MAVALANKAR:
 Will  the  Minister  of  TOURISM  AND
 CIVIL  AVIATION  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  lions
 are  available  in  the  Gir  Forests  in
 Gujerat  only  ang  nowhere  else  in
 India  and  Asia;

 (b)  if  ao,  the  total  populatio,  of
 lions  at  present  iy,  the  Gir  forests;

 to)  the  number  uf  foreign  tourists
 who  visited  the  Gir  Hons  during  the
 years,  1972,  973  and  ‘1974;

 (d)  the  special  steps  taken  and  the
 travelling  facilities  offered  to  tourists
 both  foreign  and  Indian  to  visit  the
 said  Gir  lions  sanctuary,  and

 (e)  whether  further  improvement  is
 being  considered  ard  bnplemented  and
 if  so,  the  broad  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  TOURISM  AND
 CIVIL  AVIATION  (SHRI  SUREN-
 DER  PAL  SINGH):  (a)  The  only
 place  in  Asia  where  lions  are  avail-
 able  in  naturel  habitat  is  Gir  Forest
 in  Gujarat.

 (b)  The  total  population  of  Lions
 at  present  in  Gir  Forest  is  reported
 to  be  one  hundred  and  eighty.

 {e)  The  number  of  foreign  tourists
 who  visited  Gir  Lions  in  1972,  973
 and  974  is  376;  622;  and  204  respec-
 tively.

 (d)  and  (e).  The  Department  of
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 RE:  ADJOURNMENT  MOTIONS
 (Query)

 SHRI  JYOTIRMOY  BOSU  (जन
 mond  Harbour):  Sir,  I  move  an
 adjournment  motion.  After  listening
 to  Shri  Brahmananda  Reddy  yester-
 day,  we  found  that  none  of  our
 questions  which  Mr,  Reddy  pretend-
 ed  to  reply,  were  answered,  They
 remained  unanswered.  Sir,  you  must
 be  aware  of  the  fact  that  in  Novem-
 ber  the  Food  Minister  said  that  in
 Gujarat  rains  have  come  (Interrup-
 tions).

 MR.  SPEAKER:  Yesterday  we
 gave  three  hours  to  discuss  this  issue,
 That  was  why  Calling  Attention
 motion  was  allowed.

 SHRI  JYOTIRMOY  BOSU:  No,  na.
 That  was  not  allowed.  Let  me  make
 a  submission.  In  all  the  national
 dailies  advertisements  had  come  about
 the  huge  cost  for  removing  the
 sufferings  in  Guyarat.  But  in  no  areas
 of  Gujarat  in  950  the  Government
 had  ever  declared  famine,  scarcity
 conditions  or  drought,  Sir,  coming  to
 emergency,  I  have  gone  through  the
 proclamation,  this  morning.  The
 emergency  was  clamped  in  December
 97I  (Interruptions).

 MR.  SPEAKER:  Order.

 SHRI  JYOTIRMOY  BOSU:  They
 may  be  depending  on  our  meagre  size
 in  the  House  because  they  wanted  to
 take  political  advantage  just  because
 they  are  in  power,  Sir,  I  want  to
 make  certain  submissions  and  I  would
 like  you  to  admit  my  adjournment
 motion  because  the  situation  in  the
 country  is  very  very  explosive  and
 Mr,  Desai,  when  I  saw  last  night,  has
 become  much  weaker  and  we  cannot
 possibly  take  any  risk  in  regard  to
 his  life.  Therefore,  Sir,  it  is  neces-
 sery  that  the  matter  is  debated
 immediately,

 भी  ह... &  बिहारी  बाजपेयी  (वाली-
 मर)  :  भ्रध्यक्ष जी,  मै ंने  भी  काम  रोको  प्रस्ताव
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 चि  है  ।  आज  के  बाद  संगत  की  बैठक
 अगामी  तीन  दिनों  के  लिये  स्थगित हो
 जामगी  a  हम  तीन  दिनो  में  मोरारजी
 भाई  की  हालत  और  बिगड़ेगी  ,

 अध्यक्ष  महोदय'  भ्र भी  कल  ही  त।  क/ल
 झ्रदेशन  पर  बहस  हुई  है  ।

 शनी  पटल  बिहारी  बाजपेयी :  प्रध्यक्ष

 जी,  राज  के  बाद  सदन  भी  नही  होगा,  शाप
 भी  नही  होंगे  और  हम  भी  नही  होगे  ।

 अध्यक्ष  महोदय  हम  तो  होंगे  ।

 श्री  झील  बिहारी  बाजपेयी  :  प्रत्यक्ष

 जी,  जब  हम  ने  अपने  ध्यान कर्षण  प्रस्ताव
 पर  जोर  दिवा  था  तो  आशा  थी  पि  स्त्री

 महिला  उस  प्रस्ताव  में  उठाये  गये  प्रश्नों  वा
 संतोषजनक  उत्तर  देंगे  लेकिन  उन्होंने  एक  भी
 बात  का  सोपान  उत्तर  नहीं  दिया  |
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 किया,  कल  काछ  अटेंशन  के  जरिये  दिक्कत
 किया  गया  ।  तो  रोज  रोज  कैसे  वहीं  मामला
 झा  सकता  है  ?

 शनी  बदल  बिहारी  वाजपेयी  :  मोर/रजी'
 भाई  के  म्नशत  से  जो  स्थिति  पैदा  हुई  है  उस  को

 सुलझाने  में  सरकार  की  विफलता  के  खिलाफ
 काम  रोको  प्रस्ताव  न  सकता  है  t

 श्री  बसन्त हावे  (कोला)  :  सबसे  बरच्छा

 होगा  हमारे  विरोधी  दलों  के  लोग  जा  कर
 मोरारजी  भाई  से  भ्रनुरोध  करें  कि  वह  झपना
 अनशन  छोडें..,  (व्यवधान)

 को  चुप  के०  एल०  भगत  :  माननीय
 बाजपेयी  जी  मोरारजी  भाई  को  जा  कर

 समझाइये  (व्यायाम  )

 श्र,  अटल  बिहारी  बाजपेयी  :  प्रत्यक्ष
 जी  श्राप  जानते  हैं  कि  मोरारजी  भाई
 ने  अनशन  हमारी  सलाह  से  नहीं  किया,
 बल्कि  झीनी  भ्रात्मा  की  आवाज  पर  किया
 है  ।  उसकी  यह  साग  उचित  है  ।  सरकार

 SHRI  P.  G  MAVALANKAR  (Ah-
 medabad).  Sir,  the  Minister  failed
 to  give  a  firm  commitment  about  the
 date  of  fresh  poll  in  Gujerat

 अध्यक्ष  महोदय  कल  फाल  स्टेशन  पर

 एडजर्नमेट  मोहन  से  ज्यादा  टाइम  लिया  |
 शब  चूकि  फला  बात  का  जवाब  नहीं  कराया

 इसलिये  एड जने मेट  मोशन  लाया  जाय

 यह  किसे  हो  सकता  है  I

 हो  शटल  बिहारी  बाजपेयी  :  इसीलिये

 हम  सरकार  की  निन्दा  करना  चाहते  हैं

 (ध्यान  )

 इझध्यक्ष  महोदय  एडजर्नमेट  मोशन  इस

 पर  कैसे  om  सकता  हैं  ।  मैने  पहले  दिन
 नहीं  माना,  दूसरे  दिन  नहीं  माना  भ्रम  उसी
 'बजेगी  पर  फिर  एडजनंमेट  मोशन  ले  भाते

 हैं।  कसि  इस  पर  एडजनंसेट  मोशन  भा

 सकता  है  ?  गुजरात  का  मसला  कई
 दफा  यहां  हाउस  में  डिस्कस  हो  चुका  है  iH
 जज  रात  बजट  पर  किया,  मेम  बजट  पर

 मानसून  के  पहने  चुनाव  कराने  के
 बारे  में  ऐलान  कर  सकत।  है  1

 (व्यवधान  )

 ह-1:1:3  PRIYA  RANJAN  DAS
 MUNSI  (Calcutta-South):  When
 Ajoy  Mukerjee  was  fasting  in  West
 Bengal,  they  did  not  support  him  at
 that  time  Now  that  it  is  serving
 their?  «political  interests,  thay  are

 supporting  Shri  Desai  in  his  fast.

 wy  बकर  बयान  सिह  (चारा):
 मारकर  जो  भ।ई  ने  कहे।  (के  तत्र  क  को

 सब  लग  अ्रतशत  करे  ।  मैं  जनने  चाहता

 चूंकि  कितने  लोग  प्रदान  कर  रहे  हैं?
 were  से  त।  नही  लगता  कि  कोई  चलन
 कर  7हा  हैं।

 भरी  wae  बिहारी  आालयेधी  :  हम  कर

 रहे  हैं।
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 SHRI  PRIYA  RAJAN  DAS
 MUNSI:  At  one  time,  they  fast  for
 dissolution  of  the  Assembly,  now  he
 is  fasting  for  elections.  What  is  this
 fast?  (Interruptions).

 अध्यक्ष  महोदय  :  रोज  यह  क्या  शुरू
 हो  जाता  है  |

 श्री  शंकर  दयाल  सिह  :  भ्रष् यक्ष  महारथ
 पहली  बार  देख  रहा  हूं  कि  सदस्य  खड़े  हते
 हैं  अर  स्पीकर  बैठ  जाते  हैं  Hl  wale  नियम

 बिल्कुल  इसके  विपरीत  है  ।  सद  नियमावली
 के  अनुसर  जब  भ्रध्यक्ष  खड़े  हा  तो  मैम्बर
 को  बैठ  जाता  चाहिए  ।  ले  किन  यहा  नियम
 के  विरुद्ध  काम  हो  रहा  हांमे  इस  पर
 बाप  की  अलिंग  चाहता  हूं  ।

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Certain  specific,  solemn
 and  definite  assurances  had  been  given
 to  the  House  by  one  Minister  after
 another.  The  hon.  Home  Minister
 hag  made  a  statemen;,  that  soon  aftr
 the  delimitation  of  constituencies  and
 preperation  of  the  electoral  rolls,  the
 elections  would  be  held  in  Gujarat.
 Similarly,  the  hon.  Finance  Minister
 had  made  a  statement  to  the  same
 effect.  Later,  some  other  state-
 ments  also  came.  Now  I  ask  you,
 what  is  the  duty  of  this  House  in  this
 matter  and  what  is  the  duty  of  the
 chair  in  this  matter?

 We  have  been  told  so  many  times
 that  a  demand  for  the  dissolution  of
 the  Assembly  is  a  fascist  demand;  it
 is  an  anti-democratic  and  reactionary
 demand.  Is  the  demand  for  elections
 to  the  Assembly  also  antidemocratic
 and  reactionary?  The  conduct  of
 elections  is  a  central  responsibility
 and  jt  is  the  Parliament  of  India
 which  is  concerned  with  it.

 MR,  SPEAKER:  You  have  raised
 this  question  not  once  but  a  number
 of  times.  ‘You  are  repeating  it.

 SHRI  SHYAMNANDAN  MISHRA:
 The  Constitution  is  being  throttled.
 This  is  one  subject  with  which  the

 House  must  concern  itself  very
 seriously.  I  submit  that  the  adjourn-
 ment  motion  tabled  by  my  hon.  friend
 is  quite  in  order  and  it  must  be  taken
 up.

 MR,  SPEAKER:  On  this  question
 of  elections,  I  had  definitely  told  you
 that  it  is  a  continuing  matter.  You
 had  discussion  on  it  not  once  or
 twice  but  thrice.  Yesterday  in  the
 calling  attention  the  subject  was  also
 the  same.  I  cannot  allow  an  adjourn-
 ment  motion  over  a  matter  which
 has  not  suddenly  sprung  up.  The
 adjournment  motion  has  its  own  pro-
 cedure  and  rules.  I  did  not  admit
 it.  You  were  given  an  opportunity
 to  raise  this  matter  yesterday.  It
 was  not  like  any  ordinary  calling
 attention.  The  House  devoted  not
 half  an  hour  or  45  minutes  but  three
 ‘hours  to  it.

 SHRI  VASANT  SATHE  (Akola):
 I  had  accommodated  them  by  agree-
 ing  to  the  postponement  of  my  short
 notice  question.  Now  they  want  a
 further  discussion.

 et  मु  लिमये  (बांका)  :  मेरी  आपसे

 एक  गुजारिश  है  कि  हम  लोगों  की  बात  को
 ध्यान  से  सुन  खोजिये  a

 MR,  SPEAKER:  All  matters  can-
 not  be  raised  through  an  adjournment
 motion,  There  are  a  hundred  and
 other  ways  of  discussing  it.

 sit  मधु  लिये  :  84  का  नोटिस  मैंने
 दिया  है,  उसको  लेने  को  शाप  तैयार  नहीं
 हैं।  आपने  कहा  कि  काम  रोको  प्रस्ताव,
 एजोर्नमेंट  मोशन  नहीं  लिया  जा  सकता
 ध्यान  झा कर्षण  का  जो  मामला  कल  यहां
 प्राय,  था,  उसमें  तो  सिर्फ  पांच  लोगों  ने  सवाल

 पूछे  थे  और  उनका  भी  सन्तोषजनक  उत्तर

 नहीं  धाया  ।  ब  मैंने  i84  के  तहत  नोटिस
 दिया  है  भोर  जिस  तरह  से  कलकत्ते  की  घटनाओं
 के  बारे  में  आपने  is4  ताले  प्रस्ताव  पर

 बहस  करने  का  मौका  दिया  था,  हम  चाहते  हैं
 कि  मोरारजी  देसाई  भाई  के  अनशन  से
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 [ओ  मधु  ,लिये]
 जो  गम्भीर  स्थिति  उत्पन्न  हो  गई  है,  उस  पर  भी
 चर्चा  करने  का  हमको  मौका  दिया  जाये  |
 झगर  आपका  यह  निर्णय  है  कि  काम-रोको
 प्रस्ताव  पर  बहुत  नहीं  होनी  चाहिये  तो  बाप
 84  के  तहत  बहस  करने  का  मौका
 दीजिये  !

 मैं  एक  बात  बहुत  गम्भीरतापूर्वक  कहना
 चाहता  हूं  कि  मुरारी  भाई,  जब  तक  मानसून
 से  पहले  चुनाव  कराने  के  लिये  सरकार
 तैयार  नहीं  होगी,  अपना  भ्रनशन'  भंग  नहीं
 करेंगे  ।  जभी  आरोप  लगाया  गया  कि

 हमने  भ्रनशन  करवाया  t  क्‍या  आप  ऐसा
 मानते  हैं  कि  झ्रापोजीशन  का  एक  भी  सदस्य

 ऐसा  है  जिसके  कहने  पर  मुरार जी  भाई  कोई
 निर्णय  कर  सकते  हैं  ”  उन्होंने  अपने  आप
 निर्णय  किया  है  1

 भ्रष् यक्ष  महोदय,  प्रधान  मंत्री  जी  को
 पत्र  भेजने  से  पहले  मुरारजी  भाई  ने  मुझको
 बुलवाया  था  प्रौढ़  मैंने  उनसे  कहा  था  कि
 अनशन  के  बारे  मे  जो  श्राप  का  निर्णय  होगा,
 उसके  बारे  में  हम  कुछ  झ्रापको  नहीं  कहेंगे
 हालांकि  व्यक्तिगत  रूप  से  मैं  अनशन  के

 पक्ष  में  नही  हूं  लेकिन  मुरार जी  भाई  ने  कई
 सवाल  उठाये  जिन  में  एजेन्सी  का  सवाल
 शौर  चुनाव  का  सवाल  था  ।  उन्होंने  जब

 मुझ  से  इनके  बारे  में  पूछा,  तो  मैंने  कहा  कि

 झापके  ये  प्रश्न  बहुत  महत्वपूर्ण  कौर  योग्य

 प्रश्न  हैं  और  उनके  हल  के  लिये  जिस  हथियार
 का  इस्तेमाल  करना  चाहिये,  बह  आपको

 करना  चाहिये  .  (tema)...
 आपको  शर्म  पानी  चाहिये  कि  i972  की

 हेमी  को  आज  भी  बाप  बनाये  रखता

 चाहते  हैं
 मैं  अपनी  बात  को  खत्म  करना  चाहता

 हूं  कौर  भक्त  में  यह  कहना  चाहता  हूं  कि  भागते

 कहा  था  कि  डीलिमिटेशन  समाप्त  होने  के

 बाद  इलेक्टोरल  रोल्स  का  रिवीजन  होने  के

 बाद  चुनाव  होगा  'रिंटनिग  भा फि सस  भी

 नियुक्त  किये  गये  थे  शौर  राज  कल  हम
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 ऐडवरटाइड्मेट  देख  रहे  कै  कि  बुक़रात  में
 फैमिना  है  ।  मैं  लगातार  कंसंलटेटियं  कमेटी
 में  कहता  रहा  हूं  कि  भ्रमर  फैमिना  की  बाते
 है,  तो  श्राप  घोषित  कीजिये,  १२  सरकार  सैयार
 नहीं थी  ।  कब  जब  मुरारजी  भाई  ने  ध्वनित

 शुरू  कर  दिया  है  तो  छापने  यह  पी मिन  का
 सवाल  उपस्थित  किया  ।  इसलिये  प्रत्यक्ष

 महिला,  इस  सदय  को  श्राप  चर्चा  करने  का
 माका दें  कौर  जो  मैंने  i84  के  तहत  प्रस्ताव
 दिया  है,  उसको  शाप  तत्काल  क़बूल  कीजिये
 कौर  इस  पर  बहस  भ्र भी  तत्काल  चालू
 करवाइये  ।

 SHRI  JYOTIRMOY  BOSU:  You
 have  yourself  observed  that  an  ad-
 journment  motion  is  admissible  sub-
 ject  to  certain  rules.  What  does  the
 Tule  say?  We  maintain  that  we  are
 fully  within  the  rules.

 MR,  SPEAKER:  After  seeing  the
 rules,  I  have  given  my  ruling.

 SHRI  JYOTIRMOY  BOSU:  Rule
 56  says:

 “Subject  to  the  provisions  of
 these  rules,  a  motion  for  an  ad-
 journment  of  the  business  of  the
 House  for  the  purpose  of  discussing
 a  definite  matter  or  urgent  public
 importance  may  be  made  with  the
 consent  of  the  Speaker".

 Rule  57  deals  with  the  method  of
 giving  notice.  Rule  58  refers  to
 restrictions  on  right  to  make  motion.
 Sub-rules  (i)  to  (ili)  read:

 *@  not  more  than  one  such
 motion  shall  be  made  at  the  same
 sitting;

 (i)  not  more  than  one  matter
 shall  be  discussed  on  the  same
 motion;

 (ili)  the  motion  shall  be  restrict-
 ed  to  a  apecific  matter  of
 oceurrence;”

 What  better  case  can  the  House  get
 for  an  adjournment  motion?

 |
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 MR.  SPEAKER:  When  did  this
 ‘matter  oceur?  Did  it  suddenly  spring
 up?  It  is  a  continuing  matter,  as  you
 have  yourself  said  a  number  of  times.

 SHRI  VABANT  SATHE:  Just  now
 Mr,  Madhu  Limaye  pointed  out  that
 he  has  asked  for  a  discussion  under
 rule’  i64,  Rule  86  (vi)  says  speci-
 fically:

 “it  shall  not  revive  discussion  of
 a  matter  which  has  been  discussed
 in  the  same  session:”

 We  have  for  four  hours  discussed
 this  whole  matter  yesterday.  Five
 persons  asked  questiong  and  the  Home
 Minister  gave  replies.  It  is  a  sub-
 jective  matter  whether  they  are
 satisfied  or  not.  They  can  always  say
 they  are  not  satisfied.  Will  that
 become  then  a  matter  for  an  adjourn-
 ment  motion  or  for  a  further  discus-
 sion?

 Therefore,  I  would  submit  that  in
 substance  the  same  matter  was  dis-
 cussed  threadbare  yesterday  for  four
 hours.  Nothing  has  happened  since
 then  which  has  acquired  urgency.
 Morarjibhai’s  life  is  as  dear  to  us  as
 to  anyone  else,  but  it  is  not  we  who
 are  responsible  or  the  Government
 for  his  fast.  The  Prime  Minister's
 letter  in  reply  to  Morarjibhai  hag  in-
 dicated  that  the  elections  could  be
 held  immediately  after  the  monsoon
 in  September.  The  reasons  have  been
 given,  Heavens  are  not  going  to  fall
 in  two  or  three  months.  Morajibhai
 himself  had  stated  in  this  House  that
 for  administrative  reasons  May  and
 June  are  not  appropriate  months  for
 any  electlons.  Therefore,  I  submit

 aa
 there  is  absolutely  no  justifica-

 शो  रसातल  1. ड  (वादा)  :  मुझे
 को  ऐसा  लगता  है  कि  एजोर्नमेंट  मोशन  को
 इसलिये  ताथ  स्वीकार नहीं  कर  रहे  हैं  क्योंकि

 कर्स  साफ  प्रीमियर  के  रूल  58,  सब-मसाज

 (5) में  aq  लिखा  हुआ  है  :
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 I  am  reading  out  on  page  32  of  the
 Rules  of  Procedure.  It  says:

 “The  motion  shall  not  revive  dis-
 eussion  on  a  matter  which  has  been
 discussed  in  the  same  session.”

 &  एंडजनंभेंट  मोशन  की  बात  कर  रहा
 हूं ।

 अध्यक्ष  महोदय  :  उसके  बारे  में  कौर

 रूल है।

 | 1  रामरतन  दिखा  :  पहले  भाप  कालिंग
 टेंशन  में  देखें  ॥  197(2)  के  सब  रूल

 (2)  को  देखें  -  यह  कहता  है  :

 “There  shall  be  no  debate  on  such
 statement  at  the  time  it  is  made  but
 each  member  in  whose  name  the
 item  stands  in  the  list  of  business
 may,  with  the  permission  of  the

 peaker,  ask  a  question.”

 कल  जो  कालीन  ऐटेंसन  हुआ  उसमें  कोई

 [डिबेट  नही  हुई  ।  इस  रास्ते  58(5)  या

 186(6)  एड जन मेंट  मोशन  को  बार  नही
 करता  ।  इसलिये  मेरी  प्रार्थना  हैँ  कि  भाप

 एड जने मेट  मोशन  को  लेने  की  कपा  करें  t

 (Interruptions)

 SHRI  P.  K.  DEO  (Kalahandi):
 Mr,  Sathe,  who  happens  to  be  a  mem-
 ber  in  the  panel  of  Chairmen,  is  try-
 ing  to  misguide  the  House  by  saying
 that  there  was  a  discussion  on  the
 very  subject.  But  he  should  know
 it  very  well  that  it  was  a  Calling
 Attention  Motion  and  only  five  per-
 sons  were  permitted  to  put  some
 questions.

 The  situation  has  become  so  grave
 that  Government  has  gone  back  on
 their  words  ang  Shri  Morarjibhal
 had  to  take  the  extreme  step  of  an
 indefinite  fast.  I  attended  the  prayer
 meeting  last  evening.  His  condition
 is  80  bad  that  it  is  a  matter  of  concern
 to  the  entire  country  when  such  an
 extreme  step  is  being  taken.  Instead
 of  showing  sympathy  to  the  cause  for
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 which  Shri  Morarjibhai  is  undergoing
 this  suffering,  I  am  surprised  how  my
 friends  on  the  Congress  benches
 opposed  the  discussion  on  a  matter  of
 such  vital  importance.  If  you  do  not
 want  to  permit  adjournment  motions
 —it  is  a  fit  case  for  an  adjournment
 motion,  because  of  the  Government's
 failure  to  implement  the  very  pledge
 that  they  had  given  on  the  Floor  of
 this  House  on  more  than  one  occasions.
 If  it  is  not  possible,  at  least,  there
 should  be  a  threadbare  discussion  on
 the  situation  that  has  been  created
 out  of  Mr.  Morarjibhai's  fast.  Other-
 wise,  we  do  net  want  to  he  a  party
 to  the  calculated  murder  of  Morarji-
 bhai....  (Interruptions).

 SHRI  N,  K.  ए,  SALVE  (Betul):  I
 want  to  appeal  to  the  good  sense  and
 the  conscience  of  the  Opposition  Mem-
 bers  upon  an  assumption  that  they
 are  interested  not  in  discussion  but  in
 saving  the  life  of  Mr.  Morarjibhai.
 If  it  is  true,  if  my  assumption  is
 correct,  the  first  question  that  will
 wrise  is  is  any  discusion  going  to
 solve  the  problem,  There  is  going  to
 be  more  acrimony  and  there  is  going
 to  be  more  confrontration.  But  if
 they  are  interested  that  his  precious
 life  is  saved,  then  my  submission  to
 them  through  you  is  that  let  them
 agree  without  any  discussion  for  a
 unanimous  resolution  vequesting  Mr.
 Morarjibhai....  (Interruptions).  Sit
 down,  sit  down....

 MR,  SPEAKER:  Order  please.

 SHRI  N.  छू.  P.  SALVE:  I  am  sorry.
 Let  the  House  decide  without  any
 discussion  to  pass  a  unanimous  resolu-
 tion  requesting  Mr.  Morarjibhai  to
 abandon  his  fast,  (Interruptions)
 After  he  has  abandoned  his  fast,  the
 question  of  elections  can  always  be
 discussed.  (Interruptions)  If  they
 think  that  we  would  he  intimidated
 into  a  surrender  for  a  political  deci-
 sion,  they  are  absolutely.....(Inter-
 ruptions).  If  they  wre  keen  about
 saving  his  life  (Interruptions).  .his  life
 can  be  saved,  if  he  abandons  his  fast
 (interruptions).
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 MR.  SPEAKER:  He  is  on  a  point
 of  order,

 PROF,  MADHU  DANDAVATE
 (Rajapur):  I  want  to  raise  a  point
 of  order.  That  is  in  connection  with
 384  as  well  as  an  adjournment  motion.
 Just  now  Hon.  Member  Shri  Sathe
 has  raised  an  objection  regarding  dis.
 cussion  under  rule  ‘184,  quoting  rule
 86  (vi),  but  he  hag  wrongly  quoted
 the  rules.  In  rule  286  (vi)  it  is
 stated  dah

 “It  shall  not  revive  discussion  of
 a  matter  which  has  been  discussed
 in  the  same  session,”

 I  wish  to  bring  to  your  notice  one
 important  constitutional  aspect  of  this
 matter  and  also  a  point  of  procedure
 in  this  House.

 Calling  Attention  Notice  is  not  at
 all  a  discussion  on  a  matter  of  urgent
 public  importance.  If  you  go  through
 the  procedure,  you  will  find  that
 when  a  Calling  Attention  Notice  is
 tabled,  only  the  Minister’s  attention
 is  drawn.  Only  questions  are  asked
 and  he  tries  to  reply  to  the  questions.

 Let  me  quote  a  precedent.  I  am
 not  at  all  raising  political  issues.  I
 am  speaking  about  the  legality  of  the
 matter.  When  a  Calling  Attention
 was  tabled  and  when  we  found  that
 the  replies  were  not  satisfactory,  on
 the  same  matter  under  rule  84  rotice
 was  given  and  admitted  and  an  ad-
 journment  motion  was  moved  and  it
 was  admitted.  Shri  8,  M,  Banerjee
 had  tabled  on  one  occasion  an
 adjournment  motion  on  prices.  On  a
 later  occasion  on  the  same  issue  the
 same  matter  was  discussed  through
 a  Calling  Attention  Notice.  On  that
 occasion  you  had  given  a  ruling  that
 though  this  matter  had  been  discussed
 through  a  Calling  Attentioa,  it  was  an
 urgent  matter  and  you  asked  Shri
 Banerjee  to  seek  the  permission  of
 the  House,  The  motion  was  admitted
 and  there  was  a  discussion  on  the
 adjournment  motion.
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 In  rule  i84  also  the  provision  is
 wery  specific.  We  are  not  reviving
 a  distussion  on  a  matter  which  was
 discussed.  Calling  Attention  Notice
 only  means  that  questions  are  posed
 and  replies  given,  Those  replies  too
 were  not  satisfactory  and  therefore
 this  House  and  all  Members  of  the
 House  are  perfectly  within  their  rights
 to  table  an  adjournment  motion  as
 well  as  a  motion  under  rule  184,  On
 the  ground  of  legality  you  cannot  set
 aside  the  matter.

 The  issues  which  Shri  Sathe  raised
 are  completely  extraneous,  and  as  far
 as  Shri  Salve  is  concerned,  he  has
 not  at  all  raised  a  point  of  order.  He
 is  only  making  an  appeal  to  the
 Opposition  Members.  That  can  be
 considered  separately.  The  issue  of
 legality  hag  to  be  discussed  only  in
 terms  of  the  rule.

 SHRI  VASANT  SATHE:  Rule  794
 specifically  mentions  ‘“‘discussion  on
 a  matter  of  urgent  public  importance”,
 He  is  factually  wrong  when  he  says
 that  it  is  not  a  discussion.

 PROF.  MADHU  DANDAVATE:  My
 contention  is  that  Calling  Attention
 is  not  a  discussion  of  matter  and  I
 have  quoted  the  rules.

 SHRI  H.  K.  L.  BHAGAT  (East
 Delhi):  The  interpretation  given  by
 Prof.  Dandavate  to  the  expression
 “discussion”,  with  the  utmost  respect,
 is  totally  wrong.  A  matter  may  be
 discussed  in  various  forms  in  the  form
 of  an  adjournment  motion,  Calling
 Attention  etc.  So,  his  interpretation
 of  the  rules  is  wrong.

 Secondly,  the  matter  was  discussed
 substantially  yesterday.  Thirdly,  all
 of  us  have  pledged  our  allegiance  to
 the  Constitution.  When  Shri  Indulal
 Yajnik  went  on  a  fast  in  connection
 with  the  Maha  Gujarat  Movement,
 Shri  Morarji  Desai  said  that  it  was  an
 unconstitutional  fast.  When  Shri
 Senapati  Bapat  went  on  a  fast,  he
 anid  the  samething.  I  am  only  sorry

 alge
 opposition  are  trying  to  take
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 *  to  give  up  the  fast.  They  are  trying
 to  create  conditions  of  difficulty  and
 to  gain  political  capital.

 SHRI  P.  G.  MAVALANKAR:  The
 reason  why  I  gave  notice  of  an  ad-
 journment  motion  on  the  question  of
 Government's  failure  to  give  a  firm
 commitment,  on  holding  elections
 immediately  in  Gujarat  is  this.  You
 have  been  saying  that  this  is  a  matter
 which  is  continuing,  because  we  had
 discussed  this  matter  at  the  time  of
 Gujarat  Budget,  imposition  of  Presi-
 dent's  rule,  etc.  But  my  point  is  that
 the  matter  has  changed  its  com-
 plexion  because  of  the  fast  unto
 death  by  Shri  Morarji  Desai.  We
 have  not  discussed  that  matter.  In
 February  and  March  when  the  matter
 came  up,  Shri  Morarji  Desai’s  fast
 was  not  there.

 Secondly,  m  this  very  House,  in  the
 recent  months  and  years,  you  yourself
 have  been  good  enough  to  permit
 introduction  and  moving  of  Adjourn.
 ment  Motions.  On  rising  prices,
 there  was  a  call-attention,  but  in  the
 game  Session  you  also  ullowed  an
 Adjournment  Motion  on  rising  prices
 even  though  it  was  a  continuing
 matter  because  you  rightly  saw  that
 the  people  in  the  country  felt  the
 pangs  on  account  of  rising  prices  and,
 therefore,  you  thought  that  an  urgent
 discussion  was  called  for.  Similarly,
 because  of  the  changed  situation  and
 also  because  urgency  has  been
 brought  into  this  by  Shri  Morarji
 Desai’s  fast  unto  death,  I  submit,  it
 is  a  fit  subject  for  an  Adjournment
 Motion.

 There  is  also  another  aspect.  If
 you  were  present  in  the  House  yester-
 day,  you  would  have  seen  that  the
 Home  Minister  failed  to  give  replies
 to  my  several  questions  at  all;  it  was
 not  even  a  question  of  replies  being
 unsatisfactory;  he  did  not  give  replies
 at  all!  At  one  point  of  time,  when
 his  own  party-man,  Mr.  Naik,  asked
 two  or  three  questions,  the  Home
 Minister  got  up  and  said  that  he
 forgot  Shri  Naik’s  questions!  He
 did  not  even  note  down  Shri  Neik’s
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 questions.  That  was  his  attentiveness!
 Yesterday  I  had  raised  a  series  of
 questions.  Not  only  were  the  answers
 not  satisfactory,  but  there  were  no
 answers.  What  are  we  to  do,  then,
 if  no  answers  are  given?

 Moreover,  yesterday  it  was  only  a
 call-attention.  Today  we  want  a  dis-
 cussion.  Mr.  Sathe  was  saying  that
 the  Heavens  would  not  fall  if  the
 elections  were  held  after  a  few
 months.  The  Heavens  will  not  also
 fall  if  you  hold  the  elections  before
 the  monsoon,  But  the  Heavens  will
 fall,  Shri  Morarji  Desai’s  life  will
 certainly  fall,  if  you  do  not  hold
 elections  in  Gujarat  immediately,  that
 is,  before  the  monsoon,

 Mr.  Salve  wants  us  to  pass  a
 Resolution  unanimously.  Such  a
 Resolution  is  possible  only  if  there
 is  understanding  and  goodwill  for
 elections  to  be  held  in  Gujarat  at  an
 early  date.

 Therefore,  I  feel,  Sir,  that  a  discus-
 ‘SION  on  this  is  a  must

 SHRI  MOHAN  DHARIA  (Poona):
 Mr.  Speaker,  Sir,  I  am  here  to  parti-
 cipate  on  the  point  of  order  raised
 by  Mr.  Madhu  Limaye  and  on  the
 demand  for  a  discussion  under  rule
 184,

 With  due  respect  to  my  colleague,
 Mr.  Sathe,  I  do  not  agree  that,  when
 call-attention  takes  place,  it  is  a  dis-
 cussion  at  all,  because  rule  197(2)
 says  very  clearly  that  there  shall  be
 no  debate.  Therefore,  when  there  is
 no  debate,  Row  could  there  be  a  dis-
 cussion?  When  a  senior  member  of
 this  House,  when  a  senior  leader  of
 the  country,  is  on  fast  and  when  his
 health  is  deteriorating  avery  day,  is
 it  not  the  paramount  duty  of  this
 House  to  have  a  very  serious  discus-
 sion?)  TI  was  present  here  for  most
 of  the  time  yesterday  and  with  due
 respect  I  must  say  that  the  replies
 from  the  Home  Minister  were  not  at
 all  satisfactory....

 Re.  Adj.  Motiony'  aaB

 Dr.  KAILAS  (Bombay  South):  05
 8  point  of  order.  How  is  i:  relevant
 here?  How  you  allow  this,  Sir?
 (Interruptions).

 SHRI  MOHAN  DHARIA;:  Mr,
 Speaker,  Sir,  I  would  like  to  make
 it  very  clear  that  as  an  hon.  Member
 of  this  House,  I  have  every  right  to
 participate  in  the  debates  and  dis.
 cussions  and  nobody  can  cow  me
 down....  (Interruptions)  My  submis-
 sion  is  that  this  is  an  urgent  matter
 of  importance.  This  House  has  not
 held  any  discussion  so  far  and  if  that
 demand  has  come  from  Shri  Madhu
 Limaye,  I  would  like  to  support  that
 demand.  It  is  the  duty  of  the  Gov-
 ernment  to  allow  this  discussion  on
 this  very  serious  matter  of  impor-
 tance.  This  will  be  my  submission.
 When  the  notice  or  motion  has  been
 given  to  you,  you  should  kindly  con-
 sider  that  sympathetically.  We  can-
 not  tolerate  that  this  House  is  not
 discussing  over  the  life  of  a  Member
 who  is  so  important  in  the  country.
 For  what  are  we  here  in  this  Parlig.
 ment?  By  not  allowing  the  discus-
 sion,  we  shall  be  lowering  down  the
 dignity  and  prestige  of  thig  House..
 (Interruptions).

 SHRI  K.  LAKKAPPA  (Tumkur):
 A  debate  has  already  taken  place  on
 this  matter.  There  need  not  be  any
 discussion  now.  It  is  not  in  publie
 interest,  It  is  a  politically  motivated
 move  and  they  are  exploiting  the
 situation,  ane  (Interruptions).

 श्री  देखकर  दयाल  सिंह  :  (चतरा):
 अध्यक्ष  महोदय,  मेरा  भी  व्यवस्था  का  अरन
 है  t

 मेरा  आप  से  निवेदन,  है  कि  हम  हू
 विचार  कर  रहे  हैं  कि निगम  8.4  के  अन्तर्गत
 डिस्कशन  हो  या  महीं  ।  कल  नियम  97
 के  प्रतिशत  इस  सदन  में  कालिंग  रेंग
 नोटिस  पर  इस  विधय  पर  चर्चा  हम  कर  चुके
 हैं।  माननीय  सदस्यों  को  याद  होगा,  मैंने
 कण  भी  कालीन  टेंशन  नोटिस  जाने  के
 पहले  कहा  था  कि  कालिंग  अटेंशन  नोटिस  को
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 wm  we  feat  are  और  डिस्कशन  किया
 जाये  ।  जो  माननीय  सदस्य  उपस्थित  होंगे
 के  उस  पर  बोल  लेंगे  ।  लेकिन  कल  छापने

 नहीं  माना  ।  आपने  यह  जोर  दिया  कि
 कालिंग  भ्र टेशन  नोटिस  होना  चाहिये  1

 आक्ष  महाशय  परसों  आपने  स्वयं
 जो  बातें  कही  थी,  सै  उनकी  शोर  आपका  ध्यान

 आकृष्ट  करना  चाहता  हु  ।  मैं  सदन  की

 कार्यवाही  से  बहुत  कर  रहा  हू  :

 “SHRI  PILOG  MODY:  Every
 conceivable  form  of  notice  has  been
 given  to  you.

 MR.  SPEAKER:  In  regard  to
 adjournment  motion,  I  gave  the
 reasons  for  that.  You  should  work
 out  a  way.  Yesterday,  you  had  nine
 hours.  To-day  let  us  do  some  other
 businees.  I  am  not  against  any
 reasonable  solution  that  could  be
 found  within  the  procedures.  I  do
 not  debar  expression  of  your  opinion
 in  this  House.  After  all,  I  am  also
 bound  by  certain  things.  Anything
 done  to-day  may  be  quoted
 tomorrow,  You  will  never  spare  me
 even  if  there  is  a  liftle  bit  slice  thie
 side  sometimes.  I  assure  you  that
 this  is  not  the  intention  at  all.  You
 can  raise  it  under  Rule  377.

 I  have  no  objection.”

 इस  पर  द. 14  पीलू  मोदी  ने  फिर  कुछ  कहा-
 मैं  उद्धत  करत  हूं

 “SHRI  PILOO  MODY:  Then,  $
 take  it  that  you  will  work  it  out
 with  us  as  to  how  it  should  be
 brought  up.”

 इसके  बाद  प्रत्यक्ष  महोदय,  आपने  रूलिंग  दी
 कि  इसको  कालिंग  टेंशन  नोटिस  के  रूप  में
 लिया  जाये,  अर्थात्  ?  ह  निश्चय  हो  गया  था
 कि  हस  पर  केवल  कालिंग  अटेंशन  नोटिस
 लिया  जायेगा  |

 मेरा  निवेदन  यह  हूँ  कि  परसों  से  लेकर
 आज  तक  स्थिति  में  कोई  परिवर्तन  नहीं  हुआ
 है।  परसों  इस  पर  आतें  हूं'  चुकी  हैं,  भोर

 कल  इस  पर  कालीन  टेंशन  नोटिस  हो  चुका
 है  1  इसलिये  मैं  नहीं  समझता  कि  नियम
 84  के  प्रतिशत  इस  पर  कोई  डिस्कशन

 करने  की  अ  आवश्यकता  है

 श्री  मोरारजी  देसाई  के  प्रति  हम  लोगों
 की  भी  श्रद्धा  है।  आजादी  की  लड़ाई  में

 वह  भी  लड़े  थे  और  यह  हमारे  पुराने  साथी

 रहें  हैं।  लेकिन  विरोधी  दल  के  नेता
 उनको  भ्रामरी  प्रदान  पर  बिठा  कर  बलि

 का  बकरा  बना  रहे  हैं।  (व्यवधान)
 इसलिये  मेरा  कहना  है  कि  यह  सदन  एकमत
 से  और  एक  ध्रावाज  से  यह  प्रस्ताव  पारित

 कर  सकता  है  कि  श्र  मोरारजी  देसाई  अपन:
 आमरण  अनशन  तोड़ें,  बातचीत  करें  और

 इस  बारे  में  कोई  सालूशन  निकाला  जाये  t

 हम  सब  इसके  लिये  तैयार  हैं।  लेकिन  इस
 पर  डिसकशन  से  मामता  और  खराब  होगा
 कौर  कुछ  नहीं  बनेगा  ।

 मेरा  सब मिशन  ह  कि  परस  आपने  जो

 बातें  कही  हैं,  श्राप  उन्हीं  के  संदर्भ  में  मेरे
 व्यवस्था  के  प्रश्न  पर  निर्णय  दें

 SHRI  K.S  CHAVDA  (Patan):  The
 indefinite  fast  of  Shri  Morarji  Bhai
 Desai  is  the  supreme  expression  of
 the  firm  determination  of  the  people
 of  Gujarat...

 SHRI  SHYAMNANDAN  MISHRA:
 And  also  of  the  country.

 SHRI  K.  S.  CHAVDA:  Yes,  also
 of  the  country.

 SOME  HON,  MEMBERS:  Question.

 SHRI  K.  s.  CHAVDA:  On  the  6th
 of  March,  Shri  Morarji  Bhai  led  a
 peaceful  and  silent  procession  from
 Sirdar  Congress  Bhavan  to  the  Raj
 Bhavan  and  presented  to  the  Governor
 the  mandate  of  the  people  of  Gujarat
 asking  for  an  early  election  to  the
 Legislative  Assembly  before  the
 monsoon,  Ig  it  not  the  duty  of  this
 hon,  House  to  tell  this  Government  to
 hold  the  election  before  the  monsoon
 mets  in...
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 :  Why  not  in  Septem-

 SHRI  K.  8B  CHAVDA:  It  is  very
 right  that  hon,  Shri  Madhu  Limayeji’s
 motion  should  be  taken  for  considera-
 tion.  If  necessary,  please  suspend  the
 rule  and  take  up  the  motion  of  Shri
 Madhu  Limayeji  for  discussion

 SHRI  VASANT  SATHE:  What
 will  you  achieve  thereby?

 SHRI  PILLOO  MODY  (Godhra):
 I  am  rather  surprised  at  the  acrimo-
 mous  nature  of  even  the  statements
 that  are  being  made  at  the  moment,
 I  am  also  surprised  at  the  arguments
 that  are  being  advanced  and  when
 you  say  this  indéfinite  fast  by  Shri
 Morar}!  Desal  is  a  continuing  affair..

 MR  SPEAKER:  No,  no

 SHRI  PILOO  MODY:  It  9668  not
 make  any  sense  to  me....

 MR.  SPEAKER:  Please  don't  put
 such  words  into  my  mouth.  It  was
 about  election.

 SHRI  PILOP  MODY:  Is  it  intend-
 ed  to  mean,  therefore,  that  once  his
 fast  overtakes  him,  that  is  a  fit
 moment  to  have  an  adjournment
 motion?  We  are  passing  through  a
 very  grave  situation  and  I  want  you
 to  be  apprised  of  the  sentiments,
 certainly  of  the  people  in  Opposition,
 who  find  this  Government  using  the
 Constitution,  Governmental  power,
 independent  institutions  of  democracy
 like  the  Chief  Election  Commission
 ang  others  to  usurp  all  powers,  The
 fundamental  reasons  why  these  things
 are  happening,  that  is  elections  being
 held  only  at  the  free  will  of  the  Gov-
 ernment;  the  emergency  being  con-
 tinued  till  one  imagines  that  it  would
 be  abnormal  in  India  to  live  in  a
 state  of  peace  and  tranquility,  that
 we  must  continue  for  majorty  of  our
 lives  to  live  in  a  state  of  emergency;
 draconian  powers  arbitrarily  exercised

 democritic  norms  and  standards;  and,
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 the  facile  arguments  that  you  hear  on
 the  floor  of  this  House,  when  grave
 issues  ere  concerned,  as  if  Morarji  was
 going  on  fast  as  a  matter  of  political
 blackmail!  (Interruptions)

 A  man  goes  on  a  fast  as  a  matter  of
 extreme  conscience  and  only  when  he
 finds  that  all  other  avenues  have  been
 exhausted.

 AN  HON.  MEMBER:  They  are  not,

 SHRI  PILOQO  MODY:  If  you  go
 through  the  records,  the  records  of
 Parhament,  you  will  find  that  every
 assurance  has  been  given  by  this
 Government  that  we  will  hold  elec-
 ions  They  have  been  lulling  us
 into  a  slumber  and  we  have  been
 beheving  that  they  were  genuine
 about  the  assurances  that  they  gave.
 At  one  time  Polling  Officers  and
 Returning  Officers  were  appointed
 and  gazetted  and  all  of  a  sudden
 Government  decided  that  they  would
 rot  hold  elections,  These  are  purely
 political  reasOns.  This  is  not  a
 motivated  change  It  is  a  reality  and
 they  know  it  When  a  thing  and
 situation  like  this  develops,  we  have
 no  other  recourse  Unfortunately,  I
 have  no  control  over  what  Mr.  Morarji
 Desai  does.  If  I  can,  I  would  like  to
 do  everything  to  save  Ins  life.  At
 the  same  time  the  responsibility  of
 it  devolves  also  on  the
 leader  of  the  House—the  Prime
 Minister  of  this  country.  There  is
 no  other  argument  After  all.,.

 MR  SPEAKER:  Kindly  conclude
 You  rose  on  a  point  of  order  but  you
 are  making  it  a  regular  speech.

 SHRI  PILOO  MODY:  If  Mr.
 Morarjy:  Desai  can  be  persurded  to
 give  up  his  fast,  surely  the  Prime
 Minister  can  be  persuaded  to  hold
 an  election  So  far  as  the  question
 of  persuation  is  concerned  We  are  a
 handful  of  people,  we  will  persuade
 Shri  Morarji  Desai,  but  what  about
 this  herd,  why  don’t  they  persuade
 their  own  so-called  leader?

 MR  SPEAKER:  I  am  not  going
 ६0  allow  any  further  point.

 t  Unterruptions)
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 SHRI  PILOO  MODY:  Kindly  do
 not  look  at  this  book.  Kindly  do  not
 read  and  re-read  and  quote  and  re-
 quote  the  rules.  Kindly  appreciate
 that  there  is  a  sentiment  of  the
 people  involved  and,  therefore,  per-
 mit  discussion  in  this  highest  forum
 of  this  country  and  admit  the  motions
 that  have  been  tabled.

 SHRI  JYOTIRMOY  BOSU:  I  want
 to  say  that  the  rules  are  clear  on  the
 subject.  If  they  in  their  ignorance
 describe  a  Call  Attention  as  a  Debate,
 I  am  helpless,  because  debating  is
 prohibited  in  a  Call  Attention  Motion.
 Yesterday  I  could  not  participate
 because  my  name  did  not  get  a  place
 in  the  ballot  and  as  per  rules  I  could
 not  take  part.  Everybody  in  the
 House  and  every  party  would  like  fo
 gay  someftHing  on  this.  So,  kindly
 admit  this  Motion  which  ]  have  given.

 SHRI  SAMAR  GUHA  (Contai):  I
 have  to  make  a  submission  to  you
 without  entering  into  the  techni-
 ealities  and  it  is  this;  on  the  one  side
 Shri  Morarji  Desai  has  undertaken
 this  fast  on  the  basis  of  certain  prin-
 ciples  and  on  the  basis  of  the  mandate
 given  by  the  people;  and  on  the
 other  side  Government  considers  that
 it  is  nothing  but  political  blackmail
 to  exert  political  pressure;  but  the
 fact  remains  that  the  life  of  Mr.
 Morarji  Desai  is  in  danger.  This
 House  knows  that  when  Morarji  Bhai
 takes  a  decision  like  this  it  will  be
 very  difficult  to  ask  him  to  revoke
 it.  But  God  forbid,  if  any  mishap
 takes  place,  what  will  be  the  reper-
 cussion  in  the  country?  How  many
 lives  will  be  lost?  I  am  sure  you
 Sre  conscious  of  it.  Government  may
 not  feel  that  any  discussion  should
 be  held,  but  this  is  a  matter  within
 your  competence,  Mr.  Speaker,  and
 ‘you  can  permit  a  discussion  to  take
 place.  Perhaps  that  will  enable  us
 to  find  some  way  out  of  the  tragedy
 which  we  may  face.

 If  any  mishap  takes  place  unfor-
 tunately  that  will  not  remain  con-
 fined  to  Shri  Morarji  Desai  only  but
 at  will  engulf  the  emtire  nation  which
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 may  lead  to  blood  shed  in  the  country,
 which  we  should  try  to  avoid.

 SHRI  S.  M.  BANERJEE  (Kanpur):
 When  this  question  came  up  yester-
 day  you  said  you  will  permit  this
 matter  to  be  raised  under  Rule  377
 and  Shri  Indrajit  Gupta,  the  leader
 of  our  group,  immediately  said  that
 this  sHould  not  be  reduced  to  Rule
 ‘377,  There  are  two  issues  involved,
 One  is  the  early  elections  in  Gujarat
 and  the  other  is  the  withdrawal  of
 the  emergency.  These  are  the  two
 issues.  Both  these  are  important
 matters.  Whether  hunger-strike  is
 necessary  or  not  is  a  different  ques-
 tion.  But  tlt  point  is  this.  We  also
 gave  our  names.  Our  names  could
 not  find  a  place  in  the  ballot  and  so
 we  could  not  participate  in  the  dis-
 cussion.  So,  what  I  most  humbly
 request  you  is  that  we  should  have
 discussion  on  these  matters.  This
 discussion  should  be  allowed.

 SHRI  SEZHIYAN  (Kumbakonam):
 This  is  an  important  matter.  And,
 it  is  irrelevant  there  to  refer  to
 Calling  Attention  we  had  yesterday,
 irrespective  of  the  fact  whether  it
 went  on  for  2  hours  or  3  hours,  and
 the  duration  of  that  particular  item
 does  not  circumscribe  the  merits  of
 the  present  request  for  a  full  dis-
 cussion.

 It  was  only  a  Calling  Attention
 and  only  five  members  were  allowed
 to  put  questions  and  the  Minister
 gave  his  reply.  That  cannot  replace
 a  fullfledged  discussion  that  we
 require.  The  hon.  Members  from  the
 other  side  also  spoke  with  concern
 about  Shri  Morarji  Desai’s  fast;
 everyone  of  us  is  equally  concerned.
 We  have  also  suggested  that  we
 should  pass  a  unanimous  Resolution
 requesting  Shri  Desai  to  give  up  his
 fast.  They  can  do  this.  And  all  of
 us  would  be  glad  about  that.  My
 point  is  much  more  deepar.  The  fast
 undertaken  by  Shri  Desai  was  as  a
 consequence  of  the  failure  on  the  part
 of  Government  in  not  holding  the
 elections  in  a  free  atmosphere  with-
 out  lifting  the  emergency  etc.  It  is
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 a  basic  issue  before  this  House  and
 the  country.  Why  should  an  emer-
 gency  be  continued  and  why  no  elec-
 tions  could  be  conducted  in  the  State
 of  Gujarat?  This  is  a  basic  question
 that  we  should  discuss.  It  is  not  only
 a  question  of  ascertaining  how  many
 are  going  to  vote  or  not  vote  but  it
 is  a  question  about  which  we  are  all
 deeply  concerned  for  the  functioning
 of  democracy  in  this  country

 Therefore,  I  appeal  that  we  should
 have  a  full  discussion  and  a  fruitful
 and  successful  conclusion  should  be
 arrived  at  so  that  the  fast  undertaken
 by  Shri  Desai  can  be  ended  and  there
 is  successful]  functioning  of  democracy
 in  this  country.

 MR.  SPEAKER:  Now  I  cannot
 allow  any  more  as  it  has  already
 taken  up  more  than  an  hour.  I  hope
 you  will  all  listen  to  me  from  the
 beginning  to  the  end.  Sometimes  you
 just  get  up  to  speak  when  I  have  not
 even  finished  my  sentence  and  then  I
 may  have  to  repeat  that  again.  When
 the  motions  came,  firstly  I  told  you
 that  as  regards  the  fast  of  Shn
 Desai  that  could  not  be  a  subject
 matter  of  an  adjournment  motion
 because  it  was  not  the  failure  of  the
 Government  simply  because  a  citizen
 of  the  country  had  gone  on  fast
 Secondly,  I  split  it  up  into  two,  It
 may  be  due  to  the  non-conducting  of
 elections  or  there  may  be  other
 reasons  behind  this  fast.  As  regards
 holding  of  elections,  at  was  not  a
 matter  of  immediate  or  recent  occur-
 rence;  thig  was  a  continuing  matter.
 My  hon.  friend  just  now  mentioned
 that  this  was  discussed  a  number  of
 times  and  assurances  were  also  given.
 It  was  not  a  recent  one;  it  ig  a  con-
 tinuing  matter  and  it  is  not  a  matter
 of  recent  urgent  importance.  Of
 course,  it  is  not  a  recent  occurrence.
 We  have  provided  for  in  our  rules
 according  to  which  a  discussion  is
 allowed.  You  may  study  the  rules.
 You  must  have  done  it.  There  ig  a
 discussion  under  Rule  377.  Will  ali  of
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 you  keep  patience?  Did  I  not  Hsten  to
 you  all  when  you  were  making  your
 q@ubmissions?  Can't  you  have  the
 patience  of  listening  to  what  I  say?
 Otherwise  I  may  have  to  go  on
 repeating  it.  Just  now  somebody
 suggested  a  discussion  under  Rule  477.
 I  allowed  a  Calling  Attention.  Now
 you  all  want  a  full  discussion.  Ali
 of  you  must  have  gone  through  the
 procedures  or  principles  involved  in
 all  these  matters.  The  procedure  is
 that  once  the  matter  is  discussed,  it
 cannot  be  raised  again,  Once  oppor-
 tunities  were  given.  Now  a  point
 was  raised  by  the  hon  Members  that
 this  matter  can  be  discussed  I  can
 only  sny  this  that  you  had  many
 opportunities  to  raise  it  by  way  of
 questions,  calling  attention  and  under
 Rule  377.  A  point  was  raised  bv  Shri
 Sathe  that  this  matter  can  he  raised
 by  a  Calling  attention  notice.  I
 allowed  that  I  have  not  admitted
 the  adjournment  motiony  And  I
 have  been  repeating  it  that  I  cannot
 admit  the  adjournment  motions  That
 was  why  I  allowed  the  calling  atten-
 tion  Now,  the  rule  was  quoted  that
 a  discussion  has  already  taken  place
 on  that  and,  therefore,  it  cannot  be
 discusseqg  agar  Unfortunately,  I  do
 not  agree  with  that  point  of  order
 because  the  Calling  Attention  motion
 is  not  a  discussion  in  the  sense  that
 it  should  debar  a  rliscussion  in  the
 whole  House  Calling  Attention  is  a
 discussion  in  a  limited  way  and  it
 can  solve  hmited  questions.  If  the
 opinion  of  the  whole  House  jg  sought
 then  I  must  say  that  a  limited  dis-
 succion  cannot  replace  a  full  discus-
 sion.  So,  I  do  not  debar  a  discussion
 but  it  is  circumscribed  under  proce.
 dures.  Mr.  Mody  said  do  not  care  for
 this  little  book.  I  wish  I  could  not
 eare  for  it  and  allow  you  to  have
 your  own  way.  But  sometimes  you
 show  me  the  book  also.  You  promise
 that  you  will  not  show  the  book  on
 other  matters  algo  and  then  I  wil)
 also  not  show  the  book.

 I3  bre.

 SHRI  PILOO  MODY:  Agreed.
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 MR.  SPEAKER:  You  make  others
 agree  also.  This  little  book  is  useful
 for  some  persons  at  one  time  end  is
 against  some  other  persons  «at  ancther
 time.  So,  this  little  book  is  a  terrible
 thing  which  binds  the  Speaker  within
 certain  limits.  I  do  not  debar  a  dis-
 cussion  under  ‘184,  I  do  not  know  for
 how  many  days  this  fast  may  last.
 It  may  end  today.  But  I  would
 request  you  that  it  should  not  be  my
 trial  everyday.  Kindly  see  I  am  also
 a  human  being.  Ingenuity  knows  no
 bounds,  But  it  should  not  mean  that
 it  should  be  my  trial  everyday.

 SHRI  SHYAMNANDAN  MISHRA:
 We  are  all  under  trial.

 SHRI  PILOO  MODY:  All  the
 human  material  in  this  House  is
 under  trial  including  you.

 MR.  SPEAKER:  But  Speaker  is
 OMe  and  you  ate  five  hundred  and
 twenty  four.

 SHRI  SHYAMNANDAN  MISHRA:
 One  of  your  wards  is  on  fast.  Have
 you  cared  to  see  him?

 MR.  SPEAKER:  I  do  not  think
 that  it  is  the  spirit  behind  me  when
 you  keep  me  busy  from  morning  till
 evening.  There  is  no  limit  of
 ingetuity.  These  gentlemen  do  not
 allow  me  any  time  to  leave  the  House
 and  you  ask  these  questions,  I  have
 full  regards  for  Shrj  Morarjibhai.  I
 spoke  in  this  House.  I  wish  him  long
 life,  These  are  formal  things.  If  you
 do  not  agree,  what  will  I  do  there?
 I  will  only  say  that  I  have  just  come
 here  to  see  you.  Shri  Morarji  and
 yourself  must  know  that  so  long  as
 you  keep  me  bound  down  in  this
 House  from  morning  till  evening
 what  can  I  do.  I  allow  this  discus-
 sion.  The  time  is  provided  in  the
 Tules.  It  is  for  the  Minister  for
 Parliamentary  Affairs  to  teil  the  time,

 As  for  the  motions—the  motions
 tate  in  this  order—I  had  ome  motion
 under  484  from  Shri  Bosu.  That
 came  on  the  7th.  I  think  it  is  going
 th  be  published.  Then,  today’s  is

 from  Shri  Madhu  Limaye,  Both  are
 identical  and  they  are  admitted,

 SHRI  JYOTIRMOY  BOSU:  When
 do  we  discuss?

 MR.  SPEAKER:  Any  time.  Of
 course,  there,  I  am  bound  and  I  have
 no  free  will.  The  rules  provide  that
 Government  should  announce  the
 time.

 श्री  अटल  बिहारी  वाजपेयी  :  प्रत्यक्ष

 महोदय,  गवर्न॑मेंट  यहां  बैठी  है  ।  यह  सदन
 तीन  दिन  आगे  नहीं  बैठेगा  |  यह  मामला

 बहुत  गम्भीर  है,  इसलिये  हम  तुरन्त  चर्चा
 कराना  चाहते  हैं।  तुरन्त  चर्चा  कराने  के
 लिये  ही  एडजानंमेट  मोशन  लाये  हैं---इसलिये
 शाप  एडजानंमेट  मोशन  को  लीजिये  |

 झ्रष्यक्ष  महोदय  :  इतना  कुछ  कहा  जा

 चुका  है,  क्‍या  श्रमी  चर्चा  नहीं  हुई  |  अब  कुछ
 जागे  &  लिये  भी  रखिये  ।

 श्री  झील  बिहारी  बाए पेर:  :  आप  उससे.
 पूछ  लीजिये  ।

 MR.  SPEAKER:  It  is  for  the
 Minister.  I  will  ask  him.

 3.06  hrs,

 PAPERS  LAID  ON  THE  TABLE

 NorTmIricaTION  ‘UNDER  CusTOMs  ACT,
 CENTRAL  Excisk  RULES  aNp  GUJARAT

 SaLftg  Tax  Act

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 I  beg  to  lay  on  the  Table—

 roby  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  gection  69  of  the  Cus-
 toms  Act,  962:—

 (i)  G.S.R.  378  published  in  Ga-
 zette  of  India  dated  the  22nd
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 memorandurn,

 (ii)  G.S.R.  4I8  published  in  Gazet-
 te  of  India  dated  the  28th
 March,  975  together  with  an

 March,  975  together  with  an
 explanstory

 explanatory  memorandum.

 [Placed  in  Library,  See  No.  LT-
 9408/75).

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  ang  English  ver-
 sions)  issued  under  the  Central  Ex-
 cise  Rules,  944:—

 (i)  G.S.R.  49  published  in  Ga-
 zette  of  India  dated  the  29th
 March,  975  together  with  an
 explanatory  memorandum.

 (ii)  G.S.R,  420  published  in  Ga-
 zette  of  India  dated  the  29th
 March,  975  together  with  an
 explanatory  memorandum.

 (ili)  G.S.R.  773  (BE)  published  in
 Gazette  of  India  dated  the
 3  March,  975  together  with
 an  explanatory  memorandum.

 (iv)  G.S.R.  83(E)  published  in
 Gazette  of  India  dated  the  ist
 April  975  together  with  an
 explanatory  memorandum.

 {Placed  in  Library.  See  No,  LT-9409/
 15).

 (3)  A  copy  of  Gujarat  Notification
 No,  (GHN  37)  GST-075/(S.49)-(38)-
 TH  (Hindi  and  English  versions)  pub-
 lished  in  Gujarat  Government  Gazet-
 te  dated  the  7th  March,  975  making
 certain  amendment  to  Notification  No.
 (GHN  627)  GST-070  (8,  49)-TH,
 dated  the  29th  April,  1970,  under  sub-
 section  (3)  of  section  49  of  the  Guja-
 rat  Sales  Tax  Act,  read  with
 clause  (c)  (iii)  of  the  Proclamation
 dated  the  9th  February,  i074  issued
 by  the  President  in  relation  to  the
 State  of  Gujarat.  [Placed  in  Library.
 See  No,  L:T-9¢i0/78).

 APRIL  aw  os  Papers  ‘laid  ह...

 23.08  bra.

 ASSENT  TO  BILLS

 SECRETARY-GENERAL:  Sir,  I
 lay  on  the  Table  following  thirteen
 Bills  passed  by  the  Houses  of  Parlia-
 ment  during  the  current  session  and
 assented  to  since  a  report  was  last
 made  to  the  House  on  the  28४  March,
 975:—

 (l)  The  Appropriation  (Vote  on
 Account)  Bill,  1975.

 (2)  The  Appropriation  (Rail.
 ways)  Bill,  1975.

 (3)  The  Appropriation  (Rail-
 waya)  No  2  Bill,  975

 (4)  The  Appropriation  (Rail-
 ways)  No.  3  Bill,  1975,

 (5)  The  Pondicherry  Appropria-
 tion  Bill,  1975,

 (6)  The  Pondicherry  Appropria-
 tion  (Vote  on  Account)  Bill,
 1975.

 (7)  The  Appropriation  Bill,  1975.

 (8)  The  Press  Council  (Amend-
 ment)  Bill,  1975,

 (9)  The  Air  Force  and  Army
 Laws  (Amendment)  Bill,
 1973.

 (i0)  The  Gujarat  Appropriation
 (Vote  on  Account)  Bill,  1975,

 (l)  The  Gujarat  Appropriation
 Bill,  1975.

 (12)  The  Nagaland  Appropriation
 Bill,  1975.

 (i3)  The  Nagaland  Appropriation
 (Vote  on  Account)  Bill,  1975,



 agt  Situation  in  Sikkim  CHAITRA  al,  A897  (SAKA)  Situation  in  Sikkim  242
 (St,)

 Rast  made  to  the  House  on  the  डड
 Mareh,  975:—

 (1)  The  Tobaceo  Board  Bill,  ‘1975.

 (2)  The  Trust  Laws  (Amend-
 ment)  Bill,  ‘1975,

 32.09  hrs.

 PUBLIC  ACCOUNTS  COMMITTEE

 HUNDRED  AND  FIFTY-sECOND  REpORT

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mong  Harbour);  I  beg  to  present  the
 Hundred  and  fifty-second  Report  of
 the  Public  Accounts  Committee  on
 paragraph  33  of  the  Report  of  the
 Comptroller  and  Auditor  General  of
 Indig  for  the  year  1972-73,  Union  Gov-
 ernment  (Civil),  relating  to  the  Mi-
 nistry  of  Health  and  Family  Planning
 (Department  of  Health)

 33.0  hrs.

 STATEMENT  ON  THE  SITUATION
 IN  SIKKIM

 MR.  SPEAKER:Shri  Yeshwantrao
 Chavan.  You  can  lay  it  on  the  Table
 wf  the  House.

 aft  झील  बिहारी  बाजपेयी  :  (हवा-
 'बीयर)  :  हम  सुनना  चाहते  हैं,  यह  महत्व-
 पूर्ण  स्टेटमेंट  है  ।

 विदेश  मंत्री  (भी  परिचित  राव  चव्हाण  )  :

 हम  भी  पढ़ना  चाहते  हैं  ।
 I  should  like  to  take  the  opportunity

 to  keep  the  Hon.  Members  informed
 ef  certain  recent  development  in  Sik-

 As  the  House  is  aware,  Government
 have  been  making  sincere  efforts  to
 ‘ensure  the  speedy  economic  and  s0-
 tial  development  of  the  people  of
 Sikkim  under  democratic  conditions,

 (8t.)

 ag  stipulated  in  the  Agreement  of  8th
 May,  973  and  the  Government  of
 Sikkim  Act,  ‘1974,

 Both  documents  had  the  assent  and
 approval  of  the  Chogyal  as  well  as
 the  political  leadership  of  Sikkim,
 However,  the  arrangements  that  were
 instituted  on  the  basis  of  these  agree-
 ments,  with  the  responsible  Govern-
 ment  constituted  by  duly  elected  lea-
 ders  on  the  one  hand,  and  the  Chog-
 yal  functioning  as  a  Constitutional
 Head  of  Government  on  the  other,
 depended  essentially  for  their  success,
 on  the  sincerity  of  the  Chogyal  and
 full  acceptance  by  him  in  practice  of
 the  democratic  system  under  which
 he  would  cease  to  have  the  overrid-
 ing  powers  he  had  exercised  for  more
 than  two  decades,

 As  Hon.  Members  are  aware,  Gov-
 ernment  of  India  have  been  requested,
 on  sevral  occasions  over  the  past  20
 years,  by  political  leaders  and  the  peo-
 Ple  of  Sikkim  for  the  abolition  of
 the  institution  of  the  Chogyal.  Gov-
 ernment  of  Inda's  endeavour  has  been
 to  protect  the  institution,  although
 in  the  case  of  Princely  States,  the
 Princely  order  has  been  abolished  in
 deference  to  the  democratic  processes
 in  the  country.  The  deviation  in  the
 case  of  Sikkim  was  motivated  by
 our  desire  to  show  special  consdera-
 ton  to  the  Chogyal  in  the  hope  that
 he  would  play  a  responsible  role  As
 regards  the  present  Government  and
 Assembly  in  Sikkim—the  first  that  is
 truly  representative  in  character,
 having  been  elected  on  the  basis  of
 one-man  one-vote  in  free  and  fair
 elections—the  demand  for  the  removal
 of  the  Chogyal  has  been  made  and
 repeated  for  the  past  several  months.
 As  early  as  in  September  last  year,
 the  Chief  Minister  had  warned  that  if
 democracy  was  to  survive  in  Sikkim,
 the  Chogyal  must  go.  On  our  part,
 we  have  counselled  restraint  in  the
 hope  and  expectation  that  the  Chogyal
 would  ultimately  reconcile  himself  to
 his  constitutional  role  and  adopt  a
 More  constructive  sttitade.  However,
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 we  have  always  made  it  clear  to  the
 Chogyal  that  while  we  are  anxious  to
 Protect  the  institution  of  Chogyal  in
 Sikkim,  as  we  have  been  doing  over
 the  past  several  years,  we  must  natu-
 rally  give  the  highest  priority  to  the
 welfare,  interests  and  aspirations  of
 the  common  people  and  their  elected
 leaders,  I  must  say  that  the  situation
 in  Sikkim  has  now  reached  a  cuitical
 phase.

 Almost  from  the  day  on  which  the
 new  arrangements  came  into  torce,  it
 became  clear  through  Chogyal’s  state-
 ments  and  actions  that  he  was  not  re-
 conciled  to  his  Constitutional  role  and
 that  he  was  determined  to  obstruct  the
 functioning  of  the  democratically  elec
 ted  Government  through  all  means  at
 hus  disposal.  In  the  past  few  months,
 the  Chref  Minister  of  Sikkim  and  his
 colleagues  in  the  Council  of  Ministers
 and  the  Assembly  have  constantly
 been  representng  to  the  Government
 of  India  against  the  Chogyal’s  activi-
 ties,  and  drawing  our  attention  to  the
 fact  that  democracy  cannot  survive  in
 Sikkim  as  long  as  the  institution  of
 Chogyal  continueg  to  exist  We  have
 been  counselling  patience  to  political
 Jeaders  in  Sikkim  beacuse  we  hoped
 that,  ultimately  good  sense  and  wis-
 dom  would  prevail  on  the  part  of  the
 Chogyal,  in  the  larger  interest  of  the
 welfare  of  the  people  of  Sikkim  Un-
 fortunately,  these  hopes  have  been
 behed  The  Chogyal’s  actions  over  the
 last  few  months  have  been  delibera-
 tely  directed  towards  creating  a  crisis
 situation  in  the  State  The  elected
 representative;  and  the  Government
 leaders  in  Sikkim  have  taken  strong
 exception,  and  with  justification,  to
 his  statements  questionmg  the  validity
 of  the  democratic  process  and  even
 the  Government  of  Sikkim  Act  which
 he  himself  had  promulgated  only  some
 months  ago  They  have  been  outrag-
 @d  by  the  propaganda  campaign  that
 he  hag  either  undertaken  personally
 or  encouraged.  The  Government  of
 Sikkim  and  the  Government  of  India

 il,  i976  8=—-  Situation  1. उ  Sikkim  a
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 ders  and  common  people  in  Sikkim  in
 a  bid  to  disrupt  law  and  order,  obs-
 truct  the  founctioning  of  the  Govern-
 ment  and  subvert  the  democratic  pro-
 cess  There  have  been  assassination
 attempts  on  the  Chief  Minister  by  use
 of  explosives,  there  was  the  stabbing.
 of  an  unarmed  Member  of  the  Sikkim
 Assembly  by  a  member  of  the  Chog-
 yals  «ntourage  in  the  Chogyal’s  pre-
 sence,  and  some  other  distressing  in-
 formation  has  come  to  light  only  a
 few  days  ago  on  elaborate  plans  to
 use  violence  against  elected  represen=
 tatives

 In  vrew  of  the  sharp  deterioration
 m  relations  between  the  elected  re-
 prsentatives  and  the  Chogval,  I  had
 instructed  the  Foreign  Secretary  to
 visit  Gangtok  last  week  to  study  the
 situation  In  particular,  the  Foreigr
 Secretary  did  his  utmost  to  impress
 upon  the  Chogyal  that  we  had  all
 along  bein  urging  patience  upon  the
 elected  representatives  m  the  hope
 that  the  Chogyal  would  cooperate
 with  the  Government  imsteaq  of
 seeking  confrontation  with  them,  but
 of  these  effort.  to  impede  the  function.
 ing  of  the  Government,  insult  the
 elected  representatives  and  intimidate
 them  in  various  ways  continued,  the
 situation  could  well  reach  crisis  pro-
 portions,  It  is  now  unfortunately
 evident  that  this  effort  did  not  have
 the  desired  effect

 It  8  in  the  context  of  the  deterio-
 rating  law  and  order  situation  and  the
 suspicion  of  the  immunent  threat  to
 the  lives  of  some  leaders  in  Sikkim
 that  an  urgent  request  was  received
 from  the  Chief  Minster  of  Sikkim  for
 the  immediate  disarming  gnq  disband-
 ing  of  the  Sikkim  guards.  Even  ear
 lier,  the  Government  af  India  had
 been  urged  by  the  Chief  Minister  that
 the  Government  of  Sikkim  should  not
 be  expected  to  support  with  public
 funds  the  presence  of  several  hundred
 armed  personnel  for  the  exclusive  wie
 of  the  Chogyal.  The  Hon  Members
 would  agree  that  there  could  be  no
 fustification  for  a  private  army  of
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 about  400  people  retained  by  the  Chog-
 yat  on  the  palace  premises  but  paid
 for  by  the  public  exchequer.  The  evi-
 dence  of  possible  conspiracy  against
 the  Chief  Minister  and  his  colleagues
 indicating  complicity  of  some  Sikkim
 guards  added  urgency  fo  this  request.
 In  view  of  the  pressing  appeal  from
 the  Chief  Minister  and  of  the  Gov-
 ernment  of  India’s  negponsibility  to
 ensure  law  and  order  in  the  State,  the
 Government  took  necessary  steps  to
 disarm  the  Sikkim  guards  on  the  after-
 noon  of  9th  April

 Before  I  conclude,  I  would  like  to
 mention  another  demang  by  the  politi.
 eal  leaders  in  Sikkim,  which  has  been
 made  earlier  on  many  occasions  and
 has  been  reiterated  in  recent  weeks,
 for  according  to  the  elected  Govern-
 ment  full  rights  and  responsibilities
 on  par  with  a  constituent  unit  of  the
 Indian  Union.  The  request  is  a  re-
 flection  and  a  conscious  expression  of
 the  traditional  sentiment  and  popular
 with  in  Sikkim  to  fully  purlicipate  in
 the  mainstream  of  Indian  life.  It  has
 again  been  repeated,  along  with  the
 demand  for  the  abolition  of  the  insti-
 tution  of  the  Chogyal,  in  the  resolu-
 tion  passeq  unanimously  by  the  Sik-
 kim  Assembly  at  its  meeting  on  the
 0th  April,  the  implications  of  which
 are  being  studied  by  the  Government
 of  India.

 श्री  साधु  लिमये  (बांका):  अध्यक्ष  महोदय,
 मैं  संक्षेप  में  दो  बातें  कहना  चाहता  है  ।

 MR.  SPEAKER:  I  am  very  sorry.
 It  will  be  much  better  if  you  avoid
 it.  Don't  ask  question.

 थी  मु  लिमये  :  मैं  क्वेश्चन  नही

 पूछेगा  ।
 अध्यक्ष  महोदय  :  इसके  बारे  में  कल  हो

 नोटिस  दिया  था,  यानी  मिनिस्टर  के  स्टेटमेंट

 देते  के  बारे  में  नोटिस  कल  दिया  होगा,

 हँस  लोगों  ने  सबेरे  दिया ।  तो  यह  मामला

 काल  टेंशन  में  आमा  चाहिये  ।  वह  नहीं
 हाया ।  मैंने  उनको  इंटरनेट  नहीं  किया  ।

 मैं  केवल  दो  बातें  कहना  चाहता  हूं
 आपको  थाना  होगा  कि  सिक्किम  के  बारे  में

 संविधान  में  संसाधन  करने  बाले  विधेयक

 (St)
 wenn  महोदय  :  स्टेटमेंट  के  बाद  इस

 वक्‍त  ने  कुछ  कहिये  ।

 थी  मथ  सिसके  :  कब  मौका  मिलेगा  ?
 'रोध  पक्ष  के  द्वारा  जो  बाते  कही  जाती  हैं
 उसके  बारे  में  यह  सोचते  नहीं।  पिछले”
 सिक्किम  बिल  के  बारे  में  हमने  कहा  था  कि

 यह  तमाम  मामले  उठने  वाले  हैं।  हमने  इस
 तरह  की  प्राशंकायें  व्यक्त  की  थी  4

 भ्रष् यक्ष  महोदय  :  किसी  कौर  मौक  पर
 के  लीजियेगा  |  इस  वक्‍त  न  करें  तो  अच्छा

 ही है।

 SHRI  SAMAR  GUHA  (Contai):
 In  this  regard,  a  Constitution.  (Am-
 endment)  Bill  has  been  adopted  in
 this  House.  This  statement  could  have
 been  made  by  the  Home  Minister  I
 do  not  know  why  the  Minister  of
 External  Affairs  should  make  this
 statement.  Now  Sikkim  forms  an  as-
 sociate  State  of  India.

 MR,  SPEAKER:  That  is  a  different
 matter,

 न  mae  बिहारी  वाजपेयी  :  प्रध्यक्ष
 जी,  मेरा  यह  सुझाव  है,  इस  समय  हम  कुछ
 पूछना  नहीं  चाहते  लेकिन  में  एक  सुझाव
 देना  चाहता  हू  कि  विदेश  मंत्री  महोदय  सदन
 के  कुछ  सदस्यों  की  निमज़्जित  करे,  वहां  की
 परिस्थिति  के  बारे  में  जो  बातें  बहू  प्रकट  रुप
 से  नहीं  कह  सकते  वह  हमारे  सामने  रखें,
 हमारी  प्रतिक्रिया  जाने  शौर  भविष्य  में  क्‍या
 करने  का  उनका  इरादा  है  इसके  बारे  में  भी
 सकेत  दे,  विचार  विनियम  करे  ।

 अ्रध्यवरः  महोदय  :  ठीक  है  ।

 SHRI  SAMAR  GUHA:  A  Consti-
 tution  (Amendment)  Bill  has  already
 been  adopted.

 अध्यक्ष  महिला  :  माननीय  मधु  लिमये  जी

 चाहते  थे  तो  मैंने  मना  नहीं  किया  ।  कौर
 मौके  पर  देख  लीजियेगा  जिस  पर  यह  चीजें
 झा  सकती  हैं।  मैंने  मना  नहीं  किया  उनको  tT
 मैं  सोचता  हूं  कि  जैसा  माननीय  वाजपेयी  जी
 ने  कहा  है  é कर  बात  कर  लेंगे,  उसके  बाद  जो

 मुनासिब  समझेंगे  कर  लेंगे  ।
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 “STATEMENT  RE:  PAYMENT  OF
 EX.GRATIA  COMPENSATION  FOR
 PROPERTIES  OF  INDIANS  IN
 FORMER  WEST  AND  EAST  PAKIS

 TAN

 ‘MR,  SPEAKER:  Shri  Chatto-
 padhyaya  may  lay  the  statement  on
 the  Table.

 THE  MINISTER  OF  COMMERCE
 (PROF,  D.  P.  CHATTOPADHYAYA):
 Sir,  I  beg  to  lay  the  statement  on
 the  Table.

 SHRI  SAMAR  GUHA  (Contai):
 Sir,  the  statement  may  kindly  be  read
 so  that  we  may  know  what  it  con-
 tains

 PROF,  9.  P.  CHATTOPADHYAYA:
 I  will  give  him  a  copy.

 MR.  SPEAKER:  To  save  time,  we
 are  following  this  practice  that  such
 statements  are  laid  on  the  Table.

 Statemenj

 In  April  1971,  the  Government  of
 India  introduced  a  scheme  for  grant
 of  ad  hoc  interim  relief  in  the  form
 of  ex-gratia  grants  from  the  Consoli-

 -dated  Fund  of  India  at  the  rate  of  25
 per  cent  of  the  value  of  verified  claims,
 subject  to  the  maximum  of  Rs.  25
 lakhs  in  each  case,  to  Indian  nationals
 and  companies  whose  assets  in  Pak-

 -istan  were  seized  by  the  Government
 of  Pakistan  during  ang  after  the  Indo-
 Pakistan  conflict  of  1965,  and  who  no-
 tified  their  losses  and  filed  claims
 with  the  Custodian  of  Enemy  Proper-
 ty.

 During  the  years  ‘1971-72,  1972-73
 and  1978-74  a  total  sunr  of  Rs.  i2  cro-
 res  was  allocated  in  the  Budget  for
 payment  of  ex-gratia  compensation  to
 the  claimantg  of  their  property  in  both

 ‘West  Pakistan  and  East  Pakistan
 (now  Banglade®f.  Out  of  the  above
 allocation,  a  sum  of  Rs,  3.0  crores

 “gear  1074-75,
 erores  was  mide  in  the  Revised  Esti-

 The  Hon'ble  Member  has  stated  that
 most  of  the  claimg  of  Indian  citizens
 from  West  Pakistan  have  been  cleared
 whereas  in  the  case  of  claimants  from
 former  East  Pakistan  about  00  per
 cent  of  the  cases  are  still  pending.
 I  would  like  to  assure  you,  Sir,  and
 through  you,  the  Hon'ble  Members  of
 this  House,  that  no  discrimination  is
 made  by  Government  between  mig-
 rants  from  West  Pakistan  and  those
 from  East  Pakistan  (now  MBangla-
 desh),  while  dealing  with  their  appli-
 cations  for  grant  of  ex-gratia  com-
 pensation,  and  that  every  effort  is
 being  made  to  settle  these  claims  as
 early  as  possible.

 The  claims  for  ex-gratia  compensa-
 tion  relate  to  different  categories,  like
 those  for  confiscated  cargoes,  assets  of
 Indian  firms  ang  banks  taken  over  by
 Pakistan,  share  holdings  of  Indian  na-
 tionals,  pay,  provident  fund  and  gra-
 tuity,  moveable  and  immoveable  pro-
 perty  etc.  The  claimants  were  re-
 quired  to  furnish  different  kinds  of
 evidence  in  support  of  their  claims.
 The  progress  of  the  assessment  of
 these  claims  was  however,  not  very
 satisfactory,  because  of  the  non-avail-
 ability  of  the  required  proof  and  do-
 cuments  in  madfiy  cases.  On  the  basis  of
 various  points  arising  out  of  the  scru-
 tiny  of  the  claims  of  migrants  from
 East  Pakistan  (now  Bangladesh),  and
 with  a  view  to  expediting  the  verifi-
 eation  of  such  claims,  a  decision  was
 taken  in  October  973  that  oral
 evidence  would  be  taken  from  persons
 in  verifying  their  claims  in  respect  of
 immoveable  property,  where  primary.
 or  secondary  evidence  was  not  avail-
 able,  from  persons  who  had  know
 ledge  of  the  existence  of  the  proper.  ~
 ties  for  which  compensation  |  -was

 claimed.  For  this  purpose  a  panel
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 Government,  wag  set  up  in  June  1974,
 The  Panel  bas  so  far  examined  and
 made  recommendations  in  208  cases,
 The  Panel's  recommendations  are,
 among  other  matters,  given  due  conzi-
 deration  by  Government  while  decid-
 ing  about  the  amounts  of  compensa-
 tion  to  be  paid  to  the  claimants,

 In  all  these  cases,  certain  verifica-
 tions  have  to  be  made  and  procedural
 formalities  are  required  to  be  gone
 through  before  compensation  can  be
 sanctioned  and  this,  Sir,  naturally
 takes  some  time,  I  may,  however,
 assure  the  House  that  Government  is
 taking  vigorous  steps  to  settle  all
 these  claims  as  expeditiously  as  possi-
 ble,  including  simplification  of  proce-
 dural  formalities,

 3.20  hrs.

 STATEMENT  RE:  NEW  STEEL
 PLANTS  IN  SOUTHERN

 REGION

 MR.  SPEAKER:  Mr.  Chandrajit
 Yadav,  how  long  is  your  statement?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  CHANDRAJIT
 YADAV):  Only  4  or  5  sentences.

 MR.  SPEAKER:  If  it  is  only  4  or
 5  sentences,  he  can  read  it.

 SHRI  CHANDRAJIT  ‘YADAV:
 Yes,  Sir.  I  will  reag  it.

 Sir,  It  may  be  recalled  that  some
 Hon.  Members  have  been  enquiring,
 from  time  to  time,  about  the  pro-
 gress  in  regard  to  the  commissioning
 of  the  Detailed  Project  Reports  for
 the  two  integrated  steel  plants  to  be
 set  up  at  Vijayanagar  and  Vissakha-
 patnam.  I  am  glad  to  inform  the
 House  that  Government  have  epprov-
 ed  the  commissioning  of  the  Detailed
 Project  Reports  for  both  these  plants
 ani  the  Steel  Authority  of  India  Ltd.
 have  accordingly  appointed  Consul-
 ting  Engineers
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 M/s,  Metallurgical  and  Engineering
 Consultants  (India)  Ltd.  (MECON)
 will  be  preparing  the  Detailed  Project
 Report  for  the  Vijayanagar  Steel
 Plant  while  M/s.  M  WN.  Dastur  and
 Company  Private  Ltd.  will  be  pre-
 paring  the  Detailed  Project  Report
 for  the  Visakhapatnam  Steel  Plant,

 3.22  hrs.

 [Mr.  Depury  Spraker  in  the  Chair}

 SHRI  K.  LAKKAPPA  (Tumkur):
 I  congratulate  the  Minister.

 MR,  DEPUTY-SPEAKER:  Mr.
 Banerjee.

 SHRI  8,  V.  NAIK  (Kanara)  _  Sir,
 I  want  to  make  a  submission  under
 rule  377.  It  ig  connected  with  the
 steel  plant.

 MR.  DEPUTY-SPEAKER:  You
 cannot  do  it  off  the  cuff  in  that  way.
 I  have  called  Mr.  Banerjee.

 —

 3.23  hrs.

 MATTER  UNDER  RULE  377

 PROBLEMS  CONFRONTING  THE  TEXTILE
 MLS  MANAGED  BY  THE  NATIONAL

 TEXTILLE  CORPORATION

 SHRI  8,  M.  BANERJEE  (Kanpur):
 Sir,  I  want  to  raise  a  very  important
 issue  concerning  nearly  10,000  textile
 workers  of  Kanpur  who  are  working
 in  the  milly  owned  by  the  National
 Textile  Corporation  of  India.

 MR.  DEPUTY-SPEAKER:  You
 give  notice  of  something  but  you  are
 raising  something  else.

 SHRI  S.  M.  BANERJEE:  One
 thing  hag  been  sent  to  the  Chief
 Minister,  That  is  why  I  do  not  want
 to  raised  it.  I  have  taken  permission.

 MR.  DEPUTY-SPEAKER:  This  is
 very  unusual.  Anyway,  you  may
 continue.
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 “that  the  back  wages  of  the  workers
 including  the  gratuity  will  be  safe-

 that  8000  workers  have  been  laid  off
 because  there  is  no  money  to  purchase
 cotton  They  are  on  hunger  strike
 demanding  wages  and  the  retired
 workers  are  coming  daily  for  the  last
 two  or  three  years  for  their  gratuity
 which  has  not  been  paid  to  them  I
 would  urge  on  Mr  Maurya  to  come
 to  the  rescue  of  these  3000  workers.

 A  demand  was  made  in  this  House
 and  outside  for  taking  over  Lakshm:
 Ratan  Cotton  mulls  The  demand
 has  been  made  by  Prof  Dandavate
 Mr  Dinen  Bhattacharyya  and  others
 This  is  owned  by  Mr  Ram  Ratan
 Gupta,  one  of  those  who  have  escaped
 payment  of  mcome-tax,  sales-tax
 etc  Non-payment  of  government
 revenue  is  his  capital  A  committee
 was  jointly  formed  by  the  Ministry
 of  Industrial  Development  and  Com-
 merce  Ministry  to  go  into  this  ques-
 tion  of  taking  over  I  am  told  the
 committee  have  submitted  their
 report.  Knowing  this  fully  well,  the
 owner  of  the  mill,  Mr  Ram  Ratan
 Gupta,  has  aggravated  the  situation
 yesterday  by  opening  a  section  of  the
 particular  mill  Then  when  the
 workers  demonstrated  that  the  mulls
 should  be  taken  over,  they  have  been
 mercilessly  lathi-charged  Nearly  30
 persons  were  injured.  I  would  re-

 ‘quest  the  Centra]  Government  in  all
 fairness,  since  the  matter  concerns  it;
 to  settle  immediately  the  question  of
 Victoria  Mills  in  Kanpur  and  take
 over  the  Laxmi  Ratan  Cotton  Mills,
 and  if  they  are  uneble  to  take  over

 जू  shall  be  constrained  to  believe  that.
 whether  it  is  the  State  Government
 or  the  Central  Government,  they  are
 influenced  by  Ham  Ratan  Gupta,  who
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 wields  influence  with  a  section  of  the
 Congress  men.

 Hon.  Speaker  has  asked  the  Minis-
 ter  of  Power  to  make  a  statement
 regarding  power  shortage  in  Kanpur.
 About  120,000  workers  are  affected,
 There  is  a  serious  crisis  facing  the
 textile  industry.  Life  in  the  city  will
 become  difficult  JI,  therefore,  request
 the  Minister  to  make  a  statement,

 SOME  HON  MEMBERS  rosze—

 MR  DEPUTY-SPEAKER:  Your
 names  are  not  there  How  can  we
 conduct  the  business  of  the  House  in
 this  way?

 SHRI  SAMAR  GUHA  (Contai):
 On  Fridays  we  get  an  opportunity

 MR  DEPUTY-SPEAKER  It  is
 not  a  question  of  Friday  Motions
 under  rule  377  are  admitted  by  the
 Speaker  If  all  of  you  want  to  get
 up  and  I  on  an  ed  hoc  bass  admit
 everybody,  it  becomes  difficult

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour}  You  have  been
 very  effiaently  running  the  House
 Please  give  one  minute  each

 MR  DEPUTY-SPEAKER  Not
 every  Friday  because  there  was  no
 announcement  about  the  business  for
 the  next  week  But  then  it  should
 have  been  the  responsiiility  of  the
 Speaker  to  have  admitted  these
 notices  If  he  has  not  done,  is  it  fair
 for  me?  I  do  not  know  the  back-
 ground  of  your  notice.

 SHRI  SAMAR  GUHA:  Kindly
 allow  me  two  minutes

 MR  DEPUTY-SPEAKER:  I  will
 allow  you  even  20  minutes,  but  I
 must  get  proper  notice  Sitting  here
 I  cannot  read  all  the  notices  you  rave
 gent  to  the  Speaker  before  10  a.m.
 I  do  not  know  what  you  are  going
 to  say  You  spring  something  upon
 me  suddenly.

 Kindly SHRI  SAMAR  GUHA:
 permit  me.
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 MR,  DEPUTY-SPEAKER:  I  have
 4o  permit  agains,  the  rules.

 SHRI  SAMAR  GUHA:  The  last
 day  on  the  issue  of  the  discussion  of
 Shri  Jayaprakash  Narayan,  a  wrong
 statement  was  made.

 MR,  DEPUTY-SPEAKER:  Is  that
 ainder  rule  377?

 SHRI  SAMAR  GUHA:  I  want  to
 correct  it.  It  was  alleged  that  Snr
 Jayaprakash  Narayan  said  that  Shri-
 mati  Indira  Gandhi  has  not  the
 qualification  to  become  the  Vice-
 Chancellor  of  the  Vishwa  Bharati.
 Thig  is  absolutely  wrong.  On  that
 day  I  kept  silent  because  I  did  not
 know  the  facts.  On  going  to  Calcutta
 I  verified  hus  speech  which  has  been
 tape-recorded  He  has  not  said  any-
 thing  of  that  kind.  He  has  only  said
 that  the  Prime  Minister  should  not
 be  the  Vice-Chancellor  of  any  educa-
 tionl  institutron.  On  the  basis  of  this,
 the  whole  discussion  was  going  on.

 MR.  DEPUTY-SPEAKER:  We
 shall  take  up  the  demands.

 SHRI  B.  V.  NAIK  (Kanara):  On
 a  point  of  order.  The  Char  in  its
 wisdom  has  said  that  only  those
 motions  which  are  admitted  should
 be  taken,  up,  but  rule  377  is  very
 Specific.  I  want  a  ruling  on  this  point.
 Does  or  does  not  rule  377  give  dis-
 cretion  to  the  Chair,  whoever  may
 be  in  the  Chair,  to  admt  a  matter
 which  is  not  a  point  of  order  to  be
 vaised?  Does  not  the  Chair  have
 discretion,  irrespective  of  the  occu-
 pant,  to  take  a  decision  and  give
 there  and  then  pérmission  to  raise  a
 point  which  is  not  a  point  of  order?

 MR.  DEPUTY-SPEAKER:  I  will
 take  your  last  phrase  “there  and
 then”.  On  the  basis  of  “there  and
 then”,  no,  because  before  I  decide  to
 wdmit  or  not  to  admit  I  should  have
 the  cpportumity  of  reading  your  notice
 in  my  Chamber  and  decide  whether
 this  should  be  allowed.  Is  this  House,
 ‘the  most  important  forum  of  this
 wountty,  de  be  run  on  the  basia  of

 “there  and  then”  without  knowing
 what  “there  and  then”  is.?

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Does  it  mean  that....
 (Interruptions).

 MR.  DEPUTY-SPEAKER;  That  is
 exactly  right.  I  know  nothing  about
 these  notices.

 PROF,  MADHU  WUOANDAVATE:
 Shall  I  tell  you  that  I  have  already
 given  notices  before  0  O'clock?

 MR.  DEPUTY-SPEAKER:  I  do  not
 Know.  I  do  not  know  what  the  notice
 is.

 PROF.  MADHU  DANDAVATE:
 Why  this  ignorance  is  enforced  on
 you?

 MR  DEPUTY-SPEAKER:  I  do  not
 know  what  the  notice  is.  That  is  the
 point;  tha;  is  the  exact  position.  So,
 please  understand  my  position.

 PROF.  MADHU  DANDAVATE:  I
 do  not  insist  on  raising  thig  issue
 since  you  say  that.  But  on  every
 Friday,  we  take  the  opportunity  to
 raise  cartain  issues.  Today,  I  was
 told  by  Mr.  Raghu  Ramaiah  that
 there  35  no  statement  by  the  Parlia-
 mentary  Affairs  Munister,  but  inat  I
 can  give  notices  under  ruie  377.

 MR.  DEPUTY-SPEAKER:  Then
 let  Mr.  Raghu  Ramaiah  come  and  sit
 in  this  Chair  and  run  this  House  in
 the  way  he  likes.  At  least,  I  am  not
 going  to  do  this  when  I  do  not  know
 what  the  nofice  is.  I  have  not  even
 read  it,

 PROF,  MADHU  DANDAVATE:
 That  is  why  we  should  follow  those
 notices.

 MR  DEPUTY-SPEAKER:  If  Mr.
 Raghu  Ramaiah  told  you  something
 else,  it  is  Mr,  Raghu  Ramaiah’s
 responsibility,

 PROF,  MADHU  DANDAVATE:
 I  cannot  read  it  out  at  his  residence.
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 MR.  DEPUTY-EPEAKER:  Piease
 understand  my  pdsition.

 SHRI  JYOTIRMOY  BOSU:  We  do
 net  want  you  te  spend  your  energy...
 (interruptions).

 MR.  DEPUTY-SPEAKER:  _Irres-
 pedtive’  of  every  other  thing,  I  have
 My  own  standard,  my  own  way  of
 looking  at  things.  But  this  way,  I
 tell  you  I  will  never  knowingly  do
 anything  that  is  wrong.  I  will  never
 knowingly  be  partial  to  anybody  and
 I  will  not  allow  myself  to  be
 pressurised  against  my  own  under-
 standing.  I  am  open  to  reasons;  J  am
 open  to  convictions.  ‘You  can  argue;
 you  can  convince  me  as  a  human
 being.  I  am  intellectually  very  open.
 But  beyond  that,  please  do  not
 pressurise  me  to  do  something  which
 I  should  not  do.

 PROF.  MADHU  DANDAVATE:
 May  I  be  permitted  to  convince  you?

 MR.  DEPUTY-SPEAKER:  Not
 now,

 PROF.  MADHU  DANDAVATEr
 Occasionally,  you  are  allowing  ug  to
 make  submissions.  Today,  what  has
 happened,  I  do  not  know.  About
 (Interruptions)  statement....

 MR,  DEPUTY-SPEAKER:  A  sub-
 mission  is  a  different  thing.  But  if
 you  say  377,  then  in  my  case,  it
 becomes  difficult,  becauze  I  do  not
 know  what  the  subject  is....(Inter-
 ruptions).

 SHRI  B.  V.  NAIK:  The  Hee.
 Minister  for  Steel  just  now  laid  on
 the  Table  of  this  House  a  statement.
 ft  am  not  putting  any  question  to  him
 particularly  because  he  is  not  here.
 But  I  have  gone  through  the  Budget
 proposals  in  respect  of  the  year
 ‘1975-76,  During  the  last  year,  there
 was  a  provision  for  new  steel  plants,
 and  all  of  them  are  situated  in  the
 southern  region—for  Rs.  4  crores.
 During  the  year  ‘1975-76,  there  is  not
 a  naya  paise  that  has  been  provided
 for  these  three  multi-crore  projects
 sésting  xbout  Ra.  2000  crores  each.

 Therefore,  the  mare  sppdintmeit  of
 certain  people  te  prépere  project
 reports  is  absolufely  futile,  and  there=
 fore  I  request  that  a  budget  provisions
 must  be  made  for  these  three  planta,

 PROF.  MADHU  DANDAVATS:
 Sir,  it  is  just  a  brief  submission
 and  it  is  in  continuation  of  what  I
 said  on  the  last  day,  25th  March,  when
 We  dispersed  for  a  brief  recess.  Even
 when  you  were  in  the  Chair  I  re-
 quested  the  Minister  for  Parliamen-
 tary  Affairs  that  when  we  demand  ७
 statement  from  the  Minister  con-
 cerned,  when  the  discussion  for  the
 next  weeks  business  is  being  taker
 up,  we  want  the  statement  shoul?
 come  out.  Now,  if  you  remember
 aright,  I  lad  raised  last  week  an  issue
 of  raid  on  the  residence  of  the  Re-
 gional  Manager  of  the  Bank  of
 Baroda,  Shri  हू,  C.  Choksi.  I  have
 reported  that  it  is  our  information
 that  a  considerable  amount  of  money
 as  well  as  valuables  were  unearthed
 from  his  residence.  After  I  made  the
 statement  on  the  Floor  of  the  Lok
 Sabha,  Shri  Choksi  had  come  out
 with  a  public  statement  saying  that
 as  stated  on  the  Floor  of  the  Lok
 Sabha  by  Shri  Madhu  Dandavate
 that  Directorate  of  Enforcement:  had
 Not  raided  his  house.  He  has  not  said
 thet  no  agency  has  raised  his  house.
 He  had  said  that  the  Directorate  of
 Enforcement  had  not  raided  his  house.
 My  submission  to  the  Minister  ig  that
 he  should  come  out  with  a  categorical
 statement  that  some  agency  has  raided
 the  residence  of  Shri  K.  C.  Choksi,
 the  Regional  Manager  of  the  Bank
 of  Baroda  in  Bombay.

 I  would  conclude  by  saying  that  I
 have  secured  the  information  from
 five  sources  that  some  agency  has
 raided  the  residence  of  Shri  Choksi.
 And  the  sources  are:  No.  I,  a  top
 official  of  the  CBI  in  Delhi;  No.  3,
 an  official  of  the  income-tax  depart-
 ment  in  Bonibay;  No.  8  a  resident  of
 Usha  Kiran  where  Shri  K.  C.  Chokit
 stays;  No,  4,  an  employee  of  the
 housing  cooperntive  society  at  Ushe
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 States  of  India.  I  have  confirmed
 this  amd  I  now  want  a  categorical
 statement  from  the  Finance  Minister
 ag  to  Whether  some  agency  had  raid-
 ed  the  residence  of  Shri  K.  C.
 Choksi.  Now,  the  honour  of  a  Par-
 liament  Member  is  at  stake;  and

 -therefore,  to  set  the  record  right.  |
 want  the  Finance  Minister  to  make  a
 categorical]  statement.

 MR,  DEPUTY-SPEAKER:  This  is
 the  difficulty.  I  become  a  little  in-
 dulgent  and  now  I  see  more  and  more
 Members  getting  up.  Where  do  I
 draw  the  line?  (Interruptions)
 Where  do  I  draw  the  line.

 SHRI  MADHU  LIMAYE  (Banka):
 Tose—

 MR.  DEPUTY-SPEAKER:  All
 right,  you  can  carry  on.

 it  मधु  लिमये  :  वही  लोग  हैं  जिन्होंने
 नोटिस  दिये  हैं।  नोटिसिस  की  चर्चा  हम  नहीं
 कर  रहे  हैं  ।

 राज  के  समाचारपत्रों  में  आपने  देखा

 होगा,  यह  आया  है  कि  कल  तमिलनाडु  को
 विधान  सभा  में  रिलिजस  ट्रस्ट्र  के  जो  मंत्री

 है  और  मुख्य  मंत्री  श्री  करुणानिधि  ने  कहा
 हैं:  ;

 MR.  DEPUTY-SPEAKER:  Why
 refer  to  what  had  happened  there?

 ot  मध्‌  लिये  :  मै  उनके  (खलाफ  नही
 कह  रहा  हूं  ।  उन्होंने  यह  कहा  है  कि  श्रीमती
 इंदिरा  गांधी  ने  एक  एमीसरी  के  द्वारा

 कन्याकुमारी  के  लिये  एक  हीरे  की  माला  भेजी
 भभोर  प्रधान  मंत्री  न ेइस  बात  का  खंडन  किया

 है  (व्यवधान  )  दर्ज  करने
 दीजिये  ।  जब  दो  दो  मंत्री  तमिलनाडु  की
 विधान  सभा  में  एक  वक्‍तव्य  देते  हैं  शौर

 प्रधान  मंत्री  इंकार  करती  है  .

 MR.  DEPUTY-SPEAKER:  Order
 please;  how  is  the  responsibility  of
 this  House  attracted?  I  do  not  under-
 stand  this  please,

 की  चु  लिमये  :  प्रधान  मंत्री  की
 रिस्पांसिबिलिटी  नहीं  है  ?  हम  जानना
 चाहते  हैं  कि  क्‍या  धान  मंत्री ने  यह  हीरे  की
 माला  2:  है?  यदि  हां,  तो  उनको  यह  हीरे
 की  माला  कहां  से  मिली  और  क्‍या  जाज  जब
 अकाल  की  चर्चा  चल  रही  है  तो  क्या  यह
 उचित  है  ?  मैं  प्रधान  मंत्री  से खुलासा  चाहता
 हूँ  कि  उनको  यह  हीरे  की  माला  कहां  से  मिली,
 किसने  उनको  दी  और  यह  एमी सरी  कौन
 थ। ?  (व्यवधान)  .भराली  है
 या  नकली  यह  सवाल  बाद  में  उठेगा  t

 MR.  DEPUTY-SPEAKER:  If  you
 make  a  gift  to  somebody  else  how
 does  it  become  the  submission  in  the
 House?  Order,  now  Mr.  Limaye.  It
 has  nothing  to  do  with  the  responsi.
 bility  of  the  House.  Mr.  Bosu.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  there  are
 about  (Interruptions).  Sir,  there  are
 ‘about  10,000  brick  kiln  workers  in
 Mehrauli  area.  Those  workers  are
 being  mercilessly  exploited  by  brick
 kiln  owners  and  contractors.  Sir,  they
 get  hardly  enough  to  give  them  two
 meals.  I  would  like  the  Labour
 Minister  to  listen  to  their  woes  which
 have  come  in  detail  in  the  newspapers

 “this  morning.  I  would  like.  Sir,  the
 hon.  Minister  Shri  Shankaranand  to
 make  note  and  request  the  Labour
 Minister  to  make  a  statement  on
 Tuesday.

 MR  DEPUTY-SPEAKER:  Now...
 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Just
 half  a  minute  more.  I  have  taken
 very  little  time,  Sir.  Sir,  it  has  come
 out  in  the  newspapers  this  morning
 that  the  Madhya  Pradesh  Governor,
 Shri  8.  N,  Sinha....

 MR.  DEPUTY-SPEAKER:  What
 is  all  this?

 CUinterruptions)

 Now  we  take  up  the  discussion  on
 the  Demand.  I  am  forgetting  my
 language;  I  am  Forgetting  my  English.
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 {Mr,  Deputy  Speaker]
 I  am  forgetting  everythitig.  I  cannot
 even  use  a  sentence  fully.  I  really
 do  not  know  how  we  carry  on  discus-
 sion  in  the  House.  Now  I  think  after
 being  in  the  House  for  the  last  70
 years,  I  must  start  going  to  school
 again  and  start  learning  things  again.

 SHRI  JYOTIRMOY  BOSU:  “You
 can  start  a  tutorial  home  for  teaching
 varliamentary  practice  to  the  Minis-
 ers,

 MR  $DEPUTY-SPEAKER:  They
 ywill  not;  but  I  can  do  my  study  pri-
 vately  and  sit  for  the  examination.

 SHRI  JYOTIRMOY  BOSU:  We
 will  come  and  worry  you  there.

 MR.  DEPUTY-SPEAKER:  Now,
 ‘we  resume  discussion  on  the  demand
 of  the  Ministry  of  Agriculture  and
 Irrigation.  Shri  K.  C.  Pandey.  He
 is  not  there.  Shri  Brij  Raj  Singh—
 Kotah.

 73.40  bra.

 DEMANDS  FOR  GRANTS,  i975-76
 —Contd,

 Mintarry  or  AGRICULTURE  AND  IRRIGA-
 Tron—Contd.

 SHRI  BRIJ  RAJ  SINGH  KOTAH
 (Shalawar):  Mr.  Deputy-Speaker,
 Sir,  it  is  a  matter  of  great  satisfaction
 that  the  Government  has  at  last  rea-
 lised  to  give  top  priority  to  agriculture
 and  irrigation.

 43  per  cent  of  Indian  land  is  arable,
 9  per  cent  is  irrigated  aid  we  plan
 @  growth  of  5.5  per  cent.  That  is  our
 aim.  The  sector  of  agriculture  pro-
 duces  45  per  cent  of  the  gross  Na-
 tional  Product.  Therefore,  this  is  a
 very  important  subject  that  needs  dis-
 cussion,

 We  are  still  dependent  on  the  vaga-
 ries  of  weather.  So.,  it  is  most  essen-
 tial  to  expand

 — That  is  ome  thing.  Secondly,  we
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 like  solar  energy  and  wind  energy.  f
 have  not  been  to  the  exhibition  which

 But  I  am  told

 ing  water  and  other  things  by  means
 of  solar  energy.  This  should  be  made

 days  in  the  year.

 The  other  point  is  that  we  must
 have  a  lot  of  storages,  cold  storages
 and  storages  for  foodgraing  in  the
 shape  of  silos.

 Another  point  that  4  want  to  make
 is  this.  We  import  wheat  when  our
 reserve  stock  get  depleted.  The  f.0.b.
 cost  comes  to  about  Rs.  30  per  quin-
 tal.  J  suppose,  the  landed  cost  with
 freights  included  will  be  anything  bet-
 ween  Rs.  50  to  Rs.  200  per  quintal.
 Everything  that  the  poor  farmer  of
 thig  country  uses  and  needs  for  pro-
 ducing  foodstuffs  has  gone  up.

 You  are  having  now  a  system  of
 procurement  and  of  taking  levy.  We
 know  how  levy  was  taken  last  time.
 There  were  instances  of  pOlice  zulum
 and  harassment  by  the  authorities  to
 the  ordinary  cultivator.  The  people
 who  had  not  known  anything  about
 levy  and  who  had  sold  their  stocks
 earler  had  to  take  recourse  by  force
 of  circumstance  to  buying  wheat  from
 the  open  market  at  upto  Rs.  200  a
 quintal  to  give  the  levy.  Now,  the

 aii
 price  has  been  put  at  Re.

 T  am  told  that  the  official  statistics
 of  Madhya  Pradesh  alone  show  that
 there  is  a  10  per  cent  decrease  in  the
 cultivation  area  of  wheat.  My  esti-
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 the  Government  can  at  least  Ax  the
 minimum  price  of  procurement  re-
 muneratively  and  it  should  be  Rs.  25
 per  quintal  When  you  import  wheat
 from  abroad  which  costs  you  Rs.  430
 or  Rs.  450  to  even  Rs.  200  a  quintal,
 what  is  the  rationale  in  not  paying
 our  own  kith  and  kin  Rs,  25  a  qum-
 tal  and  make  them  happy  and  con-
 tented?  I  fail  to  see  any  reasou  for
 not  doing  so.

 The  Budget  proposals  have  proposed
 4  tax  on  livestock,  dairy  and  poulgry.
 I  do  not  have  anything  to  say  about
 horsé-raising  or  for  the  breeders  who
 raise  race  lrourses.  That  is  a  different
 matter.  But  so  far  as  the  dairy  and
 poultry  tudustries  are  concerned,  it

 ig  a  fluctuating  trade.  The  so-called
 white  revolution  in  milk  is  yet  to  be
 seen  in  this  country.  Even  the  green
 revolution  is  confined  to  north  western
 States  uf  the  country..  It  is  not  seen
 tlsewhere.  So,  I  plead  and  urge  upon
 the  Government  that  we  must  see
 that  this  diet  of  milk  which  is  a
 complete  diet,  a  nutritive  diet,  full  of
 proteins,  must  be  made  more  avail-
 uble  to  the  people  in  this  country.  In-
 stead  of  that,  you  are  dampening  it
 by  this  proposed  taxation  on  dairy
 and  poultry  industries,

 My  other  part  of  the  speech  will  be
 confined  to  forests.  Nobody  seems  to

 ‘realise  the  great  importance  that
 forestry  plays  on  this  country’s  eco-
 logical  balance.  The  statutory  recom-
 mendations  are  that  33  per  cent  of
 the  land  area  must  be  under  forests:
 but  in  actual,  it  comes  to  28  per  cent
 and  every  year,  we  see  with  our  own
 eyes  that  forests  are  continuously
 being  cut  mercilessly.  The  last  ex-
 ample  was  when  there  was  a  flash
 flood  somewhere  in  Kerala.  The  flood
 just  came  and  washed  away  valuable
 land  below.  Something  is  happening
 in  Rajasthan;  something  is  happening
 ty  the  Himalayan  Valleys,  the  Kullu
 and  Sutle]  ‘Valleys  ete.  There  was  a
 ‘CHIPKO'  movement  in  Almora.  This
 creates  the  urgency  for  preserving
 our  forests,  Otherwise,  we  are  going
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 to  get  inte  very  serious  trouble  in
 times  to  come.

 For  this,  I  have  u  suggestion.  It
 should  be  possible  for  the  Government
 to  look  into  this  matter,  and  I  sug-
 gest  the  following:

 4a)  It  will  be  very  beneficial  if
 we  create  a  sort  of  a  Conser-
 vation  Crops  which  will  emp-
 loy  the  unemployed  youth  of
 the  country,  give  them  train-
 ing  for  two  or  three  weeks
 and  put  this  task  force  under
 some  energetic  man  who  has

 (9)  The  works  to  be  implemen-
 ted  by  this  Corps  should  be
 the  works  of  canservation—
 whether  it  is  digging  trenc.-
 es,  making  paths,  planting
 trees,  cutting  roads  in  forest
 areas,  small  check  dams,  etc.,
 ete.

 T¢  we  do  this,  it  will  solve  a  lot  of
 un-employment,  it  will  give  the  young
 people  something  useful  to  do,  and  it
 will  help  conserve  forest  and  make
 them  grow  up  where  they  are  gadly
 lacking  today.

 ३  will  say  something  about  the  way
 our  Tiger  projects  and  national  parks
 ate  working.  What  I  saw  last  time
 at  one  of  the  national  parks,  the  Cor-
 bet  National  Park—which  is  one  of
 the  Project  Tiger  parks—is  that  bet-
 ween  Garjia  and  Dhaukati,  between
 the  river  ang  the  road,  a  section  of
 about  0x4  mile  or  3/4  mile  area,
 which  is  just  adjacent  to  the  National
 Park,  was  cleared  by  the  Forest  De-
 partment  for  replanting  commercial
 trees  like  Eucalyptus  etc.  I  don’t  see
 why  very  good  Sal  forests  should  be
 ploughed  up  for  commercial  trees  like
 Eucalyptus.  But  be  that  as  it  may.
 What  has  happened  is  that  the  area
 which  was  ploughed  up  for  replanting
 has  been  occupieg  by  squartera  who
 have  come  from  the  hills  and  are  sitt-
 ing  there  today  and  there  Is  pressure
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 on  the  U.P.  Government  to  allot  them
 this  land  which  at  present  is  under
 forests.  They  can  be  given  some  land
 in  the  area  below  known  as  the
 Tarai  Bhabe,  area.

 This  is  but  one  instance  of  what
 is  happening  in  every  forest  area.
 First  comes  the  encroachment  and
 then  comes  the  regularisation,  I  don’t
 know  where  this  policy  is  going  to
 take  us?  If  you  want  to  allot  land
 to  people,  make  up  your  mind  what
 you  are  going  to  keep  and  what  you
 don't  wish  to  be  tampered  with.  I
 would  say  that  in  wild  life  sanctua-
 ries  and  national  parks,  if  these  for-
 estry  operations  and  Jand  encroach-
 ments  are  not  stopped,  you  will  never
 achieve  anything  in  the  shape  of  what
 you  wish.  Nature  must  grow  un-
 hampered.  Secondly,  the  laws  which
 exist  now—the  game  laws  and  the
 Wild  Life  Protection  Act—are  very
 good  as  far  as  they  go  on  paper,  but
 there  is  no  enforcement  whatsoever.
 The  writ  of  the  Department  does  not
 run  beyond  its  offices.  People  come
 and  poach;  thg  country  people  are
 doing  all  sorts  of  illicit  things  and,
 naturally,  when  the  habitat  is  distur-
 bed,  you  cannot  expect  tigers  or
 Or  other  game  animals  to  flourish.
 There  are  good  parks  like  Rantham-
 bore  in  Rajasthan  and  Bandipur  and
 other  places,  but  what  about  other
 places  where  there  are  no  game  parks
 and  which  are  wot  under  the  Tiger
 Project?  They  are  being  seriously
 disturbed.  We  just  heard  the  other
 day  that  whole  -herds  of  bison  have
 been  wiped  out  because  of  rinderpest
 caused  by  cattle  that  had  been  allow-
 eq  to  come  and  graze  in  the  area

 Admirable  progress  in  this  regard
 has  been  made  in  the  Gir  forest  sane-
 tuary  in  Gujarat.  There,  vision  has
 prevailed,  and  they  have  ejected  the
 Maldharis  living  inside  the  area;  and
 today  we  fined  that  the  lion  popula-
 tion  which  was  67  two  years  ago

 has  risen  to  200.  Even  the  Maldharis
 are  happy  that  they  have  been  taken
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 out  and  given  ‘and  outside,  and
 there  is  no  disturbance  of  the  eco-
 logical  balance  in  that  area,

 If  there  are  no  wild  bears  or  deers,
 which  are  their  natural  prey,  what
 will  the  lions  or  tigers  eat?  When
 you  disturb  the  natural  set-up,  what
 happens  is  that  they  perforce  start
 eating  the  cattle;  they  have  to  eat
 something;  they  cannot  eat  grass;  and
 once  they  start  eating  cattle,  they
 become  cattle-lifters;  and  then  for
 the  people  who  are  ready  to  shoot,
 the  pretext  of  their  being  declared  a
 menace  to  the  villagers  somes  in  very
 handy!

 Therefore,  these  ideas  of  keeping
 ou:  forests  intact,  keeping  the  game
 parks  undisturbed,  not  allowing  my
 forestry  operations  inside  these  parks,
 and  seeing  that  nature  is  left  untam-
 pereq  with  are  very  essential  if  we
 wish  to  keep  whatever  is  left  out  to-
 day.  It  is  a  very  short-sighted  policy
 that  first  we  allow  the  jungles  to  be
 destroyed  and  then  wake  up  and  say
 that  we  must  replant  and  bring  these
 back  to  their  old  pristine  position.
 T  trust  that  the  hou.  Minister  who  is
 in  charge  of  this  department  will  very
 seriously  look  into  these  matters  and
 devise  very  effective  rules  and  regu-
 lations  to  the  existing  Acts  on  wild
 life.

 There  is  the  Indian  Board  on  Wild
 Life  I  was  inducted  in  it  last  August.
 The  Board  had  met  after  a  gap
 of  two  vears,  and  now  since  the
 Auguit  meeting,  the  next  meeting  is
 gorag  to  be  held  on  2lst  April—~after
 more  than  six  months.  The  Board
 meets  after  two  years  and  nothing
 really  effective  is  done.  All  that  is
 doxe  ig  Merely  or  paper.  I  am  also
 on  the  Rajasthan  Wild  Life  Board,
 and  as  far  as  my  Memory  serves  me,
 {  do  not  think  we  have  met  for  the
 last  two  or  three  years—definitely
 not  for  the  last  two  years.  If  this  is
 the  way  these  Boards  are  to

 function, how  can  effective  control  be  made?
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 urge,  that  these  Boards  must  meet
 more  frequently  than  they  bave  been
 doing  so  far,  and  whatever  they  say
 must  be  implemented,  The  last  thing
 that  I  would  say  is  that,  if  you  can
 amend  the  Constitution  and  bring
 the  forests  under  the  Central  List,
 then  there  is  a  hope  in  India  for  pre-
 serving  our  valuable  forests.  If  you
 do  not  do  that,  then  all  our  pious
 words  and  acts  will  achieve  nothing.

 SHRI  B.  R.  SHUKLA  (Bahraich):
 Mr.  Deputy-Speaker,  Sir,  Shri  Jag-
 jivan  Ram  is  a  lucky  Minister,  and
 whatever  he  touches,  he  adorns  it.

 n=  year,  after  he  has  assumed
 chaige  of  the  Ministry  of  Agriculture
 and  Irrigation,  there  have  been  win-
 ter  ruins  and  there  have  also  bee
 no  strikes  by  the  electricity  engineers.
 Because  of  these  two  factors,  there  are
 propspects  of  a  good  rabi  crop.  But  so
 far  as  the  Ministry  is  concerned,  I
 have  my  own  doubts  and  reservations
 about  its  successful  functioning.  They
 have  done  nothing  practically  for
 bringing  more  area  under  irrigation.
 For  the  last  four  years,  ever  since  I
 entered  this  Parhament,  I  have  been
 crying  hoarse,  drawing  the  attention
 of  the  Ministry  of  Agriculture  at  the
 Centre  and  also  in  the  State  for  bor-
 ing  tubewells  in  the  district  of  Bah-
 raich  in  Block  Sarsea.  The  matter
 was  treated  like  8  shuttle-cock  bet-
 ween  the  Central  Government  and  the
 State  Government—each  throwing  the
 responsibility  for  boring  tubewells  on
 the  other.  Then,  by  a  question  I  got
 the  matter  clinched.  The  Minister  of
 State  in  the  Ministry  of  Agriculture,
 Shri  Shahnawaz  Khan,  was  good
 enough  to  answer  to  my  question;  he
 saiq  that  a  number  of  heavy  rigs  he-
 longing  to  the  Central  Government
 were  available  in  U.P.  But  in  spite
 of  the  availability  of  such  heavy
 rigs,  the  drilling  of  tubewells  has  not
 been  done  in  my  district.  I  do  not
 know,  how  much  more  time  the  Gov-
 ernment  would  take  to  bore  such
 tubewells.  That  area  is  very  fertile
 and  capable  of  raising  bumper  crops.
 But  year  after  year,  the  green  paddy
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 fields  dry  up  in  the  month  of  Septem-
 ber  and  the  Government  rushes  and
 starts  test  works.  I  want  to  know,
 what  this  planning  a  The  surface
 water  is  not  utilised,  it  mundates
 fields  resulting  in  heavy  damage.  I
 want  that  the  Ministry  should  con-
 ctntrate  on  this  powit  and  find  out
 how  much  money  ig  spent  yearly  on
 meeting  the  drought-situation  in  a
 particular  areg  ang  how  much  money
 is  allocated  for  giving  rehef  on  ac-
 tint  of  the  floods  in  certain  turbu-
 lent  rivers  If  we  take  into  account
 the  recurring  grants  of  money  on  ac-
 count  of  floods  ang  famines,  we  will
 find  that  if  all  this  money  is  utilsed
 for  creating  permanent  remedies,  pe:
 haps  these  things  would  not  occur.

 Rapti  and  Ghagra  are  the  two  tur-
 Halent  iivers  in  the  eastern  part  of
 Uttar  Pradesh.  Nothing  has  been
 done  to  tame  the  floods  of  these  two
 vivers  Jalkundi  Dam  scheme  was
 conceived  about  20  years  ago.  The
 feasibility  report  was  submitted,
 but  this  has  been  put  in  cold  storage
 So  is  the  case  with  Ghagra  river.  No
 project  for  containing  its  floods  has
 been  thought  of  uptil  now.

 So  far  as  the  price  of  wheat  is  con-
 cerned,  I  shall  be  faihng  in  my  duty
 if  I  do  not  express  the  feelings  of
 discontent  among  the  peasantry,  whe-
 ther  it  belongs  to  the  category  of
 small  cultivators  or  big  cultivators
 The  levy  price  of  Rs.  0500  is  quite
 inadequate,  unremunerative  aid  un-
 realistic.  I  want  that  the  Munister
 should  come  with  concrete  facts  and
 figures  to  convince  this  House  that
 this  is  the  cost  which  is  incurred  in
 raising  the  wheat  crop  per  acre  and
 per  hectare  and  this  is  the  profit
 which  should  be  available  to  the  cul-
 tivators  after  meeting  the  cost  of
 raising  the  wheat  crop.

 The  prices  in  the  market  would  go
 down  during  the  harvest  season,  as
 i,  always  happers  and  the  dealer  in
 foodgraing  would  take  advantage  of
 that.  He  will  say  to  the  cultivator
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 tha  the  Government  itself  has  fixed
 the  price  at  Rs  105.00,  but  he  would
 give  Rs.  5.00  more.  After  three-four
 months,  when  he  has  hoarded  wheat
 in  his  stock,  he  will  dictate  the  mar-
 ket  and  the  consumer  for  which  this
 scheme  is  being  conceived.  The  con-
 sumer  will  not  be  in  a  better  position
 than  what  he  is  at  present,  He  will
 get  wheat  at  Rs.  50  or  Rs.  200  per
 quintal.  The  Government  would  be
 most  reluctant  to  fix  the  maximum
 price  at  which  the  wheat  should  be
 sold  by  traders  and  retaliers.  I  can
 concede,  that  if  the  consumer  jis  going
 to  get  wheat  at  a  cheaper  and  fixed
 rate,  then  certainly  fix  the  price  at
 Rs.  105.00  pe:  quintal  or  even
 Rs,  00.00  per  quintal.

 Then,  what  is  this  Foo@  Corpora-
 tion  of  India?  It  is  another  addition
 to  the  class  of  white  elephants.  As
 one  hon.  Member  has  rightly  said,
 uptil  now,  we  had  white  elephant  in
 tne  form  of  Railway  Board,  now  we
 have  another  white  elephant,  this
 Corporation.  This  is  the  biggest
 swindler,  the  biggest  prefiteer  in  the
 country.  They.  procure  wheat  at
 Rs.  05  and  sell  it  at  Rs.  35  or
 Rs.  38  through  fair-price  shops.
 The  difference  is  Rs.  30  per  quintal.
 Where  does  this  go.  Still,  this  white
 elephant  is  not  satisfied.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN):  It  includes  freight.
 cost  of  the  gunny  bag  and  many  other
 things,  They  make  no  profits.

 44  hrs.

 SHRI  B.  R.  SHUKLA:  You  please
 calculate  itemwise  and  give  us  the
 break-up  and  take  the  House  into
 coufidence  that  this  is  very  necessary
 —so  much  for  handling  charges  and
 so  much  for  storage,  ete.,  and  that  this
 Rs,  35  or  Rs.  80  is  necessary  for  the
 FCI  sharks.
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 Sir,  there  is  also  the  menace  of
 rats  in  this  country,  Nobody  has
 touched  this  point.  The  rat  popula-
 tion  is  growing  by  leaps  and  bounds.
 According  to  one  article  published  in
 the  Daily  ‘Pioneer’  of  Lucknow,  the
 population  of  rats  in  this  country  is
 to  the  extent  of  600  million  and  that
 six  rats  consume  as  much  grain  as  is
 copsumed  by  one  human-being.  That
 means  that  the  rats  in  this  country
 consume  that  much  quantity  of  grains
 which  could  be  available  to  60  crores
 of  people.  I  do  not  know  whether
 to  belreve  it  or  not.  It  is  for  the  Mi-
 nistry  to  find  out  whether  the  estima-
 ted  figures  are  correct  or  not.  But
 there  is  one  thing.  These  rats  have
 become  very  clever,  not  less  clever
 than  the  human-beings  They  have
 refused  to  take  insecticide-mixed  flour,
 The  result  is  that  the  moment  these
 things  are  spread  before  them,  they
 80  away.  They  get  thej  scent  and  shy
 away.  Therefore,  they  are  multiply-
 ing  as  far  as  or  even  faster  than  the
 human-beings  So,  the  Agriculture
 Ministry  has  to  take  note  of  the  me-
 nace  posed  by  this  fast-multiplying
 population  of  rats.

 I  would  also  draw  the  attention  of
 the  hon.  Minister  of  Agriculture  that
 in  the  district  of  Bahraich,  a  State
 Farm  Corporation  undertaking  has
 been  opened.  The  Uttar  Pradesh
 Government  has  been  good  enough  to
 grant  a  lease  of  200  acres  for  the
 purpose  of  starting  a  fishery  farm  and
 a  seed  multiplication  farm.  The  area
 is  situated  in  the  vicinity  of  forests.
 The  land  is  available.  AJL  my  re-
 quest  is  that  there  should  be  estab-
 lished  a  College  of  Agriculture  and
 Forestry  there.  It  would  be  just  on
 the  pattern  of  the  Pant  University
 at  Nainital,  The  Government  is  not
 going  to  invest  anything  for  the  ac-
 quisition  of  land  because  the  lang  be-
 longs  to  the  UP  Government.  The
 UP  Government  also  would  be  very
 glad  to  have  guch  an  institution  star-
 ted  there.

 Therefore,  my  submission  is  after
 giving  vent  to  my  anguish  and  anger.
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 why  is  the  Government  not  acceding
 to  my  repeated  request  for  sending
 sone  heavy  rigs  for  drilling  tubewells
 in  the  Blocks  of  Sirsia  and  Jamnaha
 of  my  District?  This  is  a  very  rea-
 sonable  demand  and  I  hope  the  hon.
 Minister  will  reconsider  the  matter
 and  that  he  will  simply  not  be  guid-
 ed  by  the  notes  prepared  by  his  own
 Ministry.

 Thank  you,  Mr.  Deputy  Speaker.
 for  giving  me  an  opportunity  to  put
 forth  my  point  of  view.

 MR.  DEPUTY-SPEAKER:  And  you
 have  done  very  effectively.

 Shri  Tarun  Gogoi—not  here.

 Shri  M.  C.  Daga—also  not  here.

 Shri  Gomango.

 SHRI  GIRIDHAR  GOMANGO  (Ko-
 raput):  I  rise  to  support  the  Demands
 for  Grants  of  the  Ministry  of  Agricul-
 ture  and  Irrigation.  I  am  very  happy
 that  the  Agriculture  Ministry  is  the
 only  Ministry  which  hag  done  a  lot  for
 tribal  development.  Now  I  shall  con-
 fine  myself  only  to  that  problem  be-~
 cause  my  friends  have  already  expres-
 sed  their  views  on  the  All-India
 question.

 I  am  very  happy  to  place  before
 this  House  that  the  policy  and  pro-
 grammes  of  the  tribal  development
 are  the  concern  of  the  Ministry  of
 Agriculture.

 In  the  Fifth  Five  Year  Plan  Gov-
 ernment  will  integrate  all  the  tribal
 classes  and  plans  and  they  wil)  have
 integrated  tribal  development  agen-
 cies,  This  is  a  sew  idea.

 The  work  was  taken  up  in  good
 faith  ang  with  a  good  ambition,  but
 the  allocation  of  funds  wag  so  low  as
 compared  to  too  many  plang  that  we
 could  not  achieve  the  results  as  we
 wanted  to  achieve,

 We  ate  happy  that  only  the  Minis-
 try  of  Agriculture  has  done  very  good
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 thing  for  our  tribals.  In  the  Fourth
 Five  Year  Plan  there  were  “x  pilot
 projects.  Two  are  in  my  constituen-
 ey.  For  the  two  projects  I  got  Ra.  4
 crores.  No  doubt,  they  sanctiomed
 Rs.  2  crores  for  each  of  the  projects,
 but  they  have  not  taken  inte  consi-
 deration  the  number  of  blocks  in  each
 of  the  projects.  In  Kanta  Project
 there  are  four  blocks.  In  one  project
 there  are  nine  blocks  and  in  the  other
 there  are  70  blocks.  But  each  project
 will  get  only  Rs.  2  crores.  I  submit
 before  the  Minister  as  well  as  before
 the  Ministry  that  they  may  allocate
 more  funds  for  the  purpose.

 Government  of  Orissa  have  not  in-
 cluded  the  projects  taken  up  by  the
 Ministry  of  Agriculture  in  their  IDTP
 scheme.  They  have  done  so  because
 they  say  tribal  projects  are  the  res-
 ponsibility  of  the  Government  of  India
 and  the  tribal  projects  under  Ministry
 of  Agriculture  are  being  financed  by
 the  Government  of  India.  Sir,  it  is
 very  unhealthy.

 Allocation  of  money  is  made  by  the
 Centre  or  the  State  on  the  gound  that
 it  is  a  new  project,  and  is  covered
 under  a  special  plan.  Thus  the  Mi-
 nistry  in  the  Centre  and  the  State
 Governments  will  earmark  the  money
 fcr  the  tribal  blocks—the  integrated
 projects  blocks—by  separate  alloca-
 tion  I  have  the  right  to  ask  the  Gov-
 ernment  of  Orissa  and  the  Govern-
 ment  of  India  that  there  is  a  specia!
 allocation  for  the  tribal  areas  under
 IDTP;  then  why  should  these  projects
 be  deprived  of  IDTP?

 I  would  like  to  put  before  the
 House  the  problem  oof  irrigation.
 How  many  areas  are  there  under  cul-
 tivation?  This  is  the  question.  The
 sub-plan  says  that  the  major  project
 will  not  be  taken  up  in  the  sub-plan
 proposal.  No  tribal  will  be  covered
 in  the  major  project.  In  my  con-
 stituency  there  are  tribal  population
 and  it  is  a  scheduled  area.  There  is
 one  major  project  which  has  not  been
 included  by  the  Government  of  Orissa
 for  implementation  in  my  district
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 And,  as  I  have  already  said,  my  district
 is  a  scheduled  area  which  is  having
 tribal  population.  This  is  having  one
 percent  of  irrigation  facilities.  What
 I  would  request  is  that  this  project
 ehould  be  taken  up  immediately  by  the
 Central  Government,  I  am  happy
 that  they  have  given  it  clearance.  I
 do  not  know  whether  the  Government
 of  Orissa  hes  earmarked  any  funds
 for  this.  According  to  the  provisions
 of  the  sub-plan  they  cannot  divert  the
 funds,  Why  cannot  the  Ministry  of
 Irrigation  and  Power  earmark  funds
 for  sectoral  allocation  under  irrigation
 and  tribal  welfzre?  Let  there  be  at
 least  some  token  allocation  of  at  least
 one  rupee  in  each  year  of  the  plan.
 Agriculture  and  Irrigation  is  the
 primary  responsibility  of  the  Central
 Government.  This  is  necessary  for
 the  development  of  the  country  as  a
 whole  and  for  the  development  of  the
 tribal  people.  So,  I  request  him  io
 consider  my  request.  This  project
 should  get  priority  in  the  tribal  sub-
 plan.

 There  is  one  other  point  which  I
 wish  to  refer  to  and  this  is  regarding
 the  forest  policy,  Only  70  miltion
 hectares  of  forest  area  is  there  in  our
 country.  And  the  tribal  population
 are  deprived  of  the  benefit  of  the  forest
 policy.  They  are  deprived  of  the
 utilisation  of  forests  and  due  to  land
 distribution  and  transfer  of  land  etc
 from  the  tribals  to  the  non-tribals  these
 tribal  people  are  put  to  lot  of  difficul-
 ties.  There  arg  certain  legislations
 which  have  been  enacted.  What  I
 would  like  to  submit  is  that  this
 matter  has  to  be  taken  up  with  the
 State  Governments  by  the  Central
 Government.  You,  know,  Sir,  there  is
 land  hunger  among  the  tribals  of  this
 country.  What  I  suggest  is  that  Gov-
 ernment  should  come  forwarg  with
 immediate  land  reform  measures.
 The  Central  Government  shourd
 write  to  the  State  Governments
 drawing  their  attention  to  the  imme-
 diate  necessity  of  having  Iand  =  ra-
 forms.  State  Governments  should  be
 asked  to  legislate  such  land  reforms
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 so  that  the  tribal  people  and  the
 landless  people  will  get  the  land.

 For  future  planning  I  would  submit
 this,  Agriculiure  and  Irrigation
 should  go  side  by  side  with  the  land
 reforms.  Medium  and  minor  irriga-
 tion  are  taken  up  only  in  the  areas
 where  there  are  irrigation  facilities
 and  where  there  are  no  irrigation
 facilities  they  are  not  taken  up,

 Lastly,  1  request  the  Minister  to
 consider  the  points  raised  by  me
 sympathetically,  Coming  to  the  diver-
 sion  of  money,  I  want  to  say  that  it
 should  not  be  allowed  any  more.  The
 programme  of  tribal  development  has
 not  been  implemented  in  a  quicker
 manner.  Moreover,  the  aim  which
 Wag  supposed  to  have  been  ach'eved
 has  not  been  achieved  at  all  so  far  as
 programmes  of  trthal  development  are
 coucerned

 At  the  end,  I  repeat  that  Govern-
 ment  should  take  note  of  this  that  the
 money  that  has  been  earmarked  for
 development  of  ugriculture  should
 not  be  diverted  to  any  other  pur-
 pose.

 MR.  DEPUTY-SPEAKER:  Mr.  Nar-
 singh  Narain  Pandey.  He  is  not  here.
 Shri  Sukh  Dev  Prasad.  He  is  now
 a  Minister,  I  think,  in  Bihar.

 SHRI  NAWAL  KISHORE  SINHA
 (Muzaffarpur):  He  has  been  sworn
 in  to-day.

 MR  DEPUTY-SPEAKER:  I  do  hot
 know  whether  that  was  a  promotion

 iy  demotion.

 SHRI  NAWAL  KISHORE  SINHA:  I
 think  it  is  neither  of  the  two.

 MR.  DEPUTY-SPEAKER:  Is  it  a
 bed  of  nails  or  a  crown  of  thorns?

 Shri  Sadhu  Ram.

 शी  साधू  राम  (फिल्लौर)  :  डिप्टी

 स्पीकर  साहब,  में  इस  वक्‍त  एग्रीकल्चर

 मिनिस्ट्री  की  मांगों  का  समर्थन  करने  के  लिए
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 आड़ा  हुमायूं  i  बात  यह  है  कि  इस  वक्‍त

 शप्रीकल्मर के  बारे  मे  किसानो  को  बहुत  सी
 तकलीफों  हैं,  जो  शायद  गवर्नमेंट  के  ध्यान  मे
 भी  हों,  लेकिन  उनका  हल  नहीं  हो  रहा  है  1
 पंजाब  मे  ग्रीन  रेवोल्यूशन  हुआ,  लोगो  ने

 बहुत  मेहनत  की  दौर  काफी  जोर  से  अनाज
 की  पैदावार  करते  हैं  ।  हरियाणा  और
 पगार  दोनो  स्टेटों  में  अनाज  की  काफी
 पैदावार  हैं  ।  लेकिन  फिर  भी  दूसरी
 स्टेटों  से  जाने  के  बाद  हम  यह  पता  चलता  है
 कि  प्रनक्‍्लेम्ड  जमीन  जो  कामत  में  नहों  कराती

 है,  वह  देश  भर  में  बहुल  काफी  है  -  इसका  मतलब

 यह  हुआ  कि  लैण्ड लस  मे  जमीन  तक़सीम  नहीं
 हुई  ।  झगर  यह  जमीन  लैड लेस  में  तक़सीम  कर
 दी  जाय  तो  मेरा  ख्याल  है  कि  देश  का  बहत
 बहा  मसला  हल  हा  जायगा  ।  सीलिंग  का

 कानून  लागू  होने  के  बाद  भी  वह  जमीन
 तकसीम  नहीं  हई  शौर  लैड लेस  कौर  गरीबों
 को  ह  जमीन  नहीं  मिल  सकी  i  श्री
 विनोबा  भावे  ने  कहा  था  रात  अन्धेरी
 करके  रहेगी  धन  और  धरती  बट  के

 रहेगी  y  लकन  न  धन  बटा  और  न  धरती
 बटी  ।  आजाद  होने  के  बाद  लोगो  के
 अन्दर  यह  विश्वास  था  कि  उन  बात  पर
 अमल  होगा,  लेकिन  उनमें  बहुत  कमाया

 हैं,  यह  गवर्नमेंट  की  जिम्मेदारी  है  और  इस
 बात  से  इन्कार  नहीं  किया  जा  सकता  ।

 —

 ह  हमारा  देश  एक  कृषि  प्रधान  देश  तह-
 लाता  है  लेकिन  भीख  मानते  है  दूसरे  देशी

 से,  नाज  की  हमारे  पास  कमी  है|

 अनाज  की  कमी  के  कारण  का  समझना

 जबरन  मेंट  की  हिस्सेदारों  है  लोगों  की  जिम्मे-

 हार  नहीं  है।  किसान  की  पैदावार  गन्दुम
 है--लेकिन  गन्दुम  का  भाव  05  पये

 मुकेश  किया  गया  हैं।  मगर  सही  तौर  पर

 ह... , क  जाय--बह  रात  दिन  खेतों  पर  मेहनत
 करता  हैं,  पैसा  लगाता  हैं,  दुनिया  के  सारे

 कामों  से  यह  मुश्किल  काम  है,  सर्दी,  गर्मी

 और  बरसात  में  लगा  रहता  है,  जो  पैदावार

 करता  हैं,  उसकी  कीमत  सरकार  निर्धारित
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 करती  हैं,  मेरी  समझ  में  नहीं  आता  कि
 एग्रीकल्चर  प्राइस  कमीशन  ने  इतनी  कम  कीमत
 किस  तरह  से  निर्धारित  कर  दी  ।

 ~
 हम  इस  पर  नुक्ताचीनी  नहीं  करते,

 इसलिये  कि  यह  गर्म मेट  का  काम  हूँ  और
 गवर्मेमेट  मे  हम  भी  हिस्सेदार  हैं,  लेकिन  मुझे
 अफसोस  यह  हैं  कि  वहा  कोई  सुनवाई  नहीं
 होती  ।  एग्रीकल्चर  प्राइस  कमीशन  को  इस
 बात  का  भी  खयाल  नहीं  आया  कि  किसान
 किस  तरह  से  गन्दुम  को  पैदा  करता  हैं,  बिना
 सोचे  समझे  05  रुपये  भाव  मुकरेर  कर
 दिया  ti25  रुपये  से  कम  तो  किसान  को
 किसी  तरह  से  भी  पड़ता  नहीं  शता
 हैं  ।  किप  न  दस  वक्‍त  बड़ा  दुखी  हैं  -  देश
 भर  में  हाहाकार  मचा  हुमा है  |  लोगों  को
 हम  जवाब  नहीं  दे  पाते  कि  सेन्ट्रल  गवर्नमेंट
 उनके  भलाई  के  लिये  कुछ  उचित  दास  तय
 करेगी  या  नहीं।  यहा  कसी  के  कान
 पर  जू  नहीं  रेगन  -  सभी  माननीय  सदस्य
 यही  कह  रह  हैं  कि  कह  का  दाम  25
 रुपये  विशाल  हासिल  चाहती  लेनी  फिर
 भी  सरकार  इसको  नहीं  मानती  1

 गन्ने  की  मिनिमम  कीमत  आप  ने  साढ़े
 8  to  क्विंटल  रखी  हैं  और  लकड़ी  का  भाव
 5  to  क्विंटल  है।  यानी  लक्डी  से  भी

 सस्ता  गन्ना  है।  मिल  मालिकों  को  छूट  दे
 रखी  हे  कि  चोरी  बना  कर  35  परसेंट  झोपिन
 मार्केट  में  बेचें  -  लोगों  को  लूट  ले  ।  उस  चोरी
 का  भाव  बाजार  में  कभी  7  क  कौर  कभी  8
 रु०  हो  जाता  है।

 कृषि  और  सिचाई  मंत्रालय  में  र्ग्ज्प
 मंत्री  (श्री  शाह  नवाज  तवां)  गन्ने  की  कीमत
 भी  तो  i4  50  स०  देते  है।

 को  साथ  राम  मेंड्तलिफ  सूबों  में

 म्‌ख्तनिफ  रेट  हैं।  लेकिन  सरकार  को  कीमत
 निर्धारित  करने  के  समय  ध्यान  देना  चाहिये।
 जब  शोर  चीज़ो  की  कीमत  निर्धारित  करने
 मे  सरकार  का  कोई  हिस्सा  नहीं  है,  फिर
 किसान  की  पैदावार  का  दाम  झा  क्‍यों
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 मुक़र्रर  करते  हैं  ?  दरमियान  में  जो  मिल
 मालिक  बैठे  हुए  हैं  बहू  सारा  का  सारा

 मुनाफा  खा  जाते  हैं।  इस  नाइंसाफ़ी  से  तकलीफ़

 होती  है  कके  मामला  क्या  है?  सरकार  का  यह
 तरीका  होना  चाहिये  कि  सरकार  अपनी
 लंबी  भी  ले,  लेकिन  किस;न  को  भी  कुछ  मुनाफा
 बचना  चाहिये।  झगर  किसान  को  एनकरेज-
 जेट  नहीं  मिलेगा  तो  बहु  क्यो  अनाज  पैदा
 करने  में  मेहनत  करेगा,  ।  मुनाफाखोरी  कौर
 चोर  बाजारी  लोग  आराम  से  एयर  कष्डीशण्ड
 कमरों  में  बैठ  कर  करते  हैं,  लेकिन  मेहनती
 आदमी  की  कोई  कद्र  नहीं।  उस  की  कीमत

 हर  साल,  हर  चीज़  की,  कम  कर  दी  जाती

 है

 कभी  सरकार  ते  सोचा  कि  खेती  में  काम
 जाने  वाले  जो  बिजली,  खाद  बसेरा  हैं  उन  का

 क्या  रेट  है  ।  बिजली  का,  पानी  का  क्‍या  रेट

 है?  में  पजाब  की  बात  बताता  हूं  कि  पहले
 बिजली  के  मोटर  की  हार्स  पावर  के  हिसाब  से

 पंजाब  इलैक्ट्रिसिटी  बोर्ड  ने  दाम  तय  किया
 था।  जहां  पहले  20  हमसे  पावर  मोटर  से

 जो  सिंचाई  का  पानी  किसान  को  मिलता  था

 ौर  00  So  उस  को  देना  पड़ता  था  राज

 उस  का  रेट  50  र०  हो  गया  i  फटी-

 लाइकर  की  कीमत  दुगनी  कर  दी  गई---  52  To

 से  110 स०  तक  ले  गये  1  ट्रैक्टर  की  कीमत  हर
 सल  बढ़  जाती  है  4,  5  हजार Wo  |  तो  क्या

 इस  से  महसूस  नहीं  होता  है  कि  सरकार  की
 तरफ़  से  मोनोपलिस्टो  को  पाला  जा  रहा
 है?  शौर  उन  की  कीमत  बढ़ाने  मे  सरकार

 चिपकती  नहीं  है।  लेकिन  किसान  द्वारा
 पैदा  किये  हुए  माल  की  कीमत  बढ़ाने  में
 सरकार  हिचकिचाहट  करती  है  ।  यहं  बात

 सही  है  कि  देश  में  कीमत  बढ़ने  से  इन्सुलेशन
 हो  जाता  है।  प्राय  समसिदा इश  कर  के

 गरीब  लोगों  को  अनाज  दीजिये  ।  एक  हल

 कौर  है  कि  सारे  देश  के  अनाज का  जो  एस्टीमेट

 बगहा है भर है  और  अगर  वह  देश  के  लोगों के  खाने
 के  लिये  कम  है,  बाहर  है इम्पोट  करना  है
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 तो  पूरा  झंदाचा  क्‍यों  नहीं  लगाते  कि  इतना
 गाज  चाहिएं।  मिसाल  के  तौर  पर  किसान-
 नेटिव  स्टोर्स  बना  दीजिये  केसे  खेलने  डिप टं मेंट
 में  22  लाख  आदमी  काम  करते  हैं  ती  रेलवे
 विभाग  इतने  लोगों  के  खाने  पीने  का  सामान
 रेलवे  स्टोर  मे  दे,  वही  से  उत  को  कपड़ा
 भी  मिले  और  उस  का  पैसा  लोगों  की  तन-

 वाह  से  काट  लिया  जाय।  इसी  तरह  से
 मिल  मालिकों  को  झ्रार्डर  दिया  जाय  कि  मिलों  में
 जो  काम  करने  वाले  लेबर  हैं  उन  का  भी
 रेलवे  कमंच्रारियों  की  तरह  कार्ड  बन  जाय
 कौर  स्टोर  मे  उन  की  सब  चीज़ें  मिल  जायें।
 ऐसा  करने  से  महंगाई  का  जो  शोर  मचता  है,
 स्ट्राइक  होती  है.  बहु  कम  से  कम  एक  साल
 बन्द  रहेगी ।  लेकिन  प्लानिंग  कर्म शन  ने
 कभी  इस  बात  को  सही  सोचा  ।  मेरे  छाल
 से  सरकार  इस  बात  पर  ध्यान  देगी।

 अनाज  की  तकसीम  का  जो  सिस्टम  है

 वह  बड़ा  ग़लत  है।  चाहे  सीमेट  हो  यथा  कौर
 वीजे  हो  बहु  गरीबों  को  नहीं  मिलती  है,
 बड़े  ग्रामीणों  को  मिल  जाती  हैं।  मिल  मालिकों
 को  अनाज  दे  दिया  जाता  है  भाटा  पीसने  के  लिये
 जिस  को  पीस  कर  वह  भाटे  में  मिलावट
 करते  हैं  ।  सरकार  को  ऐसे  लोगों  को  पकड़
 कर  बंद  करना  चाहिए  |  लेकिन  ऐसा  न  हो
 कर  यह  लगता  हैं  कि मिल  द  लो  को  पालना

 ही  सरकार  का  नमे  हो  गया  है  ।  ऐसी  मिलो  को
 जो  मिलावट  करती  है  बन्द  कर  देना  चाहिए  t

 वह  मिल  मालिक  ओर  कोई  दूसरा  धंधा  कर
 लेंगे  क्‍यों  कि  उन  के  पास  पेसा  है  1

 इसी  7  रह  से  चीनी  मिल  बालो  को  छूट  है
 कि  35  परसेंट  चीनी  बह  किसी  भाव  पर  धोबिन
 मार्किट  में  बेचें,  ब्लैक  सर्किट  से  | | अ  बाप

 ब्याहे  किसी  भाव  सें  बेंचें  किसान  को  कांड

 नहीं  मिलती,  लेकिन  ब्लैक  मार्केट  में  मिल  जाती

 है।  सीमेंट  का  भी  यही  हाल  है,  ब्लेक  मार्केट

 में  थाहे  जितना  सीमेंट  प्रथ  ते  सें।  लेकिन
 वैसे  कानों  को  नहीं  मिलता  |  भो  छुट  भाप

 में  चीनी  मिल  मालिकों को  दे  रखो हैं  कि  35
 परसेंट  शोपीस  मार्किट  में  बेच  में,  चह  चट
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 उन  को  से  मित्र  कर  किसानो को  मिलनी
 चाहिए  कि  वह  अपनी  खांड  बता  कर  फायदा
 उठायें। |

 इसी  तरह  खेत  मजदूरों  के  लिए  वेजेस

 मुक़र्रर  करनी  चाहिए।  इस  देश  में  4,  5
 करह  मजदूर  हैं  उन  के  लिए  सरकार  ने
 कभी  वेजेस  मुकरने  नहीं  की।  हर  सूबे
 में  झाम  तौर  मे  शिकायत  मिलती  है  कि
 खेतों  में  काम  करने  वाले  लोगो  को  बडे
 जमींदार  तंग  करते  हैं  उत  को  उचित  मजदूरी
 नही  देते  हैं।  कौर  जो  देते  भी  है  उस  से  उन
 का  गुजारा  नहीं  चलता  है।  भ्रमर  वह  बेचारे
 इतने  कम  प॑  से  पर  काम  करने  में  इकार  करने  हैं
 तो  उन  का  सोशल  बायकाट  किया  जाता  है।

 ट्रेक्टर  के  बारे  में  देखिए  कि  पहले  जो
 लोग  इंग्लैंड  से  पजाब  मे  ट्रेक्टर  लाना  चाहते  थे

 गिफ्ट  के  तौर  पर  वह  ला  सकते  थे।  लेकिन  प्रय
 उस  को  भी  बन्द  कर  दिया  t  क्यों  ?  क्योकि  यहा
 के  मोनोपलिस्टो  को  घाटा  पट  जायेगा  ।  हालाकि
 उस  से  फौरन  एक्सचेंज  का  फायदा  सेंट्रल
 गवर्नमेंट  को  होता  है।  971  में  जब  प्रधान
 मस्ती  इंग्लैण्ड  गई  थे,  तो  मैं  भी  उस  समय
 गया  था,  वहा  लोगो  ने  प्रधान  मन्त्री  से  कहा
 कि  हम  फौरन  ऐक्स चेज  मही  पै  करेंगे,  हम  को

 ट्रैक्टर  ले  जाने  की  छूट  होनी  चाहिए।  लेकिन
 सरकार  ने  उस  को  बन्द  कर  दिया  है  क्योकि
 मानोपलिस्टो  को  नुक्स  न  होता  है।

 सिचाई  के  पानी  के  साधन  बढ़ाने  के

 लिए  पजाब  ने  जिन  डैम  के  बारे  म ेकोशिश  की,
 कई  दफा  हम  डा०  Ho  एल०  रव  से

 डेपुटेशन  ले  जमकर  मिले  आर  अब  भी
 पंजाब  सरकार  कोशिश  कर  रही  है।  लेकिन

 मेडल  गवर्नमेंट ने  झगड़ा  डाल  रखा  है  कि
 चीफ  मिनिस्टर  ही  फैसला  करेगे,  पानी  का

 बंटवारा  करेंगे  ।  पंजाब  सरकार  ने  कहा  कि

 पानी  बाद  में  तहसील  कर  देना,  हम  लिख
 कर  देते  है  ,  लेकिन  चिन  डैस  का  फैसला  कर
 मो  ।  बाजवा  शार  का  सारा  पानी  पाकिस्तान
 को  जा  चाहे,  लेकिन  हमारी  सरकार  कभी  तक
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 फैसला  नहीं कर  पायी है  कि  बीन  हम  बनाया
 जाय  कि  नहीं  बनाया  जाय।  में  चाहूंगा  कि
 इस  बारे  में  फौरन  फैसला  करना  चाहिये  जिस
 से  वह  पानी  जो  बेकार  पाकिस्तान  को  जा  रहा
 है,  वह  झपने  देश  की  खेती  के  काम  आ  सके  i

 पन्त  से  मैं  फिर  कहना  चाहेगा  कि  जो
 बाते  मैंने  4ही  हैं  उन  पर  ध्यान  दिया  जाय
 कौर  किसान  की  पैदावार  की  सही  कीमत  225
 रुपया  प्रति  कीवी  उस  को  मिलनी  चाहिए  t

 क्रि  अनादि  चरण  दास  (जाजपुर)  :
 उपाध्यक्ष  महोदय,  यह  कृषि  मंत्रालय  एक

 बहुत  बड़ा  मन्ना लय  है  जिस  के  स्पन्दन  सब  लोगो
 को  खाने  के  लिए  प्रबन्ध  करने  के  सिए  कुछ
 सकी मे  वगैरह  बनती  हैं।  इस  सदन में  इस
 बारे  मे  बहुत  चर्चा  हुई  है।  मैं  खास  तौर  से
 योडा  सी  बात  मिनिस्टर  साहब  के  सामने

 कहना  चाहता  g  उड़ीसा  के  बारे  में  1

 उड़ीसा  में  दो-तिहाई  एरिया  सूखा  पडा

 हुआ  है  सिवाय  कोस्टा  एरिया  को  छोड़  कर  ।

 कोरापुट,  फुलवारी,  म्योरगज  और  सुन्दरगढ़,
 जितना  ट्राइबल  एरिया  है,  वहा  सूखा  पड़ा

 डा  है  1  वहा  पर  कोई  ऐसा  काम  मही  होता

 है  जिससे  करीब  लोगो  को  काम  मिले,  उनको

 रोजी  भिले  जिससे  वे  भ्र पना  गुज़र  बसर  कर

 सके  t  बाप  जानते  हैं  कि  उड़ीसा  मे  स्थिति  यह

 है  कि  वहां  पर  जमीन  काफ़ी  है  शोर  पानी  की

 भी  कोई  कभी  नहीं  है  ।  कमी  है  तो

 पैसे  की  कमी  है।  जितने  पैसे  की

 उड़ीसा  को  जरूरत  है,  उतना  पैसा  उसको

 नही  दिया  जाता  है  1  हमारा  कहना  यह  हैकि

 वहा  के  लिए  भाषा  पैसा  देना  चाहिए  जिससे

 माइनर  इरीगेशन  हो,  भेजा  इरोगेशन  हो  कौर

 दूसरे  छोटे  छोटे  प्रोजेक्ट्स  पूरे  हो  ।  इस  समय

 तो  पैसा  म  होन ेके  कारण  वे  नही  हो  पाते  हैं  कौर
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 [श्री  नादि  चरण  दास!  काम  नहीं  हो  पाता  और  इससे  देश  के  इन्दर

 केन्द्र  सरकार  हमारी  तरफ़  देखती  नहीं  है  a

 उड़ीसा  में  जितने  काम  केन्द्र  की  तरफ़  से  हो
 रहे  हैं  वे  घूरे  पड़े  हैं।  भाप  का  ध्यान  इस  तरफ़
 जाना  चाहिए  ।

 सिमि गड़ा  में  एक  जर्सी  फार्म  सरकार  ने

 मजूर  किया  है  कौर  उसके  लिए  एक  करोड़  5
 लाख  रुपया  मजूर  हुमा  है  |  मैं  वहा  पर  गया
 आ।  वहा  पर  मैंने  देखा  कि  एक  डाइरेक्टर  को
 आपने  वहा  पर  बैठा  दिया  है  और  बहे  5  हजार
 कड़  जमीन  पर  कब्जा  किये  हुए  बैठा  है  घौर
 उस  जमीन  में  कुछ  भी  नहीं  होता  है  ।  वहा
 पर  कभी  सके  घर  नहीं  बन  पाए  है  जिससे
 जर्सी  फार्म  का  काम  शुरू  हो  पाता  ।  वह  जो
 जमीन  है.  उसमे  पैदावार  हो  सकती  थी  लेकिन
 अभी  वह  बेकार  पडी  हुई  है  ।  यह  प्रोजैक्ट
 फारेन  कोलोन  से  होने  बाली  थी  वेदना  यह
 काम  क्यो  नहीं  हो  पाता  ।  इसका  कारण  यह
 है  कि  बहा  पर  सी०  पी०  डब्ल्यू०  to  और
 उड़ीसा  सरकार  के  बीच  में  झगडा  रहता  है
 जिसको  वजह  से  घर  नही  बन  पाते  प्यार  जब
 धर  नही  बने  तो  जर्सी  का  यह  फार्म  श॒रू  नहीं

 होगा  1

 इसके  बाद  मैं  यह  कहना  चाहता  हू  कि
 स्टोरीज  में  एक  डा:  फार्म  को  स्विम  है  ।
 उसके  लिए  आपने  जितन  पैसा  रखा  था,  बह
 खर्च  नही  हो  पाता  ।  मैं  प्राकार  एक  शौर  उदा-

 हरण  देना  चाहता  हु।  सम्बलपुर  जिले  में
 लक्ष्मी पानी  में  सेन्टर  की  तरफ  से  एक  सीड
 फार्म  बनने  वाला  था  और  इसक  लिए  गवर्नमेंट
 ने  20  हजार  एकड  जमीन  रखी  थी  लेकिन  वह
 जमीन  ऐसे  ही  यही  है  कौर  वहा  पर सीड  फार्म

 नहीं  बन  पाता  y  इस  तरह  से  जो  भी  प्रोजेक्ट्स
 बाप  उड़ीसा  के  लिए  देते  है,  वे  अरे  पढ़े  है
 क्योंकि  आप  पैसा  नही  देते  हैं  मौर  कुछ  काम

 नहीं  हो  पाता  है  |  अगर  यह  फार्म  बन  जाता  तो

 जहां  पर  उत्पादन  बढ़ने  बाला  था  |  इसलिए
 मेरा  कहता  यह  है  कि  जब  बाप  प्रोजेक्ट्स  बनाने

 हैं  ती  उनमे  कुछ  काम  तो  होना  चाहिए  लेकिन

 उत्पादन  नहीं  बढ़  पाता  |

 इस  मिनिस्ट्री  ने  वी कर  सेक्शन्स  के  लिए
 कुछ  प्रोजेक्ट्स  रखें  हैं  जेसे  कि  मार्जिन
 फारमर्स  एग्रीकल्चरल  लेकर  डेवलपमेंट
 एजेन्सी,  स्माल  फारमस  डेवलपमेंट  एजेन्सी,
 ट्राइबल  एरिया  डेवलपमेंट  स्कीम  यथा  ऐहोल
 विलेज  डेवलपमेट  स्कीम  ।  ये  सब  झापने  वी कर
 सेक्शन्स  के  लिए  बनाई  है  लेकिन  सचमुच  मे
 उनको  इन  प्रोजेक्ट्स  और  हकीमों  से  कोई
 फ़ायदा  नहीं  पहुंचता  है  t  wat  हमारे  एक
 दोस्त  कह  रहे  थे  कि  कोरापुट  में  छापने  एक
 टी०  Fo  एजेन्सी  मधुर  की  है|  पाच  साल  के
 अन्दर  इस  पर  दो  करा  रुपया  खर्च  करने  का
 आपने  प्रबन्ध  रखा  है  ।  एक  साल  पहले  मैं

 कोरापुट  गया  था  ।  वहां  पर  कलक्टर  ने  मुझे
 बताया  कि  शराब  की  बिक्री  से  85  लाख  रुपये
 की  सालाना  आमदनी  है  ।  वहां  पर  80
 परसेन्ट  आदिवासी  रहते  है  ग्रोवर  2  ब्लॉक्स  मे
 से  30  टी०  डी०  ब्लाक  है.  जिन  की  आबादी
 22  लाख  है  ।  इस  22  लाख  की  पापुलेशन  में
 आदिवासियों  के  बुल  20  लड़के  ग्रेजुएट  हैं  1
 इतना  छापने  पैसा  खर्च  किया  और  इसका  क्‍या
 फायदा  प्रा दि वासियों  को  मिला  ।  मैं  आपको
 बताई  कि  मैंने  खुद  यह  देखा  है  कि  वहां  पर
 बड़े  बड़े  काश्तकार,  बडे  बड़े  फार्स  बाले  जो  भी

 सहूलियत  सरकार  की  तरफ  से  दी  जाती  है
 चाहे  वे  गाय  वे  लिए  हो  चाहे  बज  के  लिए  हों
 चाहे  वे  मुनियों  के  लिए  हो  भार  चाहे  खाद  के

 लिए  वे  झ्रादिवासियों  से  दस्तखत  करा  लेते  हैं
 कौर  उन  सहूलियतों  को  ते  लेते  है  7  इस  चीज
 को  कोई  देखने  वाला  नही  है  1  वहां  जो  हालत
 मैंने  20  साल  पहले  देखी  थी,  वही  राज  भी

 दिखाई  देती  है  1  जो  भी  पैसा  सरकार  उनके

 लिए  खर्च  करती  है,  उसका  फ़ायदा  सचमुच  में

 उसको  नही  मिलता  है  कौर  उनकी  इनकम  नहीं
 बढ़  पाती  &  |  तो  फिर  यह  पैसा  कहां  जाता  है  q

 ag  जो  शराब  बेची  जाती  है,  उसमें  सारा

 पैसा  चला  जाता  है  1  मैंने  तो  यह  रिसाव  लगावा
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 है  कि  पांच  साल  के  अन्दर  सरकार  लोगों  को
 राब  बेच  कर  3  करोड़  65  लाख  रुपया  ले
 लेती  है  भोर  सिर्फ  2  करोड  रुपया  ही  उन  पर
 कायें  करती  है।  इस  तरह  से  कैसे  उनका  फ़ायदा

 पहुचेगा  ।  मैं  यह  कहना  चाहता  हू  कि  मगर
 शाप  आझ्लादिवासी  इलाकों  को  'डेवलप  करना

 चाहते  हैं  तो  आपको  सबसे  पहले  इस  शराब
 को  बन्द  करना  चाहिए  ताकि  उनका  एक्स-
 प्लॉयटेशन  बन्द  हो  शौर  उनकी  भ्रम-व्यवस्था
 ठीक  हो  1  एक  तो  वहा  शराब  बेची  जाती  है
 कौर  दूसरी  तरफ  बाप  नये  नये  प्रोग्राम  बनाते
 है  और  जो  पैसा  उनका  मिलता  है,  वह  शराब
 वाले  ले  जाते  है  ।  श्राप  वहा  पर  शराब  का
 बिकना  बन्द  कीजिए  और  उन  लोगों  को  अपनी
 शराब  बनाने  की  इजाजत  दीजिए  ।  इससे  उन
 का  पैसा  बाहर  नहीं  जाएगा  |  एक  जिले  से
 65  लाख  रुपया  सरकार  को  साल  में  मिल

 जाता  है  जिससे  उनको  कोई  फायदा  नहीं
 होता  है  ।

 श्री  सतपाल  कपूर  (पटियाला)  जरा
 मिनिस्टर  साहव  ध्यान  दे  ।  ये  चाहते  है  कि

 वहा  के  लोगो  को  घर  पर  शराब  निकालने  की
 इजाजत  दी  जाए  3

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB

 P,  SHINDE):  Thank  you  very  much.

 ot  अनादि  चरण  दास  :  इसके  बाद
 मैं  यह  कहना  चाहता  हूं  कि  बाप
 आरिफ़  काश्तकारों,  हरिजनों,  आदिवासियों

 और  कृषि  मज़दूरों  के  लिए  कुछ  ऐसी  स्कीम

 बनाए,  जिससे  उनकों  फायदा  हो  भर  उनको
 ज्यादा  पैसे  मिल  सके  t  इस  वक्‍त  बाप  जितना

 करते  हैं  उसका  फायदा  दूसरे  लोग  उठा  ने
 जाते  हैं।  ये  दूसरे  रास्ते  आप  को  बन्द  करने

 होगे  qd

 कुछ  ट्राइबल  एरियाज,  पिछडे  इलाकों
 कौर  हिल  एरियाज  के  लिए  जो  शापने  नई
 स्कीमें  बनाई  हैं  जैसे  कि  पाइलट  प्रोजेक्ट्स  है
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 या  मार्जिन  फारमर्स  एग्रीकल्चरल  लेबर  डेवलप-
 मेट  एजेन्सीज  या  ट्राइबल  एरियाज  डेवलपमेंट
 सकते  हैं,  इनसे  झगर  श्राप  सारे  ट्राइबल
 एरिया  को  कवर  कर  लेगे,  तो  मेरा  ख्याल  है  कि

 वहां  पर  पांच,  छ  साल  के  अन्दर  काफ़ी
 उत्पादन  बढ़  जाएगा  और  वहा  की  इकोनामी
 भी  अच्छी  हो  जाएगी  ।  पूरे  आदिवासी  इलाके
 के  लिए  श्राप  प्रोग्राम  बनाइए  ।  इसी  तरह  से
 हरिजन  इलाकों  के  लिए,  जहा  पर  हरिजन
 ज्यादा  कम्मेद्रेटेड  हैं,  जहा  पर  उनकी  आबादी

 बहुत  ज्यादा  है,  कुछ  ऐसे  ही  प्रोग्राम  बनाने

 चाहिए  ताकि  इन  लोगो  को  मी  कुछ  फ़ायदा
 मिले  ।  जैसे  आपने  टी०  डी०  एस०  वगेरह  के

 कुछ  प्रोग्राम  बनाए  हैं  वैसे  ही  आप  हरिजनों  के
 लिए  बनाइए  ताकि  उसको  जमीन  मिले,  घर
 मिले,  गाय  वैल  मिले  और  रोजी  मिले  मगर

 ऐसा  होगा  तो  उनका  झा थिक  उत्थान  होगा  q
 ate  वे  लोग  भी  तरक्की  कर  सकेंगे  ।

 इन  शब्दों  के  साथ  मैं  इस  कृषि  मंत्रालय
 की  मागो  का  समर्थन  करता  हु

 sit  पन्ना  लाल  बारूपाल  (गंगानगर)  2
 मैं  कृषि  शोर  सिचाई  मन्त्रालय  की  मागों  का
 समर्थन  करने  के  लिए  खड़ा  हुआ  हु  ।  मुझे
 खुशी  है  शौर  मेरी  मान्यता  भी  है  शीर  मेरी  ही
 नही  बल्कि  राष्ट्र  के  नस्ब  प्रतिशत  लोगों  की

 यह  मान्यता  है  कि  बाबू  जगजीवन  राम  कत्तेब्य
 निष्ठ  व्यक्ति  है,  कुशल  प्रशासक  हैं  और  साथ

 ही  साथ  भाग्यशाली  व्यक्ति  है  |  मैं  समझता

 हैँ  कि  जितनी  धनराशि  इरीगेशन  भार  कृषि
 के  सम्बन्ध  मे  इस  मन्त्रालय  द्वारा  मानी  जाती

 है  उतनी  राशि  वित्त  मंत्रालय  इनको  नहीं  देता

 है  कौर  न  ही  उसने  दी  है  1  इसलिए  केवल

 भाषणों  और  आश्वासनों  से  काम  होने  वाला

 नही  है  ।  मेरा  भारत  सरकार  से  निवेदन  है  कि

 इस  मन्त्रालय  को  अधिक  से  अधिक  धन  दिया

 जाएं,  इस  मन्त्रालय  की  मागो  को  पूरा  किया

 जाए  |

 डाक्टरों  ने  मुझे  परामर्श  दिया  है  कि  मैं

 बहुत  कम  बोलू  |  इस  वास्ते  मैं  बहुत  कम  बोलूगह गा



 DG,  Min.  of =
 Agri.  &  frign.

 [eft  पन्‍ना  लाल  बारुपाल]

 मेरे  से  पहले  हमारे  साथी  श्री  दरबारा  सिंह,  श्री

 नाथू  राम  मिर्ज़ा,  डाल  के०  एल०  राव  ग्राही
 मे  जो  सुझाव  दिए  हैं  वे  बड़े  ठोस  सुझाव  थे  और
 मैं  प्रार्थना  करता  हूं  कि  मेरा  नाम  भी  बाप

 उनके  साथ  जोड़  लीजिये  क्योकि  मैं  उन  बातों
 को  दोहराऊंगा  नहीं  |

 सरकार  की  नीति  के  सम्बन्ध  में  मैं  कहता

 चाहेगा  |

 काम  परे  कुछ  कौर  है

 काम  सरे  कुछ  और

 किसानों  का  गला  खरीदने  का  काम  और  है
 और  बेचने  का  भाव  शौर  है  ।  बाजरा  हमारा
 62  रुपये  क्विंटल  से  लिया  गया  था  कौर  वही

 आजरा  हम  को  डेट  सौ  रुपये  क्विंटल  के  भाव
 पर  दिया  गया  ।  डेढ  सौ  रुपये  किट्टी  गेहूं  का
 भाव  दिया  और  वही  हम  को  ढाई  सो  रुपये
 क्विंटल  मिला  बाजार  में  |  इस  ब्  आपने
 L05  रुपये  गेहूं  का  भाव  तय  किया  है  ।  यह

 सही  बात  है  ।  लेकिन  गया  नगर  जिले  में
 i50  और  i60  रुपये  है  ।  हमारे  साथ  पंजाब

 की  सीमा  लगती  है  ।  मेरी  कास्टीट्यूएसी
 पंजाब  वालों  के  साथ  मिलती  है|  श्व  पंजाब
 के  भ्रमर  45  रुपये  का  भाव  है  कौर  हमारे
 जिले  में  350  रूपये  का  भाव  है  |  भ्रम  इसको

 दुर्भाग्य  त  कहा  जाए  तो  और  क्‍या  कहा  जाए।

 जहां  श्राप  किसानों  से  अनाज  नेता  हैं  वहा
 शाप  उनको  डीजल  भी  दें,  ट्रेक्टर  भी  दे.  खेती
 के  ग्रोवर  भी  दे,  बीज  भी  दें  t  लेकिन  ये  चीजें
 तो  उनको  सिलती  नहीं  हैं  शौर  प्राय  उनसे
 उनका  उत्पादन  लेना  चाहते  हैं  ।  मेरी  प्रार्थना

 है  कि  इन  चीज़ो  को  उपलब्ध  करते  की  भी
 आपको  व्यवस्था  करना  चाहिये  |

 सर्वप्रथम  राजस्थान  नहर  के  काम  को
 आप  युद्ध  स्तर  पर  पूरा  करने  की  कोशिश  करें
 राजस्थान  के  इन्दर  लाखों  एकड़  जमात  पड़ी  हुई
 है  कौर  उसमें  लाखों  टन  अनाज  की  उपज  हो
 सकती  है|  हम  प्रक्रिया  शादी  देशों  से  अनाज
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 भिगोते  हैं।  मंदि  राजस्थान  नहर  को  पूरा  कर
 विया  जांच  तो  मेरी  मान्यता  हैं  कि  हम'  अनाज

 बाहर  भेज  सकते  हैं।  इसलिए  छापे  राजस्थान

 नहर  को  सर्वोच्च  प्राथमिकता  दें  ।

 सूरतगढ़  ज़िले  में  गांव  हैं  किशनपुरा,
 बडोवल,  किनारे,  ठिठककर,  मानक श्रे डी,
 रग महल  कौर  मोजे वाला  जिनकी  बीस  हजार
 एकड  जमीन  जलमग्न  है  शौर  सात  वर्षों  से
 उसमे  पैदावार  नही  हो  रही  है  ।  सोलह  एकड़
 के  इन्दर  झगर  एक  किसान  पांच  हजार  रुपये
 पैदा  करता  है  तो  इसका  गर्भ  हुआ  कि  एक
 किसान  को  पैतीस  हजार  रुपये  का  लाभ  होता
 है  ।  सरकार  ने  उनको  ज़मीन  के  बदले  जमीन

 नही  दी  है  जोकि  जल्दी  ही  दी  जानी  चाहिये  t

 दूसरी  शफत  यह  है  कि  मत्स्य  विभाग  प्रौढ़
 इर-गणेशन  डिपार्टमेंट  के  सोप  मिले  हुए  हैं  कौर
 जो  वहा  पर  मछलिया  पैदा  होती  हैं  उनको
 ठेकेदारों  को  बेच  देते  हैं  -  ज़मीन  किसानो  की

 नबी  हुई  है,  फसल  उनकी  नष्ट  हुई  है  कौर  ब
 झगर  वहा  मछलिया  पकडी  जाता  हैं  ता  उनके
 हकदार  ये  किसान  ही  तो  है।  मछलियों  की
 पैदावार  किसानो  को  मिलती  चाहिये  |  इनके
 पैसे  किसानों  को  मिलने  चाहिये  ।  मैं  चाहता

 हू  वि  मौके  पर  जाकर  श्राप  वास्तविक  स्थिति
 का  प्रयत्न  कर  या  झपने  अधिकारियों  को
 पेज  कर  भ्रध्ययन  करवाए  ।  जिस  तरह  से
 बम्बई  के  प्रकार  एक  तरफ  बड़ी  बड़ी  विल्कीश

 हैं मरीन  ड्राइव  हैं  कौर  दूसरी  तरफ  समूद्र  है
 उसी  तरह  में  राजस्थान  के  इन्दर  बीस  हजार
 एकड़  ज़मीन  में  प्रतीकों  समुद्र  का  दृश्य  नजर

 जाएगा  जिसमें  पचास  फीट  से  लेकर  साठ
 फीट  तक  पानी  है  ।  मैं  चाहता  हू  कि  यहां  के
 किसानों  को  बाप  न्याय  दिलाए  |

 हमारे  राजस्थान  में  राजस्थान  राइस
 फ्लोर  एसोसिएशन  है  वहा  पर  धान  में  से
 चावल  निकाला  जाता  है|  चावल  पर  भाप
 लेबी  लगाना  चाहें  तो  लगा  कर  भावल  बाप  से
 सकते  हैं  लेकिन  भाप  तो  धान  ते  रहे  हैं  -  मगर
 शाप  चावल  के  बदले  धान  लेंगे  तो  ह  सका
 नतीजा  यह  होगा  कि  सारी  ये  मिलें  कद  हो
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 जाएंगी,  सैकडों,  हजारों  मजदूर  बेकार  हो
 जाएंगे,  उनको  मजदूरी  नहीं  मिलेगी  ।  ब्रावो
 चावल  से  मतलब  है,  धान  से  नहीं  1  फूड  कारपो-

 रोशन  की  जो  इस  सब  ध  में  नीति  है  उसको
 बाप  बदलें  ।  इसके  सम्बन्ध  में  मैंने  जाबजा  को

 एक  पत्र  भी  लिखा  है  t

 हमारे  इलाके  में  सूखा  पडा  हआ  है  ।
 राजस्थान  के  26  जिलो  में  से  23  में  सूखा  पडा

 डसा  है|  वहा  की  स्थिति  बहुत  दयनीय  है  ।
 लोग  भूखों  मर  गहे  है  I  भ्र नाज  वहा  मिलता
 नही  है।  मामलों  मिलता  है  जिस  को  गधे  भी

 सही  खाते  है  ।  (जिस  मात्रा  में  पाच  छ  किलो
 यह  दिया  जाता  है  उसमे  पूरा  भी  नहीं  पड़ता

 है।  न  बाजरा,  न  ज्वारझौर  नेह  मिलता  है।
 इस  तरफ  भी  आपका  ध्यान  जाना  चाहिये  t

 जब  स्टेट्स  का  एकीकरण  किया  गया  था
 तब  सरदार  पटेल  ने  आश्वासन  दिया  था  किसी
 भी  स्टेट  के  महत्व  को  खत्म  नहीं  किया

 जाएगा  a  मैं  गगानगर  से  जाता  ह  बीकानेर  की

 एक  स्टेट  साथ  में  लगती  है  ।  गया नगर  में  गेहू
 पैदा  होता  है  ।  लक्की  बीकानेर  वाले  उसको
 ले  जा  नही  सकते  है  |  यह  जो  प्रतिबन्ध  है
 इसकी  हटाया  जाना  चाहिये  ।  मेहरबानी  करके
 अनाज  के  भाने  जाने  पर  वहा  प्रतिबन्ध  हटाए  t

 वर्षा  प्र मू मनन  जैसलमेर  और  बीकानेर
 में  छ  सात  इच  से  अधिक  नहीं  होती  है  a

 भूतपूर्व  महाराजा  बीकानेर  ने,  वहा  के  नरेश
 ने  बड़े  बनाए  थे,  नहरे  बनवाई  थी  ।  नहरों
 के  द्वारा  पानी  को  हको  के  भ्रन्दर  डाला  जाता
 है  ।  कुछ  उस  पानी  से  खेती  होती  थी  ।  राज
 उन  बलों  की  देखभाल  नही  होती  है  I  शायद
 इसलिए  नही  की  जाती  है  कि  'शजाभो  द्वारा
 ये  बनाए  गए  थे  और  शायद  ईरष्यावश  ऐसा
 होता  है  या  इस  कारण  से  होता  है  कि  उसका
 श्रेय  नहीं  मिल  सकता  है  |  राजा  महाराजा
 तो  खत्म  हो  गए  t  सारा  देश  कौर  सारी  प्रजा
 कब  हमारी  है।  तहसील  भी  कोलायत  है
 जो  बीकानेर  डिवीजन  के  अंदर  है  कई  बांध  हैं
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 उनको  नया  बनाया  जाएं,  उनकी  सलामत  की

 जाए,  नहरों  की  मरम्मत  की  जाए  |

 खाद  ह 16  कारखान  आपके  हाथ  में  नहीं
 है।  24  साल  मे  मैं  मैं  इसकी  मांग  करता  प्रा

 रहा  है  1  प्रौद्योगिक  दृष्टि  से  हमारा  क्षेत्र  अहित
 पिछड़ा  हुला  है  ।  उसकी  तरफ  कोई  ध्यान

 नहीं  दिया  गया  है।  हिसाब  लगा  कर  बता
 दिया  जाता  है  कि  तुम्हारे  यहा  भाखडा  नहर

 है,  गग  नहर  है,  राजस्थान  नहर  है  t  ये  तो  प्रकृति
 की  देन  है  ।  वह  तो  राष्ट्रीय  सम्पत्ति  है  t
 लेकिन  आप  देखे  कि  बीकानेर  डिवीजन
 पिछडा  हुआ  है  ।  पिछडा  हुआ  होते  हुए  भी

 उसको  पिछड़ा  हुआ  घोषित  नहीं  किया
 गया  है  ।  श्राप  राज्य  सरकार  पर  दबाव  डाले
 कि  वह  इसको  पिछडा  हु  श्री  घोषित  करे  t

 ज़मीन  देने  के  बारे  में  बहुत  लम्बे  चोडे
 शझा कड़े  निकाले  जाते  हैं  ।  रोलिंग  का  जब

 कानून  बनाया  गया  था  तब  कहा  गया  था  कि
 जो  जमीन  निकलेगी  उसको  हम  हरिजनों  को
 देंगे  ।  कांग्रेस  सरकार  ने  कहा  था  कि  हम
 आपको  कंचा  उठाएगे  ।  यह  सुन  कर  बड़ी

 खुशी  भी  हुई  थी  ।  लेकिन  हुआ  क्‍या  है  ?  या
 तो  हमें  जमीन  दी  ही  नहीं  गई  है,  दी  भी  गई
 है  तो  वह  दी  गई  है  जो  विवादग्रस्त  है  कौर
 जिनके  हाथ  मे  वह  है  वे  लने  भौर  बन्दा  लिये
 खट्टे  रहत  है  या  फिर  टिजो  पर  दी  गई  है  ।
 इस  तरह  से  तो  बहुत  ऊचा  आपने  हमको  चढ़ा
 दिया  है  लेकिन  उसका  कोई  लाभ  नही  हमा  है।

 मैं  आपको  धन्यवाद  देता  हँ  कि  ग्रा पने

 मुझे  भ्र वसर  दिया  है  ।  मैंने  जो  सुझाव  दिए  है
 मैं  आशा  करता  ह्  वि'  उनका  अमल  में  लाने  का

 कृषि  मिसाल4  प्रयत्न  करेगा।

 अन्त  में  मैं  एक  पत्न  भी  मन्त्री  महान
 को  देता  हु  और  उनसे  प्रार्थना  करता  हू  कि
 उसमें  जो  बाते  हैं  उनको  वह  जाच  करवाए  |

 की  सौ०  to  गौतम  (बालाघाट)
 उपाध्यक्ष  महोदय,  मैं  सभी  मंगो  का  समर्थन
 करता  हू  कौर  जो  कुछ  जाते  मैं  कहने  जा  रहा
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 क्वीं  ी०  ato  भौति]  इसी  तरह  से  बहुत  सी  वो जमाएं  है  जो
 कि  कार्यान्वित  बौर,  यह  तो

 हूं,  हालांकि  उनका  ज्यादातर  सम्बन्ध  राज्य  बड़ी  योजनाएं  ी  सा  करोड़ों  का
 सरकार  से  हैं  परन्तु  कैदी  सरकार  को  यह
 सब  बातें  पूरी  कराने  के लिए  उनको  मजबूर
 करना  चाहिये  |

 हम  देख  रहे  है  कि  2.  3  साल  से  भ्र काल
 कौर  सूखा  पढ़  रहा  है,  लेकिन  इस  साल
 19743  उससे  धान  की  फसल  बहुत  ही  क्षति-

 ग्रस्त  हुई  है  |  कही  कही  तो  उगाया  सभा  बाज
 निकला  ही  नहीं  ।  लोगो  की  हालत  बहुत  ही
 खराब  है  a  मेरा  क्षेत्र  बालाघाट  है  जो  कि
 मध्य  प्रदेश  से  है,  छत्तीसगढ़  का  भी  वही  हाल
 है  ।  दोनो  क्षेत्रों  में  सूखा  है  और  जहा  जहा
 धान  की  फसल  थी  सब  जगह  सूखा  है  1

 इस  तरह  का  जो  भ्र काल  पड़  रहा  है.  इससे
 लोगों  को  खाने  को  नही  मिल  रहा  है।  किसानो
 को  तो  यह  भुगतना  पड  ही  रहा  है  लेकिन  उनके
 साथ-साथ  पूरी  जनसख्या  को  भी  यह  भुगतना
 पड़  रहा  है  I  कम-से-कम  इससे  तो  गवर्नमेंट
 को  सबक  लेना  चाहिये  ।  सिचाई  ककी  छोटी
 भौर  बड़ी  योजनाएं  जो  उसने  हाथ  में  ली  हैं
 या  लेने  का  निर्णय  किया  है  वह  पूरी  करनी

 चाहिये  ।

 मेरे  निर्वाचन  क्षेत्र  से  सम्बन्धित  एक
 सब  कसा  योजना  है  जो  मध्य  प्रदेश  और  महा
 राष्ट्र  के बीच  में  बाउण्ड्री  पर  है  -  उस  योजना
 का  कभी  कोई  ठिकाना  नहीं  है  |  झगर  यह
 योजना  कामयाब  हों  जाए  तो  कम-से-कम
 30-35  हजार  एकड़  जमीन  की  सिवाय

 हो  सकेगी  और  जो  हर  वक्‍त  वहां  अकाल
 पडता  है,  वह  नही  पड़ेगा  ।

 बैसे  ही  अपर  बैन  गगा  स्कीम  है  |  यह
 कई  बरसों  से  योजना  मजूर  की  गई  है  पर  वह
 भा  चालू  नहीं  की  गई  है  d  मगर  पह  योजना
 कार्यान्वित  हो  जायेगी  तो  कम-से-कम  दो  लाख

 एकड़  जमीन  की  सिंचाई  होगी।

 सवाल  झा  जाता  है  t  छोटी  योजनाएं  जिनका
 स्टेट  से  सम्बन्ध  है,  परन्तु  केन्द्र  उनको  करार
 के  लिये  स्टेट  को  मजबूर  कर  सकता  है,  कह
 यह  है  कि  जैसे  ग्राम  में  पासी  पहुंचता  है  बिल्कुल
 सड़को  में  से  या  गलियों  में  से  पानी  आता  है
 वह  बड़ा  अच्छा  रासायनिक  पानी  होता  है  t
 उससे  फसल  बड़ी  भ्रमणी  होती  है  लेकिन  वह
 बेकार  जाता  है  t  पुराने  जमाने  में  मालगुजार
 लोग  रहते  थे,  वे  उसका  उपयोग  करते  थे  ।
 उसे  खेतो  में  ले  जाते  थे  ।  शब  ग्राम  पंचायतें
 बन  गई  है,  वहा  पर  कोई  नही  देखता  है,  कोई
 आदमी  जिमेदार  नहीं  होता  है  शौर  कोई
 परवाह  नहीं  करता  है|  इसलिए  ऐसा  पानी
 जो  बड़ा  कीमती  माना  जाता  है,  उस  पानी  की
 सही  व्यवस्था  करनी  चाहिये  1

 जो  जंगलों  से,  पहाड़ों  करे  पानी  जाता  है
 बरसात  में  वहू  भी  रासायनिक  पानी  होता  है  1

 उसका  भी  उपयोग  करना  चाहिये  I  जो  छोटे
 छोटे  नदी  और  नाले  है,  उन  पर  भी  बाघ
 बनवाएं  तो  मैं  समझता  हू  कि  झगर  इतना  ही
 काम  करे  तो  हजारो  लाखों  क्विंटल  अनाज
 पैदा  हो  सकता  है  ।  इन  छोटी  योजना भो  से  ही
 यह  हो  सकता  है,  बडी  योजनाएं  तो  होती

 रहेगी  |

 इसलिये  मेरी  मंत्रालय  से  प्रार्थना  है  कि
 इस  झोर  ख्याल  करें  ।  हालाकि  यह  स्टेट
 गवर्नर मं  ८  से  सम्बन्धित  है  लेकिन  केन्द्रीय  सर-
 कार  स्टेट  गवर्मेट  को  मजबूर  करे  कि  वह  इस
 कार्य  को  करे  ।

 इस  साल  974  में  फर्टिलाइजर्स  की
 कीमते  प्रायः  दुगुनी  हो  गई  है  मन्त्री  जी  इस
 बात  का  खयाल  करे  कि  इसकी  कितनी  किक्की

 हुई  t  कीमत  दुगनी  हो  जाने  से  बिक्री  बहुत  कम

 हुई है  ।  जब  बिक्री कम  हुई है  तो  फसल कम
 हुई  कौर  इस  तरह  से  भुखमरी  बढ़  गई।  यह
 सब  बातें  हम  आपके  सामने  रख  ते  है  1
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 फर्टिलाइजर  के  बारे  में  मैं  एक  बात
 शौर  ची  अर्ज  करना  चाहता  हूं  कि  फर्टिलाइजर

 बहुत  अच्छी  चीज़  है  ।  लेकिन  जब  हम  इसका
 उपयोग  करते  हैं,  तो  कुछ-कुछ  हमने  यह  भी

 तजुर्बा  पाया  है  कि  जब  धान  की  फसल
 में  फर्टिलाइजर  डालते  हैं  कौर  उसमे  उड़द,
 लखौरा,  भली  की  फसल  ब्रॉडकास्ट  तरीके
 से  बोते  हैं  तो  फर्टिलाइजर  ज्यादा  डालने
 के  कारण  जमीन  कड़ी  हो  जाती
 कौर  जो  ब्रॉडकास्ट  फसलें  हैं,  बह  टीक  पकती

 नही  हैं,  फसल  कम  होती  है  ।  तो  इस
 कौर  भी  भ्रनुसंधान  करने  वालों  को  ख्याल
 करना  चाहिये  ।

 फर्टिलाइजर  की  एक  और  भी  खामी

 है  |  जिस  समय  फर्टिलाइजर  डालते  है  तो
 फसल  में  जो  दाना  आता  चाहिये  वह  बहुत
 मोटा  हो  जाता  है  ।  हमारे  यहां  चितचोर

 एक  बढ़िया  किस्म  का  धान  होता  है  1

 दूसरे  और  भी  बढ़िया  किस्म  के  धान  हैं  ।
 अगर  फर्टिलाइजर  को  किन्नौर  में  या  दूसरी
 फसलों  मे  डाले  तो  उसकी  सुगन्ध  खत्म  हो
 जाती  है  शोर  जो  पतला  दाना  होता  ॥  वह
 मोटा  हो  कराता  है.  1  इसलिये  हम  उसका
 उपयोग  ज्यादा  नही  करते  हैं  |

 आज  गोबर  का  खाद  तो  मिलता  नहीं
 है  ।  पानी  बरसता  नहीं  है  इसलिये  चारा
 भी  कम  हो  गया  हे  ।  यह  सब  समस्याएं
 सामने  जाती  हैं।  इस  पर  भी  मंत्री  महोदय
 को  कुछ  प्यार  देना  चाहिये  ।

 हमारे  यहां  अनुसंधान  का  काम  भी

 चालू  हुमा  है  1  पड़ता  जमीन  तो  बहुत
 ज्यादा  है  ।  मेरा  एक  सुझाव  यह  है  कि
 झ्र गर  सरकार  जोत  की  तरफ  ध्यान  दे,  हमारे
 यहां  कई  हजार  एकड़  जमीन  है,  वह  जोत  में
 लगाने  लायक  है,  प्यार  सरकार  इसको  जोत
 में  लगाये  तो  जो  लोगों  के  पास  भूमि  की
 कमी  है  चह  सवाल  भी  हल  हो  जायेगा  ।  पड़ती
 भूमि  को  जोत  से  लाता  जरूरी  है  t
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 हमने  ग्राम  सेवक  को  एक  ईकाई  माना
 है  ।  ग्राम  सेवक  से  हम  उम्मीद  करते  हैं  कि
 बह  किसान  लोगों  को  सिखाये  ।  हर  प्रकार
 के  बोझ,  फर्टिलाइजर,  जमीन  की  किस्म  के
 बारे  में  बताये  कौर  खेती  के  जो  नये  तरीक  हैँ,
 उनके  बारे  में  बताये  |

 इन्दौर  कौर  मालवा  गेहूं  क  क्षेत्र  हैं  यहां
 कहूँ  ज्यादा  होता  है  i  छतीसगढ़  में  धान

 होता  है  ।  कहीं  कहीं  यह  देखने  में  आयां
 है  कि  जो  इन्दौर  या  मालवा  का  रहने  वाला
 ग्राम  सेवक  हैं  उसको  छतीसगढ़  में  भेज  दिया
 जाता  है  ।  उसको  धान  की  उपज  करने
 के  बारे  में,  उसकी  तैयारी  करने  के  बारे  में

 कुछ  भी  मालूम  नहीं  रहता  है  ।  ऐसा
 आदमी  उस  क्षेत्र  के लिये  बिल्कुल  निरर्थक
 होता  है  |  इस  तरह  से  जो  ग्राम  सेवक  भेजे
 जाते  हैं  इस  पर  भी  रूमाल  किया  जाये  कि
 जिस  क्षेत्र  का  ग्राम  सेवक  रहने  वाला  हो
 उसको  उसी  के  नजदीक  भेजा  जाये  ताकि
 वह  सब  खेती  की  हालत  खुद  ही  जानता  है,
 कौर  लोगों  से  हिल-मिलकर  सब  बाते  कर
 करता  है  !

 5  hrs,

 tt  कमला  मिश्र  “सधुकर”(केसरिया)  :
 उपाध्यक्ष  महोदय,  कृषि  मंत्रालय  की  झोर
 से  यह  दाना  किया  जाता  है  कि  हमने  खेती
 में  बहुत  तरक्की  की  है  ।  लेकिन  मैं  समझता

 हूं  कि आज  ऐसी  स्थिति  शा  गई  है  कि  सरकार
 को  कृषि  की  पूर्ण  नीति  पर  फिर  से  विचार
 करना  चाहिए,  भौर  यह  देखना  चाहिए  कि
 उस  ये  जो  कुछ  किया  है,  उस  का  परिणाम
 क्या  हुआ  है  ।  सरकार  की  नीतियों  और
 कार्यों  का  परिणाम  यह  हुआ  है  कि  देश  में
 कैपिटलिश्ट  फार्मर  पैदा  हो  गये  हैं,  जिनको
 खेती  के  काम  में  इन्टरेस्ट  नहीं  है  ।  सरकार

 कहती  है  कि  कृषि  में  उन्नति  हुई  है,  ग्रीन

 रेवोल्यूशन  हुधा है,  फिर  भी  खेती  की  पैदावार
 में  गिरावट  हुई  है  ।  राज  कृषि  की  पैदा-
 बार  में  विकास  की  गति  झवसुद्ध  हो  गई  हैं.  t
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 हालांकि  गेहूं  की  फसल  प्रगति  हुई  है,  लेकिन
 पिछले  सालों  में  गेहूं  की  जो  किरार्ड  फसल

 हुई  थी,  उतनी  फसल  नही  होने  जा  रही  है  y

 इसका  कारण  यह  है  कि  भारत  सरकार  कौर
 राज्य  सरकारों  ने  खेती  के  मामले  मे  गैर-

 पूजी बादी  नीति  को  नहीं  अपनाया  है  1
 जब  तक  वे  स  नीति  को  नहीं  अपनायेंगे,

 तब, तक  कृषि  में  उन्नति  होने  की  कोई  गुंजायश
 नहीं  है  V

 जहां  तक  भूमि-सुधारो  का  सवाल  है,
 सरकार  ने  यह  ऐलान  किया  कि  974  का
 साल  भूमि-सुधारों  के  साल  के  रूप  में  माना
 जायेगा  ।  लेकिन  ठीक  उस  के  उलट  झा
 है  भूमि-चोरों  ने  भूमि  चुरा  ली  है  1

 भूमि-सुघार  सम्बन्धी  कानूनों  पर  अमल  नहीं
 किया  जा  रहा  है  ।  बड़े  बड़े  जमीदार
 किसानों  की  हत्यारे  करा  रहे  है।  चम्पारन
 जिले  मे  ऐसे  .5  गरीब  किसानो  की  हत्यायें
 की  गई  हैं,  जो  भूमि  की  लड़ाई  लड़ते  हैं,
 जो  हदबन्दी  कानून,  बटाई  कानून  शोर
 घरवासगित  कानून  को  लागू  करने  की  मांग
 करते  हैं  1  मैं  अभी  अपने  इलाके  में  गया  था  t

 वहां  एक  किसान  की  इसलिए  हत्या  कर  दी
 गई  कि  उसने  अपने  इलाके  में  बटाई  के
 सवाल  पर  जमींदारों  के  खिलाफ  आन्दोलन
 किया  था  ।  तमाम  जमीदारों  ने  साजिश
 करके  उस  की  हत्या  कर  दी,  लेकिन  प्रशासन
 इस  बारे  में  कुछ  भी  नहीं  कर  सका  है

 प्रश्न  यह  है  (४  क्‍या  भूमि-सुधार  कानून
 को  प्रबल  में  लाया  जायेगा  या  नही,  और  क्या
 प्रशासन  की  विमान  मशीनरी  के  द्वारा  यह
 काम  होगा  या  नहीं  -  केरल  में  भूमि-सुधार
 सही।  ढंग  से  लागू  किये  गये  है  |  क्या  सरकार

 दूसरे  राज्यों  में  भी  उसी  पैटर्न  पर  भूमि
 सुधार  लागू  करने  की  व्यवस्था  करने  जा

 रही  है  ?  क्या  यह  केवल  बकवास  है,
 लोगों  को  ठगने  का  एक  ढंग  है  कि  हम  भूमि-
 सुधार  लागू  करने  जा  रहे  हैं  भोर  हम  हदबन्दी
 करके  फाजिल  जमात  को  हरिजनों  में
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 बाटने  जा  रहे  हैं,  प्राणी  -  ये  बकवास  की
 बातें  बन  गई  हैं।  इसलिए  मैं  चाहता  हूँ
 कि  इन  कानूनों  को  लागू  करने  के  कारे  में
 केन्द्रीय  सरकार  द्वारा  राज्य  सरकारों  पर

 कड़ाई  की  जाये,  और  जो  क  नून  पास  हो  चुके
 हैं,  उन  को  लागू  किया  जाये,  शौर  यह  साल

 भूमि-सुधार  के  साल  के  रुप  में  माना
 जाये  ।

 सरकार  ने  कृषि  की  तरक्की  के  लिए
 किसानों  को  जितनी  भी  सुविधायें  दी  हैं,
 केवल  धनी  किसानों,  कैपिटलिश्ट  फार्म जे,
 ने  उनसे  लाभ  उठाया  है  ।  गांवों  में  जो
 छोटे  और  मंझौले  किसान  हैं,  खाद,  बीज,
 ऋण  और  सिचाई  के  सम्बन्ध  गे  उनकी
 स्थिति  ज्यों  क्रि  त्यों  बनी  हुई  ६  ।
 वे  खेती  की  तरक़्की  करना  चाहते  हैं,  लेकिन
 उनको  पर्याप्त  सुविधायें  नहीं  दी  जाती  हैं  ।
 इस  लिए  प्रशासन  की  ओर  से  यह  व्यवस्था
 की  जाये  कि  वे  सब  सुविधायें  छोटे  और
 महल  किसानो  को  उपलब्ध  हो  सड़क  ।

 सरकार  ने  गेहूं  का दाम  i05  रुपये  प्रति
 क्विंटल  निर्धारित  किया  हैं  ।  पूरे  देश  में

 यह  माग  हो  रही  है  कि  उसकी  कीमत  बढ़ा
 कर  i25  कथ्य  का  जाये  एक  तरफ  तो
 किसानों  को  इनसेंटिव  दिया  जाये,  और  दूसरी
 तरफ  खेत-मजदूर  और  इंडस्ट्रियल  वर्कर्ज
 जैसे  गरीब  लोगों  कों  सब्सिडाइज्ड  रेट  पर
 राशन  दिया  जाये,  जो  खरीद  कर  भ्र नाज  खाते
 हैं  1

 पूरे  देश  में  यह  अ  अन्दोलन  चल  रहा है  कि

 शुगर  इंडस्ट्री  का  राष्ट्रीयकरण  किया  जाये  t

 शुगर  को  व्हाइट  गोल्ड  अर्थात्‌  श्वेत  स्वर्ण  कहा
 गया  हैं,  लेकिन  सरकार  उसका  नेशनलाइजेशन
 नहीं  कर  रही  है  ।  इसका  नतीजा  यह  है  कि
 चीनी  की  पैदावार  में  सिक्का  नहीं  हो  रही  है।
 मैं  समझता  हूं  कि  राष्ट्रीयकरण  के  बिना  चीनी
 के  उत्पादन  में  वृद्धि  नहों  होगी

 मेरे  इलाके  में  गंडक  प्रोजेक्ट  लायू हैं 1
 उसके  हारा  जितनी  सिंचाई  की  क्षमता  उपलब्ध



 293  BG  Min,  of
 Agri.  &  ‘Ivgn.

 हुई  है,  उसका  इस्तेमाल  नहीं  हो  रहा  है,  क्यों
 कि  जहां  पानी  के  जमाव  की  समस्या  है,  कौर

 हां  फील्ड  जैन  का  निर्माण  नहीं  हो  रहा

 हैं.  tee  योजना  का  काम  बहुत  धीमी  गति
 से  चल  रहा  है,  कोई  तरक्की  नहीं  हो  रही  है,
 जबकि  खर्च  श्ढा  रहा  हैं।  इस  प्रकार  सडक
 योजना  सरकारी  पैसे  को  गलत  हग  से  खर्च

 करने  का  म॑  ध्यम  बन  गई  है  ।  किसानो  को
 उस  से  कोई  लाभ  नही  हो  रहा  है  ।

 चम्पा रत  की  जमीन  बहुत  कंबुक  है  q

 wet  एक  एकड  जमीन  में  बिता  सिचाई  की
 व्यवस्था  के  सो  सन  घान  होता  है।  लेकिन

 वहाँ  हर  साल  छोटी  छोटी  नदियों  में  बाढ़
 जाने  के  कारण  क्रि सानों  की  काफी  बर्बादी

 होती  है  ।  इसलिए  यह  भ्रावश्यक  है  कि  चम्पा रत
 की  सभी  नदियों  के  पानी  का  सही  इस्तेमाल
 करने  के  लिए  योजना  बनाई  जानी  चाहिए  ।

 फाड़  कमाल  पर  जितना  खर्च  होत,  है,
 बाढ  के  कारण  किसान  की  उससे  कई  गुना
 अधिक  क्षति  होती  हैं  rl  पूरे  देश  में  बाढ़  -नियंत्नण
 की  योजनाये  खटाई  में  पड़ी  रहती  है  कौर  कोई
 काम  नहीं  होता  हैं  -  मैं  चाहता  कि  चम्पा रन
 में  आवारा  समूह  की  नदियों  म  जो  बाड़
 जाती  है,  उससे  चम्पा रन  मुजफ्फरपुर,
 सारन,  दरभगा  कौर  सीतामढ़ी  के  इलाकों  की
 रक्षा  करने  के  लिए  एक  समग्र  बाढ़-नियंत्रण
 योजना  बनाई  जाये,  जिससे  उन

 इलाको  की  फर्टाइल  जमीन  का  मही  इस्तेमाल

 हो  सके  t

 बिहार  सरकार  ने  हाल  ही  में  बिजली
 के  रेट  के  बारे  में  एक  नई  नीति  बनाई  है,  जिस
 का  मतलब  यह  है  कि  जो  किसान  पिग  सेट
 कौर  बोरिंग  इस्तेमाल  करते  है  उन  को  एक
 निश्चित  रकम  बिना  बिजली  इस्तेमाल  किये

 हुए  भी  देनी  पड़ती  है  ।  इससे  किसानो  में
 बड़ी  खलबली  मच  गई  है  ।  इसलिए  मेरा

 अनुरोध  है  कि  मंत्री  महोदय  राज्य  सरकार
 को  इस  नीति  को  बदलने  के  लिए  लिखें,  ताकि
 किसान  जितनी  बिजली  इस्तेमाल  करे,  उससे
 डरता  ही  थ्बाजें  लिया  जाये,  उससे  अधिक  नहीं  ।

 CHAITRA  3i,  389  (SAKA)  DG.  Min,  gf  294
 Agri.  &  Irrgn.

 खेती  पर  देश  की  प्रा बादी  का  एक  बहुत
 बड़ा  हिस्सा  निर्भर  करता  हैं।  इस  समय  सरकार
 खेती  के  सम्बन्ध  में  पूंजीवादी  राह  पर  चल  रही
 हैं।  सरकार  को  उस  मार्ग  का  परित्याग  करके

 गैर-पूजीवाद  राह  पर  चर  कर,  AIT  छोड
 किसानों  तथा  भूमिहीन  का  सहायता  देकर,
 खेली  का  तरक्की  की  व्यवस्था  करनी  चाहिए  ॥
 बह  अमरीका  की  राह  पर  चल  कर  ह  7३
 तरक्की  नहीं  कर  सकती  हैं  -  गैर-गूजीवादी
 रास्ते  पर  चल  कर  हां  खेती  को  कों  की
 जा  सफलता  है  ।

 SHRI  PAOKAI  HAOKIP  (Outer
 Manipur):  So  far  as  agricultural
 development  is  concerned,  one  of  the
 most  important  problems  that  con-
 front  the  country  78  the  sector  of
 the  hill  areas  The  population  in-
 habiting  the  hill  areas  is  very  back-
 waid  Though  so  many  years  have
 elapsed  after  independence,  no  sub-
 stantial  improvement  has  taken  place
 in  their  plight.

 The  Government  of  India  had  agreed
 to  certain  projects  being  taken  up  fn
 Mampur  and  Uttar  Pradesh  for  the
 development  of  agriculture  One  of
 them  happens  to  be  located  in  my
 constituency.  Fortunately  the  Gov-
 ernment  of  India  has  recenly  decided
 to  continue  them.  I  would  request  the
 Mistry  to  do  everything  possible
 ‘and  provide  enough  money,  su  that
 these  projects  are  pursued  with
 Bieater  success  in  the  Fifth  Plan

 The  hill  areas  of  Manipur  are  in
 an  advantageous  position  in  the  matter
 of  taking  up  the  development  cf  ayri-
 culture  If  only  the  Government
 takes  interest  in  their  development  I
 do  not  think  there  will  be  much  diffi-
 culty,  because,  so  far  as  nrigation  and
 other  facilities  are  concerned,  the
 State  has  great  potentiality.  I  would,
 therefore,  request  the  Ministry  ‘ere
 to  look  after  the  interests  of  the
 people  there

 Next,  I  would  like  ta  touch  upon
 development  of  agriculture  in  the
 country  as  a  whole.  No  doubt,  agri-
 cultural  development  has  been
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 tremendous  over  the  years.  We  have
 given  priority  to  the  agricultural
 sector  in  our  plans,  and  because  of
 this  we  have  been  able  to  secure  a
 tremendous  success,  but  if  we  view  it
 from  a  different  angle,  that  is  to  say
 the  income  to  the  nation  from  the
 agricultural  sector,  we  find  that  the
 performance  is  very  poor.  In  ‘1960-51
 the  income  was  Rs.  6,500  crores  and
 in  1972-73  it  rose  to  Rs.  18,000  crores.
 What  happened  subsequently  in  that
 in  1972-73,  this  figure  came  down
 again.  This  had  happened  because
 the  subject  was  dealt  with  by  the
 State,  that  is  to  say,  the  measures
 suggested  by  he  Centre  to  develop
 the  national  income  from  agriculture
 were  not  touched  by  them.  What  1
 mean  to  say  is  that  considering  the
 investment  put  into  agriculture,  irriga-
 tion  and  power,  the  return  from  these
 two  projects  is  very  poor.  Because
 or  this,  there  is  an  inflation  and  there
 is  price  rise.  Therefore,  I  would  say
 that  it  would  have  been  better  if  the
 Central  Government  had  included
 this  subject  in  the  Union  List.  But
 unfortunately,  this  happens  to  be  in
 the  State  List.  Therefore,  whatever
 investment  has  to  be  made  in  this
 regard,  when  we  consider  the  national
 income,  as  a  whole,  our  agricultural
 development  has  not  been  able  ito
 contribute  very  much  to  it.  There-
 fore,  it  sHould  be  high  time  for  the
 Government  to  consider  this  aspect
 seriously  and  take  some  more
 Measures  in  order  to  encourage  the
 State  to  prepare  themselves  to  realise
 More  resources  from  the  investment
 in  this  sector,  Otherwise,  we  will
 ret  be  able  to  make  that  much  pro-
 gress  that  we  expect  from  the
 development  of  agriculture.  So  far
 as  irrigation  is  concerned,  very
 affivent  agricultural  farmers  are
 benefitted  frum  this,  because  they  can
 invest  more;  their  holding  power  is
 more.  They  are  abfe  to  make  use  of
 the  resources  availible,  That  is  why.
 I  would  like  to  emphasise  that  the
 Government  should  seriously  think
 of  levying  a  apecial  cegs,  ao  fur  as
 agriculture  is  eoncerned,  Irrigation
 Projecta,  power  generation  and  dis-
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 tribution  must  be  made  self  sustaining
 and  remunerative.

 There  are  now  six  pilot  projects  In
 the  countty  and  they  are  confined  to
 certain  States  like,  Bihar,  Andhra
 Pradesh,  Orissa  and  Uttar  Pradesh.
 For  the  last  go  many  years,  these
 projects  arg  confined  to  these  States,
 whereas  the  object  of  the  projects  is.
 to  improve  the  tribal  areas,  in  Jarti-.
 cular,  and  hill  areas  in  general.

 It  is  high  time  now  to  spread  these
 probjects  to  other  parts  of  the  country
 also,

 Therefore,  I  would  request  the
 Minister  to  consider  this  aspect  also
 and  take  these  projects  to  other  parts
 of  the  country  so  that  other  States
 will  also  be  benefitted  from  it.

 att  भवन  रास  मनहर  (जंजगिरी)  :

 उपाध्यक्ष  महोदय,  मुझे  सिंचाई  कौर  कृषि
 संज्ञा लय  की  मागों  पर  बोलने  का  जो  भ्र वसर

 शाप  ने  दिया  उस  के  लिए  मैं  बाप  को  धन्यवाद

 देता  हूं  ।  कृषि  मंत्रालय  ने  कुछ  वर्षो  में  जो

 तरक्की  की  है  उसके  कुछ  जांगड़े  मैं  प्रस्तुत

 करना  चाहूंगा  ।  खाद की  खपत  1950-518 7
 1लाग टन  थी  t  वह  बढ़  कर  73-74  में

 39  लाख  ही  हो  गई  ।  दयूबबेल  i966  में

 93,000  &  बहु  बढ़  कर  73-74  में  8  लाख

 20  हजार  हो  गए।  इलेक्ट्रिक  पम्पिंग  सेंट्स
 5  लाख  से  बढ  कर  24  लाख  हो  गए  हुँक्टर्स
 60-6  में  3  हजार  थे  जो  73-74  में

 2  लाख  हो  गए  |  हाई  इल् डिग  वेराइटी  के

 अन्तर्गत  एरिया  i97I-72  में  7.94

 मिलियन  कैरक्टर  था  बह  1973-74  में

 25  मिलियन  हैव टर  हो  गया  ।  46  स्माल

 कामर्स  डेवलपमेंट  एजेंसीज  काम  कर  रही  हैं

 इस  समय  और  43  मालिनी कौर  ऐग्रीकल्चरल
 लेविस  प्रोजेक्ट  अल  रहे  हूँ  जिससे  2  लाल"

 काश्तकारों  को  फायदा  हो  रहा  है।  ये  ऐसी

 योजनाएं  हैं.  जिन  से  झाम  जनता  के  करीब

 कृषि  विभाग  पहुंच  सगा  है  t  इसके  लिए
 में  कप  विभाग  के  भ्रिकारियों  कौर  मंत्रालय

 को  विशेष  प्रतिवाद  दला  चाहूंगा
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 इस  के  साथ  साथ  में  यह  निवेदन  करना
 कि  जो  हमारे  देश  में  सूजे  की  स्थिति  है  उस
 का  सूक्ष्म  कारण  जो  मैं  समझ  पाया  हू  वह
 हमारी  पंचवर्षीय  योजनाओं  का  श्रव्यावहारि  .

 होना  है  खास  कर  के  सिंचाई  के  मामले  में

 सिचाई  मक्षालय  ने  कौर  योजना  महालय  ने  उस
 को  प्राथमिकता  न  दे  कर  बहुत  भारी  भूल
 को  है  दम  चिल्लाते  है  कि  बहुत  सी  बडी
 बडी  सिंचाई  योजनाएं  झगड़े  मे  पडी  हैं,  उन
 के  ऊपर  श्रन्तर-प्रान्तीय  झ  डे  है  जो  हल  नहीं

 हो  पाए  हैं  जिस  से  उन  को  नहीं  पूरा  किया

 जा  सका  a  लेकिन  जो  कोर्ट,  छोटी  4  विवाद
 योजना  है  जो  बहु।  ही  सहूलियतों  से  पूरी
 हो  सकती  है  उनक  ऊपर  सिंचाई  मता लय
 ने  ध्यान  देने  का  कष्ट  नहीं  किया  है  I  खास

 कर  के  अपने  क्षेत्र  की  मैं  दो चार  योजनाओं  फे

 बारे  में  चर्चा  4  रना  चाहता।  एक  हदों  बानो

 बाध  हैं  जिस  में  80  कर  ड  रुपये  खर्च  होगे ।
 उससे  साढ़े  सात  लाख  एकड  की  सिचाई  होगी  1
 साढे  सात  लाख  टन  झा रिक्त  झनाज  का  जत
 बादल  होगा,  साड़  बस  स  करोड  रुपये  की  विदेशी

 मुद्रा  की  बचत  होगी,  i50  भेगावाद  ,बज  व,
 चंद,  होगी  भ्र ौर  कोरबा  प्रौद्योगिक  संस्थान
 को  जल  प्रदाय  होगा  4  इस  प्रोजैक्ट  के  ऊपर
 केन्द्रीय  सरकार  विशेष  तवज्जह  न  देकर  कुछ
 अच्छा  नही  कर  रही  है  ।  इस  योजना  के  बारे  में
 अगर  केन्द्रीय  शासन  से  कहा  जाय  तो  कहते  है
 कि  प्रदेश  सरकार  के  पास  लंबित  है  और
 आदेश  शासन  से  कहते  है  ती  कहा  जाता  है  कि

 हमने  केन्द्रीय  शासन  को  भेजा  है।  इस  तरह
 से  यह  योजना  उधर  मे  लटक  रही  है  t  इसी

 तरह  से  कौर  भी  छोटी  छोटी  योजना  हैं।
 आगर  हाफ  योजना  है  उससे  A  लाख  एकड

 भूमि  सीमित  होगी,  is  करोड  का  उस  पर
 सश्व्चें  है।  धारणा  योजना  है  उस  से  2  लाख
 एकड़  की  सिंचाई  होगी,  25  करोड़  का  खर्च

 है।  लीला गर  योजना  से  लाखा  एकड  भूमि
 सिंचित  होंगी,  5  करोड़  का  खर्च  है।  बोराई
 योजना  से  50  हजार  एकड़  की  सिचाई  होगी,
 3  करोड़  का  खेले  मानने  1 लाख  एकड़

 भूमि  लीचियों  हाम,  6  करोड़  का  सर्च
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 eri  केलो  योजना  से  t  जाल  एकड़ की
 सिंचाई  होगी  5  करोड  का  खर्ज  होगा।  इस
 +  रह  से  जो  सिंचाई  की  छोटी-छोटी  योजनाएं
 हैं  इनको  प्राथमिकता  मिलनी
 जाहिए,  लेकिन  वह  नहीं  मिल  पाई  है।  में
 कृषि  महालय  से  नितर  दन  करूगा  कि  ह्म
 छ  टी-छोटी  योजनाके  पर  वह  विशेष
 ध्यान  दे  जिस  से  इस  क्षेत्र  के  सूखे  को  स्थिति
 बी  स्थायी  हल  हो  सके  ।  हम  कृषि  पैदावार
 की  बात  तो  बहुत  करते  है  लेकिन  जिस
 तरीके  से  विभाग  का  पुनर्गठन  करना  चाहिए
 जौर  जो  छोटी-छ  टी  बाते  हैं  जिन  पर  हमें
 तवज्जह  देनी  चाहिए  वह  नही  दे  ५  रहे  हैं  q
 लैण्ड  सीलिंग  आप  ने  वम्पल्सरी  कर  दी।
 उस  के  साथ-साथ  चकबन्दी  को  भी  जब  तक
 क्म्पल्सरी  नहीं  करेगे  तब  तक  पैदावार  नहीं
 बढ़  पाएगी  |  छोटे-छ  टे  किसान  सब  स  बने
 हैं  कि  हम  को  किस  तरह  से  खेती  करनी

 चाहिए।  इंटेसिव  कल्टीवेबल  करना  चालते
 है।  लेकिन  इस  लिए  नही  कर  सकते  कि  उन  की
 जमीन  छोटे-छोटे  टुकड़ा  में  बटी  हुई  है।

 कुआ  खोदने के  लिए  भी  एक  चक  जमीन  नही  है
 प्रभो  आपने  सिचाई  11  हेतु  डेढ  एकडस
 तीन  एकड  के  चक  का  फैसला  किया  हैं,
 एक  चक  जमीन  न  होने  से  उस  में  भी  न
 का  खुद  सकता  है  और  न  सिचाई  हो  सकती
 है  1  इस  के  लिये  अप क,  कम्पलसरी रूप  से
 चकबन्दी  करनी  पडेगी,  तभी  हम  पैदावार
 बढ़ाने  में  समर्थ  हो  सकेंगे  ।

 हमारा  एग्रीकल्चर  विभाग  ,  एक  टेक्निकल
 डिपार्टमेट  कहलाता  है,  लेकिन  बोलचाल  में

 ही  है.  आफिशियल्स  इस  को  कभी  तक  टैक्सी-
 बल  'डिडर्टमेट  डिक्लेयर  बही  किया  गया  2  |
 मैं  मस्ती  महोदय  से  अनुरोध  करूगा  कि  वें

 इस  विभाग  को  शीघ्र  टेक्निकल  विभाग  भोषित
 बराये  |

 राज  कृषि  विभाग  में  जितने  भ्रमणकारी

 होते  हैं,  हैः-ग्राफ-दि  डिपार्टमेंट,  वे  प्रायः

 दास  To  चसर  अफसर  होते  हैं,  टैक्सी कल
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 बातो  का  उन  को  ज्ञान  नही  होता  है  भौर
 इस  वजह  से  वे  बात  बात  में  भागा  लगाते  है  t
 कोई  भा  टैक्स  कल  आदम  कितनी  ही  भ्रच्छी
 स्कीम  प्रस्तुत  करे,  उस  को  अधिकारियो  द्वारा
 नाट  फ्रीजियन  कह  दिया  जाता  है  जिस  का
 विपरीत  असर  पडता  है  ।  इस  तरफ  हमारे  कृषि
 मंत्नालय  का  विशेष  ध्यान  देना  चाहिए।

 राज  आवागमन  की  सुविधाएं  भीतर  के
 क्षेत्र  मे  न  हाने  स ेखाद  बीज,  दवा।!  जैसी
 चीजें  समय  पर  नही  पहुच  पाती  है  7  जब  तक
 आवागमन  का  सुधारने  का  काम  हमारी
 योजनाके  में  शामिल  नहीं  किया  जायगा,  तब
 तक  इटीर्यिर  के  क्षेत्र  उन्नति  नहीं  कर  सकते  ।

 हमारे  यहा  माचिस,  जो  दिल्ली  में  5  पैसे  की
 मिलती  है,  वहा  25  पैसे  की  मिलती  है।
 दवा।  नहीं  मिलती  है,  बीज  नहीं  मिल  ir  है,
 खाद  नहीं  मिलता  है  भ्र ौर  १हा  जो  पैदावार

 होता  है  वह  ठीक  समय  पर  मार्केट  में  नही

 पहुच  पाती  है।  इन  सब  चीजे  की  तरफ
 अन् ला लय  का  ध्यान  जाता  चाहिये

 बाप  नें  लेवी  वसूल  की  जो  नीति  बनाई

 है,  वह  बहुत  अच्छी  है।  लेकि  उसका  जो
 पालन  हो  रहा  है  वह  बहुत  ही  गलत  तरीके
 से  हा  रहा  है,  प्रधिकारीगण  उस  का  ठीक  से
 पालन  नही  करते  हैं  a  जो  उन  की  भर्ती  में  जाता

 है,  जिस  तरह  से  चाहते  हैं  रूल्स  को  इटरप्रेट
 करते  हैं।  जिसकी  वजह  से  किसानो  के  भ्रमर

 बहुत  सन्तोष  व्याप्त  है।  इस  का  एक  मुख्य
 कारण  यह  भी  है  कि  उन  के  धाव  की  जो

 कीमत  मिलती  है,  बहू  अव्यवहारिक  है।  इस
 पर  व्यावहारिक  ढंग  से  भाप  को  सोचना

 पड़ेगा,  तभी  पैदावार  बढ़ाना  सम्भव  हो  सकेगा  ।

 जज  प्रति, रा  ,किसानो ंके  घरों  में  भुस  जाते

 हैं,  लेबी  प्रध्िग्रहण  के  नाम  से  वसूली  करने

 लगते  हैं।  इसी  बजह  से  किसानों व।  ध्यान

 धान  झोर  दूसरी  फसलों  की  पैदावार
 की  तरफ  से  हटता  जा  रहा  है  कौर  यदि  ऐसी

 ही  स्थिति  चलती  रही  तो, एक  दिन  किसान

 कैदी  अपने  थाने  भर  से  लिए  धान
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 गेहूं  पैदा  करेगा  शौर  इन  फसलों  के  बजाय
 जो  दूसरी फस  ने  उसका  भ्रमणी  लगेगी  उन  को
 पैदा  करेगा।

 मध्य  प्रदेश  मे  i956  में  एक  हजार
 हैक टेर  में  ग्रा लू  की फसल  होती  थी,  लेकिन  भव
 1974=75  में  20  हजार  हैक्टेयर  में  आलू  की

 फसल  हुई  है  t  बहा  पर  प्रतिवर्ष  2  लाख  विवाद
 बीज  की  आवश्यकता  है  लेबिल  वहां  पर

 शालू  के  लिए  कोई  भी  प्रजनन  प्रक्षेत्र  सही  है  t
 इस  लये  मेरा  सरकार  में  अनुरोध  है---वहां
 पर  तीन-चार  फार्म  ऐसे  है  जैसे--
 खेकसा  बिलासपुर  में,  खमरिया,  जबलपुर  मे,
 इनके  अलावा  कौर  फायज  भी  हैं,  उनको  बाप

 भालू  का  प्रजनन  प्रक्षेत्र  घोषित  कर  सकते  है  !

 वहा  बीज  या  शालू  को  रखने  के  लिय  शीत गुह
 की  व्यवस्था  भो  नहीं  है।  यदि  सरकार  शीत-

 गृह  के  लिये  प्रदान  देने  की  व्यवस्था  करे  तो
 इन  वस्तुओं  को  सुरक्षित  रखा  जा  सकता  है। =a tr

 मध्य  प्रदेश  मे  चम्बल  बहुत  को  समतल
 करने  की  एक  याजना  वहा  की  सरकार  ने
 केन्द्रीय  सरकार  के  पास  भेजी  थी,  लेविन  केन्द्रीय
 सरकार  की  आर  से  शमी  तक  उस  पर  कोई

 कार्यवाही  नहीं  की  गई  है।  यह  बड़े  दुख  की
 बात  है।  यह  इतनी  बडी  योजना  है  जिस, से
 हजारो  एकड़  जमीन  समतल  हो  सकती  है  भोर
 साथ  ही  डाक  उन्मूलन  का  काम  भी  हो  सकता

 है।  ऐसी  महत्वपूर्ण  योजना  को  इतने  दिनों

 तक  दबाये  रखना  ठीक  नहीं  हैं,  उस  पर  शीघ्र
 निर्णय  किया  जाना  चाहिये  |

 ही  THT  विकल  (बागपत)  ॥
 उपाध्यक्ष  महोदय,  कृषि  शौर  सिंचाई  विभाग
 देश  के  बहुत  से  आवश्यक  कौर  उपयोगी
 विभागों  में  से  एक  है,  जिस  का  जने जीवत
 से  गहरा  सम्बन्ध  है.  a  मैं  इस  की  मांगों  का
 समर्थन  करता  हु  और  इस  संयम  कुछ
 व्यावहारिक  सुझाव  देता  चाहता  है  |

 कृषि  नृत्यों  के  सम्बन्ध  में  यहां  पर  सभी
 सदस्यों  ने,  इधर  से  भी  कौर  उधर  से  भी,

 कहा  है  कि  बहुत  कम  निर्धारित  हुए  हैं,  |. अ
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 का  मूल्य कम  से  कम  25  रुपये  होना  चाहिये
 सरकार  जो  बोनस  देना  चाहती  है,  वह  व्याव-

 हारिक  नही ंहै  ।  धोनी  बनाने  में  दौर  फिर
 किसानों  को  दिलाने  में  बहुत  परेशानी  होती  है,
 किसानों  को  उस  के  मिलने  की  आशा  भी  नहीं
 है  ।  बोनस  की  योजना  जहां  जहां  जारी  की

 गई  उस  में  कठिताइयां  पैदा  हुई  हैं।  इस
 लिये  बोनस  के  बजाय  कृषि  का  मूल्य  बढ़ा
 दिया  जाय,  जिस  से  किसानों  का  पैदावार
 करना  में  उत्साह  बढेगा  ।

 किसानों  को  जो  सहायता  दी  जाती  है---
 चाहे  थे  पार  के  लिये  हो  या  ट्यूब  वेल  के
 सिये  हो  था  अरन्य  किसी  मशीनरी  के  लिये  27,
 इस  सहायता  के  अन्तर्गत  अनेक  राज्यों  में
 चैक  फर्मो  या  दुकानदारों  के  नाम  से  काटे
 जाते  हैं।  इस  योजना  का  सीधा  सम्बन्ध

 विद्युत  मंत्रालय  से  है,  लेकिन  यदि  कृषि
 मंत्रालय  प्रयत्न  करें  तो  यह  सहायता  सीधे
 किसानों  को  दी  जाय  ।  किसानों  को  इस
 समय  काफी  कठिनाई  होती  है  q  निश्चित
 फर्म  से  सामान  लेता  पढ़ता  है  जो  मंहगा
 भी  मिलता  है  भोर  साथ  ही  उस  में  करप्शन
 भी  होती  है,  भीतरी  भी  खराब  मिलती

 है  ।  बैंकों  से  साधा  चैक  यदि  किसानों  को
 दिया  जाय  तो  वे  अपनी  मर्जी  से  मार्केट  में
 सामान  ले  सकते  है  भर  इस  से  उन  को
 झासानी  भी  होगी  t

 प्रा जादी  के  बाद  देश  में  जितना  कार्य

 कृषि  संस्थानों  या  विश्वविद्यालयों  या  कृषि
 फार्मो  में  हुआ  है,  उस  का  लाभ  पूरे  तौर  से
 किसानों  को  लही  मिला  है  t  हमारे  कृषि
 विशेषज्ञों  का  सम्बन्ध  सीधा  गांवों  से  जोड़ा

 जाय  कौर  हर  संस्था  के  साथ  कुछ  गांव  लगा
 गयी  जायें  ।  ऐसा  परीक्षण  उत्तर  प्रदेश
 में  किया  गया  जो  बहुत  उपयोगी  साबित

 हुआ  ।  वहां  के  विभागीय  भ्रफसर  और
 कर्मचारी  मांगों  में  जा  कर  झपने  अनुभव
 की  बातें  सीधे  ग्रामीणों  को  बतलाते  हैं
 राज  गांव  बसे  मई  नई  बातों को  जानना

 चाहते  हैं  -  हमारे  यहां  जितना  शोध  का

 काम  हुमा  है  बंधि यह यह  भाव  तक  पहुंच  जाय  तो
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 इस  से  बहुत  लाभ  हो  सकता  है  लेकिन  इस  के
 लिये  हमारे  विभागीय  भ्रमणकारी  और  करें-
 नारियों  को  इन्टरेस्ट  लेना  होगा  t

 हमारे  शोध  सम्बन्धी  कार्य  भौर  कृषि
 सम्बन्धी  योजनायें  जो  बनती  हैं,  वे  अंग्रेजी
 में  बनती  हैं,  सष्ट्रभाषा  हिन्दी  या  अन्य
 क्षेत्रीय.  भाषाओं  में  नहीं  बनाई  जाती  i
 यदि  इन  को  हिन्दी  तथा  अन्य  क्षेत्रीय  भाषियों
 में  बना  कर  किसानों  में  बांटा  जाय  तो  इन
 का  बहुत  अच्छा  उपयोग  हो  सकता  है 1
 अभी  तक  हमारे  किसान  इन  चीजों  से  महरूम
 रहते  हैं  और  बांटने  वाले  उन  को  अपने  तक

 ही  सीमित  रखते  हैं  ।

 भूमि  अधिग्रहण  का  काम  किसान  के
 लिये  मोत  है  i  we  किसी  योजना  के

 लिये  भूमि  ली  गई  या  बढ़ते हुए  शहरों  के
 लिये  भूमि  ली  गई---नीसन  से  जब  भी  भूमि
 ली  गई  उस  को  बहुत  कम  मुआवजा  दिया
 जाता  है  और  बाद  में  उस  को  बहुत  ज्यादा

 मुनाफे  पर  बेचा  जाता  है  ।  दिल्‍ली  और
 उस  के  पास  तो  बहुत  ही  ज्यादा  मुनाफा
 कमाया  गया--यह  चीज़  किसानों  के  हक  में

 महीं  जाती  है  ।  एक  भौर  तमाशा  है---
 जो  भूमि  अ्रधिग्रहण  की  गई,  i5-20
 सालों  से  बेकार  पड़ी  है,  उस  का  कोई  उपयोग

 नहीं हो  रहा  है  ।  राज  जब  देश  के  भ्रमर
 प्रश्न  संकट है  तो  जिन से  यह  जमीन  अधिग्रहण
 की  गई  है  उन  को  ही  खेती  के  लिये  दे  दी

 जाय,  जब  तक  कि  उस  पर  काम  नहीं  होता
 है,  इस  से  जमीन  का  उपयोग  भी  हो  सकेगा
 कौर  पैदावार  भी  बढ़  सकती  है  i

 हमारे  यहां  बहुत  सी  कृषि  उपज  की

 वस्तुओं  के  मूल्य  फसल  जाने  पर  गिर  जाते

 हैं,  लेकिन  फसल  के  बाद  प्रायः  बढ़  जाते  हैं,

 चाहे  वे  वस्तुयें  गरीब  मजदूर  को  खरीदनी

 पड़े  था  उपभोगता शो  को  खरीदनी  पड़े,  मंहगे
 दामों  पर  खरीदनी  पड़ती  हैं  a  इस  में

 संतुलन  करने  की  प्रायश्यकता  है  |
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 MR,  DEPUTY-SPEAEER:  The

 hon.  Member  may  continue  on
 Tuesday.

 25.29  bra.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 Frery-Fovusta  Reporr

 SHRI  RAM  DHAN  (Lalganj}:  I
 beg  to  move:

 “That  this  House  do  agree  with
 the  Fifty-fourth  Repor,  of  the
 Committee  on  Private  Members’
 Bulls  and  Resolutions  presented  to
 the  House  on  the  9th  April,  1975.”

 MR,  DEPUTY-SPEAKER:  The
 question  is:

 “That  this  House  do  agree  with
 the  Fifty-fourth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  8th  April,  1975.

 The  motion  was  adopted.

 5.30  hrs,

 RESOLUTION  RE:  MEASURES  TO
 REMOVE  ECONOMIC  AND  SOCIAL
 INJUSTICES  TO  WOMEN—contd.

 MR.  DEPUTY-SPEAKER:  We
 resume  discussion  of  the  Resclution
 moved  by  Shri  Indrajit  Gupta.  He
 may  continue  hig  speech.

 SHRI  INDRAJIT  GUPTA  (Ali-
 pore):  Mr,  Deputy-Speaker.  Sir,  on
 the  last  occasion,  I  only  had  the  time
 to  read  out  the  text  of  the  Resolution.
 which  I  will  not  repeat  now  because
 it  has  been  circulated  to  all  Members.

 45.3  brs.

 {Suet  Dinzse  Cuanppa  Goswami  m
 the  Chair]

 Since  the  occasion  for  this  discussion
 hag  arisen  primarily  due  to  the  fact
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 year  1975  as  the  International
 Women’s  Year,  F  would  Uke  to  begin
 with  by  pointing  out  the  significance
 of  this  decision.  I  may  say  also  that
 it  is  somewhat  ironical  that  it  has
 falien  to  my  lot  as  a  representative
 of  the  much  maligned  tribe  of
 bachelors  to  move  this  Resolution,  I
 am  afraid,  the  majority  of  my  collea-
 gues,  who  are  married  men,  de  not
 seem  to  be  so  eager  or  enthusiastic  to
 come  forwarg  to  take  initiative  in
 this  matter.  If  this  Resolution  has  to
 be  implemented,  it  has  to  depend  on
 the  actions  by  married  men  and  not
 by  bachelors,

 I  wish  to  point  out  that  the  Resolu-
 tion  adopted  at  the  27th  Session  of
 the  United  Nations  Genera]  Assembly
 on  the  18th  December,  ‘1972,  which
 called  upon  all  members-States  and
 people  to  observe  979  as  the  In-
 ternational  Women’s  Year  contains
 the  following  very  pertinent  para-
 graph  in  its  preamble  I  am  not  going
 to  quote  more  than  that,  becaure  there
 is  no  time:

 ‘Considering  that  it  is  necessary
 to  strengthen  universal  recognition
 of  the  principles  of  equality  of  men
 and  women,  de  jure  and  de  facto,
 and  that  both  legal  and  special
 measures  have  fo  be  taken  by  Mem-
 ber-States  which  have  not  vet  done
 so  to  ensure  the  implementation
 of  women’s  rights...”

 I  wish  to  point  out  taat  the  United
 Nations  has  laid  particular  stresg  on
 the  fact  that  by  equality  of  men  ard
 women,  they  mean  not  only  de  jure
 equality,  but  also  de  facto  equality,
 not  equality  which  is  simply  on  paper,
 but  equality  in  actual  practice  and
 in  effect.  Secondly,  this  paragraph
 has  called  upon  Member-States  to
 take  specific  legal  and  social  measures
 to  ensure  implementation  of  women's
 right.  and  this  is  the  point  on  which
 I  wish  to  develop  my  arguments,

 I  was  looking  through  the  proceed-
 ings  of  the  Committee  which  was  set
 up  by  the  United  Nations  anich  earlier
 in  2967  to  discuss  the

 ene  erin
 Declaration

 -  the  Tiiminstion  of  “Discrintnation
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 against  Women.  It  was  a  draft  at
 that  time.  It  is  a  very  interesting
 United  Nations  Publication.  In  that
 I  find  to  my  surprise  that  the  record
 of  the  positions  taken  up  in  this  Com.
 mittee  by  the  Indian  representative
 and  the  positive  contributions  made
 by  the  Indian  representative  are  such
 as  to  establish  the  fact  that  +ven  two
 decades  after  independence  in  1967,
 the  official  Indian  position  was
 retrograde  and  somally  reactionary.
 It  is  a  very  surprising  fact  and  I  would
 not  have  known  it,  if  T  had  not  gone
 through  this  document  I  will  give
 one  or  two  example,  for  the  benefit
 of  the  Minister

 In  Article  6  of  this  Declaration,
 the  Committee  had  proposed:

 “All  appropriate  measures,  par-
 ticularl,  .egislative  measures,  shalt
 be  taken  to  ensure  to  women,
 married  or  unmarricd,  ¢.jual  rights
 with  men  im  the  field  of  civil  law,

 All  appropriate  measures  shall  be
 taken  to  ensure  the  principte  of
 equality  of  status  of  the  husband  and
 wife,  and  in  particular,  a  woman
 shall  have  the  right  to  free  choice
 ef  a  husband  and  to  enter  into
 marriage  only  with  their  free  and
 full  consent”  ete

 But  to  all  these  clauses,  amendments
 were  moved  by  the  Indian  +  epresenta~
 tive  which  were  of  3  retrograde
 character  though  these  amendments
 were  subsequently  withdrawn  because
 obviously  they  could  not  mobilise
 support  in  a  body  of  that  kind  But
 an  attempt  was  made  to  qualify  all
 these  provisions  by  insertion  of  a
 phrase  ‘as  far  as  possible’.  Wherever
 it  said  ‘measures  to  ensure’.  the  Indian
 representative  said,  “Insevt  as  far  a3

 possible.”  And  as  regards  the  right
 of  the  woman  to  a  free  choice  of  8

 husband,  here,  the  Indian  proposal
 wan  that  these  words  ‘free  choice  of  a
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 puberty,  the  Indian  representative—
 I  could  not  find  out  who  this  repre-
 sentative  was—moved  in  amendment
 calling  for  the  deletion  of  the  phrase
 and  betrothal  of  young  girls  before
 puberty.’...,

 SHRI  DARBARA  SINGH  (Hoshiar.
 pur);  Perhaps  he  was  not  a  bachelor.

 SHRI  INDRAJIT  GUPTA:  ‘Thank
 you  for  the  wise  comment  you  have
 made.

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S  NURUL  HASAN):  Why
 should  you  assume  that  he  was  a  man?

 SHRI  INDRAJIT  GUPTA:  I  should
 be  very  much  interested  to  know  [If
 you  have  the  information,  rlease  give
 it  to  me.  That  is  also  necessary  to
 know.

 Then  they  wanted  to  delete  also  a
 provision  for  necessary  social  services
 including  child  care  facilites  which
 the  Indran  representative  said,  should
 be  deleted.

 AN  HON,  MEMBER:  Who  is  this
 foolish  man?

 SHRI  INDRAJIT  GUPTA:  !  do  not
 know

 Then  the  question  of  Article  l0—
 the  right  to  work  and  to  a  free  choire
 of  profession  and  employment  ‘Free
 choiwe  of  profession  and  employment
 —I  do  not  know  why  anybody  should
 object  to  this.  Here,  the  Indian  re-
 presentative  suggested  that  the  follow-
 ing  words  should  be  added:

 “subject  to  conside:ations  of
 suitability  to  a  particular  type  of
 employment  and  to  professional  snd
 vocatiunal  advancement”

 Of  course,  all  these  amendments.  not
 any  of  them,  I  thing,  got  much  support
 there  and  finally  they  were  with-
 drawn.  But  does  this  net  show  that
 we  cannot  afford  to  be  complacent,
 thinking  that  we  are  always  saying
 yery  nice  and  high-sounding  things
 taking  shelter  behind  general  princt-
 ples,  nice  words  and  these  comumitteer
 which  were  set  up  one  affer  the  other
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 over  the  years.  Even  the  new  Com-
 mittee  on  the  Status  of  Women,  I
 think,  has  produced  quite  a  good  re-
 port,  quite  a  valuable  report.  Perhaps
 I  think  they  would  have  yet  another
 committee  to  go  into  the  recom-
 mendations  of  this  committee.

 Behind  this  facade,  I  would  say,
 the  basic  attitude  which  still  persists
 in  our  society  is  not  to  advance  along
 this  road  of  ensuring  equality  of  the
 rights  of  women.  I  do  not  mean  to
 suggest  that  nothing  at  all  has  been
 done  in  this  country  or  that  women
 have  not  advanced,  They  have.  But
 I  should  say  that  that  has  mainly  been
 due  to  the  efforts  of  women  them-
 selves,  to  the  struggle  they  have  con-
 ducted,  the  movements  they  have
 conducted  and  the  agitation  they  have
 conducted  and  very  many  enlightened
 women  leaders  have  been  thrown  up
 in  our  counry  who  have  been  able  to
 focus  public  opinion  on  many  ques-
 tions  and  to  some  extent  they
 succeeded  in  getting  recommenda-
 tions  on  these  issue.  That  is  true.
 But  the  point  here  is  that  in  the
 International  Women's  Year  an
 obligation  is  imposed  on  all  Member-
 States  to  stop  just  talking  but,  by
 implication,  to  act  and  to  lave  specific
 and  concerete  schemes  and  legislative
 and  administrative  measures.  That
 is  the  point.  That  is  the  reason  I  am
 raising  this  resolution  for  discussion.
 Otherwise,  I  might  not  have  raised  it,
 And  it  does  not  mean  that  when  2975
 is  over  and  when  we  enter  I976,  then
 all  this  must  be  forgotten  and  relegat-
 ed  to  the  limbo  of  history.  It  is  not
 a  matter  simply  for  some  speech-
 making  during  1975.  I  know  we  have
 to  struggle  against  centuries  of  con-
 servatism,  centuries  of  irrational  pre-
 judices  which  belong  to  an  obsolete,
 feudal  society  which  is  a  thing  of  the
 past  and  which  should  be  a  thing  of
 the  past  but  which  still  dominates  our
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 it  is  being  done?  Ag  far  88  I  am  able
 to  see  there  is  no  fundamental  reason
 for  the  discrimination  except  that
 ‘woman  performs  a  biological  function
 which  is  different  from  that  of  a  man,
 What  ig  the  difference  between  a
 man  and  a  woman  and  why  should
 there  be  any  other  difference?  So,
 irrational  are  we!  It  is  so  because
 our  minds  have  got  accustomed  and
 our  thinking  has  got  accustomed
 to  see  women  as  a  kind  of  specie
 who  is  supposed  to  perform  a  parti-
 cular  biological  function  and  that  we
 must  treat  half  of  this  society  as
 though  it  is  not  entitled  to  equal  rights
 with  men.  Therefore,  I  would  say
 that  this  is  a  long  and  difficult  struggle
 against  the  sensitivity,  agains;  many
 acts  of  misery  suffered  by  half  of  our
 society  and  crucity  perpetrated  upon
 them.  Many  instances  of  injustice
 and  discriminations  are  found  in  the
 pages  even  of  this  Report  of  the  Com-
 mittee  on  Status  of  Women.  I  have
 no  time  to  go  into  the  quotations  and
 80  on  because  we  have  lHmited  lime
 at  our  disposal.  But  the  fact  remaing
 that  female  children  in  our  country
 from  their  very  birth,  since  they  are
 considered  socially  to  be  an  obliga-
 tion,  are  considered  to  be  some  sort
 of  a  burden,  There  is  a  tendency  in
 our  society  to  neglect  the  care  of  small
 gitl  children  even  before  they  attain
 adult  age.  |  find  that  in  the  Iast  70
 years  between  90l  and  1971  the
 number  of  women  in  our  society  as
 compared  to  men  is  going  down.  In
 90]  they  were  972  for  very  000
 males.  Now  their  figure  has  gone
 down  to  980.  The  other  day  in  reply
 to  a  question,  the  hon.  Minister  had
 replied  that  there  are  so  many  good
 laws  and  legislations  from  which
 women  can  benefit  equally  ag  men
 can.  But  ag  far  as  marriage  laws  are
 concerned  wheher  it  is  Hindu  Marri-
 age  Act  or  Special  Marriages  Act,
 whether  it  is  Succession  Act  or  Adop.
 tion  and  Maintenance  Acts,  even  these
 acts  which  are  of  a  specific  nature
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 PROF,  S.  NURUL  HASAN:  My

 hon.  friend  made  a  reference  to  a
 reply  I  gave  on  Moday.  The  reply
 I  gave  was  in  relation  to  his  supple-
 mentary  question  about  the  total
 amount  of  allocation  and  not  about
 the  legislative  measures.

 SHRI  INDRAJIT  GUPTA:  The
 total  amount  of  allocation  was  for
 social  welfare.  Social  welfare
 meusures  may  or  may  not  be  statu-
 tory  but  I  think  it  wus  implied  that
 by  social  welfare  men  and  women
 can  be  benefited  equally.  What  I  am
 trying  to  point  out  is  that  this  is  not
 a  reality  in  the  society  in  which  we
 live.  Women  who  have  received
 benefits  of  education  to  some  extent,
 who  are  economically  independent  in
 the  sense  that  they  are  earning,  who
 are  employed  and  can  afford  to  be
 self  reliant  to  some  extent,  these  are
 actually  the  only  women  in  our
 country  who  can  take  advantage  of
 whatever  positive  or  beneficial  legi-
 slative  measures  are  there  for  them.
 Only  0.4  per  cent  of  Indian  women
 have  got  university  degrees.  Less
 than  30  lakhs  of  women  are  matri-
 culates,  82  per  cent  are  illiterate.
 In  some  States  like  U.P.,  Bihar,
 Madhya  Pradesh  and  Rajasthan,  the
 figure  shows  that  92  per  cent  of
 women  are  illiterate.  What  is  the  use
 of  making  laws  which  they  will  never
 even  fear  about,  which  they  will
 never  know  about?  I  do  not  want  to
 go  into  this  at  length.  Bur  we  should
 see  the  reality  today  and  what  we
 find  today  is  that  even  the  educated
 section  of  women  are  not  able  to
 maintain  their  posifion  in  public  life
 in  the  country.  It  is  interesting  to  see
 the  composition  of  elected  women
 Members  of  this  House,  of  the  Lok
 Sebha.  In  1952,  28  of  them  were
 elected.  In  1987,  27  were  elected;
 1962,  38—this  is  the  highest  water-
 mark,  And  in  1987,  this  came  down
 to  28.  And  in  the  last  election,  that  is.
 the  present  House,  here  are  only  21,
 T  would  believe  that  average  women
 MPs,  elected  to  the  Lok  Sabha  are
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 happens.  They  are  not  able  to
 maintain  their  position  even  in  this
 House  which  is  of  course  elected  by
 men  and  women,  both.  In  this  con-
 nection  I  may  say  that  our  party  has
 made  the  proposal  in  our  suggestions
 for  electoral  reforms  that  in  the  Indian
 Parhament  there  should  be  a  fifteen
 per  cent  reservation  of  seats  for
 women

 And,  as  far  as  social  oppression  goes.
 I  don't  want  to  deal  with  this  too
 long.  There  are  certain  interesting
 questions  facing  this  country  and  the
 Government  for  some  time  and  I
 would  like  to  know  the  reaction  of
 the  Government.  For  example,  the
 Law  Commission  has  submitted  its
 Fifty-ninth  report  not  so  long  ago  to
 the  Government  regarding  the
 amendments  to  the  Hindu  Marriage
 Act  and  the  Special  Marriage  Act.
 Women's  organisations  have  been
 demanding  that  all  marriages  should
 be  compulsorily  registered  and  no
 marriage  should  be  considered  valid
 unless  it  has  been  compulsoriy
 registered,  under  whatever  registra-
 tion  machinery  you  would  like  to  set
 up.  People  have  been  demanding
 that  at  least  in  this  year  975  after  so
 many  decades  why  should  a  husband
 and  wife  not  be  allowed  without  any
 impediment  to  have  divorce  by  mutual
 consent,  What  you  find  today  is  that
 under  the  law  there  are  30  many
 difficulties  and  so  many  obstacles.
 So,  the  question  is  whether  these
 things  should  be  removed  or  not.
 Then  there  is  the  question  of  right
 of  property  for  daughters  as  against
 sons.  All  these  things  are  there  I
 do  not  want  to  discuss  them  in  great
 detail.  There  have  been  various  pro-
 posals  and  demands  made  by  various
 women’s  organisations  and  cer.ain
 amendments  have  been  proposed  tc
 many  of  these  points,  in  the  Fitty-
 ninth  Report  of  the  Law  Commission.
 And  I  would  like  to  know  the  reaction
 of  the  Government.

 And  then  there  is  this  eternal  quces-
 tion  of  dowry.  I  think  that  in  this
 year  975  we  should  give  some  sort
 of  special  award  or  some  form  of
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 public  recognition  to  that  girl  whose
 mews  came  out  in  the  papers,  a  poor
 harijan  girl  of  Gonda  district  in  Uttar
 Pradesh,  by  name  Radhika,  who.  on
 her  marriage  day,  when  she  found
 that  the  bridegroom  party  had  ..rriv-
 ed,  and  the  bridegroom's  father,  who
 had  earlier  said  that  he  woulgq  not
 ask  for  dowry,  asked  for  dowry,  at
 the  last  moment  started  demanding
 dowry,  this  girl  Radhika  is  reported
 to  have  come  out  of  the  house  and
 driven  away  the  bridegroom's  »arty
 saving  that  if  they  demand  dowry,
 there  is  going  to  be  no  marriage,  I
 think  it  is  well  worth  while  for  whe
 Government  to  try  to  find  out  the
 facts  of  this  case.  Somebody  should
 be  sent  down  to  the  remote  place
 somewhtre  in  Gonda  district  of  U.P.
 to  find  out  who  is  this  girl.

 SHRI  SHIVAJI  RAO  DESHMUKH
 (Parbhani):  Where  is  the  bride-
 groom’s  party?

 SHRI  INDRAJIT  GUPTA:  The
 bridegroom's  party  might  have  gone
 back  to  Maharashtra.  I  think  chat
 this  girl,  Radhika,  can  be  decla.ed  to
 be  a  sOrt  of  a  heroine  of  the  Women's
 International  Year.  This  «hoid  be
 found  out.

 What  about  the  amendments  to  the
 Dewry  Prohibition  Act?  There  is
 another  discussion  which  is  likely  to
 come  up  in  the  form  of  Half-an-Hour
 Discussion  later  this  evening  The
 Government  hag  got  plenty  of  >ppur-
 tunities  to  clarfy  and  tell  uc  their
 thinking  on  the  subject  whether  they
 are  prepared  to  make  the  demanding
 of  the  dowry  as  a  consideration  for
 the  marriage  as  a  cognizable  offence
 or  not  with  more  stringent  penslity
 both  in  terms  of  fine  and  imprison-
 ment.  In  our  opinion,  this  should  be
 mrade  much  more  strict

 Government  itself  has  admitted  in
 this  House  that  the  State  Govern-
 ments  who  are  supposed  to  administer
 this  Act,  do  not  care  even  to  enforce
 the  exjsting  law.  Some  Agures  were
 iver  the  other  day.  Uptil  2161261974
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 it  was  claimed  that  from  all  over  the
 country,  only  thirtyeight  cases  of  the
 so  called  violation  of  the  existing
 Dowry  Prohibition  Act  had  been
 reported.  There  is  also  a  recent
 example.  We  read  about  it.  I  think
 that  many  Members  here  are  aware
 of  the  fact  that  young  boys  and  girls
 of  the  Bohra  community  had  come  on
 deputation  to  Delhi  also  and  met  many
 Members  of  Parliament  and  Ministers
 about  8  year  ago.  who,  in  their  com-
 munity,  are  subjected  to  all  sorts  of
 social  oppression  in  the  sense  that
 they  are  not  even  given  permission
 to  marry  by  their  religious  head.  In
 the  Bohra  community,  he  is  known
 as  the  Syedna  whose  traditional  per-
 mission  known  88  “Raza”  has  to  be
 taken  Unless  Syedna  gives  Raza.  no
 couple  can  carry  in  the  Bohra  com-
 munity.  There  hag  been  a  big  move-
 ment  going  on  for  social  reforms.
 These  young  boys  and  girls,  recently
 in  Udaipur,  Rajasthan,  about  05
 couples.  defied  this  oppression  of  their
 custom  or  rule  or  whatever  you  may
 like  to  call  it  Hundreds  of  couples
 combined  together  and  conducted  a
 sort  of  mass  marriage.  So,  the  seople
 are  fighting  in  their  own  way.  My
 point  is:  what  is  Government  going
 to  do?

 Then  I  come  to  the  question  of
 working  women,  After  all,  I  think,
 if  the  women  are  not  permitted  to
 work  to  carn  for  themselves,  then
 they  will  remain  in  a  position  of  sub-
 jection  to  men  If  they  are  dependent
 on  men  and  if  they  are  not  able  to
 be  self-reliant,  then  there  is  no  hope
 of  getting  equal  rights  for  them.

 In  our  country,  in  96l,  27  per  cent
 of  the  total  working  force  were  women
 and  now  it  has  gone  dewn  to  8  per
 cent,  This  is  including  the  agricul-
 tural,  agrarian  and  the  industrial  and
 domestic  sectors.  The  trend  is  that
 the  number  of  women  instead  of  in-
 creasing  is  going  down.  There  are
 only  about  a  million  or  so  who  can
 be  called  educated  women  who  have
 got  the  benBiits  of  education.  Gut
 of  one  million,  roughly  की प्री छु  per  cent
 of  them  are  primary  school  teachers;
 ¥6  per  cent  of  them  are  clerks  aad
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 typists,  5  per  cent  of  them  are
 secondary  teachers,  7  per  cent  or  so
 ure  nurses  while  १0  per  cent  and  the
 west  are  doctors,  lawyers,  college
 feachers,  artists,  ministers,  admini-
 atrators  and  so  on.  These  are  all
 together  no  more  than  0  lakhs  in  our
 country.  The  remaining  about  95
 per  cent  of  women's  conditions  are
 the  worst—80  per  cent  of  them  work
 as  agricultural  labourers,  5  per  cent
 work  in  some  factories  in  plantations
 in  unorganised  industr:es—sweated
 industries—ang  in  domestic  houses  as
 servants.  This  is  the  vast  silent  com-
 munity  of  women  whose  voice  is  not
 heard  and  who  are  not  in  a  position
 to  organise  themselves  to  be  arti-
 culate  enough  to  express  their  grie-
 vances,  It  is  to  this  section  of  wemen.
 I  suggest,  that  the  Government  and
 the  society  in  general  should  pay
 special  attention  in  this  International
 Women  Year,  What  are  we  going
 to  do  for  them?

 Sir,  now  the  Labour  Minister  is
 here  He  knows  that  even  the  old
 ILO  convention  of  equal  pay  for
 equal  work  is  not  observed  in  our
 country.  This  is  one  of  the  very
 eld  conventions  of  LL.O.  and  it  has
 also  been  ratified  by  the  Government
 of  India  as  member  State  of  IL.O.
 But  only  the  other  day  it  had  been
 admitted  that  even  in  those  industries
 which  come  under  Minimum  Wages
 Legislation  like  stone  breaking,  stone
 crushing,  agriculture,  plantations,
 building  construction,  cashew,  etc.
 even  here  women  are  paid  less  than
 men  even  though  they  are  doing  the
 same  work.  This  is  not  a  surprise
 because  in  a  capitalist  system  it  is
 the  law  of  maximum  profits  which
 Operates.  Therefore,  these  women
 belonging  perhaps  to  the  lower  castes
 who  can  supply  good  cheap  labour
 to  these  industries  are  being  ex-
 ploited  by  the  owners  with  the
 object  of  maximising  their  rates  of
 profits.

 I  think  this  year  in  June  the  sixty-
 eighth  international  conference  of
 ILO  is  going  to  be  held  in  Geneva
 where  they  have  inscribed  even  on
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 the  agenda  the  question  of  equal
 opportunities  and  treatment  for
 working  women,  80,  I  would  like
 to  know  from  the  Labour  Minister
 what  the  Indian  delegation  attend-
 ing  this  Conference  re  going  to
 report  about  the  conditions  of  work-
 ing  women  in  India.  I  was  glad  to
 hear  the  other  day  that  at  long  last
 the  Government  is  thinking  of
 bringing  a  Bill  to  enforce  this  prin-
 ciple  of  equal  pay  for  equal  work.
 We  know  that  by  itself  is  not
 enough.  Wherever  these  women  are
 not  organised—even  in  the  case  of
 big  organised  industries—and  when-
 ever  the  question  of  giving  addition]
 benefits  in  the  form  of  maternity
 benefits  or  creches  etc.  has  been
 rased  the  employers  have  taken
 advantage  to  drive  those  women  out
 of  employment.  This  has  happened
 in  cotton  textile  industry,  jute  in-
 dustry  and  also  mines.  Several
 hundrecis  and  thousands  of  women
 use]  to  work  in  thete  =  industr.es
 but  now  the  statistics  show  that
 practically  their  employment  has  been
 reduced  to  zero.  Thirty  thousand

 women  used  to  work  in  jute  mills.
 Now  they  have  been  compietely
 diuiven  cut  In  the  munes  also—
 except  one  or  two  occupations  on  the
 surface—they  have  not  een  kept
 ans  longer.

 I  would  end  by  saying  since  we
 are  pledged—in  words  at  least—to
 advancing  the  country  in  the  direc-
 tion  of  fuller  democracy  and  socia-
 lism.  which  we  talk  about  day  in
 and  day  out,  it  would  be  well  also
 to  study  the  conditions  of  women  in
 the  socialist  countries,  how  they
 have  been  able  to  attain  a  status  of
 real  and  complete  equality  with  men
 in  everything  and  how  they  are  not
 bothered  by  this  problem  of  being
 econumically  dependent  on  men  and
 their  having  to  be  subject  tu  them
 in  some  way  or  the  other.  Many
 friends,  I  ‘believe,  have  visited
 socialist  countries  and  seen  it  for
 themselves  and  they  know  very  well
 that  in  the  matter  of  employment,  in
 the  matter  of  careers,  in  the  matter
 of  education,  of  administration,  of



 315  ‘Measures  to  remove  APRIL  nH,  L975  Measures  to  remove  4  46
 economic  &  social  Injustices

 to  Women  (Res.)
 {Shri  Indrajit  Gupta)

 State  care  of  children  and  State
 eare  of  working  mothers,  there  is
 something  which  the  socialist  coun-
 tries  ‘have  really  got  to  be  proud
 about  what  they  have  done  for  their
 women  because  thé  maker  of  the
 first  socialist  revolution  V.I  Lenin
 said  that  socialism  can  never  be
 complete  if  half  the  society,  50  per
 cent  of  the  society,  which  consists
 of  women,  are  nof  brought  on  a  par
 with  men  in  cunditions  of  equility
 and  that  unless  this  is  done,  there
 can  never  be  a_  proper  socialist
 society  See,  Sir,  where  are  we  in
 our  country?

 36.00  hts.

 Finally,  I  would  end  by  making
 a  few  suggestions  These  are  not  my
 suggestions  These  are  part  of  some
 of  the  concrete  measures  which
 have  been  suggested  in  the  pro-
 gramme  of  the  Indian  Committee
 for  the  International  Women's  year,
 I  think  mans  of  these  can  w+  taken
 up  in  this  year  itself  if  the  Govern-
 ment  is  serious  about  it.  I  have
 already  mentioned  the  rced  for
 legislative  amendments  to  make
 taking  of  dowry  a  cognisable  sifence.
 That  is  not  enough  by  itself  A
 campaign  should  Be  initiated  for  social
 boycott  of  marriages  in  which  dowry
 has  been  given  or  accepted  as  a  cun-
 sideration  for  marriage.  Let  the
 Members  of  Parliament  at  least  take
 the  resolve  during  this  year  that  in
 their  own  parffeulsr  areas,  they  will

 rgan:se  at  least  social  bocyott  of  one
 marriage  where  dowry  has  been  g:ven
 or  taken  as  a  consideration  for
 marriage.  Let  us  start  something
 fhen,  Sir,  they  have  proposed  free
 legal  aid  and  homes  for  women  who
 are  in  distress  due  to  cruelty  and  ill-
 treatment  by  their  husbands.  They
 have  no  place  te  go.  Where  are  they
 supposed  to  go?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,
 DEPARTMENT  OF  PERSONNEL
 AND  ADMINISTRATIVE  REFOMS
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 AND  DEPARTMENT  OF  PARLIA-
 MENTARY  AFFAIRS  (SHRI  OM
 MEHTA):  You  have  no  experience.

 SHRI  INDRAJIT  GUPTA:  Have
 you?

 They  have  proposed  that  at  least
 in  each  majof-@ty  there  should  be
 at  least  one  home  set  up  this  year
 where  women  who  ore  in  distress  due
 to  ill-treatment  by  their  husbands  can
 go  and  take  shelter  if  necessary  ond
 also  get  free  lega]  aid  I  do  not  think
 this  is  a  thing  involving  crores  and
 crores  of  rupees,  But,  it  would  meet,
 I  think,  a  very  urgent  requirement.
 Fourthly,  Sifter  maternity  facilities
 in  the  countryside  so  that  children  at
 least  are  able  to  survive.  At  least
 one  trained  midwife  in  every  village.
 How  many  deaths  are  there  of
 children  due  to  Ja.k  of  these  must
 elementary  facilities?  They  have
 al.o  suggested  more  health  centres,
 naturally,  in  the  villages  for  children
 and  at  least  one  primary  and  two  sub.
 sidiary  health  centres  in  euch  biuck,
 For  women  agricultural  workers,  they
 have  suggested  some  scasonal  creche
 system  where  thev  can  have  their
 children  lJooked  after  while  they  go
 and  work  in  the  fields.  They  have
 propused  that  each  State  «huuld  have
 at  least  two  vocational  troimng
 centres  for  women.  There  is  some
 provision  in  the  programme  which  the
 Mini.ter  was  referring  to  for  voca-
 tional  training,  but,  nothing  is  spelt
 out.  It  is  impossible  to  say  from  that
 what  is  the  extent  of  this  programme,
 to  how  many  people  they  will  cater
 and  what  are  the  types  of  vocational
 training  going  to  be  given  and  so  on.
 Here,  we  are  trying  to  concretise  the
 demand  more  in  the  sense  that  each
 State  would  have  the  target  that  at
 least  two  vocational  tfaining  centres
 should  be  set  up  during  this  year.
 Then,  there  should  be  no  restriction
 on  employment  of  married  women,
 Still,  we  find  these  things.  In  Cal-
 cutta,  the  other  day,  I  found  an  ex-
 treme  example,  not  of  employment,

 ‘but,  where  a  school,  quite  an  old
 and  well  established  school  expelled
 a  girl  of  that  school  because  she  got
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 married.  When  they  discovered  that
 she  hag  married,  they  said  they  will

 ,gaot  keep  a  girl  who  bas  married  and
 they  expelled  her.  This  is  a  strange
 thing.  Employers  and  owners  of  com-
 panies  and  concerns  in  many  places,
 as  we  know  well....

 AN  HON.  MEMBER:  What  about
 air-hostesses?

 SHRI  INDRAJI  GUPTA:  Once
 they  get  married,  apparently  they
 claim,  the  employers  claim  that  these
 girls  are  no  longer  able  io  spend  all
 their  time  for  their  job.  I  do  not
 know.  A  few  years  ago,  a  big  cam-
 paign  Wag  carried  on  by  women
 employees  in  these  chemical  and
 pharmaceutical  concerns,  in  Bombay,
 I  know,  because  some  of  these  com-
 panies  had  introduced  a  rule  that  if
 the  woman  gets  married,  she  cannot
 keep  her  job.  This  is  a  fantastic  state
 of  affairs.

 SHRI  JAGANNATHRAO  JOSHI
 (Shajapur):  Either  husband  or  job.

 SHRI  INDRAJIT  GUPTA:  Then
 cheap  canteens  or  hostels  for  working
 ‘vomen  in  towns.  This  is  also  men-
 tioned  briefly  in  the  programme  the
 Minister  had  told  us  about.  but
 nothing  has  been  spelt  out.  Then
 ereches  and  nurseries  for  working
 women.  It  is  just  impossible  for  her
 to  work,  unless  she  is  provided  by
 the  State  with  creches  and  nurseries
 where  her  children  can  be  left  during
 workihg  hours.

 Finally,  an  adult  literacy  campaign
 among  women.  Naturally  this  will  be
 mainly  in  the  rural  areas.  A  acom-
 Peign  for  removing  adult  illiteracy
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 Therefore,  the  Government,  which
 is  led  by  a  woman  Prime  Minister,
 should  come  forward  and  inspire  peo-
 ple  and  mobilse  young  people  to  go
 to  tne  countryside  and  launch  g  cam-
 paign  for  the  removal  of  adult  illi-
 teracy  among  women,  This  has  been
 done  in  many  other  countries.  The
 Minister  knows  about  it.

 I  do  not  wish  to  take  more  time.  I
 have  just  indicated  some  of  the  facts
 of  the  problem  and  suggested  a  few
 concrete  steps  which  can  be  taken.
 Although  we  have  been  hearing  all
 sorts  of  talk,  goody  goody  talk,  we
 are  lagging  far  far  behind  the  inter-
 nationa!  standzrds  enjoined  upon  us
 the  minimum  standards  in  terms  of
 the  resolution  of  the  UN  General  As-
 sembly,  At  least  this  should  be  on
 our  conscience  that  we,  men,  must
 give  a  good  account  of  ourselves  in
 this  year  before  the  world  community
 and  before  our  own  people.

 MR  CHAIRMAN:
 moved.

 Resolution

 “On  the  occasion  of  the  declara-
 tion  by  the  United  Nations  of  ‘1975,
 as  International  Women’s  Year’,
 this  House  urges  upon  the  Prime
 Minister  to  initiate  a  comprehen-
 sive  programme  of  specific  legisla-
 tive  and  administrative  measures
 aimed  at  removing  the  economir
 and  social  injustices,  disabilities  and
 discriminations  to  which  Indian  wo-
 men  continue  to  be  subjected,  par-
 ticularty  in  the  field  of  marriage
 and  divorce  laws,  dowry  customs,
 maternity  ana  child  welfare  in  the
 rural  areas,  unequal  pay  for  equal
 work,  educational  and  employment
 opportunities,  vocational  training
 and  facilities  for  working  mothers”

 SHRI  B.  V.  NAIK  (Kanara):  I  beg
 to  move:

 That  in  the  resolution,—

 for  “particularly  in  the  field  of
 Marriage  and  divorce  laws,  dowry
 customs,  maternity  and  child  wel-
 fare  in  the  rural  areas,  unequal  pa}
 for  equal  work,  educational  and
 employment  opportunities,  vocation-
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 al  training  and  facilities  for  work-
 ing  mother”

 Substitute—  '

 “and  declare  the  period  from  975
 to  3985  as  the  ‘Indian  Women's  de-
 cade’  for  the  emancipation  of  the  30
 crores  of  womer  in  this  country
 and  attain  the  full  potential  of
 their  growth  and  personality,  and
 appoint  a  high  powered  committee
 of  committed  and  eminent  women
 and  men  to  watch  over  the  छा0-
 ress  during  the  decade”  (2)
 MR.  CHAIRMAN:  There  are  a

 large  number  of  speakers  wishing  to
 participate.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  Lady  members  should  be
 given  preference.

 MR.  CHAIRMAN:  I  will,  I  would
 request  members  to  limit  their  re-
 marks  to  7-10  minutes  if  possible.  In
 order  to  get  over  the  limitation  of  this
 Resolution  having  been  moved  by  a
 bachelor,  I  will  give  preference  to
 ladies.

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA  (Khammam):  I  am_  glad
 that  Shri  Indrajit  Gupta  has  brought
 forth  this  Resolution  in  connection
 with  the  International  Women’s  Year
 that  there  should  be  a  comprehensive
 programme  for  specific  legislative
 and  administrative  measures  aimed  at
 removing  the  economic  and  social  in-
 justices,  disabilities  and  discrimina-
 tions  against  women.  I  think  he  is
 justified  in  doing  so  because  all  over
 the  world  it  is  perhaps  his  party  which
 is  the  first  which  believes  in  giving
 eguality  to  women,

 When  I  was  a  child,  I  was  attract-
 ed  to  socialism  mainly  for  the  reason
 that  there  is  perfect  equality  for  wo-
 men  in  a  socialist  society.  I  am  also
 gled  that  most  other  parties,  because
 of  political  reasons  or  out  of  growing
 knowledge  are  following  suit,  because
 today  te  this  country  as  well  as  in
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 the  world  women  are  a  force  and.
 they  cannot  be  neglected.

 The  other  day  I  think’  Shri  Vajpa-
 yee's  party  also  passed  a  resolution.
 recognising  that  there  should  be  equal.
 rights  for  women  and  there  should
 be  perfect  equality  between  men  and
 women,  J  9  n  interested  in  the  rights
 of  womer  oeing  recognised  by  all,  to
 whichever  party  one  may  belong.  I
 do  not  want  women  to  be  pushed
 back  a  thousand  years  or  to  the  age
 of  Sati.  I  am  trying  to  meet  the
 leaders  to  whichever  party  they  be-
 long  and  to  persuade  them  not  to  have
 any  reservation,  Or  conservatiam  in
 their  thinking,  Some  persons  of  the
 RSS  were  wearing  black  badges  when
 Mrs  Gandhi  beczme  the  Prime  Minis-
 ter....  (Interruptions).  You  do  not
 like  that,  even  the  mention  of  that.
 It  is  a  big  progress  You  yourself  are
 not  one  of  those  categories  because  I
 read  in  One  of  the  press  cuttings:  “Mr.
 Vajpayee  said  at  a  women’s  meeting
 that  women  must  leave  chakki  and
 choo'a:  they  niust  come  and  partici-
 pate  in  national  struggle”  I  congra-
 tulate  him  for  that.  I  wish  all  the
 other  Members  of  his  party  believed
 in  what  he  said.

 PROF,  MADHU  DANDAVATE
 (Rajapur):  On  the  contrary  when
 this  Resolution  has  come  you  have
 put  on  a  black  blouse

 SHRIMATI  T.  LAKSHMIKAN.
 THAMMA:  That  is  to  mourn  the  per-
 sons  who  do  not  believe  in  the  free-
 dom  of  wo.nen

 Then  we  telk  of  freedom  it  is  not
 merely  political:  it  is  in  every  field.
 From  the  bottom  the  women  has  got
 to  be  liberated  and  she  should  be
 allowed  to  develop  her  own  person-
 ality  and  make  her  contribution  and
 do  her  duty  ana  participate  in  all  the
 aspects  of  national  life.  I  was  reading
 that  in  Soviet  Rursia  the  attitude  has
 changed;  when  somebody  mentioned
 something  about  women  Marx  said:
 Bourgeois  cannot  think  of  a  woman
 except  as  a  commodity.  That  was  the
 spirit  of  the  great  socielig:  laaders



 an  irrigation  tunnel
 women  in  the  area  protested  fierce-
 ly  about  being  excluded  from  the
 great  socialist  task  of  lifting  stones,
 breaking  mountain  rocks,  etc.  After
 intense  struggle  and  criticism,  the
 top  men  gave  in  and  the  leader  of
 the  women’s  team  was  lowered  by
 ropes  deep  into  the  earth  to  set  the
 dynamite  fuse;  there  were  cheers
 all  round....There  are  stories  of
 progressive  daughters  who  refused
 the  choice  of  husbands  by  parents,
 rebellious  wives  and  widows  who
 are  on  jobs  instead  of  worshipping
 Buddha  at  home.  The  accent  is  on
 liberation.  The  proletarian  spirit
 among  women  is  emphasised".
 Mao  himself  believes  that  women

 sre  the  best  instrument  to  bring
 about  the  revolution.  Because  of
 the  part  played  by  women  in  our
 country  during  the  freedom  struggle
 there  was  no  need  for  them  to  have
 a  movement  like  the  suffragate  move-
 ment  as  in  the  western  countries,  The
 Constitution  makers  said  that  women
 should  be  given  equal  rights  along
 with  men.  They  are  wisemen.
 Gandhiji  himself  had  written  a  book:
 women  and  social  injustice.  He
 always  emphasised  this  aspect.
 Pandit  Nehru  would  not  stand  the
 sight  of  women  wearing  purdah
 These  are  great  personalitie,  who
 brought  about  transformation  in
 our  society.  Most  of  the  women
 were  illiterate;  yet  they  p2rtict-
 pated  in  large  numbers.  Thousands
 of  them  went  to  jails,  As  a  result  of
 that  we  got  the  vote  of  franchise.
 Still  the  committee  that  had  been  ap-
 pointed  by  the  Government  reveals
 that  articles  1s  and  6  of  the  Constl-
 tution  are  there  only  in  name:  they
 have  not  materialised  in  real  terms.
 #  LS—IT

 ing  from  the  villages  and  we  know
 how  women  labour  are  exploited  in
 the  villages.  Even  now  there  are  some
 Places  where  women  labour  are  em-
 Ployed  because  they  are  cheap  la-
 bour  and  they  are  exploited.  So,  why
 should  there  be  discrimination?  I  was
 suggesting  to  some  of  our  Tratle
 Union  leaders  that  there  should  be
 a  separate  wing  for  the  women  la-
 bour  so  that  this  kind  of  discrimina-
 tion  could  be  removed.  I  think  there
 was  a  proposal  to  bring  forward  a
 legislation,  regarding  equal  wages  for
 equal  work.  The  Government  was  also
 considering  this  aspect.

 So  many  legislations  have  been
 passed  since  Independence  like  Hindu
 Succession  Act,  Hindu  Women’s  Right
 to  Maintenance  Act,  etc.  So  many
 Acts  are  there.  They  need  a  thorough
 amendment.  Discrimunations  are
 shown  against  women;  though  to  some
 extent,  some  rights  have  been  given,
 still  there  are  discriminations.  Take
 for  instance,  the  Hindu  Succession
 Act.  Section  6  of  the  Act  does  not
 treat  women  as  coparcenery  and  there
 are  two  clauses  in  this.  One  of  them
 is  Mithakshara.  It  states  that  woman
 is  an  equal  partner  along  with  men
 If  that  is  so  why  should  there  be  dis-
 crimination?  Otherwise  you  dispense
 with  this  clause

 Now,  the  Landing  Ceiling  Act  in
 different  States  is  already  in  progress.
 Uniesg  you  bring  an  ordinance  for
 dispensing  with  the  Hindu  Succession
 Act,  girls  will  not  get  any  property
 right.  Even  the  little  economic  rights
 which  they  have  got  will  be  los.
 However  much  you  talk  of  Dowry
 Acts  or  other  Acts,  they  become  fu
 tlle.  Why  do  you  think  of  giving
 dowry  and  why  don’t  you  treat  girls
 equally  along  with  the  boys?  Neither
 We  want  to  give  dowry  nor  we  want
 to  get  dowry.  We  want  equal  rights
 as  children  of  the  same  country.  We
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 should  also  be  treated  in  the  same
 Manner  as  the  boys  are  and  there
 should  be  no  discrimination  at  all.
 Why  should  injustice  be  done  to  wo-
 men?  You  say  that  if  girls  are  given
 equal  rights,  ther  everything  will  be
 distributed  equally.  If  you  have  any-
 thing  to  be  distributed,  you  don’t  want
 to  distribute  it.  But  if  there  is  only
 poverty  to  be  distributed,  you  say
 that  let  it  be  distributed  between  the
 boys  and  the  girls.

 SHRI  B,  ्  NAIK  (Kanara):  Ma-
 dam,  we  are  not  against  equal  rights
 for  women.  But  the  question  is  that  it
 may  be  used  for  scuttling  the  Land
 Ceiling  Legislation  and  reforms.
 Therefore,  are  you  going  to  agree  for
 the  halving  of  the  ceilings  on  land  in
 case  equal  rights  to  women  are  con-
 ceded?

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA:  If  you  cannot  do  justice,
 you  please  sit  down.

 SHRI  B.  प्र,  NAIK:  This  is  an  es-
 sential  thing.  We  are  not  against  wo-
 men’s  right.

 SHRIMATI  T.  LAKSHMIKAN-
 THAMMA:  Let  the  girls  get  the
 right.  If  you  dor’t  get  the  right,  you
 give  it  to  them.  You  are  so  much
 generous.  I  am  not  fighting,  because
 all  the  rights  of  women  have  been
 fought  for  by  men.

 ‘Whatever  you  have,  let  it  96  distri-
 buted  on  an  equal  basis.  Men  have
 not  opposeg  it.  To  my  surprise,  many
 Members  of  Parliament  to  whom  I
 have  spoken  were  prepared  for  it.
 Even  the  State  Governments  are  pre-
 pared  for  it  But  these  are  central
 legis'ations.  The  centre  should  take
 the  initiative.  Immediately  an  ordi-
 nancé  should  be  brought  to  amend  the
 Hindu  Succession  Act  and  remove  the
 injustice  to  the  girls.  We  have  tried
 to  remove  some  of  the  discriminations
 in  administration  about  recruitment
 etc.,  but  still  there  is  a  lot  of  discri-
 mination  against  women  in  recruit-
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 ment  and  service  conditions  “Govern-~
 ment  should  take  notice  of  it,  I  think
 this  is  engaging  the  attention  of  the
 Government,  Yesterday  I  atteritted  2
 function  in  which  the  Education  Mi-
 nister,  Prof.  Nurul  Hasan  also  gpoke.
 By  women’s  education,  the  whole  so-
 ciety  will  progress.  We  do  not  want
 any  charity.  Without  women’s  prog-
 ress,  society  will  not  progress  and  the
 country  will  not  progress,  Dr,  Karve
 has  gaid.  “If  there  are  limitations  on
 the  availability  of  education  and  if
 I  have  to  choose  between  boys  and
 girls,  I  will  certainly  choose  girls  be~
 cause  educating  a  girl  means  educat-
 ing  the  whole  society.”  I  do  not  say
 boys  should  not  be  educated,  In  some
 States  including  Andhra  Pradesh,
 education  is  free  for  girls  up  to  ma-
 tric.  In  the  International  Women’s
 Year,  you  should  make  it  free  upto
 graduation.

 There  are  many  more  things  I
 want  to  say,  but  because  of  limitation
 of  time,  I  will  take  some  other  op-
 portunity.  I  once  again  request  that
 all  these  Acts  should  be  amended  so
 that  we  give  equal  rights  to  boys  and
 girls  and  all  discrimination  against
 Women  may  be  removed

 *SHRIMATI  BIBHA  GHOSH  GO.
 SWAMI  (Nabadwip):  Mr.  Chairman
 Sir,  I  extent  my  full  support  to  this
 resolution  brought  forward  hy  Shri
 Indrajit  Gupta.  The  women  of  India
 played  a  very  glorious  role  in  the
 freedom  struggle  of  our  country.
 Therefore  they  very  legitimately  hope
 that  in  free  India  their  conditions
 would  improve  and  they  will  get  equal
 status  and  equal  rights  along  with
 the  men.  In  cur  Constitution  equal
 rights  of  the  women  have  been  pro~
 vided  for  in  articles  14,  5  and  18.
 Some  pieces  of  legislation  have  also
 been  enacted  like  Hindu  Code  Bill,
 The  succession  Act,  Dowry  Act,  ete.
 as  have  been  mentioned  by  Shrimati
 Lakshmi  Eanthama.  I  would  not  say
 that  all  these  legislations  have  prov-
 ed  futile.  Some  women  belonging  to
 the  upper  classes  and  the  middle  clas-
 ses  have  benefitted  from  them  and

 “The  original  speech  was  delivered  in  Bengali.
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 eave  been  able  to  enter  the  public
 Wife  of  our  country.  A  few  women
 Ihave  been  elected  to  the  State  legis.
 datures  and  the  Lok  Sabha.  A  few
 bave  become  Ministers  ang  have  join-

 e@  other  professions.  One  of  them  has
 Become  even  the  Prime  Minister  of
 Shin  country,  But  they  form  a  very
 mmall  fraction  of  the  total  female
 q@opulation  of  this  country  numbering
 pearly  264  crores.  By  and  large  the
 greal  mijority  of  our  women  =  fiad
 themselves  in  the  same  darkness  as
 ‘before.  In  this  feudalistic  and  capi-
 talist  society  of  ours  which  is  domi-
 mated  by  men,  the  women  continue  to
 be  the  victim  of  exploitation,  discri-
 mination  and  oppression.  Not  only
 @hat  as  8  result  of  the  ever  increasing
 economic  crisis  in  the  country  the
 d@egree  of  exploitation  and  oppression
 committed  on  the  women  are  also
 <onstantly  rising.  To  cover  up  this
 aetual  situation  lot  of  drum  beating
 is  being  resorted  to  about  the  ‘legisla-
 ‘thon  enacted  for  the  uplift  of  the  wo-
 men.  These  rights  given  to  women
 remain  on  paper  only  in  the  vast  ma-
 jority  of  cases.  To  make  these  rights
 @f  women  really  effective  it  is  neces-
 gary  to  bring  about  a  change  in  the
 ‘economic  system  of  the  country.
 ‘Without  this  fhe  condition  of  women
 cannot  really  change.  In  this  Inter-
 national  Women’s  ‘Year  if  we  exa-
 mine  and  compare  the  situation  pre-
 wailing  in  the  socialist  world  and  that
 part  which  has  not  accepted  the  50-
 eialist  system,  we  will  find  that  free-
 @om  of  women,  emencipation  of  wo-
 men  has  been  achieved  in  the  socialis-
 Ge  part  of  the  world.  Whereas  in  the
 other  part,  even  in  UK  and  USA,  the
 "women  ‘have  not  yet  got  equal  status
 and  equal  righis.  The  question  of
 qual  status  and  equal  rights  of  women
 4s  basically  dependent  on  the  econo-
 wic  system  prevailing  in  a  country.
 Economic  freedom  is  the  corner  stone
 ‘of  equal  rights,  Even  sfter  27  years
 ef  independence,  the  “Indian  women

 ‘are  sfill  faced  with  economic  depen-
 @ence,  Illiteracy,  mental  slavery  and
 taedieval  superstitions.  In  thin  respect
 @he  dituation  still  remains  as  prevall-
 wi  even  [00-yenra  ago.

 economic  &  social  Injustices
 to  Women  (Res.)

 In  our  country  about  87%  of  the
 women  do  not  play  any  part  in  the
 productive  process  of  the  country.
 The  small  fraction  that  do  take  some
 part  in  the  productive  processes,  are
 also  being  gradually  removed.  In  spite
 of  many  socia]  obstacles  and  discour-
 agement  women  are  getting  them-
 selves  enrolled  in  the  employment
 exchanges  due  to  this  economic
 pressure,  In  4977  the  women  enrolled
 employment  exchanges  numbered  ne-
 arly  6  lakhs.  Shri  Indrajit  Gupta  just
 now  mention  that  there  gre  30  lakhs
 Matriculate  girls  in  our  country.  At
 the  end  of  1971,  23  lakhs  among  them
 were  enrolied  in  the  employment
 exchanges.  At  present  that  number
 must  have  gone  higher.  Post
 Graduate  women  enrolled  in  the  em-
 ployment  exchanges  numbered  around
 9  thousand  at  the  end  of  ‘1971.  The
 percentage  of  women  employed  in
 various  industries  is  gradually  going
 down  compared  to  the  total  employ-
 ment  figures  in  these  industries.  In
 396]  the  percentage  of  women  employed
 in  industries  was  16.5,  in  December
 97]  that  came  down  to  916%,  In
 mines,  Shri  Indrajit  Gupta  has  said,
 many  women  have  left  and  in  797
 their  number  was  10.8%  only  com-
 pared  to  I5-7%  in  96l,  in  the  coal
 mines  47876  women  were  employed  in
 i954.  In  4964  that  number  went
 down  to  around  30.000  and  at  present
 that  number  has  _  further  gone
 down.  What  is  the  history  behind
 this  decline  in  the  number  of  women
 workers  in  the  mines?  in  the  Labour
 Tribunals  Award  it  was  recommended
 that  women  workers  will  be  paiq  75
 percentage  of  the  wages  paid  to  male
 workers,  An  appeal  was  made  against
 this  award  in  the  labour  courts.  There
 it  was  decided  that  equal  wages
 should  be  paid  for  equal  work  but
 along  with  this  Judgment  the  fear  was
 also  expressed  that  as  a  result  of  this
 perhaps  the  employers  will  retrench
 women  workers,  In  spite  of  this  appre-
 hension  the  Government  did  not  take
 any  step  to  protect  women  workers
 and  they  were  retrenched  by  the

 employers,  as  feared.  As  a  result  of

 extension  of  the  law  regarding  wages
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 and  minimum  work  load  in  the  textitle
 industry,  many  women  workers  were
 retrenched  from  that  industry.  The
 Government  did  not  take  any  step  for
 the  security  of  their  employment.  In
 the  jute  mills  also  thousands  of  women
 workers  have  been  retrenched  and  the
 disparfty  in  their  wages  still  prevail.
 It  may  be  said  that  the  Government  is
 leading  the  way  in  this  direction.
 Mention  hag  already  been  made  about
 the  ILO  Convention,  so  I  wil]  not  go
 into  that.  In  the  Railways  a  _  large
 number  of  women  workers  are  em-
 ployed  as  casual  labour  and  they  are
 paid  less  than  the  men.  They  are
 denied  the  protection  of  law,  In
 Vijaywada  division  alone,  there  are
 over  one  thousand  female  casual
 workers.  The  same  situation  prevails
 in  almost  all  the  divisions  of  the
 Railway.  The  recommendation  made
 by  the  Central  Wage  Board  in  966  in
 respect  of  the  Plantation  Jabour  for  a
 rise  in  their  daily  wage  rate  also
 maintains  the  disparity  between  the
 wages  of  female  and  male  workers.
 The  Central  Wage  Board  recommended
 a  rise  of  5  paise  per  day  for  the  male
 plantation  labour  in  Kerala  where  as
 far  women  the  recommendation  was
 ll  paise  only.  Similarly  in  Assam  it
 was  8  paise  for  men  and  7  paise  for
 women  and  in  Darjeeling  was  9  paise
 for  men  and  7  paise  for  women.  So,
 we  find  that  the  Central  Wage  Board
 itself  provided  for  and  maintained  the
 discrimination  and  disparity  in  the
 wages  of  men  and  women  workers,
 although  it  is  well  known  that  the  men
 and  women  in  the  Plantations  do
 identical  work.  In  the  same  way  in
 the  mica  mines,  in  the  Cashew  indus-
 try,  in  the  rice  and  wheat  mills  of
 Madhya  Pradesh  the  same  type  of
 discrimination  against  women  workers
 has  been  provided  for  in  the  law  itself.
 In  this  background  it  is  no  wonder
 that  the  private  employers  are  ex-
 ploiting  the  women  workers  as  they
 will  and  discriminate  against  them  in
 matters  of  wages.

 Mention  has  already  been  made
 about  the  Air  Hostesses  and  nursing
 trainees  etc.  the  employers  are  openly
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 declaring  they  will  lose  employment
 if  they  marry.  The  evidence  tendered
 by  M/s  Macwell  Electricals  before  the
 Notms  Committee  was  shocking,  We
 are  even  ashamed  of  recalling  that,
 They  said  {n  matters  of  employment
 the  conditions  that  was  enforced
 about  women  workers  remaining
 unmarried  should  continue.  They
 feared  that  a  women  worker  will  not
 be  able  to  discharge  the  game  work
 load  after  marriage  because  they  will
 be  further  burdened  by  domestic
 responsibilities.  Therefore  they  should
 not  be  continued  in  service  after
 marriage,  It  is  indeed  a  matter  of
 shame.  Then  the  atrocities  and  ex.
 ploitation  made  by  bosses  on  the
 female  employecs  rarely  leak  out
 because  there  is  the  fear  of  losing  ones
 job.  The  women  have  therefore  to
 tolerate  all  these  exploitation  mutely
 for  fear  of  losing  their  job.  There  are
 hundreds  of  small  factories  where  less
 than  50  women  are  employed,  The
 question  of  providing  maternity  bene-
 fits  there  just  did  not  arise.  They  do
 not  fall  under  the  ambit  of  materinity
 benefit  Act.  Even  in  the  bigger
 establishments  which  are  covered  by
 the  maternity  Benefit  Act,  what  faci-
 lities  are  provided  to  the  working
 mothers  and  their  children?  In  the
 the  factories,  Rs.  8  29  lakhs  were  spent
 in  96l  for  providing  maternity  bene-
 fit.  In  97l  that  amount  came  down
 to  Rs.  730  lakhs  In  the  mines,
 maternity  benefit  was  given  to  6,038
 women  in  3966  but  in  97]  only  4,846
 women  were  provided  maternity
 benefit.  So  we  find  that  the  quantum
 of  maternity  benefit  is  gradually  dec-
 lining.  This  is  the  situation  in  the.
 factories  and  mines.  But  what  has
 the  Government  done  for  the  working
 mothers  in  the  Government  offices?
 A  large  number  of  women  work  in
 the  Secretariat  in  ‘Deihi,  I  will  ask
 how  many  ‘creches’  have  been  pro.
 vided  for  them  by  the  Government?
 About  2]  crores  of  women  live  in  the
 rural  areas  of  our  country,  Although
 our  Constitution  recognises  their  right
 to  landed  property  and  inheritance,
 only  a  small  fraction  of  these  women
 really  enjoy  this  right,  I  do  not  know
 what  is  their  actusk  percentage  but  it
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 is  almost  nothing.  In  a  country  where
 the  major  portion  of  the  land  is  in  the
 hands  of  hardly  5  per  cent  of  the
 people  and  where  about  75  per  cent  of
 the  people  are  landless,  what  real
 benefit  can  accrue  to  the  majority  of
 the  women  from  this  constitutional
 provision  is  any  body’s  guess,  It  is
 Indeed  a  folly  to  expect  that  this  will
 bring  about  any  improvement  in  the
 condition  of  the  women  by  and  large.
 Unless  the  land  is  redistributed  pro-
 perly  and  justly  through  basic  land
 reforms  and  ownership  of  land  is  given
 to  men  and  women  alike,  it  is  sheer
 foolishness  to  expect  that  the  women
 will  be  able  to  achieve  social  status  and
 equal  rights.  At  present  the  female
 agriculture  labourers  are  not  only
 reing  paid  lower  wages  but  they  have
 also  to  work  in  the  fields  leaving  even
 their  two  day  old  infants  behind,
 These  thousands  of  unfortunate  women
 have  no  provision  of  maternity  bene-
 fits,  their  infacts  do  not  have  any
 facility  of  creches  and  even  a  little
 milk  ig  also  not  provided  to  these
 children.  A  few  months,  back  the
 women  agricultural  labourers  union
 held  a  conference  af  ‘Harhoa’  in  West
 Bengal  and  passed  an  unanimous
 resolution  demanding  that  the  Govern-
 ment  should  arrange  facility  of
 ‘ereches'  for  their  children.  If  in  this
 International  Women’s  Year  the
 Government  lend  their  ear  to  their
 appeal  then  I  will  think  that  some
 worthwhile  action  has  been  taken.
 The  female  agricultural  labourers
 nowhere  get  equal  wages  for  equal
 work  in  this  country.  From  =  an
 account  available  for  ‘1956-57  in
 respect  of  Bihar  it  is  seen  that  the
 women  get  hardly  twothird  of  the
 wages  paid  to  men.  There  are  a  large
 number  of  women  employed  in  the
 “*Bidi’  industry,  They  number  a  few
 Jakhs  in  the  country.  There  are  over
 3  lakhs  in  West  Bengal  alone.  About
 West  Bengal  we  know  that  when  men
 are  paid  Rs.  3:50  on  every  000  bidis,
 the  women  are  not  paid  more  than  Re.  2
 for  the  same  number.  The  Govern-
 ment  have  no  lsw  to  regulate  the
 wagea  of  such  workers,  There  are
 many  other  Helis  of  work  like  the
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 building  workers,  those  dn  handloom
 industry,  in  brick  kilms  in  the  coir
 factories  etc.  everywhere  the  women
 are  paid  lower  wages.  In  addition  to
 social  discrimination  they  are  victims
 of  wage  disparity  also.  In  the  sociel
 fleld  the  women  do  not  have  equal
 rights,  the  dowry  system  has  not  been
 abolished,  polygamy  and  child  marri-
 age  are  prevalent  in  the  interiors.  All
 legislation  in  these  respects  remain
 on  paper  alone,  Prostitution  is  not
 illegal  and  prostitution  cannot  be
 abolished  unless  there  is  socialism  in
 the  country.  The  other  day  I  saw  a
 draft  legislation  sent  by  Prof.  Nurual
 Hasan  seeking  to  amend  the  act  of
 958  with  a  view  to  prevent  trafficking
 in  women.  We  read  in  the  papers
 that  here,  in  the  heart  of  New  Delhi,
 Adivasi  women  are  being  forced  to
 prostitution  to  enable  their  husbands
 to  pay  off  the  debts  incurred  by  them
 at  the  time  of  théir  marriage.  Then
 there  are  atrocities  committed  upon
 women  in  the  name  of  religion  also.
 The  religious  heads  create  obstructions
 in  the  way  of  their  marriage.  We
 heard  that  young  women  in  Kerala
 were  made  ‘Nuns’  and  taken  out  of
 the  country  to  force  them  in  immoral
 professions.  The  poor  Muslim  women
 are,  always  in  fear  of  ‘Talak’  as  pro-
 vided  in  their  marriage  laws.  No
 action  has  been  taken  to  save  them
 from  this  system  and  to  afford  any
 security  to  them.  In  Bombay  there
 is  one  ‘Bohra’  community.  There  is
 a  custom  prevalent  among  them  that
 tae  Fest  right  of  a  newly  married  girl
 is  the  ‘Due’  of  their  religious  head.
 Last  year,  seven  newly  married
 couples  recently  rebelled  against  this
 custom.  This  was  mentioned  by  Shri
 Indrajit  Gupta  also.  In’  the  field  of
 education.  about  82  per  cen

 Soba of  our  country  are  still  rate,
 Although  primary  education  is  free,
 many  poor  landless  parents  find  it
 difficult  to  send  their  girls  to  school.
 Out  of  those  who  do  go  to  school,
 about  70  per  cent  drop  out  before
 reaching  the  4th  standard.  Hardly  8
 per  cent  finish  the  secondary  stage—

 Shrimati  Lakshrni  Kanthamma  said
 iy  her  speech  that  education  should
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 be  free  for  women  upto  Graduation.
 in  this  context  I  cannot  help  recalling
 one  Education  Department  circular  in
 West  Bengal  about  2  years  bark.
 Education  was  free  there  for  girls
 upto  class  eighth  since  1956,  In  1972,
 the  Government  in  the  name  of  the
 constitution  issued  a  circular  that  a
 student  who  fails  one  will)  not  be
 entitled  to  free  education  the  next
 year.  After  much  hue  and  cry  on  our
 part  and  on  the  intervention  of  Prof.
 Nural  Hasan  thot  measure  has  becn
 withdrawn.  Speaking  about  compul-
 sory  education  also,  we  get  stranded  at
 the  soclo.economic  system  of  the
 country.

 In  addition  to  the  disparity  in  their
 economic,  educations]  and  social
 status,  even  the  normal  civic  life  of
 the  women  are  being  disrupted  today.
 We  are  “Observing  International
 Women's  Year  but  in  West  Bengal
 thousands  of  mothers  and  sisters  and
 housewives  are  being  forced  to  fice
 their  homes  and  seek  shelter  else-
 where.  They  are  prevented  from
 attending  their  professions,  their
 husbands  are  not  able  to  go  to  their
 places  of  work  The  hoohgans  =  and
 mastans  who  cal]  themselves  Con-
 gressmen  arc  making  their  lives
 miserable.  It  is  indeed  a  matter  of
 shame  that  the  police  are  committing
 untold  atrocities  6h  the  women  even
 in  police  lock-up.  The  atrocities  com-
 mitted  by  our  policemen  under  the
 Congress  rule  have  even  surpassed
 those  committed  by  the  Britishers,  We
 have  heard  of  poor  ‘Vimla’  who  was
 raped  by  the  police  in  a  ‘thana’  in
 Kerala  and  committed  suicide  by
 jumping  in  a  well  on  her  return  home.
 Two  women  were  similarly  raped  by
 the  police  in  Trivandum.  One  of  them
 also  committed  suicide,  Comrade
 A,  K.  Gopalan  reported  these  cases
 to  the  I.  G.  Police.  The  Home  Minis-

 Kerala  shamelessly  said  that
 men  were  Of  loose  character.
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 murdered  in  the  Congress  regime.
 The  mothers  and  sisters  Rave  to  face
 police  ‘lathis’  and  firing,  in  their
 democratic  agitations  at  many  places.
 Smt.  Ashima  Poddar  gave  evidence
 mm  &n  open  court  about  the  inhuman
 brutalities  committed  on  her  in  police
 lock  up.  The  Congress  hooligans
 came  to  that  court  to  attack  the
 Judge  also,

 Sir,  the  women  of  West  Bengal
 came  in  a  delegation  to  the  Prime
 Minister  to  protest  against  these
 atrocities  They  twice  came  to  the
 Prime  Minister  The  last  time  they
 came,  there  had  been  an  attack  on  the
 Chairman  and  leader  of  our  West
 Bengal  Democratic  ‘Mahila  Samiti,
 Smt.  Jyoti:  Chakravarty  among  many
 others,  She  is  an  oid  lady  ubove  65
 years  and  as  a  result  of  that  attack
 she  was  hospitalsed  for  over  6
 months,  How  samefuy  !  Sir,  Geeta
 Chatterjee  of  Sonarpur  came  to  the
 Prime  Miniter  and  in  her  evidence
 mentioned  the  names  of  those  persons
 who  murdered  her  husband  and
 eTiminally  assaulted  her  The  Prime
 Minisher  had  assured  her  in  my  pre-
 sence  that  she  would  look  into  the
 matter.  But  those  two  persons  whose
 names  were  mentioned  as  the  offen-
 ders  are  moving  about  boldly  even
 today  as  leaders  of  the  Congress  and
 no  action,  has  been  taken  against  them
 in  spite  of  these  serious  offences.

 The  question  of  equal  status  and
 equal  rights  for  women  is  totally
 dependent  upon  changing  the  econo-
 mic  basis  of  the  society.  Today  the
 mothers  in  our  country  are  forced  to
 sell  her  son  for  4  rupees  due  to  the
 pangs  of  hunger.  A  lady  residing  in
 ‘Bhatla  puilding’  in  Jalpaiguri  was
 going  to  buy  the  son  of  a  village
 wonran  for  Rs,  4.  Both  the  buyer  and
 the  seller  of  the  humen  child  were
 produced  before  the  D.C.  of  Jalpal-
 guri,  but  no  action  has  been  taken
 by  him.  The  present  social  system
 of  our  country  Woes  not  ‘have  ony
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 our  country  “hunger  has  got  a  per-
 manent  footing  due  precisely  to  the
 Congress  misrule.

 Unless  we  effect  ref]  land  reforms,
 the  problems  of  providing  adequate
 means  of  livelihood  to  the  masses
 eannot  oe  solved.  And  till  that  is
 solved,  the  question  of  economic
 freedom  of  the  women  does  not  arise.
 In  the  Socialist  world,  freedom  of
 women,  and  their  equal  status  and
 equa]  rights  have  been  effectively
 established,  The  Government  in  our
 country  speak  about  socialism  but  in
 reality  the  exploitation  of  the  poor
 masses  has  become  keener,  This  very
 Government  Nas  really  obstructed  the
 path  of  education,  economic  freedom,
 equal  rights  afid  social  emancipation
 of  the  Indidif  women.  The  Govern-
 ment  is  starfffing  in  the  way  of  total
 and  revolutionary  change  of  our  social
 and  economic  systems,  which  is  the
 mater-key  for  bringing  about  the
 emancipation  of Indian  women,  on  the
 other  hand  they  are  talking  loudly
 about  the  freedom  of  wumen  in  this
 International  Year,  This  hypocratic,
 attitude  cannot  bring  about  equal
 rights  for  the  women  The  boat  of
 women’s  emancipation  is  anchored
 with  the  feudalistic  and  capitalistic
 social  system.  This  anchor  has  to  be
 uprooted  if  the  Indian  women  are  to
 make  progress.  But  to  achieve  that,
 our  women  will  have  to  walk  shoulder
 to  shoulder  and  unitedly  qith  all  the
 democratic  people  on  the  scientific
 path  for  recasting  our  economic  system
 of  society.  They  should  unite  in  a
 determined  bid  to  remove  all  obstacles
 in  their  path  including  this  present
 anti.people  Governnment,  There  must
 be  an  awakening  in  our  women,  that
 they  should  uproot  the  present  system
 of  society,  If  we  can  bring  about
 this  awakening  in  our  women,  that
 would  be  the  greatest  contribution  in
 this  International  Women's  Year.  for
 the  emancipation  of  the  women.  I
 again  extend  my  support  to  the
 resolution  of  Shri  Indrajit  Gupta.
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 allotted  for  this  resolution.  The  two
 hours  will  expire  at  5.80  but  I  have
 before  me  a  list  of  8  speakers,  and
 only  three  have  spoken  till  now.

 AN  HON.  MEMBER:
 the  time.

 Increase

 MR.  CHAIRMAN:  If  the  time  is
 increased,  probably  Shri  Samar
 Guha’s  resolution  will  lapse.  There-
 fore,  I  will  leave  it  to  the  Housé  fo
 decide  as  to  how  the  House  wants  fo
 proceed  in  the  matter.

 SHRI  SAMAR  GUHA  (Contai):  ११
 make  an  appeal  to  the  House.  This
 is  not  only  छ  non-controversial  issue,
 but  it  4mvolves  the  honour  of  one
 of  the  greatest  sons  of  our  country,
 and  I  hope  there  will  be  no  two
 opinions  about  this  resolution.  There-
 fore.  if  you  exteng  time  today
 for  half  an  hour  more  and  give  just
 a  few  minutes  to  me  to  introduce
 this  resolution,  it  will  do.

 SHRI  R.  s.  PANDEY  (Rajnand-
 gaon):  This  is  a  very  legitimate
 demand  of  Mr.  Samar  Guha.  He
 should  be  given  an  opportunity  to
 move  this  resolution  and  then  give
 him  five  minutes  to  speak.

 SHRI  SAMAR  GUHA-  I  think  the
 Minister  of  Parliamentary  Aaffirs
 will  also  support  me.

 THE  DEPUTY  MINISTER  IN  THE
 DEPARTMENT  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  B.  SHAN-
 KARANAND):  We  have  no  objec-
 tion.  But  it  depends  upon  upto  what
 time  you  have  to  continue  it.

 SHRI  B.  V.  NAIK:  His  point  is
 right.  But  I  speak  for  not  extending
 the  ime  of  the  resolution.  But  the
 subject  is  very  important.  Can  the
 House,  in  its  wisdom,  decide  to  dis-
 cuss  this  in  the  form  of  a  general

 discussion  during  this  session  0०3
 some  other  day  under  Rule  798  (b)?
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 MR.  CHAIRWAN:  I  cannot  do  it.

 SHRI  N.  K.  SANGHI  (Jalora):
 The  rule  may  be  suspended  and  Mr.
 Samar  Guha's  resolution  may  be
 allowed  to  be  taken  up  next  time.

 MR.  CHAIRMAN:  There  are  a  lot
 of  complications  if  you  suspeng  the
 rule  and  permit  Mr.  Samer  Gtifg-to
 bring  his  resolution  on  the  next  day.
 There  is  a  rule  No,  30  to  this  effect.
 Iam  going  to  read  it  out  on  page
 8  of  the  Rules  of  Procedure  and
 Conduct  of  Business  i,  Lok  Sabha:
 It  says:

 “When  on  a  motion  being  carried
 the  debate  on  a  private  member's
 Bill  or  resolution  is  adjourned  to
 the  next  day  ailotted  for  private
 members’  business  in-  the  same.  or
 next  session,  it  shall  not  be~  set
 down  for  further  discussion  unless
 it  has  gained  priority  at  the  ballot.”

 Therefore,  all  these  complications  are
 there.  Unless  it  gains  priority  in  the
 baliot,  tt  would  not  come  up  for
 discussion  on  the  next  day.  If  a
 private  Member's  resolution  is  ad-
 journed  on  a  motion  to  the  next  day
 it  does  not  automatically  come  up
 for  discugsion  uniess  it  gains  priority
 in  the  ballot.

 SHRI  INDRAJIT  GUPTA:  Sir,  4
 moved  this  resolution  on  the  last  day.
 I  do  not  know  how  it  is  continuing
 today.

 MR.  CHAIRMAN:  On  a  motion
 being  moved  when  a  private  mem-
 ber's  Bill  or  resolution  is  adjourned
 to  the  next  day,  it  shal]  not  be  set
 down  for  further  discussion  unless  it
 has  gained  priority  at  the  ballot

 I  think  there  may
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 Guha  to  move  his  resolution.  What
 is  the  consensus  of  the  House?

 SHRI  N.  K,  SANGHI:  Mr.  In-
 drajit  Gupta's  resolution  does  not
 adjourn  because  it  has  not  yet  been
 concluded.  So,  it  gutomatically  comes
 thereafter.

 SHRI  SAMAR  GUHA:  In  this
 case  my  resolution  will  automatically
 lapse  I  will  again  beg  of  you  to
 see  the  nature  of  my  resolution  and
 only  then  you  will  understand  Let
 there  be  a  discussion

 MR.  CHAIRMAN:  I  think  we  can
 postpone  today’s  half-an-hour  to
 some  other  day.  (Interruptions).

 SHRI  INDRAJIT  GUPTA:  Mr.
 Samar  Guha  may  be  allowed  to

 speak.

 SHRI  B.  R  SHUKLA  (Bahraich):
 Two  or  three  hours  are  daily  taken
 out  of  this  schedule.  Therefore,  this
 limited  time  should  be  devoted  in
 the  order  in  which  things  are  placed.
 Every  time,  whether  there  is  some-
 thing  relevant  or  irrelevant,  two  or
 three  hours  are  consumed.  There-
 fore,  I  have  a  serious  objection  to
 the  agenda  of  the  Order  Paper.

 SHRI  H  K,  L.  BHAGAT  (East

 House  to  introduce  a  resolution.  I

 Mr.  Samar  Guha,  I  think,  hig  resclu-
 tion  is  also’  important.  We  do  re-
 quire  a  good  deal  of  time  to  discuss
 Mr.  Indrejit  Gupta's  resolution.

 I  should  say  this  is  a  very  impor-
 tant  subject,  a  very  vital  subject.  I

 suggest,  if  Mr.  Samar  Guha
 i
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 wR.  CHAIRMAN:  By  how  much

 time  do  you  wam  to  extend  the
 debate  on  this  resolution?

 SOME  HON.  MEMBERS:  Upto  6
 O'Clock.

 MR.  CHAIRMAN:  How  much  time
 ‘will  the  hon.  Minister  take?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8.  NURUL  HASAN):  छाए.

 I  woulg  have  very  much  liked  that
 the  Government  should  benefit  from
 the  views  of  the  hon  Members  on
 this  \ery  important  issue.  I  very
 doubtful  if  much  time  5  bkely  to
 be  given  by  the  House  to  a  discus-
 zion  of  this  important  issue.  At  the
 same  time,  I  entirely  agree  with  tha
 views  expressed  by  my  hon.  friend,
 Mr.  Samar  Guha,  that  his  #esolutfon
 may  also  be  taken  up.  Is  it  not
 possible  to  make  a  waiver  of  rules,
 to  have  a  motion  walving  the  rules,
 so  that  Mr.  Indrajit  Gupta’s  resolu-
 tion  can  be  discussed  on  Friday.  a
 fortnight  from  today,  afd  then  Mr.
 Samar  Guha  tan  also  move  his  reso-
 lution  on  that  day.  With  so  many
 hon  Members  wishing  to  speak.  it
 would  be  very  unfortunate  if  we  were
 to  stop  them  from  speaking.

 MR.  CHAIRMAN:  In  that  case,
 you  may  move  8  formal  motion,
 looking  to  the  rules,  to  that  effect.

 Anyhow,  I  am  continuing  with  the
 debate  and;  in  the  meantime,  let  the
 House  decide  about  it.

 Shri  B.  R.  Shukla,

 भरी  Wo  धार०  शुक्ल  (बहराइच)  :
 सभापति  जी,  यह  धन्तर्शष्ट्रीय  महिला  वर्ष

 है  कौर  चह  बढ़ा  उपयुक्त  है  कि  इस  वर्ष  में
 श्री  इन्द्रजीत  गुप्त  ने  यह  संकल्प  सदन  के
 सामने  रखा  धौर  महिला  की  दशा  की  झोर

 हुम  लोगों  का  ध्यान  हष्ट  किया  |

 यह  तक  महि लाशों  का  स्थान  हमारे
 भारतीय  इतिहास  में  है,  ह क  बात  सर्वविदित

 हैं  कि  महि लाशों  का  स्थान  किसी  प्रकार
 के  चुनावी  के  बीच  से  हमारी  संस्कृति  में,
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 हमारे  इतिहास  मे,  हमारे  धर्म  में  कभी  सोचा

 नहीं  रहा  जितने  यन्,  जितने  भनुष्टान  होते
 हैं,  वे  कभी  पूर्ण  नहीं  माने  जाते  हैं  जब  तक
 कि  स्त्री  कौर  पुरुष  दोनों  ग्रंथ  जोड़  कर  पूजा
 न  करें।  इसलिए  कालान्तर  में  झगर  स्त्रियों
 की  दशा  में  कोई  भ्रान्ति  हुई,  उन  का  शोषण

 हुमा,  लो  उस  का  कारण  हमारा  इतिहास,
 हमारा  घर्म,  हमारी  संस्कृति  नहीं  है  बल्कि
 वे  कारण  उपस्थित  हो  गये  जिन  के  कारण

 कुरीतियां  समाज  में  दाई  q  जहा  तक  हमारे
 संविधान  का  सम्बन्ध  है,  उस  में स्पट  रुप

 में  इस  बात  का  प्रावधान  किया  गया  है
 कि  रंग,  यौन,  घर्म  के  आधार  पर  कोई
 भेद  भाव  कानून  के  सम्पादन  में  नहीं  किया

 जाएगा।  ब  सवाल  यह  जाता  है  कि  फि
 स्त्रियों  कं,  दशा  क्‍यों  खराब  है।  मैं  तो  कहता
 हू  कि  स्त्रियों  की  ही  दशा  खराब  नही  है
 बल्कि  पांवों  को  दशा  भी  खराब  है  ।  करोडी
 को  संख्या  में  सोग  बेकार  है  भोर  इस  देश
 मे  60  फ़ीसदी  से  70  फ़ीसदी  तक  ऐसे  लोग

 हैं  जोकि  रारीबी  की  रेखा  के  नीचे  अपने  जीवन
 को  बिताते  हैं  1  महिलाएं  भी  उसी  वर्ग  में  भाती

 हैं  ।  महिला भो  की  कोई  ऐसी  दशा  नहीं  है  जो
 कि  देश  के  झ्र धि काश  नर  पुरुषों  से  विवाद

 है।  हमारे  देश  में  भारिक  विषमता  है,
 सामाजिक  विषमता  है  शौर  हर  प्रकार
 के  सामाजिक  कौर  राजनीतिक  शोषण

 के  शिकार  पुरुष  थी  हैं  धौर  स्तरीय  भी  है  ।
 छलिया  शारीरिक  शप  से  कौर  शिक्षा  के  दृष्टि-
 कोण  से  कमजोर  रही  हैं  घौर  बाप  जानते  हैं  कि

 जो  कमजोर  वर्ग  रहा  है,  उस  का  हमेशा
 शोषण  होता  रहा  है  d  स्त्रियां  क्योंकि  शारीरिक
 शप  से  कमजोर  हैं,  उतना  ढ़  नहीं  सकती,
 उतना  परिश्रम  नहीं  कर  सकती,  उतनी  शिक्षित

 मही  थी,  झा धिक  साधन  हमेशा  पुरुषों  के

 हाथ  में  थे,  इसलिए  स्त्रियां  स्वतन्त्र  रुप  से

 झपने  ध्रप्तिकारों  के  लिए  सहीं  लड़  सकी  t

 लेकिन  ब  देखिये  कि  हमारे  देश  में

 कानून  की  व्यवस्था  क्‍या  है  ?  कानून  को

 व्यवस्था  से  ही  क्या  स्त्रियों  की  दशा  में
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 सुधार  किया  जा  सकता  है।  मैं  उन  आदमियों

 में  से  हू ंजो  यह  कहने  का  साहस  <रते  हैं  कि

 केवल  कानून  की  शरण  ले  कर  किसी

 बर्ग  का  कल्याण  किसी  भ'  देश  नें  नहों

 हो  सकता  है  1  इस  के  लिए  सामाजिक  तौर

 शैक्षिक  हन्ति  की  नितान्त  भ्रावश्यकता  है
 कब  कप  देखिये  कि  मुस्लिम  सम्प्रदाय  में

 क्या  बात  है  ।  मुस्लिम  सम्प्रदाय  में  अगर

 एक पुरुष  स्त्री  को  कहे  'छोड़ा,  छोड़ा,  छोड़ा  ,

 तीन  बार  "छोड़ा  कह  दे,  तो  वह  उस  को  छोड़
 सकता  है  बौर  उसम  सती  की  कोई  राय  नही  ली

 जाती  1  स्त्री  झगर  किसी  पुरुष  के  प्रत्या चार

 कौर  कुकर्म  से  पीड़ित  है,  ६... अ  उस  को  यह
 अधिकार  नहीं  है  कि  वह  '  ore’  कह  सके,  झोर

 अपने  पुरुष  को  छोड  सके  q  क्या  ऐसा  कानून  हम

 इस  सदन  के  भ्रस्दर  ला  सके  जिस  से  एक

 मुस्लिम  स्त्री  को  वे  समान  अधिकार  तलाक

 के  मामले  में  मिलें,  जोकि  क्रिश्चियन  मज़हब
 में  और  हिन्दु  सजाव  में  एक  प्रेरित  का  हैं  q

 ऐसा  हम  नहीं  कर  सकते  क्योंकि  इस  के  कारण

 राजनीतिक  हैं।  वह  वर्ग  किसी  भा  कारणवश

 अपनी  धार्मिक  प्रास्थाप्नों  में भरनी  धार्मिक

 परम्पराशों  में  इतना  विश्वास  रख  हार  है
 कि  अगर  कोई  बात  इसके  लिए  कही  जाए,
 तो  पह  कहा  जाएगा  कि  इन  के  पर्सनल  कानून
 के  ऊपर  हम  हस्तक्षेप  कर  रहे  हैं  शौर

 जब  ma  संहिता  प्रक्रिया  r  इस  प्रकार  का

 विषय  पाया  कि  उस  कानून  के  प्रावधान

 मुसलमान  के  ऊपर  भी  लागू  हो,  तो  हम

 ऐसा  नहीं  कर  सके  और  इस  देश  में  किसी

 को  भी  हिम्मत  नहीं  है  यह  कहने  की  कि

 यहां  पर  समान  सिविल  कोड  का  सम् प्रा वन
 किया  जाए  t

 दूसरी  बात  प्राय  कि  देखें  बच  यह  कहा  गया
 कि  स्त्रियों  को  प्रॉपर्टी  राइट्स  लिये  जाएं,  जहां

 तक  हिंदू  कोड  का  संबंध  है,  जीतती  सम्पत्ति

 है  जो  कि  नान-एग्रीकल्चरल  है,  जोकि  कृषि
 से  संबंध  नहीं  रहती  है,  उस  के  लिए  कातर

 economic  &  social  Injustiogs
 to  Women  (Res.)

 में  यह  व्यवस्था  है  कि  जब  कोई  व्यक्ति  मरें:
 तो  उस  के  जितने  wm  हैं,  पुत्रियां  हैं,  संग  का
 भप्रधिकार  बराबर  का  होगा  कौर  समान  रुप
 से  सम्पत्ति  का  बंटवारा  होगा।  यह  हिन्दु  कोड
 में  है  सनौर  फिश्चियन  कोह  में  भी  यही  कानून
 है  लेकिन  मुस्लिस  कोड  में  यह  है  कि  उस  में
 लड़की  को  मिलेगा  बहन  को  मिलेगा  |
 कब  इस  का  नतीजा  क्‍या  होता  है?
 इस  का  नतीजा  यह  होता  है  कि  अगर

 हिन्दु  कोड  में  एग्रीकल्चर  प्रोपर्टी  में
 ऐसा  कर  दिया  जाए,  तो  खेल  को  लड़का
 भी  जोतेगा  और  लड़की  भी  जोतेगी  ।  लडकी
 का  विवाह  अगर  20  कांस  की  दूरी  पर  हो
 गया  वो  वहां  से  वह  पैसे  उस  के  जोतने  की
 व्यवस्था  कर  सकती  है  ह्म  लिए  कानून  के
 पड़ता  ने  यह  व्यवस्था  रखी  कि  प्रोक्ति
 प्रोपर्टी  को,  सम्पत्ति  को  सुरक्षित  रखना  है  भौर
 उस  »  विभाजन  इग  प्रकार  नहीं  करना  है
 जिस  में  उस  को  संरक्षित  रखने  में  भूमिका
 है,  उस  का  प्रबल  करन  में  सुविधा  हो,  इसलिए
 यह  रखा  गया  कि  लड़की  का  उस  में  हिस्सा
 ने  दिया  जाए  और  जि  वसा  पढ़ी  का  विवाह
 होगा,  वह  लड़का  वहा  पर  जा  कर  अपने  पति
 के  जायदाद  में  हिस्सा  लेगी  ।  मुसलमानों  म
 ऐसी  व्यवस्था  नहीं  चखी  क्योंकि  उन  के
 मामले  सम्पति  को  रक्षा  का  सवाल  नहीं  था  +
 उन  के  यहा  विवाहित  प्रथा  यह  रखी  गई  कि
 उसी  परिवार  में  लड़को  का  विवाह  हो  सकता
 है  -  इस  तरह  से  लड़का  धौर  लड़की
 एक  ही  परिवार  में  रहते  हैं  प्रौढ़  उन  के  यहां
 सम्पत्ति  के  विभाजन  का  प्रश्न  नहीं
 होता  ।  तो  मैं  ग्रुप  से  यह  गुजारिश  कर  रहा
 था  कि  यह  सब  सुधार  कामुक  के  जरिये  नहीं
 किया  जा  सकता  हैं।  इस  के  लिए  सामाजिक

 सुधार  की  जरूरत  हैं  ।

 जहां  तक  समाते  & .....  का  सम्बन्ध  हैं,
 सरकारी  नौकरी  पौर  गैर-सरकारों  मौद्रिक क'
 जहां  तक  समास है, है,  उस  मे ंतो  सब  को  शराब

 वेतन  मिलता  है  समेकित  भो  मजदूरी  करते
 *
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 at  जिस  में  केल  शारीरिक  परिश्रम  के

 भतार  पर  मजदूरी  दी  जाती  है,  उस  में  कुछ
 भेदभाव  रखा  गया  है।  एक  आदमी  जो

 कुदाल  मार  कर  मेहनत  का  काम  करता  है
 उस  को  कौर  एक  स्त्री  को  जो  वह  काम  नही
 करती  है  बराबर  का  वेतन  मिले,  इस
 को  बाप  कैसे  करेगे  ।  यदि  स्त्री और  पुरुष
 फसल  की  कटाई  शौर  मनाई  का  काम  समान
 रूप  से  करते  हैं,  नो  उस  में  समान  रुप  से  वेतन

 होना  चाहिए,  लेकिन  इस  को  बाप  कैसे  करेगे  t

 खेतिहर,  मजदूरों  के लिए  मजदूरी  के  मापदंड
 का  कानून  ही  श्री  आपने  नहीं  3  या  है  ।

 ऐसी  प्रावस्था  में  स्त्रियों  के  लिए  किस  तरह  का

 कानून  बनेगा  ?  मैटरनिटी  वैनिफिट्स  आपने
 उनको  द  रख  है  1

 पा  brs.

 जरा  तक  दहेज  प्रथा  का  सम्बन्ध  है  एक

 पुराना  सस्कृत  का  लाक  है  ?

 यद्यपि  शद्ध नू  लोकविरेद्धयम  न  करनीयम  न

 करनी

 कानून  सब  बनता  है  जब  उसके  पीछे  जनमत  हो
 और  जनमत  तब  सफल  हा  ता  है  जब  उसके  पीछे
 सत्य  हो।  धव  सत्य  का  प्रभाव  समाज  में  कुछ
 व्यक्तियों  विरोधों  के  ऊपर  पहने  होता  है
 कौर  वे  व्यक्ति  विशेष  अपने  विचारों  का
 प्रचार  करते  है  समाज  मे  ।  तब  समाज  में
 जनमत  बनता  है।  जब  जनमत  प्रबल

 हो  जाता  है  तब  कानून  बनता  है।  तब  अगर

 कानून  पारित  किया  जाए  तो  वह  पक्का  कानून
 होता  है।  शारदा  एक्ट  बताया  गया,  चाइल्ड
 मेरियेज  रेस् टेंट  एक्ट  929  में  पास  हुआ ।
 राज  सी  ये  कानून  बिल्कुल  मुर्दा  कानून  है।
 उन  कानूनों  का  कोई  वर  नही  हुआ  है  कारण

 यह  है  कि  समाज  में  क्रान्ति  नही  हुई  है,  विचारों
 में  क्रान्ति  नहीं  हुई  है।  अगर  बाप  ने  दहेज
 निषेध  का  कानून  बता  दिया  और  लोगों  ने  चुप
 के  जा  कर  दे  दिया  तो  क्या  होगा  ?  हमारे
 देश  में  कितना  अ्रष्टाचरा  है  इसको.  कप  देखें
 जिस  चीज़  को  में  मुमानियत  है,

 लि  के  पीसी  भाई  डी  कौर  सत्ता  विभाग

 economic  &-social  Injustices
 to  Women  (Res.)

 लगे  रहते  हैं  उसको  ड्राप  बन्द  मही  कर  सके  हैं  r
 ब्लैक  मार्किटिंग,  चोर  बाजारी  एसंशियल
 कमोडिटी  तक  में  तमाम  कानून  होने  के

 बावजूद  भी  बन्द  नहीं  हो  सकी  है।  दिन  भर
 चोर  बाजारी  होती  है।  लेकिन  ये  जो
 समाजिक  कुरीतियां  हैं,  ममालिक  प्रथाएं  हैं
 इनका  उन्मूलन  केवल  कानून  बना  देने
 से  नहीं  हो  सकता  है।  महिला  वर्ष  में  हम  को
 एक  ममालिक  कान्ति  लाने  का  प्रयत्न  करना
 चाहिये  ।  देश  में  मिलानो  का  उत्थान  होगा
 तो  देश  का  उत्थान  होगा  i

 मैं  कहना  चाहता  हु  कि  निराश्रित  विध-
 बाये  जो  हमारे  देश  में  शाखा  करोड़ो  की  सख्या
 में  उसको  पेंशन  अ्निवाय  रुप  से  आपको  देनी
 चाहिए  ।  जिन  का  कोई  नहीं  है  उनको
 प्राकार  बैटन  देने  की  व्यवस्था  करनो  चाहिये
 आपका  जो  समाज  कल्याण  विभाग  है  उसके
 पास  यहा  से  रुपया  जाता  है  लेकिन  आप  सच
 मानिये  कि  कई  विधवायें  लगती,  लूली
 घी  कानो  रोती  हुई  हमारे  पास  जप्त  है  ग्रोवर
 हम  उनके  लिए  सिफारिशें  करते  करते  थक
 जाते  हैं,  लड़ते  लहने  थक  जाते  हैं  लेकिन

 कुछ  नही  होता  हैं  ।  जो  निराश्रित  है  लेकिन
 जो  विधवायें  नहीं  हैं,  जिन  का  कोई  सहारा
 नहीं  है  उनको  भी  जितनी  मदद  हो  सके
 करना  चाहिये  ।  यह  मितव्ययता  का  जमाना

 है  ।  सब  जगह  कठिनाइयां  हैं।  लेकिन  फिर
 भी  प्रथम  साप  यह  काम  करके  1... (3  दे  तो
 ध्रापकी  भूरि  भूरि  प्रंशसा  होगो  भौर  यह
 देश  झापके  मलाल  का  तथा  सरकार  का

 अनुगृहीत  होगा  |

 MR.  CHAIRMAN:  I  now  call
 upon  the  next  Member  who  is  in  the
 waiting  dist  to  get  married.  Shri
 Jagannathrap  Joshi.

 it  जगन्नाथ  राव  जोशी  (शाजापुर)  :

 अन्तर्राष्ट्रीय  महिला  वर्ष  में  इद्रीस  मुफ्त  जी  ने

 जो  प्रस्ताव सदन  के  सामने  रखा है  उसका  मैं

 समन  करता  हूं.  कौर  उसकी  सराहना
 करता  हूं  -  महिल्राधों के  लिए  प्रचार  करते
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 (a  जगन्नाथ  राव  जोशी]
 की  दृष्टि  से  एक  वर्ष  का  आयोजन  करना
 मै  समझता  हू.  यह  महिलायें  का  भ्रपमान
 करना  है।  झपना  सारा  समाज  पुरष  प्रधान
 समाज  है  ।  इसके  सारे  विचारों  में,  व्यवहारों
 में,  भाषा  में  पुरुष  प्रधानता  भरी  हुई  है।
 इस  कारण  उस  में  शह  का  भाव  भी  पैदा  हो
 गया  है  nl  मानसिक  विकास  के  रास्ते  मे  जो
 कारण  बाधक  हैं  उनको  जब  तक  हम  निकालते

 नहीं  है  तब  तक  जितने  भी  कानून  शाप
 पास  कर  ले  कुछ  नही  होगा  ।  यह  माग  क्यो  की
 जाती  है  कि  समान  वेतन  दिया  जाए,  समान

 दर्जा  दिया  जाएं,  स्थान  उनको  दिए  जाए,  यह
 दिया  जाए,  वह  दिया  जाए  ?  सम्पूर्ण  विकास
 जीवन  का  लक्ष्य  है।  शरीर,  मन,  बुद्धि,  आत्मा
 इन  सभी  का  चतुदिक  विकास,  सर्वागीण
 विकास  यह  व्यक्ति  का  लक्ष्य  है।  जो  भी  कारण
 स्त्री  हो  यथा  पुरुष  उसके  पूरे  विकास  में  बाधक

 बनते  हैं  उनको  निकाल  बाहर  करना  होगा  |
 सामाजिक  या  प्राथमिक  क्षेत्र  में  या  व्यवहार

 में  कुछ  वैमनस्य  जाता  हो  तो  उस  सब  को
 निकाल  बाहर  करना  होगा  ।  जब  हमने

 ग्णेसा  किया  तब  पता  चलेगा  कि  स्त्री  कौर

 पुरुष  में  अन्तर  नही  है  |  पाश्चात्य  विचार  घारा

 है  कि  सृष्टि  का  जन्म  एडम  से  हुआ  भौर  फिर

 ईव  झाई  |  मध्य  युग  मे  एक  धारण  यह  भी

 बनी  कि  सती  की  अस्मा  ही  नहीं  है  कौर  इसके
 बारे  में  भी  दर्ज  चली  थी  |  प्रधान  मी

 लांचीकामकोटी  शंकराचार्य  से  मिलने  गई  थी  ।
 उन  से  मिलने  के  लिए  हमारे  इद्रजोत  जी

 न्ब्प्त  को  ही  लाइन  में  चलने  वाले  श्री  भार
 वेसलर  भी  गए  थे  ?  शकरा चाय  ने  उन  से

 पूछा  कि  एडम  कहां  से  भाया  ईव  कहां  से

 आई  झपके  विचार  में।  जब  उन्होंने  कहा
 कि  मुझे  मालूम  नहीं  है  तब  स्वामी  जी  ने

 कहा  कि  वह  हिन्दुस्तान  से  गए  थे  ।  उप-

 लबादों  में  यह  कथा  भाती  है  कि  एक  वृक्ष  की

 शाखा  पर  प्रीत्मा  कौर  जीव  दो  पक्षी  बैठे

 हुए  थे  प्रात्मा  तो  आदमी  हुई  भौर  जीव

 हद  हुई  ।  भाष  तो  जानते  ही  हैं  कि
 लक  थ  पहले जे  भाता  है  हर्!  =
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 नहीं  होता  था  ।  अब  इस  में  इस  दृष्टि  से
 संशोधन  हो  जाए  तो  मेरे  बिचार  में  दोनों  समाज
 नजदीक  प्रा  जाए  और  मगर  ऐसा  होता  है
 तो  जो  विषमता  है,  जो  उसकी  दीवारें  है  ये  खत्म
 हो  जाएंगी  कौर  मानवता  की  दृष्टि  से  यें
 दोनों  बहुत  ज्यादा  नजदीक  धाते  आएंगे  |
 अर्घ  ताकि  नटेश्वर  की  जिन्होंने  कल्पना
 की  वह  यह  बताने  के  लिए  चौकी  त
 नर  श्रेष्ठ  है  कौर  न  नारी  कौर  दोनो  एक
 दूसरे  से  युक्त  हैं  औैर  इस  बात  को  मान  लिया
 जाए  कौर  पुरुष  झपना  हं  भाव  छोड़  दे,
 बह  उसका  निकल  जाए  तो  घीरे  धीरे  उसी
 हिसाब  से  समाज  में  परिवर्तन  जाता  जाएगा
 ौर  समाज  बनता  चला  जाएगा  ।  जब
 कोई  किसी  को  मारता  है  तो  कहा  जाता  है
 मैन है हल  t  wore  महिला  कोई  ऐसा  करती  है
 तो  मैंन  हैंडल  नही  होता  है  7  कारण  यह  है  कि

 वह  बहुत  साफ्ट  होती  है,  पग्रात्मभाव-पूर्ण
 रहती  है  ।  किसी  को  गाली  देनी  होती  है  तो
 कहा  जाता  है  कि  क्‍या  चुड़िया  पहन  रखी  हैं
 इसका  मतलब  यह  है  कि  चूड़िया  पहनना
 कोई  दुबई  काम  है।  समझ  में  नही  जाता  है  कि

 ऐसा  करके  क्‍या  मां,  बहन,  पत्नी  शादी  की
 बेइज्ज़ती  नहीं  होती  है  |  शब  श्राप  देखे  कि
 चेयर  पर  झ्रादमी  ही  बैठता  था  इस  वास्ते  यह
 जैेयरमैन  हो  गया।  प्रधान  मत्री  भी  कभी  भ'
 खड़ी  होकर  कहने  के  लिए  मजबूर  हो  जाती  हूं
 कि  उनका  कोई  जेंडर  नहीं  है  क्योकि  पुरूष
 भी  स्त्री  शौर  स्त्री  भी  मस्ती  ।  लोगों  को
 जब  बात  को  जाती  है  तो  उस  समय  भी  पहले
 पुल्लिंग  जाता  है  भौर  बाद  में  स्त्रीलिंग  I
 सारे  विचार  में  ह  भाव  भरा  हुआ  है  |  यही
 भरा  हुआ  है  कि  पुरुष  श्रेष्ठ  है  ।  जब  यह
 ज्हू  भाव  निकल  जाएगा  तब  व्यक्ति  सुसंस्कृत
 हो  जाएगा,  जब  मानसिक  विकास  की  चरम

 सीमा  भरा  जाएगी  तब  बह  प्रपने  इस  हूं  भव  को

 भूल  जाएगा  |  तब  सारा  जो  झज्जर  बीच  का

 है  यह  तव  चला  जाएगा  a  हम  एक  समान
 भावना  की  बात  कहते  हैं,  कहते  हैं  कि  समान

 भप्तिकार_इतको  मिलने.
 i  समानता f]  4  H safe  ff  id

 के  आधार'  पर  त  कह  कर  इसमे  के  एकता
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 के  आधार  पर  करता  चाहिये  ।  समानता

 कहते  §  तो  उस  में  तुम,  फिर  में,  फिर  हम
 दीनों  बराबर,  हैं,  फिर  कुछ  कम  कौर  कुछ
 ज्यादा  मे  सब  चीज  झा  जाती  &  ।  इस  रास्ते

 एकता  के  आधार  पर  यह  सब  होना  चाहिये  t

 जिस  तरह  से  एक  बट  वृक्ष  के  एक  छोटे  से बीज
 में  समग्र  बुक  का  विकास  छिपा  रहता  है,  उसी

 तरह  से  हम  को  इस  आधार  पर  भागे  बढ़ना

 चाहिये  कि  दोनो  का  रूप  एक  है,  न  कोई  छोटा

 है,  न  कोई  बड़ा,  न  कोई  ज्यादा  है  कौर  न

 कोई  कम  तब  शर्मा  जी  ते  जो  यह  कहा  हैं
 कि  धर्म  शौर  सुकृति  बीच  में  भाती  है  वह
 नहीं  आएगी  ।जो  दाढ़ियां  पैदा  हो  जाती

 है  उनको  समय  समय  पर  और  बीच  बीच
 में  हम  को  निकालना  पड़ता  है  ।  वेदों  ने  जो
 मी  कहा  होगा  लेकिन  उसको  सही  मानों  मे

 प्रस्तुत  करने  के  लिए  स्मृतियां  बनी  | ह  झगर

 ऐसा  न  होता  त।  एक ही  वेद  रहते शौर  कोई

 स्मृतियां  न  बनती  ।  परिस्थितियों  का  सामना
 करना  है,  जीवन  को  कैसे  ढालना  चाहिये,
 जीवन  की  रचना  कैसे  नी  चाहिये  इस

 तरह  की  बातों  को  ले  कर  अलग  अलग  समय
 में  स्मृतियां  पैदा  हुई  है  ।

 इसलिये  कोई  यह  न  समझे  कि  धर्म  या

 संस्कृति  का  इससे  विरोध  है  ।  मैं  इस  बात  को
 मारने  के  लिये  तैयार  नहीं  हु।  कालिदास  ने
 भी  स्त्री  के  स्थान  के  बारे  मे  कहा  है  गृहिणी
 सचिव  सखी  मिथ  ।  सबसे  पहले  जाता  है
 गृहिणी,  फिर  सात  है  सचिव  अर्थात  एड-
 बाइबर,  फिर  जाता  है  सखी  अर्थात  मित्र  और
 सबसे  पीछे  भाता  है  मिथ  1  स्त्री  का  स्थान
 कोई  कम  है,  यह  मिलने  के  लिये  तैयार

 नहीं  हूं।

 करी  रास  सहाय  पांडे  :  कार्य  मंत्री
 कमलेश  दासी,

 भोजेसु  माता,  शैलेष  रम्भा,

 ,. वैर्मानुकूला,  किया  धरती  t

 ये  छः  मुंह  होते  हैं

 &  social  Injustices
 to  Women  (Nez.)

 की  =e  राव  जोशी  :  भाप  जैसे

 कुछ  बीच  बीच  में  of  पित  पैदा  हो  गये  हैं  ,
 उन्होंने ही  यह  सारी  गड़बड़ी  की  है  t

 स्त्री  का  स्थान  है  सह  -धर्मचारिणी,  भौर
 धर्म  के  साथ  कर्म  जुड़ा  होता  है।  इसलिये
 वह  कार्यकारिणी  भी  है  /  ये  भाव  बहुत  सूक्ष्म
 हैं।  प्रभू  रामचन्द्र जी  क ेसाथ  सीता  बनवास  में
 बबली  गई  ।  लेकिन  लक्ष्मण  के  साथ  उनकी
 पत्नी  मिला  नहीं  गई।  इसका  मतलब
 यह  नही  था  कि  मिला  का  लक्ष्मण  पर  प्यार

 नहीं  था,  या  सीता  का  राम  पर  ज्यादा  प्यार
 था।  राम  को  बनवास  जाने  के  लिये  राजा

 हुई  थी।  यह  उसका  कर्तव्य  था।  इसलिये
 सीता  साथ  गई।  लक्ष्मण  को  कोई  भाषा  नहीं
 थी,  लक्ष्मण राम  के  प्यार  के कारण  स  थ  गये
 थे।  इसलिये  मिला  को  भी  साथ  जाना  चाहिये
 था,  ऐसी  बात  नहीं  है।  सीता  सह-धर्म-
 चारणी  होने  की  वजह  से  झपने  पति  के  धर्म  में

 हिस्सा  बटाने  के  लिये.  गई।

 यह  मैं  इस  लिये  बताना  चाहता  हु  कि  आज
 कल  जो  लिव  मूवमेंट,  नारी  मुक्ति  आन्दोलन
 चला  हवा  है  ,  उसमे  नारी  अपने  नारीत्व  को

 ही  मूल  जाये,  तो  इसका  कुछ  मतलब  ही  नही
 है।  बड़े  ड्रामाटिस्ट  जार्ज  बर्नाड  ने  कहा  है
 है  कि  पुरुष  जब  सिगरेट  पीता  है  तो  ध्रादत  की

 वजह  से  पीता  है.  किन्तु  जब  महिला  सिगरेट
 पीती  है  तो  शी  स्टोक्स  एज  प्रोटेस्ट  तुम
 पीते  हो,  तो  मैं  भी  पीती  हू  ।  समानता  का

 यह  मतलब  नही  है,  जैसे  राम  के  साथ  सीता

 गई,  मगर  लक्ष्मण  के  साथ  मिला  नही  गई  |
 पति  बीडी  पीता  हो  तो  उसकी  नकल  करना
 पत्नी  का  काम  नही  है।  बीडी  को  उठाकर

 फेकना,  इतना  उसका  काम  हैं,  क्योकि  वह
 सचिव  है,  वह  सही  रास्ते  पर  लाने  के  लिये

 है,  पति  को  धर्म  बताने  के  लिये  है।  उसका

 काम  यह  नहीं  है  कि  तुम्हारे  बाद  मैं  भी  दम

 लगाऊं  t



 का.  Measures  to  remote
 =  APRYL  i,  ‘4078  7  ‘Medsures  to  rumove

 ry
 9g8 econdmic  &  social  Injtinticgs  '

 to  Women  (Res.)
 पो  जगन्नाथ  राव  जो  गे]

 झगर  हम  सह-धर्मंचारिणी  को  कल्पना
 डाक  तरह  से  समझ  लें  तो  उसका  पथ  यही  है
 है  कि  जो  मुझे  अ्रधिकार  है,  वे  सारे
 अधिकार  स्त्री  को  भी  मिलने  चाहिये,  उसमें
 इसमें  कोई दो  राय  नहीं  है।  भी  शुक्ल  ते  भी

 कहा  कि  जब  लड़की  दूसरी  जगह  स्याही
 जाती  है  तो  भूमि  में  उसका  हिस्सा  कैसे  होगा  ?

 वह  भूल  गये  कि  यह  तक  उस  समय  ठीक  था,
 जब  समाज  एक  जगह  से  दूसरी  जगह  हिलता
 नहीं  था।  एक  ही  गांव  में  एक  ही  स्थान  पर
 समाज  रहता  था।  आज  ऐसा  नहीं  है।  हम
 चार  भाई  हैं,  एक  भाई  वही  रहता  है  भौर  मैं

 "यहा  हु  ।  मेरी  खेती  का  क्या  होगा  ?  राज
 नौकरी  की  वजह  से  भी  भाई  दूर  दूर  चले  जाते

 हैं।  जो  बटाई  होगी,  तो  वह  भाई  की  भी

 होगी  इसलिये  यह  कहना  ठीक  नही  है  कि  बहिन
 यथा  लड़की  को  कोई  झ्र धि कार  दिया,  इसलिये

 “ऐसा  हो  गया  ।  यदि  अधिकार  मिले  तो
 उसका  किशन  हो  सकता  है।  अचल  सम्पत्ति
 का  चल  सम्पत्ति  में  रूपान्तर  हो  सकता  है।
 झगर  श्री  राम  सहाय  पाड़े  की  काई  भूमि  है  तो
 उसके  बदले  10  हजार  रुपये  दिये  जा  सकते  हैं
 यह  व्यवस्था  कैसे  करनी  है,  वह  बाद  में  होगा

 किन्तु  क्‍या  कानून  में  स्त्री  का  प्राधिकार  नहीं
 रहना  चाहिये  ?  रहना  चाहिये,  इसमे  दो
 राय  नही  है  1

 मायाजिक  तथा  के  रूप  में  दहेज
 तब  पाया  जब  शदीद।  दो  परिवारों  के  मुखिया
 सय  करने  थे,  शादी  करने  वाले  नहीं  ।
 अष्ट वर्या  मौत  किया।  अचवाती  8  वर्ष  के
 बाद  कन्या  शादी  के  लायक  समझी  जाती  थी
 और  प्राप्त  तु  षाइषे  ब्  ग्र्यात्‌  6  वर्ग
 की  आयु  का  लड़का  वयस्क  समझा  जाता  था।
 जब  दोनों  परिवारों  के  मुखिया  शादी  तय
 करते  थे  तो  उस  शादी  में  कन्या  का  दान  होता
 शा!  गांधी  का  मतलब  ही  है  कन्या  का  दान
 राज  भी  विवाह  के  समय  यही  कहना  पड़ता
 है--अवोत्यापादार्भ  इमाम  कन्या  दलम  |

 वती  प्रजा  उत्पादन  के  लिए  मैं  किया  का

 economic  &  sdcidl  Injustices
 to  Worten  (Rea)

 दान  दे  रहा  हूं।  हर  बात  के  बाद  दक्षिणा
 वी  जाती  है,  जैसे  हमारी  तनख्वाह  के  बाद
 एलाउन्स  होता  है  ।  मगर  झ्राजकल  की
 स्थिति  में  विवाह  दान  नहीं  है  ौर  जब  पह
 दान  नहीं  है  तो  दक्षिणा  के  लिए  भी  कोई
 स्थान  नही  है  ।

 क्या  कानून  यहां  बन्द  होगा  7  नहीं  1

 कानून  अपनी  जगह  है  ।  बाल  विवाह  के
 विरुद्ध  कानून  है,  लेकिन  बाल-विवाह  होते
 हैं।  जब  सक  ह्म  सामाजिक  पग्रभियान  से
 जागरण  पैदा  नहीं  करेंगें,  तब  तक  यह  नहीं
 होगा  ।

 शार्दी  का  मतलब  ही  यह  है  कि सनाज  षा
 क्रम  चिरन्तन  रूप  से  चलता  रहे  ।  प्रखर
 लोग  मेरी  तरह  या  श्री  इन्द्रजीत  गुप्त  की

 तरह  ऐसे  ही  बैठ  रहें  तो समाज  खत्म  हो  जायगा  |

 हम  झ्रपवाद  के  रूप  में  हैं।  शायद  श्री
 इन्द्रजीत  गुप्त  इस  प्रन्‍्तर्राष्ट्रीय  महिला
 वर्ष मे  इस  १  रे  में  कुछ  सोचेंगे  ।  प्रखर  समाज
 को  चिर नरन  रूप  से  चलाना  है  तो  झपती  किया
 को  दूसरे  को  देना  होता  है।  जब  लैंड  सालिग

 का  कानून  आया  तो  कुछ  लोगो  न  कहा  कि

 हम  भारती  भूमि  बोलते  बाले  किसन
 को  क्यों  दे  ?  तो  बैन  कहा  कि  भाप  ढूढ़-

 ढढ  फर  किसी  वर  के  अपनी  कन्या  क्यों  देता

 है  ?  यदि  वह  नहीं  देगा  तो  समाज  नही
 चलेगा।  मेरे  पास  जमीन  हैं,  उसका  क्‍या
 प्रयोग  है?  मेरे  हरम  में  दो-नीत  या  सार  सौ
 स्त्ििया  पत्नी  के  रूप  में  रहें  7  उसका  क्या

 अथ  है।  जैसे  समाज  के  क्रम  को  बनाये  रखने
 के  लिए  प्रगति  शुद  की  कन्या  मैं  दूसरे  का
 देता  हु।  वैसे  हु।  समाज  में  यह  अभियान
 ग्न्ले  कि  जोतने  वाले  किसान  को  जमीन  दी

 जाय  ताकी  पैदावार  हो  यह  संस्कार  करने
 की  वात  हैं,  वातावरण  निर्माण  करने  की

 बात  है  I  हमने  समाज  में  यह  we  चरणं
 पैदा  किया  ,  इसीलिए  हम  स्वयं  ब्र  को  ह-ढूंढ
 कर,  दक्षिणा  बैन देकर  क्या  का  दात  देते  हैं  ।
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 wa  विनोबा  भावे  न  भूमिदान  का  कार्य-

 क्रम  चलाया  तो  लोगों  को  बहुत  अठ बटा

 लगा  फि  भूमि  कैस  दान  दो  जाती  है  ।

 क्यों  नहीं  दी  जाती  है  ?  हर  चीज  दान  दीं

 जाती  है  ।  समाज  में  जिन्न  को  जिन

 चीजों  की  जरूरत  है,  उसको  वे  चीजें  मिलें,

 खुला  वातावरण  निर्माण  करना  बहुत  आव-

 यक  है  ।

 जहां  तक  अधकर  का  प्रश्न  है,  अगर  [कर्म।

 पुरुष  को  यह  अधिकार  है  कि  वह  3  बार  कहने
 से  स्त्री  को  वजह  दे  सकता  है  तो  वही  अधिकार
 स्‍त्री  को  क्यों  नहों  मिलना  च,हिए  ।  बड़े

 बड़े  पंडित  विधवा  को  मगन  कहते  हैं
 क्योंकि  उसका  पति  सर  गया  है।  पत्नी  के

 मरने  के  बाद  जो  विधुर  है,  वह  तो  मंगल  है,
 मगर

 पद
 के  मरते  के  बाद  पत्नी  अमंगल  है।

 यह  पुरुष-प्रधान  अहंकार,  अभिमान  और

 न्द्प  है,  उसको  निकालना  पड़ेगा  |

 स्त्रियों  द्वारा  मताधिकार  प्राप्त  करने  के

 लिए  इंग्लैंड  को  तरह  हमारे  यहां  कोई  संघर्ष

 नहीं  हम्ना  क्योंकि  हमारे  समाज  के  अन्तर्गत
 नारी  का  hee  ब्रह्म  ऊंचा  रहा  है,  माता  के

 रूप  में  ,  मिलती  के  रूप  में  ।  मैं  पढ़ी  लिखी
 महिलाओं  को  बताया  चाहता  हूं  कि समाज  को
 साथ  लेते  में  व  ्  सहायक  होती

 हैं
 ।

 लेकिन  में  देखता  हूं  कवि  घर  में  भोजन  परोसने
 के  लिए  तो  पत्तों  होती  है  लेकिन  जून  पत्तन

 उठाते  के  लिए  नौकरानी  को  जाया  जाता

 है।  महिला  इसमें  अपमान  महसूस  करती

 है।  क्या  परोसना  प  च्  हैँ  और  जहां  पत्तल
 उठाता  अपवित्र  है।  हमारे  मन  में  यह
 जो  भाव  यदा  हुआ  है  इसको  कौन  निकालेगा

 यह  कार्य  स्वयं  महिलाओं  को  करना  पड़ेगा  |

 आमिर  क्षेत्रों  में  जो  अपत पढ़  महिलायें  हैं,
 उनके  जीवन  में  बहुत  समस्‍यायें  हैं  ।

 ग्रभी  यहां  पर  नारी  निकेतन  की  बात

 "भी  कही  गई  है।  पति  अपनी  पत्नी  को  मार-
 मार  कर  निकाल  देता  है  तो  उस  महिला  की

 क्या  स्थिति  होती  है,  यह  हम  नहीं  जान
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 सकते  हैं पति  कितना  कुर  हो  सकता  है,
 - ा  हम  देख  सकते  हैं।

 इस  अन्वरप्ट्रोध  मेल,  वर्ष  में  वासियों
 की  सपस्पाश्ों  की  और  ध्यान  आकृष्ट  करने

 के  लिए  यह  जो  प्रस्ताव  लाया  गया  है,  वह

 बहुत  बढ़िया  और  अच्छा  प्रस्ताव  है।
 मानती  सदस्य  ने  इसमें  मैटरनिटी  बैनिफिट

 ग्रोवर  चाइल्ड  वैलफेयर  के  बारे  में

 भी  कहा  है।  अवस्थिति  यह  है  कि  हमारी
 सरकार  काम  करने  वालों  तक  को  रहने  के

 लिए  मकान  नहीं  दे  पाई  है  1  गृहं तु  गृहिणी
 हीन  ।  सबसे  पहले  कालिदास  ने  स्त्री  को

 गृहिणी  कहा  ।  जो  महिलाएं  काम  करती

 हैं,  उनके  बच्चों  की  देखभाल  कौन  करेगा  ?

 एयर-लाइन्स  के  बारे  में  कहा  गया  है  कि

 वहां  स्तरीय  को  उनके  विवाह  कर  लेने  के

 वाद  नौकरी  में  नहीं  रहने  दिवा  जाता  है  1

 यह  बिल्कुल  अनुचित  है  ।  एक  महिला  के

 प्रमुख  बनने  के  बाद  भी  महिला  को  इस

 अधिकार  से  वंचित  क्रिया  गया  है,  यह  खेद

 की  बात  है।  इसमें  परिवर्तित  होता  चाहिए।

 जोन  के  हर  क्षेत्र  मे ंभारत  को  महिलायें
 आग  गई  हैं,  ऐसा  यहां  का  इतिहास  है  T

 जब  अध्यात्मिक  दरवाजे  खुले  तो  मीरा  सामने

 आई।  किसी  ने  विरोध  नहीं  फिया ।  कर्नाटक

 में  अवध  महत्व।,  सन्त  सर  आर  सन्त  rae

 ब.ई  हुई  Ut  विक  स्तर  पर  जब.  बत्रा

 हाने  के  बंद  जिम्मेदारी  DS  ता

 झांसी  की  रानी  साधते  आई  ।  इसी  तरह
 कल दी  चन्कम्सा,  क्त्र  चन्द्रमा,  अहिल्या
 बाई,  जीजा  बाई  के  बारे  में  हम  सव  जानते  हैं  1

 ऐसा  कोई  क्षेत्र  नहीं  है  जिसमें  भारत  की  कहीं-

 लाएं  आगे  नहीं  झाई  ।  आध्यात्मिक  क्षेत्र  में

 गार्गी,  मैत्री,  सुलभा  विख्यात  हैं  ।

 जर  मंडन  मित्र  का  शंकराचार्य  से

 वाद-विवाद  चला  तो  उसकी  अ्रध्यक्षता

 मंडन  मिश्र  की  पत्नी  सरस्वती  ने  की  I

 इन  दोनों  के  विद्वानों  के  वाद-विवाद  का  अर्थ

 समझने  के  लिए  मंडन  मिश्र  की  पत्नी  को

 उपयुक्त  समझा  गया  !  शंकराचार्य  को
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 [श्री  जगन्नाथ  राव  जोशी]

 यह  तनिक  भी  शका  नहीं  हुई  कि  उसकी  पत्नी

 होने  की  वजह  से  वह  पार्सल  होगी  -  मधन
 से  जो  भी  नवनीत  निकलता  है,  उसको  स्वीकार
 करने  की  मुक्त  पुत्र  स्थिति  जिस  समाज  मे
 थी  वह  हमारा  समाज  था  ।  ऐसे  समाज  को

 हम  फिर  भी  पैदा  कर  सकते  हैं  1

 श्री  इन्द्रजीत  गुप्त  जो  प्रस्ताव  साय  हैं,
 बहु  बहुत  अच्छा  कौर  आवश्यक  है।  लेकिन
 इस  सम्बन्ध  मे  स्वय  महि लाशों  की  भी
 जिम्मेदारी  बहुत  हैं।  सब  दरवाजे  उनके

 लिए  खुले  है  ।  केवल  हमारे  भागे  जाने  में
 काम  नही  चले गा।  बल्कि  जो  हमसे  पिछड़े  हुए
 है,  ऊन  सब  क।  लेकर  हम  झागे  जायें  झोर
 इस  बर्ष  को  हम  सार्थक  करे  इस  दृष्टि  से  मैं
 इस  प्रस्ताव  का  पूरा  समर्थन  करता  हू  ।

 भी  परि पूर्णा नन्द  पेन्डुलम  :  (टिहरी-
 गढ़वाल)  सभापति  महोदय,  माननीय
 जोशी  जी  के  परस्पर  विरोधी  विचारों
 से  युक्त  भाषण  को  मैं  मत्त-मुग्ध  होकर  सुनता
 रहा  ।  इसमें  कोई  सन्देह  नहीं  कि  महिलायें
 की  स्थिति  हमारे  लिए  एक  राष्ट्रीय  चुनौती
 है,  किन्तु  दुर्भाग्य  का  विषय  है  कि  हमारे
 देश  मे  परम्परा  से  ही  हमारे  चरित्र  मे  कुछ
 दोगलापन  जैसा  रहा  है  n  हम  कहते  कुछ
 रहे  हैं  मौर  प्रा चरण  हमारा  प्राय  उसके
 विपरीत  रहा  हैं।  जोशी  जी  ने  महिलाओं
 के  सम्बन्ध  में  कुछ  पुर  नी  बाते  बताई,  मैं
 उनमें  नहीं  जान,  च हता  1

 राज  भी  कानूनों  की  कमी  नहीं  है,
 जिनसे  महि लाशों  को  संरक्षण  मिलत।  है,
 प्रश  सकीय  स्तर  पर  भी  ऐसी  कई  योजन  ये
 बनाई  गई  हैं,  जो  महिल  थ्रो  की  स्थिति  में

 सुधार  लाने  में  सहायत।  दे  सकती  हैं।  किन्तु
 इसके  बावजूद  जज  भी  पुरुषों  शौर  लियो  मे
 ग्रस़्त।  पहले  से  कही  भ्रधिक  बढ  रही  है  t

 प्रभी  दहेज  गया  की  ब,त  कहीं  गई  ।
 20  वर्ष  पहले  जब  यह  कनूत  बना  था  तो
 उस  समय  यह  परिकल्पना  थी  कि  दहेज
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 प्रथा  इस  कानून  के  म।ध्यम  से  समाप्त  होगी  t

 fees  क  मून  निर्माताओं  की  नियत  चाहे
 जो  रही  हो,  उसका  पालन  करने  बली
 कौर  उस  को  व्यवहार  में  लने  वाली  जिस
 सरकारी  मशीनरी  पर  हू  द पिस्व  सौपा
 गया,  चूंकि  उसकी  नियत  साफ  नहीं  थी,
 वह  उसको  कार्यान्वित  नहीं  देखना  चाहती
 थी,  इसलिए  |  राज  स्थिति  यह  है  कि  हम

 पहले  से  कही  भ्रधिक  दहेज  प्रथा  के  शिकार  हैं  १
 इसी  तरह  हम  रे  देश  मे  महिलाओ  की  सिर-
 क्षरता  में  पहले  से  कही  भ्रधिक  वृद्धि  हुई  है  +
 पिछले  20  वर्षो  मे  चारगुनी  बृद्धि  इस  बात
 क।  प्रम  ण  है  कि शासन  कौर  समाज  की  तरफ
 से  इस  दिशा मे  पूरे  प्रयत्न  नहीं किए  गए  ।
 यद्यपि  हमार  द  था  यह  है  कि  हमारी  पाचवर्षीय
 योजन  ये  सफल  हुई  है,  किन्तु  उसके  बावजूद
 महिल प्रो  की  शिक्षा  की  स्थिति  एक  योजन
 के  बद  दूसरी  योजना  में  गिरती  चली  गई

 है
 यह  बडी  प्रसन्नता  की  बात  है  कि जिसको

 महिलाभो  की  प्रिविलेज्ड  चला  कहते  हैं,
 वह  मिलानो  के  उत्थान  ब्र  उन्के  og.
 करो  की  बहुत  दुहाई  देती  है  ।  वस्तु  स्थिति
 यह  है  कि  दह  बर्गे  भर प्रत्यक्ष  रूप  से,  छदम
 रूप  से  अपने  अधिकार  की  ब  त  करना  च  हता

 है।  यदि  वे  महिलाये  जो  प्राय  शहरों  में

 रहती  हैं  शौर  जिनका  जीवन  श्र  मोद-प्रमोद
 में  व्यतीत  होता  है,  गाव  की  गरीब  स्त्रियों,
 विशेषकर  हरिजन  यदि  शोषित  वर्गों  की

 महिल  शौ  अधिप  और  उनकी  रक्षा  के  बारे
 में  भ्रमण  बुलन्द  बरती,  तो  तय  द  अच्छा

 होत,  ।  मापकों  मलूम  होग  कि  हमने
 प्रचवर्षीय  योजन।  में  जो  नेशनल  प्रोग्राम
 ऑफ  मिनी।  सम  लीड्स  न्यूनतम  झा वश्य कत धो
 का  राष्ट्रीय  क  क्रम  रखा  था,  उसमे  पीने
 के  पाती  की  et  एक  योजना  थी  ।  मैं  श्र  पकी

 सूचना  के  लिए  बतान।  बहुत  हू  कि  अनाज
 पर्वतीय  क्षेत्रों  मे,  चाहे  hig  काश्मीर  का  इलाका

 हो,  हिमाचल  का  क्षेत्र  हो,  था  उत्तर  प्रदेश

 का  पर्वतीय  भाग  हो,  हजारों  गि  ऐसे  हैं,
 जहां  की  स्त्रियों  को  &  5  मील  द्र  पाती
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 लेने  के  लिए  जाना  पढ़ता  है  कौर  चढ़ाई-
 उतराई  पार  करनी  पड़ती  है।  उनको  अपने
 जीवन  का  बहुत  बड़ा  भाग  केवल  इसी  काम
 में  खर्च  करना  पड़ता  है  7  अनसुना  है  उस
 कार्यक्रम  में  भरी  कटौती  की  जा  रही  है  t

 e  am  करता  हूं  कि  महिलायें  के
 इस  भ्रन्तर्राष्ट्रीय  वर्ष  में  कम  से  कम  उस
 कार्यक्रम  में  कटौती  नहीं  की  जायेगी  t
 यदि  हमें  महि लाशों  को  उनके  कपटमय  जीवन
 से  कुछ  राहत  दिलानी  है,  तो  इस  प्रकार  के
 कार्यक्रमों  को  कार्यान्वित  करना  प्राप्यक

 है  1

 जहां  तक  मिलानो  के  प्रतिनिधित्व
 का  प्रश्न  है,  में  समझता  हूं  कि  विधान-समायरा
 और  संसद्‌  में  गांव  की  महिलाओशों  का  करीब
 न  के  बराबर  प्रतिनिधित्व  है।  संसद्‌  में
 जितनी  भी  महिला  सदस्यों  हैं,  वे  सम्पन्न
 शौर  संभ्रांत  वर्ग  से  आती  हैं  -  इसीलिए
 उनका  सोचता,  कहना,  करना  शादी  सब

 कुछ  उस  वर्ग  के  हितो  के  लिए  है,  जिसका  वे
 प्रतिनिधित्व  करती  हैं  1  यह  दुर्भाग्य  की
 बात  है  कि  हम  दुहाई  देते  हैं  गरीब  बग
 कौर  किसान  बग  की,  किन्तु  किसान  वर्ग
 को  प्रतिनिधित्व  दिलाने  के  लिए  हमने  अभी
 तक  कोई  चेष्टा  नहीं  की  है  ।

 बैसे  भी  हमारी  संसद  में  कुन  जितने
 सदस्य  हैं,  उसका  कंबल  5  प्रतिशत  महिलायों
 का  है,  जबकि  आजादी  से  पहले  3,  4  प्रति-
 दत्त  महिलाएं  उसमें  थी।  पिछले  27  वर्षों
 में  यहां  महिलाधों  के  प्रतिनिधित्व  में  i.  6
 प्रतिशत  की  वृद्धि  हुई  है,  यह  इस  बात  का  सूचक
 है  कि  समाज  महिला धो ों  को  उचित  प्रति-
 मि धि त्व  दिलाने  के  बारे  में  कितना  उदासीन
 है,  कितना  विरोधी  है।  अगर  किसी  महिला
 ने  चाहे  चेष्टा  भी  की,  किन्तु  यदि  उसको  किसी
 साधन  सम्पन्न  दल  का  समर्थन  हाउस  मे  हुमा,
 सो  उसका  जोतना  जाव!  झसंभय  हो  जाता
 है।  ग्रह  साबित  करता  है  fie  हमारे  सोचने
 पौर  करने  में  कितना  अन्तर  है  1

 economic  &  social  Injustices
 ta  Women  (Rez.)

 हम  मौलिक  अधिकारों  की  बहुत  ऊंची-
 ऊंचीं  बातें  करते  हैं  शौर  डायरेक्टरी  प्रिसीपल
 की  भी  बातें  की  जाती  हैं।  किन्तु  जो  स्त्रियां
 दिन  भर  मेहनत  करने  के  बाद  भी  हस्ती  मज-

 दूरी  नही  पाती  हैं  कि  वह  एक  बत  का  भोजन
 प्राप्त  कर  सके  तो  उन  मौलिक  भ्रध्िकारों  शौर
 डायरेक्टरी  प्रिसिपल्स  का  उनके  लिए  कोई
 अर्थ  नही  रह  जाता  है,  खासकर  जब  कि  गांव
 में  रहने  वाली  so  प्रतिशत  स्त्रियां  राज  न
 पढ़ी  लिखी  है  शौर  न  वे  जानती  है  कि  उनके
 सम्बन्ध  में  क्या  कानून  बनाये  गये  हैं  भर  किस
 प्रकार  उन  कानूनों  का  पालन  होना  है।

 इतना  ही  पर्याप्त  नहीं  है  +  हम  महि-
 लाखों  के  उत्थान  के  लिए  भ्रच्छे  कानून  बनायें,
 बल्कि  इससे  भी  ज्यादा  महत्वपूर्ण  बात  यह  है
 कि  जो  प्रचलन  कानून  है,  उनका  हम  किस
 प्रकार  पालन  करें  ।  आज  स्थिति  यह  है  कि

 बहुत  से  कानून  बने  हुए  हैं,  किन्तु  उनका
 ठीक  तरह  से  पालन  नहीं  हो  पाता  है।  मैं
 मिसाल  के  तौर  पर  आप  की  सूचना  के

 लिए  बताना  चाहता  ह्  कि  ऑप्रेशन  आफ

 इम्मारल  ट्रैफिक  इन  वीमेन  एंड  गर्ल्स  ऐक्ट,
 956  में  बना  था।  उस  कानून  के  बनने  के

 बाद  में  जानना  यह  चाहता  ह  मंत्री  जी  से  कि
 कितनी  स्त्रियों  को  आप  ने  वेश्यावृति  के

 पेशे  में  पाया  है  और  उन  में  कितनों  को  भाप
 ने  सजा  दी  है?  वेश्यालयों  को  चलाने  वाले
 लोगों  को  कितनों  को  आप  ने  दण्डित  किया  है?
 आप  ने  उस  के  बाद  रेस्क्यू  होम  बनाए  1  उन  में

 I956%  लेकर  राज  तक  यह  बताइए  कि  एक
 भी  स्त्री  को  जिस  को  अपने  रेस्क्यू  होम  में

 रखा  क्या  उस  ट्रेड  में  बाप  ने  पुनर्वास  दिया  है
 या  प्रशिक्षण  दिया  है  ?  मेरी  जानकारी  में  अभी

 तक  i958  से  उस  को  लागू  किया  गया  था,

 एक  का  भी  बाप  ते  पुनर्वास  नहीं  किया  है  ?

 इस  काम  के  लिए  मैं  समझता  हूं  कि  प्रज्वल

 तो  कानून  भी  दोषपूर्ण  है,  उस  में  संशोधन

 की  आवश्यकता  हैं  कौर  जो  कुछ  है  भी  उस  को

 नेकनियती  से  भाप  लागू  नहीं  करना  चाहते  है  1

 मैं  शाप  की  जानकारी  के  सिए  इण्टीग्रेटेड
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 ट्राइ कल  एरिया  डेक् लंप नेट  प्रोजक्ट  फार
 जौनसार  बावर  की  रिपोर्ट  का  एक  उद्धरण
 सुनाना  चाहता  हु  ।  उस  में  एक  स्थान  पर
 लिखा  है  :

 “According  to  one  gource,  it  was
 estimated  that  3]  villages  of  Jaun-
 ser  Bewar,  26  villages  of  Jaunpur
 and  as  many  as  95  Rawaip  villages
 are  affected  by  this  immoral  trade.
 A  survey  of  immoral  traffic  in
 Puraula  sub-division  mn  Rawain
 was  carried  out  by  revenue  staff
 which  revealed  that  27  families
 from  64  villages  were  involved  in
 the  trade  of  human  flesh.  A  girl
 from  each  of  family  hag  been  sent
 out  Majonty  of  them,  that  :s,  77

 out  of  ‘127  constituting  8  per  cent
 of  the  tota}  number,  were  report-
 ed  to  be  carrying  on  the  trade  in
 Delhi  or  New  Delhi  alone”

 कितनी  लज्जा  की  बात  है  कि  हमारे  देश
 की  राजधानी  में  वेश्यावृत्ति  के  झण्डे  चलते

 हो भौर  हम  चुपचाप  देखते  रहें  1  मैं  यह  बात
 आप  की  नोटिस  में  इसलिए  लाया  हू  कि

 अन्तर्राष्ट्रीय  महिला  वर्ष  की  श्राप  बढ़ा  चढा
 कर  चाहे  जितनी  बाते  करे  मानवता"  से  नीचे
 दबे  हुए  जिस  वर्ग  की  यह  दशा  हूं,  तका
 उत्थान  तो  क्या  उस  को  मानवीय  जीवन  दिलाने
 के  लिए  कोई  कदम  नही  उठा  सके  हैं  तो  ये
 सारे  भाषण  सारी  दोहाई  कौर  सारी  बातें

 मय  हैं।  माप  के  ही  सोशल  वेलफेयर  विभाग
 ने  इस  में  एक्सप्लायटेशन  साफ  शेड्यूल्ड
 कास्ट  चिनेन  का  सर्व  किया  था  ।  उस  को
 रिपोर्ट  से  पता  चलेगा  कि  उत्तर  काशी  कौर
 मध्य  प्रदेश  के  कुछ  इलाकों  मे  हरिजन  और
 आदिवासी  महि लाशों  का  किस  प्रकार  से
 शोषण  होता  है  जौर  किस  प्रकार  उन  के  लिए
 धपने  सतीत्व  की  रक्षा  करता  मुश्किल  हो
 जया  हैं  ।  यह  उस  रिपोर्ट  में  बाप  के  पास
 दावा  है  i

 तो  मैं  श्राप  को  नोटिस  में  यह  बात

 जाना  चाहता  हूं  कि  जब  तक  भाप  इन  चीजों

 oop
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 में  संशोधन  नही  लाते  हैं  कौर  नेकनीयती  से
 बाप  ने  उस  का  परिपालन  नही  किया  है  तय  तक
 इतनी  ऊंची  ऊची  बातें  करने  से  कोई  फायदा
 नही  है।  मैं  तो  भाप  से  निवेदन  करना  चाहूंगा
 कि  इस  ध्तर्राष्ट्रीय  महिला  वर्ष  की  ऊंची
 ऊंची  बाते  करने  के  बजाय  भाप  इस  देश  से

 वेश्यावृत्ति  के केलक  को  मिटा  सक  तो  महिला
 समाज  का  बड़ा  भारी  उपकार  शाप  करेंगे  +
 मैं  उस  क्षेत्र  से  भाता  हु  जहां  कि  कई  गांव  के
 गांव  ऐसे  हैं,  भूतपूर्व  राज्य  गृह  मंत्री  मिर्ज़ा

 साहब  पिछले  बे  उन  गांवों  को  देखने  के  लिए
 गए  थे,  उत्तर  काशी  जिले  के  कई  गांव  के  गांव
 वीरान  हो  गए  ह  “जन  लडकियों  से  जिन  को
 लाकर  वेश्यालयों  में  रखा  गया  है  शर  श्राप
 के  नेता,  पैसे  वाले  वर्ग  के लाग  तथा  प्रशासन  के
 के  लोगों  की  मिली  भगत  से  यह  चीज  चल
 रही  है।  इस  के  लिए  सीरियसली  कोई
 कदम  श्राप  उठाए  ।  उस  ऐक्ट  मे  संशोधन
 करना  ही  काफी  नहीं  होगा  बल्कि  इस  की
 रोकथाम  के  लिए  जनमत  इस  के  अनुकूल  बनाना

 होगा  ।

 एक  बात  जौर  निवेदन  करना  चाहता

 है  ।  यह  जो  कमेटी  हमारी  थी  कमेटी  प्रात
 दि  स्टेट्स  साफ  वीमेन  इन  इंडिया,  उस  ने

 एक  सजेश्चन  किया  था  जो  मुझे  सारी  रिपोर्ट
 के  बाद  बहुत  प्लस  भाई  |  उस  की  हेडिंग  है--
 नीड  फार  एजेंसी  फार  कोप्माडिनेशन  ऐंड

 कम्यूनिकेशन  ऐड  इम्प्लीमेटेशन  प्राण  मेज

 हु  इम्पूर्तव  दि  स्टेट्स  साफ  वीमेन---प्राय  मे

 कानून  भी  बना  रखे  है,  उस  के  लिए  सरकार  ने

 कुछ  योजनाएं  भी  बना  रखी  हैं,  किन्तु  उन

 में  कही  तालमेल  नहीं  है।  सफल  वर्कर्स  भी

 हैं  जो  चाहते  है  कि  हम  कुछ  करें  |  तो  कैसे  उस

 को  इम्प्लीमेंट  किमी  जायगा  ।  कानून  कौ

 व्याख्या  किस  प्रकार  होगी  ?  उस  के  +र्वास्थयनत
 में  श्राप  किस  प्रकार  का  योगदान  करेंगे,  यह

 जरुरत  महत्वपूर्ण  भेज  है  1  दोनों  के  बीच  में

 तालमेल  होना  जरूरी  है  ौर  छह  भी  जरूरी

 है  कि  जिन  कर्मचारियों  तथा  प्राधिकारियों को
 बाप  इस  प्रकार  के  कार्यो  में  लगाना  चाहे  हैं
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 एक  तो  उन  के  विभाग  में  यह  हो,  उन  को  पता

 हो  कि  सरकार  की  यह  योजना  है  i  श्राप

 शराबबंदी  की  योजना  बनाते  हैं  कौर  शराब-
 नदी  का  काम  उन  लोगो  को  देते  हैं  जो  कि

 पियक्कड़  है  और  चाहते  हैं  कि  किस  तरह  से

 विदेशी  शराब  स्मगल  हो  कर  जाएं  कौर  वह
 उस  चन्घें  को  चलाएं  |  तो  उन  से  कुछ  होने
 वाला  नही  है  |  इसी  प्रकार  से  इस  काम  के

 लिए  भी  जो  नेकनीयत  लोग  हैं  उन्हीं  को
 लगाना  चाहिए  ।  मैं  समाज  के  उस  वर्ग  की
 बात  नहीं  कर  रहा  हूं  जिन  के  लिए  कि  एक
 फैशन  सा  हो  गया  है  और  जो  समाज  में  कुछ
 लोग  एक  नकली  जिन्दगी  बसर  करता  चाहते
 हैं,  उन  की  बात  मैं  नही  कर  रहा  हूं  ।  गरीबी  के

 कारण  बाउन्हेंड  लेबर  जो  है,  गरीबी  के
 कारण  जहां  पति  को  अपनी  “बनी  के  साथ
 और  बाय  को  ग्र पनी  बेटी  के  साथ  वे  यात्रियों
 में  रहना  पड़  रहा  है,  हमारे  लिए  वह  डूब
 मरने  की  बात  है  ।  उस  वर्ग  के  लिए  मैं  यह
 कहना  चाहता  हूं  और  मैं  चाहता  हूं  कि  उस
 के  लिए  श्राप  कुछ  ठोस  कदम  उठाए  |

 इन  शब्द  के  साथ  मैं  श्राप  का  बहुत
 आभारी  हूं  1  मैं  श्राप  से निवेदन  करना  चाहता

 हूं  कि  थोड़ी  बात  हम  करें,  उसी  को  कर  लें  ।
 जो  कहें  उसी  को  कर  ले  t  लम्बी  चौड़ी  बातें
 करने  से  कोई  फायदा  नहीं  है  t  रिपोर्ट  भी
 मैं  ने  देखीं,  भाषण  भी  छे  प्रच्छे  सुने,  मारल

 ऐंड  सोशल  हाइजीन  भी  प्राय  क  बना  हुमा
 है  लेकिन  यह  सब  सिर्फ  दिल्‍ली  और  दूसरे
 ऐसे  शहरों  के  लिए  है  ।  बाकी  गरीब  आदमी

 जहां  रहते  हैं  पहाड़ों  में  उन  के  लिए  भावी-
 वासियों,  हरिजनों  धौर  पिछड़े  हुए  लोगों  के

 लिए  ऊंट  के  मुंह  में  जीरे  के समान  बाप  की
 सारी  योजनाएं  है  ।

 सकती  बात  मैं  कहना  चाहता  हूं  ।

 बड़े  बड़े  प्लांट्स  लगाने  से  काम  नहीं  चलेगा  ।

 मनुष्य  का  श्राप  को  उत्थान  करना  पड़ेगा  ।

 इसलिए में  प्रोफेसर  गुस्ल,  हसन  साहब  हे  भी
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 बड़े  रह  से  अर्ज  करना  चाहता  हूं  कि  बाप
 बजट  का  एलोकेशन  गरीब  पिछड़े  बम  बौर
 आदिवासी  तथा  हरिजनों  के  उत्थान  के  लिए
 ज्यादा  से  ज्यादा  बढ़ाइए  चाहे  दूसरी  जगह
 उस  के  लिए  आप  को  कटौती  करनी  पढ़े
 7  कि  यह  वर्ग  यदि  नहीं  बढ़ेगा  तो  बाकी
 सारी  योजनाएं  श्राप  की  बेकार  होंगी  ।

 इन  शब्दों  के  साथ  मैं  इस  प्रस्ताव  का
 समर्थन  करता  हूं  ।

 *SHRI  J.  MATHA  GOWDER  (Nil-
 giris):  Mr.  Chairman,  Sir,  In
 support  of  my  hon.  friend  Shri
 Indrajit  Gupta’s  Resolution  which
 states  that  in  this  International
 Women's  Year  that  women  of  our
 country  must  ‘be  enabled  to  have
 equal  status  in  all  respects,  with
 statutory  support,  with  men,  I  wish
 to  express  my  views.

 Sir,  Tamil  Nadu  occupies  a  pre-
 eminent  place  in  the  country  in  re-
 gard  to  espousing  the  cause  of
 women’s  right.  Many  years  ago,
 the  father  of  Self-Respecting  Move-
 ment,  Thandhai  Periar—the  Jate-
 lamenteq  leader  Shri  E.  V.  Rama-
 swam  Naicker—was  the  beacon  light
 for  the  people  of  Tamil  Nadu.  He
 fought  valiantly  and  vigorously—in-
 cessantly  too—for  the  upliftment  of
 the  oppressed  women,  who  were  just
 instruments  of  pleasure  ang  progeny.
 In  this,  the  religions  of  India,  parti-
 eularly  the  Hindu  Religion,  contribut-
 ed  greatly  for  perpetuating  this  op-
 pression  of  women  for  centuries,  You
 take  any  Hindu  puranic  literature  and
 you  will  find  that  the  Hindu  Gods  had
 any  number  of  spouses.  The  Hindu
 Religion  through  its  literature  prea-
 ched  tolerance  towards  libidinous
 characters.  Tt  is  unfortunate  that
 even  today  the  text-books  in  schools
 earry  these  stories.  I¢  the  Govern-
 ment  of  India  want  to  do  something
 concrete  for  the  liberation  of  women
 the  first  task  of  the  hon.  Minister  of

 —

 ~*Tbe  griginal  speech  was  delivered  in  Tami)
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 Education  should  be  that  such  stories
 depicting  Hindu  Gods  with  any  num~-
 ber  of  wives  must  be  taken  out  of
 the  text  books.  These  stories  in  the
 text-books,  in  fact,  ensure  the  serf-
 dom  of  women  m  future  also.  When
 the  common  people  read  about  Hindu
 Gods  having  any  number  of  spouses,
 they  naturally  get  the  inspiration  to
 emulate  the  example  of  the  Immortal]
 Gods;  if  Gods  are  permitted  to  do
 this  thing,  why  s.uld  not  an  ordi-
 nary  mortal  do  tne  same  is  the
 question  they  ask  of  themselves.  In
 such  vicious  environment,  how  are
 we  going  to  give  our  helping  hands
 for  uplifting  the  oppressed  women,
 more  especially  in  this  International
 Women's  year?  I  would  like  to
 repeat  that  the  school  text-books
 should  pot  contain  such  religious
 stories.

 The  next  step  is  that  the  centuries
 old  superstitions  steeped  im  the
 women  must  be  rooted  cut.  How
 can  the  Government  of  India  help  in
 getting  the  women  of  India  out  of  the
 thraldom  of  superstition?  They
 can  help  the  women  of  the  country  by
 organising  adult  literacy  classes
 throughout  the  country.

 If,  today,  the  women  of  our  country
 are  in  the  vanguard  of  the  fight
 against  age-old  oppression,  it  is  be-
 cause  of  the  inspiration  they  inhaled
 from  the  life-time  work  of  Thandhai
 Periyar  in  Tamil  Nadu.

 Many  hon.  Members  who  preceded
 me  talked  about  adequate  represen-
 tation  for  the  women  in  the  elective
 bodies  of  the  country.  What  do  we
 fing  in  thig  House,  the  pinnacle  of
 Parliamentary  Democracy?  Out  of
 524  Members,  there  are  only  25
 lady-Members.  This  is  not  even  4
 per  cent.  I,  the  Central  Council  of
 Ministers  comprising  of  56°  Ministers,
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 should  there  not  be  another  lady-
 Minister  in  the  Cabinet  rank?  Ef  this
 cannot  be  done  during  the  tenure  of
 Madam  Prime  Minister,  especially
 during  this  International  Women’s,
 when  Gre  We  going  to  give  adequate
 representation  to  women?  Does  i;  in
 any  way  show  that  the  Madam  Prime
 Minister  is  reluctant  to  have  a
 rival  lady  Cabinet  Minister?  For
 instance,  Dr.  Sarojini  Mahishi,  sitting
 opposite,  deserves  to  be  a  Cabinet
 Minister.  She  is  a  competent  Minis-
 ter,  alert  and  active  in  her  parlia-
 mentary  work.  The  ruling  Congress
 Party  with  its  massive  majority
 should  first  set  up  healthy  precedents
 in  this  regard.  Wheat  is  the  use  of
 addressing  women  as  ‘Mothers  and
 Sisters'  during  election  time  to
 ensure  them  in  exercising  their  fran-
 chise  in  favour  of  the  ruling  party,  if
 after  becoming  a  ruling  party  the
 genuine  interests  of  the  women  are
 not  protected?

 Ag  there  is  wideming  gap  in  the
 ruling  party's  socialist  professions

 and  practice,  here  also  in  the  matter
 of  ensuring  equal  status  for  women
 ruling  Congress  party  does  not  imple-
 ment  what  is  preached  on  the  public
 platform,  I  come  from  Nilgiris
 where  there  are  many  tea  plantations,
 big  and  small.  The  women  labour  in
 the  plantation  industry  do  the  same
 work  as  the  men  labour;  yet  they  get
 less  wage  than  the  men  labour.  Their
 wage  is  Rs.  2  ltss  than  men's  wage.
 For  years  ang  years  J]  have  been  ne-
 gotiating  for  increasing  the  wages  of
 women  plantation  labour  to  the  level
 of  men’s  wages.  The  hon.  Labour
 Minister,  Shri  Raghunatha  Reddy  is
 fortunately  present  here.  Our  Gov-
 ernment  have  ratified  the  LL.O’,  Re-
 solution  on  Equal  Wages  for  Equal
 Work.  Yet  this  Resolution  hag  not
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 stated  that  the  lot  of  rural  womer
 is  worse  than  that  of  urban  womel.
 The  Government  of  India,  by  ratify-
 ing  the  Resolution  of  LL.O.  on  equal
 wages  for  equal  work,  have  exhibit.
 ed  to  the  other  countries  that  India
 hag  made  progreps  in  this  field.  But,
 the  reaj  situation  that  obtains  in  India
 is  that  the  lot  of  women  labour  is
 woeful  and  this  I.L.O.  Resolution
 hag  not  yet  become  a  reality.  With
 all  the  powers  vested  in  the  Govern-
 ment  of  India,  they  can  compel  the
 plantation  owners  to  give  to  women
 labour  equal  wages  for  the  same
 work  they  do  with  men  labour.

 Every  day  we  come  across  in  the
 newspapers  the  insults  huaped  on  the
 women  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes.  Here

 I  am  reminded  of  an  Article  that  875
 peared  in  the  Illustrated  Weekly  some
 two,  three  yearg  ago.  The  hon.
 Minister  of  Education  must  also  have
 Tread  that  article.  This  article  referr-
 ed  to  the  ill-treatment  cf  tribal
 girls  by  big  and  small  officers  of  the
 Bhilai  Steel  Plant,  who  were  keeping
 them  in  their  houses  as  pleasure  pots,
 After  the  publication  of  this  article,
 som,  Officers  were  suspended  and
 some  otherg  were  compelled  to  marry
 those  innocent  tribal  girls.  I  would
 like  to  know  whether  tha  Education
 Ministry  took  some  constructive  steps
 for  giving  protection  to  the  tribal
 girls  from  these  repacioug  Govern-
 ment  Officers.  If  the  Government
 officials  indulge  in  such  nefarious
 deeds,  what  else  can  be  said  of  anti-
 social  elements  in  the  country?

 I  would  also  like  to  refer  to  a
 Beminar  conducted  by  the  Delhi
 School  of  Social  Studies  some  years
 ago  in  which  the  ruling  party  Mem-
 ber.  Shri  Basumatari  also  participat-
 ed,  This  Seminar  held  discussions

 welfare  of  Scheduled

 that  in  this  exhibition  substantial
 space  Wag  occupied  by  the  photo-
 grepha  of  eked  tribal  girls.  Shri

 yconomic  &  social  Injustices
 to  Women  (Hes.)  '

 Basumatari  was  visibly  upset  on
 seeing  these  photographs  ang  he
 conveyed  his  displeasure  to  the  Direc.
 tor  of  the  Delhi  School  of  Social
 Studies.  This  kind  of  exhibition  of
 naked  photos  of  tribal  girls  is  also
 resorted  to  by  the  Government  of
 India’s  Tourist  Department  in  their
 brochures  for  the  purpose  of  attracting
 foreign  tourists.  Tha  status  of  the
 Tribal  girls  is  not  enhaned  by  invit-
 ing  them  to  Folk  Dances  during  the
 Republic  Day  Celebrations,  Sir,  I  hail
 from  a  tribal  area  and  I  know  perso-
 nally  that  nothing  construtive  has  so
 far  been  done  by  the  Central  Gov-
 ernment  for  the  advancement  of  tribal
 women.  I  do  not  also  appreciate  the
 argument  that  the  Government  do  not
 want  to  upset  their  social  mileu.  In
 this  International  Women's  Year,
 special  attention  must  be  paiq  to  the
 problems  of  women  belonging  to  the
 Scheduled  Castes  and  the  Scheduled
 Tribes.

 I  am  sorry  to  say  that  the  Gov-
 ernment  of  India  have  not  so  far
 announced  any  concrete  plang  and
 programmes  for  the  welfare  of  women
 in  this  year.  It  ig  alsg  regrettable
 that  no  exclusive  Demand  for  Grant
 for  the  welfare  of  women  hag  been
 placed  before  this  House  by  the
 Education  Ministry.  The  hon.  Minister
 may  reply  that  the  Social  Welfare
 Board  will  be  given  the  money  for
 this  purpose.  Here,  I  woulg  like  to
 suggest  that  the  Government  of  India
 can  at  least  change  the  name  of  the
 Social  Welfare  Boarg  into  Women’s
 Welfare  Board  to  commemmorate  the
 International  Womens  Year.  Then
 there  will  be  some  consvlation  that
 the  sums  allotted  to  this  Board  will
 be  spent  on  Women’s  Welfare  Prog-
 rammes.  I  wonder  whether  this
 Board  can  be  entrusted  with  the  task
 of  implementing  the  recommendations
 that  have  been  made  by  the  Com-
 mittee  on  the  Staus  of  Women.

 All  the  hon.  Members  who  partici-
 pated  in  this  disctssion  talked  about
 tie  abolition  af  dowry  system  fp  the
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 country.  I  can  boast  myself  of  be-
 longing  to  a  community  though  it  is
 8  backwarg  community,  in  which  the
 bridegroom's  family  gives  dowry  to
 the  bride’s  family.  In  the  Gowder
 community  of  the  Nilgiris,  this  is  the
 age-olg  tradition.  I  am  really  sorry
 that  go  far  the  anti-dowry  laws  have
 proved  useless.  I  feel  strongly  that
 the  social  consciousness  of  the  con-
 servative  Hindu  society  must  be  aroused
 by  quoting  the  example  of  what  is
 Prevailing  in  a  backward  community
 ke  that  of  Gowder  Community
 of  the  Nilgiris.

 I  would  like  tp  pomt  our  that  it  is
 not  enough  to  talk  and  do  sume  little
 things  here  ang  there  {or  the  weliare
 of  women  in  this  International
 Women's  Year  and  neglect  them
 completely  from  798  onwards.  The
 Central  Government,  fortunately  led
 by  छ  lady-Prime  Minister,  must  for-
 mulate  a  perspective  plan  for  the
 progress  of  women  in  the  country  =  It
 must  also  ensured  that  thi,  Plan  is
 implemtnted  with  verve  and  vigour
 within  a  stipulated  period

 This  Resolution  sponsored  by  the
 Opposition  Party  Member  should  have
 been  introduceq  by  the  Government.
 Though  the  Government  have  not
 discharged  their  duty,  they  must  show
 graciousness  ip  accepting  thig  Reso-
 lution  without  any  reservation  on  the
 ground  that  it  has  been  moved  by  an
 Opposition  Member.  This  Resolu-
 tion  must  be  unanimously  passed  by
 this  House  on  the  Government's
 solemn  assurance  that  thig  Resolution
 wil]  be  translateg  into  an  action-
 oriented  programme  during  this  In-
 ternational  Women's  Yeer.  As  I
 stated  earlier,  the  Government  must
 also  bring  forward  suitable  legisla-
 tion  and  get  it  enacted  during  +his
 year  for  ensuring  women  labour  equal
 Wages  for  equa]  work.  The  Govern-
 tment  must  also  formulste  and  imple-
 ment  programmes  for  not  only  pro-
 tecting  the  honour  of  women  belonging
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 w  the  Scheduleg  Castes  and  the  Sche.
 duled  Tribes  but  also  for  thelr  re-
 demption  from  tha  centuries-old
 oppression,  This  International  Wo-
 men's  Year  must  be  the  bridge  for
 the  Central  Government’s  professions
 and  practice  so  far  as  the  upliftment
 of  the  women  of  the  country  is
 concerned.

 With  these,  remarks,  I  support
 wholeheartedly  Shri  Indrajit  & pe's ३
 Resolution.

 SHRI  R.  S.  PANDEY:  Sir  as.  38
 I  remember,  you  have  said  tha  ‘bis
 resolution  is  going  to  be  over  by  ~J0

 MR  CHAIRMAN  Let  ug  wail
 see,

 SHRI  SYED  AHMED  AGA  (Bara-
 mulla>  Sir,  I  welcome  the  resolution
 of  Shri  Inderjt  Gupta  and  support  it.
 The  time  has  come  for  Government  to
 act  without  hesitation  The  UGovern-
 ment  should  know  that  illiteracy
 among  women  is  far  h.gh  as  com-
 pared  to  men  because  primary  schools
 are  not  adequate  in  number  4  do  not
 know  why  there  should  not  be  co-
 education  in  Government  schools  when
 this  systern  ig  in  sogue  in  priv  ७
 schools.

 ceived  natice  of  a  motion  from  Shri
 Samar  Guha  He  has  brought  for-
 ward  a  motion  for  adjournment  of  the
 present  debate  and  also  suspension  of
 Rules  29  and  30  to  protect  its  discus-
 sion  on  the  next  day  without  ballot.
 Now,  considering  the  importance  of

 |

 VR  CHAIRMAN:  Now,  I  have  re-

 i

 |

 this  resolution,  as  an  exceptional  case.
 I  have  decided  to  give  consent  for
 moving  this  motion.  But  I  want  to
 make  it  clear  that  this  will  not  act  as
 a  precedent  In  future.  Now,  you  can
 move  the  motion,

 SHRI  P.  G.  MAVALANKAR  (Ahme-
 dabad):  I  want  to  know  whether  you
 are  suspending  the  rules  ang  laying
 down  that  this  will  not  be  quoted  as  8
 Precedent  or  whether  you  are  going
 beyong  the  scope  of  the  rules,
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 MR.  CHAIRMAN:  There  is  no  bar
 to  adjourning  a  debate  on  8  Private
 Member's  Resolution,  But  prime  facie
 as  it  appeared  fo  me,  when  reading
 the  rules,  if  a  debate  is  adjourned  on

 a  motion,  it  does  not  automatically
 come  up  for  discussion  on  the  next
 day.  It  is  again  ballotted.  Now,  there
 ate  two  prayers  in  the  motion.  The
 Acst  is  fur  adjournment  coupled  with
 the  prayer  for  suspension  of  those
 rules,  Obviously  it  is  within  the  com-
 petence  of  the  House  to  suspend  the
 rule  and  I  have  given  my  consent  to
 it,  Now,  at  is  for  the  House  to  agree
 or  not  to  agree.  If  the  House  agrees
 then,  of  course,  the  substantive  part
 of  the  motion  will  come  into  opera-
 tion  and  Shn  Inderjit  Guptas  Resolu-
 tion  will  come  up  on  the  next  day.  I
 have  given  my  consent  to  it  only  as
 abn  exceptional  case,

 SHRI  ए,  5  MAVALANKAR  The
 House  is  anxious  to  discuss  Shri  Inder-
 jit  Gupta’s  Resolution.  The  House
 will  also  later  hke  to  discuss  Shri
 Samar  Guha’,  Resolution  which  35
 now  likely  to  be  made  by  him  now
 But  the  whole  point  aw  that  in  order
 to  give  priority  to  Shn  Samar  Guha’'s
 Resolution,  we  should  not  do  some-
 thing  against  the  procedure  which
 will  in  fact  mean  that  we  cannot  dis-
 cuss  Sh  Inderjit  Gupta’s  resolution.

 MR.  CHAIRMAN  The  motion  will
 make  it  clear.

 SHRI  P.  G.  MAVALANKAR:  Then,
 Sir,  leb  Mr.  Guba  move  his  motion
 and  let  us  thereafter  take  up  the  half-
 hour  discussion,

 MR.  CHAIRMAN;  Yes

 SHRI  B.  V.  NAIK-  How  is  it  to  be
 ensured  that  this  shall  not  set  a  pre-
 vedent?

 MR.  CHAIRMAN,  If  such  occasions
 arise.  this  will  not  be  quoted  as  a
 precedent  and  the  House  will  take  its
 ‘own  independent  decision.  There  is
 a  request  that  the  tlme  should  be  ex-
 tended  by  two  hours.

 economic  &  social  injustices
 SHRI  SAMAR  GUHA:  Then  there

 wily  be  no  time  left  fur  me  to  speak
 on  my  resolution.  You  can  extend
 the  time  by  |  hour,  tecause  after  the
 next  day  for  Private  Members’  Res
 lutions,  the  Parliament  will  be  pro-
 rogued,

 MR.  CHAIRMAN,  We  will  decide
 about  the  extension  of  time  for  Mr.
 Indrajit  Gupta’s  resolution  on  that
 day  Now,  Mr.  Guha  can  move  his
 motion.

 SHRI  SAMAR  GUHA:
 move,

 I  beg  to

 “That  the  discussion  on  the  reso-
 lution  regarding  measures  to  remove
 economic  and  social  injustice  to
 women  moved  by  Shri  Indrajit
 Gupta  on  the  26th  March,  i975  be
 adjourned  to  the  nexf  day  allotted
 to  the  Private  Members'  Resolutions
 and  the  provisiong  of  sub-rule  aw
 of  Rule  30  and  the  proviso  to  Rule
 29  be  suspended  m  their  application
 to  thig  resolution  to  enable  the  re-
 solution  to  be  set  down  in  the  List
 of  Business  without  ballot,  as  the
 first  stem  therein“

 MR.  CHAIRMAN  The  question  is:

 ‘That  the  discussion  on  the  reso-
 lution  regarding  measures  to  remove
 economic  ang  sociul  injustices  to
 women  moved  by  Shri  Indrajit
 Gupta  on  the  26th  March,  975  be
 adjourneg  to  the  next  day  allotted
 to  the  Private  Members’  Resolutions
 and  the  provisions  of  sub-rule  (i)
 of  Rule  30  and  the  prov.so  to  Rule
 29  be  suspended  in  their  applica-
 tion  to  this  resolution  to  enable  the
 resolution  to  be  set  down  in  the
 List  of  Business  without  ballot  85
 the  Arst  item  therein."

 The  motion  was  adopted.

 MR.  CHAIRMAN:  Now  Mr  Guha
 can  move  hig  resolution.
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 RESOLUTION  RE;  REPORT  OF
 COMMISSION  OF  INQUIRY  INTO
 DISAPPEARANCE  OF  NETAJI

 SUBHAS  CHANDRA  BOSE

 SHRI  SAMAR  GUHA  (Contal):  Sir,
 I  beg  to  move:

 “This  House  strongly  deprecates
 all  the  slanderous  remarks  made
 against  Netaji  Subhas  Chandra  Bose
 in  the  Report  of  the  ‘One  Man  Com-
 mission  of  Inquiry  into  disappear-
 ance  of  Netah  Subhas  Chandra  Bose’
 particularly  on  pages  a  16,  30,  3l,
 37,  24  and  435  by  Justice  G.  0.
 Khosla,  as  its  Chairman,  and  urges
 upon  the  Government  to  expunge
 these  disparaging,  distorted,  factu-
 ally  incorrect  and  unwarranted  ob-
 servations,  before  the  Report  ig  made
 available  for  public  circulation  as
 they  mihtate  the  patriotic  sentiment
 of  our  countrymen  and  further,  in
 Tregonance  of  our  national  feeling  in
 this  regard,  this  highest  forum  of
 the  Will  of  the  Indian  people  once
 again  affirms  nation’s  solemn  homage
 to  the  greatest  revolutionary  pil-
 gtim  of  our  motherland,  who  played
 fhe  historic  role,  like  an  epical
 hero,  in  the  war  of  liberation  of
 United  India.”

 MR.  CHAIRMAN:  Mr.  Ramsahai
 Pandey,  you  need  not  feel  worried.
 The  discussion  on  Mr,  Inderjit  Gupta’s
 Resolution  was  already  extended  by
 balf-an-hour  and  adjourned.

 18  brs.

 HALF-AN-HOUR  DISCUSSION
 Dowry  Promerrion  Act

 MR.  CHAIRMAN:  Mr.  Sokhi,

 SHRI  B.  V.  NAIK  (Kanara);  I  am
 rising  on  a  point  of  order.  In  Rule
 585  under  fhe  heading  Half-an-Hour
 Discussion  if  you  kindly  see  page  30
 para  before  sub-clause  (5),  it  says:

 “Provided  that  if  any  matter  put
 down  for  discussion  on  a  particular
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 day  is  not  disposed  of  on  that  dey
 it  shall  not  be  set  down  for,  any
 other  day,  unlesg  the  member
 desires,  in  which  case  it  shall  be
 cluded  in  the  ballot  for  the  n
 available  day.”
 This  point  of  order  ig  raised  be-

 cause  you  have  raised  the  question  of
 ballot,  Therefore,  in  regard  to  these
 rules  it  shoulg  have  been  balloted.  «ay
 Because  all  the  ballots  gre  belng  held
 in  regard  to  everyday’,  Half-sn-Hour
 Discussion,  we  have  submitteg  our
 names  for  being  balloted  and  we  find
 that  the  balloting  has  not  taken  place.
 Four  names  have  come  on  the  basis
 of  the  postponement.  My  difficulty  is,
 though  I  have  submitted  my  name  for
 balloting  but  it  has  not  been  balloted.
 MR  CHAIRMAN:  But  what  is  your
 point  of  order?

 SHRI  छ,  V.  NAIK:  Whenever  there
 ig  an  adjournment  of  ,  discussion
 under  Rule  55  ballot  has  to  be  held
 according  to  sub-clause  (4).  That  has
 not  been  held  to  the  best  of  my  know-
 ledge  today.  Therefore,  l  can  give
 you  a  solution  now  that  there  are  four
 members  who  have  to  put  the  ques
 tions.  If  these  four  persons  are  nut
 present,  will  you  kindly  give  ug  per
 mission  to  put  questions  because  we
 have  given  notice  before  0  ’O  clock.

 MR.  CHAIRMAN:  For  this  Half-an-
 Hour  Discussion  there  was  a  ballot
 and  that  ballot  will  hold  good.  Brac-
 keted  (4)  is  completely  for  a  different
 purpose,  Therefore,  I  feel  that  there
 ig  no  point  of  order,  Mr.  Sokhi,

 SARDAR  SWARAN  SINGH  SOKHI
 (Jamshedpur):  In  reply  to  my  Unstar-

 Ted  Question  No.  288  dated  4th  March,
 1975,  it  was  said  that  Dowry  Prohibi-
 tion  Act  had  faileq  to  achieve  its  pur+
 pose.  Legislation,  by  itself,  may  not
 be  effective  in  eradicating  this  evil,
 without  proper  social  awareness,  I
 am  astonished  at  the  failure  of  the
 Dowry  Prohibition  Act  96i  and  the
 Government's  inability  to  tackle  the
 problems;  and  the  Prohibition
 Act  has  ndt  been  effective  during  the
 last  i4  years.  This  is  the  Interne-
 tional  Women’s  Year  and  luckily,  the
 Minister  of  State  for  Law  and  Justice
 is  also  @  women,  most  prubably  2
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 spinater.  The  Act  should  be  amend
 eq  forthwith  and  made  more  stringent
 ang  the  offence  should  be  made  cog-
 nizable  as  well  ag  non-bailable,  The
 minimum  penalty  for  the  offence
 should  be  not  less  than  5  years  of
 rigorous  imprisonment  and  a  fing  of
 Rs,  15,000.  Due  to  hurry  in  the
 drafting  of  the  bill,  there  are  flaws  in
 the  Act,  which  should  be  rectified,  So,
 no  drafting  should  be  done  in  a  hurry.
 The  Dowry  Prohibition  Act,  96i  is
 very  defective  and  it  should  be  over-
 hauled  thoroughly  and  so  amended
 that  no  lacunae,  flaws  or  loopholes  ure
 left.  Otherwise,  it  would  be  mean-
 ingless  and  no  person  cun  be  punished
 under  the  present  Act.  To  save  poor
 people  having  daughters  and  to  meet
 the  problems  they  have  to  face  at  the
 time  of  marriage  and  even  thereafter,
 Goverfiment  shoulg  take  steps  to  era-
 dicate  the  dowry  system  in  the  country.
 Dowry  is  being  given  in  the  garb  of
 gifts  such  as  cars,  refrigerators,  air-
 conditioners,  ornaments  ang  similar
 other  things  by  capitalists  and  even
 by  legislafors.  The  legislators  should
 set  an  example  and  do  away  with  this
 system,  The  girls  should  also  refuse
 such  marriages  where  dowry  is  desir-
 ed.  What  is  the  use  of  having  such
 an  Act  if  the  Government  cannot  take
 action  against  persong  violating  the
 law  of  the  land?  A  women  vigilance
 force  should  be  created  during  this
 International  Women’s  Year  for  strict-
 ly  watching  and  reporting  dowry
 cases  to  the  respective  State  Govern
 ments,  because  men,  who  are  inte-
 rested  in  getting  handsome  dowries,
 cannot  effectively  operate  this  Act.
 So,  the  Government  should  give  full
 powers  to  women,  if  the  Government
 wants  to  derive  fhe  real  benefits  from
 it,  Sometime  ago,  qa  Gunda  girl  had
 refused  to  marry  because  the  boy's
 party  ad  demandeq  dowry;  and  the
 marriage  party  wag  driven  out.  I
 want  to  know  ag  to  what  action  was
 taken  against  that  marriage  party  ty
 the  Government,  I  hope  the  Govern-
 ment  would  seriously  think  about  this
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 SHRI  GIRIDHAR  GOMANGO  (Kora-
 put):  Thig  is  a  social]  question.  I  think
 only  social  reforms  can  check  these
 social  evils.

 8.06  firs,

 [Suet  JAGANNATHRAO  JosHt  in  the
 Chair]

 MR,  CHAIRMAN:  Please  put  the
 question  in  order  to  get  the  answers.

 SHRI  GIRIDHAR  GOMANGO;  In
 this  context,  I  would  like  to  put  some
 questions  regarding  the  abolition  of
 dowry  system  in  the  country.

 The  Government  of  Orissa  adopted
 a  resolution  and  gent  it  to  the  Centre
 to  enact  a  legislation  to  prohibit  the
 dowry  system  in  the  country.  4  want
 to  know  whether  the  Government  of
 India  have  given  any  thought  to  this
 resolution  recommended  by  the  Gov-
 ernment  of  Orissa,

 Secondly,  in  the  tribal  conmmunities
 there  ig  no  system  of  dowry  at  all.
 Will  the  Government  undertake  the
 social  obligation  of  giving  publicity
 in  the  country  to  the  fact  that  there
 are  some  communities  in  the  country,
 especially  among  the  tribals,  where
 there  is  no  dowry  system  at  all?  This
 publicity  should  be  given  among  those
 people  who  do  not  know  the  law  which
 we  are  passing.

 Thirdly,  [  will  refer  to  some  of  the
 slogang  used  by  the  Government  of
 Orissa  for  publicity.  They  are:  L
 Eligible  bachelors,  are  you  ga  commod-
 dity  for  sale?  2,  Dowry  could  be
 black  money;  do  not  touch  it.  3,  Have
 choice  for  girl,  not  for  wealth.  Will
 the  Government  of  India  adopt  these
 slogans  of  the  Orissa  Government  in
 connection  with  the  abolition  of  the
 dowry  system?

 ‘

 Lastly,  do  the  Government  propose
 to  give  directions  to  the  States  to  get
 reports  from  Collectorg  of  cases  of
 offer  or  receipts  of  dowry  in  the  rural
 areas?

 SHRI  P,  G.  MAVALANKAR:  Sir,  !॥
 le  an  interesting  coincidence  that  this
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 postponed  half  an  hour  discussion
 should  take  place  today,  when  a  little
 while  ago  in  this  very  House  we  dis
 cussed,  though  not  conclusively,  Shri
 Indrajit  Gupta's  Resolution  about  the
 status  of  women,  In  that  discussion
 also,  you  will  recall,  references  were
 made  more  than  once  to  this  problem
 of  dowry  in  our  country.

 If  you  see  the  original  question  ask-
 ed  by  my  hon.  friend,  Sardar  Swaran
 Singh  Sokhi,  and  the  reply  given  by
 the  Minister,  you  will  feel  sorry  as
 indeed  I  am  sorry  that  the  reply  given
 by  such  a  learned  ang  conscientious
 Minister  as  Dr.  Sarojini  Mahishi
 ahould  be  so  very  evasive.  The  ques-
 tion  was  whether  the  Dowry  Prchibi-
 tion  Act,  796]  has  failed  to  acmeve
 its  purpose  in  the  country.  Now,  Sir,
 look  at  the  reply  given:

 “There  is  8  feeling  that  the
 Dowry  Frohibtion  Act  has  faled
 to  achieve  its  purpose”

 Therefore,  my  first  question  38  this.
 While  giving  answers,  do  the  Govern
 ment  depend  on  feeling?  Feelings  of
 whom—of  her  senior  colleague,  of
 herself  or  of  the  members  of  the
 Government?  After  all  when  we  get
 an  answer,  it  should  give  some  speci-
 fic  ang  positive  facts  Now  she  bus
 used  the  words  “there  is  a  feeling”.
 On  what  factual  data  did  she  base
 this  feeling  of  hers  in  her  reply  to
 the  question?

 Secondly,  Sardar  Swaran  Singh  a
 askeq  in  part  (b)  of  the  origimul  Ques-
 tion:

 “whether  the  incidence  of  dowry
 in  the  country  is  on  the  imcrease
 despite  the  Act,  which  came  into
 force  5  years  ago,”

 After  all,  the  Question  Hour  is  an  im-
 portant  weopon  in  the  hands  of  Mem-
 bers  and  of  the  whole  Parliament  to
 elicit  information  from  the  Govern-
 ment  on  various  matters.  But,  again,
 Sir,  look  at  the  Minister's  reply:
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 “Government  has  no  authentic  in.
 formation  about  the  increase  in  the
 incidence  of  dowry.”

 So,  I  want  to  ask  whether  she  hes
 rephed  in  this  form  really  in  order  to
 evade  the  question,  or  ig  she  satisfied
 with  the  fmplementation  of  the  Act?

 Thirdly,  after  defining  dowry  in
 section  2  of  the  Act,  there  is  an  Ex-
 planation  No  i  which  reads;

 “For  the  removal  of  duubts  it  is
 bereby  declared  that  any  presents
 made  at  the  time  of  a  marriage  to
 either  party  to  the  marriage  in  the
 form  of  cash,  ornaments,  clothes  or
 cther  articles  shall  not  be  deemed
 to  be  dowry  within  the  meaning  of
 thig  section  unless  they  are  made
 as  consideration  for  the  marriage  of
 the  said  parties”

 If  this  is  the  kind  of  loophole  put  in
 the  Act  after  defining  dowry,  do  Gov-
 ernment  believe  that  they  can  eve?
 find  out  any  person  guilty  of  this
 charge’

 Further,  section  3  of  the  Act  pro-
 vides  that  if  a  person  is  found  guilty
 of  giving  or  receiving  dowry,  he  should
 be  punished  with  “imprisonment
 which  may  extend  to  six  months  or
 with  fine  whith  may  extend  =  to
 Rs  4000  or  with  both’.  Unless
 the  pumshment  is  strong  enough  to
 deter  people  from  receiving  or  giving
 dowry,  J  am  afraid  merely  saying
 Rs  5000  fine  or  jail  or  both  will  not
 help  I  want  to  ask  the  Government.
 Have  you  convicted  any  persons  in
 the  last  5  years  and  sent  them  to
 jail?

 Lastly,  in  her  answer  she  rightly
 says,  and  I  sympathise  with  the  Gow
 ernment,  that  this  kind  of  social  pro-
 blemg  is  not  to  be  dealt  with  only  hy
 legislation.  I  agree,  but  legislation
 must  at  least  help  in  formulating  cer-
 tain  guidelines  ang  in  creating  public.
 opinion  against  such  social  evils
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 Therefore,  what  have  Government
 done  in  the  last  5  years  with  regard
 to  increasing  social  awarnesg  in  the
 community?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  (DR.
 SAROJINI  MAHISHI)  I  am  happy
 that  the  House  has  been  taking  80
 much  interest  in  discussing  this  parti-
 cular  question  The  previous  discus
 gion  also  pertamed  to  the  position  of
 women  in  our  country  and  how  the
 focial  and  legal  disabilities  of  women
 tould  be  removed  So,  I  am  very
 happy  that  the  House  hag  been  taking
 keen  interest  in  the  ameloration  of
 the  conditions  that  are  prevailing  to-
 day  in  our  country  as  regards  women.

 The  Dowry  Prohibition  Act  came
 into  existence  5  years  ago  but  as  is
 the  case  with  almost  all  social  legis-
 lations  this  legislation  can  also  be
 effectivély  implemented  only  if  there
 is  enlghtenment  in  the  society  or
 people  become  aware  of  this  as  &
 social  @vil  Sir  that  is  very  necessary
 A  legislation  by  itself  will  not  be  able
 to  solve  this  problem  It  will  be  able
 to  solve  it  in  an  enlightened  society
 There  was  a  question  earlier  whether
 there  should  be  a  social  legislation
 which  should  come  after  the  enlighen-
 ment  of  the  society  or  socia)  enl  ghten-
 ment  should  be  created  after  the  le
 gislation  is  passed  This  is  hke  whe-
 they  a  tree  should  come  before  the
 seerls  or  the  seeds  should  come  after

 the  tree  cumes  Like  the  Bij:  riksha
 Nyaya  ne  as  vers  dfhaht  te  se  पा
 less  there  is  social  enlightenment  we
 cannot  have  also  any  sotial  legislta-
 tion  im  our  country  Social  legisla-
 tion  will  go  a  long  wav  in  helping,  in
 creating  this  awareness  slzo  Today,
 Iam  happy  that  Members  very  dis
 tinguisheg  representatives  in  this
 House  are  taking  interest  in  these
 things  tha!  the  law  is  not  being  effec-
 tively  implemenita  and  what  sbould
 be  the  remedy  to  see  that  it  is  effec-
 tively  implemented.

 The  dowry  system  in  our  country
 came  into  existence  under  different
 circumstances,  J  would  like  to  give
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 a  little  hustory  of  the  dowry  system,
 the  origin  of  the  dowry  system,  so  that
 Members  can  find  out  the  reasons
 whith  are  responsible  for  this  also  and
 how  that  can  be  removed  The  reasons
 tan  be  done  away  with  now

 Our  scriptures  also  go  to  the  extent
 of  saying

 स्त्रेण  दूषित  सम  न।

 The  daughter  standg  on  an  equal  foot.
 ing  with  the  son  But  later  on  we
 find  that  que  to  certain  circumstances,
 the  law-givers  who  were  unkind  to
 the  woman  folk  or  rather  pressed
 under  different  circumstances,  exter
 Nal  aggression  or  something  like  that,
 they  tried  to  create  a  law  in  such  a2
 Way  that  the  son  in  the  family  was
 given  the  greatest  importance  whereas
 the  daughter  was  not  given  the  :m-
 portance

 The  four  types  of  marri.ges  that
 were  enunciated  out  of  eight,  were
 considered  to  be  supenor  where  a
 girl  decorated  or  bedeckeq  wi  ‘\ra-
 naments  was  given  in  marriage,  hat
 was  considered  to  be  a  super.or  type
 of  marriage  as  compared  to  the  other
 type  of  marriage  which  was  mentioned
 later  on

 ब्र्ज्ला  देवस्तयैवर्षा  प्राण  पत्यस्तय  स*

 ?  स्रावों  राज  मैक  देश  वाचक  मौसम

 The  law-givers  enunciated  eight  types
 of  marnmages  and  said  that  “four  are
 considered  superior  to  the  next  four”
 because  when  the  gul  is  given  away
 In  marnmage  ithe  girl  who  is  decorated
 or  bedecked  with  ornaments  is  given
 away  in  marriage  Therefore,  the
 society  took  this  ag  an  authority  be-
 cause  the  law-givers  gave  it

 Sir,  you  yourself  were  good  enough
 to  sa}  so  many  things  about  these
 things  how  this  came  into  existence
 and  how  an  injustice  was  done  by  the
 law-givers,  I  would  Lke  to  quote
 something  and  say  further  that  this
 decoration  or  these  ornaments  that
 were  given  to  the  girl  in  marrage
 were  considered  da  a  sort  of  orna



 975  H.ALL,  Dise.

 [Dr.  Sarojini  Mahishi}
 ments  given  out  of  love  and  affection
 by  the  parents.  In  the  course  of
 time,  thig  became  a  sort  of  necessity,
 but  this  wags  oconsidereg  to  be  a
 streedhan—the  property  which  could
 help  the  women  when  she  was  in  diffi-
 culty.  Yajnavalkya  goes  to  the  extent
 of  saying:”

 ma  wa  ada  genie  उप,  हुतू  |

 अ्धिवेदरनिक.थें  च  स्टेशन  पिक तर्तमू  tt

 The  parents’  gifts  that  were  given
 by  the  brothers,  the  father,  the
 mother,  while  the  bride  was  sitting
 before  the  Nuptial  fire,  while  the  pro-
 cession  was  going  on,  that  should  te
 considered  88  the  property  belonging
 to  the  woman.  But  now  the  meaning
 of  dowry,  as  it  stands  today  is  that
 it  does  not  belong  to  the  woman;  it
 goes  to  the  man.  Therefore,  the
 origin  of  dowry  perhaps  must  havé
 been  in  these  things,  Now,  of  course,
 the  man  shows  his  greedy  nature  to
 extract  more  and  more  dowry.  Now,
 the  law  was  passed  in  thig  context  of
 the  social  evil.  The  parents  of  the
 girl,  the  poor  parents  of  the  girl  are
 put  to  extreme  inconvinience  and
 harassment,  They  will  also  have  to
 sell  out  their  property  at  many  2
 place  provided  they  have  it.  If  they
 have  no  property,  then,  of  course,  they
 are  helpless  indeed.  Therefore,  the
 law  wag  passed  to  remove  the  social
 evil.  But  we  find,  of  course,  those
 laws  that  were  given  by  the  law-
 givers,  they  are  also  rot  interpretted
 properly  in  the  right  sense.  More-
 over,  the  law-givers,  I  do  not  know
 for  what  purpose,  they  give  all  the
 more  importance  in  a  patriarchal
 family  to  the  son  and  not  to  the

 daughter,  No  daughter  can  offer
 oblations  to  fore-fathers;  she  hag  not
 the  right  of  sending  fore-fathers  to
 heaven,  Instead,  if  she  is  married  at
 a  late  age,  she  will  be  the  cause  for
 sending  fore-fathers  from  heaven  to
 hell,  If  the  law-givers  made  it  like
 this,  how  difficult  it  is  for  the  society
 to  give  any  importance  to  the  woman
 at  all
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 Gradually,  of  course,  there  was  fur-
 ther  deterioration,  Any  son,  whether
 he  is  auras,  born  of  oneself;  dattak,
 adopted;  kritrima,  purchased;  gudtha,
 apaviddha,  krita—there  are  2  types of  song  which  were  recognised—he
 was  recognised,  whereas  the  daughter
 was  not  recognised.  In  the  last  Pat
 lament;  the  hon.  Members  had  88
 opportunity  of  speaking  about  these
 things.  e  hon.  Members  in  this
 House  said  that  legislators  were  not
 unkind.  IT  do  not  know.  I  do  not
 want  to  interpret  whether  they  were
 kind  or  unkind.  In  today's  context,
 they  seem  to  be  unkind.  In  that  con-
 text,  they  might  not  have  been  unkind.
 All  types  of  sons  were  recognised
 whereas  the  daughter  was  considered
 unfit  for  offering  oblations  to  fore-
 fathers.  She  had  not  the  right  to  in-
 herit  the  property  also.  The  foolish
 son,  even  if  he  was  adopted  or  pur-
 chased,  could  inherit  the  property, He  could  succeed  the  fore-fathers.
 But  the  intelligent  daughter  had  no
 right  to  succeeq  her  fore-fathers,  She
 had  no  right  to  inherit  the  property.

 Why  was  this  introduced  at  that
 time?  At  the  time  of  the  daughter
 being  given  away  in  marriage,  the
 understanding  was,  let  her  be  given
 away  with  some  ornaments.  That  wae
 the  understanding.  But  today,  the
 ornaments  and  money  which  are  being
 given  at  the  time  of  marriage  are  not
 actually  given  to  the  girl,  It  is  given
 to  the  bridegroom.  Therefore,  the
 whole  context  has  changed.  I  hepe,
 the  hon.  Members  will  understand  it.

 In  the  changed  context  of  today,  I
 would  now  deal  with  it  as  a  social
 evil,  Any  particular  thing  that  was
 introduced  centuries  ago  need  not
 continue  to  remain  in  the  same  spirit;
 it  neeg  not  continue  to  be  understood
 in  the  same  spirit,  As  a  society
 changés,  the  values  go  on  changing.
 There  is  further  deterforation  also
 and  there  is  the  necessity  of  doing
 away  with  this  social  evil  of  dowry.
 There  is  a  thin  line  between  the  gifts
 offered  with  affection  ond  love  and  the
 dowry  that  is  compulsorily  extracted.
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 Now,  some  hon.  Members  have  sug-
 gested  and  some  of  the  Committees
 have  also  suggested,  including  the
 Committee  on  the  Statug  of  Women,
 that  it  should  be  made  a  cognizable
 offence,  How  can  it  be  made  a  cogni-
 zable  offences?  Ag  it  is,  it  ig  a  non-
 cognizable  offence,  a  bailabie  offence
 and  a  non-compounable  offence.  If
 it  ig  made  a  cognizable  offence
 instead  of  the  relatives  and  other
 people  being  in  the  marriage  party,
 you  will  find  the  police  there.  Will
 the  people  like  the  presence  of  the
 police  there?  One  hon,  Member  su-
 ggested  that  there  should  be  women
 police,  Whether  it  is  men  or  women
 police,  it  is  police.  Will  the  society
 tolerate  the  presence  of  police  in  the
 marriage  party?

 There  was  a  discussion  at  great
 length  in  959  when  the  Bill  was  be-
 ing  passed.  The  members  were  of  the
 opinion  that  it  should  be  made  a  non-
 cognizable  offence.  So,  it  is  a  non.
 cognizable  offence.

 The  society  has  got  io  start  experi-
 menting  from  themselves,  from  their
 own  homes.  Unless  it  is  done,  unless
 it  is  translated  into  action  by  the
 enlightened  members  of  the  society,
 other  members  will  not  follow  suit.
 Is  the  dowry  system  due  entirely  to
 the  poverty  of  the  bridegroom?  No.
 The  more  the  riches  of  the  bridegroom
 the  greater  the  dowry.  Both  things
 tise  in  direct  proportion  to  each  other
 The  more  the  property  of  the  bride-
 groom,  the  greater  the  dowry,  The
 less  the  property  of  the  bridegroom,
 the  less  the  dowry.  No  parents  of
 ibe  girl  will  give  the  daughter  to  3
 Poor  bridegroom  and  make  him  rich.
 I  do  not  know  how  the  formula  has
 come  into  existence.  But  thig  for-
 Maula  is  there  in  existence.

 There  is  a  price  for  un  Artg  gredua-
 te;  there  is  a  price  for  a  Science
 gtaduate;  there  is  a  price  for  an  En-

 g@ineeritig  graduate;  there  ig  a  price
 for  a  Medical  graduate...,.

 MR.  CHAIRMAN;  For  an  MP,  also.
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 DR.  SAROJINI  MAHISHI:  There
 fg  a  price  for  everybody  in  the  matri-
 monial  market.

 The  hon,  Members  were  speaking  in
 guch  vocal  terms.  Have  they  ever
 tried  to  see  that  the  bridgrooms  are
 not  sold  in  fhe  market?  Have  they
 ever  tried  to  apply  their  mind  to  this
 task  of  seeing  that  this  social  evil
 is  stopped  at  least  by  the  rich  peo.
 ple.  Can  we  gay  that  only  the  pvor
 people  are  practising  this  thing?  Cap
 we  say  that  only  the  uneducated  peo.
 ple  are  practising  this  thing?  The
 greater  the  education,  the  greater  the
 dowry.  The  greater  the  riches  of  the
 bridegroom,  the  greater  the  dowry.
 What  is  the  meaning  of  this  thing?—

 I  would  like  the  hon,  members
 themselves  to  think  about  these
 things.

 SARDAR  SWARAN  SINGH  SOKHI:
 What  is  the  remedy,  I  want  to  know

 DR.  SAROJINI  MAHISHI:  The
 remedy  cannot  be  thought  of  in  this
 half  an  hour.  For  years  together
 this  social  evil  has  continued  and  you
 find  that  even  passing  of  this  Bill....

 SHRI  P.  G.  MAVALANKAR:  There
 must  be  some  kind  of  a  social  stigma
 op  these  people.

 DR,  SAROJINI  MAHISHI.  I  am
 coming  to  certain  things.

 Even  the  very  fact  that  this  Bill
 was  passed  into  an  Act  in  96]  is  «&
 indication  that  this  has  been  recog:
 nised  as  a  social  evil  and  efforts  are
 being  made  to  do  away  with  thet
 How  effectively  that  can  be  done,  it
 is  for  the  enlightened  people  to  think
 of  it,  it  is  for  them  to  see  how  best
 we  can  do  this  through  the  instiutions,
 voluntary  organisations  and  other
 things.  The  Committee  on  the
 Status  of  Women  have  mentioned
 that  this  should  be  made  a  cognizatle
 offence;  secondly,  ,  .ey  have  said  that
 if  gifts  and  presents  are  given,  the
 value  should  not  exceed  Res.  500.
 Somebody  asked  me  this  question  last
 time  during  the  Question  Hour  iu  this
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 House:  suppose  some  partents  are  will-
 ing  to  give  a  refrigerator  and  an
 Ambassador  car,.can  any  one  prevent

 _them?.  Nobody  can  prevent,  prov:
 the  parents  give  out  of  love  and  affec-
 “on.  But,  as  I  told  you,  it  is  a  very
 tia  line—whether  they  are  given  out
 ४७६  love  and  affection  or  those  people
 are  made  to  give  these  things  on  ac-
 count  of  compelling  circumstances.
 Therefore,  one  has  to  go  very  cau-
 tiously  in  thig  matter  ard  see  that
 the  soriety  is  educated—educated  not
 in  the  academic  sense  but  educated
 in  the  sense  of  doing  away  with  this
 particular  social  evil

 A  number  of  societies  and  voluntary
 organisations  of  women  have  sugges-
 ted  the  National  Fedration  of  Indian
 Women  have  also  suggested—that  the
 presents  and  other  things  should  not
 exceed  Rs.  500  or  something  like  that
 Somebody  else  has  suggesteq  that
 these  should  not  exceed  Rs.  2,000.
 Earlier,  when  this  Bill  was  being  dis-
 cussed  in  the  Joint  Committee  in
 1959,  this  point  came  up.  The  ques-

 ‘tion  came  up  before  the  House  also
 whether  the  presents  and  gifts  should
 be  allowed  to  the  extent  of  Rs.  2,000.
 ‘Members  again  discussed  it  when  they
 ‘met  in  the  Joint  Session.  The  feel-
 ing  was  that  if  we  allowed  upto  Rs.
 2,000,  it  might  become  a  sort  of  com-
 pulsory  dowry  to  the  extent  of  Rs.
 2.000,  allowed  by  the  enactment  It-
 self.  Therefore,  they  did  not  put  that.

 “They  simply  said  that  gifts  anid  pre-
 sents  could  be  given  out  of  love  and
 affection,  Therefore,  Explanation
 and  Explanation  2  clarify  the  whole
 thing—gifts  and  presents,  etc,  and
 about  ‘valuable  property’,  as  per
 section  30  of  the  Indian  Penal  Code,
 the  meaning  is  there.

 Not  only  dowry  is  given  from  the
 bride's  side  to  the  bridegroom's  side,
 but  sometimeg  the  bride  is  also  pur-

 .  Chased.  There  ig  system  of  kanya
 gulka  wherein  the  boy's  parents  are
 Fequired  to  give  money  to  the  girl's
 parents.  t)-purchase  the  girl.  Whether
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 whatever  it  may  be,  this  system  ‘ig  in
 vogue;  is  in  practice,  in  certain.  parts
 of  the  country.  Therefore,  the  dowry
 system  includes  not  only  the  dowry
 given  by  the  bride’s  party  to  the  bride-
 groom's  party  but  also  the  other  way.
 Section  makes  it  clear  that,  if  any
 of  the  parties  to  the  marriage  gives
 money,  whether  it  is  from  the  bride’s
 side  or  from  the  bridegroom's  side,
 both  the  types  are  to  be  prohibited.
 Therefore,  it  is  very  clear.

 My  hon.  friend,  Mr,  Gomango,  has
 just  now  said  that  the  Orissa  Govern.
 ment  has  brought  a  Bill)  This  comes
 under  the  Concurrent  List  and  the
 Orissa  Government  has  referred  thig  to
 us  also.  It  ig  only  a  restricteq  clause.
 They  have  said  that,  if  the  husband,
 after  the  marriage,  denies  conjugal
 right  to  the  wife  on  account  of  the  fact
 that  the  dowry  was  not  given  or  that
 the  dowry  given  was  inadequate,  then
 he  should  be  punished  with  a  penalty
 of  Rs,  10,000  ang  also  imprisonment
 for  more  than  six  months—something
 like  that.  This  is  restricted  only  to
 this  particular  thing.  It  ig  also  said
 that  in  case  he  gives  an  undertaking
 that  he  does  not  deny  the  conjugal
 right  to  his  wife.  the  fine  and  penalty
 need  no  longer  be  imposed  on  him.

 There  igs  another  thing.  The  Com-
 mittee  on  Status  of  Women  goes  to
 the  extent  of  saying  that  it  should  be
 includeg  in  the  Government  Servants’
 Conduct  Rules—in  case  they  take  the
 dowry,  they  should  be  debarred  from
 getting  into  government  service.  Some
 such  suggestions  are  being  made  by
 the  Committee  on  Status  of  Women.
 The  Government  is  examining  these
 suggestions  ag  also  suggestiong  mare
 by  other  all.India  organizationg  and
 other  societies  engaged  in  social  acti-
 vities  to  see  how  far  these  can  be  im-
 plemented,

 Shri  Gomango  asked,  whether  the
 Government  is  paying  any.  attention  to
 these  things.  Yes,  the  Governrpant  Is
 paying  attention  to  all  these  things.
 Shri  Mavalankar  asked  ‘how  many
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 had  conveyed.  When  you  cannot  ac.
 tually  spot  out  where  the  thing  is,  you
 always  say  that  the  feeling  is  there.
 You  cannot  spot  out,  who  Is  in  the
 wrong.  When  the  two  parties  mu-
 tually  agree  to  give  and  take  the
 dowry,  how  is  it  possible  to  find  out,
 whether  it  has  been  given  voluntarily
 out  of  love  ang  affection,  or  it  has
 been  compelled  by  circumstanves?
 Who  will  find  it  out?  The  cases  that
 have  come  up  before  the  different
 courts  are  one  in  Rajasthan,  one  in
 U.P.  and  twenty  in  Punjab.  While
 giving  answer  to  a  question  In  the  Par-
 lament  I  gave  this  information  earlier
 also  about  Punjab.  This  relates  to
 all  these  years.  You  can  just  imagine,
 what  the  number  is,  That  shows  that
 people  who  give  the  dowry  also  do

 not  venture  to  go  to  the  courts,  perhaps
 thinking  that  their  daughters  will  be
 unnecessarily  harassed.

 Very  delicate  feelings  are  involved.
 There  is  a  very  thin  line  between  affec.
 tion  ang  compelling  =  circumstances.
 One  has  got  to  deal  wih  these  things
 in  a  persuasive  way  and  create  en-
 lightenment  in  the  society,

 By  education,  I  do  not  mean,  acade-
 mic  education.  People  having  the
 highest  degree  are  interested  in  dowry,
 if  not  actual  cash,  they  want  ticket  to
 go  abroad,  they  want  refrigerators,
 ears  etc.,  to  leaqg  a  better  life.  It  is,
 therefore,  very  clear  that  this  being  a
 social  evil  cannot  be  eradicateq  ever-
 night.  Like  any  other  social  legisla-
 tion.  one  has  got  to  deal  with  these
 things  in  a  very  cautious  manner  and
 TI  am  extremely  happy  that  Members
 have  started  taking  interest.  I  wish
 that  they  start  making  experiments
 from  their  own  homes,

 This  being  the  International  Women’s
 Year,  I  think,  the  women  will  also  be
 come  conscious  of  these  things.  One
 of  my  hon.  friendy  just  now  said  that
 th~  girl  should  say  that  she  is  not  go-
 ing  to  marry.  ‘Yes,  the  girl  has  said
 that  in  certain  circumstances  and  she
 was  marrieg  by  somebody  else,  who
 was  present  and  who  hag  the  presen-
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 te  of  mind  to  take  advantage  of  the
 opportunity.  But,  of  course,  that  may
 nog  be  the  case  with  many  of  them
 also

 If  marriage  is  considered  a  neces
 sity,  it  is  considered  as  a  necessity
 more  for  the  girl.  This  is  how  the  law
 interprets.  One  can  easily  say  that
 having  no  academic  status  or  having  so
 many  legal  disabilities,  she  is  com-
 pelleq  by  circumstances....

 SHRI  P.  G.  MAVALANKAR:  What
 is  your  suggestion?

 DR.  SAROJINI  MAHISHI:  You
 have  to  create  some  conscicusness
 among  the  people  and  persuade  them
 not  to  take  dowry  or  give  dowry,
 And  in  case,  any  such  case  comes  to
 your  notice,  af  you  have  got  evidence
 to  prove  that,  you  should  certainly
 go  to  the  court,  Enlightenment  is  not
 necessary  only  for  this  piece  of
 legilation,  but  for  any  social  piece  of
 legislation.

 SHRI  INDRAJIT  GUPTA:  Why  not
 mike  it  cognizable  otfence?

 DR.  SAROJINI  MAHISHI:  A  large
 number  of  people  m  the  society  shon
 the  presence  of  policemen  in  the  mar-
 riage.  Do  you  want  that  this  hue  and
 ery  should  be  created  in  the  marriage
 ceremony  and  both  the  parties  should
 move  away  without  getting  marmed?
 If  all  these  things  are  to  happen,  natu-
 rally,  of  course,  presence  of  the  Police
 is  solicited  there.  We  do  not  say  that
 it  should  not  be  made  a  cognizable
 offence  or  that  jit  should  Le  made  a
 cognizable  offence.  None  of  these.  I
 am  just  giving  you  the  discussion
 which  went  on  in  959  and  how  the
 opinion  of  the  representatives  in  the
 House  wag  given.  And,  to-day,  i?
 there  is  any  change  in  the  circumstance
 and  if  the  parents  and  both  the  parties
 to  the  marriage  are  willing  to  have
 the  presence  of  the  Police  at  the  time
 of  the  marriage  and  whatever  be  the
 consequences  of  the  presence  of  the
 Police,  if  they  are  willing  to  face  {t,.
 certainly,  there  is  no  harm  in
 that,  But  it  all  depends  upon  the  2805
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 cial  reaction  and  responsibility  because
 it  is  a  socia)  legislation.  If  it  is  not
 a  social  legislation,  then,  things  could
 have  been  quite  different,

 Therefore,  the  whole  idea  is  that
 educated  people,  enlightened  pcople
 should  start  making  an  experiment
 right  from  their  home  and  also  see
 that  the  society  is  enlightened  as  far
 as  this  matter  8  concerned  There-
 fore,  Sir,  in  a  half-an-hour  discuss‘on
 it  is  very  difficult  to  say  exaciJy  what
 should  be  the  remedy  in  this  particular

 <ase  Even  if  the  discussion  continues
 for  one  hour  also,  it  is  difficult  because
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 it  has  come  over  the  centuries,  Thare.
 fore,  Sir,  it  lg  now  for  the  enlightened
 memberg  to  consider  how  best  we  cab
 counteract  this  evil.

 I  am  really  thankful  to  the  hon.
 Members  who  have  taken  such  a  keen
 interest  m  thig  discussion.

 MR  CHAIRMAN:  Now,  the  Housé
 stands  adjourned  till  4]  am  on  Tues-
 day,  the  l5th  April,  1975.

 8.44  hrs

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,  April

 15,  975/Chartra  25,  897  (Saka)
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